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 Friday,  December,  l  978/Agrahaynana
 10  900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 IMR.  Deputy:  Speaker  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Quota  for  Export  Textiles  to  U.  S.  A.
 and  E.E.C

 +  H
 4182,  SHRI  C.  K.  CHANDRAPPAN::

 SHRI  P.  M.  SAYEED:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-~
 TION  be  pleased  to  state:

 (a)  whether  Government  have  an-
 nounced  the  quota  distribution  policy
 for  export‘og  textiles  to  U.S.A.  and
 European  Economic  Community  during
 1979  and

 (b)  if  so,  the  main  features  of  the
 Policy

 THE  MINISTER  OF  STATE  IN  THE

 a  फि  rie  AND’  COOPERA

 TION
 (SHR{  ARIF  BEG):  (a)  Yee,

 ९0)  A  statetti¢nt  is  placed  on  the
 Table  of  the  House.

 ~  Statement

 Qthe,
 majp

 teatuie’ of  the  qu
 cieibuten  palsy  maacimesd”  en

 3227  Le—l.

 '
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 2+l]-4978.  for  4979  are  the  follow-
 ing—

 a)  In  keeping  with  the  Govern-
 ment’s..policy  for  providing  miixi:
 mum  encouragement  to  the  hand-
 looms,  the  quota  policy  provides
 that  in  such  cases  where  handloom
 and  millmade  items  are  clubbed  to-
 gether  for  aHocation,  the  ratio  of
 hah@looms  and  others-in  the  case  of

 “USA  -wilr  be  Piso  whereas  it  will  be
 I:  for  other  areas,

 (2)  With  a  view  to  preventing
 malpractices,  regulatory  provisions
 have  been  further  tightened.

 Quota  allocation  for  cotton  gar-
 ments  ard  knitwear  will  be  made
 only  on  L/C  terms.  For  ready  goods
 allocation,  L/C  should  be  produced
 at  the  time  of  quota  endorsement
 and  for  fim  contracts  allocation,
 L/C  should  be  available  within  60
 days  of  quota  allocation  or  before
 quota  endorsement  for  shipment,
 whichever  is  earlier;  failing  which,
 quota  allocation  will  be  automatical.
 ly  deemed  to  lapse.  Shipment
 against  quota  allocation  on  ready
 goods  basis  will  have  to  be  effected
 within  0  days  from  the  date  of
 quota  endorsement.

 Performance  bond  for  a  value  of
 30  percent:  og  f.0.b,  value  of  quote
 allotment  will  have  to  be  submit-
 ted  alongwith  .application  for  quota
 allotment  on  firm  contract  basis,  In
 case  of  .quota  -allocation  on

 ae  A goods.  basis,  earnest  money  @  Re,
 per  piece  er  0  per  cent.of  the  tob.,  .
 value,  whichever  is  higher,  will  have

 ted  by  the  applicant  a
 of  quota,

 beat  ner
 5S

 tion,  of  location.  is

 the  full  amou  pe  aa  oe
 ca
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 bond  will  be  imposed  and  full  earn-
 est  money  deposit  will  be  liable  to
 be  forefeited.  Further,  except  in
 conditions  of  force  majeure,  if  the
 surrender  of  quota  is

 in.  pee
 of

 25  per  cent  of  allotment,  "the  Gow
 ernment  may  consider  debarment  of
 such  shippers  from  quota  allotment.

 (3)  In  order  to  ensure  continuity
 in  the  policy,  it  has  been  provided
 that  the  above  quota  distribution
 policy  may  be  continued  for  the
 quota  year  980  as  well  subject  to
 marginal  modifications,  as  may  be
 considered  necessary  after  it  is  put
 into  operation.

 (4)  Quotas  will  be  allocated  on
 first-come  first-served  basis.  60  per
 cent  will  be  allocated  in  the  first
 half  og  the  quota  year  (January-
 June)  and  the  remaining  40  per  cent
 during  the  second  half  (July-Dec-
 ember).

 (5)  In  case  of  fabrics  and  made-
 ups,  the  allocation  will  be  made  on
 the  basis  of  ready  goods  as  well  as
 firm  contracts  in  equal  proportion.

 (8)  With  regard  to  garments  and
 knitwear,  40  percent  of  the  quota
 will  be  allocated  on  the  basis  of
 ready  goods  and  the  rest  60  per  cent
 on  the  basis  of  firm  contracts,  both
 on  first-come  first-served  basis.
 Moreover,  under  each  of  the  two

 “systems,  in  case  of  garments  and
 knitwear,  20.  per  cent  of  the  quota

 .  will  ‘be’  allocated,  for  higher  unit
 ५  value  items.

 (7)  Wherever  the  quotas  for
 cotton,  woollen  and  man-made  fibre

 “¥tems  are  combined,  it  has  been  de-
 “cided  to  reserve  a  portion  of  such
 cotnbined  quotas  for  woollen  items

 :
 ane  man-made  items  as  well.

 i  ‘

 “SHRI  c..
 a

 \CHANDRAPPAN:  I

 bed sotty
 ber

 ‘Bay  that  the  question  has
 only  y  answered,  because  I

 have  askéd  ‘about  the  quota  distribu-
 ton  policy:  na  re

 ward
 to  (3),  I  have

 asked  thety"to
 what  is  the  p0-

 licy  whnn  they  miswer  my  question.
 In  view’  tf'the  amswet  ‘given,  I  woiftd
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 like  to  aske  the  hon.  Minister  how
 much  was  the  export  of  handloom
 items  to  USA  last  year  and  also  to
 EEC  before  this  policy  had  been  an-

 ,  what  are  the  prospects
 of  ba  wt  year  in  view  of  the  new
 policy.

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  The  question  was  whether  Gov.
 ernment  have  announced  the  quota
 distribution  policy  for  export  of  tex-
 tiles  to  U.S.A.  and  European  Econo-
 mic  Community  during  ‘1978;  and  if
 so,  the  main  features  of  the  policy.
 So,  in  the  statement  what  we  have
 given  are  the  main  features  of  the
 policy  in  the  year  1979.  So  far  as  the
 supplementary  is  concerned,  the  House
 will  be  happy  to  know  that  in  the  year
 ‘1978,  the  export  of  our  handloom  gar-
 ments  has  gone  upto  Rs  60  crores  as
 against  Rs.  37  crores  in  between  the
 period  April  to  August.  Similarly,
 the  value  of  all  told  garments  has
 gone  up  from  Rs.  77  crores  to  Rs.  337
 crores  in  ‘1978.  It  is  because  of  the
 various  decisions  that  were  taken  on
 the  basis  of  discussion  and  everal
 suggestions  from  the  hon.  Members
 here,

 SHRI  C.  K.  CHANDRAPPAN:  Now,
 I  would  like  to  ask  two  aspects  of  the
 problem.  Firstly,  now  the  U.S,  Com-
 merce  Secretary  Madam  Kreps  is  here
 and  the  hon.  Minister  had  a  talk  with
 her.  During  his  talk  with  her,  he
 particularly  emphasised  the  aspect
 whether  the  protectionist  policy  of
 U.S.  would  affect  our  export.  Yester-

 a

 a
 bes

 ts
 fear  are  true.  To  what  extent  you
 are  satisfied  by.  the  answer,..given  by
 Mrs.  Kreps.  *

 SHRI  MOHAM“DRARIA:  The
 dis- cussions  with  the  hon.

 Sere
 .0

 stite  for  Commerté.  pinbals,  ‘Kreps me re
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 have  gone  to  our  entire  satisfaction.
 This  gave  us  an  opportunity  to  discuss
 several  aspects  and  not  only  our  fears
 but  all  the  worries  of  the  developing
 countries  about  the  protectionist  trends
 by  the  developed  countries  were
 discussed  with  the  honourable  visitor.
 We  have  brought  to  their  notice  that
 these  policies  hamper  our  production
 programmes,  create  a  lot  of  uncertainty
 and  from  the  point  of  view  of  our
 exports  many  times  there  are  set
 backs.

 I  had  had  my  discussion  last  year
 when  I  was  in  Washington  and  this
 House  will  be  happy  to  know  that  as
 a  sequel  to  our  discussions,  as  against
 the  quota  of  977  of  49  million  sq.
 yards,  they  have  now  accepted  a
 quota  of  86  million  sq.  yards  for
 1978.  Besides,  so  far  as  the  growth
 rate  is  concerned,  while  the  MFA
 has  by  and  large  accepted’  the
 growth  rate  of  6  percent,  U.S.A.  has
 accepted  the  growth  rate  of  7  percent
 for  our  exports.  I  am  also  happy  to
 inform  the  House  to-day  the  even
 for  the  sensitive  varieties  ie.  ladies
 blouse,  shirts  and  trousers,  in  this
 sphere  also,  they  have  accepted  growth
 rate  of  3  to  7  percent  and  I  am  sure
 these  discussions  will  go  a  long  way
 in  further  enhancing  the  trade  ties
 between  America  and  India.  During
 one  year,  the  trade  in  America  and
 India,  bothways,  has  gone  up  from  Rs
 600  crores  to  Rs.  2,000  crores,  There
 has  been  an  increase  of  25  percent  and
 it  is  because  of  the  successful  dia-
 logue  and  the  implementations  of  the
 decisions  taken  thereon.

 SHRI  P.  M.  SAYEED:  As  per  the
 statement  of  the  hon.  Minister,  the
 quota  distribution  policy  of  the
 Government  was  announced’  on
 2.11.1978  for  the  year  1979.  But  in
 reply  to  a  question  in  the  press  Con-
 ference  held  by  the  visiting  U.S.
 Commerce  Secretary,  she  said  that
 there  were  some  differences  in  textile
 quota  policy.  This  has  been  mentioned
 in  the  Financial  Express  to-day.  May
 I  know  from  the  hon.  Minister  what
 are  the  differences  which  she  has
 mentioned  and  how  far  they  have
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 been  settled  to  the  advantage  of  India
 or  is  India  again  revising  this  policy
 to  the  satisfaction  of  the  U.S.  under
 pressure?  .

 SHRI  MOHAN  DHARIA:  There  is
 no  question  of  working  under  sany
 pressure  whatsoever.  We  are  a  free
 country  and  whenever  we  have  our
 discussions,  we  always  are  cautious
 that  the  sovereignty  of  the  country  is
 naturally,  properly  protected.  There  is
 no  question  of  pressures.  The  point  is
 that  our  exports  of  textiles  in  the
 American  markets  have  created  certain
 penetrations  so  far  as  textile  pro-
 duction  is  concerned  and,  naturally,
 they  had  their  own  fears  and  that  is
 the  reason  why  we  discussed  the
 matters  and  after  discussions,  as  I  have
 stated  earlier,  they  accetped  86  mil-
 lion  sq.  yards  as  against  49  million
 sq.  yards,  again  with  the  proviso  of
 growth  rate  of  7  per  cent  per  year.
 This  is  much  better  compared  to  many
 other  developed  countries.  So,  they
 have  also  understood  the  problems.
 Just  now,  at  this  moment  the  disting-
 uished  visitor  is  visiting  our  exhibition.
 I  am  very  much  concerned  that  they
 should  all  know  what  is  exactly  our
 handloom  industry.  They  are  not
 aware  of  all  these  things  in  detail  and
 I  am  sure  that  this  visit  will  certainly
 pave  the  way  for  a  better  understand-
 ing  and  for  having  better  exports  to
 America.  Of  course,  it  is  our  nature.

 डा०  लक्ष्मी  नारायण  पांडेय  :  उपाध्यक्ष  जी,  जिस
 प्रकार  की  निर्यात  नीति  गत  वर्ष  सरकार  की  थी
 प्राय:  उसी  प्रकार  की  नीति  इस  बार  भी  सरकार
 ने  तय  की  है  ।  यद्यपि  सरकार  द्वारा  कहा  गया
 है  कि  हमने  पोजीशन  को  कुछ  टाइट  किया  है  :

 “With  a  view  to  preventing  ma)
 practices,  regulatory  provisions  hav
 been  further  tightened.” fl

 घोषणा  हुई  है  उसमें  इस  प्रकार  का  प्रतिबन्ध
 नहीं  है  कि  जिन्होंने  पहले  माल-प्रैक्टिसिज  की  थीं
 या  गलत  कार्य  किए  थे  उनको  फिर  से  कोटा  नहीं
 दिया  जायेगा  ।  इस  प्रकार  का  प्रावधान  इसमें
 नहीं  है।  मैं  माननीय  मंत्री  जी  से  जानता  चाहूंगा
 कि  इस  समय  अपने  जो  श्रच्छे  आयातक  देश  हो
 सकते  हैं  जैसे  स्वीडेन,  नावें,  फिनलैंड,  उनको  नहीं
 णोड़ा  है  तथा  वर्तमान  नीति  इस  प्रकार  की  है
 जिसके  कारण  उन्हें  ही  लाभ  पहुंचेगा  जोकि  गलत
 काम  कर  रहे  थे  तथा  इसके  अतिरिक्त  एक्सपोर्ट
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 प्रमोशन  कौंसिल.  में  वही  पुराने  लोग  हैं,  यहां  तक
 कि  चेयरमंन  भी.  वही  हैं  जिन्होंने  कोटा  सरेंडर
 किया  था  ।  दूसरा  प्रश्न  यह  है  कि  कोटा  वितरण
 के  बारे  में  आपने  बम्बई  को  ही  सेन्टर  बनाया
 है।

 “The  Textile  Commissioner,  Bom-
 bay,  or  an’  officer  designated  by  him
 would  continue  to  have  day-to-day
 supervision  over  the  matters  relating
 to  quota  allocation.”

 MR.  ‘DEPUTY.  SPEAKER:  Mr.  Pan-
 deya,  in  the  Question  Hour  you  can’t
 80-07!  quoting,

 'इग०  लक्ष्मीनारायन  पाण्डये  :  मैं  यह  जानना
 चाहता  हुं.  कि  ज़्यादातर  निर्यात  नाथ  से  होता  -है
 इसलिए  क्‍या  ाप  इस  -.प्रकार  की  व्यवस्था  करेंगे
 कि  पर्ह्मा  Ba लोगों  को  लाभ  मिल  सके  और  गलत
 लोगों  के  हाथ  में  ग्रह  काम  न  पड़े  तथा  साथ
 ही  वे  देश  भी  जोड़े  जावें  जोकि  हमारा  कोटा
 उठाना  चाहते  हैं.  1

 SHRI  MOHAN  DHARIA:  The  hon.
 Member  has  put  several  supplemen-
 taries.  The  aspect  regarding  those
 who  had  defaulted  or  committed  some
 malpractices  is  not  reflected  in  the
 policy  because  the  inquiry  was  ordered,
 the  Ministry  has  recently  received  the
 report  from  the  Textile  Commissioner
 and  necessary  ,  action  will  be  taken
 against  those  who  tried  that  way  to
 commit  any  malpractices  whatsoever.
 But  that  can  not  form  part  of  the  policy
 for  next  year.  For  next  year  the  state-
 ment  which  has  been  laid  on  the  Table
 of  the  House  makes  it  very  clear  how
 we  are  taking  care  so  that  the  past  will
 not  be  repeated.  It  is  true  that  the
 Chairman  is  the  same,  but  all  these
 quota  operations  are  to  be  under  the
 guidance  and  vigilance  of  the  Textile
 Commissioner  and  not  the  Chairman.
 We  have  already  made  it  very  clear
 that  wherever  the  Chairman  or  the
 Members  are  involved  in  their  own
 quotas  of  exports,  they  should  not
 work  on

 ie  these  committees.  There
 should  be  “independent  committees  and
 this  is  an  independent  committee  which
 is  taking  care  so  that  the  Chairman  or
 anybody  should  not  misuse  the  office
 Secondly,  with  a  view  to  take  proper
 care  this  year  it  has  been  stated  here

 that  l9  per  cent  of  the  amount  sh
 have  to  be  deposited  as  against
 allocation  and  those  who.  do!
 fulfil  their  quotas  over  and  above
 per  cent,.they  may  perhaps  porl
 the  whole  of  this  amount.  that  fl
 have  deposited  Similarly,  Sir,
 have  taken  care  of  our  dlot
 side.  We  want  to  give  more
 more  protection  to  handlooms  4
 therefore,  we  shall  see  that  so.
 as  the  exports  of  these  ready  mé
 garments  to  the  United  States
 concerned,  it  will  be  l:  2  if  it  is  fm
 mill  side.  That  is,  if  it  is  one;  then
 against  that  it  will  be  double  so  fi
 handloom  is  concerned.  In  the  case
 other  countries  it.  wilh  be  50:  80...  St
 larly  we  have  also  taken  care  to
 that,  where  there  are  ready-mai
 ments,  then  in  that  case,  if  they,
 export  immediately,  they  get  the
 portunity.  But  there  again,  the  si
 scale  sector  should  not  suffer  and
 fore,  we  have  reserved  again  a,  cer
 percentage  for  those  who  can

 h

 those  L/Cs.  After  the  firm’s  com
 ment,  L/C  is  opened  within  5
 days.  This  limit  is  kept  there  to
 care  of  the  small  scale  5९९००  -

 Th

 fore  in  atl  these  respects  there  has
 a  lot  of  diseussion  in  this,  House
 on  the  basis  of  the  suggestions
 by  the  hon.  Members  and  on  the}
 of  the  discussions  with  the  repre
 tatives  of  the  industry  we  have  @
 ed  this-policy  for  1979.  Then  there
 one  serious  complaint.  that
 the  policy  was  announced  in
 1978.  I  assured  this  House  tha
 would  not  happen  next  year.
 House  would  be  happy  to  know
 for  1979,  this  policy  has  been
 ed  on  2nd  November,  1978,  I
 these  steps  that  we  have
 enable  us  to  fulfill  the  quotas
 have  secured  after  great  delibe

 SHRI  O.  V.  ALAGESAN
 is.  welcome  because  it,  _  stipula
 two  thirds  of  the  exports  will
 loom  to  USA  and  50  per
 countries,  While  welcoming.  thi
 I  would  like  ;to,say,  theres,
 cumulated  stock  .of  :handloor
 partly  because  earlier  the  mi
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 goods  were  passed  on  as  handloom
 goods,

 Now  I  would  like  to  know  what  pre.
 cautions  the  Government  are  taking  to
 prevent  such  things  happening  in  fu-
 ture.  What  are  the  present  stocks  of
 handloom  goods  and  in  what  time  the
 Government  proposes  to  clear  them  so
 that  the  handloom  weavers  get  some
 relief,

 SHRI  MOHAN  DHARIA:  It  is  true
 {hat  some  anti-social  elements  might
 have  tried  to  pass  on  the  other  gar-
 ments  in  the  name  of  handloom.  Tiat
 create  some  problems,  so  far  as  the
 exports  are  concerned.  Therefore,  we
 have  taken  scrupulous  care  so  that  the
 Textile  Commissioner  himself  should
 get  satisfied.  The  whole  office  of  the
 Textile  Commission  is  fully  involved
 in  these  operations  and  we  shall  see
 that  nobody  is  given  any  opportuiity
 to  take  any  undue  advantage  whatso.
 ever  and  handloom  side  should  get  per-
 fect  protection.

 Similarly,  with  a  view  to  export  on
 time,  we  have  decided  that  in  the  first
 half  of  the  year  i.e.,  from  January  to
 dune.  sixty  per  cent  of  our  quota  allo.
 cation  should  go  and  for  the  remain-
 ing  period  we  have  got  forty  per  cent.
 By  any  chance  if  there  is  some  carry
 forward,  we  should  be  in  a  position  to
 take  care  of  it  in  the  next  half  of  the
 year.  It  is  the  endeavour  of  the  Minis-
 try  and  the  Government  to  see  that
 these  quotas  which  we  have  secured
 after  great  deliberations  and  ‘is‘us-
 sions,  we  should  be  in  a  position  to
 take  best  possible  advantage  of  ‘t  and
 that  too  for  the  poorer  sections  of  the
 society.

 SHRI  O.  V.  ALAGESAN:  How  about
 the  accumulated  stocks  of  handloom?

 SHRI  MOHAN  DHARIA:  I  have  said
 about  that.

 ah  झोग  प्रकाश  त्यागी  :  उपाध्यक्ष  महोदय,  मैं
 मंत्री  महोदय  से  छोटा-सा  प्रश्न  पूछना  चाहता

 ल्क्या  यह  सच  है.  कि  क्वालिटी  के  बारे  में,
 सास .  झात्र  ःमहां  से  बिरयाति  करते  है--उसके
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 चाहते  हैं,  इसीलिये  जो  फ्लोर-प्राइस  रखी  है,  बह
 भी  बड़ा  कर  रखी  है।  प्रगर  ऐसा  नहीं  रखते
 है  तो  काफी  अण्डर-हन्वाइसिंग  हो  जाती  है,  भ्च्छी
 क्वालिटी  भी  नहीं  जाती  है  1  लेकिन  में  यकीन
 दिलाना  चाहता  कि  क्वालिटी  के  बारे  में  हम

 बहुत
 सतर्क  हैं  झौर  मेरे  दिल  में  कोई  भी  सन्देह

 नहीं  है  कि  हमारी  क्वालिटी  ब्रच्छी  होगी  ।  यदि
 फिर  भी  ऐसा  होता  है  तो  हससे  हमारे  एक्सपोर्ट
 पर  काफी  खतरा  श्र  सकता  है  ।

 SHRI  K.  LAKKAPPA:  The  Hon.
 Minister  was  very  happy  to  annouace
 several  decisions,  deliberations  and
 dialogues,  but  I  am  sorry  to  note  his
 performance  in  regard  to  export  of
 handloom  goods  to  U.S.A.  The
 quota  that  was  fixed  is  2:4  and  I:l  so
 far  as  other  countries  are  concerned.
 But,  unfortunately,  in  spite  of  the  dia-
 logue  with  the  representatives  of  USA.
 they  have  definitely  rejected  the  theory
 of  2:l.  As  a  consequence  of  that,  and
 also  of  the  manifold  operations  and
 manipulations  of  STC  in  encouraging
 exporters,  the  handloom  sector,  especi-
 ally  in  the  Southern  States,  has  been
 crushed  down,  and  they  have  come
 out  in  a  delegation  also.

 Therefore,  I  would  like  to  know,
 firstly,  whether  2:  has  been  complete.
 ly  rejecteq  by  the  USA  though  it  is
 valid  upto  1980,  in  spite  of  the  delt-
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 berations  and  dialogues  with  USA  to
 complete’  the  ‘performance  of  21
 basis  arid,  if  so,  whether  you  are
 go

 ing  to
 to  encourage  and  streamline  the

 hani  sector,  so  far  as  the  South-
 ern  States  are  concerned  in  regard  to
 ready-made  garments.  Will  you  meet
 the  situation  by  encouraging  the
 handloom  sector  in  the  Southern
 States  which  are  holding  large  stocks?

 SHRI  MOHAN  DHARIA:  This  ques-
 tion  relates  to  the  export  of  handloom
 goods  I  do  not  know  whether  the  Hon.
 Member  was  present  in  the  House
 when  I  replied  earlier,  J  had  said  that,
 as  regards  export  of  handloom  gar-
 ments,  while  in  977  it  was  of  the  order
 of  37  crores,  in  1978  it  has  gone  up
 trom  37  crores  to  60  crores.  This  is  the
 performance  in  one  year.

 SHRI  K.  LAKKAPPA:  But  large
 stocks  are  being  held.

 SHRI  MOHAN  DHARIA:  Mr.  Lak-
 kappa  is  a  senior  Member  of  Parlla-
 ment  and  knows  the  Parliamentary
 practices  (Interruption)

 MR.  DEPUTY  SPEAKER:  It  is  a  force
 of  habit  so.  far  as  Mr.  Lakkavpa  is
 concerned.

 SHRI  K.  LAKKAPPA:  It  is  not
 because  of  habit  but  because  the
 affected  people  are  shouting.

 SHRI  MOHAN  DHARIA:  I  am
 aware  in  the  internal  markets  hand-
 looms  have  been  facing  certain  diffi-
 culties  and  that  is  why  the  Central
 Government  made  several  facilities
 available  so  that  the  stocks  can  be
 disposed  of.

 So  far  as  our  exports  are  concerned,
 I  had  pointed  out  to  the  House  that,
 because  of  our  efforts,  exports  of  hand-
 loom  garments  have  gone  up  from  37
 crores  in  977  to  60  crores  in  1978.  Is
 it  not  something  commendable?  3
 hope  Mr.  Lakkappa  will  appreciate
 some  sincere  efforts  on  the  part  of  the
 Government.  I  can  understand  him
 criticising  us,  but  when  there  is  a  clear
 performance,  he  should  appreciate  it.
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 Even  in  the  case  of  other  garments;
 from  77  crores  last  year,  the  exports  of
 garments  as  a  whole  has  gone  up  to
 I3I  crores  in  1978.  se

 SHRI  K..LAKKAPPA:  That  is  due
 to  escalation  of  price  etc.  You  should
 take  only  the  performance.

 SHRI  MOHAN  DHARIA:  Even  if
 0  per  cent  to  5  per  cent  escalation  is
 there,  the  exports  have  gone  up  by  70
 per  cent  in  one  year.  So,  under  the
 circumstances,  the  performance  is
 very  clear.  The  onl:  thing  ‘s  that
 such  performance  is  necessary  ‘o  be
 appreciated.

 भौसती  भूणाल  गोरे  :  हदलम  गारमेंट्स  की
 एक्सपोर्ट  को  बढ़ोने  के  लिए  पिछले  साल  में  जो
 शापने  कोशिश  की  है  उसके  लिए  मैं  झापकों  बधाई
 देती  हूं  ।  मैं  जानना  चाहती  हूं  कि  यहां  एक्सपोर्ट
 के  लिए  कपड़े  तैयार  करने  बाली  जो  कम्पनियां  है
 उनमें  कोटे  को  डिवाइड  करने  के  बारे  में  आपकी
 नीति  क्या  है  ?  क्‍या  कोप्नोपरेटिव्ज  को  झाप  बढ़ावा
 देते  हैं  कौर  उनको  बढ़ावा  दें  कर  ही  उसके  बाद
 इस--कोहे  को  डिस्ट्रीव्यूट  करते  है  ?  जो  कम्प-
 मिर्या  परमानेम्ट  बेसिस  पर  एम्पलायीज  रखती

 या
 उसको  श्राप  कोटे  के  मामले  में  प्रायोरिटी

 देंगे  ?

 को  शोहन  धारिया  :  मानमीय  सदस्था  ने  यह
 बात  मेरे  साथ  भी  डिसकस  की  है  ।  गारमेंद्स
 तैयार  करने  वाली  कोई  कोप्रापरेटिव  होगी  जो
 खुद  बनाती  होगी  शो  उसको  प्रायोरिटी  देसे  का
 विचार  मेरा  मंत्रालय  जरूर  करेगा  |

 दूसरी  जो  कम्पतियां  हैं  जो  परमानेस्ट  एम्प्ला-
 यीज  रखती  है  उनके  बारे  में  हमें  लेबर  कमिएसर
 के  साथ  मिल  कर  पता  लगाना  होगा  कि  कहां
 कहां  परमानेंट  एस्प्लायीज  हैं  और  कहां  नहीं  हैं
 ौर  उनको  इस  सब  का  सठिफिकेट  देता  होगा--

 श्रीमती  सृथाल  गोरे  :  वह  मिल  जाएगा  |

 की  मोहन  धारिया  :  उसके  बारे  में  कोई  ज्यादा
 एक  ह... ड  पैदा  करता  होगा  लेकिन  जब

 हड  लक क
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 Reimbursement  to  States  which  have
 abolished  abtrot

 +
 *183,  SHRI  NATVARLAL  B.

 PARMAR:
 SHRI  JANARDHANA  POO-

 JARY:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  names  of  States  which  have
 abolished  octroi;

 (b)  whether  the  Central  Govern-
 ment  have  offered  reimbursement  to
 these  States:

 (c)  it  so,  the  details  thereof;  and
 (d)  whether  thc  Centre  have  evolv-

 ed  any  policy  to  be  enforced  univer-
 sally  among  al]  the  States  for  aboli-
 tion  of  octroi  and  if  so,  its  details?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Andhra
 Pradesh,  Assam,  Bihar,  Kerala,
 Meghalaya,  Nagaland,  Sikkim,  Tamil
 Nadu  and  Tripura  are  not  levying
 octroi.  Madhya  Pradesh  abolished
 octroi  w.e.f.  Ist  May,  976  and  in  its
 place  imposed  an  Entry  Tax  and
 raised  the  rates  of  turnover  tax,

 (b)  to  (d).  It  was  stated  in  the  Budget
 Speech  for  1978-79,  that  the  removal
 ef  octroi  would  be  widely  welcomed
 since  its  abolition  would  assist  the
 orderly  and  the  healthy  growth  of
 transport  system  in  the  country  and
 would  considerably  reduce  freigths
 cost;  and,  that  the  Central  Govern-
 ment  proposed  to  request  the  State
 Governments  to  introduce  suitable
 Legislation  for  removal  of  octroi.  It
 was  also  stated  that  the  State  Gov-
 ernments  would  claim  some  compen-
 sation  for  the  loss  of  revenues  to  the
 Local  authorities  on  account  of  aboli-
 tion  of  octroi  and  that  the  Central
 Government  would  hold  discussions
 with  the  State  Governments  for  find-
 ing  a  satisfactory  solution.  Discus-
 sions  have  been  held  with  practically
 all  the,  State  Governments  concerned.
 During  these  discussions  matters  re-
 lating  to  the  adoption  of  suitable  al-

 ternative.  mteasurés  zich  as  those  कपद्धिन
 gested  by  the  Indirect  Taxation  Eu-
 quiry  Committee  to  recoup  ‘the  loss
 of  revenue  and  assistance  to  States
 during  the  transitional  period  were
 considered.  This  reform  has  ta:..be
 with  the  full  co-ogeration  and  under-
 standing  on  the  part  of  the  States
 concerned.  Having  regard  to  these
 discussions,  the  Union  Government  is
 now  considering  how  best  the  States
 can  recoup  the  loss  in  revenue  aris-
 ing  out  of  abolition  of  octroi,

 SHRI  NATVARLAL  B.  PARMAR:
 I  would  like  to  know  whether  the
 Central  Government  would  recom-
 mend  compensation  of  the  loss  incur-
 ted  by  the  local  self-governing bodies  such  as  Municipal  Corpora-
 tions,  after  the  abolition  of  octroi
 duty.

 SHRI  प्र.  M.  PATEL:  So  far  there
 has  been  nu  question  of  suggesting full  compensation.  What  has  been
 discussed  in  the  course  of  the  discus~
 sion  is  that  it  has  been  put  to  the
 State  Governments  and  some  of  the
 Municipal  Corporations,  whose  re-
 presentatives  met  me,  that  some  com-
 pensation  would  be  made  available, but  they  will  have  to  try  to  recoup the  balance  of  the  loss  through  other
 taxes.

 SHRI  NATVARLAL  B.  PARMAR:
 Has  any  proposal  or  formula  been
 suggested  by  the  Government  of
 Gujarat  in  this  regard?  If  yes,  is
 the  Government  going  to  consider  it, and  if  not,  the  reasons  therefor.

 SHRI  H.  M.  PATEL:  The  Gujarat Government  suggested  a  formula
 which  proposes  00  per  cent  compen- sation.  This,  of  course,  cannot  be
 agreed  to  by  the  Central  Government
 at  the  moment.  But  it  is  my  inten-
 tion  to  meet  all  the  States  Govern-
 ments  once  again,  probably  jointly, all  together—hitherto  my  discussions have  been  individually  with  indivi-
 dual  States—and,  at  such  a  meeting. to  see  if  we  can  evolve  some  formula or  method  which  would  persuade them  to  accept  abolition  of  octroi,
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 SHRI  8.  RACHHAIAH:  Sir,  I  would
 like  to  know  from  the  hon.  Minister
 the  total  loss  if  all  the  States  are
 going  to  abolish  the  octroi.  Whether
 those  States  which  have  already  abo-
 Hished  octroi  duties  have  been  fully
 compensated?  Is  it  not  going  to
 affect  the  State’s  resources  if  the
 Central  Government  is  not  going  to
 fully  compensate  the  total  loss  due
 to  abolish  of  octroi  duties?

 SHRI  H.  M.  PATEL:  Sir,  the  total
 loss  to  all  the  States  and  the  two
 Union  Territories  comes  to  about
 Rs.  269  crores.  There  is  no  State
 which  has  abolished  octroi  since  this
 Government  came_  into  being.  So,
 there  can  be  no  question  of  com-
 pensation  being  made  available  to
 those  States  which  have  not  levied
 octroi  or  abolished  it  before  1977.

 SHRI  N.  K.  SHEJWALKAR:  May
 y  know  from  the  Hon’ble  Minister
 whether  he  is  aware  that  in  the  year
 3975  when  there  was  a  meeting  with
 the  Chief  Ministers,  an  assurance  was
 given  that  50  per  cent  of  the  loss
 would  be  met  by  the  Central  Gov-
 ernment?  If  so,  now  what  is  the  in-
 tention  of  the  Government?  As  al-
 ready  st(ited  the  Madhya  Pradesh
 Government  has_  already  abolished
 the  octroi  for  the  last  two  years.  Now,
 if  any  new  steps  are  to  be  taken
 wherefrom  and  from  what  date  the
 compensation  will  be  paid?  Whether
 it  will  be  retrospective?

 SHRI  H.  M.  PATEL:  There  is  no
 question  of  retrospective  payment.
 But  apart  from  that,  the  Madhya  Pra-
 desh  Government  seems  to  have  act-
 ed  in  haste.  This  is  a  matter  in  which
 all  the  State  Governments  should
 have  to  act  simultaneously.  So  that
 effective  measures  can  be  taken  to
 compensate  them  as  well  as  discover
 alternative  measures  of  raising  taxes.

 SHRI  BEDABRATA  BARUA:  This
 matter  of  abolition  of  octroi  has
 been  hanging  fire  for  the  last  so
 many  yours.  I  am  surprised  that  the
 Minister  has  taken  umbrage  at  the
 Madhya  Pradesh  Government's  abo-
 lishing  «ctroi  duties.  yz  think  the
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 Central  Government  itself  wanted
 the  State  Governments: to  abolish  this
 octroi  duty.  I  am  surprised  that  some
 State  Governments  have  refused  to
 accommodate  this  and  had  asked  for
 full  compensation.  I  do  not  think
 that  the  full  compensation  should  be
 allowed.  My  own  State,  Assam,  for
 example  had  never  imposed  the  octroi
 duties.  For  that,  they  should  not  be
 Penalised.  I  would  like  to  know  what
 is  the  policy  of  the  Government.  If
 they  want  to  give  certain  compensa-
 tion  they  should  decide  that  amount
 and  say  that  the  Centre  would  pay
 the  amount  and  ask  the  State  Gov-
 ernments  to  fall  in  line.  Why  should
 they  allow  the  continuance  of  a
 duty  which  is  so  harassing  to  the
 public,  which  is  unconstitutional,
 which  is  undemocratic  and  which  is
 also  very  troublesome  if  it  is  imposed
 on  some  State  Governments  selec-
 tively?

 SHR;  पर.  M.  PATEL:  I  think  I
 have  already  made  clear  what  the
 policy  of  this  Government  is.  It  is
 that  piece-meal  approach  to  this
 problem  would  not  be  desirable  and
 if  one  State  goes  ahead  of  the  others
 it  does  not  make  it  easy  for  the
 Central  Government  to  find  a  way  of
 meeting  the  whole  _  situation.  If  I
 were  to  agree  now,  take  for  instance,
 Madhya  Pradesh,  for  the  sake  of
 argument,  if  it  is  50  per  cent,  though
 they  acted  hastily,  why  should  they
 have  come  on  the  scene  and  without
 consulting  anybody?  But  if  that  was
 so,  and  the  other  State  Governments
 thereafter  say  “we  won't  agree  unless
 you  give  us  60  per  cent  unless  you
 given  this...”  it  takes  away  such
 flexible  approach  as  might  otherwise
 be  available  to  the  Central  Govern-
 ment  to  get  the  best  possible  arran-
 gement  from  everybody's  point  of
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 SHRI  H.  M.  PATEL:  The  Madhya
 Pradesh  Government,  |  think,  has
 certainly  acted,  in  one  sense,  in  a
 praiseworthy  manner;  but  to  act  with-
 out  even  indication  from  the  Central
 Government  that  they  are  compen-
 sating,  would  it  be  all  right  for  them
 to  do  so.  It  is  not  proper.  I  do  not
 know  whether  in  the  previous  Gov-
 ernment  the  Minister  had  suggested
 to  the  State  Government  to  go  ahead
 with  it  individually  and  not  jointly.

 Increase  in  Air  Fare  between  Bombay
 and  Ratnagiri

 #184,  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  the  Golden  Sun  Avia-
 tion  Company  has  increased  the  fare
 from  Rs.  50  to  75  for  Bombay-Rat-
 nagiri  flight;

 (b)  reasons  for  this  increase  and
 whether  Government  have  permitted
 this  increase;

 (c)  what  is  the  air  distance  bet-
 ween  Bombay-Ratnagiri  and  what  is
 the  fare  charged  usually  for  the  flight
 to  cover  this  distance;  and

 (d)  conditions  under  which  per-
 mission  was  granted  to  Golden  Sun
 Aviation  Company  to  operate  these
 flights?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM.  KAUSHIK):  (a)  Yes,  Sir.
 With  effect  from  0th  November,  1978.

 (9)  The  Company  has  indicated  that
 because  of  increase  in  price  of  oil
 from  7.35  per  litre  to  Rs.  2.48
 Per  litre  from  शद  October,  978  it  has

 become  necessary.te  increase  the  fare
 freaa'Rs.  365  to  Rs.  178  Permission
 of  the  Government.  is  not  necessary  in
 such  cases  in  terms  of  the  non-sche-
 Guled  permit  under  which  they  spe-
 rate  air  services  between  points  not
 served  by  Indian  Airlines.

 (c)  Air  distance  between  Bombay
 and  Ratnagirl  is  730  Nautical  Miles,
 and  the  fare  charged  for  this  distance
 depends  on  the  type  of  aircraft  and
 the  operating  costs  of  the  operation,
 which  can  vary  from  operator  to  ope-
 rator.  However,  Indian  Airlines  fare
 for  the  comparable  distance  would
 be  about  Rs.  94.

 (d)  Keeping  in  view  the  persistent
 public  demand  permission  to  operate
 non-scheduled  flights  has  been  grant-
 ed  to  Golden  Sun  Aviation  in  accord-
 ance  with  sub-rule  (3)  of  rule  34  of
 the  Aircraft  Rules,  1937,

 SHRI  BAPUSAHEB  PARULEKAR:
 The  air  distance  between  Bombay
 and  Ratnagirj  is  30  Nautical  Miles.
 The  Indian  Airlines  fare  for  the  com-
 parable  distance  is  about  Rs.  94.  The
 Company  when  started  operating  its
 flight  in  last  November  was  charging
 Rs.  55  ang  now  it  has  been  increased
 by  Rs.  2,  that  is  to  say,  the  fare  is
 about  Rs.  8l  more  than  the  fare  char-
 ged  by  the  Indian  Airlines.  The  ans-
 wer  further  mentions  that  in  terms  of
 non-scheduled  permit,  the  permit  is
 not  necessary.  I  would,  therefore,  like
 to  know  from  the  hon.  Minister  what
 are  the  terms  under  which  this  non-
 scheduled  permit  is  granteq  to  the
 Company;  (b)  whether  Government
 would  not  interfere  even  if  the  fare
 is  increased  to  any  extent  by  the  Com.
 pany;  and  (c)  whether  the  reasons
 suggested,  namely,  price  hike  is  com-
 mensurate  with  the  increase  in  the
 fare.  i

 SHRI  PURUSHOTTAM  KAUSHIK:
 So  far  as  conditions  for  non-scheduled
 permit  granted  by  the  DGCA  are  con-
 cerned,  these  are  lengthy  ones.  I  will
 just  quote  only  the  relevant  portion.
 “These  passenger  fare  and  freight  rates
 proposed  by  the  operator  as  published or  advertised  or  otherwise  announced
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 for  public  information  shall  be.  ed-
 kered  to  and  shall  not  be  changed
 more  than  once-in  three  months.”  This
 is  for  non-scheduled  operator  of  the
 permit.  There  are  rules  nos.  7  and  8
 of  the  permit,  “The  operator  shall
 submit  to  the  Director-General  of
 Civil  Aviation  a  schedule  of  passenger
 fare  and  freight  rates  as  well  as  8
 charter  of  rates  both  for  passenger  and
 freight  in  respect  of  different  types  of
 aircrafts  endorsed  on  this  permit  with-
 in  7  days  of  the  grant  of  the  permit
 or  renewal  thereof.  Any  change  in
 these  rates  shall  be  intimated  to  the
 Director-General  of  Civil  Aviation  30
 days  in  advance.”  These  are  the
 two  conditions.  When  these  rates  are
 proposed  by  the  non-scheduled  opera-
 tor  when  permit  is  granted  to  them
 within  7  days,  they  have  to  send  these
 fares  to  the  Director-General  of  Civil
 Aviation.  The  answer  is  there.  The
 cost  varies  from  aircraft  to  aircraft
 and  also  from  operator  to  operator.
 This  increased  fare  is  there.  There
 were  about  3  non-scheduled  operators.
 Some  of  them  started  operating  but
 because  of  the  high  cost,  they  stopped
 one  time  or  the  other.  This  is  the
 only  company  which  is  operated  by
 some  unemployed  commercial  _  pilots
 and  they  are  operating  it.  If  the  Gov-
 ernment  interferes  ang  also  imposes
 conditions  that  the  fare  should  be
 approved  by  the  Government,  then  I
 don’t  think  that  they  will  come  for-
 ward  for  operation.  Anyway,  the
 Government  can  look  into  the  matter
 and  see  that  these  fares  just  cover
 their  cost  of  operation  and  also  give
 them  some  margin.

 SHRI  BAPUSAHEB  PARULEKAR:
 May  I  know  from  the  hon.  Minister,
 is  the  Government  aware  that  the
 flights  of  the  Company  are  most  irre-
 gular?  The  flights  are  cancelled  at  the
 eleventh  hour  and  no  intimation  of  the
 cancellation  is  given  to  the  other  air
 ports,.  If  so,  does  the  Government  in-
 tend  to  take  any  action?  Is  it  also
 covered  by  the  term  of  the  permit?

 SHRI  PURUSHOTTAM  KAUSHIK:
 This  is  only  a  non-scheduled  operation.
 Whenever  they  get  passengers,  they
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 operate,  otherwise  not.:  It'is  ‘not.  a  Te>
 gular  fight.  "

 weet  yarn  मोरे :  ब्या  यह  सही  है  कि
 झनएम्पलायड  पावशट्स  ते  बह  एक्सपेरिमेंट
 के  देखा  है  और  उन्होंने  इस  के

 शबी  पुदवोसस  कौशिक  :  थे  हू  कससेशन
 मांगते  हैं  कि  मवर्न मेंट  उन्हें  सब्सिडाइड  करे
 लेकिन  गवर्मेट  उन्हें  सम्सिशाइज  नहीं  करती
 है।  ये  कहत ेहैं  कि  इससे  कम  फेयर पर  हम
 महीं  चला  सकते  हैं।  और  इसलिए  उन्होंने  यह
 फेयर  निश्चित  किया  है।  करोब  200  प्रन-
 एम्पलायड  पायलट्स  थे।  बे  लगातार  एम्पलायमेंट
 के  लिए  जाते  थे,  लेकिन  सब  को  एम्पलायमेंट
 देना  संभव  नहीं  है।  इन  लोगों  मे  कोशिश
 की  कि  तीन  चार  लोग  मिल  कर  नान-शिड्यल्ड
 फूलाइट्म  प्रापेरेट  करे,  ताकि  उनकी  बेरोजगारी
 दूर  हो।  इस  दृष्टि  से  उनको  परमिट  दिया  गया
 था  प्लौर  वे  प्रापेरेट  कर  रहे  है।

 Export  of  Rice

 *186.  SHRI  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whcther  we  are  exporting  rice
 from  our  country;

 (b)  if  so,  to  which  countries;  and

 (c)  the  varieties  of  rice  exported?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,
 Sir.

 (b)  The  major  importing  countries
 are  United  Arab  Emirates,  Kuwait,
 Qatar,  Bahrain,  Oman,  Saudi  Arabia,
 Indonesia.  Malaysia  and  United  King-
 dom.

 (c)  Export  of  Basmati  Rice  is  al-
 lowed  on  O.G.L.  As  a  special  case,
 export  of  IR-8  variety  of  rice  was
 made  to  Indonesia,  It  is  proposed  ६0
 export  long  slender  varieties  like  IR-
 8  and  Jaya  also.  We  have  recently  con-
 tracted  to  export  24,000  tonnes  to
 Mountius-IR-8  variety.
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 '  BERI  P..  RAJAGOPAL  NAIDU:  I

 want  to  know  the  quantity  exported.
 Is  ‘the  Government  exploring  the  pod~
 sibility  to  export  rice  to  other  cour
 tries  also?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND.  COOPE.
 RATION  (SHRI  MOHAN  DHARIA):
 Government  has  taken  a  decision  to
 export  about  5  lakh  tonnes  of  rice  to
 other  countries  and  some  contracts  are,
 I  may  say,  at  the  final  stage.  Recently,
 we  have  contratceg  to  export  about
 24,000  tonnes  of  rice  to  Mauritius  and
 similar  discussions  are  now  taking
 place  with  some  other  countries  also.

 SHRI  P.  RAJAGOPAL  NAIDU:  Did
 Government  want  to  export  rice  from
 Andhra  Pradesh.  [¢  so,  what  are  the
 varieties  and  quantities  that  ihey  want-
 ed  to  export?

 SHRI  MOHAN  DHARIA:  While  dis-
 cussing  with  the  representatives  of
 these  various  importing  countries, several  samples  have  been  shown  in-
 cluding  the  rice  produced  in  Andhra
 also.  The  rice  that  was  exported  to
 Indonesia  was  by  and  large  from
 Andhra  and  Tamilnadu.  While  ex-
 Porting  rice  we  are  trying  our  best
 so  that  various  varieties  along  with
 basmati  are  also  accepted  by  the  coun.
 trics  and  we  are  trying  to  persuade them  in  this  regard,

 SHRI  P.  RAJAGOPAL  NAIDU:  I
 wanted  to  know  the  varieties.  I  want-
 ed  to  know  whether  the  Government 4s  accepting  Masuri,  Bhavani.  and Ba  ngarutheegalu.

 SHRI  MOHAN  DHARIA:  Masuri,
 Bhavani  and  all  those  varieties  are
 now  being  displayed.  STC  and  FCI
 are  making  the  joint  operation  and  all
 these  varieties  are  being  displayed.
 Not  only  that.  Even  the  samples  aré
 being  given  to  their  representatives  so
 that  they  should  cook  them  and  should
 find  out  whether  they  are  according to  their  taste  or  not.

 et  @  ot  लाल  पढेल  :  इस  समय  सरकार
 जितना  भो  भिर्यात  कर  रही  है  वह  दो  एजेंसियों

 यह  निर्यात  होता  है।  लेकिन
 कि  एक  तरफ  मुल्क  की

 जो  जरूरत  है  वह  भी  ख्याल  में  रखें  भौर
 /

 री
 ज्यादा  भेज  सकते  बह

 भेजने  की  कोशिश  करें।  मैं  मानता  हूं  कि  हमारे
 मुल्क  के  इठरेस्ट  की  दृष्टि  से  यही  एक  श्रच्छा
 तरीका  रहेगा  ।

 श्रो  मोठा  लाल  पटेल  :  किसानों  को  सही
 कीमत  नहीं  मिल  रही  है..  (ब्यकघान) .  .

 MR.  DEPUTY  SPEAKER:  Mr.  Vasant
 Kumar  Pandit.

 at  मनो  शाम  बागड़ो  :  आप  की  दृष्टि  ठीक
 है.  लेकिन  भाव  की  बात  स्पष्ट  करें.

 कपि,  DEPUTY  SPEAKER:  Mr.  Bagtri,
 please  take  your  seat.

 श्रो  मनो  राम  बागड़ी :.  कया  कर  रहे  हैं
 झ्राप  ?  इतना  इस  को  मूगल  दरार  ने  बनाएं  tv

 MR,  DEPUTY  SPEAKER;  Mr.  Bagri.
 you  must  also  be  conscious  of  the  res-
 ponsibililies  of  a  Member.  You  should
 not  unnecessarily  shout.  If  you  have
 something  to  ask,  you  can  get  up,  but
 don't  disturb  like  this

 श्री  मनी  रास  बागड़ो  :  बड़ी  जिम्मेदारी  के  साथ
 कहता  हूँ

 M.  DEPUTY  SPEAKER:  Please  take
 your  Seat.

 st  सती  शाम  बागड़ी  :  चुनकर
 माता  हु उपाध्यक्ष  महोदय,  भाप  की  तरह  से  प्रौर  बोला

 का  मेरा  अधिकार  है।
 MR.  DEPUTY-SPEAKER:  Mr.  Bagri,

 you:  are  only  wasting  the  Question
 Hour  time  so  that  other  Members  are
 affected  by  this.  ,

 a3
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 DR.  VASANT  KUMAR  PANDIT:  I
 would  like  to  know  whether  the  Ex-
 port  Promotion  Corporation  of  Madhya
 Pradesh  has  sought  the  permission  of
 the  Central  Government  to  export
 coarse  rice  and  whether  such  Export
 Promotion  Corporations  in  other  States
 would  also  be  given  permission  in  pre-
 ference  to  private  parties  and  coopera-
 tive  Societies.

 SHRI  MOHAN  DHARIA:  As  I  have
 made  it  very  clear,  basmati  rice  is
 ‘being  allowed  to  be  exported  on  OGL,
 ibut  so  far  as  other  varieties  including
 «Oarse  rice  are  concerned,  they  will  be
 -allowed  to  be  exported  through  the
 canalisation  agencies,  mainly  STC  and
 FCI.  So  far  as  the  rice  export  from
 Madhya  Pradesh  is  concerned,  I  know
 that  the  cooperative  societies  in  Madhya
 ‘Pradesh  have  lot  of  stocks  of  rice
 ‘which  they  have  purchased  last  year.
 I  have  taken  up  the  matter  with  the
 Minister  of  Agriculture  and  we  are

 ‘trying  to  find  out  whether  that  variety
 is  acceptable  to  foreign  countries  and
 whether  it  could  be  exported.  Sir,  I
 would  like  to  assure  this  House  that
 ‘these  are  two  different  operations,  but
 here  cultivators  and  producers  must
 get  due  price  for  their  production  and
 to  that  extent  the  Government  is  very
 clear.  Recently  the  Finance  Minister
 and  other  Ministers  had  _  discussions
 with  some  Chief  Ministers  and  the
 Finance  Minister  had  discussions  with
 other  Ministers  also,  and  Government
 -would  like  to  give  all  possible  protec-
 ‘tion  to  the  producers  and  if  we  don’t
 take  that  care,  this  country  will  not
 be  in  a  position  to  have  that  sustained
 production.

 श्रो  शरद  यादव  :  मध्य  प्रदेश  के  बालाघाट
 जिले  में  वहां  के  खाद्य  राज्य  मंत्री  ने  बड़े  पैमाने  पर
 बासमती  की  जगह  एक  नकली  चावल  पकड़ा  ।
 बालाघाट  में  बासमती  चावल  पैदा  नहीं  होता  है
 लेकिन  बड़े  पैमाने  पर  हजारों  क्वींटल  चावल  का
 बासमती  के  नाम  पर  एक  व्यापारी  ने  गलत
 तरीके  से  धंधा  किया  |  उस  केस  के  बारे  में
 मैंने  मंत्री  जी  क़ो  और  प्रधान  मंत्री  जी  को  भी
 लिख  कर  दिया  लेकन  सरकार  के  कान  पर  जूं
 तक  नहीं  रेंगी  ।  मैं  जानना  चाहता  हूं  कि  उस  मामले
 में  आप  क्‍या  कार्यवाही  कर  रहे  हैं  वह  चावल
 जो  पकड़ा  गया  उस  मामले  में  आपने  कार्यवाह
 क्यों  नहीं  की  ।
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 दूसरी  बात  यह  है  कि  जो  .  कोआपरेटिबज
 हैं  उनके  पास  तमाम  चावल  है  उतकों  अनुमति
 देनी  चाहिए  ।  उनको  आप  अनुमति  दे  रहे  हैं
 या  नहीं

 श्री  सोहन  धारिया  उपाध्यक्ष  महोदय,
 माननीय  सदस्य  ने  एक  ऐसी  बात  हमको  बताई
 थी  जिसमें  बासमती  के  साथ  परिमल  चावल
 मिक्स  किया  गया  था  और  उसके  बारे  में  तुरन्त
 कार्यवाही  की  गई  है  ।  हमारे  देश  में  डिमोक्रेटिक
 तन्न  है,  यहां  पर  कार्यवाही  का  मतलब  यह  होता
 है  कि  ऐसी  क़ोई  बात  हमारे  सामने  ती  है  तो
 उसको  हम  सी०  बी०  झाई०  या  पुलिस  के  पास
 जांच  करन  के  लिए  भेजते  हैं  ।

 श्री  शरद  यादव  :  भ्रफसर  पैसा  खा  गए  हैं।

 श्री  मोहन  धारिया  :  आपने  जो  शिकायत
 की  है  उसके  बारे  में  हमने  अपनी  तरफ  से
 कार्यवाही  की  है  i  सब  उस  अपराध  को  प्रव  करना
 और  कोट  में  अपराधियों  के  खिलाफ  कार्यवाही
 कराना  पुलिस  का  काम  होता  है

 जहां  तक  कोगआपरेटिवज  की  बात  है,  जैसा  मैं
 ने  बताया  मुझे  मालूम  है  कि  मध्य  प्रदेश  की
 कोग्रापरेटिबज  ने  गए  साल,  ग्रोवर्स  को  संरक्षण
 देने  के  लिए,  काफी  चावल  लिया  था  और  वह
 चावल  उनके  पास  पड़ा  ह्य्ा  है  ।  बाहर  के  देशों
 में  उसको  भेजा  जा  सकता  है--इसके  लिए  जांच
 शुरू  की  गई  है  ।  एस०  टी०  सी०  के  साथ  माध्यम
 से  हम  कुछ  कट्रीज  से  पूछ  ताछ  कर  रहे  हैं  ।
 एग्रीकल्चर  मिनिस्टर  से  भी  बातचीत  चलाई  है
 कि  यदि  निर्यात  करते  की  कोई  सम्भावना३हो  तो
 उसको  किया  जाये  ।  इस  प्रकार  से  हमारी  कोशिश
 जारी  है  और  यह  काम  हम  करने  की  कोशिश
 कर  रहे  हैं  ।

 केन्द्रीय.  अ्रधिकारियों  को  श्रतिरिक्त  महंगाई
 भत्ता

 *i88.  डा०  रासजी  सिह  :  क्या  चित्ति  मंत्री
 यह  बताने  की  कपा  करेंगे  कि

 (क)  क्‍या  सरकार  का  विचार  उच्च  पद
 प्राप्त  केन्द्रीय  अधिकारियों  को  भी  360  रुपये
 मासिक  अ्रतिरिक्त  मंहगाई  भत्ता  देने  का  है;

 (ख)  क्या  सरकार  को  इस  पर  प्रति  वर्ष
 खर्च  होने  वाली  राशि  की  जानकारी  है; ‘a

 (7)  एक  हजार  रुपये  से  अधिक  वेतन  पाने
 बाले  अधिकारियों  को  360  रुपये  मासिक  अति-
 रिक्त  मंहगाई  भत्ता  देने  का  क्‍या  झ्रौचित्य  है  जब
 कि  देश  में  करोड़ों  लोग  निर्धतता  से  भी  नीचे
 स्तर  का  जीवन  विता  रहे  हैं;  और

 (घ)  क्‍या  सरकार  का  विचार  इन  सभी
 सम्बन्धित  पहलुओं  को  ध्यान  में  रखते  हुए  अपने
 उक्त  निर्णय  पर  पुनः  विचार  करने  का  है



 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (d).  A
 tatement  is  laid  on  the  Table  of  the

 House.

 Statement

 (a)  No  Dearness  Allowance  is  at
 present  paid  to  officers  drawing  a  pay

 f  Rs.  2,400  and  above.  The  Study
 Group  on  Wages,  Income  and  Prices
 (Bhoothalingam  Committee)  has  sug-

 ested  that  the  D.A.  formula  as  re-
 commended  by  the  Group,  should  be
 applicable  to  ail  including  senior
 Officers.  Government  are  yet  to  take  a
 decision  on  this  recommendation.

 )
 (b)  Tf  officers  drawing  a  pay  of

 Rs.  2,400  and  above  are  also  paid  D.A.  at
 s.  363  per  month  which  is  the  rate  at

 Present  applicable  to  officers  drawing
 a  basic  pay  of  Rs.  900  the  additional
 cost  will  be  about  Rs.  8.5  lakhs  per
 annum  per  instalment  07  Rs.  .6

 “crores  per  annum  for  the  payment  of
 all  the  5  instalments  which  have  so
 far  been  paid  to  all  the  other  cate-
 gories.

 (c)  &  (d).  Do  not  arise  in  view  of
 .the  reply  to  part  (a)  above.

 डा०  रामजी  सिह  उपाध्यक्ष  महोदय,है
 माननीय  वित्त  मंत्री  जी  ने  जो  जबाब  दिया  है
 उसमें  थोड़ी  अस्पष्टता  है  |  यहां  बताया  गया  ई
 कि  ऊंचे  वेतन  पान  वाले  अधिकारियों  के  मंहगा-
 भत्ते  क्रो  सामान्य  दर  पर  बढ़ाने  के  लिए  भूत

 1 लिंगम  कमेटी  ने  रिपोर्ट  दी  है  लेकिन  मेरी  जैसी
 समझदारी  है  “uniform  DA  suggestion  has
 been  turned  down  by  the  Government”

 में  माननीय  चित्ति  मंत्री  जी  से  जानना  चाहता  ह्
 क्या  यह  बात  सत्य  है  कि  अभी  जो  अफसर  2500
 रुपए  से  अधिक  पाते  हैं  उन्हें  भी  363  रुपए
 ग्रधिक  मासिक  मंहगाई  भत्ता  मिलता  है  ?  इस
 तरह  से  जो  सेक्रेटरी  लेबिल  के  लोग  होंपगे  जिस
 3500  रुपया  मिलता  है  उन्हें  363  रुया  औरह

 मिलगा  यानी  3863  मिलेगा  |  ज्वाइंट  सेक्रेटरीज
 को  2725  पर  933  रुपया  और  मिलेगा,  इस
 तरह  से  31153  रुपया  मिलेगा  v  मैं  माननीय
 मंत्री  जी  से  खास  तौर  पर  जानना  चाहता  हूं
 कि  जब  भूतलगम  कमेटी  ने  बताया  है  कि  वास्तव
 में  लोगों  की  न्यूनतम  आमदनी  और  वेतन  कितना  होना
 चाहिए  तो  उसके  अनुपात  में,  जनता  पार्टी  के
 घोष  णा-पत्र  के  अनुसार  आ्राथिकः  विषमता  को  रोकने
 के  लिए  जो  नीति-  होनी  चाहिए.  उसके.  बाद  भी
 क्या  सरकार  इसको  मंजूर  करेगी  और  मंजूर  करके
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 जनता  पार्टी  के  घोषणा-पत्न  के  साथ  न्याय,
 करेगी  ?  j

 SHRI  H.  M.  PATEL:  As  I  have  said,.
 this  question  is  still  under  considera-
 tion  of  the  Government.  Undoubtedly
 the  Bhoothalingam  Committee  made
 certain  recommendations  regarding
 Dearness  Allowance  and  that  is  under
 consideration.  At  present  those  who
 are  drawing  above  Rs.  2400  are  not
 entitled  to  D.A.  The  question  of  giving
 them  DA  was  one  of  the  recommenda-
 tions  of  the  Bhoothalingam  Committee
 and  that  is  under  examination.  In
 reply  to  part  (b)  of  the  question,  it
 has  been  pointed  out  that  if  officers.
 drawing  a  pay  of  Rs.  2400  and  above
 are  also  paid  DA  at  Rs.  363  per  month
 which  is  the  rate  at  present  applicable
 to  officers  drawing  a  basic  pay  of
 Rs.  900  the  additional  cost  will  be  about
 Rs.  8.5  lakhs  per  annum  per  insta}
 ment  and  Rs.  .l6  crores  per  annum
 for  the  payment  of  all  the  fifteen  instal-
 ments  which  have  so  far  been  paid  to
 all  the  other  categories.  I  have  indi-
 cated  the  cost  that  would  be  involved.
 But  we  have  not  yet  taken  a  decision
 in  this  regard.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Functioning  of  Regional  Rural  Banks

 *i85.  SHRI  SACHINDRA  LAL
 SINGHA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Ministry  have  ap-
 pointed  any  Committee  to  look  into
 the  functioning  of  the  Regional  Rural
 Banks;

 (b)  if  so,  the  details  of  the  Com-
 mittee  and  the  functioning  of  the
 Committee  up-to-date;

 (c)  whether  the  Committee  submit.
 ted  its  reports;  and

 (d)  if  so,  the  details  thereof  and
 the  action  taken  up-to-date?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (3).  A
 Committee  was  set  up  by  the  Reserve
 Bank  of  India  under  the  Chairman-
 ship  of  Prof.  M.  L.  Dantwala  in  June,
 977  to  (i)  evaluate  the  performance
 of  the  Regional  Rural  Banks;  (ii)  to
 indicate  their  precise  role  in  the  rural
 credit  structure;  and  (iii)  to  make  re-
 commendations  with  regard  to  the
 scope,  methods  and  procedures  of  their
 functioning.  The  other  members  of

 the  Committee  were  Dr.  K.  Kanungo,
 Shri  K.  Gopal  Rao  and  Dr.  V.  A.  Pai
 Panandikar.  Dr.  H.  B.  Shivamaggi,
 Advisor,  Economic  Department,
 ‘Reserve  Bank,  served  as  the  Secretary
 of  the  Committee.

 The  Committee  submitted  its  report
 to  the  Reserve  Bank  in  February,  1978.
 The  assessment  of  the  overall  perfor-
 mance  of  Regional  Mural  Banks  as
 made  by  the  Committee  has  revealed
 that  within  a  short  span  of  time,  the
 Regional  Rural  Banks  have  demons-
 trated  their  capability  to  serve  the
 purpose  for  which  they  were  establish-
 ed.  According  to  the  Committee,  the
 superiority  of  RRBs  as  an  agency  of
 rural  credit  over  the  rural  branches  of
 commercial  banks,  derived  from  their
 relatively  lower  cost  of  operation,
 simplicity  and  low  profile,  local  parti-
 cipation  in  management,  feel  and
 ‘familiarity  of  the  local  staff  and  close
 ‘association  of  the  district  level  agri-
 ‘cultural  and  rural  development  agencies
 and  personnel.  Keeping  these  factors
 in  view,  the  Committee  has  suggested
 that  the  Government  and  the  Reserve
 Bank  should  take  steps  to  initial  the  pro-
 cess  of  making  the  RRBs  an  integral  part
 of  the  rural  credit  structure.  The
 Committee  also  emphasised  that  the
 programme  for  the’  establishment  of
 ‘RRBs  need  to  be  accelerated  the  most
 important  relevant  criterion  for  their
 extension  being  the  state  of  conpera-
 tive  credit  structure  at  the  district

 ‘level.

 The  other  recommendations  of  the
 ‘Committee  cover  the  organisation  and
 functioning  of  these  banks.  The  Com-
 mittee  has  recommended  that  the
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 Central  Government  should  withdraw
 from  the  operational  aspects  of  the
 functioning  of  RRBs,  including  the
 shareholding  and  nomination  of  its
 representatives  on  the  Boards  of
 Directors  of  these  banks  and  that  the
 control  over  the  operational  aspects
 of  these  banks  may  be  vested  in  the
 Reserve  Bank.  It  also  favours  local
 participation  in  the  share  capital  of
 RRBs.  An  enlargement  in  the  functions
 of  RRBs  by  allowing  these  banks  to
 finance  large  borrowers  to  a  limited  ex-
 tent  and  extending  all  types  of  banking
 services  has  also  been  suggested.

 The  Reserve  Bank  in  consultation
 with  Government,  have  decided  to
 accept  several  of  the  recommendations
 of  the  Dantwala  Committee.  In  parti-
 cular,  it  has  been  decided  to  establish
 new  Regional  Rural  Banks  and  to  en-
 cOurage  an  expansion  of  the  branches
 of  the  existing  Regional  Rural  Banks
 wherever  the  need  exists.  Priority
 will  be  given  to  districts  which  have
 weak  comercial  and  cooperative  bank.
 ing  structures.  In  formulating  its
 branch  licensing  policy  for  the  next
 three  years,  the  RBI  has  taken  into
 account  the  recommendations  of  the
 Dantwala  Committee  alongwith  the
 recommendations  of  the  James  Raj  —
 Committee  and  the  Kamath  Working
 Group.  The  policy  announced  by  the
 RBI  stipulates  that  in  the  districts
 where  the  RRBs  have  been  established
 or  will  be  established  hereafter,  they  ५
 will  be  accorded  priority  in  setting  up
 new  branches.  ac

 As  suggested  by  the  Dantwala  000५०
 mittee,  the  operations  of  the  Regional
 Rural  Banks  and  the  policy  in’  reg
 to  them  will  be  guided  by  the  Res¢
 Bank.  As  a  first  step  towards  this,
 new  Steering  Committee  headed  8
 Deputy  Governor  of  the  Reserve  B
 has  been  set  up.  The  Steering
 mittee  will  consider  the  various
 commendations  of  the  Dantw
 Committee  regarding  changes  in
 pattern  of  capital  structire’  of
 RRBs,  composition  of  their  Bo
 appointment  of  Chairmen  and
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 staffing  pattern  of  the  HRBs.  recruit-
 ment  and.training  and  glso  the  scope

 of  their  lending  operations.

 fete  सहायता

 ‘Si97.  थी  ी ॥  feared  दुका  कात
 मंत्नी  यह  बताने  को  कृपा  करेंगे  कि  :

 के  संबंध  में  भारत

 के

 (ख)  पह  देखते  हुए  कि  भारत  स्वावलम्बी
 बनना  चाहता  है  विदेशी  सहायता  पर  निर्भर
 करना  कहां  तक  वाछनीय  है  ?

 (भरी  ‘qo  एन०  पहेल  )  :
 हि :  भारत  की  झदायगी  श  ि

 )  संबंधी  स्थिति  1976  से  काफी
 सुधार  हुभा  है  1  लेकिन  मौसम  की  अनिश्चितताप्ों
 घौर  के  उत्पादन  पर  पढ़ने  बामें  उनके  प्रभाव
 को  निर्यात  की  जाने  वाली  कृषि  वस्तुभों  की  कीमतों

 :
 होने  बाले  उतार-चढ़ाव  को,  विकसित  देशों

 की

 *

 संरक्षण  की  प्रवृत्तियों  को  श्रौर  विकसित  देशों
 स्थिति  के  विपरीत  झपते  यहां  झनपूरक

 प्रारक्षित  निधियों  के  प्रभाव  को  ध्यान  में  रखते

 हु  श्
 विदेशी  मुद्रा  का  भण्डार  इतना  अधिक

 '

 है  कि  वर्ष  i978-83  की  पंच-
 बर्षीय॒  की  वधि  में  कुल  पूंजी  निवेश
 के  केवल  3.4  प्रतिशत  की  निवल  सहायता
 मिलेगी  जबकि  पांचवों  पंचवर्षीय  प्रायोजना  में
 यह  राशि  8.5  प्रतिशत  थी  ।  झत:  श्रायोजना  में
 खगाई  जाने  वाली  कुल  पूंजी  में  विदेशी  सहायता
 का  ह । द  बहुंत  ही  कम  है  |  लेकिन  यह  थोड़ा-सा
 थल  बहुत  महत्वपूर्ण  है  क्योंकि  इससे  साधनों  के
 अस्यावश्यक..  ऋन्‍्तरों  को  होती  है  ।  भात्म-
 निभरता  हमारी  विकास  नीति  का  झाज  भी  एक
 बुनियादी  झाझ्ार  है  1

 राष्ट्र  जिकास  कार्यक्रम से  वित्तीय संयुक्त Sa  bad)  aqren nary * 55

 ४77
 ay  ष्पा  गढ  सह  है  कि  संयुक्त

 विकास  कार्यक्रम  स्  बर्ष  979  हे
 oat  शो  बीरान आर्त:  को  एक  करोड़

 हे  शी
 आस  की!  हाता +  देने  की  कोचा

 ae

 हि  उसे  प्रनुमोदित  .
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 (a)  ag  eee  adel  में  भारत
 सरकार शास्प .लैबार  की  गई  प्रसौदा-्योजना  करा
 स्वरूप  क्यो  हैं  ?

 भारत  के  लिए  970  साल  डातर  की
 संकेतात्मक  प्रायोजत  राशि  (प्राई०  पी०  एफ०)
 का  किया  है  |  संकेतात्मक  भ्रावोजन
 राशि है  झवधिचक  1972-76  %  खर्च
 से  की  गई  i:0  लाख  डालर  की  शेष  शक्षि  क्रो
 झागे  लाकर  दूसरे  चक्र  कौ  राशि  में  जोड़  दिया
 थ्या  है  1  इसलिए  i977-8:  के  दूसरे  भ्रवधि-
 चक्र  के  लिए  उपलब्ध  संकेतारमक  भामोजन  राशि

 हक
 वी०  एफ०)  080  लाख  डालर  हो

 है  t

 से  3]  मार्च,  i979  झबधि  के  लिए  था ।
 दूसरा  देशीय  कार्यक्रम  पहली  अप्रैल,  i979  से
 31  मार्च,  1983,  की  अ्रबप्ति  के  लिए  होगा  ताकि

 बह.  राष्ट्रीय  झ्रायोजना  क  साथ,  जो  पहली  भप्रैल,
 i978  से  31  मार्च,  1983,  तक  की  झबनि  के

 लिए  है,  पूरा  हो  सके  ।  चूंकि  संकेतात्मक  प्रायोजन
 राशि  का  दूसरा  प्रवधिष्रक्र  981  के  साथ  समाप्त
 होते  वाले  वर्ष  के  लिए  है-  घौर  श्ूंकि  दूसरा
 देशीय  कार्यक्रम  मार्चे,  3983  के  साथ  समाप्त
 होने  वाली  भ्रवधि  के  लिए  होगा  इसलिए  भारत
 सरकार  ने  माना  है  कि  वर्ष  1982  भर  983
 की  पहली  तिमाही  के  लिए  400  लाख  हालर  की
 अझतिरिबत  राशि  उपलब्ध  होगी  ।  इसलिए  1977—
 1983  at  अ्रदधि  के  लिए  यह  प्रनमान  लगाया

 गया  है  कि  संयुक्त  राष्ट्र  बिकास  कार्यक्रम  से  कुल
 4480  लाख  डालर  के  साधन  प्राप्त  होंगे  ।
 i480  लाख  डालर  की  इस  राशि  में  से,  671.3,

 लाख  डालर  की  राशि  चालू  परियोजनाओं  के
 लिए  है,  जो  परियोजनाएं  संयुक्त  राष्ट्र  विकास
 कार्यक्रम  द्वारा  भ्रभी  श्रनुमोदित  की  जानी  हैं  उन
 पर  144.  लाख  डालर  खर्च  होने  का  प्रनुमान  है
 झौर  शझ्ागे  जिन  नयी  परियोजनाझों  का  कार्यक्रम
 बनाया  जा  रहा  है  उनके  लिए  कुल  664.7
 लाख  डालर  की  राशि  रखी  गई  है 1

 ख)  पहली.  अप्रैल,  .979—3:  सार्च,  (4983.
 राष्ट्र  विकास

 में  कई  परियोजनाएं,  शामिल  हैं  ,  जिनके

 श्रौर  सिचाई,  ऊर्जा,  विज्ञान  धौर  प्रौद्योगिकी,
 'उचोग:  परिवहत  शौर:  संचार,  शिक्षा  /औौर  आस
 कल्याण  1  ce  a  a  ८३
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 Tea  Auction  Centres
 °190,  SHRIMATI  PARVATHI

 KRISHNAN:
 SHRI  BIRENDRA  PRASAD:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUFPLIES  AND  COOPERA
 TION  be  pleased  to  state:

 (a)  whether  Government  have  a
 Proposal  under  consideration  to  take
 over  and  control  all  tea  auction
 centres  in  India;  and

 (b)  if  80,  the  details  thereof  and
 the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Export  of  Hand-knitted  Woollen
 Carpets

 *I9].  SHRI  AMARSINH  V.  RATHA-
 WA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 is  now  one  of  the  top  exporters  of
 hand-knitted  woollen  carpets:

 (b)  the  number  and  names  of  big
 industries  which  are  desling  with
 woollen  carpets;

 (९)  whether  any  harm  has  been
 done  to  the  hand-knitting  industry
 due  to  these  big  woollen  carpet  indus-
 tries;  and

 (d)  if  80,  what  are  the  Govern-
 ment’s  plans  for  helping  this  hand-
 knitting  industry  and  encouraging
 them  for  development?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Ihdid  ts
 one  of  the  top  exporters  of  hand
 knotted  carpets.

 (b)  Two  units,  namely,  M/s.  Bharat
 Carpets  Ltd.  Faridabad  and  M/s.

 “DECEMBER  4,  198  Written  Answers  =a

 Modi  Carpets  Ltd;  Kathwaré'  tee
 Bareilly)  ‘are  engaged.  in  the  “produc. tion  of  machine  madé  carpet  at
 present.

 (९)  and  (d).:dn‘éhe  international
 market,  the  demands  for  machine.
 made  and  ‘Band-knotted  carpets  are,
 by  and  large,  non-competitive.  How-
 ever,  to  ensure  adequate  availability
 of  indigenous  raw  wool  to  the  hand-
 knotted  industry,  the  textile  द  policy
 presented  to  Parliament  on  7th  August,
 i978  stipulates  that  further  ‘licensing
 of  machine-made  carpet  industry  will
 not  be  permitted  except  in  the  export
 zones.  Other  measures  to  encourage
 and  help  hand-knotted  industry
 include:

 (i)  massive  training  -programme
 launched  to  increase  the  weaving
 force  to  enlarge  production  base  for
 exports:

 (ii)  stepping  up  the  standards  of
 production  through  improving  the
 quality  with  regard  to  the  texture,
 design  and  colour:

 (iii)  Provision  of  easier  credit
 facilities  for  manufacture  of  hand-
 knotted  carpets  and  other  similar
 activities  in  the  handicraft  sector.

 (iv)  Grant  of  cash  compensatory
 support  on  exports,  import  replenish-
 ment  and  duty  drawback  at  zppro-
 priate  rates.

 (v)  Special  measures  and  pro-
 gramme  undertaken  by  All  India
 Handicrafts  Board  and  the  HHEC
 for  encouraging  the  developmerit  of
 the  production  base  of  hand-knetted
 carpet  industry  and  also  their
 exports.

 Smuggiing
 4  te,

 *i92.  SHRI  RAGAVALU-  MOHAMA-
 RANGAM:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:  be

 ¢a)  the:  number  canter
 arrest  or  detention  for  moggittiy  Who
 were  released  in  March,  ‘19TT:
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 (9)  the  number  of  such  persons
 who  are  still  under  detention  and  the
 reasons  therefor;  and

 (c)  the  number  of  people  who  ab-
 sconded  before  the  projected  deten-
 tion?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  It  is  pre-
 sumed  that  the  question  relates  to  de-
 tentions  made  under  the  Conservation
 of  Foreign  Exchange  and  Prevertion
 of  Smuggiing  Activities  Act.  ‘1974,
 2043  persons  detained  under  the  said
 Act  were  released  on  revocaticn  of
 internal  emergency  on  2lst  March,
 INT7,

 (hy)  Only  one  person  detained  by  the
 Stute  Government  of  Gujarat  before
 the  revocation  of  emergency  still  con-
 tinues  to  be  in  detention  as  he  has  not
 yet  completed  the  period  of  detention
 prescribed  under  Section  I  of  —  the
 Conservation  of  Foreign  Exchange  and
 Prevention  of  Smuggling  Activities
 Act,  1974.

 The  total  number  of  persons  in  de-
 tention  us  on  I8-]]-978  under  tne  pro-
 visions  of  the  said  Act  is  I84.

 ey  As  on  8  77  1978,  there  were  129,
 persons  who  had  been  ordered  to  be
 detained  but  had  not  been  actually
 detained.  Of  these,  98  persons  were
 ordered  to  bo  detained  before  revoca-
 tion  of  emergency  on  2-3-1977,

 Premium  Rates  of  L.L.C.

 #193.  DR.  MURLI  MANOHAR
 JOSHI:

 SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Premium  rates  of  the  Life  Insurance
 Corporation  are  based  on  the  mor-
 tality  rates  of  25  years  ago:  and

 3227  LS—2,

 (b)  whether  there  igs  any  proposal
 to  revise  the  premium  rates  based  on
 the  latest  mortality  figures?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes.  Sir.
 The  premium  rates  of  the  LIC  are
 based  on  the  Oriental  (925—35)  Mo--
 lality  Table,  modified  to  take  into  ac-
 count  the  trends  in  mortality  up  to
 1953-54.

 (b)  No,  Sir.

 Representation  submitted  by  Field
 Workers  of  L.I.C,

 7194,  SPRI  DALPAT  SINGII  PAR-
 ASTE:  Will  the  Minister  of  FINANCE
 he  pleased  to  state:

 (a)  whether  the  field  workers  of
 the  LLC,  have  submitted  any  repre-
 sentation  to  the  Government  regard-
 ing  reducing  the  insurance  premium
 und  increasing  profits  to  policy  hol-
 ders;

 (b)  the  other  demands  made  in  the
 said  memorandum;

 (c)  when  the  existing  premiums
 were  fixed  and  what  was  the  basis  of
 fixing  premium  at  that  time;  and

 (d)  whether  there  has  been  some
 change  in  those  conditions;  and

 (e)  whether  in  view  of  the  changed
 conditions,  it  is  proposed  to  review
 the  whole  insurance  premium  struc-
 ture  and  if  so,  when?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  National  Federation  of  Insurance
 Ficld  Workers  of  India  has  been  agita.
 ting  against  the  work  norms  introduc-
 ed  by  the  LIC  in  ‘1976,  demanding.
 inter  alia,  restoration  of  grant  of  auto-
 matic  increments,  complete  employ-
 ment  security  ang  protection  of
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 emoluments  irrespective  of  perfor-
 mance.  In  pursuance  of  the  assurance
 given  in  the  Lok  Sabha  on  22nd  March,
 ‘1978,  several  rounds  of  discussions
 were  held  with  the  representatives  of
 the  Federation  to  negotiate  a  scheme
 of  work  norms  which  should  be  fair
 to  the  Corporation  and  the  policy-
 holders  and  should  not  at  the  same
 time  be  unfair  to  Development
 Officers.

 With  a  view  to  arriving  at  an  agreed
 scheme  of  work  norms,  the  LIC  has
 offered  a  new  scheme  which  makes  a
 Significant  departure  from  the  scheme
 of  ‘1976,  inter  alia,  in  the  matter  of  cost
 norms,  disincentives,  provisions  for
 termination  of  service  and  system  of
 appeals  against  disincentives  and
 termination  of  service.  Though  the
 new  scheme  takes  due  care  of  the
 demands  and  aspirations  of  the  De-
 velopment  Officers  in  the  matter  of
 security  of  service,  protection  of
 emoluments  and  retirement  benefits
 and  normal  grade  increments,  the
 Federation  has  not  accepted  the
 scheme  and  insists  that  the  cost  norm
 should  be  35  per  cent  ,with  a  maxi-
 mum  premium  income  requirement  of
 Rs,  70,000.  This  demand  is  untenable.
 inter  alia,  on  the  ground  that  it
 envisages  a  cost  which  is  clearly  un-
 economic  and  contrary  to  the  ix‘erests
 of  the  Corporation  and  the  policy-
 holders.  Further,  while  the  new
 scheme  provides  for  absorption  of
 Development  Officers  not  found  fit  for
 continuing  in  the  field  on  the  adminis-
 trative  side,  subject  to  their  suita-
 bility  for  the  alternative  posts,  the
 Federation  had  demanded  that  every
 such  Development  Officer  shouli  auto-
 matically  be  absorbed  on  the  adminis-
 trative  side.  This  demand  also  cannot
 be  accepted  as  it  is  clearly  not  posst-
 ble  to  assure  automatic  absorption
 irrespective  of  the  suitability  of  the
 concerned  Development  Officer  for  the
 alternative  job  on  the  administrative
 side.

 2.  After  the  failure  of  the  negotia-
 tions  relating  to  work  norms  for
 Development  Officers,  the  Federation
 has  inittated  an  agitational  programme
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 which  involves  boycott  of  several
 integral  functions  of  Develooment
 Officers  like  recruitment  of  agents,
 joint  calls  with  officials,  reports  on
 proponents,  etc.  This  programme  is
 calculated  to  bring  about  a  virtual
 stoppage  of  new  business  of  the  Cur-
 poration.  As  a  part  of  the  programne,
 the  Federation  has  started  a  publicity
 campaign  against  the  L.LC.  in  respect
 of  premium  rates  and  bonus  to  policy-
 holders.

 (९)  to  (e).  When  life  insurance  was
 nationalised  in  1956,  it  was  decided  to
 adopt  for  furture  new  business  the
 premium  rates  of  the  Oriental  Govern.
 ment  Security  Life  Assurance  Com.
 pany  Ltd.  with  a  reduction  of  one
 rupee  per  thousand  sum  assured  for  5
 per  cent  of  the  premium,  whichever
 was  lower.  Since  then  there  has  been
 no  change  in  the  premium  rates  under
 the  with-profit  plans,  since  equity  to
 the  with-profit  policyholders  can  he
 ensured  through  the  mechanism  of
 bonus  distribution.  The  premium
 rates  under  a  number  of  without
 profit  plans  have,  however,  been  re-
 duced  further.  For  instance,  in  the
 case  of  without-profit  endowment
 assurances  the  further  reduction  per
 rupees  thousand  sum  assured  is  as
 under:—

 Term  Amount

 Up  to  and  including  0  years  Rs  3.00

 l)]  to  5  years  Rs..2.50

 6  to  30  years  Rs.  2.00

 3l  years  and  over  Rs.  .50

 The  factors  which  go  into  the  con-
 struction  of  premium  rates  are  mor-
 tality,  interest  and  expenses  and  the
 current  experience  of  the  L.LC.  in
 regard  to  these  is  different  from  the
 acturial  assumptions  undertaking  its
 premium  rates.  However,  the  im-
 provement  in  the  mortality  and
 interest  experience  has  been  neutra-
 lized  by  the  detertoration  in  the  ex-
 penses  experience,  with  the  result  that.



 37  Written  Answers  AGRAHAYANA  10,  900  (SAKA)  Written  Answers

 on  the  whole,  the  premium  rates  con-
 tinue  to  be  realistic.

 It  ts  the  tradition  in  India  and
 abroad  not  to  make  frequent  changes
 in  the  premium  rates  under  with-
 profit  plans.  In  the  L.I.C’s  case,  the
 question  of  reviewing  the  with-profit
 rates  can  be  taken  up  only  after  the
 expenses  of  management  stabilise  at  a
 reasonable  level  and  there  is  ४  signi-
 ficant  improvement  in  profitability.
 Meunwhile,  the  benefit  of  improve.
 ment  in  experience  would  be  passed
 on  to  with-profit  policyholders  through
 the  mechanism  of  bonus  distsibutiun.
 It  may  be  mentioned  that  on  the  basis
 of  the  actuarial  valuation  as  at
 31-3-1977,  the  L.LC.  was  able  to  raise
 the  bonus  to  Rs.  20  per  thousand  sum
 assured  per  annum  under  endowment
 assurances  and  Rs.  25  per  thousand
 sum  assured  per  annum  under  whole-
 life  assurances  from  the  previous
 levels  of  Rs.  7.60  and  Rs.  22.00  res-
 pectively.

 38

 Decting  2  number  of  Individual
 Policies  and  Amount  of  Business

 Secured  by  %.LC,

 *l45.  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  there  has  been  a  mar-
 ked  decline  both  in  the  number  of
 individual  policies  and  the  amount  of
 business  secured  by  the  Life  Insurance
 Corporation  and  at  the  same  time  an
 increase  in  managerial  expenses,  ex-
 pense  ratio  and  lapsing  of  policies;

 (b)  whether  a  statement  giving  the
 information  under  these  heads  for  the
 Jast  three  years  will  be  laid  on  the
 Table;  and

 (९)  what  Government  propose  to  do
 to  increase  efficiency  and  reduce  costs?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  desired  information  is  as  under:

 (Rupees  in  crores)

 1975-76  1976-97  —977-78

 Vew  business  in  India
 Tamer  of  individual  policies.  ‘i

 Sum  Assured

 ‘tp  mses  of  Management

 ‘orrall  expense  ratio

 ‘ne  wal  expense  ratio  .

 ‘ercentage  of  lapses  to  mean  Iifeinsurance  business.

 20°09  20°53  78°54
 lakhs.  lakhs,  —Jakhs,

 Rs,  204  Rs.  2095  Rs.  2005

 Rs.  794°47  Rs.  r70°52  Rs.  ह. अ  50

 25°  23%

 15°65%

 29° 66%  =  26°  0%

 .  1B 14%  14°92%

 54%  5°3%  54%

 During  1077-18  there  was  a  decline
 n  the  new  business  under  individual
 ‘surances  as  compereg  with  the  new
 usiness  written  during  the  earlier
 Wo  years.  As  regards  the  increase
 n  the  expenses  of  management  during
 977-78  compared  with  the  expenses
 luring  1076-77,  it  may  be  mentioned
 hat  during  ‘1977-78  the  L.LC.  paid  two
 ‘ears’  bonus  to  the  employees  and  that

 if,  as  in  the  normal  course,  only  one
 year’s  bonus  had  been  debited  in  the
 accounts,  the  overall  expense  ratio  and
 the  renewal  expense  ratio  for  the  year
 would  have  been  only  24.6l  per  cent
 and  4.24  per  cent  respectively.  It
 would  be  observed  from  the  figures
 given  above  that  there  has  been  no
 significant  change  in  the  laps  expe~
 rience  of  the  L.I.C.
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 (e)  For  better  and  more  economic
 servicing,  the  L.LC,  ig  carrying  out  a
 programme  for  decentralisation  of  es-
 sential  policy  holders’  servicing  func-
 tions  and  for  improvement  in  the
 quality  of  the  agency  force.  In  order
 to  bring  down  the  expense  ratio,  the
 LIC  is  considering  various  steps  for
 increasing  the  premium  income  and
 for  reducing  the  expenses  of  manage-
 ment  through  budgetary  control  mea-
 sures,  The  steps  already  taken  by  it
 include  elimination  of  over-time  and
 a  virtual  ban  on  fresh  recruitment.

 Developing  Deogarh  as  Tourist
 Centre

 "197.  SHRI  NIRMAL  CHANDRA
 JAIN:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 assessed  if  Deogarh  (near  Lalitpur,
 U.P.)  can  be  made  a  tourist  Centre;

 (b)  is  it  within  the  knowledge  _  of
 the  Government  that  Deogarh  is  one
 of  the  finest  places  where  rare  and
 most  beautiful  idols  and  finest  sculp-
 tural  beauty  of  5th  ang  6th  century
 can  be  seen;

 (९)  hag  he  visiteq  Deogarh;  and

 (d)  if  not,  when  does  he  propose  to
 visit  it  to  have  first  hand  information
 about  it?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  :  (a)
 No,  Sir.

 (b)  Yes,  Sir.

 (०)  No,  Sir.

 (a)  An:  invitation  to:  visit  Deogarh
 has  been  received  and  a  visit  will  be
 scheduled  as  soon  as  it  is  feasible.
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 इस्लामाबाद  में  भारत-पाक  व्यापार  ब्रार्ता

 *i98.  शमी  राम  सेवक  हजारी:
 द््भी  राजस  कुमार  शर्मा  :

 क्या  आजजिस्य,  गागरिक  पूर्ति,झौर  सहकारिता मंत्री  यह  बताने  की  कृपा  रिक इति]  :

 (क)  क्‍या  हाल  ही  में  भारत-पाक  व्यापार
 वार्ता  इस्लामाबाद  में  हुई  थी  ;

 (@)  यदि  हां,  तो  उसके  क्या  नि्कर्ष  निकले;
 शझौर

 (4)  इस  सम्बन्ध  में  सरकार  द्वारा  क्‍्या-
 कार्यवाही  की  जा  रही  है  ?

 जाणिम्प:  तथा  मसागरिक  रति  शोर  |सह- कारिता  मंत्रालय  में  राज्य  मंत्रो  (भी  भ्रारिफ  बेग  ):
 (क)  जीहां  ।

 (ख)  दोनों  देशों  के  बीच  व्यापार  सम्बन्धों
 को  नियंत्रित  करने  की  गुंजाइश  तथा  पद्धतियों  के
 सम्बन्ध  मे  बातचीत  की  गई  ।  बातचीत  में  प्रगति
 हुई  शौर  यह  निणेय  किया  गया  कि  शेष  मामलों
 पर  विचार  करने  के  लिए  आगामी  बार्ताधों  का
 दौर  नई  दिल्‍ली  में  होगा  ।  जब  तक  व्यापार
 करार  को  अन्तिम  कप  नहीं  दे  दिया  जाता  तब  तक
 के  लिए  पाकिस्तान  ने  बताया  कि  वह  पनी  तरफ
 से  सरकारी  क्षेत्र  के  अभिकरणों  की  माफंत  भारत
 के  साथ  व्यापार  करता  रहगा,  भारत  की  तरफ
 से  ऐसे  व्यापार  में  सरकारी  तथा  गर  सरकारी
 दोनों  क्षेत्र  भाग  ले  मकींगे.  a

 (प)  निकट  भविष्य  में  परस्पर  सुविधाजनक
 तारीख  पर  फिर  स  व्यापार  बार्ताएं:  शुरू  करने
 के  लिए  सम्बन्धित  पाकिस्तानी  प्राधिकारियों
 को  नियन्त्रण  भेजा  गया  है  ।

 Proposal  to  make  changes  in
 COFEPOSA

 *I99,  SHRI  M.  RAM  GOPAL  RE-
 DDY:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 make  changes  in  the  Conservation  of
 Foreign.  Exchange  and  Prevention  ol
 Smuggling  Activities  Act,  ‘1974;  and

 (b)  ‘if  50,  the  details  in  this  regard?

 THE.  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b)-
 It  is  proposed  to  make  certain  changes
 inthe.  Conservation  of  Foreign  Ex-
 chatge  and  Preverition’  of  Smuggling
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 Activities  Act,  ‘1974,  consequential  to
 the  amendment  of  Article  22  of  the
 Constitution  of  India  as  envisaged  iu
 the  Constitution  (Forty-Fifth)
 Amendment  Bill,  1978.  These  changes
 in  the  Conservation  of  Foreign  Ex-
 change  and  Prevention  of  correspond
 Activities  Act,  1974,  will  correspond
 to  the  amendments  to  Article  22  of
 the  Constitution  by  the  Constitution
 Amendment  Bill  after  it  is  passed  by
 Parliament.

 New  Airport  Building  at  Trivandrum

 "200.  SHRI  .VAYALAR  RAVI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  present  building  of  Trivandrum
 Airport  is  quite  insufficient  to  meet
 the  demand;  and

 (b)  if  so,  have  the  Government
 finaliseg  the  proposa]  to  construct  a_
 new  Airport  Building  at  Trivandrum
 With  al]  facilities  to  meet  the  increas-
 ing  demand?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (४)
 Yes,  Sir.

 (b)  Expansion  of  the  domestic
 areas  in  the  existing  building  is
 expected  to  be  completed  by  the
 middle  of  1979.  A  new  internation-
 al  block  is  proposed  to  be  construc-
 ted  to  cater  to  be  completed  by  the
 an  estimated  cost  of  over  Rupees  one
 crore,

 Official  Teame  sent  to  Foreign  Coun-
 tries  to  Evalunte  Property  of  Former

 Balers

 *20l.  SHRI.  ७  V.  CHANDRA  SHE-
 KHARA  MURTHY:  Will  the  Minister of  FINANCE  be  pleased  to  state:

 !  (a)  whether  it  is  a  fact  that  official
 fams  of  the  Ministry  were  sent  to

 foreign  countries  to  inspect  bank  lock-
 ers  and  evaluate  property  belonging
 to  the  former  rulers;

 (b)  if  so,  the  details  of  the  investi-
 gation  reports;

 (c)  the  total  value  of  property  and
 cash  evaluated;

 (d)  whether  Government  have  taken
 over  the  property  of  these  ex-rulers;
 and

 (e)  if  so,  the  total  value  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M,  PATEL):  (a)  to  (e).
 It  is  a  fact  that  the  Commissioner
 of  Income  Tax  (Central)  Delhi  and
 the  Director  of  Enforcement  were
 sent  to  Rome  and  London  in  the  last
 week  of  August,  1978.  They  were
 required  to  inspect  the  contents  of
 a  locker  in  a  bank  at  Reme  and  also
 a  property  known  as  the  “King
 Beeches”  in  England,  owned  by  the
 erstwhile  ruling  family  of  Jaipur.

 The  folowing  were  found  in  the
 bank  locker  at  Rome:

 (dl)  Lire  -1,50,000
 (2)  US.  207
 (3)  £  900

 The  currency  was  handed  over  to
 the  Embassy  of  India  at  Rome  for
 deposit  in  their  account,  till  further
 orders  were  issued  by  the  Govern-
 ment.

 As  regards  the  property  at  London
 which  is  stated  to  have  been  pur-
 chased  for  £30,000  in  1959,  the  two
 officers  inspected  it  and  also  had
 useful  discussions  with  the  local  in
 lind  revenue  authorities  in  the  same
 connection.  They  have  reported
 that  its  value  can  be  reasonably
 taken  at  £7,50,000  as  on  3$l-3-978.
 There  is  no  proposal  for  Govern-
 ment’s  taking  over  this  property,

 Appropriate  action  on  the  basis  0
 the  report  of  the  team  is  in  pro-
 gress  in  the  Income-tax  Department
 and  the  Directorate  of  Enforcement,
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 West  Godavari  Cooperative  Sugar  Ltd.

 1784,  SHRI  K.  SURYANARA-
 YANA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  _  to
 state:

 (ay  whether  it  is  a  fact  that  the
 West  Godavari  Cooperative  Sugar
 Ltd.  Surappagadem,  Andhra  Pradesh,
 had  sustained  several  lakhs  of  rupees
 of  losses  due  to  Governments  duel
 policies  in  fixing  the  levy  sugar
 prices  in  the  last  five  years  upto
 August  15,  1978,  and  also  lowest  price
 in  Andhra  Pradesh;

 (b)  if  so,  the  actual  losses  incurred
 so  far  for  the  last  four  seasons;  and

 (c)  whether  it  is  akg  a  fact  that
 said  Cooperative  Mil}  has  passed  a
 resolution  in  their  last  general  body
 meeting  in  978  to  liquidate  the
 society  ang  constitute  it  as  a  joint
 stock  company  if  the  concessions.  are
 allowed  to  the  sugar  factories  who
 have  spent  more  than  four  crores;  if
 so,  what  is  the  reaction  of  the  State
 and  Centra]  Governments?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG).
 (a)  The  West  Godavari  Coopera-
 tive  Sugar  Ltd,  Surappagadem,
 Andhra  Pradesh  had  _  sustained
 heavy  losses  since  its  inception  on
 account  of  various  factors  including
 fixation  of  levy  sugar  price  down-
 ward,

 (b)  As  per  the  tentative  accounts
 furnished  by  the  Sugar  Factory,
 the  losses  suffered  up  to  1977-78  are
 as  under: —

 ‘1974-75  Rs,  47,93,543 /-
 1075-76  Rs.  61,45,008/-
 1978-77  Rs.  63,46,67I/-
 1977-78  Rs.  80,31,576/-

 (c)  The  General  Body  Meeting  of
 the  Sugar  Factory  did  pass  a  resolu-
 tion  to  liquidate  the  society  and
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 constitute  it  as  a  joint  stock  com-
 pany  unless  some  concessions  were
 provided.  Since  the  Cooperative
 Sugar  Factory  is  under  the  adminis-
 trative  and  supervisery  control  of
 the  Government  of  Andhra  Pradesh,
 the  decision  on  the  said  resolution
 has  to  be  taken  by  that  State  Go-
 vernment.  At  the  instance  of  this
 Ministry,  the  National  Cooperative
 Development  Corporation  has  un-
 dertaken  a  study  of  the  working  of
 the  factory.  The  recommendations
 of  its  study  team  are,  however, awaited.

 Black  Marketing  and  Illegal  Profiteer-
 ing  by  Power  Tools  and  Appliance

 Company  Limited,  Calcutta
 ‘1785.  SHRI  DINEN  BHATTA-

 CHARYA:  Will  the  Minister  of
 COMMERCE,  Q\VIL  SUPPLIES
 AND  COOPERATION  be  pleased  to
 state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  black
 marketing  and  illega]  profiteering  be-
 ing  made  by  the  Power  Tools  and
 Appliance  Company  Limited,  Calcutta,

 a  public  Limiteq  Company  working  as
 distributors  of  USSR  make  machine
 tools;  and

 (b)  if  so,  whethe,  Government  have
 conducted  any  CBI  enquiry  into  the
 allegations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHR;  ARIF  BEG):
 (a)  Yes,  Sir.  Government  have  re-
 ceived  some  complaints  against  the
 Company.

 (b)  No,  Sir.

 Artificial  Rein
 1786.  SHRI  SUBHASH  CHAN-

 DRA  BOSE  ALLURI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  have undertaken  any  experiments  in  arti-
 ficial  rain  making;
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 (b)  if  so,  what  are  the  details  in
 this  regard;  and

 (c)  if  the  answer  to  Part  (a)  above
 be  in  the  negative,  what  are  the  rea-
 sons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  MKAUSHIK)  (a)
 Yes,  Sir.

 (d)  The  Indian  Institute  of  Tropi-
 cal  Meteorology,  Pune,  has  conducted
 artificial  rain  making  experiments  by
 seeding  clouds  from  aircraft  with  a
 finely  powdered  mixture  of  common
 salt  and  soap-stone  in  the  Pune  area
 of  Maharashtra  in  the  south-west
 monsoon  seasons  of  ‘1973,  974  and
 1976.  The  Institute  with  the  help  of
 the  India  Meteorological  Department
 conducted  artificial  rain  making  ex-
 periments  operations  at  the  request  of
 the  Uttar  Pradesh  Government  in  the
 Rihand  Dam  area  in  973  ang  ‘1974.

 The  results  of  the  experiments  con-
 ducted  in  the  Pune  area  have  not
 been  found  to  be  statistically  signi-
 ficant.  The  experiments  have  to  be
 caried  out  in  a  number  of  seasons
 before  any  conclusions  can  be  reach-
 ed.

 There  was  no  suitable  infrastruc-
 ture  for  varifying  the  results  of  the
 experiments  in  the  Rihand  Dam  area.

 (c)  Does  not  arise.

 Gradation  of  Cities

 ‘1787.  SHRI  MADHAVRAO  =  SCIN-
 DIA:  Will  the  Minister  of  FNANCE
 be  pleased  to  state:

 (a)  the  minimum  population  re-
 quirement  for  gradation  of  cities  into
 different  categories;

 (b)  whether  the  minimum  popula-
 tion  requirement  for  a  B  class  city

 is  4  Jakhs  population;  and

 (c)  if  so,  whether  taking  into  consi~
 deration  the  present  population  of  the
 city  of  Gwalior  which  was  more  than
 3,90,000  in  the  79]  census,  Govern-
 ment  wil]  consider  upgradation  of  the
 Gwalior  City  into  ‘B’  category  and
 if  not,  the  reasons  thereof?

 THE  MINISTER  OF  FINANCE
 SHRI  H.  M,  PATEL):  (a)  and  (b).

 The  population  as  per  97l  Census
 required  for  gradation  of  cities  into
 different  categories  is  as  follows:

 Class  of  cities
 A-—Class
 B--!  Class

 B—2  Class

 C-—Class

 Population  as  per  QTL  Census

 Overy  26  lakhs
 Above  8  lakhs  but  not  exceeding  26
 Lakhs
 Above  4  lakhs  but  not  exceeding  8
 lakhs.
 50,000  and  above  but  not  exceeding  4
 lakhs.

 (९)  Cities  are  classified  for  the  pay-
 ment  of  House  Rent  Allowance  and
 Compensatory  (City)  Allowance  to
 the  Centra]  Government  employees
 according  to  their  population  as  re-
 vealed  in  the  97l  Census.  For
 Classification  for  the  grant  of  House
 Rent  Allowance,  only  the  population

 with  in  the  municipal  limits  of  the  city
 including  that  of  the  suburaban  muni-
 cipaljties,  notified  areas  or  canton-
 ments  as  are  contiguous  to  it  is  taken
 into  account.  For  classification  for
 the  grant  of  compensatory  (city)
 allowance,  the  population  of  the
 Urban  Agglomeration,  wherever  it
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 exists  as  per  1971  census,  is  the  cri-
 terion;  otherwise,  the  population  of
 the  municipal  area  forms  the  basis.
 Gwalior  City  has  a  population  of
 3,84,772  in  its  municipal  area,  and
 4,06,140  in  the  Urban  Agglomeration.
 Therefore,  it  has  been  classified  as
 ‘C’  for  purpose  of  House  Rent  Allow-
 ance  and  B-2  for  purpose  of  compen-
 satory  (City)  Allowance.  No  deci-
 sion  has  been  taken  on  the  revision  of
 classification  of  cities  on  the  basis  of
 the  post-97!  Census  growth  in  popu-
 lation.

 LD.A.  credits  for  financing  projects  in
 Bombay,  Madras  and  Calcutta

 ‘1788.  SHRI  KUMARI  ANATHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 World  Bank  is  consulting  India  and
 other  countries  of  South  Asia  on
 lending  for  urban  development;

 (b)  if  so,  whether  Government  has
 approached  IDA  for  credits  to  finance
 projects  in  Bombay,  Madras  and
 Calcutta  aimed  at  improving  water
 facilities,  transportation;  and

 (९)  what  other  projects  the  Union
 Government/State  Governments  pro-
 posed  to  take,  if  the  credits  are  made
 available  by  IDA?

 THE  MINISTER  OF  FINANCE
 {SHRI  H.  M.  PATEL):  (a)  No,  Sir.
 Discussions  are,  however,  held  perio-
 dically  with  the  World  Bank  regard-
 ing  pipeline  of  projects  for  financial
 assistance.  In  these  discussions,  cer-
 tain  urban  development  projects  have
 also  figured,  हा

 (b)  and  (c).  At  present,  the  fol-
 lowing  projects  are  receiving  assis-
 tance  from  the  World  Bank  Group,  in
 the  field  of  urban  development,  water
 supply,  transportation,  etc.  in  Bom-
 bay,  Madras  and  Calcutta.
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 BOMBAY

 (i)  Bombay  Water
 Sewerage  Project.

 Supply  &

 (ii)  Second  Bombay  Water  Sup-
 ply  &  Sewerage  Project

 (iii)  Bombay  Urban  Transport
 Project.

 MADRAS
 Madras  Urban  Development  Project.

 CALCUTTA
 (i)  Caleutta  Urban  Develop-

 ment  Project.
 (ii)  Calcutta  Urban  Develop-

 ment  Project  Stage  It
 The  following  further  projects  are

 also  under  consideration.  The  Cal-
 cutta  Urban  Transport  Project  —  is
 under  discussion  with  the  Bank.  The
 Madras  Metropolitan  Water  Supply
 Scheme  is  also  under  consideration
 for  being  posed  for  Bank  Group
 assistance.  The  Bombay  Metropoli-
 tan  Regional  Water  Supply  Project  is
 currently  being  appraised  by  the
 Bank.

 arg  राहत  कोथ  में  दी  गई  धनराशि  को  ध्रायकर
 छूट  बने  का  प्रस्ताव

 i789.  श्री  बुगराज:  का  बिस  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  ्य  सरकार  का  विचार  उने  व्यक्तियों
 को  आयकर  से  छूट  दने  का  है,  जो  बाढ़  राहुत  कोष
 के  लिए  धनराशि  देते  हैं;  प्रौर

 (ख)  यदि  हां,  तो  कब  तक  पौर  यादि  नहीं,
 तो  इसके  क्या  कारण  हैं  ?

 बित  संत्रालय  में  राज्य  मंत्री  श्री  शुलफिकार-
 उल्लाह  :  (क)  जो  व्यक्ति  बाढ़  भहायता  कोष
 में  रकमें  दान  करते  हैं  उनके  लिए  आयकर  में
 अलग  से  झयग  “कोई  विशेष  छुट  नहीं  है  |  बाढ़
 सहायता  कोष  अ्रथवा  किसी  न्य  धर्माय  प्रयोजन
 के  लिये  की  जाने  वाली  दान  की  रकमें,  जैसा  कि
 झ्ायकर  झांधनियम  में  परिभाषा  की  गई  है,  प्राय-
 कर  अधिनियम,  i96:  की  धारा  80-8(2)
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 (क)  (tv)  के  अधीन  उस  स्थिति  में  छूट  पाने
 की  हकदार  है  जब  वह  कोप  जिसमें  मरे  दान  दिए
 आते  हैं  वह  सोसाइटीज  रजिस्ट्रेशन  एक्ट,  860
 (t860  का  2:)  के  श्धीन  पंजीकृत  न्यास
 अथवा  संस्था  के  रूप  में  गठित  किया  गया  हो  और
 बह  इस  धारा  में  विनिदिष्ट  पब्रन्य  शर्ते  पूरी  करता
 हो  ।  राज्य  के  मुख्य  मंत्रियों  तरा  विभिन्न  राज्यों
 में  स्थापित  विभिन्‍न  सहायता  कोष,  ो  इस  धारा
 की  श्रपेक्षाओं  के  अनुरूप  हैं,  पहले  से  मान्यता
 प्रात  हैं  |  धारा  80-5  के  उपबन्धों  के  अ्रधीन
 दानकर्ता  को  कुल  श्राय  की  संगणना  करने  में,
 मान्यता  प्रात  कोषों  ग्रथवा  प्र्मार्थ  संस्थानों
 को  दान  की  जाने  वाली  रकम  की  50  प्रतिणन  तक
 की  रकम  पर  $टीती  दी  जाती  हैं  1

 (खि):  3पर  (के)  के  उत्तर  को  श्यान  में
 रखते  हुए,  यह  प्रश्न  नहीं  उस्ता  है  t

 एसोसियेटिड  पल्प  एण्ड  पेपर  सिल्स  लिसिटेड,
 बारला  (परिच्षम  रेलवे)  हारा  उत्पादन  शुल्क,

 सीसा  शुल्क  तथा  श्याय  कर  को  झदायगी

 1790.  श्री  हकम  चन्द  कछवाय:  क्‍या  विस
 मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ऐसोसियेटिड  पल्प  एण्ड  पेपर  मिल्म
 लिमिटेड,  बारला  (पश्चिम  रेलवे)  द्वारा  गत  तीन  वर्षो
 के  दौरान  उत्पादन  शुल्क,  सीमा-शुल्क  तथा  झायकर  के
 रूप  में  कितनी  राशि  अदा  की  गई  तथा  इस  मद  में
 उस  की  ओर  ब  कितनी  राशि  बकाया  है;  और

 (ख)  हस  फर्म  की  स्थापना के  प्रारम्भ  से  भ्रव  तक
 प्रति  बर्ष  इस  में  कितना  पंंजी-निवेश  किया  गया,  इस
 में  किसने  भागीदार  तथा  उन्हों  ने  भ्रब  तक  किसमी  राशि
 आय-कर  के  रूप  में  दी  है,  भ्रौर  उन  श्रन्य  उद्योगों  तथा
 व्यापारिक  संगठनों  के  नाम  क्या  हैं  जिन  में  इनकी  भी
 भागीदारी  है;  उन  में  से  प्रत्येक  में  इन्हों  ने  कितना
 पूजी  निवेश  किया  हुझा  ह ैतथा  उन  की  ओर  गत  तीन
 ब्ष  से  भायकर  की  कितनी  राशि  बकाया  है  ?

 चित  मंत्री  धी  एच0  एम0  पटेल  ).  (क)
 सूचना  तत्काल  उपलब्ध  नहीं  है;  उसे  एकत्र  किया  जा
 रहा  है  प्रौर  यथा  संभव  शीघ्र  ही  सदन  पटल  पर  रख
 दिया  जाएगा  |

 (&)  यह  पता  चला  है  कि  दि  ऐस्ोसियेटेड  पल्प
 एण्ड  पेपर  मिल्स  लिमिटेड  बारला,  एक  लिमिटेड  कम्पनी
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 है  शौर  कम्पनी  हा  :निमम  के  भ्रधीन  पंजीकृत  &  भौर
 इस  प्रकार,  इस  के  किसी  भी  भाग़ीदार  के  होने  का  प्रश्न
 नहीं  उठता  ।  विधि,  न्याय  और  कम्पनी  कार्य  मंत्रालय
 (कम्पनी  कार्य  विभाग)  के  पास  हस  समय  उपलब्ध

 सूचना  के  भ्रनुसार,  उक्त  कम्पनी  के  पंजीक  ey  को  तारीख
 3i-i-0962  हैं  और  इस  में  लागागी  जी  का

 वर्षवार  ब्यौरा  निम्नानुसार  है  ——

 निम्नलिखित  को  समाप्त  होने  वाली  प्रदत्त  पूंजी
 अ्रवधि  के  लिए  तुलन-पत्र  के  प्रनुमार  (8)

 SI  L965  7,75,725
 BI  966  44,35,650
 3I-967  49,73,750
 BIeSI9GRAIL--IYTITAB  «49,998,750

 नागरिक  पृति  तथा  सहकारिता  मंत्रालय
 के  भ्रधोन  सरकारों  उपक्षम

 1791.  श्री  मृत्युंजय  प्रसाद  :  क्या  बाणिज्य  सबा
 तागरिक  पूर्ति  शौर  सहकारिता  मंत्री  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  उन  के  मंत्रालय  के  अधीन  सरकारी
 उपक्रमों  के  नाम  क्‍या  हैं  तथा  उन  के  प्रधान  कार्यालय
 कहां  कहां  हैं  श्रौर  उन  के  चेयरमैनों/प्रेसीडेंटों/ प्रबंध
 निदेशकों  के  नाम  क्या  हैं  (  यदि  पदाधिकारी  दो  व्यक्ति  हैं,
 तो  उन  का  पूरा  ब्यौरा  a  तथा  उन  के  मुख्यालय  कहां  कहां
 हैं  ब्लौर  उन  सरकारी  उपक्रमों  के  नाम  क्‍या  हैं  जिन  के
 मख्यालय  उन  के  प्रधान  कार्यालयों  के  स्थानों  से  भिन्न
 स्थानों  पर  स्थित  हैं  तथा  कब  से  स्थित  हैं,  शौर  इस  के
 क्या  कारण  हैं,  और

 (ख)  इन  उपक्रसों  को  क्या-क्या  कार्य  सौंपा  गया
 है  और  गत  तोन  बयो  के  दौ  रान  उन  को  उप  जब्यियों ||  क्या
 हैँ  ?

 वाणिक्य  तथा  सागरिक  पूर्ति  झौर  सह-
 कारिता  समंतालय  में  राज्य  मंत्री  (श्रोप्रारिक  बेब)  :
 (क)  एक  विवरण  संलग्न  है।

 (ख)  जानकारी  एकत्र  की  जा  रही  है  दौर  सभा
 पटल  पर  रख  दी  जायेगी  ।
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 विधरण

 झ्लेत्र  क ेउपक्रम  का  नाम  मुख्यालय  का  थेयरमैन/प्रेसीडेल्ट  का नाम  प्रबन्ध  निदेशक  का  नाम
 स्थान

 ट्रेडिंग  कारपोरेशन  झाफ  इंडिया  लि०  नई  दिल्‍लो  atO  'एस0  Yo  भट्टाचार्जी
 मिनरल्स  एण्ड  मैटल्स  ट्रेडिंग  कारपोरेशन
 इंडिया  नई  दिल्‍ली  नई  दिल्‍ली  श्रीसी0  एस0  स्वामीनाथन
 ट्रेडिंग  कारपोरेशन  पटना  श्री  एम0  के0  मजूमदार  चेयरमैन-सह-प्रबन्ध  निदेशक
 ऋषद्स  एण्ड  हैंडलूम  एक्सपोर्ट  कारपरिेशन  नई  दिलल्‍लो  श्री  जो0  बी0  नेवाल्कर  पद  रिक्त  है,  श्री  जी  dro

 इंडिया  लि०  (भ्ंशकालिक  )  सेबाल्कर  में  क्‍्न्तरिम
 प्रबन्ध  के  रूप  में  प्रबस्ध
 निदेशक  का  अतिरिकत
 कार्यभार  संभाला  ger
 है

 सपोर्ट  करैडिट  एण्ड  गार टी कारपोरेशन  लिए...  बम्बई  श्री  डी0  U0  साठें  चेयरमैत-सह-प्रबन्ध  निदेशक
 केन्द्रीय  परियोजना  तथा  उपम्कर  निगम  नई  दिल्‍ली.  श्री  एम0  एम0  लूथर
 कारपोरेशन  झाफ  इंडिया  लि  कोचीन  श्री  oO  एस  0

 कार
 पद  खाली  है  t

 (भभक  )
 ट्रेडिंग  कारपोरेशन  प्राफ  इंडिया  लि0  कलकत्ता  श्रो  पी  0  के  0  दास  गुप्ता  चेयरमैन-सह-  प्रबंध  निदेशक
 भरेसू  उच्चोग  निगम  नई  दिल्‍ली.  पद  खाली  है  पद  खाली  है।
 कैमीकल्स  एच्ड  फा्मेस्यूटिकल्स  कार्पो0  लिए.  नई  दिल्‍ली  वाए.  ण्स  fo  भट्टाचार्जी  श्री  to  एस0  टाकुर
 केम्द्रीय  व्यापार  मेला  प्राधिक रण  नई  दिल्‍लो  श्री  Oo  झआर0  क्ुष्णास्वामी  श्री  एन0  के0  भरद्ाज

 राव  साहिब
 केन्द्रीय  सहकारो  बिकास  निगम  नई  दिल्‍ली.  श्री  मोहन  धारिया  श्री  बी0  बी0  एम0  माथुर

 Joint  Ventures  by  Indo-Uniteg  Arab
 Emirates

 ‘1792,  SHRI  D.  AMAT:  Will  the
 Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Indo-
 United  Arab  Emirates  agreement  has
 been  concluded  to  set  up  joint  ven-
 tures;  and

 (b)  if  so,  what  are  the  main  fea-
 tures  of  the  agreement?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (b).  No  agreement  for  sett-
 ing  up  of  joint  ventures  has  been  con-
 cluded  with  the  United  Arab
 Emirates,  However,  discussions  have

 been  held  for  expanding  economic
 couperation  between  UAE  and  India
 including  setting  up  of  joint  ventures
 in  the  field  of  fertilizers,  drugs  and
 pharmaceutical  and  sponge  iron.  With
 this  end  in  view,  techno-economic
 studies  have  been  taken  up  and  arc
 in  progress.

 अ्मुसूचित  जीए  गर-इनसूचित  बैकों  में  डाफा
 डालने  को  घटनायें

 1793.  ्य  लुरेना  झा  सुमल  :  क्‍या  जिस
 मंत्री  यह  बताने  की  कृपा  करेंग्रे  कि  :

 (क)  अक्तूबर,  978  को  समाप्त  होने  बाले
 गत  io  महीनों  के  दौरान  अनुसूचित  झौर  रैर-प्रन-
 सूचित  बैंकों  में  डाका  डाले  जाने  की  कितनी  बटनाएं
 हुई  हैं  भ्रौर  उन  में  कितनी  हामि  हुई  है;  दौर

 (@)  इन  घटताप्रों  को  रोकने  के  लिये  क्‍या
 का्मगाही  की  ई  है  ?
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 जिस  बंती  ी  we  एन०  पटेल)  :
 (*) 1 जगगरी,  978  से  31  अक्तूबर,  978  तक

 दौरान  चौदह  राष्ट्रीयकृत  बैंकों,  भारतीय  स्टेट  बैंक
 झौर  इस  के  7  झनुबंगी  बैंकों  में  0  डकैतियां  पड़ी
 जिन में  लगभग  22.7  लाख  रुपये  ी  राशि  झन्तरप्स्त
 थी।  1 झग्य  वाणिज्यिक  बैंकों  के  बारे  में  डकैतियों  से

 (ख)  हालांकि,  भारत  सरकार  बैंकों  में
 हुं इकैतियों  की  घटनाशों  को  बहुत  गम्भोर  मानती  है,

 फिर  भी  बह  राज्य
 शक  गु

 है  कि  वे
 यह  सुनिश्चित  करने  समुचित  उपाय  करें
 कि  ऐसी  डकीतियां  न  पड़  सके  भ्रथवा  जब  4  पड़  ही
 जायें  तो  थे  सुनिश्चित  करें  कि  भपराधियों  को  सजा
 दिलाने  के  ब्रभावी  प्रधास  किये  जायें।  सभी  बैंकों  के अपने  अपने  भ्रांतरिक  सुरक्षा  प्रबंध  हैं,  जिन  को  भ्रपने
 झमुभव  को  ध्यान  में  रखते  हुए  प्रौर  यदि  पह्रावश्यक  हो
 वो  स्थानीय  पुलिस  से  परामर्श  कर  के  बैंकों  द्वारा.
 पमय  समय  पर  समीक्षा  की  जाती  है  t

 Notified  shops  dealing  in  Foreign
 Goods

 1794,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  value  of  smuggled  goods
 confiscated  during  the  last  one  year;

 (b)  in  what  manner  these  goodg  are
 being  disposed  of;

 (c)  whether  it  is  a  fact  that  there
 are  notified  shops  in:  Metropolitan
 cities  which  deal  in  foreign  goods: and

 (d)  if  so,  how  these  shops  keep
 foreign  goods  and  what  is  the  control
 exercised  by  the  Government  on  these
 notified  shops?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  According
 to  reports  received  by  the  Govern-
 ment,  the  value  of  smuggled  goods
 confiscated  during  the  last  one  year, was  about  Rs.  8.5  crores,

 (b)  The  manner  of  disposal  of
 different  types  of  confiscated  goods  is
 indicated  in  the  attached  statement.

 {c)  ang  (d).  In  the  metropolitan
 cities,  there  are  dealers  in  notified
 goods.  According  to  the  provisions
 contained  in  Chapter  IV-A  of  the
 Custom,  Act,  1962,  persons  owning,
 Mossessing,  controlling  or  acquiring
 notified  goods  are  required  to  main-
 tain  at  the  place  of  storage  of  such
 goods,  a  true  and  complete  account  of
 such  goods,  the  particulars  of  persons
 from  whom  they  are  acquired,  and
 the  Particulars  of  persons  to  whom
 they  have  been  parted  with.  Also
 each  transaction  in  relation  to  the
 sale  or  transfer  of  such  goods  is  re-
 nuired  to  be  evidenced  by  a  voucher.
 Checks  are  exercised  by  the  Customs
 Officers  to  verjfy  compliance  of  these
 requirements.

 Statement
 Muiner  af  Dispasal  of  Different  Categories  of  gouds.

 Nain:  of  goods  Manner  of  Disposal

 ॥.  जाट  &  Reliant  Yara,

 cs  Synthetic  textiles.

 be  Liquor,

 Satd  to  weavers  cooperative/associations  and  to  actual users,

 re-exported  out  of  India.

 Disposed  of  to  the  India  Tourism  Development  Corpeya-,” tion  against  their  import  quotas  and  on  the  usual  terms. and  conditions.
 4  Watches,  to  be  handed  over  to  the  H.M.T,
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 16.

 Electronic  goods.

 Diamonds,

 Perishables.

 Gold  and  Silver.
 cy  Lian  and  foreign  currency,

 Trade  goods,

 Conveyances.

 Calculators  and  tape  recorders  to  be  offered  to  Govern-
 ment  departments  for  official  use  and  educational  and
 research  institutins  and  universities.  T.  V.  sets  sold
 to  hospitals.

 Rough  and  uncut  diamonds  sold
 by

 auction  or  tender  to
 import  licence  holders  against  debit  of  their  licences,
 Cut  and  polished  diamonds  sold  for  export  only.

 Perishables  such  as  cigarettes  etc.  immediately  after
 their  seizure  are  first  offered  to  R.T.D.C,  and  Air
 Indja.  If  they  do  not  lift,  these  are  sold  through retai)  sale.

 Deposited  in  the  Government  Mint.

 Deposited  with  the  Reserve  Bank  of  encditing  ५  Ue
 Government.

 Trade  goods  like  chemicals,  industrial  raw  materials,
 mach  inery  parts,  motor  vehicle  parts  ete.  disposed  of  by

 auction.
 Conveyances  like  vessels  and  vehicles  are  sold  by  public

 auction.  Vessels  and  Indian  vehfcles  suitable  for
 Government  departments  are  appropriated  depart.
 mentally.

 Precious  and  semi-precious  stones  Rough  and  uncut  precious  and  semi-precious  stones  sold
 other  than  diamonds.

 Arm:  and  Ammunition.

 Antiquities,

 in  the  internal  market  by  auctjon  or  tender  to  holders
 of  import  licences  against  debit  of  their  licences.  Cut
 and  polished  precjous  and  semij-precjous  stones  other
 =

 dimonds  are  sold  internally  by  auction  or  by
 tender,

 .  Arms  and  ammunition  of  other  than  १35  and  132  hore
 revolver/pistols  and  their  ammunition  are  disposed  of
 inthe  following  manner  :—

 (a)  Sten  guns  are  offered  tothe  Ministry  of  Home
 Affairs  and  those  not  required  by  them  sold  to
 the  Ministry  of  Defence.

 (b)  All  weapons  of  prohibited  bore  and  their  ammuni-
 tion  are  disposed  of  to  Ordinance  Factories  (Minis-
 tryof  Defence).

 (०)  Crude  weapons  of  indigenous  make  are  offered  to
 CBI  for  beingexhibited  in  their  museum.

 (d)  All  other  weapons  for  which  licences  are  issued  to
 the  public  are  disposed  of  by  public  aucticn.

 (c)  Revolvers/pistols  of  +38  and  १92  bore  and  their
 ammunition  are  kept  for  departmental  use.

 Antiquities  are  handed  over  to  the  Archaeological  Sur-
 vey  of  India,  free  of  cost,  for  disposal  by  way  of  gifts
 to  different  museums  or  Institutions  or,  re  necemary,
 by  other  means,

 Mixed  items  in  small  lots  in  the  These  items  are  disposed  of  by  Custom  Houres.
 baggage  of  passengers  which  are
 confiscated  (other  than  notified
 goods  and  goods  covered  by  section
 23  of  the  Customs  Act,  7962)

 Goods  of  Indian  origin.  Goods  of  Indian  origin  other  than  wildlife  skins  are  rold
 by  auction  or  through  retail  sale.  Wild  life  skins  87९
 disposed  of,  to  educational  institutions,  museums,
 army  etc,  at  token  price.
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 Revenue  from  Export  Duty  on  Tes

 1798,  SHRI  PURNANARAYAN
 SINHA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  total  amount  of  collection
 as  Export  Duty  on  Tea  at  the  rate
 of  Rs,  5.00  per  kilogram  till  the  date
 this  rate  was  in  force;

 (b)  the  total  amount  collected  as
 Export  Duty  on  Tea  at  the  rate  of  Rs.
 2.00  per  kilogram  till  October  3l,  ‘1978:

 (e)  whether  any  part  of  this  addi-
 tional  revenue  cOllected  has  been
 contributed  to  the  development  of  tea
 industry  welfare  of  the  tea  labour
 communities  or  development  of  inter-
 nal  market  or  consumption  of  tea  for
 nromotion  of  tea  abroad;

 (d)  since  sale  of  tea  for  the  foreign
 market  has  reportedly  fallen  and  the
 estate  finances  are  being  affected,
 whether  Government  propose  to
 abotish  the  Export  Duty  on  Tea
 altogether  since  the  manufacturers  of
 {ea  have  assured  to  maintain  flow  of
 at  last  20  per  cent  of  exportable  tea
 for  interna}  consumption;  and

 vc)  if  not,  what  are  the  constraints
 ugainst  its  abolition?

 THE  MINISTER  OF  STATE  वार
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OERATION  (SHRI  ARIF  BEG):  (a)
 and  (b).  Export  quty  at  the  rate  of
 Rs.  5  per  kg.  on  tea  was  imposed  on
 9th  April,  977  and  this  rate  was  in
 force  till’  6th  September,  ‘1978.  On
 7th  September,  978  the  rate  of  export
 duty  was  reduced  to  Rs.  2/-  per  kg.
 The  total  export  duty  colleclted  on
 tea  is  as  follows: —
 1977-78
 (at  the  rate  of  Rs.  5/-  per  kg.)

 Rs.  98.43  crores

 Aptil  78  to  August  78  (at  the  rate
 of  Rs.  5  per  kg

 Rs,  22.09  crores

 September,  978  (at  the  rate  of  Rs.
 5/-  per  kg.  till  8th  September  and
 Rs.  2/-  per  kg.  from  7th  Septem-
 ber  onwards)

 Rs.  3.35  crores
 October  978  (at  the  rate  of
 Rs.  2/-  per  kg.)

 Not  available  yet.

 (०)  Receipts  on  account  of  export
 duty  are  credited  to  the  Consolidated
 Fund  of  India  wherefrom  expenditure
 on  account  of  development  of  tea  in-
 with  effect  from  7th  September,  1978.
 No  further  reduction  in  the  export
 duty  is  now  contemplated.

 (d)  and  (e).  After  a  careful  consi-
 deration  of  all  aspects,  the  export
 duty  was  reduced  to  Rs.  2/-  per  kg.
 ‘with  effect  from  7th  September,  ‘1978,
 No  further  reduction  in  the  export  duty
 is  now  contemplated.

 Monitoring  Machinery  to  keep  a  watch
 over  wrong  spending  by  Public  Under-

 takings

 1796.  SHR;  S.  R.  DAMANI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  any  monitoring
 machinery  has  been  provided  in  his
 Ministry  to  keep  a  watch  over  wrong
 spending  by  the  Central  Public
 Undertakings  especially  those  whose

 “ofits  have  declineq  sharply  during
 the  current  year;  and

 (0)  if  so,  what  are  its  achieve-
 ments?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र.  M.  PATEL):  (a)  and  (b).
 Presumably,  the  Hon'ble  Member  is
 referring  to  wasteful  expenditure  by
 the  Public  Enterprises.  Public  En-
 terprises  have  been  urged  to  secure
 economies  in  administrative  expendi-
 ture  in  all  possible  heads  e.g.  creation
 of  posts,  tours,  entertainment  expendi-
 ture,  telephone  &  telex  expenditure
 etc.  The  recommendations  on  eco-
 nomy  in  entertainment  made  by  the
 Committee  on  Public  Undertakings
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 have  been  considered  by  the  Govern-
 ment  and  suitable  instructions  issued
 to  Public  Enterprises.

 General  wage  revisions  are  also
 decided  by  the  enterprises  in  consul-
 tation  with  Government  so  that
 desirable  rationalities  are  maintaincd
 and  increase  in  wage  costs  is  kept
 within  reasonable  limits.

 The  Boards  of  Directors  of  the  Pub-
 lic  Enterprises  which  include  Govern-
 ment  representatives  from  Ministry  of
 Finance  and  the  administrative
 Ministry  and  Government  Audit  are
 required  to  look  into  deviations  from
 these  guidelines.

 Procurement  of  Tobacco  for  Safe-
 guard  of  Farmers

 7797  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  procure  Tobacco  for  the  safeguard
 of  farmers;

 (b)  if  so,  the  details  of  the  scheme;
 and  ’

 (c)  the  names  of  the  States  which
 are  to  benefit  by  this  Scheme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG).  (a)
 to  (ec),  As  there  was  substantially
 surplus  production  of  virginia  tobacco
 in  Andhra  Pradesh  and  non-virginia
 tobacco,  especially  bidi  tobacco,  in
 Gujarat,  Maharashtra  and  Karnataka
 this  year,  the  Government  intervened
 through  the  STC  and  National  Agri-
 cultural  Cooperative  Marketing  Fe-
 deration  of  India  Ltd,  to  mop  up  some
 of  this  surplus  so  that  growers  are
 not  left  with  unduly  large  unsold
 stocks.  Therefore,  the  STC  was
 asked  to  buy  a  quantity  of  10,000
 tonnes  of  virginia  tobacco  in  A.P.  on
 Government  account,  apart  from  the
 quantity  of  5,000  tonnes  which  STC
 was  to  yurchase  as  a  part  of  their
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 normal  commercial  activity,  and  the
 NAFED  was  asked  to  purchase  upto
 25,000  tonnes  of  tobacco  other  than
 virginia,  especially  bidi  tabacco,  on
 Government  account  from  the  gro-
 wers  of  Gujarat,  Maharashtra  and
 Karnataka.

 Source  of  Capital  investment  by  M/s.
 HIMCO  Laborateries,  Sonepat

 ‘1798.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  0249  on  7
 May,  ‘1978,  regarding  the  source  of  ca-
 pital  investment  of  M/s,  Himco  Labo-
 ratories,  Sonepat  (Haryana)  and
 state:

 (a)  Since  when  Shri  Ved  Prakash
 (shown  at  Serial  No.  2)  has  not  paid
 income-tax;

 (b)  whether  the  Income-tax  De-
 partment  is  also  aware  that  Shri  Ved
 Prakash  had  purchased  immovable
 property  at  Sonepat  by  two  sale  deeds
 namely  (sale-deed  No.  343  dated  20th
 March,  973  registered  before  Sub-
 registrar  Sonepat  and  sale-deed  No.
 2339  dated  7th  March,  977  registered
 before  the  Sub-Registrar,  Sonepat)
 (Haryana)  ostensibly  for  Rs.  22,000
 and  30,000  respectively.

 (c)  if  so,  whether  any  enquiry  has
 been  made  with  regard  to  source  from
 which  the  money  of  the  two  sale  deeds
 was  paid  along  with  the  source  for
 investing  money  in  the  Himco  Labo-
 ratories;  and

 (d)  if  not,  the  reasons  why  this
 material  enquiry  has  not  been  made?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The  in-
 formation  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House
 as  soon  as  the  same  is  available.

 (b)  Enquiries  made  from  Shri  Ved
 Prakash  have  revealed  that  the  im-
 movable  properties  purchased  and  re-
 gistered  before  Sub-Registrar,  Sonepat
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 under  the  Sale  Deed  No,  3413  dated
 20th  March,  978  and  Sale  Deed  No.
 2339  dated  7th  March,  977  belong  to
 bigger  HUF  styled  as  M/s.  Sant  Lal
 and  Sons,  Sonepat  and  he  did  not  pur-
 chase  any  of  these  properties  in  his
 individual  capacity.

 (९)  Yes,  Sir.  Enquiries  have  been
 made  regarding  the  source  from  which
 the  money  for  the  purchase  of  the  two
 immovable  properties  was  paid  by  the
 bigger  HUF  M/s.  Sant  Lal  and  Sons,
 Sonepat.  Enquiries  have  also  been
 made  regarding  the  source  from  which
 investmerts  in  M/s.  Himco  Laborato-
 ries  were  made  by  Shri  Ved  Prakash.

 (d)  In  view  of  answer  to  part  (c)
 of  the  question,  this  question  does  not
 arise.

 Conversion  of  Airports  into  Interna-
 tional  Airports

 ‘1799,  SHRI  VIJAY  KUMAR  N.
 PATIL:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  con-
 sidering  conversion  of  airports  in  the
 country  ipto  international  airports;

 (b)  if  so,  details  of  the  porposals
 under  consideration,  proposal-wise;

 (c)  details  finalised  so  far;  and

 (da)  how  soon  the  final  decision
 could  be  expected  to  be  announced  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  to
 (d).  Suggestions  have  been  received
 from  time  to  time  from  various  quar-
 ters  for  conversion  of  certain  domes-
 tic  airports  into  international  airports
 eg,  those  at  Srinagar,  Amritsar,
 Ahmedabad,  Trivandrum  etc.  Govern-
 ment  have  not,  however,  found  it  pos-
 sible  so  far  to  agree  to  any  such  pro-
 posal.

 धड़ियों  के  फालतु  बुजों  का  झायात

 i800.  क्री  दयाराम  शाकय  :  क्‍या  बाणिण्य  तथा
 नागरिक  क्ति  धौर  सहकारिता  मंत्री  यह  बताने  की  कृपा
 करेंगे  ij  fe:

 &
 ्  क)  गत  तीन  वर्षों  के  दौरान  प्रत्येक  देश  से

 कितने  मुल्य  के  धड़ियों  के  पुर्जों  का  श्रायात  किया  गया;
 और

 (ख)  घड़ियों  के  भारत  में  बने  फालतू  पुर्जों  के
 निर्माण  के  लिए  सरकार  विदेशी  फर्मों  के  साथ  सम्पर्क
 स्थापित  करने  में  कहां  तक  सफल  हुई  है  ?

 (ख)  977-78  (जनवरी  978  तक)
 में  ऐसे  निर्यातों का  मूल्य  4.68  लाख  ९0  था  जब  कि
 1976-77  में  85,000  ₹0  के  निर्यात  हुए  थे  t

 विवरण

 र्  ‘975-76,  197677  तथा  (1977-78  (जनवरी  78  तक)  के  दौरान  घड़ियों  के  पूर्जो  के  श्रायातों  का  मुल्य
 (मूल्य  लाख,  ६0)

 ग्रायात  की  गई  मर्दे  तथा  जिन  देशों  से  प्रायात  की  गई
 मवमेंटस  एसेम्बल्ड  1975-76  1976-77  ‘1977-78

 (1)
 बन  शकसेदल

 हर  (जनवरी  78  तक)

 जर्मन  संभीय  गणराज्य  3.97  0.83  6.93

 इटली  मी  नि  0.  56  _

 जापात  oO  3५  I74.23  232.02
 कोरिया  गणराज्य  ना  5.66

 स्विट्जरलैंड  1.90)  9.56  43.89

 न्य
 0.4)  55.46

 योग  :  5.96  82.03  353.96
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 (मुख्य  लाख  २०)

 झायात  की  गई  मर्दे  तथा  जिन  देशों  से  झ्ायात  को  गई  ‘1975-76  1976  77  1977478
 qa)  are  मृवर्मेट्स  एसेम्बल्ड  (जनवरी  78  तक)

 (2)  घड़ियों  के  केस  तथा  उनके  पुर्जे
 फांस  2d  9.94  6.72

 जमेन  संघीय  गणराज्य  ;  2.  33  I6.5!  38.  28

 हांगकांग  0.60  75.49  952.32
 इटली.  i  1.12  0.56
 जापान  नि  नि  I6.  46  37.56  L02.28

 स्विटजरलड  है  2.  06  3.86  35.  75
 श्र्य  0.99  1६ छ  65  4.24

 योग  :  26.  47  I62.57  339.49

 (3)  घड़ियों  के  पुर्ज  प्रन्यज  लिदिध्ट  नहों
 फांस  24,  09  54,  08४  70.37
 जर्मन  संघाप  गणराज्य  +  28  16  22.42

 हांगकांग,  नि  1.  1,  6७  aM  ७7

 इटली  2  84  2.20
 जापान  -  72.20  L470  05  Lbs  ४8

 स्थिटजरलैंड  .  5  6.4)  ls  48  60.79

 सोवियत  संघ  4.0  _—
 न्य  0.22  9  24  3b. 82

 योग  :  245.97  483  05

 Promotion  of  Scheduled  Castes  and
 ‘Scheduled  Tribes  Income  Tax

 officers

 i80i.  SHRI  BHAGAT  RAM;  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  have  many  Class  I]  Income  Tax
 Officers  have  been  promoted  to  Class  J
 on  ad  hoc  basis  during  the  last  three
 years;

 (by  what  are  the  reasons  for  ad  hoc
 promotions  and  not  regular  promo-
 tions;

 (c)  how  many  Scheduled  Caste  and
 Scheduled  Tribe  Income-tax  Officers
 Class  II  have  been  promoted  in  the
 ad  hoc  promotions  during  the  last
 three  years;

 (da)  if  the  number  is  negligible,
 what  are  the  reasons;  and

 VAAL  de

 ६९)  whether  he  proposes  to  make
 up  the  deficiency  of  Scheduled  Caste
 and  Scheduled  Tribe  quota  and  if  not
 the  reason  therefor?

 THE  MINISTER  OF  FINANCE
 ‘SHRI  A.  M.  PATEL):  (a)  During
 the  calendar  years  ‘1976,  977  and  1978,
 54  Income-tax  Officers  (Group  ‘B’)
 were  promoted  as  Income-tax  Officers
 (Group  ‘A’)  Junior  Scale  on  ad  hoc

 basis.

 (b)  There  are  large  number  of
 vacancies  in  the  grade  of  Income-tax
 Officer  (Group  ‘A’),  Under  the  rules
 appointments  on  regular  basis  by  di-
 rect  recruitment  and  by  promotions  to
 the  grade  of  Income-tax  Officer
 (Group  ‘A’)  Junior  Scale  are  made  on
 I:  basis.  Since  only  a  limited  num-
 ber  of  direct  recruits  are  taken  on
 the  results  of  combined  competitive
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 examination  held  by  the  Union  Pub-
 lic  Service  Commission  every  year,
 promotions  on  regular  basis  can  be
 made  oniy  to  the  extent  of  the  in-take
 of  the  direct  recruits,  It,  therefore,
 becomes  necessary  to  fill  the  balance
 of  the  vacancies  on  an  ad  hoc  basis,
 pending  regular  appointment.

 (c)  8

 (da)  and  (e).  For  promotion  ‘from
 Class  II  to  Class  I  on  regular  basis
 the  zone  is  cxtended  tg  five  times  the
 number  of  vacincies.  The  reservations
 for  Scheduled  Cast“>/Sschedu'ed  Tribe
 officers  are  applieq  at  that  time  and
 such  officers  get  eppointed  in  regular
 vacancies  even  if  their  turn  for  ad  hoc
 appointment  on  the  basis  of  seniority
 has  not  reached.  On  the  last  occasion
 when  such  regular  promotions  were
 made,  8  Scheduled  Caste/Scheduled Tribe  officers  were  appointed  out  of
 a  total  number  or  80  officers  promoted
 ा  regular  basis.  Since  a  number  of
 junior  Scheduled  Castes/Scheduled
 Tribe  officerg  had  already  been  pro-
 moted  on  regular  basis,  only  8  Sche-
 duled  Caste/Scheduled  Tribe  officers
 ecame  available  for  promotion  on
 ad  hoc  basis.

 Money  paid  as  compensation  (०
 Heirs  of  deceased  passengers

 of  Alr-India  Boeing  747  at
 Bombay

 1802.  SHRI  5.  K.  MHALGI:

 SHRI  SURENDRA  BIKRAM:

 Wili  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  what  is  the  total  amount  of
 money  that  has  been  paid  as  compen-
 sation  and  to  how  many  heirs  of  the
 deceased  passengers  in  ill-fated
 Boeing-747  which  crashcd  into  the  sea
 off  Bandra  (Bombay)  on  January  1,
 ‘1978;

 (b)  whether  the  enquiry  in  the  said
 happening  is  now  complcte  and  report
 submitted  to  Government;

 (ec)  if  80,  what  action  Government
 have  taken  on  the  said  Report;  and

 3227  LS—3

 (a)  if  the  enquiry  is  not  complete,
 when  the  report  is  likely  to  be  sub-
 mitted  to  Government?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  Upto
 28rd  November  1978,  a  sum  of  Ra
 25.82  lakhs  has  been  paid  as  com~
 pensation  in  respect  of  66  passengers
 and  22  crew  members  out  of  90  pas-
 sengers  and  23  crew  members  on
 board  the  aircraft.

 (b)  Yes,  Sir.

 (c)  The  Report  of  the  Court  of  In-
 quiry  is  under  examination.

 (d)  Does  not  arise.

 Report  of  Inter-Ministerial  Committee
 on  Joint  Ventures

 1803.  SHRI  0.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  COM
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Inter-Ministerial  Committee  on  joint
 ventures  abroad  was  set  up  under  the
 chairmanship  of  the  Additional
 Secretary  of  the  Ministry  of  Com-
 merce  to  finalise  the  new  policy  of
 Government;  and

 (b)  if  so.  whether  its  reports  have
 been  submitted  to  Government  and  if
 30,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (b).  The  modified  guidelines,

 a  copy  of  which  is  laid  on  the  Table
 of  the  Sabha.  [Placed  in  Library.  See
 No.  LT-2949/78|  desrribe  the  new  po-
 licy  of  the  Government  regarding
 establishment  of  joint  ventures
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 abroad,  The  Inter-Ministerial  Com-
 Jnittee  that  has  been  constituted  is  to
 consider  and  decide  all  proposals  that
 may  be,  received  in  this  regard.

 Dissate  between  Allahabad  Bank  and
 Lily  Biscuit  Company  Private  Limited,

 Calcutta

 1804.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 ‘a)  whether  disputes  between  the
 Avshabad  Bank,  Calcutta  and  Lily
 Biscuit  Company  Private  Limited,
 Calcutta  were  settled  in  June,  978
 and  letters  were  exchanged  in  between
 them;

 (b)  if  so,  the  details  thereof;

 (९)  whether  the  Company  has
 offered  substantial  margin  money  for
 brinaing  back  the  industry  into  its
 proper  health  and  full  operation;

 _(d)  whether  the  valuation  of  the
 properties  of  the  Company  have  also
 increased;  and

 (e)  if  so,  the  details  thereof  and
 steps  being  taken  to  provide  actual
 finance  in  the  interest  of  industry
 an  its  large  numbe,  of  workmen?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (9).
 The  disputes  between  Allahabad  Bank
 and  Lily  Biscuit  Company  Private
 Limited  were  not  settled,  in  June  1978, and  the  Bank  advised  the  company  to
 submit  the  audited  balance  sheets  for
 year;  1971  onwards.

 (c)  and  (d).  Yes,  Sir,

 fe)  The  company  has  offered  to
 provide  Rs.  7.5  Jakhs  as  fresh  margin Money  towards  working  capita),  The
 benk  on  its  part  would  consider  pro- viding  further  finance  to  the  company provided  certain  other  conditions  sti- Pated  by  it  are  fulfilled  by  the  com- pany.
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 Shortage  of  Rubber

 i805.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  why  Government  have  failed  to
 keep  «  buffer  stv-k  of  natural  and
 synthetic  rubber  to  mect  the  country’s
 demands  when  there  was  acute  short-
 age  of  rubber  in  the  country  this  year;

 (9)  how  much  rubber  has  50  far
 been  imported  since  July  this  year
 and  what  are  the  Government's  plan
 to  ensure  that  rubber  shortage  is  not
 felt  in  the  country  in  future;  und

 (cy)  are  Government  contemplating
 to  have  a  buffer  stock  of  about  one
 lakh  tonnes  of  rubber  with  it  to  meet
 the  rubber  reed:  during  slack
 season?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  to  (c).  While  assessing  the  de~
 mand  and  supply  of  natural  rubber
 and  synthetic  rubber,  maintenance  of
 requisite  stock  of  rubber  in  the  coun-
 try  is  taken  into  consideration.  In
 case  of  shortage,  the  deficit  would  be
 met  by  imports.  Since  July  ‘1978,
 about  15,000  tonnes  of  natural  rubber
 have  been  imported  to  meet  the  short-
 age.
 "The  Rubber  Board  is  implementing

 several  Development  Schemes  for  in-
 creasing  the  production  of  natural
 rubber  to  meet  the  increasing  demand
 of  the  industry.

 There  is  yo  propnsat  to  have  a  Puf-
 fer  state  nf.  lakh  tonnes  of  rubber.

 Revenne  from  Bidi  ?

 806  पारा  HAR?  SHANKAR
 MATIALE:  Will  the  Minister  of  FI-
 NANCE  be  pleased  to  state  the
 amount  of  annual  revenue  that  the
 Central  Government  are  getting  from
 the  Bidj  leaves  by  way  of  Sales  Tax?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M.  PATEL):  Tax  on  sale

 or  purchase  of  goods  inside  a  State
 is  a  State  subject  of  taxation  vide
 Entry  54.  of  State  List  in  the
 Seventh  Schedule  to  the  Consti-
 tution..  The  reveriue  accruing  from
 the  Centra].  sales  tax  on  _  inter-
 State  sale  of  goods  has  also  been
 assigried  to  the  States  under  Article
 269(l)  (g)  of  the  Constitution.  Among
 the  Union  Territories,  tax  revenues  in
 respect  of  Arunachal  Pradesh,  Mizo-
 ram,  Pondicherry  and  Goa,  Daman  and
 Diu  do  not  form  part  of  the  consoli-
 dateg  fund  of  India.  As  far  as  other
 Union  Territories  are  concerned,  the
 Central  Government  is  not  getting  any
 revenue  from  Bidi  leaves  by  way  of
 sales  tax.

 Proposal  to  open  Tea  Auction  Centre
 in  Agartala

 1807.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of
 COMMERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  with  a  view  to  facili-
 tating  the  sale  of  tea  produced  in  Tri-
 pura,  an  auction  centre  is  proposed  to
 be  opened  in  Agartala

 (b)  if  so,  whether  Government
 have  approved  the  proposal;  and

 (c)  the  steps  so  far  taken  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  It  is  understoog  from  a  Press  Re-
 port  that  the  Tripura  Government  is
 considering  the  feasibility  of  setting
 up  a  tea  auction  centre  at  Agartala.

 (b)  Opening  an  auction  centre  de-
 pends  on  active  participation  of  buy-
 ers,  sellers  and  brokers  and  is  not
 subject  to  Government

 (९)  Does  not  arise.

 Stop-over  at  Rupshi_on  Gauhati-
 Caleutta  Flight

 .  1808.  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  have
 received  any  recommendations  from
 the  North  Eastern  Council  regarding
 Third  Level  Air  Service  where  the
 traffic  potentia]  and  the  infrastructure
 facilities  are  existing  with  names  of
 places  in  the  Region;

 (b)  whether  the  Council  have  re-
 commended  to  take  steps  to  improve
 thé  existing  routes  by  the  Indian  Ait-
 lines  and  whether  it  will  cover  a
 stop  over  at  Rupshi  on  Gauhati-
 Calcutta  flights;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  The
 Secretary,  North  Eastern  Council  re-
 commended  8  places  to  be  served  by
 Third  Level  Operations.  The  Commit-
 tee  on  Thirg  Level  Air  Services  con-
 sidered  the  recommendations  fromi  all
 angles  and  with  slight  modifications
 recommended  the  following  9  places
 to  be  served  by  Third  Level  Opera-
 tions.  The  report  of  the  Committee  is
 under  consideration  of  Government:

 l.  Arunachal  Pradesh

 (i)  Itanagar  (ii)  Along  (iii)
 Ziro  (iv)  Passighat  (v)  Tezu
 (vi)  Daborijo

 2.  Assam—Rupshi

 3.  Meghalaya—Shillong
 4.  Mizoram—Aizawl.

 (b)  and  (c).  Due  to  fleet  constraints
 Indian  Airlines  heave  no  plans  to  ope-
 rate  an  air  service  to  Rupshi  in  the
 foreseeable  future.
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 Replacement  of  Local  Exrployees  of
 IAC  in  Srinagar  by  less  efficient  staff

 1809.  SHRI  MOHD.  SHAF]  QURE-
 SHI:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  his  Department  is
 deliberately  hunting  out  local  em-
 Pioyces  of  the  IAC  in  Srinagar  and
 Teplasing  them  by  less  efficient  staff;
 and

 (b)  whether  Government  are  aware
 of  the  vast  resentment  which  has
 spread  as  a  result  of  Government's
 discriminatory  policy?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  No,
 Sir.

 (b)  No,  Sir.

 SC/ST  Employees  Associated  with
 Selection  Committees/Boards  of

 Nationalised  Banks

 ‘1810.  SHRI  MAHI  LAL:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  the  officers  and
 (cr employees  of  Scheduled  Castes/Tribes

 communities  have  been  associated
 with  the  Selection  Committees/Boards
 of  the  Nationaliseq  Banks  or  Banking Service  Recruitment  Board  for  looking after  and  safeguarding  the  interests
 Of  SC/ST  eandidates  in  matters  of
 recruitments  and  promotions;

 (b)  the  names  of  Banks  which  have
 SC/ST  members  in  their  Selection
 Commitiees/Boards,  and  those  which have  none;  and

 (c)  the  reasons  for  not  having  sc/ ST  member,  in  the  Selection  Com-
 mittees/Roards  on  the  nationalised banks?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).
 The  7  Banking  Service  Recruitment
 Boards  which  have  been  set  up  in  dif-
 ferent  parts  of  the  country  to  recruit
 officer  and  clerical  staff  in  all  the  na-
 tionalised  banks  will  each  have  a
 Member  of  the  Board  belonging  to
 Scheduled  Castes  /Tribes,  In  course  of
 time  the  Recruitment  Boards  are  to
 deal  with  promotions  also.  Till  then,
 the  Banks  are  being  advised  to  pro-
 vide  for  a  SC/ST  member  in  their
 Selection  Committees,

 Overtime
 Centra}  Government  Employees

 38l.  SHRI  PIUS  TIRKEY:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  what  are  the  prevailing  rates  of
 over-time  allowance  admissible  to  Cen-
 tral  Government  employeeg  in  varicus
 Pay  scales  and  when  they  were
 fixed;

 (b)  whether  it  is  proposed  to  in-
 crease  these  rates  in  view  of  the  fact
 that  price  index  and  cost  of  living  has
 substantially  increased  since  the  time
 those  rate  were  fixed;  if  not  reasons;

 (९)  whether  there  is  a  limit  of  one-
 third  of  the  salary  in  respect  of  pay-
 ment  of  Overtime  to  the  Gevernment
 employees;  if  so,  reasons;  and

 (d)  whether  it  is  proposed  to  remove
 or  relax  tris  limit  to  enable  the  em-
 Bloyecs  to  receive  payment  of  O.T.  fot
 the  entire  time  devoted  by  them

 Atuwance  Admissible  to

 beyond  the  normal  office  hours,  if  50
 the  facts  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H,.  M.  PATEL):  (a)  The  pre-
 vailing  rateg  of  overtime  allowance
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 (O.T.A.)  admissible  to  Central  Gov-
 ernment  employees  with  effect  from

 7-2-74  in  the  various  emoluments
 ranges  are  follows  :—

 Overtime  allowance  per  hour
 Rs,

 Emoluments
 Rs.  Upto  the  first  one  There-

 hourinexcess  of  the  —  after
 prescribed  hours  of

 work,

 Below  Rs.  275  Nil.  0°95
 275  and  above  but  below  Rs.  325  न  |  Nil.  25
 325  and  above  but  below  Rs.  375  Nil.  I°85
 375  and  above  but  below  Rs.  425.  न  .  °  Nil.  t*80
 $25,  and  above  but  below  Rs.  475  .  .  Nil.  2°05
 475  an:babove  but  below  Rs.  525  °  e  Nil.  2°35
 525  and  above  but  below  Rs.  575  न  Nil.  2°60

 375  and  above  hat  below  रिव्,  675  -  ७  Nil.  2°90
 6a5,  and  above  but  below  पर,  655  °  .  Nil,  8१20

 Nil.  3°45 गय  and  above,

 (b)  No,  Sir.  The  increase  in  the
 cost  of  living  as  reffected  in  the  cost
 of  living  tndex  is  taken  care  of  by
 payment  of  dearness  allowance  to  the
 Central  Government  employees  ac-

 ins  to  the  Dearness  Allowance
 Scheme  recommended  by  the  Third
 Pay  Commission.  Empiovees  can  also
 fe:  overtime  allowance  at  higher
 rates  as  and  when  85  a  result  of  grant
 of  Dearness  Allowance,  their  emolu-
 ments  move  into  higher  slabs  of
 emoluments  for  grant  of  overtime  al-
 lowance.

 4

 (c)  Barring  certain  specified  cate-
 Bories  of  employees,  like  personal  staff
 of  Ministers  and  higher  officers,  in
 Whose  cage  the  monthly  ceiling  on
 overtime  allowance  has  been  fixed  at
 one-half  of  monthly  emoluments,  in
 other  cases  the  cefling  is  fixed  at  one-
 third  of  the  monthly  emoluments  of
 id  employees  concerned.  The  ceiling 38  been  fixed  with  a  view  to  ensur-

 grant  of  overtime  allowance  on  &

 proper  basis  ang  controlling  the  ex-
 penditure  thereon.

 (d)  No  such  proposal  is  under  con-
 sideration.

 Export  of  Meat
 i82.  SHRI  VINODBHAI  8.  SHETH:

 चा  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  how  much  meat  was  exported
 out  of  India  during  the  last  three
 years;

 (b)  how  many  live  milking  animals
 and  other  animals  were  exported  dur-
 ing  the  above  period;

 (c)  is  it  true  that  this  export  has
 affected  Dairy  Industry  and  also  hurt
 the  sentiments  of  some  community  in
 India;  and

 (d)  what  steps  Government  intend
 to  take  to  stop  export  of  animals  out
 of  India?
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 THE  MINISTER  OF  STATE  IN
 TTHE  MINISTRY  OF  COMMERCE

 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  Meat  exports  from  Indig  during

 last  three  years  were  as  follows:—

 1975-76  Frozen  Meat  4:3¢°8  Tonnes Fresh  Meat  T2y4°0  Tonnes

 1976-77  Frozen  Meat  —8295°7  Tonnes
 Freah  Meat  सपा  Tonnes

 1077-78  Frozen  Meat  9{:9°0  Tonnes 977-7 {Provisional)  Fresh  Meat  Beez 0  Tonnes

 (b)  Live  milking  animals  are  not
 normally  allowed  for  export.  *  Only
 catile  for  breeding  purposes  are  al- lowed  within  a  limited  ceiling  and  ex-
 port  is  canalised  through  Indiam  Dairy
 Corporation.  In  so  far  as  animals  re-
 quired  for  meat  purposes  are  concern-
 ed,  only  culleq  female  and  castrated
 male  not  useful  for  breeding  and
 draught  purposes  are  permitted  Yor  ex-
 port.  The  total  number  of  live  ani-
 mals  exported  from  India  during  the
 last  three  years  is  given  below: —

 I€75°70  1976-77 1977-78
 Bovine  Cattle  92  8709.  524०९
 Sheep  &  Goats  oor  795.  103020%
 *Provisional

 fr!  No,  Sir.

 fd)  Tt  is  not  intended  to  stop  export
 arimal,  from  India. we

 Loan  given  by  ICIS  to  Western  Fodia
 Mat:h  Company

 8l3.  DR.  SAROJINI  MAHISHI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  hag  come  to  the
 notice  07  the  Government  that  Indus-
 trial  Credit  and  Investment  Corpora-
 tion  of  Jndin  handed  out  a  loan  of
 Rs.  90  lelkhs  to  Western  India  Match
 Company  recently;
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 (b)  whether  it  is  also  a  fact  that
 this  loan  was  given  to  help  that  com.
 pany  in  manipulating  its  share  prices;

 (c)  what  were  the  terms  of  the  loan’
 and  the  purpose  for  which  it  has  becn
 utilised;  and

 (d)  whether  any  inquiry  has  since
 been  conducted  and  if  so,  with  what
 results?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The
 LC.L.C.l.  ganctjoned  two  rupee  Joans
 aggregating  Rs.  88  lakhs—one  of  Rs.  60
 lakhs  in  August  975  and  the  other
 of  Rs.  28  lakhs  in  September,  975  to
 tne  Western  India  Match  Company.

 (b)  No,  Sir.

 (c)  The  loans  carry  interest  at  the
 rate  of  ]  per  cent  per  annum  and
 were  secured  against  equaitable/first
 mortgage  and  hypothecation  of  move-
 ables.

 Besides,  the  ICICI  had  an  caption  to
 convert  upto  Rs.  5.84  lakhs  out  of
 the  loan  of  Rs.  60  laks  into  equity
 shares  of  the  company  at  a  premium
 of  Rs.  3.20  per  equity  share  of  rupee
 30  each  during  the  period  July,  %
 976  and  June  30,  1978.

 The  rupee  loan  of  Rs.  60  lakhs  has
 becn  utilised  by  the  company  for  ex-
 panding  the  capacity  of  its  paper  plant
 at  Calculta  and  Splint  unit  at  Port
 Blair  and  for  modernisations/replace- ment  programmes  of  its  other  plants.

 The  rupee  loan  of  Rs.  28  lakhs  was
 sanctioned  to  the  company  for  meet-
 ing  a  part  of  cost  of  setting  up  a  Tech-
 nical  Training  Institute  at  Madras.
 Out  of  this  loan  only  Rs.  7  lakhs  have
 been  disburseq  for  meeting  a  part  of
 the  cost  of  setting  up  of  the  Institute
 and  the  balance  woulg.  be  disbursed
 after  the  company  obtains  clearance
 under  Urban  Land  (Ceiling  and  Re-
 gulation)  Act,  and  makes  further  pro-
 gress  towards  setting  up  the  Institute.

 (d)  Does  not  arise,
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 Setting  up  of  a  Commission  of  Inquiry
 into  various  aspects  of  Government's

 Gold  Policy

 8i4.  SHRI  छू,  MALLANA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a
 memozandum  has  been  submitted  to
 the  President  of  India  by  Congress  (I)
 requesting  tne  President  to  set  up  a
 commission  to  inquire  into  the  various
 aspects  of  the  Government’s  Gold
 Policy  and  stating  that  the  policy  was
 intented  ३0  bensfit  a  group  of  persons
 who  made  lukhs  of  rupees  out  of  fake
 trans  ‘tions;  and

 (by)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 ‘SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  Government  has  no  intention
 nor  dovs  it  consider  necessary  to  set
 up  any  Commission  of  Enquiry  to  en-
 quire  into  various  aspects  of  the  Gov-
 ernment’s  gold  policy  as  requested  by
 the  Congress  T  in  their  Memorandum
 to  the  President  of  India,  as  there  is  no
 basis  for  the  allegations  raised  in  their
 Memorandum.  Normal  checks  and
 rerutiny  of  accounts  conducted  under
 the  existing  laws,  would  suffice  to  en-
 sure  that  the  gold  sold  in  auctions  is
 vronerty  aerounted  for  and  to  aetect
 any  misutilisation  of  the  gold  by
 frauds  ete.

 Consequent  to  steep  rise  in  interna-
 tional  price  of  golq  and  sharper  in-
 crease  in  the  internal  price  and  conse-
 quent  increase  in  scope  for  speculative
 forces,  the  Government  suspended  the
 80lq  auctions  since  26-10-1978  and  ap-
 pointed  a  Committee  under  the  Chair-
 manship  of  the  Governor,  Reserve
 Bank  of  India  to  review  the  gold  poli-
 cy  in  all  its  aspects  and  make  suit-
 able  recommendations.

 Sanction  of  Additional  Foreign  Ex-
 change  to  Chairman,  State  Bank

 of  India

 1815.  SHRI  K.  N.  DASGUPTA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Chairman  of  the
 State  Bank  of  India,  Shri  P.  C,  D.
 Nambiar  on  his  way  to  the  U.S.A.  in
 October,  4977  to  attend  a  meeting  in
 Washington  travelled  by  a  Supersonic
 Concorde  flizht  across  the  Atlantic;

 (b)  if  so,  for  what  special  reasons
 did  the  Reserve  Bank  of  India  sane-
 tion  the  addilional  foreign  exchange
 required  to  pay  the  difference  in  fare
 between  the  class  to  which  he  is  ens
 titled  and  Concorde  fare;

 (०)  whether  the  difference  was  paid
 for  from  his  personal  account;

 (d)  for  what  reasons  was  he  allow-.
 ed  to  travel  on  a  foreign  carrier  when
 the  Trans-Atlantic  route  is  served  by
 Air  Indic:  with  daily  flights;  and

 (९)  whether  the  Minister  of  Finance
 alg  uitended  that  mecting  in  Wash-
 ingon  ond  travelled  by  the  national
 carrier  viz,  Aiv  India?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 tb)  Payment  for  the  ticket  was
 made  in  India  in  rupees.

 fo)  As  the  journey  was  made  by
 the  direct  flight  available  and  for  offi-
 cial  purposes,  the  question  of  payment
 by  Shri  P.C.D.  Nambiar  from  his  per-
 sonal  account  did  not  arise.

 (d)  London-Washington  not  being
 served  by  Air  India  flights,  travel  by
 a  foreign  Air-lines  carrier  did  not
 require  any  special  sanction,

 (e)  The  Minister  of  Finance  travel.
 led  by  a  British  Airways  flight  bet-
 ween  London  to  Barbados  for  attend-
 ing  Comomnwealth  Finance  Ministers’
 Conference.  Between  Barbados  and
 Washington  he  travelled  by  a  Char-
 tereq  flight  arranged  by  the  Common-
 wealth  Secretariat.
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 है / अ  बैंक  झाफ  इंडिया,  बरीरा,  बुलंदशहर
 के  शाला  प्रबस्धक  के  लिच्द्ध  लगावे  गये  झारोपों

 पर  को  गई  कार्यवाही

 i826.  श्री  ह...  सिंह  जदोरिभ३  कया  जिस
 ली  यह  बहने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  स्टेट  बैंक  भ्राफ  इंडिया,  नरीरा  ,
 बुलन्दशहर  के  शाखा  प्रबन्धक  के  विरुद्ध  कितने  भ्रारोप
 लगाये  गये  हैं  जो हस  बीच  सिद्ध  हो  गये  हैं;

 (a)  बैंक  के  उपरोक्त  प्रबन्धक  के  खिसाफ
 झ  तक  क्या  कायंवाहो  की  गई  है;  भौर

 “)
 यदि  नहीं  ,  वो  इस  में  विनम्य  के  क्‍या

 कारण  हैं  ?

 विस  मंत्री  शनी  एज०  एम०  पढेल )  (क)  से
 (ग)  भारतीय  स्टेट  बैंक  ने  सूचित  किया  है  कि  इसके

 शाखा  निरीक्षक  द्वारा  किये  गये  इस  शाखा  के  एक  निरीक्षक
 से  पता  चला  है  कि  इस  शाखा  में  कुछ  ऋणों  की  स्थीकृति
 में  कुछ  गड़बड़ी  है,  क्योंकि  निरीक्षक  रिपोर्ट  से  इस  शाखा
 के  कुछ  कर्म  च[रियों  की  ईमानदारी  में  भी  सबेहू  प्रतीत
 होता  है,  इसलिये  बँक  ने  केन्द्रीय  जांच  ब्यूरो  से  अनुरोध
 किया  है  कि  बढ़  इस  की  जांच  करे  ।  जांच  पड़ताल  पूरी
 ने  तक,  शाखा  प्रवन्धक  के  एक  सामान्य  अ्रधिकारी
 के  रूप  में  एक  अन्य  णाखा  में  स्थानान्तरिल  कर  दिया
 गया  है  1

 Foreign  Share  holding  in  Drug  Com-
 panies

 1817.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  29  dated  the  Ist
 August,  978  regarding  dilution  of  for.
 eign  equity  to  40  per  cent  by  Foreign
 Drug  Companies  and  state:

 (a)  names  of  Drug  Companies
 whose  maximum  permissible  levels  of
 foreign  share  holding  in  foreign  com-
 panies  are  (l)  74  per  cent;  (2)  5l  per
 cent  and  (3)  40  per  cent;

 (b)  what  categories  of  foreign  drug
 companies  are  entitled  to  retain
 foreign  shareholding  upto  74  per  cent
 and  85]  per  cent;  and

 (c)  how  many  of  the  companies  re-
 ferred  to  in  (a)  have  brought  down
 their  foveign  shareholding  under  the
 provisio;  of  the  FERA,  1978?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  In  terms

 of  the  new  Drug  Policy,  8  companies
 engaged  in  the  manufacture  of  only
 formulations  have  been  directed  to  re.
 Guce  their  non-resident  interest  to  40
 per  cent,  A  statement  is  attached
 showing  the  names  of  these  compa-
 nies.  The  applications  of  the  compa-
 nies,  which  are  not  pure  formulators
 but  are  engaged  in  the  manufacture
 of  bulk  drugs,  are  being  considered  by
 the  Committee  referred  to  in  reply  to
 part  (a)  of  the  Starred  Question  No.
 229  dateq  1-8-78  with  a  view  to  deter-
 mine  the  nature  of  technology  involv-
 ed  in  their  manufacture.  The  number
 of  such  companies  is  24.

 (०)  Drug  companies  with  more
 than  75  per  cent  of  their  turn  over
 arising  from  the  manufacture  of  high
 technology  buik  drugs  and  interme-
 diates  and  with  a  bulk  formulation
 ratio  of  up  7.9  may  retain  non-re-
 sident  interest  upto  74  per  cent.  Those
 companies  whose  corresponding  turn
 over  is  more  than  60  per  cent  may  re-
 tain  non-resident  interest  unto  5  pet
 cent.  All  others  will  have  to  bring
 down  their  non-resident  interest  to
 40  per  cent.

 (c)  Of  the  8  formulators  referred  to in  (a)  above,  proposals  for  dilution  of
 forsign  equity  have  been  received
 from  4  companies.  As  regards  other
 drug  companies,  they  will  be  able  to
 submit  dilution  proposals  only  after
 the  permissible  level  of  non-resident
 equity  is  determined.

 Statement
 l.  The  Anglo-French  Drug  Co.

 (Eastern)  Ltd.,  Bombay.
 2.  Abbot  Labs  (J)

 Bombay.
 3.  Carter  Wallace  &  Co.  Ltd,

 Bombay.
 4  C.E.  Fulford  (I)  P.  Ltd.,  Bom-

 bay.
 5.  Indien  Schering  (I)  Ltd,  Bom-

 hay.
 6.  Johnson  &  Johnson  Ltd.
 7.  Nicholas  of  India  Ltd.
 8.  Smith  Kline  &  French  (I)  Lid.

 Pvt.  Ltd.
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 Continuance  of  Business  by  M/s.
 Porrits  ang  Spencers  (Asia)  Ltd.

 1818,  SHRI  ANANT  DAVE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  M/s.  Porrits  and  Spen-
 cer  (Asia)  Ltd.,  Faridabad  have  the
 approval  of  Government  to  continue
 business  in  India  beyond  979  i.e.  upto
 the  time  of  their  present  agreement
 expjring  in  1979,  under  FERA;  and

 (b)  if  so,  what  steps  are  being  taken
 by  Government  by  asking  the  com-

 ‘pany  to  dilute  the  company's  shares
 in  the  ratio  of  60:40  as  per  Govern-
 ment  policy  for  foreign  companies
 onerating  in  India?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 In  terms  of  the  FERA_  guidelines,
 M/s.  Porrits  and  Spencer  (Asia)  Ltd.
 is  entitled  to  continue  its  business  in
 India  retaining  ity  existing  non-resi-
 dent  equity  of  59  per  cent  and  accord-
 ingly  the  Reserve  Bank  of  India  has
 granted  permission  to  the  company.

 Ceiling  on  Professiona:  Incomes

 8I9.  SHRI  EDUARDO  FALEIRO:
 of  FINANCE  be Ww Vil’  the  Minister

 eased  to  state:

 (a)  whether  Government  propose
 to  introduce  a  ceiling  on  professional
 Incomes,  such  as  that  of  doctors  and
 law:ers;  and

 (b)  if  so,  details  of  this  proposal?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Tn  the  context  of  the  criticism  that  the
 Tules  regulating  the  payment  of  man-
 agerial  remuneration  were  unjust,  be-
 Cause  members  of  professions  like  doc-
 tors,  lawyers  ang  others  were  free
 from  the  ambit  of  such  rules,  the  Mi-
 nister  of  Law,  Justice  and  Company
 Affairs  had  observed,  while  address.
 mg  the  18th  All  India  Conference  of

 Written  Answers  AGRAHAYANA  10,  900  (SAKA)  Written  Answers

 (SHRI  H.  M.  PATEL)  :

 ‘Be:

 Tax  Executives  organised  by  the  Fe-
 deration  of  Indian  Chambers  of  Com--.
 merce  and  Industry  on  the  4th  Nov--
 ember,  978  that  the  “thinking  of  the
 Government  is  to  impose  a  ceiling  on:
 income  in  the  case  of  doctors,  lawyers
 and  others  as  well  as  to  reduce  social
 tensions”.  However,  no  concrete  pro-.
 Posa]  in  this  regard  is  under  the  con-
 sideration  of  Government.

 Utilisation  of  installed  Industrial  Ca-.
 pacity  to  Public  Sector

 1820.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  wide-ranging  sur-
 vey  of  the  economy  in  the  Planning:
 Commission  and  other  official  forums
 has  revealed  that  in  most  of  the  cru-
 cia]  areas  of  the  economy,  particular-
 ly  in  the  public  sector,  out  put  is
 substantially  below  the  installed  capa-
 city  and  this  is  holding  up  production;
 and

 (bi  if  so,  the  steps  taken  or  pro=--.
 posed  to  be  taken  to  utilise  full  ins-
 talled  industrial  capacity?

 THE  MINISTER  OF  FINANCE
 (a)  and  (b).

 In  contrast  to  the  improvement  re-
 corded  in  agriculture,  the  level  of  in-
 dustrial]  production  during  1977-78,
 showed  a  lower  rate  of  growth  as
 compared  to  the  previous  year.  The
 rate  of  growth  in  industrial  out  put
 was  particularly  low  in  basic  indus.
 tries,  intermediate  goods  ang  consumer
 goods.

 In  the  public  sector  there  was  fall  in
 production  in  terms  of  capacity  utili-
 sation  mainly  in  Steel,  Lignite,  Alu-
 minimum  Copper,  Zinc,  Fertilizer
 (Sindri,  Nangal,  Gorakhpur),  Heavy

 Electricals  and  Heavy  Engineering.  In
 order  to  improve  out-put  steps  are
 being  taken  to  improve  power  supply
 industrial  relations  and  managerial
 efficiency  as  well  as  to  stimulate  १०.
 mand  wherever  this  has  acted  as  a
 damper.
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 Anquiry  into  working  of  Industrial
 Reconstruction  Corporation

 .82l.  SHRI  MUKHTIAR  SINGH
 MALIK:

 DR.  SAROJINI  MAHISHI:
 “Wil}  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  whether  Government  of  India
 have  since  inquired  into  the  working
 of  Industria]  Reconstruction  Corpora-
 tion  of  India  during  the  last  three
 years;

 (9)  if  so,  what  are  the  irregularitics
 which  have  been  found  by  Government,

 (c)  if  so,  what  are  the  details  there-
 of;  and

 (d)  what  steps  Government  have
 ‘taken  to  improve  the  drawbacks  of
 ‘this  Corporation?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  td).
 Government  have  not  made  any
 enquiry  as  such  into  the  working  of
 Industrial  Reconstruction  Corporation
 of  India.  The  Board  of  Directors  of
 Industrial  Reconstruction  Corporation
 of  India,  however,  had  appvinied  a
 One-man  Committee  in  975  to  review
 the  functioning  of  the  Corporation  and

 t  measurcs  for  correcting  its
 ngs.  The  Committec’s  report

 submitted  in  August  976  has  not
 breught  out  any  irregularitic;  in  the
 working  of  the  Corporation,

 In  the  light  of  the  recommendations
 contained  jin  the  One-man  Committee
 Report,  the  80900  of  Directors  of  the
 Corporation  hr3  en  steps  to  sireng-
 then  the  organisation  and  streamline
 the  procedure,  for  dcaling  with  assist-
 ed  units,

 Import  of  Capital  Goods

 (1822,  SHRI  6,  M.  BANATWALLA:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  qg  fact  that  im-
 port  of  capital  goods  consisting  of
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 manufactures  of  metals,  machinery
 and  transport  equipment  hag  dec-
 lined  in  ‘1977-78,  as  compared  to
 ‘1976-77;

 (b)  whether  imports  of  consumer
 goods)  raw  materials  anq_  inter-
 mediate  goods  have  accounted  for  a
 higher  proportion  of  imports  in  ‘1977-
 78  than  in  1976-77;  and

 (c)  if  so,  what  steps,  if  any,  are
 under  consideration  of  Government
 to  regulate  imports  so  as  to  step  up
 investment  in  economy  and  to  avoid
 imports  of  non-essentials?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHR]  ARIF  BEG):  (a)  and
 (b).  Brsed  on  the  latest  official  cata
 avaiable  for  the  first  0  months  of
 ‘1977-78,  statistic;  showing  India's
 imports  in  respect  of  important  groups
 falling  under  categories  referred  to  in
 the  question  are  as  follows: —~

 IMPORTS

 (Rs.  Crores)
 Categories  April-  January

 i976-77  797

 A.  Capital  goods
 co  Manufactures  of  metals  27  32

 ae  Machinery  &  transport
 equipment.  867  gut

 Sub-total  of  specified
 groups  894  943

 B.  Consumer  goods

 Food  articles  including
 cereals  and  ecreal  pre-
 parations.  :  886  788

 2.  Vegetable  oils  ‘soft?  7  405

 3.  Medicinal  and  pharma-s  6 ceutical  products.  46  86

 Sub-total  of  specified
 groups.  996  649
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 (Rs.  Crores)
 April—January

 1976-77,  1977-78

 Categories

 .  Raw  Materials  and  Inter-
 mediates

 a.  Crude  materials,  inedi-
 ble  except  fuel.  375  587
 (a)  ‘Textile  fibers.  203  407

 »  Mineral  fuels  lubricants
 ani  related  materials.  066  3905

 g-  Animal  and  veustable oils  and  fats  other  than
 soft.  .  24  26

 a  Chemicals  other  than
 medicinal  and  pharma-
 ceuticals  products.  346  458

 (a)  Fertilizers  manufac-
 tured.  r49  793

 Se  Pearls  precious  and
 semi-precious  stones
 unworked  or  worked  339  264

 6.  Iron  and  steel.  85  26

 7.  Non-ferrous  metals.  734  758
 Sub-total  of  specified

 groupsx  2209  32०4
 Grand  total  of  imports  4236"  5016  ०,

 *  Revised

 BGI  ty  tan  bergo  revision  when  revised
 fig.res  are  available,

 (ce)  However,  constant  vigilance  is
 kept  to  ensure  that  import  of  only
 such  items  are  permitted  as  are  not
 adcauately  or  effectively  available  jn-
 digenousl;  and  unwarranted  import
 are  not  allowed.  This  is  kept  under
 review  in  consu‘tation  with  the  Dir-
 ectorate  of  Technical  Development
 and  other  concerned  Ministries.
 Efforts  are  also  being  made  for  in-
 creasing  domestic  production  of  items
 which  are  currently  being  imported
 for  meeting  essential  consumer  or  in-
 dustrial  requirements.

 While  Government  has  liberalised
 import  selectively,  it  is  also  keen  on
 regulating  excessive  growth  in  product
 imports,  in  keeping  with  its  objective

 of  seif-reliance.  From.  this  point  of
 view  appropriate  allocation  of  funds
 and  capacities  are  being  considered  by
 the  Planning  Commission  and  the  con-
 cerned  Ministries  for  increasing  do-
 mestic  production  of  vorious  items
 that  are  currently  being  imported,

 Consultative  Machinery  on  Wage
 Guide-lines  in  Public  Sector

 Undertakings

 1924,  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  any  consultative  machi-
 nery  has  been  set-up  for  consultations
 with  trade  union  leaders  on  wage
 Suide-lines  in  Public  Sector  Undertak-
 angs,  if  not,  when  the  same  is  expect-
 ed  to  be  set  up;  and

 (b)  whether  Public  Sector  Under-
 takings  are  still  obliged  to  consult  Bu-
 reau  of  Public  Enterprises  and  get  the
 approval  of  the  Finance  Ministry  be.
 Tore  the  conclusion  of  wage  settle.
 ment?

 THE  MINISTER  OF  FINANCE
 (SHRI  HW.  M.  PATEL):  (a)  The  Con-
 sultauye  Machinery  referred  to  will
 be  set  up  as  socn  as  nomination;  from
 all  the  Trade  niens  organisations  who
 have  been  addrevsed  in  this  regard
 are  reccived,

 (b)  Yes,  Sir.

 Finan:  iat  Assistance  to  ESCAP

 1825.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  ,AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  India  has  offered  ten
 thousand  dollar  to  ESCAP  to  assist  ‘ns
 the  promotion  of  active  cooperation
 among  developing  countries;

 (b)  if  so.  the  terms  and  conditions
 of  the  assistance  offered:  and

 (c)  the  names  of  those
 where  assistance  is  offered?

 countries
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  to
 (c).  One  of  the  decisions  of  the  meet-
 ing  of  ESCAP  Ministers  of  Industry,
 held  in  Bangkok  in  November,  1977,
 related  to  the  establishment  of  an  in-
 formal  ‘Club’  to  assist  in  the  promo-
 tion  of  active  cooperation  among  the
 developing  countries,  particularly  for
 the  benefit  of  the  least  developed  coun-
 tries.  The  ESCAP  Secretariat  had
 estimated  that  a  sum  of  US  $68,400
 would  be  required  in  7978  for  identify.
 ing  and  quantifying  the  requirements
 of  jeast  developed  countries.  As  there
 were  financial  constraints  on  account  of
 which  the  work  was  not  proceeding
 fast  and  on  a  specific  request  from
 ESCAP  for  financial  support,  Govern-
 ment  of  India  have  decided  to  contri-
 bute  US  $ 10.000  for  the  project.

 The  least  developed  countries  in
 ESCAP  region  are  Afghanistan,  Bangla-
 desh,  Bhutan,  Lao  Peoples’  Democra-
 tic  Republic,  Maldives,  Nepal,  and
 Western  Samoa.  ESCAP  expects  to
 deveiop  prone  cats  for  assistance  to  all
 these  countries.

 Import  of  Explosives
 3826.  SHRI  A.  R,  BADRI

 NARAYAN:

 SHRI  M.  V.  CHANDRASHE-
 KHARA  MURTHY:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  State  Trading  Cor-
 poration  has  placed  orders  with  firms
 in  U.K.  and  Spain  for  the  explosives
 for  use  in  coal  mines;

 (b)  if  so,  whether  the  first  ship-
 ment  has  arrived  to  India;  a

 (९)  what  are  the  total  explosives
 being  imported  from  these  two  firms;
 and

 (da)  to  what  extent  these  explosives
 will  be  sufficient  in  coal  mines?
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 THE  MINISTER  OF  ST.  IN  THE
 MINISTRY  OF  COMM  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  An
 order  has  been  placeq  with  a  firm  in
 Spain  so  far.

 (b)  The  shipment  is  likely  to  be
 made  during  the  first/second  week  of
 December,  ‘1978.

 (०)  7700  M/T.  from  the  firm  in
 Spain.

 (d)  These  explosives  are  being  im~
 ported  by  the  STC  at  the  instance  of
 Department  of  Coal,  Government  of
 India,  to  supplement  the  supplies
 available  from  indigenous  sources.

 Central  Assistance  to  States

 ‘1827.  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  most
 of  the  recent  flood  affected  States  have
 proposed  that  the  Central  assistance
 provided  to  them  be  treated  as  grants
 ang  net  aS  advance;  and

 (b)  if  so,  his  reaction  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Some
 State  Governments  have  requested
 that  the  Centra!  assistance  for  meeting
 the  additional  expenditure  necessitat-
 ed  by  floods  should  be  provideg  to
 them  in  the  shape  of  out-right  grants
 and  not  as  advance  Plan  assistance.

 (b)  The  policy  and  arrangements
 for  financing  the  expenditure  neces-
 sitated  by  natural  calamities  in  1978
 79  are  based  on  the  recommendations
 of  the  Sixth  Finance  Commission.
 According  to  these  arrangements  Cen-
 tral  assistance  is  given  to  States  in  the
 form  of  advance  Plan  assistance  which
 is  to  be  utilised  for  accelerating  the.
 on  going  Plan  works  or  for  undertak-
 ing  new  approved  Plan  works  which
 fit  in  the  Plan  priorities  and  result  in
 the  construction  of  durable  and  pro-
 ductive  assets.  The  Government  of
 India  have  been  following  a  uniform
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 policy  in  the  case  of  all  the  States
 which  suffered  from  the  natural  cala-
 mities;  ‘and,  hence  it  is  not  possible  to
 adopt  a  ‘differential  treatment  in  the
 case  of  any  State.

 Proposal  for  Non-Banking  Financial
 Agency  to  Mop  up  Deposits  frum

 Emigrants.
 1828.  SHRI  K.  A.  RAJAN:  Will

 the  Minister  of  FINANCE  be  pleased
 ‘to  state:

 (a)  whether  the  Kerala  Govern-
 ment  has  submitted  a  proposal  for
 Reserve  Bank  of  India’s  clearance  to
 organise  a  non-banking  financial
 ageicy  to  mop  up  deposits  from  the
 emigrants  or  their  families  in  Kerala;
 and

 (b)  if  so,  what  are  the  details  and
 Government's  decision  thereon?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  The  proposal]  envisages  the
 utilisation  of  the  savings  of  the
 emigrants:  particularly  to  Gulf  coun-
 tries,  according  to  their  wishes  in
 schemes  such  as  purchase  of  land,  con-
 struction  of  houses  etc,  on  the  one
 hand  and  on  the  other  hand  in  in-
 tegrated  rurel  development  pro-
 grammes  such  as_  dairying,  poultry
 farming,  inland  water  fish  farms,
 village  and  rural  industries,  minor
 irrigation  projects,  transmission  and
 distribution  of  electricity  etc.

 The  proposal  has  been  made  to  the
 Reserve  Bank  of  India  in  the  last
 week  of  October,  1978,  The  Reserve
 Bank  are  yet  to  take  a  final  view  on
 it,

 Development  of  Tourist  Centres  in
 Garhwal  Division

 1830.  SHRI  JAGANNATH  SHAR-
 MA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  any  proposal  for  development

 of  tourists  centres  in  the  Garhwal
 Division;  and

 (b)  if  so,  what  are  the  places  select-
 ed  for  tais  purpose?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SdRI  PURU-
 SHOTTAM  KAUSIIIK):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Cancliation  of  Export  Licences  of
 Garment  Exporters

 1831.  SHRI  SAUGATA  ROY;
 SHRI  A.  R.  BADRI

 NARAYAN:
 SHRI  P.  M.  SAYEED:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 etnment  have  decided  to  cancel  the
 export  licences  of  at  least  20  garment
 exporters;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  to
 (ce).  Show-cause  notices  were  issued

 to  a  number  of  exporters  who  had
 surrendered  quotas  during  the  current
 year  after  getting  aliocation  for  ready
 goods,  Textile  Commissioner  had
 been  asked  to  examine  the  replies  to
 show-cause  notices  given  by  such  ex-
 porters  with  a  view  to  taking  appro-
 priate  action.  The  report  ofthe  Tex-
 tile  Commissioner  has  since  been
 received.

 निर्वात  बढ़ाने  के  उपाय

 1832.  श्री  यमुना  प्रसादशास्त्री  :  क्या  वाणिक्य
 तथा  नागरिक  प््ति  और  सहकारिता  मंत्री  यद  बताने
 की  कृपा  करेंगे  कि  :

 के)  i  wis,  19784  30  सितम्धर,  978
 के  दौरान  देश  में  किन  किन  अस्तुझों  का  प्लामात  किया
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 गया  प्रौर  प्रत्येक
 अ

 के  लिये  कितनी  झवायगी  की  गई
 तथा  यह  भ्रदायगी  किन-किन  देशों  को  को  गई  भौर
 इस  भ्रवधि  में  कितने-कितने  मूल्य  की,  किन-किन

 क्यों
 का,  किन-किन  देशों  को  निर्यात  किया  गया;

 र

 (@)  क्‍या  यह  सच  है  कि  आयातों  का  मूल्य
 निर्यात  वस्तुओं  के  मूल्य  से  अधिक  था  और  यदि  हां,
 तो  उसके  क्‍या  कारण  हैं  और  दस  भ्रसन्तुलन  के  समाप्त
 करने  और  निर्यात  बढ़ाने  के  लिए  क्या  कदम  उठाये
 जा  रहे  हैं?

 जवाणिज्य  तथा  नागरिक  पृति  झौर
 मंत्रालय  में  राज्य  मंत्री  (आओ झारिफ  बेग )  :  (क)
 शौर  (ल).

 चालू
 वित्तीय  वर्ष  के  सम्बन्ध  में  आयातों

 तथा  निर्यातों  के  वस्तुबार  तथा  देशवार  सरकारी
 आंकड़े  अभी  उपलब्ध  नहीं  हैं।

 तथापि,  978-79  की  प्रथम  छमाई  के  दौरान
 समग्र  झायात  निर्यातों  से  श्रधिक  हो  गए  है,  जो  निम्नोक्त
 प्रकार  हूँ:--

 करोड़  रु

 अप्रैल-सितम्ब
 978

 (प्रनन्तिम  )
 निर्यात.  2497.  36*
 झायात  3085,  48*

 यापार  शेष  ——588.2*

 #  सर  जब  संशोधित  आांकड़े  प्राप्त  हो  जाएंगे  तब  इनमे
 संशोधन  किए  जाने  को  संभावना  है  ।

 एक  बोर  हमारी  निर्यार  नोति  में  उवारीकरण
 किया  जाना  तथा  दूसरी  शार  विकसित  देशों  द्वारा
 अपनाएं  गए  संरक्षणात्मक  उपाय  और  इसके  साथ-साथ
 हमारी  कुछ  प्रमुख  निर्यात  बस्ती  में  तेजी  से  गिरावट
 तथा  अन्य  वस्तुओ्रों  की  स्वरेणा  मांग  में  बढ्धि  होसे  से,
 प्रतिकूल  व्यापार  शप  की  स्थिति  उत्पन्न  हो  गई  है  ।

 सरकार  से  हमार  निर्यातों  की  प्रवृत्ति  पर  बराबर
 निगरानी  रखी  है  प्रौर  हमारे  देश  व्यापार  में  मलभत
 संरखनात्मक  परिवर्तन  लाने  जिए  कई  निर्णय
 लिए  हैं  तथा  कई  प्रन्य  पर  कार्यबादी  शुरू  की  है  ताकि
 निर्यातों  की  स्थिर  तथा  निर धर  बृद्धि  के  लिए  नींव  रखो
 जा  मके  t  इस  प्रकार  के  उपाय  रते  समय  घरेल  उप-
 भोक्‍ताओं  को  उचित  मूल्य  पर  खपत  की  अ्रनिवार्य
 वस्तुएं  उपलब्ध  करने  के  वल  में  ढील  नहीं  दी  गई  है  ।
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 t
 fate  बढ़ाले  के  कुछ  महत्वपूर्ण  चचाव इस प्रकार इस  प्रकार

 q)  निर्यात  संगठनों  को  भूमिका
 एस०्टी०सी०,  एम०एम०टी०सी०,  एच०एच०ई०

 सी०,  ई०सी०जी०सी०,  टी०डी०ए०  और  seo
 एफ०ए०  जैसे  निर्यात  संगठनों  की  भूमिका  की  फिर
 से  परिभाषा  की  गई  है  ताकि  ये  केवल  कार्य  अभिमुझ
 ही  नहीं  वल्कि  खासतौर  से  लघु  और  उद्योग  क्षेत्रों
 में  भ्र्थ-व्यनस्था  के  निर्यात  क्षेत्रों  के  के  साधन
 के  रूप  में  भी  कार्म  कर  सकें  ।  उन्हें  झावश्यक  झंतर्निनिध्ट
 साधतों  की  उपलब्धि  सुकर  बनाने,  बाजार  संबंधी
 जानकारी  और  विपणन  सहायता  प्रदान  करने,  जिसमें
 इन  क्षेत्रों  को  ऋण  संबंधी  गारंटी  भी  शामिल  है,
 का  उत्तरदायित्व  सौंपा  गया  है  t

 (2)  निर्यात  संबर्धन  बरिधवों  श्रौर  बस्तु
 जोड़ों  की  ससिका

 निर्यात  संवर्धन  परिषदों  भ्रौर  वस्तु  बो्डों  को  भी
 सक्रिय  किया  जा  रहा  है  ताकि  ये  निर्यातक  समुदाय  को
 सेवा  प्रदान  करने  में  भ्रधिक  गतिशील

 अं
 निभा  सकें

 उनकी  प्रक्रियाएं  भी  सरल  की  जा  हैं  जिससे  उनके
 कार्य  करने  के  ढंग  में  अधिक  लोचशीलता  शझा  जाए  +

 (3)  मुख्य  नियंत्रक  झायात  ow  निर्यात  के कार्यालय  की  भूमिका  में  परिषर्तम
 भायात  व  निर्यात  के  मुख्य  निबंल्रक  के  संगठन  को

 फिर  से  नया  रूप  दिया  जा  रहा  है  भर  निर्यात  क्षेत्र  से
 उसे  संबर्धनार्मक  भूमिका  दी  जा  रही  है  ।

 (4)  कार्यदल

 निम्नलिखित  ग्तिशीत्  निर्यात  क्षेत्रों  की
 समस्याझों  की  जांच  करने  के  लिए  कार्मदल  गठित
 किए  गए  हैं:--

 (1)  चमड़ा  तथा  चमड़े  के  उत्पाद
 (2)  रत्न  तथा  आभूषण
 (3)  हस्तशिल्प  की  वस्सुएं
 (५)  इलैक्ट्रानिक्स
 (5)  परियोजना  निर्यात
 (6)  फर्तीवर
 (7)  हषि  उत्पाद
 (8)  निर्यात  सेवाएं,  और
 (9)  लघु  उद्योग  क्षेत्र  से  निर्यात

 हन  में  से  चार  क्षेत्रों  भर्वात  चमड़ा  व  चमड़े  के  उत्पाद,
 रन  ब्रौर  आभूषण,  इनैक्टॉनिक्स  और  परियोजना
 निर्यातों  के  संबंध  में  रिपोर्ट  मिल  गई  हैं  बौर  कार्य
 आरंभ  कर  दिया  गया  है  tv

 (5)  मूल्य  बधित  मर्दे

 प्राथमिक  शक्ल  सें  मदों  के  निर्यात  करने  के  बजा
 उनको  मूल्य  बर्धित  रूप  में  निर्मात  करने  पर  जोर
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 दिया  जा  रहा  है  ।  इससे  रोजगार  में  होगी  पौर
 साथ  हीं  निर्यात  भाग  भी  बढ़ेगी  t

 =

 (6)  प्रस्ततिविष्ट  साधनों  की  उपलब्धि
 तिर्यात  उत्पादन'  आधार  को  मजबूत  बनाने

 के  लिए  यह  प्रावश्यक  है  कि  प्रावश्यक  भ्रन्तनिविष्ट
 साधन  उच्चित  कीमत  पर  उपलब्ध  हों  ।  इसको  कुछ  समय
 के  अंदर  स्थिर  झायात  निर्यात  नीति  झपना  कर
 सुनिश्चित  करने  का  इरादा  है

 (7)  आयात  नोति  का  उदार  बनाया  जाना
 झायातित  प्रन्तनिविष्ट  साधनों  की  अंतर्राष्ट्रीय

 कोमतों  पर  उपलब्धि  सुकर  बनाने  के  लिए  झ्ायात
 नीति  उदार  बताई  गई  है।  भायात  लाहसेंसिंग  प्रक्रियाएं
 भी  काफी  सर  ने  बनाई  गई  है  भौर  कुछ  मामलों  में
 उन्हें  पूरी  तरह  समाप्त  कर  दिया  गया  है  ताकि
 आवश्यक  श्रंतनिविष्ट  साधन  प्राप्त  करने  में  कम  समय
 लगे  tv

 (8)  प्रतिपूरक  सहायता
 परत्राष्ट्रीय  बाजार  में  अपने  निर्यातों  को  स्थायित्व

 प्रदान  करने  शौर  प्रतियोगी  क्षमता  बनाये  रखने  की
 दृष्टि  से  तीक  वर्ष  की  भ्रवाधि  के  लिए  चुनिन्दा  मदों
 पर  नकद  प्रतिपूरक  सहायता  देने  की  नीति  घोषित
 की  गई  है  1  नकद  प्रतिपूरक  सहायता  निश्चित  करने
 द्रौर  मदों  का  चुनाव  करने  का  सारा  ढंग  ब्रलैक्जडर डर समिति  द्वारा  सिफारिश  किये  गये  सामान्य  सिद्धान्तों
 को  देखते  हुए  फिर  से  तैयार  किया  जा  रहा  है  ।

 (9)  उत्पादन  झाधार  को  सजबूत  बनाना
 झौद्योगिक  भौर  कृषि  दोनों  क्षेत्रों  में  चुनिन्दा

 मठों  के  लिए  उत्पादन  प्रापधार  को  मजबत  बनता  कर
 और  उसका  विस्तार  करके  निर्षात  योग्य  अविशेष
 मूखित  किया  जायेगा  1  निर्यात  उत्पादन  के  रास्ते  में
 जाने  बाली.  कठिनाधश्यां  दूर  की  जा  रहो  हैं  ।  निर्यात
 अभिमुख  एकक  खासतौर  से  शत  प्रतिशत  निर्यात  के
 लिए  स्थापित  की  जाने  वाली  एककों  को  प्रोत्साहन
 दिया  जा  रहा  है

 (10)  दोीर्धाषधि  उपाय

 दीघावधि  उपाय  के  रूप  में  योजना  झायोग
 भ्गली  बराधिक्/पंचवर्षीय  योजना  में  सम्मिलित  करने
 हेतु  चुनिस्दा  निर्यात  क्षेत्रों  क ेलिए  धन  नियत  करने
 की  प्राथसिकत्शप्रों  के  बारे  में  विचार  कर  रहा  है  ।
 कृषि  क्षोत्र  में  निर्यात  के  लिए  बागान  फसलों  (चाय,
 काफी,  रबड़,  इलायची),  ताजे  फलों  शौर  सब्जियों,
 व्याज,  झाल,  मसालों,  ताधगर  सीड,  तिसद़नों,  समुद्री
 उत्पाद  श्ादि  का  उत्पादन  वह़ी)  पर  वल  दिया  जावेगा  1

 (a1)  राज्य  सरसारों  का  सहयोग
 निर्यात  प्रयास  में  राज्य  सरकारों  के  भ्रौर  अधिक

 सहयोग  को  प्रोत्साहित  करने  भौर  उसे  प्राप्त  करने
 का  निर्णय  किया  गया  है।  उनके  साथ  पलग-ध्लग  व॑

 हुवहिक
 क्प्प  से  विस्तार  में  विचार-विमर्श  किया.

 ।  मुख्य  मंत्रियों  भौर  भ्न्य  संबंधित  मंत्ियों  के.
 साथ  शीघ्र  ही  बैठरें  की  जायेंगी  t

 (12)  विविधोकरण
 निर्यात  की  देशवार  संभाव्यता  का  भ्रध्ययन  आरंभ

 किया  गया  है  भौर  बाजारों  ब  साथ  ही  वस्तुओं  के
 विविधीकरण  पर  बल  दिया  जा  रहा  है  t

 (13)  विदेशों  में  कार्यालयों  का  सुब्यवस्थोकरण
 निर्यात  संवर्धन  संगठनों  स्‍्ोर  वस्तु  बो्ों  के  विदेश

 स्थित  कार्यालयों  को  यथासंभव  एक  छत  के  नीचे
 लाया  जा  रहा  है  ताकि  उनके  कार्यों  में  बेहतर  तालमेल”
 हो

 ह
 ।  स्यूयार्क  झौर  पेरिस  में  ऐसा  किया  भी  जा

 चुका  v

 (14)  बाणिज्यिक  प्रतिनिधियों  की  भूसिका

 विदेशों  में  हमारे  वाणिज्यिक  प्रतिनिधियों  के
 कार्यालयों  को  भी  इस  योग्य  बनाया  जा  रहा  है  जिससे:
 दे  बाजार  जानकारी,  तिर्यातों  को  सहायता
 अनुवर्ती  कार्यवाही  की  व्यवस्था  करने  भौर  परिशोधन-
 झादि  से  अधिक  गतिशील  भूमिका  निभा  सकें  T

 (15)  विदेशों  में  वाणिश्यिक  प्रतिनिधियों
 के  काम  करने  के  ढंग  को  विनियमित  करने  वाला

 ४
 भी  पूरी  तरह  से  संशोधित  किया  जा  रहा  है

 वे  निर्यात  प्रयास  में  प्रधिक  बेहतर  सक्तिम  सहायता
 प्रदान  कर  सकें  t

 (16)  क्यालिंटो  निमंजण

 क्वालिटी  नियंत्रण  विनियमों  तथा  लदान  दर्बं
 निरीक्षण  प्रक्रियाप्रों  का

 शा
 तथा  नियमों  का

 संशोधन  किया  जा  रहा  है  ताकि

 ()  बस्तुभों  में  तकनीकी  तथा  हमारे  निर्यात
 बाजारों  की  झ्रावश्यकताझों  को  ध्यान  में
 रखते  हुए  प्रक्रियाओं  को  कम  बोझ्षिस
 बनाया  जा  सके  और  उनमें  लचीलापन
 लाया  जा  सकें;

 (i)  क्वालिटी  नियंत्रण  प्रावश्यकताओं  के
 परिवीक्षण  तथा  शिकायतों  की  जांच  की
 प्रणाली  अनुकूल  बनायी  जा  सके;  तथा

 (४)  गलती  करने  वाले  निर्यातकों  को,
 जिन्होंने.  घटिया  उत्पादों  के  वियाति
 किये  हों,  निवारण  ठंड  की  व्यवस्था  की
 जा  सके  ।

 (17)  संयुक्त  उदम

 विदेशों  में  भारतीय  संगक्त  उद्यमों  की  स्थापना
 को  नियंत्रित  करने  बाले  संशोधित  मार्गदर्शी  सिद्धांत
 जारी  किए  गए  हैं । शब  न  केवल  भ्ौद्योगिक  सयुकत'
 उद्यमों  की  स्थापना  के  लिए  बल्कि  परामर्शी  सेवा,



 oF  Written  Answers

 व्यापारिक,  थोक  तथा  खदरा  विपणन,  आनिजों  का  पता
 लगाने  तथा  होटल,  जलपामगह  खआादि  जैसे  सेवा
 उद्यमों  की  स्थापना  के  लिए  भी  प्रस्थापनाओं  पर

 “विच्वार  किया  जाएगा  ।

 (18)  परिवहन  सम्धन्धो  श्रवस्थापना
 निर्यातक  समुदाय  को  उपलब्ध  परिवहन  संबंधी

 प्रवस्थायना  को  सुधारने  के  लिए  भी  प्रयत्न  किए  जा
 रहें  हूँ  ।  उत्पादन  स्थानों  के  पास  के  स्थानों  पर  एयर
 कार्गो  कम्पलेकसेज  स्थापित  किए  जा  रहे  हैं।  इससे
 भी  वर्तमान  निकासी  प्याइंटों  पर  से  कुछ  दबाव  भी
 कम  होगा  ny  सम्‌द्री  कार्गो  के  लिए  क्रियाप्नों  को
 सुकर  बनाने  डिय्बा  बन्दी  लागू  करने,  जहाजों  के

 चेकर  जल्दी-जल्दी  बढ़ाने  तथा  भाड़ा  दर  स्थिर
 तथा  उचित  रखने  के  लिए  प्रयत्न  किए  जा  रहे  हैं  ।
 शिपर्स  परिषदों  को  भी  सुदृढ़  बनाया  जा  रहा  है  ताकि

 सोदा  करने  की  अपनी  क्षमताओं  को  सुधार  सकें  |

 (19)  संबंधित  परिवहन  संबंधी  समस्याप्रों
 'पर  विचार-विमर्श  करने  तथा  उनका  अच्छा  तरह  से
 मूल्यांकन  करते  के  लिए  स्कोप-शिपिंग,  स्कोप-एयर
 तथा  स्कोप-रेसश  जैसी  परामर्शी  समितियां  बनाकर

 “संस्थागत  मंच  तैयार  किए  गए  हैं  ।

 (20)  मुक्त  व्यापार  कोल

 सांताकूज  और  कांडला
 ड से  संबंधित  प्रक्रियाएं  सरल  कर  दी  गई  हैं  ताकि  a धरता

 से  सभी  प्रस्थापनाओं  पर  विचार  किया  जा  सके।
 मुक्त  व्यापार  क्षेत्रों  मे ंएककों  के  लिए  पंजीगत  माल,
 कच्चे  माल,  गंघटकों  झ्ादि  के  भ्रायात  को  खले  सामान्य
 खाइसेंस  सूची  पर  रखा  गया  है।  जिन  समस्याधा  शौर

 “नीतियों,  इन  मुक्त  व्यापार  क्षेत्रों  की  वृद्धि  तथा  विकास
 रुका,  उन  पर  विचार  करने  के  लिए  समिति  गठित
 की  गई  i  प्राप्त  भ्रस्तरिम  प्रतिवेदल  पर  पहले  ही  कार्य-
 वाही  शुरू  की  जा  चुकी  है

 (a1)  अशपक्षीय  मंत्रों  में  ब्रयास
 विकासशंल  देशों  के  लिए  अचछा  व्यापार  वाता-

 बरण  प्राप्त  करने  के  लिए  विभिन्न  बहुपक्षीय  मंचों  जैसे

 मुकडार
 शौर  भाट  में  हमारे  प्रयास  पूरी  तरह  चलते

 रहे  t

 (22)  हिपकीय  स्तरों  बर  प्रयास
 द्विपक्षीय  स्तर  पर,  पारस्परिक  लाभ  के  लिए

 दोनों  दिशाओं  में  व्यापार  वढ़ाने  हेतु  प्रयास  करिए  जा
 'रहे  हैं।  इसकी  व्यवस्था  भ्रधिकारी  और  साथ  ही  मंत्री
 दोनों  स्तरों  पर,  बैठक  करके  की  जा  रही  है।  झ्रायातों
 और  नतिर्यातों  दोनों  के  लिए  देशवार  नीति  बनाई  जा
 रही  है

 हमारे  देश  में  प्रन्तेनिद्वित  क्षमता  के  होने,  हमारी
 नीतियों  में  स्थिरता  लाने,  प्रक्रियाप्रों  को  सरल  बनाने
 शौर  रचनात्मक  एवं  संवर्धनात्मक  रुख  भ्रपताने  से

 सरकार  की  भ्रह  विश्वास  है  कि  हमारे  देश  के  लिए
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 वर्तेमान  स्थिति  पर  काबू  पाने  तेथा  तियाँतों  में  सतत
 वृद्धि  बनाये  रखना  संभव  हो  सकेगा,  जिनसे  भ  केबल
 हमारी  अ्ायात  प्रावश्यकताएं  पूरी  हो  सकेंगी  प्पितु

 |
 के  लिए  भी  हमारी  प्रावश्यकताएं  पूरी  हो

 सकेंगी  t

 Increase  in  Paid-up  period  from  two,
 to  Five  Years  by  LLC.

 1833,  SHRI  KACHARULAL  HEM-
 RAJ  JAIN:

 SHRI  SHANKERSINHJI
 VAGHELA:

 Wil,  the  Minister  of  FINANCE  be
 p’eased  to  state:  ’

 (a)  whether  Government  are  aware
 thit  the  Life  Insurance  Corporation
 of  India  has  iucreased  the  paid-up
 period  from  two  years  to  five  years;

 (b)  if  so,  the  facts  and  justification
 ther2of;

 (c)  whether  any  notification  was
 issued  by  L.IC,  in  this  regard  to  make
 the  decision  known  to  the  public;

 (d)  if  so,  when  and  if  not,  why  not;
 and

 (e)  the  steps  proposed  to  be  taken
 te  reduce  this  period  from  five  years
 to  two  years  as  before?

 THE  MINISTER  OF  FINANCE
 (SHR  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  Prior  to  ‘1-4-1973,  the  LIC
 allowed  paid-up  values  under  life  insu.
 rance  policies  after  2  years’  premiums
 had  been  paid  but  this  period  was  in-
 creaseq  to  3  years  for  policies  effected
 on  or  after  I-4-978.  The  conditions
 for  granting  paid-up  value  were
 further  modified,  in  respect  of  polici
 issued  on  or  after  ‘1-1-1978,  to  provide
 that  a  paid-up  policy  would  be  secure
 if  premiums  under  a  policy  have  been
 paid  for  a  period  of  5  years  or  one~
 fourth  of  the  original  premium  paying
 periog  of  the  policy,  whichever  is  less,
 subject  to  the  condition  that  premiums
 have  been  paid  for  a  minimum  pzriod
 of  8  years.  The  change  in  the  condi-
 tions  for  granting  paid-up  velue  was
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 aimed  at  preventing  discontinuance  of
 policies  at  early  durations  and  is  in

 the  general  interest  of  the  policy-hol-
 ders.  Early  lapses  andthe  relatively
 high  cost  of  servicing  a  large  number
 of  paid-up  _  policies  for  small  amounts

 were  a  drain  on  the  profits  of  the  LIC,
 and  to  the  extent  such  drain  was  pre-
 vented  the  policy-holders  maintaining
 their  policies  in  force  would  benefit.

 (c)  and  (d).  Circulars  were  issued
 by  the  LIC  to  bring  the  changes  to
 the  notice  of  all  offices  and  through
 them  to  the  notice  of  field  personnel:
 including  agents.  It  is  the  duty  of  the
 persons  canvassing  business  to  explain
 to  the  prospects  the  current  policy
 conditions  and  benefits,

 (९)  The  LIC  has  received  representa-~
 tions  for  changes  in  the  current  condi-
 tions  for  grant  of  paid-up  valués  un-
 der  policies  and  is  looking  into  the
 matter.

 Rise  in  deficit  in  current  financial  year

 1834.  PROF.  P.  G,  MAVALAN-
 KAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  he  expects  that  the
 overall  deficit  in  the  current  financial
 year  will  rise  further;

 (b)  if  so,  how  much;

 (c)  reasons  for  such  a  rise;

 (d)  whether  the  said  rise  would  lead
 to  inflationary  and/or  other  economic
 difficulties;  and

 (e)  if  so,  how  are
 tackling  the  same?

 Government

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (e).  The
 position  about  the  likely  year  end
 deficit  -will  be  known  only  after  the
 Revised  Estimates  for  the  current
 financial  year  are  finalised.  It  is  Gov-
 ernment’s  endeavour  to  maintain  price
 Stability  and  its  policies  are  directed
 towards  that  end.

 New  Scheme  to  regulate  overdrafts  by
 States

 1835.  SHRI  SHIV  SAMPATI  RAM:

 SHRI  छू,  T.  KOSALRAM:

 Will  the  Minister  of
 pleased  to  state:

 FINANCE  be

 (a)  whether  it  is  a  fact  that  the
 Centre  has  evolved  a  new  scheme  to
 regulate  overdrafts  by  States  in  order
 to  enforce  greater  financial  discipline;

 (b)  whether  the  scheme  has  since
 been  implemented;

 (c)  if  so,  when;

 (d)  the  salient  features  of  the  sche.
 me  and  the  extent  to  which  it  would
 be  possible  to  restrain  the  states  from
 taking  overdrafts;

 (e)  what  is  the  response  of  the
 State  Governments  to  the  new  scheme
 to  run  overdrafts;  and

 (f)  the  position  of  overdrafts  by
 states  on  the  Reserve  Bank  as  on  Noy-
 ember  I,  1978?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).  A

 ‘scheme  for  regulation  of  States’  over-
 drafts,  broadly  on  the
 scheme  evolved  in  972  has  been
 brought  into  effective  operation  with
 effect  from  lst  October  1978.  The  in-
 tention  to  do  so  had  been  expressed
 while  presenting  the  Budget  for  1978.
 Wi  22

 iines  of  the

 (d)  The  scheme  which  has  been
 evolved  in  consultation  with  the  RBI
 provides  that,  as  soon  as  a  State  Gov-
 ernment  has  availed  of  75  per  cent  of
 the  authorized  normal  ways  and  means
 limit  available  to  it  from  the  RBI,  the
 Reserve  Bank  of  India  will  caution  the
 State  Government  and  if,  despite  such
 a  caution,  the  State  Government's
 account  is  overdrawn  for  more  than  7
 working  days,  the  RBI  will  autemati-
 cally  suspend  the  State’s  payments
 which  will  not  be  resumed  until
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 after  the  ovérdraft  hes  been  clear
 ed.  The  normst’'  authorized  ways
 ang  meang  limits  available  to  the
 States  from  ‘the  RBI  has  been
 doubled  to  provide  a  larger  margin
 to  the  States  for  temporary  imbalances
 in  the  flow  of  receipts  and  pace  of  ex-
 penditure.  The  Government  of  India
 has  decided  to  extend  tq  the  State
 Governments  special  loans  to  clear
 their  accumulated  deficits  us  on  3)st
 March,  ‘1978.  The  plans  of  the  States
 for  the  current  year  are  also  fully
 financed.  In  view  of  these  measures
 and.  the  enlargement  of  the  authorized
 ways  and  means  advances  :  valiable  to
 the  States  from  the  RBI,  it  can  be  rea-
 sonably  expected  that  the  States  will
 avoid  running  into  overdrafts  on  the
 Reserve  Bank  of  India.  It  may  be
 pointed  out  that  overdrafts  are  in  con-
 travention  of  article  298  (3)  of  the  Con.
 stitution  and  Section  3  (A)  of  the  RBI
 Act.

 ,  (९)  Kerala,  West  Bengal  and  Tripura
 have  stated  that  the  scheme  for  regula-
 tion  of  the  States’  overdrafts  should
 have  been  brought  into  overation  after
 the  publication  of  the  report  of  the  7th
 Finance  Commission  and  conclusion.  of
 the  deliberations  of  the  HDC  Commit-
 tee  appointed  to  review  the  Centre-
 State  financial  relafions  and  atter  dis-
 cussions  with  the  State  Governments.
 Tamil  Nadu  has  stated  that  the  scheme
 should  have  been  discussed  with  the
 various  States  before  introduction.
 Other  States  have  not  reacted’  adverse-
 ly  to  the  introduction  of  the  scheme.

 (ft)  No  State  was  in  overdraft  on
 the  Reserve  Bank  of  India  pn  sb
 November,  ‘1978.

 खजुराहो  size  काम्पलंफ्स  में  होटल  aren

 लवुरा्ं  वर्मडक  काम्यलैक्स  में

 |  बवेण्श
 हे  में  केक  49  कमरे  है ंजो  भपर्माप्त

 Written  09

 -  (a)  द्क्या  यह  सच  है  कि  भारत  eure  eg
 पर्यटक  कार्यालय  की  इमारत  झौर  पर्यटक  (कार्यालय
 के  कर्मचारिमों  के  लिये  रिहामशी  झावास  खजुराहो
 में  स्थित  नहीं  हैं  भौर  इन  इमारतों  का  निर्माण कब  तक
 हो  जाने की  सम्भावना  है;  बौर

 (घ)  क्‍या  भारतीय  शौर  विदेशी  पर्यटकों  के
 लिए  राजि  में  “फिल्म  शो”  की  व्यवस्था  की  जायेगी
 क्योंकि  वे  केबल  दिन  के  समय  ही  इन  पर्यटक  स्थलों
 न माते हैं भौर राति के समय है  भौर  राति  के  समय  वें  खाली  होते.  हैं?

 पर्यटन  और  सागर,  जिसानन,  [मंत्री  (भी
 (जी  पुच्योसम  कौशिक)  :  (क)  बजुराहो

 ैबेडक  काम्पलैक्स  में  निम्नलिखित  होटल  हैं:--

 होटल  का  नाम  कमरों  की
 a  सख्या

 L.  सरकारी  सैक्टर  खजुराहो  होटल'  48  कमरे
 (भारत  पर्यटन
 विकास  निगम)

 2.  'भैर-सरकारी  «=  “अन्देला  होटल'.  70  कमरे
 सैक्टर

 इसके  झ्रतिरिकत,  एक  पर्यटक  बंगला  है  जिसमें
 6  (4  बैड  वाले)  कमरे  हैं  भौर  एक  टूरिस्ट  होदस  है
 जिसमें  i00  बैड  बाला  शयनागार  है,  इन  दोलों  का
 संचालन  राज्य  सरकार  द्वारा  किया  जाता  है

 )  भारत  पयंदन  विकास  निगम  की  छठी
 योजना  (i978-83)  में  20-30  कमरों  की  बद्धि
 ह्वारा  खजुराहो  होटल'  के  विस्तार  के  लिए  30  लाख
 to  की  व्यवस्था  है  ।

 सरकार  द्वारा  एक  प्राइवेट  पार्टी  को  भी  खजुराहो
 में  46  कमरे  बाले  एक  होटल  के  निरचाण  के  लिए
 झतमोदनपुप्रदान  किया  गया  है

 (मे)  इस  समय  भारत  सरकार  पर्यटक  कार्मालस
 खजुराहो  के  लिए  भाफिस  बिस्यिग  श्रथया  उस  बंद
 कार्याशय  के  कर्मचारियों  के  लिए  रिहायशी  भाषास

 ेपनिसण  का  कोई  प्रस्ताद  सरकार  के  .विधांपधीन

 गहीं  है।  .
 (भ)  भारत  सरकार  पर्यटक  कार्यालेम,  खजुराहो

 को  6  एम०एम०  प्रोजेक्टर  जौर  बबंडक  WATT.
 feet  उपलब्ध  कराई  जाती  हैं  सह  कार्या  लत,  ae
 जब  -  जाफायकता  होती  है,  पर्यटकों,  के  शाभाले  फिल्में
 बसाते का  प्रबंध  करता  है।

 |  ~



 Hor  Written’  Answers.  AGRAHAYANA  10;  2800  (SAKA)  Written  Answers  193

 Steps  for  controlling  rise  of  prices  th
 Consumer  Goods  and  Food  Articles

 1837.  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:  7

 (a)  whether  price  indices  of  many
 consumer  goods  and  food  articles  have
 recently  increased;

 (b)  if  so,  facts  thereabout;

 (c)  causes  for  such  increase;  and

 (d)  steps  taken  by  Government  for
 controlling  the  rise  of  prices  in  the
 consumer  goods  and  food  articles?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  The
 wholesale  price  indices  during  the  past
 three  months  showed  a  mixed  trend.
 During  the  period  August  12,  ‘1978,  and
 November  A  1978,  the  wholesale  price
 indices  of  rice,  jowar,  bajara.  maize;
 milk,  fish,  sugar  khandsari;  groundnut
 oil  and  handloom  and  powerloom  cloth
 have  declined.  During  the  same  period
 the  wholesale  price  indices  of  urad,  tea
 coffee,  vanaspati  mustard  oil,  kero-
 sene,  matches,  soap,  footwear,  electric
 lamps,  utensils,  razot  blaties,  formulat-
 ed  drugs  and  cement  have  remained
 more  or  less  steady.  There  has  how-
 éver,  been  some  increase  in  the  prices

 of  wheat,  gram,  arhar,  moong,  masoor,
 potatoes,  onions,  cocbnut  ‘oil,  synthetic
 detergents,  tyres  and  tubes  and  soda
 ash.  Overall,  the  ‘  all-commodities
 wholesale  price  index  during  these
 thrée  months  firmed  up  by  only  0.4
 per  cent.  .  ‘

 (by  A  statement  showing  the  whole-
 sale  price  index  numbers  for  individual
 comhthoditiés  during  *the  weeks  ending

 August  12,  978  and  November  ,  978
 is  attached.  |

 (९)  The  analysis  made  in  reply  to
 Part  (a)  above,  indicates  that  by  and
 large  the  prices  of  essential  commodi-
 ties  have  remained  stable.  The  com-
 modities  which  have  wit-
 nessed  increases  in  the  wholesale
 prices  may  be  attributed  to*
 lean  period,  widespread  floods  and  to
 Some  extent  due  to  the  gap  between
 demand  for  and  supply  of  commodities
 like  pulses.  In  the  case  of  manufac-
 tured  items  the  price  increase  may  be
 attributed  to  increase  in  electricity,
 steel  and  other  input  costs.

 (a)  Government  is  keeping  a  con-
 stant  watch  on  the  movement  of  prices
 and  availability  of  essential  commodi-
 ties.  Various  measures  have  been
 taken  during  the  past  9  months,  and
 additional  measures  will  be  tdken  as
 and  when  the  situation  demands.  High
 priority  has  been  given  to  increase  the
 production  of  essential  articles—both
 agricultural  commodities  and  manu-
 factured  goods.  This  is  particularly
 in  respect  of  commédities  like  pulses
 and  oilseeds  for  which  the  supplies  are
 not  keeping  in  line  with  the  growing
 demand.  The  demands  of  the  State
 Governments  for  allocation  of  wheat
 and  rice  for  supply  through  the  public
 distribution  system  are  being  met  in
 full.  The  import  and  export  pplicy  has
 been  restructured  to  take
 care  of  the  basic  re-
 quirements  of  the  common  man.  To
 supplement  supplies,  import  of  items
 like  pulses  and  edible  oils  is  being
 allowed  under  Open  General  Licence.
 National  level  cooperatives  like  NAFED
 and  NCCF  are  enlarging  their  role  in
 procuring  essential  commodities  at  fair
 prices  from  growers’  and  making  ar
 rangements  for  their  supply  to  consu-
 mers  at  reasonable  prices.  State  Gov-
 ernment  have  been  requested  to  enfor-
 ce  the  provisions  of  the  Essential  Com-
 modities  Act  and  to  see  that  hoarders,
 blackmarketeers  and  anti-social  elec-
 ments  do  not  indulge  in  mal-practices
 regarding  pricing  and  marketing  of
 essential  commodities,  Pee  De
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 Statement

 Wholesale  Price  Index  Numbers  of  Essential
 Commodities  and  Items  of  Mass  Consumption.

 (Base:  1970-71—100)

 Written  Arairm  ing

 Index  numbers  week
 Commodi  ending.

 19-8478  =  वा  78

 Rie  re re  165°  2  162¢7
 Wheat  50°0  7592

 Jowar  a  156-6  148° 7

 Bajra  146-6  334°8

 Barley  I5Q°L  156-0
 Maize  नि  176°0,  166-9,

 Gram  228-6  254°  5

 Arhar  266°  3  293°3

 Moong  °  नि  255°0  282-0
 Masoorr.  .  «»  agg'  6  329°6

 Urad  +  243°0  49"  2
 Potatoes  196°9  183°5,

 Onions  है  नि  783०  188+5

 Milk  नि  प्य्ान्य  164°B

 Eggs  352°6  ‘160°  6

 Fish  879  9  200°9

 Meat  230°6  agg

 Tea  .  204°4  205°!

 Coffee  igs  7  8

 Condiments  and  spices  472°5  388°

 Sugar  149°9  742९4

 Gur  156°  38  7775

 Khandsari  wl.  1568  Riba

 ‘Vansspati  lk  .  64९०  36a°0

 Groundnut  ail  .  789  7 1483'S

 3899

 Commodities
 —

 =  —_

 128-78  =  4--78

 Coconutoil  .  न  1764  788*8

 Gingellyoil  14778  150°B
 Cottonseed  oil  न  ‘126°  7  Igig
 Biscuits  .  56°9  56°9
 Bread.  160°0  360°0

 Kerosene  233°5  293°5

 Matches  ‘1026  1026

 Coal  .  2i2°2  22°2

 Soap  .  7°9  weg
 Synthetic  detergents.  (19270  178°  7
 Cotton  cloth  mill.  :82°8  18570

 Here  ok,  ee  169°8  367°4
 Khadicloth  °  ‘160°0  60°0

 Hurricanc  lanterns.  .  1668  168-g 9
 Utensils  .  न  .  205°6  205°6
 Razor  blades  °  707९०  107'0
 Flash  light  torches.  .  165°5,  198°5,
 Dry  cells  नि  367°4  7I'g

 Electric  lamps.  ७  159°5  359 '  5
 Paper.  r8r-5  39t°S
 Tyres.  ra  ri  27:°6  186-2,
 Tubes  .  198-9  R054
 Formulated  Drugs.  rag°  9  1a9°9

 Footwear  ३.  779०5  7995

 Hairoll.  -  78859  3859

 Tooth  Paste  *«  109  1909,

 Coke.  न  924°3  ang"s

 fodassh,  »  »  moro  aifro

 Cement.  -»  2  1s, oe
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 ‘pppointment  of  Review  Committee  in
 conmection  with  Geld:  Auction  Policy

 of  Government

 ‘1838.  SHRI  SHANKERSINHJI
 VAGHELA:

 SHRI  PRADYUMNA  BAL:

 Will  the  Minister  of  FINANCE  be

 pleased  state:

 (a)  whether  it  is  a  fact  that  a  Re-
 view  Committee  has  been  appointed  in
 connection  with  gold  auction  policy  of
 Government;

 (b)  if  so,  the  constitution  of  the
 Committee;

 (c)  the  terms  of  reference  of  the
 Committee  and  when  the  Committee  is
 to  submit  its  report;  and

 (a)  whether  no  gold  shall  be  auc-
 tioned  till  the  report  of  the  Review
 Committee  is  received  by  Government?

 THE  MINISTER  OF  FINANCE
 (SHRI  मर,  M.  PATEL):  (a)  Yes,  Sir.

 (b)  The  constitution  of  the  com-
 mittee  is  as  below:

 Chairman-Governor,  Reserve  Bank
 of  India.

 Member  (i)  Deputy  Governor,  Re-
 serve  Bank  of  India.

 (ii)  Finance  Secretary.

 (iii)  Secretary,  Department  of
 Economic  Affairs.

 (iv)  Chief  Economic  Adviser  to  the
 Government  of  India.

 Memebr-Secretary-Goild
 Adminstrator.

 Control

 (ce)  To  review  gold  policy  in  all  its
 aspects.  and  make  appropriate  recom-
 mendations.  The  Committee  is  re-
 quired  to  submit  its  report  as  early
 as  posible.

 |  @  Yes,  Sir.

 ‘LIC  policy  Holders
 fc;

 discontinuing
 Payment  before  Years

 1839.  SHRI  CHITTA  BASU:  Will.
 the  Minister  of  FINANCE  be  pleased
 to  state:  oO

 (a)  whether  it  ig  a  fact  that  the  LIC
 appropriates  the  payment  made  in  she
 form  of  premiums  by  the  policy
 holders  who  discontinue  the  payment
 before  five  years;

 (b)  if  so,  the  amounts,  thus  appro-
 priated  by  the  LIC  during  the  last
 three  years;  and

 (९)  whether  the  Government  consi-
 ders  jt  desirable  to  discontinue  this
 practice  in  the  interest  of  policy  hol-
 ders  and  refund  the  amounts?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M,  PATEL):  (a)  No;  Sir.
 As  provided  in  section  78  of  the  In-
 surance  Act,  1988,  a  policy  of  life
 insurance  issued  by  the  LIC  acquires
 a  guaranteed  surrender  value  if  all
 the  premiums  under  the  policy  have
 been  paid  for  at  least  3  years,  It  is
 only  policies  under  which  premiums
 have  been  paid  for  less  than  3  years
 that  lapse  without  acquiring  any
 surrender  value.  The  provision  is
 based  on  actuarial  considerations.

 (b)  and  (c).  Do  not  arise.

 ग्रामीण  सहकारी  समितियां

 i840.  भी  जगदीश  प्रसाद  माथुर  :  क्या
 धाणिण्य  तथा  सामरिक  पृर्ति  दौर  सहकारिता  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ग्रामीण  सहकारी  समितियों  को  झात्म-
 निर्भर  बनाने  भौर  उन्हें  निहित  स्वार्थों  से

 मूक  कहने के  लिये  सरकार  का  क्‍या  उपाय  करने  का  है;

 गच)  क्या  सरकार  का  विचार  नकली  सदस्यता
 को  रोकने  भ्ौर  हस  बात  को

 है ५  करने
 के  लिये

 कुछ  प्रतिबन्ध  लगाने  का  हैं  कि  एक  परिवार के  सदस्य
 एक  समिति  के  पदाधिकारी  न  बनें;  भौर

 (ग)  नई  भर्ती  के  समय  बर्तमाल  सदस्यों  द्वारा
 पैदा  की  जाने  वाली  दिनकतीं  को  दूर  करने  के  सिये

 हार
 का  क्यों  कार्मेवाही  करने  का  विचार
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 ह.  लापरिक  क्ति
 मंबरालव  में  राज्य  बंती  पी  झारिफक  बेग  )

 है कृषकों  को  प्रधिक  भात्रा  में  ऋण  सुलभ  करने

 ज
 @.5  लाख  प्राथमिक  कृषि  ऋण  समितियों

 झाधिक  दृष्टि  से  प्लात्मनिर्भर,  व्यावसायिक  रूप
 से  सक्षम  भौर  कार्यकूशल  90,000  संस्थाभों,  जिनमें
 कृषक  सेवा  समितियां  भौर  साथ  ही  प्रादिवासी  क्षेत्रों
 के  लिए  बड़े  पैमाने  की

 हि:
 कई  समितियां  भी

 शामिल  हैं,  में  पुनगठित  के  कार्यक्रम  का  बहुत
 झधिक  महत्व  है  |  यह  कार्यक्रम  आान्ध्ा  प्रदेश,  असम,
 हरियाणा,  कर्नाटक,  केरल,  उड़ीसा,  राजस्थान,  तमिल-
 नाडु  और  उत्तर  प्रदेश  के  राज्यों  में  स्यूनाधिक  पूरा
 हो  गया  है  ।  पंजाब,  मध्य  प्रदेश  भौर  पश्चिम  बंगाल
 में  इसे  भ्रभी  पूरा  किया  जाना  है  ।  गुजरात,  हिमाचल
 प्रदेश,  जम्मू  तथा  काश्मीर  झौर  महाराष्ट्र  में  यह  कार्य -
 क्रम  अभी  शद  किया  जाना  है।

 मंत्रियों  और  राज्यों  के  सहकारिता  मंत्रियों
 सम्मेलन  ने  साहकारों  भौर  बिचौलियों  को  झलग

 रखने,  प्राथमिक  समितियों  में  खुली  सदस्यता  की
 व्यवस्था  करने,  -पदघारण  करने  पर  प्रतिबन्ध  लगाने,
 प्रबन्ध  मंडल  में  कमजोर  वर्गों  के  लिए  स्थान  श्रारक्षित

 ' करने  परदाधिरियों  को  ऋण  देने  पर  प्रतिबन्ध  लगाने
 और  स्वतंत्न  प्राधिकारी  द्वारा  नियमित  चुनाव  कराने
 की  सिफारिश  की  थीं।  बहुत  से  राज्यों  ने  इनमें  से  कुछ
 झथवा  सभी  सिफारिशों  को  कार्यान्वित  किया  है।

 जहां  तक  प्राथमिक  कृषि  समितियों  का  सम्बन्ध  है
 राज्य  सरकारों  को  सलाह  दी  गई  थी  कि  वे  निहित
 सस्‍्वार्यों  को  हटाने  की  दृष्टि  से  निम्नलिखित  उपाय
 अपनाने  पर  विचार  करें:--

 (i)  समितियों  को  सदस्यता  को  समितिवार  समीक्षा
 करना,  सदस्यता  बढ़ाने  के  लिए  श्र्ध-वाधिक
 लक्ष्य  रखना  पौर  साथ  ही  थोड़े  थोड़े  प्रन्तराल
 पर  इसके  परिवीक्षण  के  लिए  कारगर  उपाय
 करना;

 (ii)  राज्य  सहकारी  संधों  के  शिक्षा  कार्यक्रमों  के
 साथ-साथ  सदस्यता  अ्रभियान  चलाना

 (iii)  जहां  भावश्यक  हो,  खुली  सदस्यता  के  लिए
 उपयुक्त  विधान  बनाना

 (iv)  समितियों  के  प्रबंध  मंडल  में  कमजोर  वर्गो
 जिनमें  जातियां  तथा  अनुसूचित
 जनजातियां  भी  शामिल  हैं,  के  लिये  पर्याप्त  स्थानों
 का  आरक्षण  करना;  र

 {v)  कमजोर  वर्गों  को  ऋण  देना,  ताकि  वे  सहकारी
 खमितियों  का  सदस्य  बनने  के  लिये
 अंशपूंजी  दे  सकें

 (vi)  प्रत्येक  समिति  में  कमजोर  वर्ग  की  सदस्य  संबपा
 झावश्यकताशों  को  ध्यान  में  रखते

 उनके  लिये  ऋण  का  एक  मिश्चित
 फ  निर्धारित  करता  t
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 आदर)
 (पापों  में  लागू  सहकारी  समिति झखि-

 का  उल्लेख  है  ो  सहकारी
 समिति  के  सदस्थ  बनने  के  पाल  हैं।  भामतौर  पर,  ag
 व्यक्ति  जो

 3558.
 करने  पर  बालिग

 हो  गया  है  यानी  संविदा  करने  में  सक्षम  हैं  भोर  स्वस्थचित
 है  तथा  उस  क्षेत्र  का  निवासी  है,  सदस्यता  के  लिये  पाल
 घोषित  किया  जाता  है  ।  इसी  प्रकार,  सहकारी  समिति
 अधिनियमों/नियमों  में  समिति  की  प्रबंध  समिति

 7
 सदस्य  चने  जान  के  बारे  सें  झ्योग्यतायें  भी  दी  गई
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 (ग)  प्राथमिक  कृषि  ऋण  समितियों  जिनमें
 कृषक  सेवा  समितियां  तथा  बड़े  पैमाने  को

 गुदेगीय समितियां  भी  शामिल  हैं,  की  सदस्यता  सभो
 करने  में  प्राने  वाली  बाघाभों  को  दूर  करने

 के  लिए  राज्य  सरकारों  ने  जो  कदम  उठाए  हैं  उनमें
 से  कुछ  ये  है:--

 पी)  बुली  तथा  स्वतः  सदस्यता  सृनिश्चित
 करने  के  लिये  उपयुक्त

 कानून
 बनाना;  (3)  सहकारी

 संस्थाओं  के  प्रबंध  मंडल  में  कमजोर  वर्गों  के  लिये
 पर्याप्त  भ्रारक्षण  करना;  (ii)  पदावधिकारियों  «
 कार्यकरण  की  सीमा  निर्धारित  करना  तथा  (iv)
 प्रदाधिकारियों  के  लिए  श्रायोग्यतायें  निर्धारित  करना
 प्राथमिक  कृषि  समितियों  को  उप  विधियों  में  सबके
 लिए  खुली  सदस्यता,  छोटे  किसानों  के  लिए  प्रति-
 निधित्य  भ्रादि  संबंधी  प्रावश्यक  बातें  शामिल  करने
 के  बारे  में  एकरुपता  लाने  की  दृष्टि  से  भारतीय
 रिज  बैंक  ने  सभी  राज्य  सरकारों  की  प्राथमिक

 स ुगीिरों
 की  प्रादर्श  उप-विधियां  परिचालित

 |

 Arrears  and  collection  of  Income-Tax

 1841,  SHRI  P,  K.  KODIYAN:
 SHRI  GYANESHWAR  PRA-

 SAD  YADAV:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state

 (a)  the  total  outstanding  arrears  of
 income  tax  as  on  37080  October,  1978;

 (b)  what  is  the  total  collection  of
 income-tax  arrears  as  on  3lst  October,
 978

 (c)  how  many  cases  of  income-tax
 arrears-over  Re,  l  crore  are  now  pend-
 ing  and  against  whom;  and

 (dd)  what  further  steps.  Government
 propose  to  take  to  speed  up  the  collec:
 tion  of  arrears?
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 ‘THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Informa-
 tion  relating  to  arrears  of  income  tax
 is  compiled  quarterly.  As  such,  the
 figures  as  on  3lst  October,  498  are
 not  available.  The  latest  available
 figures  of  arrears  as  on  3ist  June,
 978  are  as  under:—

 Gross  arrears  Rs.  980.18  crores

 Net  arrears  Rs.  738.42  crores

 (b)  As  explained  in  reply  to  part
 (a)  the  figures  as  on  3lst  October,
 978  are  not  available,  The  total  col-
 lection/reduction  out  of  arrear  de-
 mand  during  the  period  1-4-78  to
 30-6-78  amounted  to  Rs.  56.79  crores.

 (c)  As  on  3]-3-78  there  were  48
 cases  in  each  of  which  gross  income

 were  pending.  A  list  of  these  48  cas-  ~
 es  is  given  in  the  statement  annexed,

 (da)  The  Income-tax  Act,  96]  pro-
 vides  for  several  steps  for  enforcing
 collection  and  recovery  of  tax  ae

 ears,  such  as  levy  of  penalty,  attach-
 ment  of  monies  due  to  the  defaulter,
 distraint  and  sale  of  movable  proper-
 ty,  attachment  and  sale  of  immov-
 able  property,  etc.  Depending  upan
 the  facts  and  circumstances  of  each
 case,  suitable  steps  are  taken  by  the
 Income-tax  authoritries  concerned
 for  recovery  of  tax  arrears,

 Administratively,  the  Income-tax
 Officers  have  been  asked  to  pay
 special  attention  to  the  work  of  col-
 lection/reduction  of  income  tax  arr-
 ears.  The  progress  of  collection/reduc-
 tion  in  bigger  cases  ig  also  super-
 vised  by  the  senior  Officers  in  the

 tax  demand  exceeding  Rs.  |  crore  Department,  a

 Statement

 Sl.
 No.  Name  of  the  Asses:ee

 2
 t  The  Peninsular  and  Oriental  ‘Stez  का  Navigaticn  Cc.

 2  M/s  State  Bank  of India.

 3  M/s  Grindlays  Bank  Ltd.

 4  M/s  Brahmaputra  Tea  Co.,  Lid.

 5  M/s  Coal  Products  (P)  Ltd.
 6  M/s  Kerodimal  Lohariwala  (DECD).
 7  Nawab  Musharaff  Hosain  &  Ors.
 8  Shri  Haridas  Mundra,

 g  Late  Ram.  Nath  Bajoria  (Decd.).
 to  Shri  Chandra  Nath  Banik.
 a”  Shri  B,  N.  Bhattacharjee,
 379  .  M/s  New  Swadeshi  Mills  of  Ahmedabad  Ltd.

 3  M/s  Orient  Paper  Mills  Ltd.

 t4  Mis  Dhrangadhra  Chemical  Works  Ltd.

 15°  M/s  Gopal  &  Co.
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 Shri  Haji  Mastan  Mirza.

 M/s  Kamani  Engg.  Comp.  Ltd.

 M/s  Madan  Motors.
 Shri  Nenma!  P.  Shah.

 M/s  Nenmat  Champala!  Shah  &  Co.

 M/s  Hing  Petrol  Corporation  Ltd.

 M/s  Phoenix  Mills  Led.

 M/s  Western  India  Spg.  &  Wvg.  Co.,  Ltd.

 M/s  E.B.M.  Woild  Trade  Corpn.
 M/s  General  Electric  Qo,
 Shri  Haroon  Yusuf.

 Mis  Alieabeery.  &  Co.  (P)  Ltd.

 M/s  Bharat  Sewak  Samaj.
 Dr.  Jayanti  Dharam  Tcja.
 Shri  R.  Dalmia J.  Dalmia  and  §,  P.  Jain.
 Shri  R.  Dalmia.

 M/s  Bharat  Steel  Tubes  Ltd.

 M/s  Modipon  Limited.

 M/s  Modi  Industries  Ltd.

 Rajnikant  N.  Shroff  Nadiad.
 Shri  F.  ए,  Gackwad.
 Shri  Manni  Lal  Gupta.
 Late  Shri  Giri  Lal  Jain.
 M/s  Giri  Lal  Mam  Chand  &  Co.
 Shri  Sabir  Hasan  Khan.

 M/s  Laxmi  Wire  and  Metal  Indusiries,

 M/s  R.  B.  Shreerazn  Durgaprasad  and  Fateh  Chand  Narsinghdas  (Export)  firm,

 M/s  R.  8,  Shreeram  Durgaprasad  (P)  Ltd.

 S/Shri  0.  8.  J.  Seth  &  0.  8.  J.  Seth.

 M/s  A.  P.  s.  R.  T.  Corporation,
 E.  J.  Cleveland.
 Shri  ्,  3,  Abdulla,
 Indira  Jitendra  Narain  Singh.
 LA.  of  Late  Shri  Rajahahadur  Kamakhya  Narayan.  Singh,
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 Anomaly  in  Pay  of  LIC  Class  I  Officers

 1842.  SHRI  D.  N.  TIWARY:  Will
 the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  there  is  great  anomaly
 in  the  actual  pay  of  L.I.C.  Class  I  Offi-
 cers,  who  in  fact,  get  less  emoluments
 than  the  Class  III  employees  pay  toge-
 ther  with  their  dearness  and  bonus
 allowances;

 (b)  whether  the  Class  I  officers  have
 represented  to  Government  to  demote
 them  and  make  them  Class  III  emplo-
 yees;

 (c)  whether  they  have  observed  a
 Demands  Week  in  the  first  and  second
 week  of  November  by  resorting  to
 work-to-rule  and  demonstrated  outside
 the  offices  of  L.I.C.  and  have  met  the
 Officials  incharge  at.  Bombay,  Calcutta,
 Kanpur,  Delhi  and  Madras  in  deputa-
 tion;  and

 (d)  whether  any  decision  has  been
 taken  to  remove  this  anomaly?

 THE  MINISTER  OF  FINANCE
 (SSRI  प्र.  M.  PATEL):  (a)  Yes,  Sir.
 The  total  emoluments  Class  III  em-
 ployees  exceed  those  of  Class  I  em-
 ployees  in  LIC  in  common  pay  ran-
 ges,

 (b)  Most  of  the  Class  I  Officers  of
 LIC  have  represented  to  LIC  for

 ‘their  fixation  in  the  Superintendent’s
 -cadre  in  Class  III.

 (c)  Yes,  Sir,  The  Class  7  Officers
 had  staged  a  one  hour  walk  out  on
 the  9th  November  978  and  have  been
 on  agitation  since  6-11-1978  including
 demonstrations,  deputations  and  non-
 exercise  of  Financial  Powers.

 (d)  Matter  is  under.  active  consi-
 deration  of  the  Government  and  a

 -decision  is  expected  to  be  taken  at
 .an  early  date.

 II4

 भारतीय  पर्यटकों  के.  लिए  पर्यटन  नीति  में
 परिवर्तन

 1843.  श्री  केशवराव  धोंडगे  :  क्या  पर्यटन
 और  नागर  विमानन  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि:

 (क)  क्‍या  सरकार  का  विचार  भारतीय  और
 विदेशी  पर्यटकों  और  उन्हें  दी  जाने  वाली  सुविधाओं  के
 बारे  में  अंग्रेजों  क ेसमय  से  अपनाई  जा  रही  नीति  में
 परिवर्तन  करके  कोई  नई  योजना  लागू  करने  का

 (ख)  क्या  ऐसी  शिकायतें  की  गई  है  कि  वर्तमान
 सुविधायें  सामान्यः  भारतीय  पर्यटकों  के  हित  में  नहीं  है
 और  उन्हें  लाभान्वित  नहीं  करती  है;

 (ग)  क्‍या  सरकार  पर्यटन  नीति  में  भारी  परिवर्तन
 करके  वर्तमान  परिस्थितियों  के  अनुसार  समाजवादी
 तरीके  से  पवितेन  करने  हेतु  कोई  नीति  बनाएगी;
 और

 (घ)  यदि  हों,  तो  तत्संबंधी  रूपरेखा  क्‍या  है
 झौर  इसे  कब  से  लागू  किया  जाएगा  ?

 पर्यटन  और  नागर  विमानन  मंत्री  (श्री  प्‌  रुषोत्तम
 कौशिक )  :  (क),  (ख)  और  (घ).  हाल  ही  में  पर्यटन
 चीति  को  एक  नई  दिशा  प्रदान  की  गई  है  जिस  के  द्वारा
 बजट  का  ध्यान  रखने  वाले  स्वदेशी  व  श्रन्तर्शाष्ट्रीय
 दोनों  प्रकार  के  प्रयेटकों,  और  साथ  ही  समाज के  श्रपेक्षाकृत
 कमजोर  वर्गों  के  लाभार्थ  पर्यटक  के  विकास  पर  केन्द्रीय
 सक्टर  में  समान  रूप  से  जोर  दिया  जा  रहा  है।  इस  बात  को
 ध्यान  में  रखते  हुए  मध्यम  आय  वाले  व  बजट  पर्यटकों
 के  वास्ते  आरामदायक,  स्वच्छ  तथा  सस्ता  आवास
 प्रदान  करने  के  लिए  सरकारी  और  गैर-सरकारी
 दोनों  क्षेत्रों  में जनता  होटलों  का  निर्माण  करने  और  उन
 के  निर्माण  को  प्रोत्साहित  करने  का  प्रस्ताव  है  ।  तीर्थ
 केन्द्रों  पर  बड़ी  संख्या  में  जाने  वाले  तीर्थ  यात्रियों  के
 लिए  धर्मशालाझरों/सरायों/मुसाफिरखानों  जसे  श्रावास,
 जिस  का  प्रयोग  मुख्यतः  तिम्त  आय  वर्ग.  के  तीर्थ-
 यात्रियों/पयटकों  द्वारा  किया  जाता  है,  का  सुधार/
 विस्तार/निर्माण  करने  का  प्रस्ताव  है।  इस  उद्देश्य  की
 पूर्ति  करने  के  प्रयोजनाथ,  केन्द्रीय  पर्यट्त  विभाग  की
 पहल  पर.  भारतीय  यात्री  श्रावासा  विकास  समिति
 नामक  एक  सोसाइटी  की  स्थापना  की  गई  है  जो  उपरोक्त
 किस्म  के  आवास  ककी  व्यवस्था  करने  में  रुचि  रखने  वाले
 संस्थानों  /न्यासों/व्यवितयों,  को  अनुदान/ऋण-  प्रदान
 करेंगी  ।  इस  के  अलावा,  केन्द्रीय  पर्यटन  विभाग  ने  यूथ-
 ट्रेवल  को  प्रोत्साहित  करने  और  साथ  ही  मध्यम  आय  वर्ग
 के  पयटकों  की  सस्ता  आवास.  संबंधी-  आवश्यकताश्ों  को
 पूरा  करने  के  लिए  यूथ  होस्टलों  शौर  पर्यटक  बंगलों  की
 एक  ऋंखला  का  निर्माण  किया  हैं  ।

 (ख)  यह  सामान्य  तौर  पर  जाना  जाता-  है.  कि
 बजट  पर्यठकों  द्वारा  प्रयुक्त  किए  जाने  वाला-  सस्ता
 श्रावास  कतिपय  पर्यटक  केन्द्रों  पर  पर्याप्त  नहीं  है  ।
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 Asseemnent  of  Assets  of  Temples,
 \  Mosques,  Churches  and  Gutdwaras

 1844.  SHRI  SARAT  KAR:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  have
 made  any  assessment  of  the  assets  of
 the  temples,  mosques,  churches  and
 gurdwaras  in  the  country;  and

 (b)  if  so,  the  details  in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Assets  of
 temples,  mosques  churches  and  gurd-
 waras  etc,  in  the  country  are  normal-
 ly  held  under  a  trustor  a  legal  obliga-
 tion  for  a  public  purpose  of  charit-
 able  or  religious  nature  and,  as  such,
 are  exempt  from  payment  of  wealth-
 tax  under  section  5()(i)  of  the
 Wealth-tax  Act,  1957,  Where,  how-
 ever,  the  assets  of  places  of  worship
 are  not  so  held,  they  would  be  tax-
 able.

 (b)  The  information  is  not  readily
 available  and  shall  have  to  be  co!lect-
 ed  from  the  fleld  offices  all  over  the
 country.  If  the  Hon’ble  Member  de-
 sires  to  have  infomation  in  respect
 of  any  particular  place  of  worship,
 the  same  can  be  furnished

 i

 Action  taken  against  M/s.  Auto  Pins

 1845,  SHRI  MANOHAR  LAL:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No,  3023  on  the  30th
 April,  976  regarding  tax  evasion  in
 Delhi  and  Faridabad  and  state  what
 action  Government  have  taken  during
 the  last  two  and  a  half  years  in  pro-
 secuting  M/s,  Auto  Ping  (India)  Regd
 and  its  partners  and  its  allied  con-
 cerns  in  respect  of  offences  commit-
 ted  against  FERA  Gold  Control  Act
 and  breach  of  Income-Tax  Act  and
 Sales  Tax  Act?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  The  following
 are  the  details  of  the  action  taken  by
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 the  Government:  Action  under  income
 Tax  Act.

 The  searches  at  the  premises  of  the
 firm  M/s,  Auto  Pins  (I)  Regd.  and
 the  connected  cases  in  April,  976  re-
 sulted;  inter-alia  in  seizure  of  cash
 Rs.  99,670  in  the  case  of  M/s.  Auto
 Pins;  cash  Rs.  29,000,  jewellery  of  va-
 lue  of  Rs.  ,98,67l  and  00  gold  coins
 valued  at  Rs.  56,75l  from  the  premi-
 ses  of  Shri  Sucha  Singh  Anand,  one
 of  the  partners  of  the  firm.  Cash  Rs.
 10,000  was  seized  in  the  case  of  Shri
 O.  P.  Kumar,  Depot  Manager,  Jaipur.
 Books  of  account  and  documents  were
 seized  at  a  number  of  premises.  Blue
 films  were  also  seized  in  two  connect-
 ed  cases.

 An  order  under  section  132(5)  of
 the  Income-tax  Act  has  been  passed
 in  the  case  of  M/s.  Auto  Pins  3)
 Regd.,  estimating  the  undisclosed  in-
 come  for  the  assessment  year  ‘1976-77
 in  a  summary  manner  at  Rs.  10,73,075
 on  the  basis  of  unaccounted  sales  as
 indicated  by  a  seized  document  and
 retaining  seized  cash  to  the  extent  of
 Rs.  85,390.  Seized  cash  of  Rs.  10,000
 in  the  case  of  Shri  O.P.  Kumar  has
 also  been  retained  under  section  32
 (5).

 The  regular  assessment  for  the  as-
 sessment  year  ‘1975-76  in  the  case  of

 /s  Auto  Pins  has  been  completed
 on  total  income  of  Rs,  24.83  lacs  as
 against  the  declared  income  of  Rs.
 8.£5  lacs.  Penalty  proceedings  for  con-
 cealment  of  income  have  been  ini-
 tiated.  In  the  case  of  M/s,  Motoren
 Industries,  assessment  for  the  assess-
 ment  year  ‘1975-76  has  been  complet-
 ed  adding  a  sum  of  Rs,  40,000  on  ac-
 count  of  income  from  undisclosed
 sources.

 In  the  case  of  Shri  Sucha  Singh
 Anand,  income-tax  and  Wealth-tax
 asssessments  have  been  completed
 upto  the  assessment  year  ‘1976-77  In
 the  assessment  year  ‘1975-76  &  sum  of
 Rs.  24,000/-  hag  been  added  as  income
 from  undisclosed  sources,  for
 which  penalty  proceedings
 have  been  initiated  ‘Ip
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 hig  case  for  the  assessment  years  ‘1975-
 76  and  ‘1976-77,

 With  a  view  to  ensure  that  the  in-
 vestigations  are  speedily  and  effecive-
 ly  concluded,  the  case  has  been  as-
 signeq  to  a  senior  officer  of  the  rank
 of  an  Assistant  Commissioner  of  In-
 come-tax  with  effect  from  3-l0-978.
 Scrutiny  of  the  seized  material  and
 other  enquiries  are  in  progress.  Action
 under  law  will  be  taken  as  warranted
 by  the  investigations.

 Action  under  the  Foreign  Exchange
 Regulation  Act

 The  officers  of  the  Directorate  of
 Enforcement  searched  the  premises
 Of  M/s.  Auto  Pins  (India)  Regd.
 Deihi  and  the  residential  premises  of
 its  managing  partner  and  the  Manager
 at  Delhi  on  29-10-1975,  and  seized
 some  documents,  As  a  result  of  inves-
 tigation  made  the  following  Show
 Causes  Notices  have  been  issued  to
 M/s.  Auto  Pins  (India)  Regd.  and  its
 Managing  Partner  Shri  Avtar  Singh:

 (i)  For  failure  to  receive  com-
 mission  amounting  to  Rs.  47,108/-  in
 foreign  exchange  from  M/s.  Incor-
 porated  Marketing  Engineering  &
 Finance  S.A.,  Paris—violation  of  the
 provisions  of  section  6(l)  of  the
 Foreign  Exchange  Regulation  Act,
 ‘1937;

 (ii)  for  continuing  to  associiate
 themselves  with  M/s.  Incorporated
 Marketing  Engineering  &  Finance

 S.A.  Paris—violation  of  the  provisions
 of  section  27(6)(a)  of  Foreign  Ex-
 change  Regulation  Act,  1973;  and

 (iii)  for  making  payments  amoun-
 ting  to  Rs.  1,70,000  before  11.1974  and
 Rs,  60,000  thereafter  to  a  person
 resident  '  outside  India—violation

 Of  the  provisions  of  Section  5()(a)
 of  Foreign  Exchange  Regulation  Act,
 1974,  and  Section  9(i)(a)  of  Foreign
 Exchange  Regulation  Act,  973  res-
 pectively,

 All  the  eases  have  been  heard  and
 the  adjudication  orders  will  be  issued
 shortly,

 Action  under  the  Gold  (Control)  Act
 Shri  Sucha  Singh  Anand  is  one  of

 the  partners  of  M/s.  Auto  Pins,  Fari-
 dabad.  His  residential  premises  at  6,
 Cavalary  Lane,  New  Delhi  were  raid-
 ed  by  the  Income  Tax  Deptt.  on
 6-4-76  and  00  peices  of  gold  coins
 (83  pes,  of  gold  ‘passas’  14  pcs.  of  full
 gold  sovereigns  and  3  half  gold  so-
 vereigns)  weighing  090.500  gms.
 valued  Rs.  56,75l/-  were  recovered.
 These  00  gold  coins  were  taken  over
 by  the  Central  Excise  Department
 from  the  Income  Tax  Department  on
 27-5-77  and  were  seized  under  sec-
 tion  66  of  the  Gold  (Control)  Act.
 The  case  has  been  adjudicated  on
 2l-7-978,.  According  to  it,  the  gold
 has  been  confiscated  absolutely,  the
 sovereigns  have  been  confiscated
 but,  the  party  has  been  given  option
 to  redeem  the  same  on  payment  of
 Rs.  2000/-  as  a  redemption  fine  and
 Personal  penalty  of  Rs.  10,000/-  have
 been  imposed  on  the  party.
 Action  under  Sales  Tax

 This  is  a  State  subject  under  the
 Constitution.  However,  the  available
 information  indicates  that  as  far  as

 the  firm's  office  in  Delhi  is  concerned
 nothing  adverse  had  been  found  ag-
 aints  them  by  the  Sales  Tax  Authori-
 ties  of  Delhi.  As  regards  the  firm’s
 establishment  in  Haryana,  the  avail-
 able  information  shows  that  they  have
 not  been  able  to  proceed  with  the
 Scrutiny  of  Sales  Tax  Cases  since  the
 relevant  records  of  the  firm  are  with
 Income-tax  Authorities,  ff  a

 Enhancement  of  Compensatory  Allow-
 ance  for  Employees  of  Central  Gov-

 erament  Stationed  in  Ladakh

 ‘1846,  SHRIMATI  PARVATI  DEVI: Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government.  propose  to
 enhance  Compensatory  Allowance  for
 the  employees  of  the  Central  Govern.
 ment  stationed  in  Ladakh  district;  and

 (b)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M.  PATEL):  (a)  and.  (b):
 A  demand  from  the  Staff  Side  for
 grant  of  compensatory  allowance  at
 higher  rates  to  Central  Government
 employees  stationed  in  Chusul,  Bara-
 mula  and  other  border  towns  in
 Jammu  and  Kashmir  State  has  been
 remitted  for  the  consideration  of  a
 Committee  of  the  National  Council
 (Joint  Consultative  Machinery).

 Constraction  of  Janata  Hotels
 1947,  SHRI  6.  Y.  KRISHNAN:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Government
 to  enter  the  Janata/Hotel  construction
 industry  by  providing  them  facilities
 like  interest  subsidy  on  bank  borrow-
 ing;

 (b)  what  additional  measures  were
 taken  by  Government  to  put  up  addi.
 tional  accommodation  State-wise;  and

 (c)  the  number  of  Janata  Hotel
 under  construction  and  how  many
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 have  been  constructed  quring  the  cur-
 rent  financial  year,  State-wise?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU
 SHOTTAM  KAUSHIK):  (a)  The  mat-
 ter  ig  under  consideration.

 (b)  and  (c).  Accommodation  is  not
 provided  on  State-wise  basis  but  on
 the  basis  of  the  need  for  accommoda-
 tion  at  tourist  centres,  For  providing
 inexpensive  accommodation  at  selected
 centres,  the  Central  Department  of
 Tourism  has  set  up  a  chain  of  youth
 hostels  and  tourist  bungalows  as  per
 the  Statement  attached.  In  addition,
 accommodation  is  also  being  provid:
 ed  by  State  Departments  of  Tourism
 and  in  the  private  sector.

 The  Central  Plan  for  Tourism  envi-
 sages  the  construction  of  Janata  Hotels
 in  the  public  sector  at  the  4  metropo-
 litan  cities  of  New  Delhi,  Bombay,
 Calcutta  &  Madras,  A  250-bed  Janata
 Hotel  (Ashok  Yatri  Niwas)  is  already
 under  construction  by  the  India
 Tourism  Development  Corporation
 in  New  Delhi.  It  will  be  completed  in

 ‘phases  by  1980-81.

 Statement

 PP  Acco  dati

 Logation/name  of  state  Accommodation  avail-  Date  of  ccmpleticn/
 Unit  able  No.  of  rooms/beds  commissioning.

 r  2  3  4  5

 ‘A.  Touth  Hostels
 s,  Amritsar  Punjab  468  beds  20-9-75,

 2.  Aurangabad  Maharashtra  46  beds  e176

 3.  Bhopal  Madhya  Pradesh  46  beds  20-6-95,

 ry  Dathousii  Himachal  Pradesh  44  beds  20°5-75

 5.  Darjeeling  ‘West  Bengal  44  beds  QT  कनक

 6.  Jaipur  Rajasthan  é  beds  September,  75

 y«.  Madras  Tamil  Nadu  46  beds  उलनल5

 8.  Panchkuts  Haryana  46  beds  158-75,

 a  Patnitop  Jammu  &  Kashmir  44  beds  sg 6
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 ro  8  4  5

 10.  Panaji  Goa,  Daman  &  Diu  46  beds  27-6°95

 i,  Puri  Orissa  46  beds  Tqehte75,

 Ta.  Gandhinagar  Gujarat  46  beds  2165-76

 3.  Hyderabad  Andhra  Pradesh  46  beds  8-5-76

 i4.  Nainital  Uttar  Pradesh  44  beds  23-5-76

 15.  Trivandrum  Kerala  46  beds

 t6.  Mysore  Karnataka  46  beds,
 |

 Under  construction;To  be  com-.
 missicned  shertly.

 '9.  Pordicherry  Pondicherry  46  beds

 B.  Touirst  Banslows
 a  Porbander  Gujarat  64  heds  4-3-76

 2.  Ludhiana  Puejab  64  beds  27-3-76

 3.  Rameshwaram  Tamii  Nadu  64  bed  21-6-76

 ro  Darjecling  West  Bengal  20  Addl.  rooms  €-6-75,

 5.  Jaiselmer  Rajasthan  48  beds  December,  74

 6.  Dharamsala  Himachal  Pradesh  64  beas  2404-77,

 Andhra  Pradesh
 Ardara  Pradesh

 Maharashtra

 7.  Mantralayam
 8.  Warangal
 q.  Sewagram

 64  beds}  Under  construc  tion/Tobe  com-
 missioncd  shortly.

 64  heds

 सब्जियों  का  निर्कत

 7848  श्री  गंगा  क्त  सिह  :
 ह अ  Who  एम०  :
 लो  हरी  शंकर  लहाते  :

 क्या  बाशिक्य,  तका  महनरिक  पूर्ति  और  wy:
 कारिता  मंत्री  यह  बताने  की  क्षा  करेंगे  कि  :

 (क)  ब्या  सरकरर  थे  आर-धार  नीतियों  संबंधी

 यह  धोषणायें की  थीं  कि  प्रम  प्रावगी  के  उपयोग  को
 सब्जियों  का  निर्यात  महीं  किया  जाएगा;

 जु)  यदि  हां, शो  वर्ष  1976-77  बुधा में
 बचें  1977-78  में  दौरान  कितनी  माला.  में  झौर

 कितने  मूल्य  की  ताजा  सब्जियों  का  तिर्यात  किया  गया

 झौर  किन-किन  देशों  की  किया  मया  ज्या  i978~79-
 में  भालू  शौर  प्याज  के  नियलि  के  संबंध  में  क्या  लक्ष्य
 निर्धारित  किए  गए  हैं  भौर  भायातक  देक्षों  के  नाम
 क्या  हैं;  भौर

 (ग)  भ्रपनी  स्वयं  की  नीतियों  की  उपेक्षा  करके
 सरकार  हारा  सब्जियों  का  निर्मात  करने  की  प्रनुमति
 देने  के  क्या  कारण  हैं  ?

 शाणिल्य  तथा  माशरिक  झौर  सहकारिता
 संत्रालय में  राज्य  मंत्री  (श्री  जेग )  :  (क)
 सरकार  की  मीति  यह  है  कि  सब्जियों  का  सिर्यात
 सभी  करने  दिया  जाएगा  जब  घरेलू  उत्पादन  घरेलू  मांग
 से  प्रधक  हो
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 (a)  निर्यात  झांकड़े  नीचे  दिए  जाते  हैं  :--

 1976-77  झप्रेल,  977  जनवरी,  978

 मात्रा  मूल्य  मात्रा  मुल्य
 में०  टन  लाख  Fo  मे0  टन  लाख  २०

 में
 मालू  44670  585.4  04  .37

 प्याज  i63533  885.32  52222  82.66

 लहसुन  2866  54.  17  759  48.62

 झन्य
 ताजी  4300  27.6  3045  5.9I
 सब्जियां

 मुख्यत:  इन  देशों  को  निर्यात  किए  गए  :  शाबू
 धाबी,  दुबाई,  कुवैत,  बैपाल,  बंगला!  देश,  ब्रिटेन,  बहरीन,
 फ्रांस,  इटली,  ओमान,  नीदरलैंड्स,  पुतंगाल,  सिंगापुर,
 मलयेशिया,  ईराक,  ईरान,  हांगकांग,  मालदीव,  मारीशस,
 सऊदी  भर,  सोवियत  संध  झ्रादि  1  नवम्बर,  78
 से  माच,  979  तक  की  अवधि  में  25,000  मे.  टन
 झाल  4  75,000  मि.  टन  प्याज  के  निर्यात  का  लक्ष्य  है।
 झाल  तथा  प्याज  का  निर्यात  मुब्यतः  उपयुक्त  देशों  को
 ही  किया  जाएगा  ।

 (ग)  श्राल  व  ध्याज  के  निर्ात  की  भ्रनु्ाति
 इसलिए  दी  गई  है  ताकि  उयजकर्त्ताश्नों  का  भ्रपने  उत्पाद
 पर  पर्थात्त  लाभ  मिल  सके  ।  झन्य  संव्जियों  का  निर्यात
 जुलाई,  977  में  बन्द  कर  दिया  गया,  केबल  मित्र
 पड़ौसी  देशों  की  भ्रत्यावश्यक  जहरता  झौर  प्रतिबन्ध
 से  पूर्व  की  वचनबद्धताओों  को  पूरा  करने  के  लिए  थोड़ी

 पी  मात्नाप्नों  में  निर्यात  की  अनुमति  दी  गई  है  1

 Complaints  against  Air  India  General
 Sales  Agency

 ‘1849.  SHRI  KUSUMA  KRISHNA
 MURTHY:

 SHRI  A.  R.  BADRINARAYAN:
 SHRI  P.  M.  SAYEED:
 SHRI  M.  V.  CHANDRA

 SHEKHARA  MURTHY:
 SHRI  MADHAVRAO

 SCINDIA:
 Will  the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to  state:
 (a)  whether  the  Union  Government

 and  the  Air  India  had  received  any
 specific  complaints  against  Afr  India

 General  Sales  Agency  in  London  and
 Delhi;  and

 (b)  whether  the  services  of  Genera)
 Agency  have  been  terminated  there.
 upon?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  and
 (b).  Some  complaints  were  received
 wegarding  the  functioning  of  Air-
 India's  General  Sales  Agency  (GSA)
 both  in  Northern  India  and  in  the
 United  Kingdom,  from  sub-agents
 who  had  previously  been  considered
 for  appointment  but  found  not  suit-
 able.  The  nature  of  the  complaints
 was  basically  that  the  General  Sales
 Agent  was  making  undue  profits  and
 that  he  was  not  treating  each  sub-
 agent  equally.  This  complaint  was
 investigated  by  Air-India  and  found
 that  it  was  baseless.  Air-India  has  not
 terminated  the  Genera}  Sales  Agency
 in  the  United  Kingdom,  It  was  Air-
 India’s  intention  to  appoint  their
 London  Agents,  M/s,  Hindustan  Tra-
 vel  Services  to  act  as  their  General
 Sales  Agents  for  Northern  India  so  as
 to  render  better  services  to  passen-
 gers  travelling  between  the  United
 Kingdom  and  India.

 Hindustan  Travel
 agreed

 Service  (U.K.)
 to  function  as  Air-India’s
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 General  Sales  Agent  for  the  Punjab
 region  but  their  Directors  being  non-
 resident,  one  of  them  set  up  a  se-
 parate  company  in  India  in  the  name
 of  Hindustan  Travel  Tourg  (P)  Ltd.
 to  comply  with  the  Reserve  Bank  of
 India  regulation,  This  company  func-
 tioned  as  Air-India’s  General  Sales
 Agent  for  the  Punjab  region  from
 April  975  till  April  ‘1978,  when  they
 were  given  notice  of  termination  by
 Air-India  in  keeping  with  the  spirit
 of  the  discussions  at  a  meeting  of  the
 Travel  Agents’  Association  of  India
 at  Bangalore  to  the  effect  that  all  air-
 lines  in  India  should  give  up  their
 General  Sales  Agent  in  India,  In
 August  ‘1978,  Air-India  found  that
 other  airlines  were  continuing  to  re-
 tain  their  General  Sales  Agent  in  India,
 Air-India,  therefore,  decided  to  re-
 appoint  a  General  Sales  Agent  for  the
 above  mentioned  region.  Considering
 that  Hindustan  Travel  Services
 (U.K.)  had  functioned  as  their  Gen-
 eral  Sales  Agent  for  the  Punjab  re-
 gion  earlier,  forming  a  separate  Com-
 Pany  of  the  name  of  Hindustan  Tra-
 vel  Tour  (P)  Ltd.  Air-India  decidet
 that  it  would  be  commercially  ad-
 vantageous  if  they  were  re-appointed
 as  their  General  Sales  Agent  once
 again.  The  Managing  Partner  of  Hin-
 dustan  Travel  Services,  however,  ins-
 tead  of  functioning  in  the  name  of
 Hindustan  Travel  Tours  (P)  Ltd,  as
 before,  formed  a  separate  company of  the  name  of  Janata  Travel  (P)

 Ltd.,  and  started  functioning  as  Air-
 India’s  General  Sales  Agent  for  Pun-
 jab,  Haryana,  Himachal  Pradesh,
 Chandigarh  and  Delhi  effective  from
 11-8-1978,

 Meagures  to  Tax  Self-Employed
 Persons

 1850,  SHRI  MANORANJAN
 BHAKTA:  Will  the  Minister  0
 FINANCE  be  pleased  to  state:

 (a)  whether  Government  have  re-
 cently  formulated  some  new  measures
 to  tax.  the  self“employed  persons  like
 doctors,  ‘lawyers.  and  other:  profes-

 (b)  if  so,  what  is  the  present  method
 adopted  to  effect  recovery  of  taxes
 from  these  persons;

 (c)  what  are  the  new  measures  pro-
 posed  and  how  and  when  they  are
 likely  to  be  implemented;  and

 (d)  whether  any  assessment  has
 also  been  made  about  the  evasion  of
 taxes  by  these  persons  and  if  so,  the
 facts  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (ce).
 Special  circles  for  professionals  have
 been  set  up  in  different  urban  cities
 with  a  view  to  ensuring  that  all  pro-
 fessionals  having  taxable  income/
 wealth  are  brought,  into  the  tax-net
 and  to  provide  necessary  expertise  to
 the  officers  in  making  their  assess-
 ments.  Though  no  separate  methog  has
 been  devised  to  effect  recovery  of  tax-
 es  from  professionals  alone,  the  se-
 veral  steps  provided  under  the  In-
 come-tax  Act  for  enforcing  collection
 and  recovery  of  the  arrears  as  levy
 of  penalty,  attachment  of  moneys  due

 to  the  defaulter,  restraint  and  sale  of
 movable  properties,  attachment  and
 sale  of  immovable  properties  etc.  are
 used  by  the  income-tax  authori-
 ties  concerned  for  recovery  of  tax
 in  afrears  depending  upon  the  facts
 and  circumstances  of  each  case.
 Though  no  special  measures  to  tax
 self-employed  persons  such  as  doc-
 tors,  lawyers  and  other  professionals
 have  been  devised  under  section  44AA
 (3)  of  the  Income-tax  Act,  96l  draft
 rules  have  been  issued  on  12th  Jan-
 uary,  977  for  purposes  of  prescribing
 books  of  accounts  and  other  docu-

 ments  to  be  kept  and  maintained  by
 persons  carrying  on  certain  profess-
 ions  including  persons  carrying  on,
 inter  alia:  medical  and  legal  profess-
 fons.  Several  representations  have
 been  received  from  persons  carrying
 on  these  professions,  associations  of
 professionals  etc.  giving  suggestions
 or  comments  in  regard  to  the  draft
 rules.  No  final  decision  has  been
 taken  so  far.

 (a)  No  estimate  has  been
 made  about  the  extent  of
 evasion  of  taxes  by  seif-em-
 ployed  ‘persons  like  doctors,  lawyers
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 and  other  professionals,  However,  a
 Study  of  the  declarations  made  by  the
 professionals  under  the  Voluntary
 Disclosure  of  Income  &  Wealth  Or-
 dinances,  ‘1975,  in  the  charges  of  Com-
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 missioners  of  Income-tax,  Kathatake,
 West  Bengal,  Delhi,  Andhra  Pradesh,
 Kanpur,  Tamilnadu,  Lucknow,  Bihar,
 Poona,  Gujarat  and  Bombay  has  re-
 vealed  the  following  position:-

 No.  of  Income  Income-  Wealth  Wealth
 declarations  declared  tax  payable  declared  tax  payable made  by

 pie fessionals

 Lawyers  i26  =  48,93,  38  16,24,421  742765462  57,899

 Doctors  943  3,534,890  1,30,67,137,  3196,94,358,  52,299
 Film  Actists  Tt0  2,40,68,000,  15439775254  3,37,69,147  4,25,935
 Chartered  Accountants  .  28  937,635,  +1,64,810  231,200,  2,132
 Architects  20  712,500  2,65, 150  1,77,000,  t,  762

 Engineers.  Ps  24  6,81,305,  244,052  24,000  240
 Pe  ood

 Investigating  Agency  for  M/s.  Auto
 Pins

 1851.  SHRI  R,  L.  P.  VERMA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Income-tax  Department  made  raids  as
 a  test  check  on  M/s.  Auto  Pins  (India)
 Regd,  at  their  Branch  Office  in
 Bihar  and  discovered  black  money
 sales  to  the  extent  of  Rs.  60  lakhs,  and
 if  ४०,  what  follow  up  action  the  Gov-
 ernment  have  taken  in  setting  that
 issue;  and

 (०)  after  these  black  money  sales
 came  to  the  notice  of  Government,
 whether  any  investigating  agency  of
 the  Income-tax  Department  was
 appointed,  and  if  so,  what  and  if  not,
 reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  Income-tax  Department  did  not
 Search  any  place  in  Bihar  in  April
 4076  in  connection  with  the  case  of
 M/s,  Auto  Pins  (India)  Regd.  How-
 ever,  on  scrutiny  of  the  materials

 that  came  to  light  during  searches  at
 other  places,  the  Income-tax  Officer
 hag  determined  unaccounted  sales  at
 Rs.  35  lakhs  in  the  assessment  for  the
 assessment  year  1975-76.  For  speedy
 and  effective  investigation  the  case
 has  been  assigned  to  a  senior  officer
 of  the  rank  of  an  Assistant  Commis-
 sioner  of  tax  with  effect  from
 3-10-1978.  meome-

 World  Bank  Aid  for  Projects  in
 Maharashtra

 1852.  SHRI  VASANT  SATHE:  will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  World  Bank  Presi-
 dent/World  Bank  Mission  recently
 visited  In@ia  to  explore  the  possibility
 of  assisting  in  various  development
 projects;

 (b)  if  so,  the  details  of  the  ixriga-
 tion  projects  proposed  by  the  Gov-
 ernment  of  Maherashtra  and  nal
 decision  taken  especially  regarding
 ‘adoption  of  employment.  guarzatet
 acheme  as  centrally  spexsored  scham>
 based  on  integrated  approach:  em
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 pilot  basis  in  selected  areas  to  ensure
 full  employment;

 (c)  if  not,  details  of  new  echemes
 introduced  during  the  current  year  to
 provide  mass  scale  employment  ४०
 rural  poor;  and

 (da)  detaily  of  the  projects  in
 Maharashtra  for  which  the  World

 Bank  has  agreed  to  provide  assistance
 so  far  and  the  names  and  other  details
 of  the  projects  which  are  under  consi-
 deration  of  the  World  Bank  and
 Central  authorities;  the  total  cost  of
 the  projects  under  consideration  and
 for  which  the  agreement  has  been
 reached?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र.  M.  PATEL):  (a)  Yes,  Sir.
 Mr.  Robert  McNamara,  President  of
 the  World  Bank  accompanied  by  Mr.
 David  Hopper,  Vice-President  South
 Asia  and  Mr.  William  Clark,  Vice-
 President,  External  Relations,  visited
 India  in  October,  1978,

 (b)  Maharashtra  Composite  Irriga-
 tion  Project  estimated  to  cost  Rs.
 854.29  crores,  proposed  by  the  Gover-
 nment  of  Maharashtra  has  been  posed to  the  World  Bank  and  is  under  ap-
 praisal  by  the  Bank.  This  composite
 project  consist  of  the  following  six

 major  projects;-

 Estimated  cost
 (Rs.  in  crores)  —

 (i)  Bhima  ७  75°  43
 (ii)  Kukadi  ra  258-e9

 (iii)  Krishnas  103°  20
 (iv)  Warna  .  न  344 *  538

 (v)  Upper  Penganga  —-78-  53

 (vi)  Upper  Wardha  4°32

 The  Bhima  component  of  the  pro-
 हि.  is  likely  to  receive  financial
 assigtance  from  the  International
 Fund  for  Agricultural  Development,

 The  State  Government  has  also
 Proposed  additional  irrigation  pro-
 jects  involving  an  outlay  of  Rs.  332.60
 crores  as  given  below:

 Estimated  cost
 (Rs,  in  crores)

 )  Lower  Wardha  39°  75
 (2)  Lower  Wunna  24°83

 (3)  Arunavati  I9°33

 (a)  Bawanthadi  +  23°47

 (5)  Nandur  Madhameshwar  50°85

 (e  Lower  Dudhna  25 7

 (7)  Upper  Tapi  Stage  II  50°00

 The  Government  of  India  has  not
 taken  any  decision  as  yet  regarding
 inclusion  of  the  above  projects  in  the
 Maharashtra  Composite  Irrigation
 Project  for  assistance  by  the  World
 Bank.  The  Central  Government  do
 not  jnteng  to  support  the  employment
 guarantee  scheme  as  a  centrally  spon-
 soreq  scheme,

 p76)  The  Draft  Plan  (978—83)  lays
 emphasis  on  the  creation  of  opportu-
 nities  for  productive  employment  in
 rural  areas,  mainly  through  <zgricul-
 ture  and  allied  activities  and  rural
 industries.  A  substantial  proportion
 of  public  investment  is  being  allocated
 in  the  current  plan  for  the  expansion
 of  the  infrastructure  and  social  ser-
 vices  particularly  in  the  rural  areas,
 The  revised  Minimum  Needs  Pre-
 gramme  covering  elementary  educa-
 tion,  adult  education,  health,  rural
 water  supply,  rural  road  constructien,
 rural  electrification  and  housing  for
 landless  jabour  households  is  aiso
 expected  to  provide  additional  em-
 ployment  for  about  one  million  work-
 erg  during  the  next  ten  years.  Under
 the  Integrated  rural  development  pro-
 gramme,  2000  blocks  are  being  taken
 up  in  the  current  शिक्षा  ‘1978—88),  In
 addition,  300  blocks  will  be  added  in
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 each  year  of  the  current  Plan  for  de-
 tailed  block  level  planning.  The  em-
 ployment  creating  programmes  under
 Small  Farmers  Development
 Agency,  Command  Area  De-
 velopment  and  Drought  Prone
 Areas  Programme  will  thus  be
 continued  and  intensified.  Further,
 supplementary  employment  creation
 is  being  attempted  through  the  food
 for  work  programme,  for  which  one
 million  tons  of  foodgrains  from  FCI's
 stocks  have  been  earmarked  for  ‘1978-
 79,

 (d):  The  World  Bank  has  agreed  to
 provide  assistance  for  the  following
 projects  in  Maharashtra  and  the  same
 are  under  implementation,

 Amount
 of  Credit} Loan

 (Rs.  in
 crores)

 Name  of  Project

 द्  2  The
 Rembay  Water  Supply  &

 erage  Dusposal  Project  (Phase
 45°48

 (2)  The  Draugh  Prone  Areas  Pro-
 ject  for  Ahmednagar  and  Sola-
 pur  Districts  8:93

 (3)  The  Bombay  Ui  Lan  Transport
 Project  (Bus  Tran:port)  20°  67

 (4)  Cotton  Development  Project  34°89

 5 neal
 Seeds  (Project (  se  7)

 (Prey
 20° 67

 (6)  Power  Transmission  Project  26>  45
 (7)  Makarashtra  Irrigaticn  Pro-

 Jech  *  57°89
 (8)  The  Bombay  Water

 Sup
 ly

 and  Scwerage  Project  (Phase m  162°  09
 (9)  Trombay  Thermal  Power  *  86-83

 The  following  projects  in  Mahara-
 shtra  are  under  consideration  of  the
 Government  of  India  and  World
 Bank:—

 The  Maharashtra  Composite  Irriga-
 tion  Project  involving  a  total  outlay
 of  Rs.  854.29  crores,
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 The  water  supply  Project  for  the
 Bombay  Metropolitan.  Region  involv-
 ing  an  outlay  of  Rs.  80  crores,  and
 West  Coast  Fertilizer  Project  based
 on  Bombay  High  Gas  with  estimated
 cost  of  Rs.  570  crores.

 आपात  कग़ल  के  दौरान  झामकर  सम्बन्धो
 भारे  गये  छापे

 1853.  भी  नवाब  सिह  चोहान  :  या
 बित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 32
 झापात  काल  के  दौरान  पझ्लायकर  विभाग

 द्वारा  कि
 ; स्थानों  पर  छापे  मारे  गए  थे,  भौर  या  उन

 सभी  मामलों  में  प्रन्तिम  निर्णय  कर  लिए  गए  है;

 (ख)  किन  मामलों  में  माल  जब्त  किया  गया  था
 झौर  उस  पर  क्या  कार्यवाही  की  जा  रही  है;

 (ग)  दोषी  व्यक्तियों  को  भ्रब  तक  सजा  ने  देने
 के  क्‍या  कारण  है;  भौर

 (घ)  इन  सभी  मामलों  को  कब  तक  निपटा  दिया
 जाएगा  ?

 विस  संत्ालय  में  राज्य  मंत्री  (भो  जुलपिफकार
 उल्लाह)  :  (क)  से  (घ).  प्रायकर  प्राधिकारियों  ने
 जुलाई,  1975,  8  मार्च  977  तक  की  अ्रवधि  के

 दौरान  5903  छापे  मारे  |  भ्रभिग्रहणों  के  ब्यौरे  भौर
 उन  भामलों  में  से  प्रत्येक  मामले  में  लिए  गए  प्रन्तिम
 निर्णयों  को  एकल्न  करने  में  पर्याप्त  समय  झौर  श्रम  लगेगा
 तथापि,  निम्नलिखित  रचना  पहले  ही  एकत्र  कर  ली  गई
 है  भौर  तत्काल  उपलब्ध  है  —

 (1)  वित्तीय  बर्ष,  i975-76  st  1976-
 77,  के  दौरान  सी  गई  तलाशियों  के  58  मामलों  में,

 पकड़ी  गई  परिसम्पत्तियों  का  मूल्य  प्रस्येक  मामले  में
 5  लाख  रु०  से  प्रधिक  हैं  ।

 (2)  r  जुलाई,  978  की  स्थिति  के  भनुसार,
 (31-35-1977,  @  पूर्व  ली  गई  तलाशियों  से  संबंधित
 5093  मामलों  में  कर  निर्धारण  की  कार्यवाही

 की  जागी  भी  ।  इन  कार्यबाहियों  में  से  कुछ  कार्मवाहियां
 आपातकाल  की  भोषणा  से  श्व  ली  गई  तलाकियों  से
 संबंधित  दो  सकती  है  परन्तु  ऐसे  मामलों  की  सही  संख्या
 उपलब्ध  नहीं  है  ।

 (3)  प्राय  भौर  धन  का  स्थेच्छा  प्रकटन  भधितियत 976  की  धारा  24()  के  झधीन,  उन  व्यक्षितयों
 द्वारा कुल  4492  धोषणायें की  गई  भी  जिन  के  परिसरों
 की  तलाशियां  (31-1275  से  पूर्व  ली  गई  थीं।  इन  में
 कुछ  बे  व्यक्ति  भी  शामिल  हैं,  जिन  के  पंरिसरों  की  तलाशी
 जुलाई,  975  से  दिसम्बर,  975  के  प्रग्त  तक  ली
 गई  थी  इत  घोषणा  करने  बालों  र  बर्थ  दण्ड  सगाए
 जाने  प्रौर  मुकदमा  चलाए  जाने  से  भ्राय  भौर  धन  का
 स्वेक्छा  प्रकटन  भ्रधिनियम,  976  के  भ्रधीत ।  मिली
 हुई  है  v
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 झाय-कर  प्रायुक्‍्तों  को  सलाह  दी  गई  है  कि  जिन
 मामलों  में  31-3  977  &  पूर्व  तलाशियां  ली  गई  थीं
 उन  सभी  में,  (31-3-1979  तक  कर-निर्धारण  पूरा
 कर  लिया  जाय  i

 उन  राज्यों  के  नाम  जिनसे  झ्रधिकतम  कर  बसूल
 किया  जाता  है

 3854  8  एस०  एस०  सोमसानों  :  क्‍या
 वित्त  मंत्रों  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  यह  पता  लगाने  के
 लिए  कोई  सर्वेक्षण  कराया  है  कि  देश  में  ग्रामीण  तथा
 नगरीय  क्षेत्रों  में  लोगों  से  कितना  कितना  कर
 बसूल  किया  जाता  है;  भौर

 -  (ख)  उन  राज्यों  के  नाम  क्या  हैं  जहां  कर
 की  पब्रधिकतम  राशि  वसूल  की  जाती  है  श्रौर
 क्या  यह  नगरीय  क्षेत्रों  से  है  या  ग्रामीण  क्षेत्रों  से  ?

 वित्त  मंत्री  श्नो  एच०  एस०  पटेल)
 (क)  जो,  नहीं  ।  सरकार  नें  इस  बात  का  पता
 लगाने  के  लिए  कोई  सर्वेक्षण  नहीं  किया  है  कि
 क्रमश:  ग्रामीण  और  शहरी  क्षेत्रों  में.  रहने  बाले
 लोगों  के  ऊपर  करों  का  कितना  कितना  भार  है
 किन्तु  केन्द्रीय  तथा  राज्यों  के  करों  को  लाकर,
 प्रति  व्यक्ति  कर  का  भार,  ‘1976-77,  में  प्रति
 व्यक्ति  झाय  के  भ्रनुषात  में  9.2  प्रतिशत  बैठता
 है  1

 (ख)  राज्यों  में  से,  स्धिकतम  कर  राजस्व
 की  बसूली  क्रमानूसार  महाराष्ट्र,  उत्तर  प्रदेश,
 झांध  प्रदेश  भोर  तमिलनाडु  में  हुई  |  किन्तु  इस
 बारे  में  कोई  सूचना  उपलब्ध  नहीं  है  कि  इन
 राज्यों  से  सम्बद्ध  शहरी  और  प्रामीण  क्षेत्रों  का  कर
 राजस्व  में  कितना-कितना  सापेक्ष  योगदान  है  ।

 Report  on  working  of  L.LC.

 1855.  SHRI  0.  D.  DESAI:  Will  the
 Minister  of  FINANCE  be  pleased  10.
 state:

 (a)  whether  the  latest  report  on  the
 working  of  Life  Insurance  Corporation
 of  India  has  revealed  that  out  of  the
 Premium  receipts  of  Rs.  900  crores

 per  annum,  as  much  as  Rs.  70  crores
 constitute  management  expenses;

 (b)  whether  this  does  not  indicate
 an  unsatisfactory  state  of  affairs;  and

 (c)  the  remedia]  measures  proposed
 to  be  taken  to  make  Life  Insurance
 Corporation  a  service-oriented  organi-
 sation?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The  total
 premium  income  of  the  Chief  Insurance
 Corporation  during  the  financial  year
 1977-78,  was  Rs.  709  crores  and  the
 total  expenses  of  management  during
 the  year  were  Rs.  82.5l  crores.

 (b)  The  reasonableness  or  otherwise
 of  the  expenses  of  management  cannot
 be  judged  on  the  basis  of  absolute
 figures  there  of  and  it  is  customary  in
 life  insurance  to  use  an  index  called
 “RENEWAL  EXPENSE  RATIO”  for
 assessment  in  this  regard.  ‘The  rene-
 wal  expense  ratio  of  the  LIC  for  the
 financial  year  1977-78  was  Rs.  5.66

 per  cent,  which  is  only  marginally
 higher  than  the  statutory  limit  of  5
 per  cent  applicable  to  the  LIC.  It  may
 be  mentioned  that  during  1977-78,  the
 LIC  paid  two  years’  bonus  to  the  em.
 ployees  and  if,  as  in  the  normal  course,
 only  one  year’s  bonus  had  been  debit-
 ed  in  the  accounts,  the  renewal  expense
 ratio  for  the  year  would  have  been
 4.24  per  cent.  Notwithstanding  the
 foregoing  position,  Government  are  of
 the  view  that  the  renewel  expenses
 ratio  should  be  brought  down.

 (c)  In  order  to  bring  down  the  re.
 newal  expense  ratio,  the  LIC  is  con-
 sidering  various  steps  for  increasing
 the  premium  income  and  reducing  the
 expenses  of  management  through
 budgetary  control  measures,  The
 steps  already  taken  by  it  include  a
 virtual  ban  on  fresh  recruitment  and
 elimination  of  over-time.  For  better
 and  more  economic  service,  the  LIC  has
 also  embarked  on  a  programme  of  de-
 centralisation  of  essential  policyhol-
 ders’  servicing  functions.



 335  Written  Answers

 M/s.  Fibre  Glass  Pitkington  Ltd.,
 Thana,  Bombay

 ‘1856.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  FINANCE  be  pleased  0
 state;

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  fast  expand-
 ing  trade  and  business  of  a  foreign
 multi-national  firm  M/s,  Fibre  Glass
 Pilkington  Ltd.  Thana,  Bombay;

 (b)  whether  that  multi-national
 firm  has  earned  exorbitant  profit  in
 last  three  years  and  if  so,  facts  in
 details  with  the  amount  taxed  and
 that  allowed  to  be  remitted  abroad;
 and

 (c)  whether  the  multinational  firm,
 M/s.  Fibre  Glass  Pilkington  Ltd.,  has
 been  asked  to  dilute  40  per  cent  of
 their  equity  share  within  the  country
 and  if  not,  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).  M/s.
 Fibre  Glass  Pilkington  Ltd.,  was  in-
 corporated  in  India  in  1962,  with  the
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 non-resident  equity  of  54  per  cent.
 The  licensed  ity  of  the  ny
 is  as  under:—

 Capacit
 Ttem  Tebaed”

 छः  a.
 (tonnes)

 s.  Glass  Textiles  &  Glass  reinfur-
 cement  me

 Fibre  and  Con-
 tinuous  Filament)  1,000

 2.  Insulation  Wool  1,666,
 3.  Staple  issue  75

 A  statement  is  attached  showing  the
 paid  up  capital  of  the  company,  net
 profits,  gross  dividend  due  to  non-resi-
 dents,  tax  deducted  on  dividend  earn-
 eq  by  non-residentsand  the  net  divi-
 dent  allowed  to  be  remitted  abroad  for
 the  last  3  years.  In  terms  of  the  FERA
 guidelines,  the  company  is  eligiole  to
 retain  non-resident  interest  of  5l  per
 cent  with  an  export  obligation  of  0  per
 cent,  since  the  activity  of  the  company
 involves  sophisticated  technology.  The
 company  has  complied  with  the  FERA
 directives,

 Statement

 (Rs.  in  lakhs)

 Year  ended  Paid  up  Net  Profit  as  Grossamount  Taxdedueted  Net  dividend
 capital  per  balance  sheet  ofdividend  on  dividend  allowed  to

 (after  taxation  duc  to  none  earned  in  be  remitted
 onearnings  of  residents  India  by  non-
 the  company  residents
 registered  in
 India  as  a

 whole)

 31-9-1975,  160: 00,  33°53  t0°  37  2°  67  7°70

 33-3-I976  160-00  45°84  13-96  3°24  9°72

 3I-B-(977  60°00  67°38  15°56  3°89  04°67
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 Pay  and  Allowance,  for  Employees  of
 Banks,  Central  Government  and

 Public  Umiertakings

 ‘1857.  SHRI  HALIMUDDIN  AHMED:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  Government  propose
 to  consider  the  question  of  similar
 pay  and  allowances  for  Bank  employ-
 ees,  employees  of  Centra]  Government
 and  Public  Undertakings;  D

 (b)  if  so,  when  this  proposal  is
 likely  to  be  decided;  and

 (०)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  FINANCE

 (SHRI  H.  M.  PATEL):  (a)  to  (c).  The
 present  wage  structure  of  Centra!  Gov-
 ernment  employees  is  based  on  the  re-
 commendations  of  the  Third  Central
 Pay  Commission.  That  Commission
 was  also  the  view  that  there  should  be
 a  mechanism  to  ensure  that  pay  scales
 of  public  sector  undertakings  should
 be  fixed  with  due  regard  to  possible  re-
 percussions  on  other  public  sector
 undertakings  ang  on  the  Government's
 own  scales  of  pay.  Public  sector
 undertakings  are  required  to  obtain  the
 prior  concurrence  of  Government  for
 general  revision  of  pay  and  allowances
 of  their  employees.  In  examining  such
 proposals,  Government  take  care  to  see
 that  unreasonable  disparities  are  avoid-
 ed  in  the  wage  structure  as  between
 enterprises,  in  the  same  industry  or
 region  and  as  between  public  enter-
 prises  on  the  one  hand  and  Govern-
 ment  departments  on  the  other.

 Since  the  terms  and  ctn
 ditions  of  service  and  7४०7९
 of  functions  of  bank  em-

 ployees  may  not  be  strictly  comparable
 with  those  in  Government  and  ir  pub-
 lic  sector  undertakings,  the  pay  and
 allowances  may  vary  to  some  extent
 on  account  of  the  special  features  of  the
 banking  system  as  it  has  developed
 Over  the  years.  However,  the  Govern-
 ment  is  well  aware  of  the  need  for  a
 national  wage  policy  and  assuch  ef-.
 forts  are  being  made  to  rationalise  the

 pay  and  allowances  of  ihe  employees
 of  the  banks,

 Growing  tendency  in  U.S.  for
 Protectionist  Measures  against

 Imports
 1858,  SHRI  R.  फ  SWAMINATHAN:

 SHRI  A,  R.  BADRI-
 NARAYAN:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COCPERA-
 TION  be  pleased  to  state:

 (a)  whether  Indian  Exporterg  of
 Engineering  goods  are  alarmed  at  the
 growing  tendency  in  the  U.S.  for
 protectionist  measures  against  imports
 into  that  country;

 (b)  if  so,  the  main  reasons  there-
 for;

 (c)  whether  Indian  Government
 have  explained  their  position  to  the
 U.S.  Government;  and

 (d)  if  so,  whether  any  compromise
 formula  has  been  evolved?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and  (b).
 The  adoption  of  the  Trigger  Price
 Machanism  for  a  prima  facie  determi-
 nation  as  to  whether  the  concerned
 category  of  prime  steel  or  steel  product
 is  being  imported  into  USA  at  less  than
 a  fair  price,  the  antidumping  investi-
 gation  against  an  Indian  firm  export-
 ing  pre-stressed  concrete  wire  strands,
 the  investigation  twice  over  into  alle-
 gations  of  serious  injury  to  the  domes-
 tic  U.S.  industry  on  account  of  import
 of  large  six  industrial  fasteners,  have
 all  caused  concern  along  Indian  ex-
 porters  of  engineering  goods  to  U.S.A.

 (c)  and  (d).  Presentations  were  made
 by  the  Engineering  Export  Promotion
 Council  during  the  course  of  the  Pub-
 lic  Inquiry  by  the  U.S.  International
 Trade  Commission  in  the  investigations
 relating  to  pre-stressed  wire  strand  and
 large  size  industrial  fasteners.  The
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 Commission  determined  that  no  injury
 was  caused  to  the  local  US.  industry
 On  account  of  the  import  of  pre-stressed
 concrete  wire  strands  from  India,  and
 hence  the  matter  has  been  droped  The
 Commission,  on  the  other  hand,  has
 recommended  the  imposition  of  import
 duties  ag  a  measure  of  relief  to  the
 local  U.S.  industry  in  the  case  of  large
 size  industrial  fasteners.  A  Public
 Notice  has  been  issued  by  the  U.S.
 Government,  calling  for  brief  from
 interested  parties  before  a  decision  is
 taken  by  the  President  of  the  United
 States  on  the  recommendation  of  the
 Commission.  The  Indian  Embassy  in
 U.S.A.  has  been  advised  regarding  the
 brief  to  be  submitted.  Government  of
 India’s  apprehension  resulting  from  the
 increasingly  protectionist  attitude  of
 the  United  States  has  also  been  suitab-
 ly  conveyed  to  the  representatives  of
 the  Government  of  that  country  during
 bilateral  talks.

 पर्यटन  स्थलों  पर  हिप्पी

 (1859.  श्यो  ईश्वर  चोधरो  :
 लो  Re  मसालझा

 क्या  पर्यटन  झौर  नागर  बिसानन  मंत्री  यह
 अताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  देश  के  लगभग  सभी  पर्यटन
 स्थलों  पर  विदेशी  पर्यटकों  में  हिप्पियों  की  संख्या
 बढ़  रही  है;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  राज्यवार
 ब्यौरा  कया  है  ;

 (ग)  क्‍या  सरकार  इन  प्रद्धंनग्न  हिप्पियों  की
 उपस्थिति  को  भारतीय  संस्कृति  में  उनका  योगदान
 देने  में  सहायक  मानती  है।  और

 (घ)  यदि  हां,  तो  यह  कहां  तक  सहायक ?

 पयंटन  और  नागर
 विमानन  ७३५

 (थी
 पुरुषोत्तम

 स्ट  मी
 :  (क)  और  ख).  भारत

 झाने  वाले  पर्यटकों  के  आँकड़े  भखिल
 भारतीय  झाधार  पर  तैयार  किए  जाते  है  और
 राज्य-वार/स्थान-वार  भ्राधार  पर  तैयार  नहीं  किये
 जाते  ।  इसके  झतिरिकत  डिसएम्बाकंशन  कार्डों
 में,  जिनसे  पयंटक  भांकड़े  एकल्नित  किये  जाते  हैं,
 हिप्पियों  के  लिए  झलग  से  वर्गीकरण  की  व्यवस्था
 नहीं  की  थई  है  |  इसलिए  यह  बताना  संभव  नहीं
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 है  कि  देश  में  भ्राने  वाले  हिप्पियों  की  संख्या  में
 वृद्धि  हो  रही  ।

 (ग)  जी,  नहीं  t

 (घ)  प्रश्न  नहीं  उठता  ।

 Bonus/Reward  to  Personnel  of  Income
 tax,  Customs  and  Excise  Departments

 1860.  SHRI  0.  V.  ALAGESAN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  what  was  the  total  amount  paid
 as  bonus/reward  to  the  personnel  of
 Income-tax,  Customs  and  Excise  De-
 partments  under  Voluntary  Disclosure
 of  Income;

 (b)  what  was  the  contribution  made
 by  these  departments  for  the  success
 of  this  scheme;  and

 (c)  whether  any  special  reward  was
 given  for  individual  merit  for  the
 success  of  this  scheme?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).  Re-
 ward  equal  to  one  month’s  basic  pay
 was  sanctioned  to  Income-tax  person-
 nel  in  appreciation  of  the  meritorious
 work  done  by  them  for  the  success  of
 the  voluntary  Disclosure  Scheme,  put
 into  operation  under  the  pravisions
 of  the  Voluntary  Disclosure  of  Income
 and  Wealth  Ordinance  ‘1975.  The
 total  amount  paid  was  Rs.  +1,46.3),535.

 Likewise,  the  officers  ang  Staff  of  the
 Customs,  Central  Excise  and  Narco-
 tics  Departments  were  sanctioned
 reward  equal  to  one  month's  basic  pay
 for  the  meritorious  work  done  by  them
 from  the  time  of  promulgation  of  the
 Maintenance  of  Internal  Security
 (Amendment)  Ordinance,  ‘1974,  on  the
 l7th  December,  1974,  providing  for  de-
 tention  of  persons  engaged  in  smug-
 gling  and  ‘other  cognate  offences.  The
 total  amount  paid  to  them  was
 Rs.  --1,69,71,541,

 The  reward  was  for
 team  work  and  not
 recognition  of  the  services  of  any  par-
 ticular  individual  or  individuals.  It
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 was  a  gesture  which.  Government
 thought  it  fit  to  make  as  q  token  of
 appreciation  of  past  performance  and
 as  an  incentive  for  better  verformance
 in  the  future.  This  was  conveyed  by
 the  then  Finance  Minister  in  the  fol-
 lowing  statement  issued  by  him  on  ist
 January,  1976:

 “T  would  like  to  place  on  record
 my  appreciation  of  the  manner  in
 which  the  officers  of  the  Income  Tax
 department  have  risen  to  the  occasion
 and  untiringly  worked  for  the  success
 of  the  Scheme.  As  a  token  of  Gov-
 ernment’s  appreciation  it  is  proposed
 to  sanction  one  month’s  basic  salary
 to  all  officers  and  staff  of  the  Income
 Tax  Department.  Besides,  Govern-
 ment  have  also  decided  to  provide
 Rs.  2  Crores  for  construction  of  resi-
 dential  accommodation  for  the
 income  tax  personnel  in  the  current
 year.  This  will  be  followed  by  an
 allocation  of  Rs.  5  crores  for  each
 of  the  next  two  years.”

 Import  of  Rubber

 86l.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:

 SHRI  RAM  PRASAD  DESH-
 MUKH:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleaged  to  State:

 (a)  whether  it  is  a  fact  that  a  Team
 of  All  India  Rubber  Industries  Asso-
 ciation  had  urged  upon  Union  Gov-
 ernment  for  import  of  rubber;

 (b)  if  so,  whether  Union  Govern-
 ment  have  accepted  their  demand;

 (c)  whether  they  have  pointed  out
 to  Government  that  there  is  hardly
 any  rubber  available  within  the
 country;  and

 (d)  if  so,  how  far  this  is  true?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and  (e).
 Yes,  Sir.  The  Association  had  repre-
 sented  to  the  Government  that  natural
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 rubber  be  imported  to  meet  scarce
 availability  of  that  commodity  in  the
 country.

 (9)  and  (d).  Consequent  on  the
 shortfall  in  production  resulting  in
 scarce  availability  of  rubber  in  the
 country  during  +1978,  Goverument  de-
 cided  to  allow  import  of  5.000  tonnes
 of  natural  rubber  through  S.T.C.  to
 meet  the  situation.

 Help  by  Nationalised  Banks  to  Flood
 Affected  Areas  of  West  Bengal

 1862.  SHRI  SAKT  KUMAR  SAR-
 KAR:  Will  the  Mitmuster  of  FINANCE
 be  pleased  to  state:

 (a)  whether  any  special  programme
 has  been  initiated  for  the  nationalised
 bank  branches  to  help  the  people  of
 flood  affected  areas  in  West  Bengal;

 (b)  if  so,  the  details  of  the  action
 taken  by  the  nationalised  banks
 branches  in  the  said  area,  Bank-wise
 unit-wise,  area-wise  up-to-date  and
 the  number  of  persons  benefited;  and

 (९)  the  details  of  the  nationalised
 bank  policy  to  help  the  people  in  such
 national  calamity;  and  ‘the  details  of
 the  work  done  in  such  calamities  in
 Andhra,  Kerala,  U.P.,  Delhi  and  Bihar,
 State-wise,  Bank  Branch-wise?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  ana  (b).
 Joint  teams  of  Agricultural  Finance
 Corporation  and  the  Indiun  Banks’
 Association  have  toured  the  nine  most
 affected  districts  of  West  Bengal,  viz.,
 Burdwan,  Birbhum,  Howrah,  Nadia,
 Hooghly.  24-Parganas,  Murshidabad,
 Midnapore  ang  Bankura.  “They  have
 assessed  the  extent  of  relief  and  re-
 habilitation  assistance  required  by  the
 farmers  in  these  districts.  The  AFC/
 IBA  team  have  also  recommended  that
 credit  camps  may  be  arranged  in  order
 to  reach  a  larger  nymber  of  small
 borrowers  in  the  shortest  possible  time.
 All  the  bank  branches  located  in  the
 flood  affected  areas  of  the  nine  cistricts
 are  taking  steps  to  provide  assistance
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 to  small  borrowerg  in  the  sectors  of
 agriculture,  artisans  and  self-employed
 and  small  scale  and  tiny  industries  in
 the  light  of  the  recommendations  of
 the  AFC/IBA  teams.

 (c)  All  the  commercial  banks,  in-
 cluding  the  public  sector  banks,  have
 been  advised  by  the  Government  and
 the  Reserve  Bank  of  India  to  provide
 relief  to  their  borrowers  in  the  flood
 affected  areas  and  to  participate  in  the
 implementation  of  the  scheme  drawn
 up  by  the  State  Government  authari-
 ties  for  the  economic  rehabilitation  of
 the  flood  affected  victims.  In  accor-
 dance  with  these  general  guidelines,
 the  banks  have  taken  steps  to  provide
 relief  to  their  existing  borrowers  in
 the  form  of  rescheduling  the  repay-
 ment  of  existing  loans,  non-imposition
 of  penal  charges  for  default  and  ex-
 tension  of  fresh  for  resumption  of
 economic  activities.  It  is)  however,
 too  early  to  assess  the  total  amount  of
 relief  and  fresh  finance  provided  to
 the  flood  affected  people  since  action
 in  this  regard  is  continuing.

 Number  of  Person,  prosecuted  for
 violation  of  Gold  Control  Order

 1863.  SHRI  GANANATH  PRADHAN
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  number  of  raids  con-
 ducted/searches  made  by  the  Central
 Excise  during  March,  977  to  October,
 3978  and  the  quantity  of  gold
 unearthed  (State-wise)  ;

 (b)  the  number  of  persons  proseCcu-
 ted  during  thig  period  for  violation
 of  the  Gold  Control  Order;  and

 (c)  further  steps  proposed  to  be
 taken  by  Government  to  discourage
 hoarding  of  gold  beyond  the  permis-
 sible  quantity  and  the  ways  to  ensure
 strict  enforcement  of  such  measures?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).
 The  information  ig  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.
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 तां  की  बिकी  के  प्रिजामस्थरूप  fer
 we  हौर  हुई  हीन

 l864,  of  ह... द  रि  :
 थी  विजय  कुमार  बलहोल्रा  :

 we  जिस  संत्री  यह  बताने  की  कृपा  करेंगे
 जे

 जय
 सरकार  हारा  |  प्रैल,  977  के

 7  भलों  में  सोना  बेचा  गया  भौर  उसका

 वित्त  मंत्री  (भी  एच०  एम०  पढेल ्)  () सरकार  के  पास  जमा  भंडार  से  सोने
 3  मई  978  को  भारम्भ  की  गयी
 भारतीय  रिजर्व  बैंक  द्वारा  पहली  नौलामी
 थी  ।  यह  बिक्री  26  अक्तूबर  i978  से
 कर  दी  गयी  है  |  भ्रब  तक  गयी 1
 मियों  में,  भारत  सरकार  की  प्रोर  से  भारतीय
 रिजर्व,  बैंक  द्वारा  कुल  i2°9  मीटरोटन  सोना
 86.5  करोड़  रुपये  के  लिए  बेचा  गया  है  ।
 इस  प्रकार  इन  नीलामियों  में  प्राप्त  औसत  कीमत
 प्रति  दस  शाम  668  रुपये  के  लगभग  बैठती
 है

 (ख)  क्योंकि  बेचा  गया  सोना  वहू  सोना
 था,  जो  तस्करी  से  देश  में  लाये  गये  सोने  को
 जब्त  करके  सरकार  कोप्राप्त  हुआ  था,  |  Ae:
 सोने  की  धिक्री  से  प्राप्त  समस्त  रकम  को  लाभ
 समझा  जाना  चाहिए  av

 re
 बास्तविक  लाभ

 यह  रहा  कि  इससे  तस्करी  रोकने  में  बड़ी
 सहायता  मिली  ।

 Black  Money  unearthed  from
 M/s,  Auto  Pins  in  Bihar

 1865.  SHRI  छू.  LAKKAPPA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state  in  view  of  Income-tax
 authorities  having  unearthed  black
 money  sales  to  the  tune  of  Rs.  60
 lakhs  only  in  Bihar  State,  what  action
 the  Government  propose  to  take  re-
 garding  black  money  sales  being  in-
 dulged  in  by  M/s.  Auto  Pins  (India):
 Regd.,  in  their  operations  all  over  the
 country,  their  business  transactions
 being  in  Delhi,  Haryana,  Madhya
 Pradesh,  Rejasthan,  Maharashtra,
 Uttar  Pradesh  and  West  Bengal  etc.?



 ‘145,  Written  Answers  AGRAHAYANA  10,  000  (SAKA)  Written  Answers  =  46

 {THE  MINISTER  OP  FINANCE
 (SHRI  H.  M.  PATEL):  On  scrutiny
 of  the  materials  seized  during  the
 searches  made  jin  April,  1976,  in  the
 case  of  M/s.  Auto  Ping  (Indie)  Regd.,
 the  Income-tax  Officer  has  determin-
 ed  unaccounted  sales  at  Rs.  5  lakhs,
 in  the  assessment  for  the  asessment
 year  ‘1975-76,  Income-tax  Authorities
 are  maintaining  liaison  with  Sales
 Tax  Authorities,  For  speedy  and
 effective  investigations  the  case  has
 been  assigned  to  a  senior  officer  of
 the  rank  of  an  Assistant  Commissioner
 of  Income-tax  with  effect  from  3rd
 October,  978.

 ae  cee

 Inquiry  into  working  of  Ashoka
 Hotels

 i866.  SHRI  SHYAM  SUNDER
 GUPTA:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  Government  of  India
 have  inquired  into  the  working  of
 Ashoka  Hotels  during  the  last  three
 years;

 (b)  if  so,  whether  any  irregularities
 have  been  found;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  py  Government  to  improve
 the  working  condition  and  better
 functioning  of  this  undertaking?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 (c)  The  performance  of-  India
 Tourism  Development  Corporation
 Limited  as  a  Whole  has  improved  con-
 siderably  during  the  last  three  years.
 The  net  profit  after  tax  has  increased
 from  Rs.  58.97  lakhs  during  3975-76  to
 Rs,  99.58  lakhs  during  1977-78,  The
 Cerporation  earned  a  record  net  pro-
 fit  6f  Rs.  99.538  lakhs  during  (1977-78
 sinse  itg  inception.  The  tutnover  of
 the  Corporation.  also  touched  an  all
 time  high  at  Re.  2.95  crores  during

 ‘1977-78,  The  foreign  exchange  earn-
 ings  were  of  the  order  of  Rs.  2.88
 crores  during  the  last  three  years.  The
 Dividend  paid  to  Government  was
 inereased  from  Rs,  25  per  Equity
 Share  to  Rs.  30  per  Equity  Share  dur-
 ing  ‘1977-78.  The  Corporation  has
 paid  Dividends  aggregating  to  Rs.
 08.46  lakhs  during  the  Just  three
 years.  Since  its  inception,  the  Cor-
 poration  earned  the  highest  rate  of
 return  of  3.03  per  cent  on  Equity
 Capital  before  tax  and  6.74  per  cent
 after  tax  during  ‘1977-78.  Thus,  the
 overall  performance  of  the  Corpora-
 tion  has  been  quite  encouraging.
 Further  efforts  to  improve  its  profita-
 bility  and  working  are  continuing.

 Deficit  Financing
 1867,  SHRI  M.  KALYANA-

 SUNDARAM:
 SHRI  VIJAY  KUMAR

 MALHOTRA:
 Will  the  Minister  of  FINANCE  be

 pleaseg  to  state:
 (a)  whether  the  deficit  in  the  Union

 Budget  for  1978-79,  is  expected  to  be
 well  above  the  estimated  Rs.  4396
 crores;  and

 (b)  if  so,  the  details  and  reasons
 thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL);  (a)  and  (b).
 Budget  for  the  current  year  as  finally
 adopted  estimated  an  year-end  defi-
 cit  of  Rs.  07l  crores.  A  further  esti-
 mate  of  the  probable  deficit  wil)  be
 available  only  after  the  Revised  Esti-
 mates  for  the  current  year  are
 finalised.
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 (खत)  क्‍या  बहू  जैन,  बौद्ध,  हिन्दू  भ्ोर  मुस्लिम धर्मों  के  लोगों  के  लिये  तोर्थ  यात्रा  का  एक सामान्य  स्थल  है;

 (ग)  वैशाली  का  विकास  करने  के  लिये
 सरकार  द्वारा  क्या  कार्यवाही  करने  के  लिए
 प्रस्ताव  है;

 (थघ)  क्‍या  इसकी  पयटक  महत्ता  को  देखते
 हुए  सरकार  द्वारा  बिहार  में  कोई  भन्तर्राष्ट्रीय
 हवाई  भड्डा  बनाये  जाने  का  भ्रस्ताव  है;  ौर

 (8)  ऐसे  झन्व  स्थानों  के  ताम  कया  हैं  जिनके
 बिकास  के  लिए  सरकार  द्वारा  कार्यवाही  की  जा
 श्ही  है?

 पर्यटन  झोर  नागर  विमानन  मंत्री  (ध्यी
 पुरुषोत्तम  कौशिक)  :  (क)  जी,  हां  ।

 (ब)जी  हां  ।

 (ग)  राज्य  सरकार  को  वैशाली  में  एक
 झल्पाहार-गृह  स्थापित  करने  को  सलाह  दी  गई
 है  t  केन्द्रीय  पर्यटन  विभाग  का  प्रभिषेक  पुष्करणी टैंक  के  श्रास  पास  के  क्षेत्र  को  भूदृश्यांकित  करने
 का  प्रस्ताव  है  ।

 (घ  )  काठमांडू  के  लिए  संचालित  वायु  सेवाधरों
 को  देखते  हुक  पटना  हवाई  ae  जहले  से  ही  एकज
 झन्तर्राष्ट्रीय  हवाई  भ्रड्डा  है  t

 (४)  बिहार  में,  बौद्ध  तीर्थ  से  संबंधित
 स्थानों,  यथा,  बौद्धगया,  राजगीर  और  नालन्दा,

 का उप
 किया  जा  रहा  है।  प्रारम्भ  में,  इन

 के  मास्टर  प्लान  (भूमि  प्रयोग  प्लान) तैयार  किए  जा
 ह

 है,  जिनके  ग्राधार  पर  झावास,
 स्वागत  केन्द्र  शापिंग  क्षेत्र  विकसित  करने
 का  विचार  है,  झौर  साथ  ही  साथ  पर्यावरण
 झायोजना  संबधी  कार्य  भी  किया  जाएगा  ताकि
 यह  सुनिश्चित  किया  जा  सके  कि  इस  स्थान  की
 प्राकृतिक  विशेषताएं  बनी  रहें।

 Study  regarding  ‘Asian  Capital  Market’

 1869.  SHR]  UGRASEN;  Will  the
 Minister  of  FINANCE  be  pleaseg  to
 state:

 (a)  whether  Government’s  atten-
 tion  hag  been  drawn  towards  the
 study  made  on  ‘Asian  Capita]  Market’
 by  the  Economic  and  Scientific  Re-
 search  Association;

 (b)  if  so,  the  salient  points  thereof;
 and

 (c)  whether  Government  propose
 to  take  any  steps  on  the  basis  of  the
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 recommendations  made  by  the  Asso-
 ciation  and  its  details?

 THE  MINISTER  OF  FINANCE
 (SHR]  H.  M.  PATEL):  (a)  to  (c).
 Information  is  being  collected  and
 would  be  placed  on  the  Table  of  the
 House  as  soon  as  it  ig  available.

 New  Guide  Lines  for  Joint  Ventures
 Abroad

 1870.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  qa  fact  that  Gov-
 ernment  have  announced  new  guide-
 lines  for  Indian  Firms  to  set  up  Joint
 ventures  abroad  on  the  recommenda-
 tions  of  the  interministerial  commit-
 tee  appointed  by  the  Commerce
 Department;  if  so  what  are  the  main
 objectives  of  the  new  guidelineg  and
 the  conditions  thereof;

 (b)  how  many  proposals  have  been
 received  by  Government  for  the  joint
 venture  abroad  till  the  end  of  30th
 September,  1978;  of  which  how  many
 have  been  approved  and  out  of  them
 how  many  are  already  working;  and

 (c)  has  the  Government  set  up  any
 machinery  to  look  into  the  working  of
 these  firms  of  joint  ventures  abroad?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  The  Guidelines  for  the  setting  up
 of  joint  ventures  abroad  announced
 earlier  by  Government  in  March  1978,
 were  modified  recently  and  under  the
 modified  guidelines  proposals  for  not
 only  industrial  joint  ventures  but  also
 joint  ventures  in  the  field  of  con-
 sultancy,  trading  wholesale  and  retail
 marketing,  exploration  of  minerels
 and  service  ventures  like  hotels,  res-
 taurants  etc.  will  be  entertained.
 Attention  is  invited  in  this  connection
 to  the  Guidelines  attached  to  the
 answer  given  in  reply  to  Lok  Sabha
 Unstarred  Question  No,  859  answered
 on  24th  November,  1978,
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 (b)  From  the  time  of  the  revision

 of  the  guidelines  to  the  end  of
 September,  1978,  5  proposals  for
 setting  up  joint  ventures  abroad  were
 received  by  Government,  Out  of
 these  8  proposals  have  been  approved.
 However,  no  joint  venture  has  gone into  production,  as  the  normal  gesta- tion  period  for  joint  ventures  abroad

 is  about  2  to  5  years.

 (c)  The  Ministry  of  Commerce
 maintains  infromation  about  the  pro-
 Gress  of  implementation  of  the  joint
 ventures.  Periodica]  evaluation  is
 also  made  of  their  performance.

 Special  Leave  to  Bank  employees  duc
 to  Floods

 387l.  SHR]  SHIV  NARAIN
 SARSONIA:

 SHRI  VIJAY  KUMAR
 MALHOTRA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Bank
 employees  have  not  been  given  Spe-
 Cial  Leave  for  6th,  7th  and  8th  Sep-
 tember,  978  due  to  floods  parallel  to
 those  announced  by  the  Government
 Of  India  to  its  employees;  and

 (0)  why  such  discrimination  has
 been  made  while  the  fury  of  floods
 was  faced  by  al]  equally?

 THE  MINISTRY  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  instructions  issued  by  the  Go-
 vernment  of  India  in  the  Ministry  of
 Home  Affairs,  related  to  Central
 Government  non-industrial  employees only.  As  regards  banking  industry,
 Indian  Banks  Association  have  issued
 instructions  that  if  the  bank  branches
 Were  open  and  the  employees  could
 not  attend  office,  their  absence  should
 be  debited  to  their  leave  accounts.
 State  Bank  of  India  had  instructed  its
 employes  in  trans-Jamuna  areas  to
 report  to  branches  in  that  area.

 750

 wet  के  बेदले  बेंतन  देने  को  योजना
 (1872.  थी  विजय  कुमार  मलहोता :.  क्या वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 द
 5)  क्या  सरकार  का  विचार  भपने  कर्म- के  लिये  के,  ब्रदले  वेतन  देने  की योजना  को  लागू  करने  का  है;

 (=)
 यदि  हां,  तो  इस  योजना  को  कब  तक

 लागू  जाने  की  संभावना  है;  शौर

 (ग)  इस  प्रयोजनाथं  सरकार  को  प्रतिवर कितनी  राशि  व्यय  करनी  पड़ेगी  ?

 बित्त  मंत्री  (धी  एज०  एम०  पटेल)  :  (क
 फिलहाल  ऐसा  कोई  भ्रस्ताव  सरकार  के  क्य धीन  नहीं  है

 (ख)  शौर  (ग)  प्रश्न  नहीं  उठता  ।

 Allotment  of  Fair  price  Shops  in  Co-
 operatives

 ‘1873,  DR.  BAPU  KALDATE,  will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleaseq  to  refer  to  the  answer  given to  the  Starred  Question  No.  296  on 4th  August,  978  regarding  incentives to  cooperative  Societies  for  taking  up
 distribution  of  essential  commodities
 and  state:

 (a)  whether  the  advice  tendered
 by  the  Central  Government  to  give preference  to  cooperative  societies
 in  the  allotment  of  fair  price  shops to  State  Governments  has  been
 considered;

 (b)  whether  any  State  has  given
 preference  in  the  allotment  of  fair
 Price  shops  to  cooperatives;  and

 (c)  if  so,  the  names  of  the  States
 and  number  of  fair  price  shops  allot-
 ted  to  cooperatives  State-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co.
 OPERATION  (SHRI  ARIF  BEG);  (a)
 to  (c).  The  advice  tendered  by  the
 Central  Government  to  give  pre-
 ference  to  consumer  cooperative  in.
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 the  allotment  of  fair  price  shopa  is
 considered  by  the  State  Governments,
 while  alloting  new  faiy  price  shops.
 The  position,  however,  varies  from
 State  to  State  depending  on  the  level
 of  cooperative  development  and  the
 willingness  of  coperatives  to  under-
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 take  the  distribution  of  essentia]  com.
 moditieg  on  which  the  profit  margins
 are  low.  A  statement  showing  State-
 wise  total  number  of  fair  price/ration
 shops  and  the  number  of  fair  price/
 ration  shops  being  run  by  coperatives
 is  attached.

 Statement

 Btate  Total  Number  As  on

 Ss  Shops

 by  Coopers: tives
 (t)  (a)  (3)  (4)

 Andhra  Pradesh.  22,755  2,943  |  31-80-78
 Assam  18,099  7,876  31-76
 Bihar  27,109,  ayg6r  30-9-78

 Gujarat  8,989  =  014  =  37-8-78

 Haryana  40430  1,862  30-9-78
 Himachal  Pradesh  2,765  1,996  37-8-78
 Jammu  &  Kashmir  1,167,  37-8-77

 Karnataka  14,676  8,559  37-9-78

 Kerala  11,813  2,844  30-6-78
 Madhya  Pradesh  16,540,  2,264  30-g-78

 Maharashtra  पु  97,553,  8,509  30-9-78

 Manipur  मा  नि  मु  435  28  3I-0-78

 Meghalaya  1,398  80  30-9-78

 Nagaland  38  4  37-8-78

 Orissa  के  11,246  8००  31-8-78

 Punjab  .  12,627  7,029  30-6-78

 Rajasthan  9384  3,050  37-7-70
 Sikkim  *  2  Nil.  33-3-78
 Tamil  Nadu.  wt;  9,854  74I6  3-778

 Tripura  —_  डर  654  74...  35-70
 Uttar  Pradesh  2  नि  25,086  2,755,  ह-1 0.
 West  Bengal  37,867£  ‘1,071  90-678

 2,938,835,  66,857
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 (7)  (2)  (3)  (4)

 Onion  Territories:

 A&NIslands  ?  है  नि  181,  55  go-9-78

 Arunachal  Pradesh...  110,  38...  g0-g-78

 Chandigarh  343  54  30-9-78

 Delhi  2,202  116  8०-9-76.

 D&NHaveli  24  ai  gi-10-78

 Goa,  Daman  &  Diu  393  200  30-9-78

 Lakshadweep  ा  aI  30-9-78

 Mizoram.  356  38  30-9-78

 Pondicherry  076  709  gi-:0-78

 Total  Union  ‘Territories.  3,566  652

 Total  All  India.  2,42,401  67,509

 (£)—Includes  2778  ration  shops  in  staturlory  rationing  area.

 Demand  py  State  Governments  for
 more  share  to  Incomes  from  Central

 Government

 1874,  SHRI  0.  8.  PATIL:  Wil]  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  States
 are  demanding  more  share  in  incomes
 from  Central  Government;  and

 (b)  if  50,  what  is  the  decision  of
 the  Centra}  Government  in  thig  re-
 gerd?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Several
 State  Government,  have  demanded

 an  increase  jn  the  transfer  of  finan-
 cial  resources  from  the  Centre  to  thi
 States.

 (b)  The  National  Development
 Council,  in  its  meeting  on  the  8
 and  9th  March  ‘1978,  decided  to  set
 up  a  Committee  to  review,  inter-alia,
 the  fiscal  arrangements  between  the
 States  and  the  Centre  having  regard
 to  the  provision  of  the  Constitution,
 in  the  light  of  the  larger  role  assign-
 ed  to  the  State  Governments  in
 development  planning  and  execution.
 The  NDC  Committee,  in  its  meeting
 On  the  2lst  and  22nd  August  1978,
 decided  to  constitute  a  Working
 Group  to  work  ont  the  implications
 of  the  various  suggestions  made  in
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 the  meeting  of  the  Committee.  The
 Working  Group  met  on  the  5th  Octo-
 ber  978  when  certain  issues  relating
 to  the  fiscal  arrangement  between  the
 Centre  ang  the  States  were  discussed.
 It  wag  decided  that  the  Working
 Group  would  meet  again  after  the
 7th  Finance  Commission’s  report  had
 been  received  by  the  Centra]  Govern-
 ment.  The  7th  Finance  Commission
 has  recommended  a  significant  in-
 crease  in  the  transfer  of  financial  re-
 source;  from  the  Centre  to  the  States
 for  the  period  1979-80,  to  1983-84.
 The  report  of  the  7th  Finance  Com-
 mission  along  with  the  explanatory
 memorandum  as  to  the  action  taken
 on  the  recommendations  wag  placed
 on  the  Table  of  the  HouSe  on  the  24th
 November,  1978,

 Reserve  stock  of  Gold

 1875.  SHRI  F.  P.  GAEKWAD:
 Wil,  the  Minister  of  FINANCE  be
 pleased  to  state  what  is  the  reserve
 stock  of  gold  now  left  with  Govern-
 ment  after  auctions  of  gojq  held  so
 far?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  The  sale  of
 gold  was  from  the  accumulated  stock
 of  gold  confiscated  under  the  Customs
 Act/Gold  Control  Act.  The  stock  of
 gold  left  with  the  Government  after
 auction  sales  is  about  77  tonnes  as  on
 30th  September,  ‘1978,  The  monetary
 reserves  of  gold  with  the  Reserve
 Bank  of  India  were  not  touched.

 शरकार  हारा  रोकने  के
 ढाये  क  द्

 =

 1876.  शी  भारत  सिह  ौहान  :
 ी  चतुर्मुण  :

 कि

 यह  सच  है  कि  सरकार  द्वारा
 मूल्य  वृद्धि  रोकने  के  लिये  उठाये  गये  कदमों  का
 लाभ  को  नहीं

 क्या  तत्काल  कदम  4
 २,

 |  ह: उ
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 वित्त  मंत्री  थी  एच०  एम०  पटेल  ):  (क)
 भौर  (ख)  जी  नहीं  ।  उपभोक्ता  मूल्य  सूचक
 झक  से

 बह
 उपलब्ध  जानकारी  के

 मत सार,  बहुत  सी  महत्वपूर्ण  उपभोक्ता
 है कि  चावल,  #2,  ज्वार,  खाद्य  तेल  मूंगफली

 का  तेल,  जिजेली  का  तेल  श्रौर  ह  का
 ह् ध्याज,  झालू,  चीनी,  गुड़  तथा  चाय  पत्ती  की

 इस  वर्ष,  पूर्ववर्ती  ब  के  मुकाबले  में  कम  रही  हैं।

 Performance  of  public  sector  enter-
 prises

 48’7.  SHRI  CHATURBHUJ;:
 SHRI  UGRASEN:
 SHRI  DHIRENDRA  NATH

 BASU:
 Will  the  Minister  of  FINANCE

 be  pleased  to  state:
 (a)  the  namez  of  public  sector

 enterprises  which  have  been  set  up
 as  statutory  corporations  or  compa-
 nies  registered  under  the  Companies
 Act  in  which  the  Central  Government
 helds  5l  per  cent  or  more  shares;

 (b)  the  financial  performance  of
 these  enterprises;

 (०)  the  total  investment  in  these
 u.certakings  and  the  profits  there-
 from  during  ‘1976-77  and  1977-78;

 (d)  whether  it  is  a  fact  that  there
 is  a  steep  fall  in  the  profits  of  these
 enterprises  in  1977-78  as  compared  to
 the  previous  year  and  if  so,  the  rea-
 song  therefor;  and

 (९)  the  steps  proposed  to  remedy
 the  situation?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The
 nameg  of  public  sector  enterprises
 set-up  under  the  Companies  Act  or
 as  statutory  corporations  have  been
 given  in  the  Annual  Report  on  the
 Working  of  the  Industrial  and  Com-
 mercia]  Undertakings  of  the  Central
 Government  (1976-77,  which  was  plac-
 ed  on  the  Table  of  the  Lok  Sabha.  Of
 these,  the  following  are  statutory
 corporations:

 ,  जा  and  Natural  Gas  Com-
 mission;
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 2.  Food  Corporation  of  India;
 3.  Air  India;
 4.  Indian  Airlines;
 5  Internationa]  Airports  Autho-

 rity  of  India;

 tion.

 The  companies  added  to  that  list
 since  Apri]  977  and  upto  3lst  March
 978  are  given  in  the  Statement
 attached.

 (b)  to  (e).  The  total  investment
 in  these  enterprise;  amounted  to
 Rs.  097  crores  in  1976-77,  and
 Rs.  3300  provisional  as  on  3ist
 March  ‘1978.  The  provisional  figures
 for  1977-78  shows  that  the  overall
 profit  of  all  the  Central  Government
 enterprises  during  that  year  would  be
 Rs.  248  crores  (before  tax)  as  against
 Rs.  476  crores  earned  in  ‘1976-77.

 The  set  back  in  the  financial  results
 of  the  working  of  the  public  sector
 enterprises  was  mainly  due  to  the
 poor  performance  of  the  following  ten
 companies,  which  accounted  for  a
 total  loss  of  Rs,  320  crores:

 l.  Coal  India  and  its  subsidiaries;
 2.  Fertilizer  Corporation  of  India

 Ltd;
 8.  Indian  Iron  and  Stee]  Company

 Ltd;
 4.  Shipping  Corporation  of  India

 Ltd; द
 5.  Heavy  Engineering  Corpora-

 tion;
 6.  Mining  and  Allied  Machinery

 Corpn.;
 7.  Hindustan  Copper  Ltd;
 8.  Bokaro  Stee]  Ltd;
 9.  National  Mineral  Development

 Corporation;  and
 10.  Fertilizers  and  Chemicals  Tra-

 vancore  Ltd.

 The  unsatisfactory  results  were  due
 to  a  variety  of  reasons,  such  as  un-

 6.  Central  Warehousing  Corpora-

 remunerative  prices,  power  shortage,
 inadequate  demand,  recession  inter-
 nationally,  labour  trouble  ete,

 Government  have  taken  steps  to
 improve  power  supply,  industria]  re-
 lations  and  operational  efficiency  to
 contain  cost  increases  and  correct
 technological  defects  (wherever  ex-
 istent),  scope  for  diversification  to
 improve  capacity  utilisation  ete.

 Statement

 l.  Bharat  Leather  Corporation;
 2.  Manganese  Ore  (India)  Ltd; 2
 3.  Mysore  Porcelines  Ltd.;
 4,  Indian  Iron  and  Stee}  Com-

 Ppany-Stanton  Pipe  and  Foundary
 Company  Ltd;

 5.  Radio  and  Electrical  Manufac-
 turing  Company  Ltd;

 6.  Andaman  and  Nicobay  Island3
 Forest  and  Plantation  Development
 Corporation  Ltd;

 7.  North  Eastern  Handlooms  and
 Handicrafts  Development  Corpora-
 tion;

 8.  Dredging  Corporation  of  India;
 and

 9.  Trade  Fairy  Authority  of  India.

 8.C./S.T.  employees  in  Ministry  of
 Tourism  ang  Civil  Aviation

 1878,  SHRI  8,  0.  KAMBLE:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  total  number  of  Central
 Government  employees  in  Clasg  I,  II,
 III  and  IV  in  the  whole  Ministry  be-
 longing  to  Scheduled  Casteg  and
 Scheduled  Tribes  ac  at  the  end  of  the
 years  1975,  976  and  1977;  and

 (b)  the  dates  on  which  Presidential
 Orders  pertaining  to  reservation  in
 (i)  direct  recruitment  and  (ii)  pro-
 motions  respectively  were  issued,  and
 the  reasons  of  their  delay?
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 THE  MINISTER  OF  TOURISMAND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):

 of  .
 7975  7970  7977

 —  S.C.  S.T.  S.C.  S.T.  S.C.  S.T.

 I  44  5  45  5  58  9
 Il  वि  n7  i2  L9  4  7  20

 Ik  3  896  759  992  204  970  204
 Vv.  £,308  231  4,331  बढ़ा  1445  250

 (b)  Presidential  Directive  was  (e)  if  so,  the  details  thereof  and
 issued  to  India  Tourism  Development
 Corporation  on  8..97l  to  Interna-
 tional  Airports  Authority  of  India  on
 23.5.1973  and  to  Air-India  and  Indian
 Airlines  on  23.7.975,—the  dates  on
 which  Government  decided  to  issue
 the  Directive.

 Quantity  of  gold  in  hand  with  Govern-
 ment

 1879,  CHAUDHARY  BALBIR
 SINGH:

 SHRI  CHITUBHAI  GAMIT:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  total  quantity  of  gold  which
 was  in  hand  with  the  Government  in
 3975  to  977  and  during  977  and  978
 and  the  market  rate  prevailing  during
 the  above  period;

 (>)  how  much  gold  is  in  circulation
 in  India  during  the  current  year  and
 during  975  and  1976;

 (0)  the  quantity  of  unauthorised
 ard  smuggled  gold  seized  during  1975,
 976  and  during  ‘1977,  1978  on  various
 eccasions  and  the  value  thereof  and
 how  the  said  gold  i;  being  utilised;

 (d)  whether  Government  have  re-
 ceived  representations  from  indivi-
 uals  and  organisations  of  Gold  deal-
 ers,  Goldsmiths  go  as  to  cupply  the
 gold  directly  to  them  in  the  interest
 of  Government,  Public  and  to  curb
 the  price  rise  of  gold;  and

 the  action  taken  thereby?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The
 total  quantity  of  gold  with  the
 Government  (other  than  the  mone-_
 tary  reserves  of  gold  with  the  Reserve
 Bank  of  India)  during  975  to  3978
 and  the  yearly  average  price  of  gold
 in  Bombay,  are  given  below: —

 uantity bg  gold  in
 in  metric

 tonnes.

 Average market
 price  of
 gold  in

 Bombay
 (Rs.  per 30  grammes)

 Year  (as  on  gist  ५ Dec.

 78:00
 83°88

 86:25,
 76°67

 975
 976
 977
 9978s
 (as  on  30-9-78).

 (b)  No  statistics  relating  to  the
 total  quantity  of  gold  in  circulation
 in  the  country  is  available  with  the
 Government.  But  according  to  certain
 unofficial  estimates,  the  total  stock
 of  private  possession  of  gold  in  all
 its  forms  in  India  as  on  June,  7५४77
 is  to  the  tune  of  20  million  troy
 ounces  or  4000  tonnes  approximately.

 (c)  The  quantity  and  value  of
 gold  seizures  under  the  Customs  Act
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 during  the  years  975  to  978  are
 furnished  below:—

 Quantity  Value  Rs.
 Year  in  Kgs.  in  lakhs  at

 local  pre-
 vailing
 market

 price.
 aa

 9975  4i4  22323

 9976  173,  8474,
 बा  वि  264  60°  24
 3978  176  120°  6g
 (upto  go-9-78).

 The  recent  sale  of  gold  of  about  L3
 tons  by  the  Reserve  Bank  of  India
 from  May  to  October,  978  was  from
 the  confiscated  stock  of  gold,  accumu-
 lated  over  a  period  of  time.

 (d)  and  (e).  Yes,  Sir.  A  number  of
 representations  were  received  by  the
 Government  demanding  sale  of  gold
 in  small  quantities  at  fixed  price
 through  the  counters  of  the  Banks.

 The  Government  has_  suspended
 auctions  of  gold  since  26-10-78.  A
 Committee  has  been  appointed  under
 the  Chairmanship  of  the  Governor,
 Reserve  Bank  of  India  to  review  gold
 Policy  in  थी  its  aspects  and  make
 appropriate  recommendations,  These
 suggestions  will  be  examined  by  the
 Review  Committee.

 अम्यई  के  फिल्‍म  कलाकारों  पर  ग्रायकर  को
 बकाया  राशि

 ‘1880.  श्री  राज  भाशायण.  क्या  बिस  मंत्री  यह
 बाने  की  कृपा  करेंगे  कि  :

 (क)  बम्बई  के  किन-किन  फिल्‍म  कलाकारों
 पर  झायकर  की  राशि  बकाया  है  ;  भौर

 ्)  बकाया  राशि  को  वसूल  करने  के  लिये
 सरकार  द्वारा  क्‍या  कदम  उठाये  गये  हैं  ?

 बित्त  संग्रालय  में  राज्य  मंत्री
 ि  जला कारउल्लाह  )  :  (क)  और  (ख).

 कलाकारों  कक  कर्स  30-9-78  को  प्रत्येक  मामले  में
 आयकर  की  0,000  रुपये  से  भधिक  की  बकाया  थी,

 3227  LS—6

 ai  wafers  सूचना  एकत्रित  की  जा

 ह  t
 और  यथासम्भव  शीघ्रा  सदत-पटल  पर  रख  दी

 Nationalisation  of  Industries

 i88!,  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due
 to  continued  loss  in  Government
 Undertakings,  Government  are  consi-
 dering  to  review  the  matter  of
 natinalisalion  proposal  of  certain  in-
 dustries  now  on  hand;  and

 (9)  whether  the  Government  con-
 sider  that  nationalisation  of  industries
 without  expert  advice  will  lead  to  a
 serious  condition  resulting  in  huge
 loss  of  finance  to  the  Government?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र.  M.  PATEL):  (a)  No,  Sir.

 (b)  Nationalisation  of  any  industry
 wor  unit  is  decided  upon  only  after
 careful  consideration  of  all  relevant
 factors.

 बिड़ला  बंधु्चों  और  गोयंका  अंधृ्नों  पर  अकाया बंधुभ्रों  गो
 बंधू

 i882.  wt  बेंद  नारायण  यावथ  :  क्‍या
 जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  उन  बड़े  व्यापार  गृहों  के  नाम  क्या  हु
 जिन  पर  सरकारी  कर  बकाया  है  और  किन-किन
 वस्तुओं  के  लिये  कर  की  राशि  बकाया  है  प्लौर
 कर  को  बकाया  राशि  क्‍या  है  और  इसे  वसूल
 करने  के  लिये  क्‍या  कार्यवाही  की  जा  रही  है  ;
 श्र

 (ख)  बिड़ला  बन्खुझों  और  गोयनका
 बंधुमों  पर  कुल  कितनी_  राशि  बकाया  हे  और
 उसे  बसूल  करने  के  लिये  क्‍या  कदम  उठाने  का
 प्रस्ताव  है  ?

 विस  मंत्री  (भो  एच०  एस०  पटेख )  :
 () भ्रपेक्षित  सूचना  तत्काल  उपलब्ध  नहीं  है  ।

 बड़े  व्यापारिक  धरानों  के  बारे  में  पूरी  सूचना
 एकत्र  करना  संभव  नहीं  होगा  ।  सोटी  के  जिन
 0  प्रोद्योगिक  घरानों  ने  सामूहीकरण  के  लिए
 आधार  के,  रूप  में  एकाधिकारी  तथा  तिर्बन्धनकारी ब्यापार  प्रथा  भ्रधिनियम,  969  की  धारा  26  8
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 झधीन  पंजीकरण  कराया  है  उनके  व्यापारिक  प्रति-
 ठानी  के  बारे  में,  30-6-78  की  स्थिति  के
 झनुसार  सूचना  एकत्र  की  जा  रही  है  t  यह  सूचना
 यथासंभव  शीघ्र  सदन  पटल  पर  रख  दी  जायगी।

 (ख)  भ्रपेक्षित  सूचना  तत्काल  उपलब्ध  नहीं
 है  ।  यह  एकत्र  की  जा  रही  है  धौर  यथासंभव
 शीघ्र  सदन  पटल  पर  रख  दी  जाएगी।

 कर्मों  पर  श्राय  कर  को  बकाया  राशि

 1883.  भ्री  शानेश्वर  प्रसाद  यादव:  क्‍या  चित
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि:

 (क)  देश  में  ऐसी  i0  फर्मों  के  नाम कया.  हैं
 जो  प्रधिकतम  प्रायकर  देती  हैं  शौर  जिन  पर  झआय-
 कर  की  अधिक  राशि  बकाया  है

 (ख)  भायकर  की  बकाया  राशि  को  वसूल
 करने  के  लियें  सरकार  द्वारा  क्‍या  कार्यवाही  की
 जा  रही  है  भौर  क्‍या  सरकार  इस  राशि  को  वसूल
 करने  में  भ्रसफल  रहो  है
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 विस  मंत्री  (भी  एच०  एुंब०  बढ़ेल )
 (के सभी  ग्रायकर  झायुक्तों  से,  (31-12-1977

 प्थिति  के  प्राधार  पर,  हाल  में  एकल्ित  की  गयी
 सूचना  के  भनुसार,  उन  पहली  दस  कम्पनियों  भौर
 फर्मों  (सागीदारी  की  कम्पनियों)  के  नाम  संलग्न
 विवरण-पत्र  में  दिए  गए  है  जिनकी  31-12-1977
 को,  प्रत्येक  की  कर-निर्धारित  झाय  भौर  प्रत्येक  की
 तरफ  बकाया  पड़ी  झ्लायकर  को  सकल  भांग,  सबसे
 प्रधिक  थी  t

 (ख)  विभाग  ने,  चालू  वित्तीय  वर्ष  में  कर
 की  बकाया  की  क्सूली/कटोती  को  उच्चतम  प्राय-
 मिकता  दो  है  t  सूची  में  वणित

 है
 मामलों  में

 मांग  झदायगी  योग्य  नहीं  बनी  जबकि  कुछ
 झन्य  मामलों  में  मांगें  विवादाग्रस्त  हैं  .  इन  मामलों
 में  अ्निर्णीत  पड़ी  प्रपीलों  का  शीघ्र  निपटान  करने
 के  लिए  उपाय  कर  लिये  गए  हैं।  प्रत्येक  मामले
 की  वस्तु-स्थिति  पर  निर्भर  करते  हुए  बकाया  करों
 की  वसूली/उगाही  के  लिए  सम्बन्धित  प्राधि-
 कारियों  द्वारा  प्राय  कर  भ्रधिनियम  के  उपबन्धों  के
 अनुसार  समय-समय  पर  उपयुक्त  उपाय  किए
 जाते  हैं  ।

 विधरण
 Ls  कस्पनियां

 क्रम  कम्पनी  का  नाम  3I-i2:77  की
 सं0  स्थिति  के  प्रनुधार

 प्रायकर  की  सकल
 बकाया  मांग

 (लाखों  रुपयों  में)

 l.  मिनरल  एण्ड  मैटल  ट्रेडिंग  कारपोरेशन  (प्राइवेट)  लि०  दिल्‍ली  कुछ  नहीं

 2  बैसर्स  इंडियन  भ्रायल  कारपोरेशन,  बम्बई  7  ड़  कुछ  नहीं

 3  जीवन  जीमा  निगम,  अम्बई  कुछ  नहीं

 ५.  भारतीय  स्टेट  बैंक,  कलकसा  5.69

 5  सैंचुरी  स्पिनिंग  एण्ड  मैन्यूफैक्चरिंग  लि०,  दिल्ली  34.0

 &  स्टेट  ट्रेडिंग  कारपोरेशन  श्राफ  इंडिया  लि०,  दिल्ली  63.5

 Rh  fa  ओरियन्टल  फायर  एण्ड  जनरल  इन्शोरेन्स  लि०,  दिल्‍ली  .  30.73

 8.  मैससे  झायल  इंडिया  लि०,  कलकत्ता  कुछ  नहीं

 a  mite  बी०  एम०  वर्लर्द  ट्रेड  कारपोरेशन,  बम्बई

 l0.  नेशनल  इंशोरेंस  कस्पनी,  पश्चिम  बंगाल
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 The  कह  ंग  भांगीवार  की  कम्पनियों)

 क्रम  फर्म का  ताम  '  31-1277.) की do  स्थिति  के  भ्नुता र
 आम्रक ड़  की  श्कल

 बकाया  मांग
 (लाख  शपवीं  में)

 1. मंगलौर  गणेश  बीड़ी  बस,  कर्नाटक  न शुछ  नहीं
 2  तुलसीदास  बी ०  पाटिल,  बम्बई  है  कुछ  नहीं
 3.  मैससं  देसाई  शरदर्स,  गुजरात  कुछ  नहीं
 4  भगवानदास  सोभालाल,  भोपाल  नि  0.24

 आनन्द  ढॉसपरो्टू  ove  fred,  कर्नाटक  कुछ  नहीं
 cs  कालेखां  मोहम्मद  हनीफ,  भोपाल  5.56
 7.  ए०  एफ०  फर्ग्ससन  एण्ड  कम्पनी,  वम्बई  कुछ  नहीं

 wet  फाइन  बर्सटेड  मैल्यूप॑क्‍्वरिग  कम्पनी,  बम्बई  कुछ  नहीं
 2  जानकीदास  एण्ड  कम्पनी,  बम्बई  कृछ  नहीं

 ro.  हिमालय  ड्रग  कम्पनी,  मेरठ  कुछ  नहीं

 Hotels  Goa

 1885,  SHRI  E,  V.  VIKHE  PATIL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 whether  his  attention  has  been  drawn
 to  the  news  item  captioned  “Hotels
 unable  to  cope  with  tourist  boom  in
 Goa”  appeared  in  the  Financial  Ex-
 press,  Bombay  dated  the  24th  October
 3978  and  indicate  the  measures  pro-
 posed  by  the  delegations  of  the  hote-
 liers  of  Goa  and  the  one  led  by  the
 Vice-President  of  the  Goa  Chamber
 of  Commerce  and  Industry  to  increase
 the  hotels,  lodging  and  accommoda-
 tion  to  accommodate  the  expected  in-
 flux  of  tourists.this  year  and  the  mea-
 sures  taken  by.  the  Government  to
 meet  the  situation?

 THE  MINISTER  OF  TOURISM
 AND:CIVIL  AVIATION  (SHRI  PUR-
 SHOTTAM  KAUSHIK):  Yes,  Sir.
 Representatives  of  the  Goa  Chamber
 of  Commerce  and  Industry,  the  Goa
 Hotel  Qwners  Association  and  the
 Goa.  Travel  and  Tourism  Club  -have
 made  the  plea  to  extend  the  35  per
 cant  .,.Central,  Subsidy..Scheme  to
 hotels  located:  in  Panaji  which  .  is
 Presently  excluded  from  its  schedule,

 and  to  give  this  subsidy  with  retros-
 pective  effect  as  such  an  incentive
 would  encculage  entrepreneurs  to
 construct  hotels  in  Panaji  as  also  to
 complete  expeditiously  hotels  cons-
 truction.  The  matter  has  been  taken
 np  with  the  concerned  authorities.

 wet  की  खपत

 i886.  wt  caer  शाम  जायसाथल  :  क्‍यों
 बाणिल्य  तथा  मागरिक  बरत  श्योर  सहकारिता  मंत्री

 (क)  क्या  दालों  को  प्रति  व्यक्ति  खपत
 1975-76  में  53.2  ग्राम  से  घटकर  ‘1976-77

 में  43,  3  प्राम  रह  गई  है,  यदि हां,  तो  क्या  प्रोदीत'
 तत्व  की  कमी  को

 जनक
 लिए  कोई  बैक ल्पिक  उपाय  किये  हैं  शौर  यदि  हां,  तो  ae

 म्बन्धी  ब्यौरा  क्या  है  और  यदि  नहीं,  तो  इसके
 क्या  कारण  हैं  ;

 (ख)  कया  1977=78  के  दौरान  सरकार  ने
 गरीबी  के  स्तर  से  नीचे  के  स्तर  पर  जीवन  व्यतीत
 करने  बाले  तथा  श्राथिकः  दृष्टि  से  कमजोर!  वर्ग  के
 व्यक्तियों  को  उचित  मूल्य  पर  दाल  सप्लाई  करने
 के  लिये  कार्यवाही  की  थी,  यदि  नहीं,  तो  इसके
 क्या  कारण  हैं  ?

 वि
 (ग)  कया  सरकार,  197879"  रखें  पदग

 ब्यक्तियों को  उचित:  मूल्य  पर  दाल  सप्लाई:  करते
 के  अल्तायों  पर  विश्वर  कर  रही  है,  यदि  हां,
 तत्सम्बन्धी  ब्यौरा  क्‍या  है  ;
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 (घ)  क्या  हालों  की  कमी  को  ध्यान  में
 रखते  हुए  1978-79  -में  इतका  प्रायात  करने  का
 विचार  है,  यदि  हां,  तो  किन  देशों  से  तथा  उस
 दर  कितनी  धनराशि  खत  होगी

 बालिस्य  तथा  नागरिक  पूति  |  सहकहरिता

 ,  jaere  में  राय  संजो  (जी  भारिक  बेग  ):

 (क)  दालों  की  प्रति  व्यक्ति  प्रतिदिन  उपलस्यक्षा--
 i976  में  50,8  ग्राम  से  घटकर  977  में

 43.0  ग्राम  हो  गई  है  ।  तथापि,  बर्ष  i974
 और  i975  में  दालों  की  क्रशः  40.  0  याम  झौर

 40,  0  ग्राम  की  प्रतिदन  प्रति  व्यक्ति  उपलभ्यता,
 ३977  की  प्रति  व्यक्ति  उपलब्यता  से  कम  थी  y

 दालों  का  उत्पादन  बढ़ाने  के  लिए  किए  जा,  रहे
 दिपिन्न  दीर्घकालीन  तथा  भल्पकालीन  उपायों  के

 प्रतिरिकत,  दूध,  गोश्त,  मछली,  झाड  जैसी  प्रोटीन

 है  भरपूर  वस्तुओं  ौर  मूंगफली  तथा  सोयाबीन
 बैसे  तिलहनों  का  उत्पादन  बढ़ाने  के  लिए  भी

 प्रयास  कये  जा  रहे  हैं  Y

 (*)  जी  नहों।

 (ग)  उचित  दर  की  दुकानों  के  माध्यम  से
 राशन  कार्डों  पर  नियमित  प्राधार  पर  दालों  का

 वितरण  करने  का  कोई  प्रस्ताव  सरकार  के  विचारा-
 धीन  नहीं  है  t

 (a)  west  ate,  s978  से  दालों  का  आयात

 खुले  झाम  लाइसेंस  (भो०  जी०  एल०)  के  प्रस्तर्गत
 रखा  गया  है  प्र  तक  दालों  के  प्रधिकांश  झायात
 के  प्रबंध  सिरिया  तथा  ढकी  से  किये  गये  हैं  ।

 Increase  in  Quota  of  Garment  Im-
 ports  by  EE.C.

 1887.  DR.  P.  V.  PERIASAMY:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIZES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  £E.E.C.  has  recently
 raised  the  quota  of  garment  imports
 from  India;  and

 (b)  if  ४०,  the  particulars  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (b).  E.E.C,  has  not  recently
 raised  the  overall  queta  of  garment
 imports  from  India.  -
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 Advice  to  Sate  Governments  Re-
 garding  Expenditure  of  Flood  Relief

 1888.  SHRIMATI  AHILYA  P,
 RANGNEKAR:  Will  the  Miniser  of
 FINANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  he  had
 advised  the  State  Governments  to  go
 ahead  with  its  expenditure  ता  flood
 relief  and  allied  matters,  leaving  the
 accounting  of  such  expénditure  to  be
 taken  care  of  later:  and

 १9)  if  so,  the  details  of  such  assur-
 ances  and  whether  these  were  being
 adequately  backed  by  positive  action?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 According  .to  the  existing  practice.
 the  amount,  of  advance  Plan  assis-
 tance  is  allocated  to  a  State  affected
 by  a  natural  calamity  on  the  basis  of
 the  report  of  the  Central  study  team
 and  the  recommendations  of  the  High
 Level  Committee  on  Relief.  Against
 this  allocation,  “on  account”  releases
 are’*made  to  the  State  Government
 déperdirs  on  the  progress  of  expendi-
 ture  reported  by  the  State  Govern-
 ment  and  also  having  regard  to  its
 ways  and  means  position.  Towards
 the  close  of  the  financial  year,  a
 statement  is  to  be  submitted  by  the
 State  Government  showing  the  ex-
 penditure  actually  incarred  in  the
 first  three  quarters  of  the  year  and
 the  expenditure  anticipated  to  he
 incurred  in  the  fourth  quarter.  On
 the  basis  of  this  statement,  the  amount
 of  advance  Plan  assistance  payable
 is  worked  out  provisionally  and  the
 amount,  hecoming  due  to  the  State
 Government  over  and  above  the  “on
 account”  payments  made  earlier,  is  re
 leased.  The  entire  amount  of  advance
 Plan  -assistance  so  released  is  treate’!
 as  provisional  and  is  subject  to  adjust-
 ment  on  the  basis  of  detailed  accounts
 of  expenditure  duly  audited  and  certi-
 fied  by  the  State  Accountant  General.
 This  practice  ls  well  known  to  the
 State  Governments  and  is  in  accordance
 with  the  established  procedures  which
 do  not  in  any  way  ‘hinder  the  progress
 of  relief  measures  to  be  undertakett
 with  the  help  00  Central  at#fstance.
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 Proposal  to  empower  LT.Us.  for  Final
 Disposal  of  Income  Tax  Cases

 1889,  SHRI.D,  N.  TIWARY:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  work  of  income-
 tax  assessment  is  being  held  up  and

 a  large  number  of  cases  are  accumu-
 Jated  due  to  deniaj  of  proper  powers
 to  the  lower  staff  of  the  Department:

 (b)  whether  there  is  a  proposal  to
 snipower  the  lower  Income  Tax  Offi-
 cers  with  more  powers  .for  final  dis-
 pu3al  of  income-tax  cases:

 (८  )  whether  this  matter  was  discus-
 acd  at  the  All  India  Convention  of  the
 Indian  Revenue  Officers  Association:
 and

 (d)  if  so,  the  Government’s  reaction
 thereto?

 FINANCE
 (a)  No.,  Sir

 THE  MINISTER  OF
 (SHRI  H.  M.  PATEL):

 (b)  All  the  Income-tax  Officers
 whether  at  senior  level  or  junior  level
 function  within  the  powers  assigned
 fo  them  under  the  Act.  The  Income-
 tax  Officer  has  the  power  of  final  dis-
 posal  of  the  cases  over  which  jurisdic-
 tion  is  conferred  on  him  except  where
 under  the  provisions  of  Section
 344(B)  the  matter  has  to  be  referred
 to  the  Inspecting  Assistant  Commis-
 sioner  of  Income-tax  for  his  consi-
 deration  and  the  assessment  is  finally
 framed  by  the  Income-tax  Officer  in
 accordance  with  the  directions  given
 by  the  Inspecting  Assistant  Com-
 missioner  under  this  section.

 (c)  Matters  discussed  at  a  conven-
 tion  of  the  Services  Association  are
 brought  to  the  notice  of  Government
 in  resolution  passed  at  such  conven-
 tion  The  Government  have  ‘not
 Teceived  any  resolution  in  this  re-
 gard.  at

 (a)  In  view  of  the  answer  to  (०)
 above  this  question  does  not  arise
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 Excise  Duty  Rate  on  Aerated  Water

 ‘1890.  SHR]  SARAT  KAR:
 SHRI  §S.  S.  DAS:

 Will  the  Minister  of”  FINANCE
 be  pleased  to  state  १

 (a)  what  was  the  excise  duty.  rate
 on  aerated  water  during  ‘1972-73  and
 what  was  the  revenue  collected  and
 what  was  the  production  (in  units);
 end  tee

 (b)  what  was  the  excise  duty  rate
 in  ‘1976-77  an@  the  revenue  collected
 and  what  was  the  production  (in
 units)?  .’

 THK  MINISTER  OF  FINANCE
 (SHR;  H.  M:  PATEL):  (a)  Sir,  the

 é
 mate

 rate  of  excise  duty  during
 -73  on  aerated  water  is  given

 below:
 terre

 Description  Rates  of
 dut ‘  cffective)

 Aerated  waters  whether  or  not
 flavoured  or  sweetened  and
 whether  or  not  containing
 vegetable  or  fruit  juice  or  fruit
 pulp.

 (t)  Aerated  water  other  than
 chose  t

 (i)  which  are  sold  under  a
 brand  name  «  Nil

 (ii)  in  or  in  reladion  to  the
 manufacture  of  which
 any  process  Is  ordinarily
 carried  on  with  the  aid  of
 power  नि  रा.

 (a)  Aerated  water  where  no
 blended  flavouring  concen

 tratesin  any  form  is  used,  10%  ad
 walorem

 (3)  Others  .  20%  af valorem

 ne  Revenue  collected  from  aerated  water
 dur}  72-79  and  was  Rs.  6s
 and  pe  poeta  was  425  million  ह... . उ
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 during  1976-77  on  aerated  (waters  were

 Description
 Rates  of  Duty

 Basic  Auxiliary

 Aerated  water,  whether  or  not  flavoured  or  sweetened  and  whether  or
 not  containing  vegetable  or  fruit  juice  or  fruit  pulp—

 (:)  Aerated  waters,
 Provided  that—

 (i)  in  or  in  relation  to  the  manufacture  of  such  aerated  water
 no  process  is  ordinarily  carried  on  with  the  aid  of  power;
 or  न  .  Nil  Nib

 Gi)  wherein  or  in  relation  to  the  manufacture  of  such  aerated  waters
 y  process  is  ordinarily  carried  on  with  the  aid  of  power the  “equivalent  of  power  so  used  by  or  on  bebalf  of  a  maou:

 facturer  in  one  or  more  factories  does  not  exceed  ten  Horse
 Power  ०  Nil  Nit

 2  Tated  waters,  in  the  manufacture  of  whic!  en  javourin; (2)  Aerated  th  fe  f  which  blend  fi  8 concentrates  in  any  form  are  used—

 (e)  for  each  unit  container  containing  200  millilitres  or  Jess  +  ‘Twenty  Nil
 five  paise

 (b)  For  each  unit  container  rontaining  more  than  200  milliliues  Twenty  Nil
 five

 paise  plus fen  paise for  every hundred
 millilitres
 or  fraction

 ry  thereof
 in  excess  of
 200  milli-
 litres

 (c)  all  others  Fifty  five  Nit
 per  cent
 ad  volerem

 (3)  All  others  Ten  per  cent
 ad  valorem  50%  of

 basic  duty.

 Revenue  collected  from  aerated  water:  during  1976-77  was  Rs.  39°06  crores  (19-83,  creres
 as  basic  excise  duty  and  Rs.  23  lakhs  as  Auxiliary  duty)  and  production,  757  million  bottles

 Un-Utlsed  Capacity  In  Industry  aud
 Excise  Duty

 1891  SHRI  SARAT  KAR:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  the  Ministry  of  Fin-
 ance’  take  into  considertion  the  unuti-
 Ieed  Culpacity  in  a  particular  industry

 before  deciding  to  increase  or  dec-
 rease  the  excise;

 (b)  if  so,  in  which  industry  has  ex-
 cise  been  reduced  because  of  large
 unutilisation  of  capacity;  and

 (c)  the  industries  which  have  large
 unutilised  capacity  and  can  generate
 more  excise  revenue  by  better  utilisa~
 tion  of  capacity?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Before
 taking  a  decision  to  increase  or  de-
 crease  the  rates  of  excise  duty  on
 a  particular  commodity,  various  fac-
 tors  ar¢:  taken  into  consideration;  in
 appropriate  cases,  the  capacity  utili-
 sation  in  an  industry  is  also  one  of
 the  considerations.

 (b)  Capacity  utilisation  is  not  the
 only  consideration  for  reduction  in
 excise  duty;  however,  it  may  be  men-
 tioned  that  excise  duty  on  crimped
 yarn,  small  paper  mills  and  mini
 steel  plants  wag  reduced  in  4977
 Budget  keeping  in  view,  among  other
 things  the  under  utilisation  of  capa-
 city  in  those  industries.

 (९)  Some  of  the  industries  in  which
 capacity  utilisation  is  reported  to
 be  below  50  per  cent  during  977  in-
 cluded  copper,  wires  and  cables,  dry
 batteries  and  mopeds/scooterettes.  It
 may,  however,  be  mentioned  that  the
 reasons  for  under  utilisation  of  capa-
 city  vary  from  industry  to  industry
 and  a  reduction  in  excise  duty,  by
 itself,  is  no  guarantee  that  capacity
 utilisation  would  increase  in  any
 particular  industry.

 Diversification  of  Core  Sector  Projects
 by  Multinationals

 1892,  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  Government  have
 called  upon  the  Multinationals  to
 diversify  their  activity  in  the  core
 sector  projects;

 (b)  if  so,  what  proposals  have  been
 received  by  Government  frty'  the
 multinationals  in  response  té-the  new
 policy;

 (c)  how  many  multinationals  have
 already  diversified  their  shares  as
 required  by.  Government  till  380th
 September,  978  and  how  many  pro-
 Posals  for  diversification  are  pending
 with  Government;  and

 (d)  if  so,  which  are  those?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)-.In  terms

 of  the  current  industrial  Licensing
 Policy,  foreign  companies  are  permit-
 ted  to  diversify  their  activities  in
 high  technology  or  export  oriented
 areas  cnly.

 (b)  A  statement  is  attached  show-
 ing  the  letters  of  intent/industrial
 licences  issued  to  foreign  companies
 for  the  period  from  Ist  January  to
 3lst  October  1978.

 (c)  and  a,  Presumably  the  re
 ference  is  to  the  dilution  of  non-
 Tesident  equity  by  foreign’  companies.
 A  statement  showing  the  names  of
 foreign  companies  to  whom  directives
 have  been  issued  to  dilute  foreign
 equity;  those  who  have  already:  dilut-
 ed  or  whose  schemes  have  been  ap-
 Broved  and  those  whose  schemes  are
 under  consideration  by  Government's
 laid  on  the  Table  of  the  House.
 (Placed  in  Library,  See  No,  LT-2950/
 78)

 Order  on  dealing  with  confidential
 Files  during  Emergency

 1893  PROF.  P.  ७.  MAVALANKAR:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  a  secret  order  of  the
 emergency  days  to  various  Central
 Government  Departments  not  to  sub-
 mit  confidential  files  on  policy  ques-
 tions  to  the  Comptroller  and  Auditor
 General  of  India  has  recently  -been
 revoked  at  the  direction  of  the  Prime
 Minister;

 (b)  if  so,  full  facts  thereof;

 (c)  when  was  such  an  order  issued
 and  by  whom,  and  for  what  reasons;

 (d)  why  did  the  present  Govern-
 ment  take  so  long  in  revoking  the
 said  order;  and

 (e)  reasons  which  prompted  Gov-
 ernment  to  revoke  the  said  order?  _
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 THE  MINISTRY  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c)

 In  the  first  instance,  an  Office  Memo-
 randum  marked  ‘Secret’  was  issued
 by  the  Cabinet  Secretariat  on  30th
 April  976  informing  Additional
 Secretaries  to  the  Government  of
 India  and  higher  Secretariat  officers
 that  there  was  no  legal  obligation
 to  submit,  to  audit  authorities  under
 the  Comptroller  and  Auditor  Ge-
 neral,  confidential  files  contain-
 ing  the  views  of  the  Govern-
 ment  officers  at  different  levels.
 Cabinet  notes  and  decisions  etc.  in
 the  course  of  formulation  of  govern-
 mental  policies.  Subsequently,  on
 25th  September  1976,  instructions  on
 the  same  lines  were  issued  by  the
 Ministry  of  Finance  to  all  Ministries
 and  Departments,  with  copies  to  the
 Chief  Secretaries  of  State/Union  Ter-
 ritory  Governments  and  the  Com-
 ptroller  and  Auditor  General.  These
 instructions  were  issued  as  some
 Ministries/Departments  felt  difficul-
 ty  in  making  certain  files  etc.  avail-
 able  to  Audit  due  to  the  sensitive
 nature  of  the  information  contained
 therein  and  the  possibility  of  the  dis-
 closure  of  such  information  adversely
 affecting  the  national  interests.  On
 further  consideration  of  the  matter
 after  the  present  Government  assum-
 ed  office,  the  instructions  issued  in
 April  3976  and  September  976  were
 withdrawn  on  6th  October  978  and
 23rd  September  978  respectively.

 (d)  and  (e).  After  the  present
 Government  assumed  office,  the  mat-
 ter  regarding  production  of  files  t:
 Audit  was  taken  up  for  de  novo
 examination  in  the  light  of  the  rele-
 vant  provisions  of  the  Constitution
 and  the  Comptroller  and  Auditor
 General’s  (Duties,  Powers  and  Condi-
 tions  of  Service)  Act  1971.  Since  the
 #ssues  involved  were  complicated  and
 relate  to  questions  of  high  policy,
 consideration  of  the  case  necessarily
 took  some  time.

 Legal  issues  apart,  it  was  felt  that
 consistent  with  the  policies  of  the
 present  Government,  the  instructions
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 issued  in  3976  should  be  withdrawa
 so  that  Audit  is  not  weakened.  Hence
 those  instructions  were  withdrawn.

 जीवम  ओमसा  कम्पनियों हारा  किया  गया
 पूंजी  विदेश

 iso4.  श्री  wo  cat  सिह  :  क्या
 चित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  देश  में  जीवन  बीमा  कम्पनियों  द्वारा
 कुल  कितनी  पूंजी  निवेश  किया  गया  है  ;

 (ख)  कितनी  कम्पनियां  ऐसी  हैं  जिनका
 राष्ट्रीकरण  नहीं  किया  गया  है  और  इसके  क्या
 कारण  हैं  ;

 (ग)  क्‍या  निकट  भविष्य  में  उनका  राष्ट्रीव-
 करण  करने  का  सरकार  का  विचार  है  ;  और

 (घ)  जनता  सरकार  के  गठन  के  बाव.  जीवन
 बीमा  कम्पनियों  द्वारा  किए  गए  ग्रामीण  और  शहरी
 पूंजी  निवेश  की  पृथक्‌-पृथक्‌  प्रतिशतता  कितनी  है
 श्रौर  ग्रामीण  क्षेत्रों  की  उपेक्षा  करने  के  क्या  कारण
 है?

 विस  मंत्री  (श्रो  एच०  एस०  पटेल  )
 (क)  शौर  (घ)  :  संलरन  ब्यौरे  के  भ्नुसार  31  मारें,
 i978  को  भारतीय  जीवन  ब्रीमा  निगम  की  देश

 में  कुल  4071, 42  करोड़  रुपए  की  पूंजी  लगी
 थी  v  जीवन  बीमा  निगम  द्वारा  दिए  गए  धन  का
 किस  प्रकार  से  इस्तेमाल  किया  जाएगा,  इसका
 निर्णय  स्वयं  ऋण  लेने  वाले  विभिन्‍न  अ्रभिकरणों
 द्वारा  किया  जाता  है  इसलिए  इस  रकमों  का  ग्रामीण
 तथा  शहरी  क्षेत्रों  क॑  भ्रनुसार  ब्यौरा  उपलब्ध  नहीं
 है;

 (ख)  जीवन  बीमा  निगम  भधिवेशन  के
 अन्‍्तगंत,  _  भारत  में  कारोबार  कर  रहे  सभी

 का  (चाहे  वे  भारतीय  हों  या  गैर-
 भारतीय)  जीवन  बीमा  कारवार  भारतीय  जीवन
 बीमा  निगम  में  तिहित  है  v  भ्रघिग्रहण  का  अ्पवाद
 एक  तो  बे  कम्पनियां  थीं  जो  पहले  से  परिसमापता-
 धोम  थीं  और  दुसरे  वे  कम्पनियां  थीं  जिन्होंने
 बीसा  अधिनियम,  .938  के  लागू  होने  के  समय
 I-7-939  से  पहले  नया  कारबार  करना  बन्द

 कर  दिया  था  v

 (ग)  ग्रह  सवाल  पैदा  ही  नहीं  होता  t
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 विवरण  (करोड़  इपए  )

 निवेश  का  बे  कमन

 शेयर  आजार  प्रतिभूतियां
 .  भारत  सरकार  की  राज्य  सरकारों  की  शौर  धन्य  स्वीकृत  प्रतिभूतिया  2124,  58
 2.  नगरपालिकाधों  की  प्रतिभूतियां  जो  उपर्यक्त  में  शामिल  नहीं  हैं  3.54
 '  विदेशी  सरकारों,  नगरपालिकाशरों  प्रादि  की  प्रतिभतियां
 4  कंपनियों  तथा  सहकारी  समितियों  के  शेयर  तथा  ऋण  पत्र  288.83

 जोड़  246.95

 ऋण
 5.  अधिकार के  लिए  गए  नियंत्रित  व्यवसाय  के  संबंध,  में  राज्य  सरकारों  से

 मिलने  वाली  रकम  0  08
 6  राज्य  बिजली  बोर्डों  को ऋण  556.24
 vz  राज्य  बिजली  बोडो  को  सरकार  द्वारा  गांरंटीश दा  ऋण  l.40
 8  आवास  योजनशों  के  लिए  राज्य  सरकारों  को ऋण  23.97
 9.  शीर्षस्ध  सहकारी  प्रावास  वित्त  समितियों  तथा.  भ्ल्य  शराधिकरणों  को  सरकार  द्वारा

 गारंटीणुदा  ऋण  243.48
 10.  राज्य  झाबास  बो्डों  को  सरकारी  द्वारा  गारंटीशूदा  ऋण  5.43
 li,  राज्य  भ्रावास  बो्डों  को ऋण  .87
 12.  भनुसूचित  जातियों  तथा  जनजातियों  की  प्रावास  सहकारी  सर्मितियों  के  वित्तपोषण

 के  लिए  एक  राज्य  सरकार  1.65,
 15.  श्रावास  तथा  नगर  विकास  निगम  लि०  को  ऋ,ण  40  1011
 14.  नगरपालिकाओों  को  सरकार  द्वारा  गारंटीशदा  ऋण  १79.47
 i5.  राज्य  सरकारों  को  जलपूर्ति  योजनाभों  के  लिए  ऋण  2.  30
 i6.  जिला  परिषदों  को  सरकार  द्वारा  गारंटोशुदा  28.23
 7.  चीनी  सहकारी  समितियों  को  सरकार  हारा  गारंटीोशुदा  ऋण  20.84
 is.  चीनी  सहकारी  समितियों  कोकऋण  2.59
 19.  सहकारी  बुनाई  एकक  को  ऋण  0.22
 20.  श्रौ्योगिक  क्षेत्रों  को  सरकार  द्वारा  गारंटीशुदा  3.56
 2i.  .प्लौद्योगिक  क्षेत्रों  के  लिए  सांविधिक  निगम  को  मु  3.94
 22,  एक  मुधार  ्ट््स्ट  को  सरकार  द्वारा  गारंटीशुदा  ऋण  0.04
 23.  कम्पनियों  को  ऋण  97.42
 24.  कम्पनियों  को  सरकार  द्वारा  गारंटीशुदा  ऋण  5.5°
 25.  एक  झ्ौद्योगिक  सहकारी  समिति  की  सरकार  द्वारा  गारंटीशुदा  ऋण  I0.35
 26.  बिदेशों  में  भारत  सरकार  को  ऋण
 27.  राज्य  बिजली  वोर्डों  तथा  कम्पनियों  या  सहकारी  समितियों  के  ऋणों  के  श्रन्तगंत  ऊपर

 शामिल  की  गई  संपत्तियों  से  भिन्‍न  संपत्तियों  को  बंधक  रखने  पर  ऋण  76.98
 28.  बैंकों  के साथ  कम्पनियों  को  ऋण  99.87

 29.  भारतीय  यूनिट  ट्रस्ट  की  प्रारम्भिक  पूंजी  में  ग्रंशदान
 595.4I

 0.75
 शेयर  बाजार  की  प्रतिभूतियों,  ऋणों  तथा  भारतीय  यूनिट  ्ढ््स्ट  की  पूंजी  में  निवेश

 4023.4
 30.  मकान  सम्पत्ति  तथा  भूमि  58.39

 कुल  जोड़  4071.  48
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 wheat  समिति  को  सिफारिशों  की  करियान्यिति

 "Taos.  डा०  रामजो  सिह  :  क्‍या  चिस
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  बिचार  कर  लगाने
 के  बारे  में  चोकसी  समिति  की  सिफारिशों  को
 क्रियाम्वित  करने  का  है,  प्ौर  यदि  हां,  तो  कहां
 तक  ;

 ्)  क्‍या  भारत  में  विदेशियों  के  रोजगार
 पर  तथा  भारतीयों  द्वारा  विदेशों  में  अजित  लाभ
 पर  कर  लगाने  से  बुरा  प्रभाव  पड़ेगा  भौर  यदि
 हां,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या  है  ;

 (ग)  इन  दो  स्रोतों  से  सरकार  को  कितनी
 ज्ञाय  होगी  ;  ओर

 (घ)  प्रायकर  से  छूट  के  बारे  में  चौकसी
 समिति  की  सिफारिशों  को  सरकार  का  कहां  तक
 स्थीकार  करने  का  विचार  है  ?

 बिस  मंत्री  (धी  एच०  एम०  पटेल  )  ४  क
 से  (9).  चौकसी  समिति  की  पअ्रतिम  रिपोर्ट
 निहित  सिफारिशों  पर  सरकार  द्वारा  भ्रभी  विद्यार
 किया  जाना  है

 पारिश्ष  पेपर  मिलस,  गोंदल  (सोराष्ट्ू)  द्वारा  उत्पादन
 शुल्क,  सोमा-शुल्क  झोर  प्लायकर  का  भुगतान

 1896.  शी  कन  wen:  ब्या
 जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  के  दौरान  पारिख  पेपर
 मिल्स,  ग्रोंदल  (सौराष्ट्र)  द्वारा  उत्पादन  शुल्क,
 सीमाशुल्क  झौर  झायकर  की  कितनी  राशि  का
 भुगताल  किया  गया  श्रौर  इसकी  कितनी  राशि
 बकाया  है  ;  ध्रौर

 (ख)  इस  फर्म  के
 गुरू  होने

 से  लेकर  झब
 तक  वर्षवार  इसने  कुल  राशि  का  पूंजी
 निबेश  किया  है  और  हसके  कितने  भागीदार  हैं
 झौर  इन  भाग़ाीदारों  द्वारा  झब  तक  झाय  कर  की
 कितनी  राशि  का  भुगतान  किया  गया  है  और
 श्रन्य  उद्योग  तथा  व्यापार  संगठनों  के  नाम  क्या  हैं
 जिनमें  वे  भी  भागीदार  हैं  ध्ौर  उनमें  से  प्रत्येक
 द्वारा  कुल  कितनी  राशि  का  पूंजी  निवेश  किया  गया
 है  भौर  गत  तीन  वर्षों  के  दौरान  उन  पर  झाय-
 कर  को  कितनी  राशि  बकाया  है?

 विस  मंत्री  ी  एच०  एम०  पढेख) :.  (क)
 और  (छ)  भपेक्षित

 सूचना
 तत्काल  उपलब्ध

 नहीं  है  शौर  यथासंभव  शीघ्र  सदन-पटल  पर  द * 2
 दी  जायग्री

 DECEMBER  ,  978  Written  Answers  380

 पेपर  एण्ड  कह  ल्म  far,  पूना  हारा  उत्पाद-
 शुल्क,  सोभा-शुल्क  झौर  eraee  का  भुगतात

 i897.  श्री  mm  कम  woe  :  क्‍या
 जिस  मंत्री  यह  बताने  की  कृपा  करेंग्रे  किः

 (क)  गत  तोन  वर्षों  के  दौरान  पेपर  एण्ड
 पल्प  कन्वजंव  लिए  i:83,  शिवाजी  नगर,  फर्मुसन
 कालेज  रोड,  पूना  द्वारा  उत्पाद-शुल्क  सीमा-शुल्क
 झौर  प्रायकर  के  लिए  कितनी  धनराशि  झदा  की
 झौर  उस  पर  झायकर  के  रूप  में  कितनी  धनराशि
 बकाया  है;  शौर

 ख)  इस  फर्म  की  स्थापना  से  झाज  तक  इस
 फर्म  में  बचवार  कितनी  पुंजो  लगाई  गई  है  झौर
 उसमें  कितने  भागीदार  ?  झौर  इन  भागीदारों
 द्वारा  भ्रव  तक  कितने  प्रायकर  का  भुगतान  किया
 गया  है  भौर  उन  धन्य  उद्योगों  धौर  व्यापार  संग-
 ठनों  के  नाम  कया  हैं  जिनमें  वे  भाग़ीदार  हैं  भौर
 उनमें  से  प्रत्येक  में  उनके  द्वारा  कितनी  पूंजी  लगाई
 गई  और  गत  तोन  वर्षों  के  दौरान  उनके  वियद्ध
 झायकर  की  कितनी  राशि  बकाया  है?

 जिस  मंत्री  (क्रो  एज०  एस०  पढेल  )  :
 (क)  सूचना  तत्काल  उपलब्ध  नहीं  है  |  इसे
 एकल्ित  किया  जा  रहा  है,  भौर  यथा  सम्भव  शीघ्र
 सदन-पटल'  पर  रख  दिया  जायगा

 (छल)  यह  पता  चला  है  कि  पेपर  एण्ड  पल्प
 कन्वर्शन  लिए,  i:83,  शिवाजी  नगर,  फम्मूसन
 कालेज  रोड,  पूना  एक  लिमिटेड  कम्पनी  है,  जो
 कम्पनी  भधिनियम,  के  शप्रन्तरंत  पंजीकृत  है,  भौर
 इस  प्रकार  इसका  कोई  भागीदार  होने  का  प्रश्न
 ही  नहों  उठता  ।  विधि,  न्याय  तथा  कम्पनी  कार्य
 संज्ञालम  (कम्पनी  कार्य  विभाग)  के  पास  इस
 समय  उपलब्ध  सूचना  के  अ्रनुसार  उक्त  कम्पनी  के
 प्रंजीकषण  की  तारीख  9-2-1942  है;  धौर
 इसमें  निवेश  की  गयी  पूंजी  के  वर्ष-वार  ब्यौरे  नीचे
 दिमे  प्नुसार  है  :--

 निम्नलिखित  तारीख  को  समाप्त  होने
 1

 पूंजी
 वालो  प्रवधि  के  तुलन  पत्र  के  भ्रनुसार  लाख

 रुपयों  में  )

 3I-7-955  6.  68
 3l-7-956  6.93
 (31-7-1957  7.i2
 3I-7-958  7  7.5
 (31-7-1959  0.33
 3i-7-960  .  10,  34
 3I-7-96  5.97
 3I-7-962  16,00
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 विम्नलिशित  तारीक्  को  समाप्त  होने.  चूकता  पूंजी
 माली  झवधि  के  तुलत  पत्र  क  भ्रतसार  (नाज

 रुपयों  में)
 acerca  EE

 (31-7-1963  20.00

 3I-7-964  20.00
 (31-7-1965  20.00
 (31-7-1966  मु  20.00
 (31-7-1967,  वि  28,52
 3I-7-968  29.03
 (31-7-1969  30.56
 (31-7-1970,  हे  33.67
 ‘B1-1971  34.88
 3I-7-972  :  34.  95
 3I-7-973  34.  96
 (31-7-1974  वि  4.95
 (31-7-1975,  4.97

 एक०  बुदूनणी  फ्च्ढ  कल्णणी,  प्रजेट  लिमिटेड
 बम्बई  an  उत्पायन-शुल्क,  सोमा-शुल्क  ate

 झायकर  का  .  चुगतान'.

 1898.  wt  yer
 अर्थ  कह  बाज

 :  क्‍या  लिस
 मंत  यहू  बताने  की  कृपा  किः

 (क)  गत  "न  बचों  में  एफ0  पुडुमजी  एण्ड
 कम्पनी  (प्राइवेट)  लिमिटेड,  फोबंस  स्ट्रीट,  बम्बई
 हारा

 ह  त्त्
 ,  सीमा  शुल्क  भौर  प्रायकर

 के  रूप  में  घनराशि  का  भुगतान  किया
 गया  है  भौर  उनकी  भौर  इस  हिसाब  में  कितनी
 घनराशि  बकाया  है;  भौर

 ख)  प्रारम्भ  से  लेकर  ब  तक,  वर्षवार,
 फर्म  में  कितनी  पूंजी  लगाई  गई,  उसमें  कितने
 भागीवार  हैं  भौर  इन  भाणीदारों  ने  भ्रव  तक
 ग्रायकर  की  कितनी  धनराधि  का  भुगतान  किया
 है  बौर  छेसे  श्रत्य  उद्योगों  तथा  व्यापारिक  संगठनों
 के  नाम  कया  हैं  जिनमें  वे  भागीदार  भी  हैं  प्रौर
 उनमें  से  प्रत्येक  में  उन्होंते  कितनी  पूंजी  लगाई  है
 जौर  गत  तीन  वर्षों  स ेउनकी  शोर  कितनी  धनराशि
 बकाया  है?

 चिस  मंत्री  (शो  एच०  एस०  पढेल )  :
 (क  तत्काल  उपलब्ध  नहीं  है  ।

 से  (क  ्  जा  रहा  है  और  यथासंभव
 शीघ्र.  सदसन्पटल  पर:  रख  दिया  जायगा  ve

 fe  एफ०  पुडुमजी
 ..(प्राइवेड)  लि०  स्ट्रीट,  बम्बई  एक

 लिमिटेड  कम्पनी  है;  जो  कम्पनी  अधिनियम.  के
 नष्तसंत  पंजीकृत  है,  भौर  इस  तरह  उसके  किसी

 भाशीदार  के  होने  का  प्रश्न  ही  नहीं  रुठता।  विधि
 न्याय  तथा  कम्पनी  कार्य  मंज्ञालय  (कम्पनी  कार्य
 विभाग)  के  पास  इस  समय  उपलब्ध  सूचता  के
 प्रमुसार,  उक्त  कम्पनी  के  पंजीकरण  की  तारीख
 3i-2-965  है  जौर  ‘B1-3-1970  से
 3I-3-975  तक  की  झवधि  के  दौरान  उसकी
 चुकता  पूंजी  i0,000  to  थी  t

 deen  पेपर  मिह्स  कम्पनों  लिसिटेड,  पूरा  द्वारा,
 उत्पादन-शुल्क,  सोमा-शुल्क  प्रोर  प्रायकर

 का  भुगतान

 i899.  श्री  हुकम  चल्द  कछथाय  :  क्‍या  लिन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  डैक्कन  पेपर  मिरे
 कम्पनी  खिमिटेड,  कामसवैल्थ  बिल्डिंग,  पूना  द्वार,
 उत्पादन  शुल्क,  सीमाशुल्क  झर  प्लायकर  के  रूप
 में  कितनी  धतराशि  का  भुगतान  किया  गया  ौर
 उनकी  शोर  इस  हिसाब  में  कितनी  धनराशि  बकाया.
 है।  भौर

 (ख)  भारम्भ  से  लेकर  भझब  तक  ब्वार,
 फर्म  में  कितनी  पूंजी  लगाई  गई  है  शौर  उनमें
 कितने  भागीदार  है  और  उनके  द्वारा  भ्ब  तक
 आयकर  को  कितनी  धनराशि  का  भुगतान  किया
 गया  है  शौर  ऐसे  प्रन्य  उद्योगों  तथा  व्यापारिक
 संगठनों  के  नाम  क्या  हैं  जिनमें  वे  भागीदार  भी
 हैं  झ्ौर  उनमें  से  प्रत्येक  में  उनके  द्वारा  कितनी
 पूंजी  लगाई  गई  है  झौर  गत  तोन  वर्षों  से  उनकी
 आर  कितनी  राशि  बकाया  है  ?

 विस  मंत्री  पुभ्नी  एस०.  एम०  बढ़ेल ) :.  (क)
 सूचना  तत्काल  उपलब्ध  नहीं  है,  उसे  एकत्रित

 कया  जा  रहा  है  तथा  यथासंभव  शीघ्र  सदन-पटल
 पर  रख  दिया  जाएगा  v

 (ख)  यह  पता  खला  है  कि  हेक्कत  पेपर  मिल्स
 कम्पनी  लि०,  कासनबैल्थ  बिल्डिंग,  पूना,  एक  लिसि-
 देड  कम्पनी  है  जो  कम्पनी  भ्रधिनियम  के  भ्रधीन
 पंजीकृत  है  भौर,  इस  प्रकार  इसके  किसी  भागीदार
 के  होने  का  प्रश्न  नहीं  उठता  t  विधि,  न्याय  और
 कम्पनी  कार्य  मंत्रालय  (कम्पनी  कार्य  विभाग)  के
 पास  इस  समय  उपलब्ध  सूचना  के  अनुसार  उक्त  कम्पनी
 के  पंजीकरण  की  तारीख  ‘5-7-1885  है
 तथा  (31-39-1949  से  3i-3-2976  की  अधि

 8z.
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 के  दौराने  इसकी  चुकता  पंजी  ci.  लाख  २०

 और  सागर  लिभानत  मंत्री  यह  बताने
 की  छुपा  करेंगे  कि  उनके  मंत्रालय  के  अधीन

 सरकारी  उपक्रेमों  के  मास  क्‍या  हैं.  उनको  क्या  मुख्य
 कार्य  सौंपा  गया  है,  गत  तीन  वर्षों  में  उनकी
 उपलब्धियां  क्‍या  है,  उनको  कितनी  हानि  अथवा
 लाभ  हुमा,  उनके  मुख्य  कार्यालय  कहां-कहां  पर  है,
 उनके  चैयरमैनों/प्रेजीडेन्टों/प्रवन्धक  तिदेशकों  के
 नाम  क्या  हैं  (यदि  यह  पद  दो  व्यक्तियों  के  पास

 है  तो  पूरा  ब्यौरा  क्‍या  है)  उनकी  नियुक्ति  की
 तारीख  तथा  उनकी  कालावधि  की  समाप्ति  की
 तारीख  शौर  उनके  मुख्यालय  कहां-कहां  पर  है
 सभा  उन  उपक्रमों  के  नाम  क्‍या  हैं  जितके  मुख्या-
 य  उन  स्थानों  से  प्रन्य-भन्य  स्थानों  पर  हैं,  जहा
 कि  उनके  मुख्य  कार्यालय  हैं  और  ऐसा  कब  से  है
 जन्ौर  इसके  क्‍या  कारण  हैं

 पर्यटश  ओर  नागर  विमानन  संत्री  थी
 पुदशोससम  कौशिक)  सूचना  एकतित  की  जा  रही
 है  सौर  सभा-पटल  पर  रख  दी  जाएगी  1

 बिस  मंत्रालय  के  झाघीन  सरकारों  उपक्रम

 1901.  श्री  मृत्युंजय  प्रसाद  :  क्‍या  विश,  मंत्री
 #€  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  उतके  मंत्रालय  के  धीन  सरकारी
 झपक्षमों  के  नाम  तथा  मुख्य  कृत्य  कया  है  तथा  उनके

 मुख्यालय  कहां  कहाँ  पर  स्थित  हैं,  उनके  वैयरमैनों/
 'प्रेजीडेंन्टॉ  तथा  प्रबन्छक्त  निदेशकों  के  नाम,  नियुविन  की
 तारीख  तथा  कालावधि  की  समाप्ति  की  तारीख  क्‍या

 &  (यव  मे  पद  दो  व्यक्तियों  के  पास  है  ता  उनका  ह. 11 ल
 क्या  है),  सुर्यालय  कहां  कहां  पर  स्थित  हैं  तथा  उन
 उपत्रमों  के  नाम  क्‍या  है  जिसके  मुख्यालय  उन  नगरों
 से  पृथक  नगरों  में  है  जिनमें  उनके  मुख्य  कार्यालय  हैं
 और  ये  कब  से  हैं  तथा  इसकें  कया  कारण  है;  भौर

 10१  उपक्रमों  की  उपलब्धियां  क्‍या  हैं  शोर  इस
 उपक्रमों  का  गत  तीन  वर्षों  का  लाश  हानि  का  विवरण

 कया है 1
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 fort  मंत्री  भी  एच0  एम०  बढ़ेल ) 7.  (#)
 ौर  (ख).  भ्रपेक्षित  सूचना  सभा  पटल  पर  रखे
 गए  विवरण  1्से  7  में  दी  आ  रही  है  ।

 रे

 [प्रस्बालय  a  रखे  गए/बेखिए  संख्या  LT  295)
 78]

 Amount  spent  on  Employees  of  RBI,
 Bombay  under  Bank  Medicine  Scheme

 ‘1902.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  total  amount  spent  on  the
 employees  of  the  R.BJ.  in  Bombay
 under  Bank  Medicine  Scheme  in  last
 three  years,  year-wise;

 (b)  what  is  the  maximum  amount
 spent  on  one  employee  under  the
 scheme  in  last  three  years’  year-wise,
 and

 (c)  the  names  of  such  three  em-
 ployees  and  the  respective  offices  held
 by  them  and  the  names  of  doctors  who
 tecommended  the  bills?

 THE  MINISTER  OF  FINANCE
 «SHRI  प्र.  M.  PATEL):  (a)  Reserve
 Bank  of  India  have  reported  that  the
 total  expenditure  incurred  under
 Bank’s  Medical  Scheme  in  Bombay
 for  the  past  three  years  is  as  under:

 1977-78 1975-76  1976-77

 Rs,  Rs.  Rs.

 ¥5,04,757'  003  6,59,787°  003  16.33.9539"  00

 (b)  Reserve  Bank  of  India  have
 further  reported  that  the  maximum
 amount  spent  on  one  employee  is  as
 under;

 1975-76  1976-77,  1977-78

 Rs.  Rs.  Rs.
 B,166.00%  11,076 00%  9,088,  00"

 *represents  amounts  paid  the
 hospital  and  does  not  ‘irielude  éx-
 penditure  incurred  before  ‘hospitalisa-
 tion.

 pee”
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 (ढ)
 Name  of  the  employees  (since  expired)

 Office/Deptt  ig  which  }Name/s  =
 Cc

 %  as
 bills

 1975-76
 Shri  A.  K.  Sinharay  (Liver  trouble;  ,

 1976-77,
 Shri  S.  N.  Harche.  (Jaundier/lung  Cancer)

 1977-78
 Shri  R.  ब,  Phadnis  (Kidaee  wouble}

 Je.  Analyst  Dr.  V.  P.  Bhatt,
 AB.  &  D.G  B.M.O
 Bombay.  Main  Office

 Dispensary

 Director,  Do-
 C.G.G.L..  Bombay.

 Asstt  Accounts  Do.
 Officer,
 Securities  Deptt.,
 Bombay.

 Flights  between  Bombay  and
 Ratnagiri

 i903.  SHR!  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to

 sate  val
 (a)  whether  it  is  a  fact  that  the

 Golden  Sun  Aviation  Company  of
 Bombay  could  not  operate  flights  bet-
 ween  Bombay  and  Ratnagiri  during
 monsoon  season  of  978  as  there  is  no
 facility  of  Becon  at  the  Ratnagiri
 Airport;

 (b)  whether  request  for  Becon  ai
 Ratnagiri  Airport  was  made  by  the
 company  to  Government  and  if  so.
 when;

 (c)  what  action  Government  have
 taken;  and

 (d)  whether  one  Becon  is  lying  idle
 at  Santa  Cruz  Airport,  Bombay  and
 Whether  the  Becon  could  be  made
 available  for  Ratnagiri  Airport?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 to  oh  In  June  1978,  the  Golden  sup

 Aviation  Company.  Bombay,  intimat-
 ed  the  Director  General  of  Civit
 Aviation  that  they  had  temporarily
 suspended  flights  from  Bombay  to
 Ratnagiri  due  to  weather  conditions.
 No  reference  was  made  by  the  Com-
 pany  about  the  non-availability  of
 Beacon  at  Ratnagiri.  However,  Shri
 Vasant  Rao  s.  Surve,  Member  Maha-
 rashtra  State  Port  Advisory  Board,
 and  the  Government  of  Maharashtra,
 made  a  request  for  provision  of  a  Non
 Directional  Beacon  (NDB)  at  Ratna-
 ‘airi.  Provision  of  this  facility  is  being
 examined  by  the  Director  General  of
 Civil  Aviation  in  consultation  with
 the  Maharashtra  Government.

 (6)  Two  sets  of  equipment  are
 available  at  Santacruz  Airport,  and
 they  have  been  earmarked  for  higher
 priority  installation  projects  at  Karad
 and  Daman  required  for  operations  at
 Bombay  Airport.

 Banking  facility  in  Ratnagiri  District
 of  Maharashtra

 1904.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  number  of  villages  in  Ratnagiri
 district  in  Maharashtra  where  bank~
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 ing  facility  is  available  and  number
 of  villages  where  such  facilities  are
 not  available;

 (b)  whether  Government  are  aware
 ‘that  these  banks  refuse  to  transact
 business  beyond  eight  miles  from  the
 place  where  the  branch  of  the  bank
 is  located;  and

 (९)  whether  Government  propose
 to  take  any  action  in  the  matter  so
 that  banking  facility  would  be  avail-
 able  to  all  villages  in  the  district?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The
 smallest  unit  of  geographical  area  for
 which  the  data  on  branch  expansion
 is  maintained  by  the  Reserve  Bank  of
 India  is  a  district.  Data  regarding  the
 number  of  villages  without  banking
 facilities  in  Ratnagiri  district  is,
 therefore,  not  available.  However,  as
 at  the  end  of  September,  ‘1978,  there
 were  92  branches  of  the  commercial
 banks  functioning  in  Ratnagiri  Dis-
 trict.  Of  these,  63  were  located  at
 rural  centres  and  29  at  semi-urban
 centres,

 (b)  ‘The  Reserve  Bank  of  India
 has  advised  the  commercial  banks
 that  according  to  their  assessment  an
 average  branch  could  effectively
 supervise  loans  in  an  area  of  36  k.m.
 radius  from  the  location  of  the
 branch.  Banks  have,  however,  been
 advised  that  this  norm  should  not  be
 rigidly  adhered  to  and  applications
 from  borrowers,  particularly  when
 they  are  in  a  cluster,  be  entertained
 even  from  areas  beyond  this  limit  if
 the  branch  can  effectively  supervise
 the  end-use  of  the  loan.

 (c)  As  at  the  end  of  September
 1978,  there  were  9  licences  pending
 with  the  banks  for  opening  offices  in
 the  rura]  and  semi-urban  areas  of
 Ratnagiri  District.  When  these  bran-
 ches  are  opened,  the  rural  and  semi-
 urban  areas  of  Ratnagiri  District
 would  attain  an  average  population
 per  bank  office  of  20,000.
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 Opening  of  Branched  of  Banks  ‘a
 Ratnagiri  District,  Maharashtra

 1905  ‘SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  in  view  of  the  fact  that  District
 Industrial  Centres  have  started  func-
 tioning  in  Ratnagiri  District  of  Maha-
 rashtra  whether  Government  propose
 to  open  more  branches  of  Banks  ina
 villages  of  Ratnagiri  District;

 (b)  if  not,  the  reasons  for  the  same;
 and

 (c)  whether  Government  are  aware
 that  the  purpose  of  opening  of  Dis-
 trict  Industrial  Councils  would  be
 defeated  if  banking  facilities  are  not
 made  available?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).
 As  at  the  end  of  September,  978
 there  were  92  branches  of  the  com-
 mercial  banks  functioning  in  Ratna-
 giri  District.  Of  these  63  were  located
 at  rura]  centres  and  29  at  semi-urban
 centres.  As  on  that  date  the  banks
 also  had  9  outstanding  licences  for
 opening  offices  in  the  district.

 The  Reserve  Bank  would  consider
 the  question  of  further  expansion  in
 the  district  in  the  context  of  the  felt
 needs  for  the  implementation  of
 specific  schemes,  including  that  of
 District  Industries  centres.

 Income  Tax  recovered  against  Assess-
 ment  in  Delhi

 1906  SHR]  DURGA  CHAND:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  whether  income  tax  recoveries
 in  Delhi  are  declining;

 (b)  whether  ‘the’  persotinel  working
 in  the  Income  Tax  Departinent  are'not
 familiar  with  the  complex  procedure
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 maintained  by  traders  in  keeping  their
 accounts  resulting  in  heavy  evasion
 and  avoidance  of  tax  on  a  large  scale;

 (c)  if  so,  what.is  the  amount  of  in-
 ‘come  tax  recovered  in  Delhi  against
 assessment  during  the  last  three  years,
 year-wise;  and

 ६6)  what  steps.are  being  taken  for
 speeding  up  the  recoveries  of  income
 tax  in  the  capital?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  No,  Sir.
 The  collection  of  Income-tax  (includ-
 ing  Corporation-tax)  from  Ist  April
 978  to  October,  978  amounted  to
 Rs.  7.76  crores  as  compared  to  Rs.
 02.85  crores  collected  from  ist  April,
 977  to  October,  1977,  thus  showing  an
 increase  of  Rs.  4.9]  crores.

 (b)  No,  Sir.  The  personnel  working
 in  the  Income  Tax  Department  are,
 by  and  large,  familiar  with  the  com-
 plex  procedure  maintained  by  tra-
 @ers  in  keeping  their  accounts.

 (e)

 Financial  Amount
 Year  collected

 (In  crores  of  Rs.)

 1975-76  74.74

 ‘1976-77  80.66

 ‘1977-78  250.35

 (d)  The  Income-tax.  Act,  1961  pro-
 vides  for  several  steps  for  enforcing
 collectiong  .of  ;income-tax  and  recovery
 of  tax  arrears  such  as  levy  of  penalty,
 attachment  of  monies  due  to  the  de-
 faulter,  distraint  and:  sale  of  movable
 Property,  attachment  and  sale  of  im-
 Movable  property,  etc.  Depending upon  the  facts  and  circumstances  of

 each  case;  suitable  steps‘  are’  faken
 by  the  Income-tax’  authorities  con-
 cerned  for  speeding  collections  of
 Income-tax  and  recovery  of  tax
 arrears.

 Appointment  of  Appellate  Authority
 to  deal  with  appeals  of  H.D.  Bank

 Notes

 1907,  SHRI  VINODBHAI  B.
 SHETH:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  Appellate  Autho-
 tity  to  deal  with  appeals.  u/s.  8(3)  of
 the  H.  D.  Bank  Noteg  .(Demonetisation
 Act)  will  be  appointed  from  quasi
 judicial  cadre,

 (b)  how  many  appeals  have  been
 preferred  u/s.  8(2)  of  the  Act;  and

 (c)  how  many  applications  have
 been  finalised  condoning  delay  by  the
 Reserve  Bank  of  India  ie.  applica-
 tions  filed  after  the  appointed  day  and
 before  24th  of  January,  ‘1978?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL)  :.  (a)  Govern-
 ment  have  allocated  the  work  relat-
 ing  to  the  final  disposal  of  appeals  re-
 ceived  under  section  8(3)  of  the  High
 Denomination  Bank  Notes  (Demone-
 tisation)  Act,  978  to  a  senior  officer
 of  the  rank  of  Joint  Secretary  in  the
 Ministry  of  Finance  on  18th  Novem-
 ber,  1978.

 (b)  About  90  appeals  have  been  re-
 ceived:  by,  Government  under  section
 8 (8)  of  the  High  Denomination  Bank
 Notes  (Demonetisation)  Act,  1978,

 (०)  The  Reserve  Bank  of  India  hes
 reporteg  that  as  on  3lst  October,  1978,
 20,048  applications’  involving  a  tote
 amount  of  Rs.  8.59  crores  had  been
 finalised  after  condoning  delay.
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 Annual  increase  in  Foreign  Exchange
 Reserves

 1908.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  present  position  of  foreign
 exchange  reserves  in  the  country;

 (b)  what  is  the  annual  increase  in
 foreign  exchange  reserves  during  the
 last  three  years,  year-wise;  and

 (c)  what  proposals  Government
 have  formulated  for  using  the  foreign
 exchange  for  development  purposes?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  India’s
 foreign  exchange  reserves  as  on  7
 November,  978  amounted  to  Rs.  4885
 crores.

 (b)  The  year-wise  increase  in  for-
 eign  exchange  reserves  from  ‘1975-76
 enwards  is  given  below:

 (Rs.  Crores)

 Increase
 Year  in  foreign

 exchange reserves

 1975-76  Bar  20

 1976-77  397°29
 1077-78  1636"  76

 8  385"  24
 (Ist  Apriil  to  7th  November,

 3978)

 (९)  It  is  the  policy  of  the  Govern-
 ment  to  utilise  the  foreign  exchange
 reserves  to  promote  the  overall  growth
 of  the  economy  within  a  framework  of
 Price  stability.  Broadly,  the  measures
 adopted  are  the  following  :—

 di)  making  available  the  full  re-
 quirements  of  the  economy  for  im-
 ported  raw  materials,  components
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 spares  and  equipment  consistent
 with  utilisation  of  indigenous  pro~
 ductive  capacity;

 (ii)  arranging  imports  of  essen-
 tial  items  of  mass  consumption  in
 short  supply  in  the  interest  of  do.
 mestic  price  stability;  and

 (iii)  stimulating  the  growth  of
 the  economy  by  accelerating  invest-
 ment  in  identified  projects  and  pro-
 grammes  in  priority  areas  requiring
 large  foreign  exchange.

 Criteria  for  fixing  prices  of  confiscated
 Goods

 1909.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  cer-
 tain  items  of  confiscated  goods  are
 displayed  in  the  customs  houses  for
 Public;

 (b)  if  so,  what  are  the  details  of
 such  goods;

 (c)  the  criteria  followed  for  fixing
 prices  of  the  confiscated  goods;  and

 (१)  what  is  the  amount  on  account
 of  sale  of  confiscated  goods  in  each
 customs  house  during  the  last  three
 years,  year-wise?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र.  M.  PATEL):  (a)  and  (0).
 Yes  Sir.  Some  items  like  trade  goods,
 diamonds  and  precious  stones,  etc.
 which  are  to  be  sold  by  auction  or
 by  tender  are  shown  to  the  public.

 (c)  The  price  fixed  for  sale  of  con-
 fiscated  goods  represents  the  fair  price
 which  the  goods  could  probably  fetch
 under  normal  conditions  in  the  market
 with  a  reasonable  discount  to  the
 buyer.

 (d)  The  sale  proceeds  of  confiscated
 goods  during  the  last  3  years  in  the
 Customs  Collectorates  is  furnished  in
 the  statement  annexed.  at
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 Statement

 ‘atementshewing  Sete
 proce  ading  Colds  Sor  net  Depesined in

 /
 २

 97°  tte
 Fem

 978)

 (Figures  in  Thousands  of  Rupees)

 S.No.  (C.HY/  GEL  jee
 Collectorates  4976  7977  7978

 Custom  Honses
 t  Bombay  728256  54465  7268
 2.  Bombay  (Prev.)  4776  25582  4007
 3  Calcutta  हे  4460  3678  02०

 4  Madras  5467  4244  23  ४4
 3  Cochin  3762  2748  4352
 §  Goa  मु  7587  2045  हा
 >  Vishakhapatnam  874  797  753
 4  Patna  (Prev.)  7  73964  5086  36

 Central  Excise  Collectorates

 yg  Delbi  4G  896  29
 70  Pune...  4463  2279
 2  Bangalore  Too  2157  74
 v2  Madras  7797  7484  597
 '3)  Hyderabad  62७  380  39
 44  Nagpur  I94  206

 a3  Chandigarh  364  846  825
 46  Abmedabad  मु  34360  १0477  868

 ४7.  Madurai  5979  4290  934
 +8  Guntur  B10  88  55
 ag  West  Bengal,  Calcutta  7052  Boa  a

 200  Shillong  मु  ड़  605  469  80
 या.  Allahabad  23  22  oe
 22  Kanpur  .  254  to5  4

 23  «Taipur  A  787  252  डक
 24  Bhubneshwar  2  243  7
 25  2 Indore

 Nota:  Proceeds  of  gold,  silver  etc.  have  not  been  included  as  the  same  are  deposited  in  the
 Government  t.

 3237  LS—7.
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 Silver  Export  Policy
 ‘1010.  SHRI'S.'R.  DAMANI:  Will

 the  Minister  of  COMMERCE,  CIVIL
 .SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 .  (a)  whether  Government  are  at
 present  reviewing  their  Silver  Export
 Policy;

 (b)  whether  it  has  been  found  that
 the  export  of  silver  is  no  more  pro-
 fitable;  and

 (ce)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  ARIF  BEG):  (७)  No,
 Sir.

 (b)  and  (०),  The  export  of  silver,
 which  is  canalised  through  the  State
 Trading  Corporation  of  India,  will  he
 done  whenever  it  is  profitable  to  do  so.
 There  has  been  relatively  low  profits
 of  late,  for  the  reasons  (i)  increase
 in.  domestic  prices  of  silver;  (ii)  in-
 crease  in  refining  charges;  and  (iii)
 change  in  the  Rupee-US  Dollar  ex-
 change  rate  resulting  in  lower  rupee
 realisation,

 Recovery  of  Wealth  Tax  from  Shri
 Sant  Lai,  Advocate,  Sonepat

 1911.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  3739  on  {Ith
 August,  978  regarding  payment  of
 Income-tax  and  Wealth-tax  by  (late)
 Shri  Sant  Lai,  Advocate,  Sonepat  and
 payment  of  Estate  Duty  by  his  heirs
 and  state:

 (a)  the  reasons  why  wealth-tax  was
 not  recovered  from  Shri  Sant  Lai,
 Advocate,  Sonepat  during  his  life  time
 particularly  when  the  value  of  his
 estate  had  been  over  rupees  four  lakhs;

 “(b)  whether  any  steps  have  been
 taken  to  assess  the  wealth-tax  (which
 was-payeble  during,  his  life  time)  now;
 and
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 (c)  if  so,  the  amount  of  tax  assessed
 and  the  steps  taken  to  recover  it  from
 the  estate  left  by  the  deceased?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  In  the
 background  of  estate  duty  assessment
 of  (late)  Shri  Sant  Lal,  Advocate,
 Sonepat,  his  wealth  (after  allowing
 various  exemptions)  does  not  appear
 to  be  liable  to  wealth-tax  and  as  sucls
 the  question  of  assessing  him  to  wealth-
 tax  during  his  life  time  did  not  arise.
 In  this  connection  the  following  may
 be  noted:

 (i)  The  house  property  valued  at
 Rs.  70,000/-  which  was  exempted
 under  section  33(l)  (n)  of  the  Estate
 Duty  Act,  4953  is  also  exempt  under
 section  5()  (iv)  of  the  Wealth-tax
 Act,  1957;

 (ii)  Out  of  the  net  Principal  value
 of  Rs.  3.85,978/~  determined  in  the
 estate  duty  order,  the  following
 amounts  are  to  be  excluded  for
 wealth-tax  purposes:

 (ay  Deceased?’s  rigid  inte  est  in
 the  HUT  assets  ceasing  on his  death  Go  Pod

 (b)  Share  of  lineal  descend-
 ents  included  for  rate  pury  see  rages

 (c)  House  hold  goods  हे  2,f,00

 (d)  Value  of  Gun  9,000

 (लो  Value  ef  fiat  (डॉ  9,000
 (fy  Valve  of  amioul  aal.  i  cee lands
 (g)  Share  &  deposits  for

 which  details  are
 available  (out  of  the
 total  of  Rs,  67.696)  56,7504

 T4:95e  74952

 (h)  Advance  for  purchase  of
 plots  to  New  Friends  Co-
 operative  Howe  Building
 Society  है  20,000

 with  the  above  deductions  the  net
 wealth  comes  to  Rs.  94.832/-  only.  (in
 addition  to,  these  deductiéns  some  fur~
 ther  deduction  on  account  of  certaim

 3
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 deposits  with  Banks  for  which  full  de-
 tails  are  not  readily  available  might
 also  have  to  be  allowed).

 (b)  and  (c).  Does  not  arise.

 Representation  from  LLC.  Officers
 regarding  Anomaly  in  Pay  and  Other

 Service  Matters

 1912.  SHRI  VIJAY  KUMAR  N.
 PATIL:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ecived  representation  from  the  L.LC.
 Officers  regarding  pay  scale  and  other
 service  matters  ctc.;

 (b)  if  so,  details  thereof;

 (c)  what  is  the  reaction  of  the  Gov.
 ernment  to  the  various  demands/ob-
 servations  made  therein;  and

 (d)  decision  taken  in  the  matter
 and  the  likely  time  by  which  final
 decision  in  the  matter  could  be  ex-
 pected?

 THE  MINISTER  OF  FINANCE
 (SHRI  IL  M.  PATEL):  (a)  Yes,  Sir.

 (9)  to  (d).  The  representation  main-
 ly  refers  to  the  revision  of  pay  scales
 with  effect  from  1-4-1973,  restoration
 of  the  Cut  in  Adjustment  Allowance
 with  effect  from  -l-974  and  removal
 of  anomalies  in  their  wage  structure,
 vis-a-vis  the  Class  III  employees  of
 the  Corporation  at  common  pay
 ranges.  The  Government  is  aware  of
 these  anomalies  and  the  matter  is  un-
 der  active  consideration  and  a  decision
 thereon  is  expecteq  to  be  taken  at  an
 early  date.

 चोनो से  निर्मित  लिठाइयों, जाय  आदि  के  भृस्यों
 भें  बद्ध

 1913.  जी  दथारान  शाक्य :  गया  बोणिण्य
 तथा  मागरिक  क्धि  बौर  सहकारिता.  मंत्री  मह  बताने

 पी  कृपा  करेंगे  किः

 (क)  क्या  यह  सच  है  कि  देश  में  चीनी  के  मूल्यों
 में  कमी  होने  के  आजजूद  चाय,  मिठाइयों,  चीनी  निभिक्त
 खिलोंनों  दौर  बच्चों  की  टाफियों  के  मुल्य  पहले  के
 समान  हैं;  और

 (@)  यदि  हां,  तो  इस  बारे  में  सरकार  द्वारा  बयह
 कार्रवाई  की  गई  है  ?

 वाशणिश्य  तथा  सानरिक  पति  दौर  सहकारिता
 मंबालय  में  राज्य  मंत्री  (क्रो  भ्रारिफ  बेग  )  :  (क)'
 प्रौर  (ख)  चीनी  से  बसे  पदार्शों  तथा  तैयार  चाय  पर
 कोई  काननी  मूल्य  नियंत्रण  नहींदे  ।  नागरिक  पूर्ति  भौद
 सद्कारिता  बिभाग  से  2७  सितम्ब्रर,  979  की  राज्य
 सरकारों  को  तैयार  चाय  तथा  मिटाहयों  के  मूल्य
 कम  करने  के  बारे  में  कदम  उठाने  के  लिए  लिखा  था  ?
 वाणिज्य,  सागरिक  पूति  प्रौर  सहकारिता  मंद्री  ने
 9  अ्रक्‍्तूबर,  OTR  को  सभी  मरुय  मंत्रियों  को  लिखा
 था  कि  कास्फेक्‍्शसरी  के  पदाये,  मिठाई,  तली

 बस्तुरों,  तैयार  चाय  वा  काफी,  साकिट  डक्स  झादि,
 डच  दामों  पर  बेचे  हा  रहे  |  न्होंने  उनसे  इन
 वस्तुओं  के  मुल्य  कम  करने  के  लिए  उपाय  करने  का'

 प्रनरोठ  किया  शा  t  अनेक  राज्य  सरकारों  ने  सूचित.
 किशा  है  कि  उन्होंने/ते  मिटाई  विधेताओं,  हटन  मालिकों:
 नथा  जलपाम  एुहों  के  मालिकों  का  इन  वस्तुओं  के  मुल्य
 कम  करने  हैतु  राजी  करने  के  लिए  कदम  उठाने  दे
 उठा  रह  हैं  I

 Development  of  Hotel  Industry

 79i4.  SHRI  MADHAVRAO-  SCIN-
 DIA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  ta
 state:

 (a)  whether  he  is  aware  that  9
 4-day  Convention  of  the  Federation  of
 Hotels  and  Restaurant  Association  of
 India  was  held  recently  at  Agra;

 (b)  if  so,  whether  the  Convention
 has  expressed  that  the  hotel  industry
 and  Government  have  shown  casua}
 interest  in  its  development;  and

 (ce)  if  so,  his  reaction  thereto?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 dc)  Does  not  arise.

 Wseful  Information  obtained  by
 Income-tax  Anthorities  about

 those  presenting  High  Valac
 Notes

 1915.  SHRI  R.  K.  MHALGI:  Will
 ‘the  Minister  of  FINANCE  be  pleased to  state.

 (a)  whether  it  is  a  fact  that  the
 Encome  Tax  authorities  have  obtained
 useful  information  about  those  who
 presented  high  value  notes  for  ex-
 change  after  recent  demonetisation
 and  if  so,  the  nature  thereof:

 (b)  whether  any  follow-up-action
 ‘is  being,  taken  in  regard  to  the  infor-
 ‘mation  so  obtained;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  to  (c).  The
 ‘follow-\p-action  in  respect  of  cases  in-
 volving  encashment  of  demonetised
 bank  notes  is  in  progress.  Information
 Presently  available  indicates  that
 source  of  over  Rs,  3.45  crores  involved
 in  3808  declarations  is  not  fully  and
 Satisfactorily  explained.  Requisite  as-
 sessment  proceedings  are  in  progress.
 Assessments  have  been  completeq  in
 respect  of  35  declarations  involving
 za  sum  of  Rs.  4  lakhs.  Penal  proceed-
 $ngs  have  been  initiated  wherever
 called  for.

 Mincrease  in  Rates  and  Tariff  Charges
 of  Hotels  under  ITDC

 .i96.  SHRI  SUKHDEO  PRASAD
 “VERMA,  Will  the  Minister  of  TOUR-
 ‘RISM  AND  CIVIL  AVIATION  ४९
 pleased  to  state:
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 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  again  raised  the  rates
 and  tariff  charges  exorbitantly  of
 Hotels  etc.  operating  under  India
 Tourism  Development  Corporation  Li-
 mited,  New  Delhi,  despite  its  assuranc-
 es  to  holg  the  price  line  during  March,
 1977;

 (b)  if  so,  the  reasons  thereof  and
 number  of  times  the  tariffs  have  been
 raised  of  these  Hotels  since  March,
 977  with  details  of  tariff  prevailing  in
 each  ITDC’s  hotels  in  the  country;  and

 (c)  whether  this  is  being  done  at
 the  cost  of  tourists  and  visitors  which
 would  ultimately  give  rise  to  the
 prices  of  various  commodities  in  which
 these  visitors  deal  in?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Hotel
 tariffs  are  fixed  annually  keeping  in
 view  the  modified  Hubbart  Formula,
 which  takes  into  account  rise  in  prices
 and  wages,  cost  of  operation,  material
 cost,  competition  ete.  ITDC  Hotel
 Tariffs  have  been  fixed  lower  than  the
 Tariffs  permissible  under  the  Hubbart
 Formula  and  cannot  be  called  exhorbi-
 tant.  They  are  by  and  large  lower
 than  the  Tariffs  of  other  comparable
 Hotels.

 (b)  With  the  approval  of  the  Gov-
 ernment,  hotels  in  the  private  sector
 as  also  public  sector  including  ITDC
 have  revised  their  tariff  twice  (on
 1-10-1977,  and  1-10-1978)  since  March
 ‘1977,

 A  statement  showing  the  hotel  rate
 structure  of  ITDC  hotels  effective  from
 ist  October,  978  is  attached.

 (९  Hotel  tariff  structuring  has  70
 relationship  to  the  prices  of.  various
 commodities  in  which  hotel  guests  dea
 in,
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 Statement
 Statemsnt  showing  the  rate  Structure  of  द  DC  Hotals  effective  ficm  ह  October,  :9,58.

 S.No,  Name  of  the  Hote)  Normal  Tariff  Group)  Tariff  cm
 European  Plan

 Sing'e  Double  —  Single  Deuble
 Room  Room  Room  Room

 x  2  5  Ft  5  6

 Rs,  Rs.
 os  Ashoka  Hotel,  New  Delhi  290  305-  3go-  261  06

 (Air-conditioned).  .
 2a  Akbar  Hotel,  New  Delhi

 (Air-conditioned)  225  300  203  263°
 3  Janpath  Hotel,  New  Delhi

 (  Air-conditioned)  1Y0°  220  30  226

 4  Hotel  Ashoka,  Bangalore
 (  Ait-conditioncd)  450  220  35  87

 5  Hotel  Ranjit,  New  Delhi
 (Ais-conditioned)  T00  I50  90  Ti  128

 (Non-Air-conditioned)  डे  70  40  63  8  04
 6  Hotel  Lodhi,  New  Delhi

 (Air-conditiened)  हे  110°  360  99  I9—-336

 (Non-Air-conditioned)  नि  75  40  68  85--98

 9  Varanasi  Hotel,  Varanasi
 (Air-conditioned)  मु  0  I90  a9  1

 (Non-Air-conditioned)  75  740  68  io8

 8  Khajuraho  Hotel,  Khajuraho
 (Air-conditioned).  i0  I90  69  17a

 (Non-Air-conditioned)  75  340  €8  i226

 9  Jammu  Hotel  (Air-conditioned)  Gs  i00  59  Go

 (Non-Air-conditioned)  50  "5  45  ह

 10  Hotel  Patliputra,  Fatna
 (Air-conditioned).  85  35  77.  i22

 Non-Air-conditioning)  65  W5  59  0g 5  के

 a  tab  Hotel,  New  Delhi
 (Air-conditioning)  .  450  225  398  gt

 t2  Hassan  Hotel  (Air-conditioning)  40  I00  63  90

 (Non-Air-conditioning)  §0  75  45  68

 13,  Air-Port  Hotel,  Calcutta
 (Air-conditioning)  न  75  250  158  225
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 S.No.  Name  of  the  Hotel  Normal  Tariff  Group  Tariff  on  Euros.
 pean  Plan

 Single  Double  Single  Double
 Room  Room  Room  Room

 t  2  3  4  5  6

 4  LVP  Hotel,  Udaipur  Rs.  Rs,  Rs.  Rs.
 Nir-c  onclitioning)  go  740  a  126

 (Noa-Air-conditioning)  95-95  B5—95,  50  77
 ‘65  LUMP  Hotel,  Mysore

 (Air-conditioning)  I25  5
 (Non-Air-conditioning)  75100  125,  175.  9०  ३१49

 46  Aurangabad  Hotel,  Aurangabad
 (Air-conditioning).  go  50  4  I24
 {Noua-  Air-conditioning)  40  i25  53  94

 «7  Kovalam  Hotel,  Kovalam
 (Air-conditioned).  I30—-50  200--225,  ”  i60

 38  Kovalam  Grove,  Kovalam
 (Air-conditioned)  1100  I70  94  396

 ag  Ashoka  Hotel,  Jaipur
 (Air-conditioned)  i20  780  308  १62
 (Non-Air-conditioned;  75  ¥20

 20  Temole  Bay,  Mahabalipuram
 (Air-conditioned).  jog»  1001  40  6g--8  o0--726
 NoneAir-con  tition)  55  55  T5105,  50—59  G8—95

 ‘Joint  ‘Ventures  sanctioned  for  Middle  non-cooperative  attitude  of  certain
 East  Countries  Indian  Banks  operating  abroad  in  the

 matter  of  banking  facilities;  and
 ‘1917.  SHRI  SUKHDEO  PRASAD

 VERMA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  total  number  of  projects
 with  details  of  Indian  participants
 and/or  collaborators  sanctioned  by

 the  Joint  Venture  Committee  during
 ‘the  years  497  and  978  for  Middle
 ‘ast  Countries  including  U.A.E.  and
 Sultanate  of  Oman;

 (b)  ‘the  progress  so  far  made  in  each
 such  Projects;

 (c)  whether  it  is  a  fact  that  some
 of  the  Indian  investors  are  facing  pro-
 ‘blems  due  to  stiff  competition  from
 their  counterparts  in  USA  and  United
 Kingdom  and  particularly  in  view  of

 (da)  if  so,  steps  being  taken
 to  assist  such  entrepreneurs  to  over-
 come  such  difficulties?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG);  (a)  and
 (b).  A  statement  showing  the  required
 information  is  attached.

 (c)  No  reports  from  Indian  entre-
 preneurs  who  have  been  permitted  to
 set  up  joint  ventures  ir’  the  Middle
 East  have  been  received  regarding  the
 problems  faced  by  them  due  to  stiff
 competition  from  investors  “in  other
 countries  ang  lack  .of  co-operation
 from  Indian  banks  operating  abroad

 (d)  Does  not  arise,



 tos  Written  Answers  AGRAHAYANA' 19,  900  (SAKA)  Written  Answete  296

 Statement

 Joint  Venture  Proposals  approved  during  1977,  and  1978  (se
 far)

 to  be  set  in  Middle  East
 Countries  including  U.A  Oman.

 SN».  Nun>  of  the  tn  ftian  Piticipaat  Country  of  Location  —  Present  position  ofthe  project

 t  M's,  Alcon  Coastructions,  Panjim  Baharain’  In  operation  from  June,  977
 2  Shei  Amurinder  Singh,  Patiala.  Iran  Under  implementation
 3  Ms.  Indian  Road  Construction

 Corpn.,  New  Delhi  Afghanistan  Not  implemented
 4  M/s.  Transport  Gompo

 ation  of
 India  Ltd.,  Secunderabad  Kuwait  Under  implementation

 LS  Mis,  Engineering  Projects  (India) Lid.,  New  Delhi.  Kuwait  Under  implementation
 6  M/s.  Punjab  Chemi-plants  Ltd.

 Chandigarh  Kuwait  Under  implementation
 7  M's.  B.  K.  Chatterjee,  Calcutta.  Oman  Under  implementation

 3  M's.  Tata  ExportsL-L.Bom'ny  Saudi  Arabia  Under  implementation
 "9  Mis.  Dsscin  (New  Delhi)  Pvt.

 Led,  Naw  Dethi  Saudi  Arabia  Under  implementation
 ao)  (Obsroi  Hotels  (India)  ह  Led.,

 Caleutta  Saudi  Arabla  Under  implementation
 ep)  Mss.  Ganon  India  Led.,  Bombay  UAE,  Under  implementation
 az  Mis.  Eswar  Construction  Lid.

 Madras  UAE  Under  implementation

 a3  M's.  ss.  WH.  Mualiar,  Quilon  UAE  Under  implementation
 «4  Shei  Shashi  Kumar  Janardhan

 Banatar,  Bombay  ?  .  UAE  Under  implementation
 5  M/s.  En-Tech,  International,

 Madrasa  +  UAE  Under  implementation

 46  =  ©  Mis,  Oberoi  Hotels  (India)  Pvt.  Ltd
 Calcutta  UAE  Under  implementation

 27°  Mis.  Pure  Ice  Cream  Co.  (1g67) Ltd.,  Bombay  «  UAE.  Likely  to  go  into  production in  carly  979

 28  M/s,  Usha  Martin  Black  (Wire
 Ropss)  Ltd.,  Calcutta,  »  UAR,  Under  implementation

 3g:  Mis,  Garware  Plastics  and  Polyester
 ‘Pye.  Led.,  Bombay  UAE  Tmplcmentation  deferred:  by e  party, 20  Mis.  Ballarpur  Indusicie  Ltd,  - oe  Ballarpur  UAE.  "Under  implementation.

 ai  Mis.N.N,  Gaha,  Bowtay  ,  oe  UAE,  production from  Dec.  tg
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 S.No.  Name  of  the  Indian  Participant  Country  of  Location  Present  Position  of  the  Project.

 22  M/s.  Alembic  Chemical  Works  Co
 Ltd.,  Baroda.  न

 23°  M/s.S.  द  ShahConotruction  Services
 Pvt.  Ltd.,  Bombay  .

 24  M/s.  Osnar  Paints  and  Contracts
 i Pvt.  Ltd.,  Bombay

 25  M/s.  Supreme  Industries  Lid
 bry

 26  M/s.  Indian  Plywood  Mfg.  Co.  Ltd.,
 Bombay

 U.AE,  Under  implementaticn

 ALE.  Under  implemcntaticn

 AE,  Not  imph-umented

 UAE,  Under  implementation

 Oman  Wnhder  implementaticn,
 N.B,  The  normal  question  pericd  in  the  case  of  joint  ventures  set  up  abroad  js  2  to  5  ycars,

 Woreign  Exchange  Loans  by  Nationa-
 Mised  and  Non-Nationalised  Indian

 Banks  to  Joint  Ventures/Projects
 abroad

 ‘1918,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 WERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  have  re-
 taxed  certain  rules  and  guidelines  for
 approving  Joint  Ventures  (Projects)
 abroad  and  in  the  matter  of  partici-
 pation  by  Indian  investors;

 (b)  if  so,  the  salient  features  there-
 of;

 (c)  whether  a  decision  is  yet  to  be
 éaken  for  providing  financial  assistance
 by  way  of  foreign  exchange  loans  by
 various  ‘nationaliseqg  and  non-nationa-
 ised  Indian  Banks  operating  abroad
 to  Indian  participants;  and

 (da)  if  so,  the  reasons  for  delay  in.  =
 providing  such  incentives  to  Indian
 participants?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and
 (b).  The  Guidelines  for  setting  up  of
 joint  ventures  abroad  were  modified
 ly  Government  recently  whereby,

 -apart  from  Industrial  Joint  Ventures,
 proposals  for  joint  ventures  also  in
 he  fiela  of  trading,  marketing  and

 consultancy  ett.  will  be  entertdined..
 Although  normally  no  cash  remittance
 from  India  is  allowed  for  participa-
 tion  is  the  equity,  in  the  case  of  nor-
 industrial  joint  ventures  where  there
 is  no  scope  for  export  of  capital
 equipment  from  India,  cash  remittance
 will  be  considered  and  decideq  on
 merits.  A  copy  of  the  modified
 guidelines  was  attached  to.the  answer
 given  in  reply  to  Lok  Sabha  Unstarr-
 ed  Question  No:  859  answered  07
 24-L-978,

 (c)  and  (d).  The  guidelines  for  set-
 ting  up  of  joint  ventures:  already  pro-
 vide  for  raising  of  foreign  exchange
 loans  abroad  for  financing  such  ven-
 tures.  Besides,  the  Entrepreneurs  are
 also  free  to  apply  to  the  nationalised
 and  non-nationalised  Indian  Banks
 operating  abroad  for  foreign  exchange
 loans.  The  Banks  would  consider
 such  requests  on  the  basis  of  the  norms
 laid  down  by  them.

 Outstanding  issues  between  Bank  of
 India,  Bombay  and  Andiira  Steel

 orporation  Ltd.,  Calcutta  and
 Bangalore

 1919,  उम्रह्ता  SUKHDEO  PRASAD
 VERMA;  Will  the  Minister  of
 FINANCE’  be  pleased  to  state:

 (x)  whether  correspondence  hes
 been  exchanged  during

 recent
 past

 between  the  Chaikmen:  of,  Banit  of
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 India,  a.  Steel  Cor-
 poration  Timed  Coletta  and  Ban-
 gplore  in.  connection  with  resolving  of
 certain  outstanding,  issues  between  the
 two.  organisations;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  steps  being  taken  by  Gov-
 ernment  to  protect  the  interest  of  both
 and  also  the  interest  of  large  number
 or  employees  working  in  the  Andhra
 Steel  Corporation  Limited?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र,  M.  PATEL):  (a)  and  (b).
 Yes,  Sir.  As  a  result  of  exchange  of
 correspondence  between  the  Chairman
 of  the  Committee  of  Management  of
 Andhra  Steel  Corporation  Limited  and
 the  Chairman  and  Managing  Director
 of  Bank  of  India,  the  Bank  has  ap-
 pointed  one  of  its  officers  on  the  Com-
 mittee  of  Management  of  the  Com-
 pany.  The  Chairman  of  the  Com-
 mittee  of  Management  of  Andhra
 Steel  Corporation  is  expected  to  meet
 the  Chairman  of  Bank  of  India  on
 ist  December,  3978  to  discuss  the  out-
 standing  issues.

 (c)  Since  the  company  did  not  fulfil
 certain  conditions  stipulated  by  the
 Bank  regarding  change  in  manage-
 ment  etc.,  the  Bank  has  resorted  to
 legal  action,  to  protect  its  interests.

 Employses  of  Punjab  and  Sind  Bank
 Ltd.

 1920  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  FINANCE  be  pleased to  state

 (a)  whether  the  employees  of  the
 Punjab  and  Sind  Bank  Ltd,  are  agi-
 tating  since  long  against  the  manage-
 ment  for  the  fulfilment  of  their  de.
 mands;

 (b)  what  are  the  demands  of  the
 employeas;  end

 (५).  ह... ३  1...  have  been  taken.  by
 Governaziqnt  to  entiaty,  the  employers?

 THE  MINISTER  OF  FINANCE.
 (SHRI  प्र,  M.  PATEL):  (a)  The  Punjab.
 &  Sind  Bank  Ltd.,  has  reporteg  that  an.
 agitation  in  the  form  of  demonstra-
 tions  and  dharna  was  conducted  by
 a  small  group  of  employees  of  the
 bank  claiming  to  be  the  office  bearers
 of  Punjab  and  Sind  Bank  Staff  Union
 (Regd).  The  agitation,  according  to-
 the  bank,  arose  out  of  intra-unioa
 rivalry  between  two  sets  of  employees
 claiming  to  be  the  office-bearers  of  the
 said  union.

 (b)  The  charter  of  demands  sub-
 mitted  by  the  group  which  conducted
 the  agitation  in  September,  978  and
 which  according  to  the  bank  represents
 a  microscopic  minority  of  employees
 includes  demands  relating  to  scrapping
 of  apprenticeship  scheme  in  the  bank,
 promotion  policy,  transfer  policy.
 overtime  allowance,  bonus.  relieving
 the  General  Secretary  of  the  said
 union  of  Bank’s  work  etc.

 (c)  The  bank  has  reported  that  the
 agitation  has  been  withdrawn  unila-
 terally.  The  bank  has  asserted  that
 the  management’,  relations  with  the:
 staff  are  cordial  and  work  at  all  the:
 branches  of  the  bank  is  going  on
 smoothly,

 Persons  receiving  Pay  Off  from  Boeing’
 Company

 ‘1921.  SHRI  VAYALAR  RAVI:
 SHRI  P.  K.  KODIYAN:
 SHRI  N.  SREEKANTAN

 NAIR:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to:
 state:

 (a)  whether  the  Minister  announ-
 ced  to  reveal  the  naihes  of  the  pers
 sons  who  received  the  pay  off  from the  Boeing  Company  as  soon  as  it  is
 furnished  to  the  Government  by  thé
 Company:
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 (b)  if  80,  whether  he  has  received
 +he  mames.of  the  such  persons;  and

 (c)  if  so,  the  names?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)  to
 (०),  Press  reports  appeared  in  India
 recently  about  Boeing  Company's
 admission  before  the  Securities
 and  Exchange  Commissions  of
 U.S.A.  to  the  effect  that  India  was  one
 of  the  seven  countries  where  pay  olfs
 were  elfected  by  the  Boeing  Com-
 pany.  The  question  of  pursuing  the
 matter  with  a  view  to  getting  the
 names  of  the  beneficiaries  in  India
 was  taken  up  through  diplomatic
 channel,  On  the  basis  of  information
 obtained  through  the  U.S.  Department
 on  Justice,  a  case  has  peen  registered
 against  the  following:

 l.  M/s.  Pillman  Aircraft  Company

 2.  Shri  Kekoo  Jehangir  Maneckji

 3,  Smt,  Piloo  M.  Maneckji

 4,  Shri  Jean  Kekoo  Maneckji

 for  offences  punishable  under  section
 56  of  the  Foreign  Exchange  Regula-
 tions  Act,  973  and  sections  162,  363
 and  20B  of  Indian  Pena]  Code.  The
 investigationg  are  still  in  progress.
 The  United  States  Department  of
 Justice  had  furnished  the  information
 ainder  an  agreement  which  specifically
 Jays  down  that  the  information  shall
 be  used  exclusively  for  purposes  of
 investigations  conducted  by  agencies
 with  law  enforcement  responsibilities
 and  for  ensuring  criminal,  and
 administrative  proceedings.  There-
 fore,  it  will  mot  be  in  the  public
 interest  to  divulge  any  further  details
 in  this  regard.  In  any  case,  it  may
 be  clarified  that  the  information  so
 far  received  covering  the  transactions
 upto  1975,  relate  to  payments  made  by
 the  Boeing.Co..to  their  Consultants
 and  Agents  in  India  and  not  to  any
 individual  beneficiaries
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 Fall  in  Production  of  ‘Rubber
 iat

 i922.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  there  has  been  a  fall
 in  the  production  of  rubber  in  the
 country  during  the  period  April—
 August,  1978;  and

 (9)  if  so,  what  is  the  annual  total!
 production,  consumption  and  what
 steps  have  been  taken  to  meet  the
 deficit?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,
 Sir.

 (b)  During  1978-79,  the  production
 and  consumption  of  raw  rubber  in  the
 country  have  been  provisionally  esti-
 mated  at  140,000  tonnes  and  1,56,000
 tonnes  respectively.  To  meet  the  shore
 tage  imports  to  the  extent  of  sbout
 15,000  tonnes  have  been  effected
 through  STC  during  the  current  year.

 Setting  up  of  New  capacity  in
 Cooperative  Spinning  Sector

 1923.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  २९  pleased  to  state:

 (a)  whether  the  All  India  Federa-
 tion  of  Cooperative  Spinning  Mills
 has  prepared  a  blueprint  for  setting
 up  of  new  capacity  in  the  Coopera-
 tive  Spinning  Sector  and  better  uti-
 lization  of  the  existing  capacity;  and

 (b)  if  so,  the  details  of  the  gro-
 jects  and  Government's  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMME:

 eee, CIVIL  SUPPLIES:  AND  Coben TION  (GHRI-ARIP  BEG):  *fa)"the  AU
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 ‘India’  Federation  of  Cooperative  Srin-
 ning  Mills  Ltd.,  Bombay  has  formulat-
 ed  a  programme  for  the  integrated  de-
 velopment  of  the  textile  cooperatives
 including  creation  of  additional  spin-
 ning  capacity  and  better  utilization  of
 the  existing  capacity  in  the  cooperative
 sector  during  978—83.

 ‘(b)  ‘The  programme  envisages  estab-
 lishment  of  38  new  cooperative  spinn-
 ing  mills  and  expansion  of  existing
 spinning  mills  involving  additional
 spindleage  of  0.92  lakhs  and  capital
 investment  of  Rs,  22  ccores.  The
 proposals  of  the  Federation  have  been
 recommended  to  the  Planning  Com-
 mission,  Ministry  of  Industry,  and
 Ministry  of  Petroleum  and  Chemicals
 and  Fertilizers  for  consideration  and
 incorporation  in  their  sectoral  Plans
 for  978—83.

 M.M.T.C.  Contract  with  G.D.R.

 i924.  SHRI  JANARDHANA  POOJA-
 RY;  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COUOPERA-
 TION  be  pleased  to  state:

 (a)  wkether  MMTC  has  signed  a
 coutract  with  GDR  for  the  supply  of
 iron  ore  during  ‘1979;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and  (b).
 Yes,  Sir.  The  contract  is  for  supply
 of  a  total  quantity  of  5.7  lakh  tons  of
 iron  ore  during  ‘1979.

 विकासशील  देशों  से  सहायता

 ‘1925.  भो  युवराज:  गया  बिस  मंत्री  यह  बताने
 की  कृपा  कर

 ह्
 क्या  संयबत  राष्ट्र  संघ  ले  निर्णय  लिया  है

 को  अपनी  भ्राय  का  0.  7  प्रतिशत
 भाग  सहायता  के  रुप  में  विकासशील  देशों  को  देना

 ti

 (स)  क्या  विश्व  बैंक  के  प्रेजीडेंट,  रोब  मैकत-
 मारो  में  ह्बर्य  यह  बात  मांगी  विर्कसित

 देश  प्रपवे  बबन  पूरे  तहीं  कर  सके  हैं;  और

 ‘aig

 (ग)  क्या  विकासशील  देश  कमी की  श्रधध्यदत्वा , रहते  हुये  विकास  भहीं  कर  सकते  हू  झौर  यदि  हां,
 विकासशील  देलों  के  विकास  झौर  उसकी
 करने  के  लिये  क्‍या  कार्यवाही  करने  का  विचार  है  और
 यह  कार्मशाही  कब  तक  को  जायेगी  झौर  यदि  नहीं,
 तो  इसके  क्‍या  कारण  हैं  ?

 बित  मंत्रों  (श्री  owe  एम०  पटेल):  (क)  संगकक्‍्त
 राष्ट्र  महासभा  ने  i970  म  संकल्प  सक्या  2626...
 (XXV)  द्वारा  दूसरे  विकास  दशक  के  लिए  अन्तर्राष्ट्रीय
 विकास  रणनीति  अ्रपनाई  थी  जिसमें  प्राथिक  बष्टि
 से  उन्नत  प्रत्येक  देश  ने  उस  के  द्वारा  विकासशील  दैशों
 को  दी  जाने  वाली  सरकारी  विकास  सहायता  की  राशि
 को  क्रसिक  रूप  से  बढ़ाना  स्वीकार  कर  लिया  था
 ौर  साथ  ही  दशक  के  मध्य  तक  इस  राशि  को  बाजार
 मल्यों  पर  प्पने  सकल  राष्ट्रीय  उत्पाद  के  0.7
 प्रतिशत  के  न्यूनतम  स्तर  तक  पहुंचाने  की  दिशा  में  भर-
 सक  प्रयत्न  करना  भी  मान  लिया  था  t

 (ख)  जी  हां  ।  पस्तर्राप्टीय  मुद्रा  कोष  शौर  विश्व
 बैक  के  बोर्ड  के  गवर्मरों  की  25  सितम्बर,  978  को
 वाशिगटन  डी०  सी०  में  हुई  बैठक  में  विश्व  बैंक  के  प्रेसीडेंट
 श्री  राबट  मैकनमारा  ले  कहा  था  कि  विकास  सहायता
 समिति  के  देशों  से  मिलने  बाली  सरकारी  विकास
 सहायता  के  सम्बंध  में  हाल  की  प्रवृत्तियां  चिन्ता  का  विषय
 है  ।  इन  देशों  की  सकल  राष्ट्रीय  उत्पादन  की  तुलना  में
 सहायता  की  राशि  i9608  Oo  52  प्रतिशत  से  घटकर
 i977  में  0.33  प्रतिशत  रह  गई  ।  उन्होंने  यह  भी

 कहा  कि  जब  से  संयुक्त  राष्ट्र  महासभा  ने  रियायती
 हायता  के  सम्बंध  में  0.7  प्रतिशत  सकल  राष्ट्रीय

 उत्पाद  का  लक्ष्य  स्वीकार  किया  है,  तब  से  मह  राशि
 उस  स्तर  के  झाधे  से  कभी  नहीं  बढ़ी  भौर  इस  लक्ष्य  की
 भ्रपेक्षा  इस  में  लगातार  कमी  हो  होती  गई  है  ।

 (ग)  यद्यपि  विकासशील  देशों  द्वारा  झात्म-
 निर्भरता  ध्रौर  भान्तरिक  साधन  जुटाने  पर
 जोर  दिया  जाना  आहिए,  लेकिन  इन  प्रयत्नों  की  कुछ
 कठोर  सीमाएं  हैं  -  विकासशील  देशों  को  जिन  बढ़ी
 बड़ी  कठिनाइयों  का  सामना  करना  पड़ता  है  उनमें
 से  कुछ  हू:  कम  झाय  के  कारण  बचत  की  सीमित  क्षमता,
 निर्यात-योग्य  वस्तुओं  की  विशेषकर  कृषि  क्षेत्र  की
 वस्तुओं.  की  कीमतों  में  उतार-चढ़ाब,  निर्यात-व्यापार
 पर  संरक्षणात्मक  प्रतिबंध,  कृषि  उत्पादन  को  प्रभावित
 करने  बाली  प्राकृतिक  विपदाएं  श्रौर  अनुप्रक  प्रा  रक्षित
 निधियों  का  प्रभाव  wa:  विकासशील  देशों  को
 प्रन्तरित  किए  जाने  वाले  साधनों  को  बढ़ाने  के  लिए
 ग्रस्तर्राष्ट्रीय  स्‍तर  पर  कारंवाई  करना  झावश्यक  है

 जहां  तक  भारत  का  संबंध  है  आ्रात्मनिर्भरता
 हमारी  विकास-नीति  का  एक  प्रमुख  भाधार  है.  झौर:
 हमारो  योजना  के  लिए  जो  पूंजी  लगाई  जाती  है  'उसका
 अधिकतर  भाग  प्राम्तरिक  साथनों  द्वारा  जुटाया  जाता!  Pa
 है  ।  कृषि  उत्पादन,  बिजली  उत्पांदन,  प्रौद्योगिक
 उत्पादन  में'  काम  झाले  वाली  वस्तुओों  प्रादिः  ह. उ
 अत्यन्त  महत्वपूर्ण:  क्षेत्रों  की  कमियों  .  को:  दूर  करना
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 के  लिए  भी  हमने  कई  कदम  उंठाए  हैं  a  ऐसे  प्रयासों
 से  अनाज  .  के  उत्पादन  सें  पिछले  कुछ  क्यों  में  काफी
 बृद्धि  हुई  हैं  भौर  जहां  कहों  आवश्यक  हुआ  है  देश  में
 सत्पादन  के  काम  ग्राने  वालो  अस्तुझों  की  उपलब्धता
 को  समय-समय  पर  झायात  की  पझम्‌मति  देकर  बढ़ाया
 गया  है  t  बिजली  के  उत्पादन  में  बड़े  पमान  पर  वद्धि
 करने  का  कायत्रम  भी  तयार  किया  गया  है  t

 M/s,  Bengal  Electric  Lamp  Works  Ltd.
 Calcutta

 1926.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  be
 pieased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  6002  on  the
 7th  April,  978  regarding  evasion  of
 Central  Excise  duty  by  Bengal  Lamp
 of  Calcutta  and  state:

 (a)  whether  M/s.  Bengal  Electric
 Lamp  Works  Limited,  Calcutta  has
 replied  to  the  show-cause  notice
 istued  by  Central  Excise  authorities;

 (b)  if  so,  the  details  thereof:  and

 (c)  what  steps  Government  are
 qyoing  to  take  against  M/s.  Bengal
 Blectric  Lamp  Works  Limited,  Cal-
 cutta?

 THE  MINISTER  OF  FiNANCE
 (SHRI  H.  M.  PATEL):  (a)  No,  Sir.

 (b)  and  (c),  The  party  has  filed  a
 ‘writ  in  Calcutta  High  Court  who  have
 granted  an  interim  order  of  injunction
 restraining  the  Department  from  taking
 any  steps  or  proceedings  pursuant  to
 the  show  cause  notice  till  the  disposal
 of  the  Rule.  Government  have  takeo
 steps  to  defend  the  case  in  the  High
 Court.

 _Expenditure  by  Government  en
 German  Film  Maker

 927,  SHRI  ८.  K.  CHANDRAPPAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 @).  avhether  Government's  atten-
 tion  kas,  been  drawn  to  a  press  state-
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 ment  made  by  Rajneesh  Foundation.
 which  was  published  in  Times  of
 India  dated  2ist  October,  1978;

 (b)  if  so,  whether  it  is  a  fact  that
 German  Film  maker  Mr.  Charles.
 Wilp  and  his  team  were  taken  on  a
 guided  tour  of  Indian  Meditation
 Centres  by  the  Tourism  Department
 and  all  the  expenses  were  paid  by
 the  Union  Government;  and

 (९)  if  so,  what  amount  was  spent.
 on  this  account  and  what  is  the  rea-
 son  to  bear  the  expenses  by  the  Gov-
 ernment?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  to  (०).  Mr.
 Charles  Wilp,  well-known  Gerr.an  flim
 producer  is  making  a  film  dencting  the
 cultural,  commercial  and  industrial  as-
 pects  of  India.  He  had  visited  india
 in  August/September,  977  when  he  had
 also  interviewed  the  Prime  Minister.

 Mr.  Wilp  visited  India  again  in
 March,  3978  in  order  to  complete  the
 shooting  of  the  film.  He  covered
 during  this  visit  Swami  Chinmaya-
 nanda  Ashram  at  Pawai:  Rajneesh
 Ashram  at  Pune;  Yoga-cum-Massage
 Centre,  Kovalam  Swami  Vishnu  Ash-
 ram  near  Trivandrum;  Shri  Auro-
 bindo  Ashram,  Pondicherry;  Auro-
 ville.  Swami  Gitananda  Ashram
 near  Pondicherry,  Tiruvannamalai
 Temple,  met  Shri  Sal  Baba  at  White-
 fields,  Ramkrishna  Math,  Belur;  Bud-
 dha  Vihar  Temple,  Delhi;  and  Krishna
 Temple,  Vrindaban.  This  film  will  be
 shown  on  the  T.V.  net-work  in  Burope
 and  U.S.A,

 In  view  of  the  interest  likely  to  be
 created  in  India  in  these  counfries.  aS
 a  result  of  this  film,  which  would  help
 to  promote  tourist  traffic  to  India,  the
 Department  of  Tourism  in  consultation
 with  the  Ministry  of  External  Affairs
 decided  to  host  the  team  during  their
 visit  in  March,  1978  The.  eatima
 expenditure  Incurred  on.  their  1...  J
 Rs.  15,000
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 Wanotivding  “Ot  Aftahated  Bark

 ‘will  the  Minister  of  FINANCE  be
 pleaséd  to  refer  to  the  reply  given  to
 the  Unstarred  Question  No.  6860  on
 {4th  April,  978  regarding  un-secured
 loans  of  Allahabad  Bank  and  state:

 (a)  whether  the  Reserve  Bank  of
 ‘India  has  completed  its  findings  re-
 garding  the  functioning  of  the  Alla-
 frabad  Bank;  and

 (by  if  so,  the  outcome  of  the  find-
 ‘ings  and  details  thereof?

 THE  MINISTER  OF  FINANCE
 i\SHRI  H.  M.  PATEL):  (a)  The  Reserve
 Bank  of  India  have  reported  to  us  that
 it  has  not  yet  completed  the  inspection
 of  the  Allahabad  Bank

 (b)  Does  not  arise.

 Alleged  Sale  at  Unofficial  ‘Exchange
 Rate

 1929.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  io  the  reply  given  to
 Unstarred  Question  No.  5054  on  the
 3ist  March  978  regarding  ६९६९०  sale
 of  $43,000  at  unofficial  exchange  rate
 and  state:

 (a)  whether  the  adjudication  pro-
 ceedings  in  the  case  regarding  alleged
 sale  of  $43,000  at  unofficial  exchenge
 rate  by  Shri  Jit  Paul  of  M/s.  Amin-
 chan¢d.  Pyarelal  Group  and  Shri  में,  K.
 Jain,  Chairman  of  M/s.  Stretchion  Pvt.
 Limited,  Bombay  for  violation  of
 Foréign  Exchange  Regulation  Act,  947
 have  been  completed;  an‘

 (b)  if  80,  what  are  the  findings  and
 details  thereof?

 THE  MINISTER  OF  FiNANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b)  On
 the  basis  of  a  complaint  received  in
 967  agaifist  M/s.  Stretchlon  Pvt.  Ltd..
 Bombay  and  M/s.  Amin,  Chand  Pyare-
 ह...  Group  investigations  were  initiated
 amd-the  pitemises  connected  with  A.P.J

 roup  in  Caicutta,  Betnbay,  Madras

 i928.  SHRI  C.  K.  CHANDRAPPAN:

 afd  DeIAi  ‘and  .  M/s..  Stretehlon  Pvt.
 Ltd,  Bombay  were  searched  and  some
 documents  ‘were  seized.  On  completion
 of  investigation,  a  show  cause  notice
 was  issued  to  M/s.  Amin  Chand  Payre-
 lal  and  Shri  Jit  Paul  on  i8th  May,  l978
 for  selling  $42998.14.1  at  the  rate  of
 Rs.  32  per  pound  in  contravention  of
 4(l)  and  4(2)  of  Foreign  Exchange  Re-
 gulation  Act,  1947,  Show  Cause  Nutice
 was  also  issued  to  M/s.  Stretchion  Pvt.
 Ltd.,  and  Shri  H.  हैप  Jain  for  buying
 §.  -42998.14..1  at  the  rate  of  the  Rs.  32
 per  pound  in  contravention  of  Section
 4(l)  and  4(2)  of  Foreign  Exchange
 Regulation  Act.  1947,  Though  the
 parties  have  taken  inspection  of  con-
 cerned  documents  ‘they  have  not  yet
 filed  their  replies  to  the  raid  show
 cause  notices.  Adjudication  proceed-
 ings  will  be  finalized  as  soon  83  their
 replies  are  received.

 Boosting  of  Handloom  Exports

 1940,  SHRI  NATVERLAL  8.  PAR-
 MAR:  Will  the  Minister  of  COMMERCE
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state  the  delatied
 proposals  for  encouraging  handloom
 exports?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  The  {ollow-
 ing  are  the  important  measures  taken
 to  encourage  exports  of  handlooms:

 dy)  Cash  compensatory  support  and
 replenishment  imports  have  heen  pro-
 vided  for  exports  at  appropriate  rates.

 (2)  Sales-cum-Study  team  are.  heing
 sponsored  from  time  to  time  to  diffe.
 rent  important  markets

 (3)  Participation  in  important  tex-—
 tiles  and  clothing  fairs  in  the  oversess
 markets  is  being  ensured

 (4)  A  number  of  Export  Productio#
 Projects  have  been  sanctioned  in.  dark
 ous  states  to  produce  export  q  t.
 hardleon!  produtts  is  demand  Siena: en Necessary  inputs  are  ‘provided  by.
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 project  authorities  to  the  bandloom
 ‘weavers  and  the  marketing  of  such
 products  are  also  attended  to  hy  them.

 (5)  In  keeping  with  the  Govern.
 ment's  policy  for  providing  meximum
 encouragement  to.the  handlooms,  the
 ‘Quota  Policy  for  the  coming  year  pro-
 vides  for  adequate  share  for  handloo:ns
 where  handlooms  and  millmade  items
 are  clubbed  together  for  allocation.

 Meeting  of  West  Bengal  Government
 with  Chiefs  of  Financial  Institutions

 1931.  SHRI  SACHINDRALAL
 SINGHA:

 SHRI  SAKTI  KUMAR
 SARKAR:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 fa)  whether  West  Bengal  Govern-
 mert  met  the  Chiefs  of  the  various
 financial  institutions  in  the  Slates
 after  the  recent  floods;

 tb)  if  so,  the  details  of  the  discus-
 sion  that  have  taken  place  in  this
 neeting  along  with  the  names  of  the
 participants;  and

 (ey  the  action  taken  upto-date  on
 the  basis  of  that  discuzsion?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 After  the  recent  floods,  the  Finance
 Minister  of  West  Bengal  met  the
 representatives  of  the  financing  insti-
 tutions  at  Calcutta  on  779  October,
 978  to  discuss  relief  measures  and
 the  credit  requirements  of  the  flood
 affected  victims.  This  was  followed
 by  another  meeting  on  2¢rd  October,
 978  between  the  officers  of  the  banks
 and  the  State  Government.  The
 procedure  ‘for  providing  need-based
 credit  was  discussed  at  this  meeting.

 ‘The  names  of  the  participants  are
 indicated  in  the  Statement  attached.

 (c)  Joint  teams  of  Agricultural
 Finance  Corporation  and  the  Indian
 Banks’  Association  have  toured  the:
 nine  most  affected  districts.  of  West
 Bengal,  viz.  Burdwan,  Birbhum,
 Howrah,  Nadia,  Hooghly,  24-Parganas.
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 kura.  They  have  assessed  the  extent
 of  relief  .and  rehabilitation  assistance
 required  by  the  farmers  in  these  dis-
 tricts.  The  AFC-IBA  teams  have  also
 recommended  that  credit  camps  may
 be  arranged  in  order  to  reach  a  larger
 number  of  small  borrowers  in  the
 shortest  possible  time.  All  the  bank
 branches  located  in  the  flood  affected
 areas  of  the  nine  districts  are  taking
 steps  to  provide  assistance  to  small
 borrowers  in  the  sectors  of  agricul-
 ture,  artisans  and  self-employed  and
 small  scale  and  tiny  industries  in  the
 light  of  the  recommendations  of  the
 AFC/IBA  teams.

 Statement

 PARTICIPANTS  IN  THE  MEETING
 (17.10.1973),

 l.  Representatives  of  West  Bengal’
 Government;

 Dr.  Ashok  Mitra,  Finance  Minis-
 ter—-Presided
 Shri  Komal  Guha,  Minister  for
 Agriculture  and  Community  Deve-
 lopment.
 Dr,  K.  L,  Bhattacharya,  Minister  for

 ‘Commerce  and  Industry.
 Dr.  Yatim  Chakravarty,
 for  P.  W.  D.  and  Housing.
 Shri  C.  Majumdar,  Minister  for
 Cottages  and  Small  Scale  Indus-
 tries.
 Shri  D.  N.  Ghosh,
 tutional  Finance.
 Shri  V.  R.  Desai,  Chairman,  _  West
 Bengal  Cell,  Industrial  Reconstruc-
 tion  Corporation  of  India  and  other
 Senior  Officers  of  State  Govern--
 ment.

 Minister

 Adviser,  Insti-

 S  Representatives  of  the  Banks:
 Shri  A.  Ghosh,  Chairman  &  Mana-
 ging  Director,  Allahabad’  Bank
 Shri  S.  Niyogi,  Chairman  &  Mana-
 ging  Director,  United  Bank  of
 India.  a
 Shni  8.  K..  Chatterji,,  Chaism
 Managing  .  Director,  ,.United

 ‘mercial  Bank.,;  ae
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 Shri  J.  N  Biswee,  Chairman,  United’
 Industrial  Bank.
 Shri  A.  M.  Mariappan,  _  Chief  Gene-
 ral  Manager,  State  Bank  of  India,
 Local  Head  Office,  Calcutta

 Regional  Heads  of:
 Central  Bank  of  India
 Punjab  National  Bank
 Canara  Bank
 Bank  of  India
 Indian  Bank
 Syndicate  Bank
 Bank  of  Baroda.
 Union  Bank  of  India
 Dena  Bank
 Indian  Overseas  Bank
 Bank  of  Maharashtra

 3.  Representatives  of  other  financing
 institutions:

 Shri  R.  V.  Raman,  Industrial  Re-
 construction  Corporation  of  India

 ‘Dy.  General  Manager,  Industrial
 Tevelopment  Bank  of  India

 Director,  Agricultural  Refinance
 and  Development  Corporation

 Shri  P.  R.  Michael,  Director,  Pro-
 dects,  Agriculture  Finance  Corpora-
 tion
 Zonal  Manager,  Life
 Corporation  of  India
 Shri  ्  Subramaniam,  Joint  Chief
 Officer,  Reserve  Bank  of  India,  Cal-
 cutta

 Insurance

 PARTICIPANTS  IN  THE  MEETING
 (28-10-1978),

 1  Government  of  West  Bengal:
 Shri  D.  N.  Ghosh,  Adviser,  Institu-
 tional”  Finance,  Government  ,  of
 West  Bengal
 Shri  P.  K.  Banerjee,  Joint  Secre-
 tary,  Institutional  Finance,  Govern-

 /  Ment.of  West  Bengal  veo

 Shri.  ए.  R...Desai,  Chairman,  West:
 Bengal  Cell,  Industrial  Reconstruc-
 tion  Corporation  of  India.

 2.  Representatives  of  Banks:

 :Shri-N,  8,  Natarajan,  ‘Managing  Di--
 rector,  State  Bank  of  India

 Shri  A.  M.  Mariappan,  Chief  Gene-
 ral  Manager,  State  Bank  of  India,.
 Calcutta
 Shri  P.  F.  Gutta,  Chairman  &.
 Managing  Director,  Central  Bank
 of  India
 Shri  8.  K.  Chatterjee,  Chairman  &
 Managing  Director,  United  Com-
 mercial  Bank
 Shri  C.  E.  Kamath,  Chairman  &
 Manuging  Director,  Canara  Bank

 Shri  M.  V.  Subba  Rao,  Chairman  &
 Managing  Director,  Indian  Bank

 Shri  0.  P.  Gupta,  Chairman  &
 Managing  Director,  Punjab  National
 Bank
 Shri  A.  Ghosh,  Chairman  &  Mana-

 ging  Director,  Allahabad  Bank

 Shri  S.  Niyogi,  Chairman  &  Mana-
 ging  Director,  United  Bank  of  Indie

 Branches  of  Nationalised  Bank,  in
 North  Eastern  Region  States

 1932.  SHRI  SACHINDRALAL
 SINGHA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  details  of  the  Nationalised.
 Bunk  Branches  at  present  in  North
 Eastern  Region  States  and  West  Ben-
 gal,  State-wise,  district-wise,  Bank-
 wise;

 (9)  the  names  of  Bank  Branches
 opened  in  those  States,  State-wise,
 district-wise  during  the.  last  three-
 years,  year-wise,  date-wise  with  the
 special  reference  to  Regional  Rural
 Banks;

 te

 (०)  the  details  of  the  plan  of?
 opening  Bank  Branches  in  thoge-
 States.  State-wise,  “dfetrict-wise,  “Babk-.
 wise  in-current  ‘year;  and”
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 “(d)  the  détails  of  the  target  of
 ‘establishing  Bank  Branches  in  these
 States,  Stafe-wise  during  ‘the  coming

 'ithree  years?

 THE  MINISTER  OF  FINANCE
 ‘(SHRI  H.  M.  PATEL):  (a)  to  (०४
 ‘The  information  to  the  extent  avail-
 able  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 (a)  The  Reserve  Bank  of  India
 ‘have  reoriented  their  pranch  licensing
 policy,  to  ensure  that  the  branch
 expansion  efforts  of  the  banks  during
 the  next  three  years  are  devoted  to
 the  task  of  improving  banking  cover-
 age  in  the  districts  having  popula-

 ‘tion  per  bank  office  in  excess  of  the
 national  average  through  the  opening
 of  branches  at  unbanked  rural  and

 ‘semi-urban  centres.  The  Reserve
 Bank  propose  to  examine  the  branch
 banking  needs  of  the  deficit  districts

 ‘on  a  district  by  district  basis  and
 draw  up  a  three-year  plan  in  consul-
 tation  with  the  banks  and  the  State
 “Governments  concerned.

 Socio-Economic  problem  of  North
 Eastern  Region  States

 1933,  SHR]  SACHINDRALAL
 SINGHA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Reserve  Bank  of  India  has  appointed “a  committee  to  sort  out  the  peculiar
 socio-economic  problem  of  North

 me
 Region  States  in  September,

 (b)  if  so,  the  details  of  the  Com-
 mittee  and  meetings  of  the  Com-
 mittee  held,  date-wise;

 (c)  whether  the  report  of  the  said
 Committee  hag  been  submitted;

 (d)  if  go,  the  details  of  the  report;
 -and

 (e)  action  taken  up-to-date?

 THE  MINISTER  OF  FINANCE
 “(SHRI  H.  M.  PATEL);  (a).  Yes,  ह! अ

 DECEMBER.  1  ‘r0t8  न

 The  Reserve  Bank  of  India  set  पक  a
 Working  Group  to  examirie  the  fic-

 tors  impeding  the  flow  of  bank  credit
 in  the  North-Eastern  Region  sand
 make  recommendations  for  necessary
 changes  in  the  procedures  and  priic-
 tices  so  as  to  bring  about  rapid  and
 all-round  banking  development  §  in
 that  region,

 (b)  The  Working  Group  comprised
 a  representative  each  of  the  Reserve
 Bank  of  India,  Agricultural  Refinance
 and  Development  Corporation  and
 all  the  three  Lead  Banks  in  the
 Region,  namely,  State  Bank  of  India,
 United  Commercial  Bank  and  the
 United  Bank  of  India.  The  Group
 also  co-opted  one  representative  from
 each  of  the  five  States  and  the  two
 Union  Territories.  The  Working
 Group  held  8  meetings—on  23rd
 August,  22nd  September,  I3th  &  24th
 October,  Ist,  lth,  I7th  and  23rd
 December,  1976,

 (c)  Yes,  Sir.  The  Working  Group
 submitted  its  Report  in  February,  ‘1977.

 (d)  and  (e).  The  main  recommen-
 dations  and  the  action  taken  thereon
 are  given  in  the  Statement  attached.

 Statement

 Recommendations  of  the  Working
 Group  set  up  by  the  Reserve  Bank
 of  India  to  study  the  problems  of
 bank  credit  in  the  North-Eastern
 Region  and  action  taken  thereon.

 Recommendation  No.  i:
 In  view  of  the  differing  conditions

 in  States/Union  Territories.in  the
 Region  and  in  deference  to  the  views
 of  the  respective  State  Governments,
 the  commercial  banks  may  use  dif-
 ferent  agencies/intermediaries  .  aad/
 or  Jend.  directly  so  as.  to.  reach  the
 remote’  places  ‘atid  to  disburse.  credit
 in  the  région

 Action  taken:  ae  nas
 ‘The  scheme

 sun  aay financing  throay
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 has  been  introduced  in  Assam  and
 Tripura.  While  in  Assam,  334  socie-
 ties  are  going  to  be  ceded  to  com-
 mercial  banks  and  55  to  Regional
 Rural  Banks,  in  Tripura  the  reorga-
 nisation  of  the  societies  is  under
 active  consideration  of  the  Govern-
 ment.  The  matter  is  being  pursued
 with  other  States  and  Union  Terri-
 tories  in  the  region.  In  Arunachal
 Pradesh,  the  Government  are  taking

 a4

 steps  for  forming  LAMPS.

 Recommendation  No.  2:

 Banks  to  review  their  policy  of  dele-
 gation  of  powers  to  branch  managers
 to  bring  about  uniformity  in  the
 discretionary  powers  of  branch  mana-
 gers  of  different  banks  in  the  same
 centre  in  respect  of  loans  of  weaker
 sections.

 Action  taken:

 The  question  of  adequate  delega-
 tion  of  powers  to  the  branch  mana-
 gers  has  been  examined  by  the
 Reserve  Bank  with  the  respective
 banks.  The  Reserve  Bank  have  ensured
 that  the  branch  managers  have  ade-
 quate  discretionary  powers  to  look
 after  the  needs  of  small  borrowers  who
 constitute  the  weaker  sections  of  the
 community.

 Recommendation  No.  3:

 Notification  of  additional  centres
 for  the  purpose  of  equitable  mortgage.

 Action  taken:

 The  Governments  of  the  States  and
 the  Union  Territories  in  the  Region
 have  been  requested  to  create  addi-
 tional  centres  to  facilitate  creation  of
 equitable  mortgage.  Assam  Govern-
 ment  has  already  notified  23  additio-
 nal  centres.

 Recommendation  No.  4.

 Nomination  of  Government  officials
 as  focal  points  for  contact  by  banks.

 Action  taken:
 Governments  of  all  the  States  and

 the  Union  Territories  in  the  Region
 3227  LS—8.

 have  designated  officials  who  would
 serve  as  focal  points  of  contact  for
 coordination.

 Recommendation  No.  5:

 Need  for  preparing  a  long-term
 plan  for  branch  expansion  by  banks
 in  the  region.

 Action  taken:

 As  at  the  end  of  June  1978,  the
 banks  had  opened  -6l0  branches  in
 the  North-Eastern  Region.  With  the
 objective  of  providing  at  least  mini-
 mum  banking  facilities  in  large  un-
 banked  areas,  the  commercial  banks
 are  endeavouring  to  open  at  least
 one  bank  branch  in  each  of  the  un-
 banked  community  development
 blocks  in  the  Region.  Of  the  269
 community  development  blocks,
 banks  have  so  far  covered  234  blocks,
 In  regard  to  the  remaining  blocks
 also,  which  constitute  more  difficult
 areas,  the  matter  is  being  pursued
 with  the  banks  and  the  State  Govern-
 ments  concerned,

 For  the  year  1978,  the  Reserve  Bank
 had  allotted  4l  centres  for  branch
 opening  in  deficit  districts  of  this  Re-
 gion.  In  accordance  with  the  new
 branch  expansion  policy,  the  Reserve
 Bank  of  India  are  drawing  up  a  dis-
 trict-wise  branch  expansion  plan  for
 each  of  the  deficit  districts,  in  consul-
 tation  with  the  concerned  State  Go-
 vernments  and  the  banks.

 Recommendation  No.  6.

 CGCI  cover  may  be  extended  to
 bank  lending  through  RRBs,  coopera-
 tives  and  similar  agencies  in  this  re-
 gion  and  the  proportion  of  the  risk
 borne  by  the  CGC]  also  be  raised  in
 respect  of  the  advances  in  the  re-
 gion.

 Action  taken:

 The  CGCI  has  since  agreed  to  ex-
 tend  cover  to  bank  lending  through
 RRBs.  As  regard  extension  of  cover
 to  lending  through  cooperatives  and
 similar  agencies,  the  corporation  has

 द

 eee
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 not  taken  a  final  decision  so  far  as
 the  matter  requires  an  in-depath  study.

 Recommendation  No.  7,
 Lead  banks  in  the  region  to  set  un

 a  Joint  Training  Centre  for  training
 of  new  recruits  as  well  as  employees
 of  banks  in  the  uniform  banking
 practices  and  procedures.

 Action  taken:
 The  three  lead  banks  have  since

 agreed  to  set  up  a  Joint  Training
 Centre.  Two  integrated  courses  of
 short  duration  were  held  during  Sep-
 tember,  978  in  which  officers  of  banks
 and  State  Governments  participated.  A
 Programme  on  agricultural  finange
 was  also  held  from  l5th  November  to
 25th  November,  ‘1978,

 Recommendation  No.  8.
 Central  Government  to  modify  the

 pre-conditions  for  the  establishment
 of  Regibnal  Rural  Banks  so  that  they
 can  be  set  up  in  each  of  the  States
 and  Union  Territories.

 Action  taken:
 Government  has  since  decided  to

 set  up  more  Regional  Rural]  Banks
 and  -the  establishment  of  Regional
 Rural  Banks  in  each  of  the  States/
 Union  Territories  is  being  considered
 by  the  Steering  Committee  set  up  by
 the  Reserve  Bank  of  India  as  part  of
 the  follow  up  of  the  Dantwala  Com-
 mittee’s  recommendations.

 Recommendation  No,  9:

 Formation  of  Local  Committees  for
 each  State  and  Union  Territory  to
 discuss  and  review  the  progress  made
 in  implementation  of  the  various  re-
 commendations  of  the  Group.

 Action  taken:

 All  the  Governments,  excepting  the
 Government  of  Mizoram,  have  nomi-
 nated  their  representatives  on  the
 local  committees,  Thé  matter  /  is  beitig
 pursued  with  the  Government:  of
 Mizoram  alse,
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 General:
 ‘The  Working  Group  had  also  made

 some  recommendations  relating  to
 changes  in  the  operational  methods
 and  lending  practices  of  banks,  man-
 power  planning,  guidance  to  bor-
 rowers  and  coordination  between  the
 banks  and  the  Government  agencies.
 The  action  taken  by  the  banks  and
 the  State  Government  authorities  on
 these  recommendations  is  being  review-
 ed  by  the  Reserve  Bank  of  India  from
 time  to  time.

 Employment  Potentialities  in  Banking
 Sector  in  North  Eastern  Region  States

 1934.  SHRI  SACHINDRALAL
 SINGHA:

 SHRI  SAKTI  KUMAR
 SARKAR:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  any  study  hag  been
 made  regarding  the  employment
 potentialities  in  Banking  sector  in
 North  Eastern  Region  States  and  West
 Bengal;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  number  of  persons  employ-

 ed  in  these  States,  State-wise,  Bank
 branch-wise  during  the  last  three
 years,  year-wise?

 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M.  PATEL):  (a)  to  (ce).
 Information  to  the  extent  possible  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 wt  की  हार्यव्यघस्या

 935.  wt  राभामन्द  तिधारी  :  कया  जिस  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 क)  क्या  यहु  सच  है  कि  चाटे  की  धर्मेज्यवस्था
 ह  देशों  के  लिए  हानि

 कारक  है  क्योंकि  इससे  मूल्य  वृद्धि  हौती  है;  जौर

 ख)  ध ह  ‘1976=77,  1977-78  तथा
 i97e070°  १सिशभ्थर  तक):  के  बजरों में  we  की
 ह...  की  ब्वीध  क्या  है
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 मंत्री  ह ड  एच्र०एम०  पटेल
 (5४1  सीमा  (=)  जी,  नहीं  ve

 के  झंदर!  बाट़े  को  वित्त  व्यवस्था  सम्बन्धी
 वित्त  व्यभस्था  का  एुक  मान्यता  प्राप्स  साधन  है  ।  किम्सु  (ग)  जी,  हां.  1
 यदि  wt  की  वित्त  व्यवस्था  उथादा  हो  पौर  वास्तविक
 उत्पादन  कम  रहे  तो  पर्थ  श्यवस्था  में  मुद्दा  स्फीति  डे  (8)  कयोंकि  इंडियन  एयरलाइंस.  का  विमान
 दबाब  पैदा  होने  की  प्रवृत्ति  शुरू  हो  जाती  है  t  ier  इसके  मार्श-संक्ष  पर  परिचालकों  की  बतेभान

 (छ)  1976-77,  1977-78  तथा  अनुसूची  के  अनुसार  पूर्ण  कप  से  परिचालग-भ्यप्त्त  है,
 वित्तीय  बर्ष  में  29  सितम्बर,  978  तक  घाटे  इसलिए  इस  मार्ग-तंक्ष  का  विस्तार  करके  इसमें  भागल-
 वित्त  व्यवस्था  का  ब्यौरा  इस  प्रकार  है:--  पुर  जैसे  स्थानों  को  सथ्मिलित  कर  सकता  संभव  नहों

 हुप्रा  है  1
 (करोड़  रुपए)

 चाटे  की  विस-ध्यवस्था
 Reinstatement  of  employées  of  AGCR-

 वर्ष  बोन  शज्य  जोड़
 =  ना

 4  1937,  SHRI  P.  K.  KODIYAN:  Will
 97677  397

 =
 349  the  Minister  of  FINANCE  be  pleased

 1977-78  (-)321  $3  (~)238  to  state:

 197879  ARE  (-) 608  =  (-) 122
 (29  सितम्बर  तक)  (a)  the  number  of  employees  of

 AGCR  Office  at  Gwalior  (MP)  who
 were  dismissed  or  suspended  for  go-

 टिप्पणी  प  प्  ता  है  ing  on  strike  in  support  of  Railway
 में  उधारों  के  480  करोड़  रुपए  तथा  worker,  strike  in  May,  1976;
 1977-78  में  330  करोड़  रुपए

 इसमें  शामिल  नहीं  है।  Ne
 number  of  those  taken  back;

 an

 दिवीलम  हल  के  मगर  को  विभान  सेवा  °  ae
 taken/being  taken  to  re-

 instate  them?

 1936.  wto  रासजी  त्तिहु:  क्या  पर्यटन  झौर  THE  MINISTER  OF  FINANCE
 artery  चिमागन  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :  (SHRI  H.  M.  PATEL):  (a)  The  re-

 के)  विमान  सेवाएं  उपलब्ध  करने  के  लिए  ferences  are  apparently  to  the  Office

 कार  बस  कया  सिद्धान्त'  अपनाये  जाते  हैं;
 *

 =  at  gpg  oa  pra
 al,  Sadnye

 adesh  and  the  ilway  workers
 (खत)  क्‍या  डिवीश्षन  स्तर  बे  नगरों  को  बिमात  strike  in  May,  1974.

 सेवाएं  उपलब्ध  कराने  का  कोई  प्रस्ताव  है
 No  employee  of  the  Office  of  the

 ga  ce  उ  ह.  का  Accountant  General,  Madhya  Pra-
 मुब्यालय
 मुब्यालय

 है.  तथा  रेशम  के  बने  बनाये  कपड़ों  के  dest  was  dismissed  for  participation
 का  ह... उ  भी  है  in  Se

 oe
 of  May,  1974.  The  ser-

 vices  emporary  employees  were

 oil  pone  ी
 विमाग

 कण
 उपलब्ध

 terminated
 and  6l  permanent  em-

 कक  क्या  कारण  ployees  were  suspended  for  partici-

 sie  ae  ia  78
 pation  in  the  strike  of  may,  1974,

 मोगर  चिमागन  (
 बुष्योसन  कौशिक)  :  (क

 तल
 एयरलाइंस  के  perm arte  पर  प्  1]  सेवायों  का  परि-  ae  ok  acre  opened  res

 चालत  मुख्यत:  दो-दो  गगरों  (c’'ty-pairs)  already  been  reinstated.  regards
 के  बीच  चलने  बालें  यातायात के  स्वरूप  (7:  om

 ge  le  |
 temporary  empleyees,  orders  of  re-
 instatemént  were  issued  in  all  the  36

 में  रख  कर  किया  माता  है  ।  cases but  only  24  ‘joined  fity,
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 Setting  up  of  Foreign  Trade  Bank  of
 India

 1938,  SHRI  AMARSINAH  Vv.
 RATHAWA:  Wul  the  Minister  of
 COMMERCE,  CiVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  set  up  a  Foreign  Trade  Bank  of
 India;

 (b)  if  so,  what  are  the  details  of
 the  Scheme;  and

 (ce)  what  are  the  main  objects  of
 the  proposed  bank?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHR  ARIF  BEG):
 (a)  to  (०),  There  is  a  scheme  to  set
 up  a  Foreign  Trade  Bank  of  India.
 Thinking  on  this  scheme  is  into  pre-
 liminary  a  stig?  8७  to  be  able  to
 give  any  worthwhile  details  at  pre-
 sent.

 Procedure  for  Recruitment  of  Staff  to
 vatioug  Nationalised  Banks

 1939.  SHRI  RAGAVA‘U  MO-
 HANARANGAM:  Will  the  Minister
 of  FINANCE  be  r'eased  ९५०  state:

 (a)  the  procedure  for  recruitment  of
 staff  to  the  various  nationalised  banks
 including  Reserve  Bank  and  _  State
 Bank;  and

 (b)  the’  percentage  of  posts  reserved
 for  SC/ST  candidates  and  the  extent
 40  which  the  percentage  has  been  ac-
 tually  followed  so  far?

 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M.  PATEL):  (a)  Eevery
 nationalised  bank,  Reserve  Bank  and
 State  Bank  of  India,  is  following  its
 own  procedure  for  recruitment  of  offi-

 cers  and  clerical  staff.  Broadly,  they
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 recruit  officers  on  All-India  basis  and
 their  clerical  staff  on  regional  basis
 through  a  system  of  written  test  and
 interview.  Individual  banks  will  con-
 tinue  to  do  ७  till  315६  December,
 978  to  complete  the  recruitment
 which  are  in  the  pipeline.  While
 Reserve  Bank  of  India  and  State  Bank
 of  India  Group  (which  have  its  own
 Recruitment  Board)  will  continue  to
 follow  the  existing  procedures,  re-
 cruitmert  in  the  4  nationalised
 banks  for  Officers  and  Clerical  staff
 after  3lst  December,  973  will  be
 through  the  7  Banking  Servic2  Re-
 cruitment  Boards  set  up  in  different
 paits  of  the  country.  Some  of  the
 Recruitment  Boards  have  already
 advertised  the  posts.

 Recruitment  of  sub-staff  which  is
 on  local  basis,  continues  to  be  handled
 by  the  individual  banks.  Selection
 to  the  sub-staff  posts  is  made  in  some
 banks  on  the  basis  of  interview  and
 in  some  banks  on  the  basis  of  written
 test  and  interview.

 (b)  The  percentages  of  reservation
 for  Scheduled  Castes  and  Scheduled
 Tribes  followed  by  the  Public  Sector
 Banks  are  as  follows:

 SC  ST
 (i)  direct  recuitment  on  all-

 India  basis  bv  means  of  15%  oe
 open  competitive  test

 (ii)  Direct  recruitment  to  The  percentages
 Clerical  and  sub-  of  resevation  p:es-
 Staff  attracting  can-  ciibed  for  various

 *didates  from  aregion/  States  under  cent- .
 locality  ral  Govt,  order. s

 The  percentage  of  SC/ST  em-
 ployees  to  the  total  number  of  em-
 ployees  as  on  1.1.78  was:—

 Off:  Cler-  Sub-
 cers  ks  =  ‘Staff

 ३  88  39  49  21648
 7.0g%:0.36  ४  nae
 $  «63  32.76  39  «65

 Rese:  ve  Bank  of  India
 State  Bank  Group
 Nationalised  Banks
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 Rejection  of  supplies  of  Sugar  by  Sri
 Lanka

 1940.  SHRI  RAGAVALU  MOHANA.-
 RANGAM:  Will  the  Minister  of
 COMMERCE,  CIVIL  SUPPLIES  AND

 ,  COOPERATION  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Sri

 Lanka  rejected  the  supplies  of  sugar
 from  State  Trading  Corporation  be-
 caure  of  failure  to  supply  within  time
 prescribed;

 (b)  if  so,  ful}  particulars  of  the
 cate;  and

 (c)  the  extent  of  losses  suffered  in
 the  transaction?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise.

 Export  of  Transmission  Towers

 i942,  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  to  COM-
 MERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  the  value  of  export  of  transmis-
 sion  towers  in  1976-77,  1977-78  ana
 the  first  four  months  of  ‘1978;

 (b)  whether  Government  are  aware
 that  the  present  position  of  export  of
 this  item  is  in  jeopardy  in  spite  of
 better  export  prospects;  and

 (c)  the  difficullies  in  the  fulfilment
 of  the  export  target  in  respect  of
 transmission  towers  and  the  steps  ta-
 ken  by  Government  to  overcome  the
 difficulties  so  that  the  exports  do  not
 suffer?  ¢

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  The  value  of  export  of
 transmission  towers  in  ‘1976-77,

 1977-78  and  the  first  four  months
 of  ‘1978-79  is  given  below: —

 Year  Value  (Rs.  Lakhs)

 ‘1976-77  898.28
 ‘1977-78  (April  to  Feb.)  235.40

 79.89 1978-79  (April  to  July)

 (b)  and  (c)  The  Engineering  Ex-
 port  Promotion  Council  has  fixed
 a  target  of  Rs.  20  crores  for  this  item
 for  1978-79  and  it  is  hoped  that  the
 target  will  be  achieved.  According
 to  the  Engineering  Export  Promotion
 Council  orders  worth  Rs.  00  crores
 have  already  been  booked.  Steps
 have  been  taken  by  the  Ministry  of
 Stee]  &  Mines  to  ensure  supply  of
 steel  requirements  of  this  item
 through  imports  and_  indigenous
 sources.

 Sending  of  Cargo  Booked  by  Indian
 Airline,  foy  Chandigarh  by  Road

 1943,  SHRI  DALPAT  SINGH
 PARASTE:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  it  has  come  to  the  no-
 tice  of  Government  that  the  Indian
 Airlines  is  sending  all  cargo  booke4
 for  Chandigarh  by  road;

 (b)  if  so,  the  reasons  therefor;
 (९)  whether  it  is  g  fact  that  the

 Indian  Airlines  ig  charging  air  freight
 for  the  same;  and

 (d)  the  measures  taken  or  pro-
 posed  to  be  taken  to  ensure  that  all
 cargo  booked  by  Indian  Airlines  is
 flown  and  not  sent  by  road?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)  and
 (b):  In  view  of  capacity  limitations
 on  the  Delhi/Chandigarh  sector,  at
 times  Indian  Airlines  is  obliged  to
 send  a  part  of  the  frieght  booked
 from  Bombay,  Calcutta,  Bangalore,
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 etc.  to  be  transported  to  Chandigarh
 from  Delhi  by  road.  The  practice  of
 sending  the  air  freight  consignments
 by  road  is  in  accordance  with  aviation
 practices  all  over  the  world  and  is.
 permitted  by  the  International  Air
 Transport  Association  to  enable  the
 freight  to  be  delivered  at  the  destina-
 tion  in  the  shortest  possible  time.

 (c):  Yes,  Sir.

 (d)  Cargo  is  normaly  carried  by
 air  to  the  extent  possible.  The  turbo-
 prop  fleet  of  Indian  Airlines  is  fully
 committed  to  meet  the  present  opera-
 tional  requirements  on  its  existing
 net  work.  Therefore  the  capacity  on
 the-  Delhi/Chandigarh  sector  cannot
 be  increased  at  present.  However,
 this  may  be  possible  when  the  Air-
 craft  resources  position  of  the  Indian
 Airlines  improves.

 पर्यटन  के  बिकास  के  लिए  3-स्टार  होटल

 i944.  आओ  राम  सेवक  हारी:  क्‍या  चर्वेडन
 शौर  लागर  विमानन  मन्दी  यह  बताने  की  कृपा  करेंगे
 कि:

 (5)  क्या  देश  में  पर्मटन  के  विकास  के  लिए
 >स्टार  होटल  खोलने  का  प्रस्ताव  है;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार  की
 सोजना  क्‍या  है;  भौर

 (ग)  क्या  ऐसे  होटल  निजी  क्षेत्र  में  भी  खोले
 जायेंगे  ?

 पर्यटन  शोर  सागर  विमानन  सम्ती  (श्री
 पृदबोशम  कौशिक)  :  (क)  जी,  हां  ।

 ख)  पंचबर्थीय  योजना  i978-83  के  दौंरान
 भारत  पर्यटन  विकास  लिगम  का,  जो  कि  एक
 सार्वजनिक  सेक्टर  उपक्रम  है,  320  लाख  रुपए  की
 अनुसानित  लागत  पर  फ्रमबद्ध  ढंग  से  790  कमरों
 की  व्यवस्था  करते  हुए  >स्टार  वाली  श्रेणी  के  9

 ह्ोगल  शोक  दिसम्बर,  978  में  बालू किए
 जाने  के  लिए  तैयार  हो  जाएगा  ।  24  प्रतिरिगत  कमरों
 की  बद्धि  फरके  इसका  विस्तार  भी  किया  जा  रहा  है।
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 (a)  गैर-सरकारो  सेक्टर  में  >स्टार  श्रेणी  की

 oe
 परियोजनाएं  निर्माण  की  विभिन्न  प्रवस्थाभों

 ॥

 ‘Eacashment:  of  High  Denomination
 Bank  Notes

 1945.  SHRI  VINODBHAI  B.
 SHETH:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  all  the  applications  for
 encashment  of  High  Denomination
 Bank  Notes  have  been  finalised;  if  not,
 how  many  applications  are  pending;

 (b)  whether  Appellate  authority  has
 been  appointed  to  deal  with  appeals
 u/s.  8(3)  of  the  High  Denomination
 Bank  Notes  (Demonetisation)  Act;

 (c)  if  yes,  when  the  appointment  is  ,
 made;  and

 (d)  if  not,  the  reasons  for  the  de-
 lay?

 THE  MINISTER  OF  FINANCE
 (SHR]  H.  M.  PATEL):  (a).  The
 Reserve  Bank  of  India  has  reported
 that  as  cn  378  October,  ‘1978,  479

 cases  involving  an  amount  of  Rs.
 2.46  crores  are  still  pending  final
 disposal.

 (b)  to  (d).  Government  have
 allocated  the  work  relating  to  the
 final  disposal  of  appeals  received  by
 it  under  section  8(3)  of  the  High
 Denomination  Bank  Notes  (Demone-
 tisation)  Act,  978  to  a  senior  officer
 of  the  rank  of  Joint  Secretary  in  the
 Ministry  of  Finance  on  3th  November,
 1978.

 Scrapping  of  Indo-American  Business
 Council

 1946.  SHRI  EDUARDO
 FALEIRO:

 SHRI  A.  C.  GEORGE:
 Will  the  Minister  of  FINANCE  be

 Pleased  to  state:  ’

 (a)  whether  Government  gre  aware
 of  the  repeated  demands  for  scrapping
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 the  Indo-American  Business:  .  Council
 which  is  -allegedly  an  instrument  of
 economic  subversion  in  this  country;
 and

 (b).  if  so,  what  is  the  reaction  of
 Government  to  these  demands?

 THE  MINISTER  OF:  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  Indo-U.S.  Joint  Business  Council
 (JBC)  has  been  set  up  as  a  non-offi-
 cial  organisation  to  further  trade  and
 commerce  between  India  and  U.S.A.
 It  is  a  channel  of  discussion  between
 business  leaders  of  the  two  countries
 and  its  objectives  inter  alia  are  to:—

 ——ensure  high-level  mutual
 awareness  of  bilateral  relations  by
 business  leadership  of  the  two
 countries;

 —stimulate,  broaden  and  facili-
 tate  business  relations  and  contacts
 between  the  two  business  communi-
 ties;  and

 —serve  as  a  forum  to  discuss,  to
 propose  and  to  provide  solutions  to
 problems  which  inhibit  more  ex-
 tensive  trade  and  investment  bet-
 ween  India  and  the  United  States.

 2.  Government  sve  seen  a  Press
 report  of  a  statement  made  by  an
 Hon’able  Member  of  Parliament  in
 September,  978  wherein  he  is  report-
 ed  to  have  called  for  winding  up  of
 the  JBC,  as,  according  to  him,  it  had
 become  a  lobbyist  for  U.S,  multina-
 tionals  creed  and  policies.  The  dis-
 cussions  in  the  J.B.C,  naturally  reflect
 diverse  views  and  opinions  of  mem-
 bers  of  the  two  sides.  The  Govern-
 ment  of  India  are  of  the  view  that
 the  JBC  performs  a  useful  role  as  a
 forum  for  bringing  about  a  better
 appreciation  of  Government  of  India’s
 trade  and  investment  policies,  and  for
 fostering  trade  and  business  coopera-
 tion  between  the  two  countries  and
 for  promoting  joint  ventures  in  third
 countries.

 }
 Daily  Aly  Bus  ‘Servich  between  Néw

 dnd  gtihagar

 1947.  SHRI  MOHD.  SHAFT
 QURESHI:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state

 (a)  whether  Government  propose  to
 introduce  daily  air-bus  service  bet-
 ween  New  Delhi  and  Srinagar;  and

 (b)  if  so,  by  what  date  will  such
 a  service  start?

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL  AVIATION  (SHRL
 PURUSHOTTAM  KAUSHIK);  (a)  Yes,
 Sir.

 (b)  The  service  is  to  commence  by
 the  summer  of  979  when  the  airport
 is  expected  to  be  ready  for  Airbus
 operations

 Request  to  Stop  further  Import  of
 Rubber

 1948,  SHRI  K.  A.  RAJAN:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 be  pleased  to  state:

 (a)  whether  the  Indian  Rubber
 Growers  Association  has  urged  the
 Union  Government  to  stop  forthwith
 further  import  of  rubber  and  to  keep
 the  quantity  so  far  imported  as  buffer
 stock;  and

 (b)  if  so,  the  details  thereof  and
 Government’s  reaction  thereto?  ,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (b)  Some  representative  of
 rubber  growers  have  made  such  a
 request.  The  matter  is  under  consi-~
 deration.
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 Construction  of  Township  by  LIC,  iz
 Bombay

 1949.  SHRI  K,  A.  RAJAN:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Life  Insurance  Corpora-
 tion  has  constructed  a  townshiv
 “Jeevan  Bima  Nagar”  in  the  Bombay
 suburb  of  Borivli  for  policy  holders,

 (b)  if  so,  number  of  buildings  with
 yumber  of  flats  in  each  of  them;

 (९)  facilities  provided  therein;
 (d)  total  cost;
 (e)  whether  Government  have  seen

 a  write  up  in  the  Journal  of  Indizn
 Institute  of  architects  (July/Septem-
 ber,  78)  pointing  out  various  draw-
 backs  and  shortcomings;  and

 (f)  if  so,  Government's  reaction  and
 steps  being  taken  to  overcome  th?
 problems  facing  the  occupants  of  the
 flats?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र,  M.  PATEL):  (a)  Yes,  Sir.

 (9)  47  buildings  with  578  flats.
 4

 (c)  Roads  with  street  lights,  under-
 ground  sewerage  system  with  a  sew-
 age  disposal  plant,  water  supply  dis-
 tribution  network  with  ground  and
 elevated  tank,  shopping  centre,  post
 office  and  bank,  plots  for  community
 hall  and  hospital,  reserved  areas  for
 recreation,  playgrounds  and  a  school.

 (d)  Approximately  Rs.  3.50  crores
 excluding  cost  of  land.

 (e)  Yes,  Sir.

 (f)  The  LIC  Board  set  up  an  Ad-
 hoc  Committee  consisting  of  three
 members  of  the  LIC  Board,  three
 Officers  of  the  LIC  and  three  mem-
 bers  of  the  Association  of  Jeevan
 Bima  Nagar  Owners  and  Co-opera-
 tive  Housing  Societies  Ltd.,  to  look
 into  the  various  grievances  of  the
 occupants  of  the  flats.  The  LIC  has
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 already  settled  a  number  of  issues
 such  as  waterproofing  in  the  fiats,
 allotment  of  space  in  the  shopping
 centre  for  a  Consumers’  Co-operative
 Store  and  also  for  the  Office  of  the
 Association  at  a  concessional  rate,
 transfer  of  land  reserved  for  Com-
 munity  Hall  to  the  Association  and
 transfer  of  land  for  a  hospital  in  the
 township  area.  The  LIC  has  also
 initiated  action  to  transfer  to  the
 Bombay  Municipal  Corporation  the
 maintenance  and  operation  of  the
 services  of  supply  of  water,  drainage
 and  roads.
 Recruitment  of  Probationary  Officers

 in  State  Bank  of  India

 1950.  SHRI  K.  A.  RAJAN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a;  whether  the  State  Bank  of
 India  has  called  applications  for  re-
 cruitment  of  probationary  officers;

 (b)  if  so,  number  of  applications  re-
 ceived  and  number  of  those  called/b»-
 mg  cailed  for  examination;  and

 (c)  whether  Rs.  40  received  as  ap-
 plication  fee  from  each  applicant  wil}
 be  returned  to  those  who  have  sct
 been  called  for  examination?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL)  (a).  Yes,  Sir.

 (b)  Approximately  90,000  applica-
 tions  have  been  received.  All  eligible
 candidates  are  being  called  for  writ-
 ten  examination.

 (c)  No  Sir.

 मध्य  प्रदेश  के  कान्हा  राष्ट्रीय  पार्क  में  फारेस्ट  लॉज
 95i.  डा0  लक्ष्मो  माशायण  पाण्डेय  :  क्या

 पर्यटन  शौर  नागर  विमामस  मंत्रों  यह  बताने  कौ
 कृपा  करेंगे  कि  :

 (क)  क्या  पर्यटकों  के  ठहरने  के  लिए  मध्य  प्रदेश
 के  कान्हा  राष्ट्रीय  पार्क  में  फारेस्ट  लाज  बनाने  के  बारे  में
 सरकार  ते  निर्णय  किया  है  ;

 (ख)  क्‍या  इस  योजना  के  लिए  कुछ  कार्य  किया
 गया  है  अथवा  धनराशि  मंजूर  की  गई  है;

 (ग)  क्या  इस  बा  में  मध्य  प्रदश  सरकार  से  कोई
 सहायता  मांगी  गई  है  ;
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 (थघ)  कया  राज्य  सरकार  ने  सहायता देते  का धाश्यासन  दिया  है;  शोर

 (&)  क्‍या  इस  योजना  के  वचन  स्थानों के  चयन
 करने  भादि  का  कार्य  पूरा  कर  लिया  गया  है  ?

 बर्यटन  झोर  सागर  विभागन  बस्ती  ी  पुस्थोत्तम
 कौशिक)  :  (क)  झौर  (लव).  यचपि  यह  सिद्धान्त  रूप
 में  स्वीकार  कर  लिया  गया  है  कि  कान्हा  नेशनल  पार्क
 में  एक  वन-गृह  का  निर्माण  किया  जाए,  तथापि  स्कीम
 का  कार्याग्वयन  सिधियों  के  उपलब्ध  होते  पर  निर्भर
 रहेगा  ।  वन-गृह  के  लिए  स्थल  का  चुनाव  कर  लिया
 गया  है  t

 (ग)  से  (ड):  जी,  हां  ।

 ब्ामीण  क्षेत्रों  में  राष्ट्रीय  बैंकों  को  शाजाएं  खोले  जाने
 के  परिणामस्थकृप  सहकारी  बैंकों  के  कार्यकरण  पर

 विपरीत  प्रभाव
 1952.  डा०  लक्ष्मो  लारायण  पाण्डेय  :  क्‍या

 बल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  में  विभिन्न  राज्यों  के  ग्रामीण  क्षेत्रों
 में  राष्ट्रीयकृत  बैंक  तथा  उन  के  सम्बद्ध  बैंकों  द्वारा  कृषि
 क्षेत्र  में  अपनी  शाखायें  खोले  जाने  भौर  ऋण

 ट् दिये  जाने  का  सहकारी  बैंकों  के  कार्यकरण  पर  तत
 प्रभाव  पड़ा  है;

 ख)  क्‍या  दोहरी  बैंकिंग  प्रणाली  भ्रथवा  दोनों
 प्रकार  के  बैंकों  के  !क  ही  क्षेत्र  मे ंकाम  करने  के  कारण
 सहकारी  बैंकों  के  काम  को  धक्का  पहुंचा  है;  बौर

 (ग)  यदि  हां,  तो  इस  पर  सरकार  की  क्या  प्रति-
 क्रिया  है?

 जिश  मंदी  (शो एच० ~  एम०  पटेल)  :  (क)  शौर
 (ख).  जी,  नहीं  -  सहकारी  ऋण  प्रणाली  पिछले  दशक  में
 बहुत  बढ़ी  है।  1968-69  में  सहकारी  समितियों
 के  कुल  सदस्यता  292  लाख  से  बढ़  कर  976-77  7%
 480  लाख  हो  गई  और  सहकारी  समितियों  शरीर  बैंकों
 के  माध्यम  से  दिये  गये  ऋण  एसी  अवधि  में  504  करोड़

 रुपये  से  बढ़  कर  210 करोड़  पये  हो  गये  ।  भूमि  विकास
 बैंक  के  मामले  में  भी  दिये  गयेकुल  ऋण  40  करोड़  रुपये
 से  बढ़  कर  249  करोड़  रुपये  हो  गये  |  वाणिज्यिक  बैंकों
 की  भ्रामीण  शाखाओं  की  संख्या  जून  7969  के  i832
 से  बढ़  कर  जून  977%  9536  हो  गई  जिस  में  क्षेत्रीय
 ग्रामीण  बैंक  भी  शामिल  हैं  -  वाणिज्यिक  बैंकों  की
 प्रत्यक्ष  कृषि  ऋणों  की  बकाया  राशि  जून  977  की
 स्थिति  के  प्रनुसार  990  करोड़  रुपये  की  थी  ।

 (ग)  कृषि  ऋण  की  मांग  तेजी  से  बढ़  रही  है
 शौर  सहकारी  समितियों  तथा  वाणिज्यिक  बैंकों  दोनों
 हो  की  शाल्ाप्रों  के  माध्यम  से  कृषि  ऋण  प्रसार  की
 काफी  गृंजाइश  है  ।  भारतीय  रिजर्व  बेंक  भौर  सरकार
 द्वारा  ऐसे  प्रयत्न  किये  गये  हैं  कि  विभिन्न  भ्रभिकरणों  में
 समम्धय  हो  सके  शौर  कृषि  की  क्रण  भ्रावश्यकतायें

 श्
 करने  में  एक  दूसरे  के  परिचालन  में  प्रक  हो

 सकें  ।

 wea  ate  में  तृतीय  भेजी  विजान  चा  का
 संचालत

 1953,  डा०  लक्ष्मो  माराबण  पाष्डेय  :  क्‍या

 सुर
 सागर  बिसानन  मंत्री  सह  बताने  की  कृपा

 क

 (क)  कया  श्रेणी  विमान  सेवा  सम्बन्धी
 गिडवानी  समिति  हु  में  मध्य  प्रदेश  के  केवल
 तीन  स्थानों  को  शामिल  किया  गया  है;

 (ख)  यदि  हां,  तो  कान्ता,
 हीला

 सांची,  उज्जैन
 दशपुर  (मन्दसौर)  जैसे  प्रमुख  स्थानों  को
 शामिल  ते  करने  के  क्या  कारण  हैं  और  क्या  इन  स्थानों
 को  शामिल  करने  का  कोई  प्रस्ताव  था;

 (ग)  क्या  मध्य  प्रदेश  में  ततीय  श्रेणी  विमान
 सेवा  का  संचालन  करने  के  बारे  में  कोई  प्रस्ताव  प्राप्त
 हा  है;  झौर

 (घ)  यदि  हां,  तो  उक्त  प्रस्ताव  की  मुख्य  बातें
 क्या  हैं  ौर  इस  बारे  में  क्या  कार्यवाही  की  गई  है  ?

 पर्यटन  झौर  लागर  बिमानन  मंत्रों  (भो  पुरथोसम
 कोशिक)  :  (क)  गिडवानी  समिति  द्वारा  प्रस्तुत  की
 गई  रिपोर्ट  में  प्रथम  चरण  में  तीसरी  वायु  सेवा  द्वारा
 जोड़े  जाने  वाले  प्रस्तावित  50  नये  केन्द्रों  की  सूची  में
 मथ्य  प्रदेश  में  कान्हा  तथा  जगदालपुर  को  सम्मिलित
 किया  गया  है  ।

 (ख)  समिति  ने  सिफारिश  की  है  कि  शुरू  में,
 रिपोर्ट  में  विनिदिष्ट  धनी  आबादी  वाले  केवल  50
 नये  केन्द्रों  को  ही  प्रथम  चरण  में  विमान  सेवा  से  जोड़ा
 जाये  ।  इन  घनी  भ्राबादी  वाले  50  नये  केन्द्रों  का चयन
 करने  में,  समिति  ने  प्राथिक  दुष्टि  मे  श्रात्म-निर्भरता
 की  कड़ी  कमौटी  को  अपनाया  है  तथा  कुछ
 मार्गदर्शं  सिद्धान्तों  की  सिफारिश  की
 जिनसे  तीसरी

 ्  जी
 सेवा  की  एक  मजबूत  भौर

 व्यवहाय  प्रणाली  स्थापित  की  जा  सके  ताकि  यातायात
 मांग  को  पर्याप्त  रूप  से  पूति  की  जा  सके  और  लम्बे
 आधार  पर  विमान  यात्रा  मार्केट  को  बढ़ावा  दिया  जा
 सके  और  परिचालनों  की  लाभप्रदत्ता  को  भी  सुनिश्चित
 किया  जा  सके  n  प्रथम  चरण  एक  “साधारण”  प्रयास
 है  ।  प्रन्य  स्थानों  को  दूसरे  चरण  में  सम्मिलित  किया
 जायेगा।  तीसरी  बायु  सेवा  द्वारा  जोड़े  जाने  वाले  स्थानों
 का  निर्णय  करते  समय,  पर्यटकों  के  लिए  स्थान  विशेष
 के  महत्व  तथा  कस्बों/नगरों  के  श्रौद्योगिक  और  वाणि-
 ज्यिक  महत्व  की  दृष्टि  में  रखा  जायेगा  T

 (ग)  शौर  (घ).  जनवरी,  i978  में,  मध्य
 प्रदेश  सरकार  ने  राज्य  में  विभान  सेवा  भारम्भ  करने  के
 प्रयोजन  के  लिए  a—20  सीटों  की  क्षमता  वाले  एक
 विमान  की  उपयुक्तता  उस  के

 मूल्य
 तथा  विक्रय  की

 आसान  झौर  स्वीकार्य  शर्तों  के  बारे  केन्द्रीय  सरकार
 की  सलाह  लेने  की  दण्छा  व्यक्त  की  घौर  इस  बात  की
 पुष्टि  की  भी  मांग  की  कि  क्या  केन्द्रीय  सरकार  के  लिए

 इस  प्रयोजन  के  लिए  ऋण  स्वीकृत  करता  संभव  हो  सकेगा  |
 राज्य  सरकार  को  सूचित  किया  गया  कि  पर्यटन  तथा
 अन्य  महत्व  के  छोटे  कस्बों  तथा  नगरों  को,  तीसरी  वायु सेवा  द्वारा  जोड़ने  के  प्रश्न  पर  सरकार  ध्यान  दे  रहो  है
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 और  इस  प्रश्न  की  जाच  कि  a  राज्य  सरकाटों  .को
 फीडर  सेवायें  परिचालित  करने  की  झमुमति  दी  जाए,
 तीसरी  वायु  सेवा  के  बारे  में  कोई  निर्णय  ले  लिये  जाने
 के  बाद  ही  की  जाएंगी  ।

 भारत  पर्यटन  विकास  लिगम  द्वारा  सध्य  प्रदेश  में  परियहन
 यूनिटों  को  स्थापना

 1954.  डा०  लक्ष्मी  नारायण  पाण्डेय  :  क्‍या
 पर्यटन  और  नागर  'चिमामन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत  पर्ेटन  विकास  निगम  का
 परिवहन  सेवा  हेतु  मध्य  प्रदेश  में  विभिन्न  पर्यटक
 केन्द्रों  मे ंपरिवहन  यूनिट  स्थापित  करने  का  प्रस्ताव
 है;

 (ख)  या  जबलपुर-कान्हा,  दिललो-खजुराहो,
 इन्दौर-मन्डू,  भोपाल,  सांची,  इन्दौर-दाशपुर  (मन्दसौर)
 जैसे  द्र्पि  प्रस्तावित  यूननिटों  द्वारा  प्रायोजित  किये
 जायेंगे  ;

 (ग)  क्‍या  खुजराहों  को  भी  सीधी  विमान  सेवा
 से  अम्बई  के  साथ  जोड़ने  का  प्रस्ताव  है;  झौर

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में  निगम  ने  क्‍या
 कार्यवाही  की  है  ?

 परयंटन  झौर  सागर  बिसानन  सम्ती  (शो  पुत्वोत्त
 कौशिक)  :  (क)  भारत  पर्यटन  विकास  निगम
 (झ्राई०टी०डी०सी०  (26-10-1976  से  इन्दौर  में  एक

 परिवहन  यूनिट  का  प्रस्ताव  कर  रहा  है  a  छटी  योजना
 अवधि  के  दौरान  भारत  पर्यटन  विकास  निगम  का
 मध्य  प्रदेश  में  दो  और  परिवहन  यूनिट  स्थापित  करने

 का  प्रस्ताव  है  ।  जबलपुर  भौर  खजुराहो  में  परिवहन
 यूनिटों  की  स्थापना  करने  की  संभाव्यता  भारत  पर्यटन
 विकास  निगम  के  विज्ञाराधीन  है  V

 (छा)  सप्ताह  में  पांच  दिन  इन्दौर  से  मण्डू  तक
 शौर  सप्ताह  में  दो आर  इन्दौर  से  उज्जैन  तक  के  एक
 दिवमीय  संचालित  दौरे  भारत  पर्यटन  विकास  निगम  द्वारा
 भप्रजालित  किये  जा  रहे  हैं।  इस  समय,  झम्य  संचालित
 बौरे  प्र्धात्‌  जबलपुर-कान्हा,  दिल्ली-खजुराहो,  भोपाल-
 सांची,  इन्दौ  -दाशगपुर  (मन्दसौर)  प्रचालित  करने  का
 भारत  पर्यक्हधविकास  निगम  का  ब्रस्ताव  नहीं  है।
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 (4)  इस  ससम  इंडियन  एयर  लाइन्स  की  जुराहों
 को  अम्बई  से  विमान  सेवा  हारा  सीखे  जोड़ने  को
 कोई  योजनायें  नहीं  हैं  ।

 (घ)  प्रश्न  नहीं  उठता  4

 Central  Assistance  for  Development  of
 Tourism  in  Garhwal  Division

 1955.  SHRI  JAGANNATH
 SHARMA:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state  the  detail  of
 Central  assistance  proposed  to  be  pro-
 vided  during  the  next  year  for  the
 development  of  tourism  in  the  Garh-
 wal  Division?

 THE.  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  The
 system  of  Central  assistance  to  State
 Governments  for  developing  tourist
 centres  has  been  discontinued  since
 the  Fourth  Five  Year  Plan.  Hence
 no  funds  have  been  provided  in  the
 Central  Plan  of  Tourism  for  giving
 financial  assistance  for  the  develop-
 ment  of  tourism  in  the  Garhwal  Divi-
 sion  of  Uttar  Pradesh.  However,  the
 Central  Department  of  Tourism  is
 encouraging  trekking  in  the  Garhwal
 Division  which  possesses  many  in-
 teresting  trekking  areas,

 Indian  Firmg  who  secured  business  in
 International  Fairs  during  978

 1956,  SHRI  AHMED  M.  PATEL:
 Will  the  Minister
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state  the  parti-
 eulars  of  Indian  firms  who  have
 Secured  business  and  the  volume  of
 business  secured  during  International
 Fairs  held  during  the  year  1977-78,
 separately?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  A
 statement  giving  the  required  infor-
 mation  is  laid  on  the  Table  of  the
 House.  .  (Placed  in  Library,  See  No.
 LT  2952/78).

 +

 of  COMMERCE,
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 Chain  Disruption  of  LA.  Flights  during
 Secon  Quarter

 1957,  SHRI  A.  C.  GEORGE:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  chain
 disruption  of  Indian  Airlines  flights
 caused  by  frequent  delays  and  sud-
 den  cancellation  of  flights  at  various
 points  comes  to  as  much  as  38  per
 cent  of  the  total  take-offs  in  the
 second  quarter  of  this  year;  and

 (b)  if  so,  what  immediate  steps  do
 Government  contemplate  to  improve
 this  disastrous  situation?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 During  the  period  April,  978  to  June,
 978  out  of  a  total  of  22776  take-offs,
 468  were  delayed/cancelled  due  to
 operational,  commercial,  engineering
 and  other  causes  in  respect  of  which

 action  is  possible.  This
 works  out  to  an  on-time  performance
 of  93.55  per  cent.  In  addition,  there
 were  775  delays  and  cancellations  due
 to  weather  and  consequential  delays
 which  are  beyond  the  control  of  the
 Corporation.  Consequential  delays
 result  because  a  number  of  services
 are  to  be  operated  by  the  same  air-
 craft  and  any  delay  in  one  of  the
 earlier  services  results  in  delays  to
 all  remaining  services  operated  by  the
 same  aircraft.  Including  such  delays,
 the  on-time  peformance  of  the  Cor-
 poration  works  out  to  62.05  per  cent.
 However,  in  judging  the  performance
 of  the  Corporation,  only  the  first
 category  of  delays  should  be  taken
 into  account,  although  passengers  are
 inconvenienced  by  the  second  cate-
 gories  of  delays  as  well.

 (b)  It  is  the  constant  endeavour  of
 Indian  Airlines  to  minimise  delays
 and  cancellations  while  ensuring  the
 highest  standards  of  flight  safety.
 All  controllable/avoidable  delays  and
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 cancellations  are  reviewed  regularly
 for  immediate  action.  Each  region
 has  a  Delay  Committee  comprising
 representatives  from  the  concerned
 Departments  which  meets  daily  with
 a  view  to  investigating  ‘the  causes  of
 delays  and  also  suggest  remedial
 action  for  preventing/minimis-
 ing  recurrence  of  such  delays,  Se-
 parate  teams  comprising  the  re-
 regional  engineering  authorities  and

 ‘representatives  of  the  Director  Ge-
 neral  of  Civil  Aviation  in  each  re-
 gion  investigate  in  detail  all  mechani-
 cal  delays  exceeding  80  minutes.

 Besides,  delays  on  all  the  routes  of
 the  Corporation’s  net-work  are  gscruti-
 nised  by  the  Regional  and  Headquar-
 ters’  authorities,  and  directives,  as
 necessary  are  given.

 A  high-level  committee  under  the
 Chairmanship  of  the  Secretary,
 Ministry  of  Tourism  and  Civil  Avia-
 tion  has  also  been  constituted  to  exa-
 mine  the  delays  taking  place  in  the
 arrival  and  departure  of  scheduled
 services  operated  by  Indian  Airlines
 and  Air  India.  The  Committee  in  its
 meeting  held  on  the  28th  September,
 ‘1978,  examined  in  detail  the  recom-
 mendations  of  the  Working  Group
 set  up  for  collection  and  analysis  of
 delays  in  the  operation  of  scheduled
 services  and  took  decisions  thereon.
 These  decisions  of  the  Committee
 have  been  communicated  to  all  con-
 cerned  for  implementation.

 Paid  up  Capital  and  Total  Investment
 of  Multi-National  Corporations  Before

 and  After  Dilution

 1958.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  names  of  Indian  ‘branches/
 subsidiaries  of  foreign  multi-national
 corporations  who  have  brought  down
 their  equity  shareholding  to  40  per
 cent  under  the  provisions  of  FERA;

 (b)  total  paid  up  capital  and  total
 investment  of  each  company  in  India
 before  dilution  and  after  dilution;
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 (९)  whether  in  many  cases  foreign
 shareholding  has  been  reduced  not
 on  the  basis  of  existing  capital  base,
 but  on  the  basis  of  expanded  base,
 through  capitalisation  of  reserves
 and  issue  of  bonus  shares;  and

 (d)  if  so,  what  are  the  facts  there-
 of?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Attention

 is  invited  to  the  reply  to  Lok  Sabha
 Unstarred  Question  No.  892  dated
 Ist  December,  978  which  gives  the
 desired  information.

 (b)  The  information  is  being  com-
 piled  and  wil]  be  laid  on  the  Table  of
 the  House.

 (c)  Yes,  Sir.

 (d)  The  capitalisation  of  reserves
 and  issue  of  bonus  shares  is  essen-
 tially  a  book-keeping  transaction  for
 the  purpose  of  bringing  the  nominal
 value  of  the  share  capital  more  in
 line  with  the  members’  capital  em-
 ployed  in  the  business.  It  does  not,
 therefore,  lead  to  any  change  in  the
 net  worth  of  the  business  nor  does
 this  process  of  capitalisation  involve
 issue  of  any  additional  capital.  Be-
 cause  of  this  being  an  accounting
 transaction,  many  companies  have  not
 capitalised  their  reserves  for  long
 periods,  and  in  fact,  in  several  cases
 it  may  be  the  first  bonus  issue.  Fur-
 ther,  the  formulation  of  a  sound
 scheme  of  Indianisation  necessitates
 a  reasonable  capital  base  being  fixed
 for  the  company.  This  also  enables  a
 sufficiently  large  number  of  shares
 being  placed  on  the  market  and  the
 fixation  of  a  lower  premium.  In
 is  taken  to  ensure  that  the  capital
 base  has  reasonable  relationship  to
 the  turnover  and  profitability  and
 that  it  can  be  serviced  adequately.
 The  capitalisation  of  reserves  is  how-
 ever,  permitted  only  according  to  the
 bonus  guidelines.
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 Large  and  Small  Scale  Sick  Industrial
 Units

 1959.  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  State-wise  number  of  large-
 scale  and  small-scale  industrial  units
 declared  ‘sick’  to  date;

 «b)  total  amount  of  investment  in
 these  units,  large-scale  and  small-
 scale  separately;

 (c)  total  loans  and  advances  made
 by  banks  and  term  financing  institu-
 tions  to  these  units,  large  and  small
 separately;

 (d)  industry-wise  number  of  large-
 scale  and  small-scale  units  declared
 ‘sick’;  and

 (९)  policy  of  the  Government  in
 regard  to  sick  units?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (d).
 The  Reserve  Bank  of  India  collects
 information  in  respect  of  advances
 of  scheduled  commercial  banks  to
 sick  industrial  units  enjoying  aggre-
 gate  credit  limits  of  Rs.  l  crore  and
 above.  The  State-wise  break  up  of
 such  industrial  units  is  given  in
 Statement-I  and  the  industry-wise
 break  up  is  at  Statement-II.  The
 outstanding  advances  of  commercial
 banks  to  sick  industrial  units  having
 aggregate  bank  credit  of  Rs.  one  crore
 and  above  stood  at  Rs.  882.87  crores
 as  at  the  end  of  March  1978.  Assis-
 tance  sanctioned  by  financial  insti-
 tutions  as  also  data  relating  to  amount
 invested  in  these  sick  units  are  not
 maintained.

 No  statistical  data  in  respect  of
 bank  credit  to  sick  small  scale  units
 are  collected.  Roughly,  it  is  esti-
 mated  that  about  8000  small  scale
 units  locking  up  bank  funds  to  the
 tune  of  Rs,  200  crores  have  been
 affected  by  slickness.

 (e)  The  banks  have  been  advised
 to  set  up  special  Cells  at  their  Head
 Offices  and  other  regional  offices  to
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 deal  with  various  problems  associated  Statement-II
 with  sick  industrial  undertakings.
 Besides,  it  has  been  enjoined  upon
 the  banks  to  quickly  examine  the
 potential  viability  of  the  sick  units  and
 come  to  an  early  decision  about  the
 desirability  of  rehabilitating  them.

 Industry-wise  break  up  of  sick  units
 as  at  the  end  of  March,  978

 In  view  of  the  large  number  of  sick  Name  of  Industry  No,  of  Units
 units  in  the  small  sector,  banks  have
 further  been  advised  to  strengthen
 their  organisational  arrangements  to  I.  Engineering  80
 deal  with  the  problems  of  sick  small  2.  Iron  and  Steel  27
 scale  units.  As  in  the  case  of  large
 scale  industries,  banks  have  also  been  3.  Textiles  i  74
 advised  to  detect  sickness  in  small  scale  ce  Jute  4  3l
 units  at  the  incipient  stage  and  to  pro-  .
 vide  timely  assistance  in  deserving  5.  Chemicals  ]  39

 bid
 3s.  6.  Cement  “a4  4

 Statement—I  7.  Rubber

 Stats-  oie  break  up  hard
 units  as  at  the  3.  Sugar  28

 dof  Mar: 27४  ४  Banh  7978  9.  Miscellaneous  38
 Scate/Union  Territories  No.  of  Units

 ToraL  306
 t,  West  Bengal  डर  97
 2.  Maharashtra  62

 3  Karnataka.  तु  पड  Loans  and  claims  written  off  as  bad
 debt  by  S.B.I  to  reduce  tax  lability

 4.  Gujarat  .  36
 5.  Tamil  Nadu  36  1960,  SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  FINANCE  be
 6.  Andhra  Pradesh  ee  9  pleased  to  state:
 7.  Bihar  ur

 (a)  whether  it  is  a  fact  that  the
 8  Haryana  4  State  Bank  of  India  has  written  ०४
 g.  Rajasthan.  6  large  amounts  of  loans  and  claims  a3

 bad  debt  in  LT.  proceedings  to  re-
 to,  Madhya  Pradesh  +  duce  the  tax  liability;

 Orissa tt.  Oriss  8  (b)  if  so,  the  amount  of  bad  debts
 Uttar  Pradesh  32  claimed  in  income  tax  proceedings
 Keral  and  allowed  by  the  income  tax

 23:  RerBIB  ye  es  5  department  from  the  calendar  year
 १4६  Punjab  5  शत  5  t  970  to  date;  and

 t5..  Assam  8  t  (०)  what  is  the  income  tax  out»
 i6.  hi  =  हि  standing  against  the  SBI.  and  why aS:  Ban  !

 it  is  outstanding?
 ye  Pondicherry  «४.  «  न  |

 18,  Goa  to  .  |  THE  MINISTER  OF  FINANCE
 (SHRI  प्र,  M.  PATEL):  (a)  and  (b).

 The  position  regarding  the  bad  debts Toran  «
 306  claimed  and  allowed  in  the  case  of
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 State  Bank  of  India  from  the  calendar  year  4970  onwards  is  as  under:—

 Cal,  Year  Axessment  Year  Amount  of  bad  debt  Amountof  bad  debts
 claimed  allowed

 4970  I973-72  30,980  20,980
 3977  1972-73  5,50,36,174  19,60,643,
 3972  973°74  1,65,02,062  7,65,¢2,c62
 973  '974°75  2,75,86,236  2,75,86,236
 974  1975-76,  2,49,86,998  2,49,86,998
 7975  1976-977,  3,89,26,734  Assessment  pending.
 1976  1977-78  21,84,22,996  Do,

 977  1978-79  14,52,79,486-  Do.

 (ce)  The  amount
 afe  as  under:—

 of  tax  arrears  outstanding  und  the  reasons  thereof

 Assessment  Amount  Reasons
 Year

 1959-60,  .  T.  Rs.  4,84,000  Kept  in  abryance™  pending  the
 settlement  of  assessce’s  claim
 for  D.I.T.  Relief.

 1969-61  है,  T.  Rs.  86,000  Do.

 1972-73,  T_T,  Rs.  77,410,000  The  demand  is  wholly  disputed in  appeal  and  has  been  kept  ip
 abeyance  till  छुान्ा शा  or  the
 disposa!  of  the  appeal  which-
 ever  is  earlier

 1975-76  I.  T.  Rs.  10,95,78,000  Do,
 Int.  u/s  217(A)  Rs.  22,84,000

 Tora.  Rs.  32,03,42,0¢0

 In  addition  to  the  above,  surtax  de-
 mand  for  1976-77  amounting  to  Rs.
 2,6i,98,000  is  also  outstanding  because
 the  assessee  filed  a  writ  petition  in
 the  Calcutta  High  Court  and  obtained
 an  interim  injunction.

 Inspection  of  First  National  City
 Bank's  Recora  by  Reserve  Bank

 Inspectors

 1961  SHRI  JYOTIRMOY  8680
 Will  the  Minister  of  FINANCE  be

 leased  to  refer  to  the  reply  given  to
 instarred  Question  No.  967  on  2ist

 July,  2978  itegarding  inspgction  of

 First  National  City  Bank’s  record  by
 Reserve  Bank  Inspectors  and  state:

 (a)  whether  investigations  have
 been  completed  since  then;  and

 (b)  if  so,  the  findings  thereof  and
 action  taken  in  the  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  arid  (७).
 After  investigation  into  allegations,
 Inspectors  of  the  Reserve  Bank  have
 submitted  their  report  to  the  Central
 Office  of  the  Bank.  Their  report  is
 under  examination  and  such’  ‘action
 as-deemed  necessary  will  be  taken  by
 the  Reserve  Ban!
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 Frustration  among  ०... ड  I  Officers  of
 हूं

 1962.  SHRI  EDUARDO  FALEIRO:
 SHR]  A.  C.  GEORGE:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  are  aware of  the  frustration  among  Class  {  Offi-
 cers  of  the  L.LC,  as  they  are  drawing lesser  emoluments  than  their  subordi-
 nates  to  the  extent  of  Rs.i00/.  to
 Rs.  300/-  a  month  and  also  as  they have  not  received  bonus  during  the
 last  three  years;

 (b)  whether  the  new  business  of
 L.LC.  has  shot  up  over  Rs.  5000  cror3 and  increased  by  22  per  cent  this  year; and

 (ec)  if  so,  what  are  the  reasons  for
 this  less  than  fair  treatment  of  Class
 I  Officers  of  that  Corporation?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Govern-
 ment  is  aware  of  the  demand  of  Class
 I  Officers  to  remove  anomalies  in
 their  emoluments  vis-a-vis  that  of
 Class  II  employees  at  common  pay
 ranges  and  also  for  the  payment  of
 bonus.

 (b)  Yes,  Sir.

 (¢)  The  anomalies  have  come  up
 mainly  because  of  different  pattern
 of,  D.A.  payments  applicable  to  Class If  and  Class  I  employees.  The  mat-
 ter  is  now  under  consideration  of  the
 Government.

 ‘Rxport  of  Tes

 983,  SHRI-EDUARDO  FALZIRO:
 Will  the  Minister  of  COMMERCE, OIVIL,  SUPPLIES  AND:  COOPERA-
 TION  be.  plemsed  tovstate:  ee ap

 (a);  the  total  quantity  of  exports  of:
 tem  -fegench:-of  thy:  lest  three  years. nding  in  October,  1978;  wot
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 (b)  whether  the  export  duty  of
 Rs.  5/.  per‘kg.  has  adversely  effected
 our  export  earnings  in  this  commodity;
 and

 (c)  if  so,  what  measures  do  Govern-
 ment  contemplate  in  this  regard?

 THE  MINISTER  ‘OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG)
 (a)  The  total]  quantity  of  exports  of

 tea  for  each  of  the  last  three  years
 is  as  under;

 Year  Quantity  (In  m.  Kgs.)

 1976-77,  325°48  249  ee (April~October)

 1977-78,  730°88  219°  ”
 (Aprit—October)

 1978-79  78°95
 (April—October)

 the  entire *Denotes  exports  for
 financial  year.

 (b)  and  (c).  In  view  of  the  rising
 tea  prices  early  last  year,  Gov-
 ernment  levied  an  export  duty  on  bulk tea  at  the  rate  of  Rs,  5/-  per  kg.  with
 effect  from  April  9,  1977:  It  was  also
 decided  to  limit  the  total  tea  exports
 to  225  m.  kgs,  for  the  year  1977-78.
 against  the  actual  exports  of  242.42  m.
 kgs.  in  ‘3976-77  in  order  to  ensure  ade-
 quate  availability  of  tea  at  a  reason-
 able  price  for  domestic  consumers.
 These  measures  resulted  in  a  stabiliz-
 ing  effect  in  the  tea  prices  locally.  Ex-
 port  earnings,  however,  moved  up  to.
 Rs.  556.30  crores  iri  1977-78  as  against
 Rs.  242.25  crores  in  the  previous  year.
 After  a  careful  consideration  of’  all
 eupects  of  the  issue,  i¢  was  decided  to.
 rettuce  the  export  duty  ts  fs.  fe  per
 kg.  w.e.f.  September,  7,  ‘1978.  It  has
 also  been  ‘since  decided  riot  to  have
 any  sé  cefling  for  tee  exports  tor
 1978-79,
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 ‘Reaction  of  Government  to  News-
 item  Captioned  ‘Rural  Banks  yet

 to  make  a  Headway’

 1964,  SHRI  EDUARDO  FALEIRO:
 SHRI  A,  C.  GEORGE:

 Will  the  Minister  of  FINANCE  be
 ‘pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news  item
 under  the  caption  “Rural  Banks  yet
 to  make  a  headway”  published  in  the
 Hindustan  Times  dated  lth  Septem-
 ber,  ‘1978;  and

 (b)  if  so,  what  is  the  reaction  of
 Government  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL)  :  (a)  Govern-
 ment  have  seen  the  news  item  refer-
 red  to  in  the  question.

 (b)  Majority  of  a  total  of  48  Re-
 gional  Rural  Banks,  including  those  in
 the  Northern  and  Central  Regions, have  been  in  operation  for  about  2
 years,  An  assessment  of  the  overall  per-
 formance  of  the  Regional  Rural  Banks
 was  made  by  the  Banatwala  Com-
 mittee  on  Regional  Rural  Banks.  The
 Committee  has  observeg  that  within  a
 short  span  of  time,  these  banks  have
 demonstrated  their  capability  to  serve
 the  purpose  for  which  they  were  es-
 tablished.  After  taking  into  consider-
 ation  the  potentiality  of  these  banks
 to  serve  the  rural  community,  the
 ‘Government  have  decided  to  accele-
 tate  the  programme  for  the  establish- ment  of  Regional  Rural  Banks,

 Improvement  fn  Santacruz  Airport  at
 Bombay

 1968,  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a.  fact  that  the
 Santacruz  airport  at  Bombay  is  over
 «<rowded  in  every  respect;  eet

 DECEMBER  I,  978  Written  Answers:  256

 (b)  if  so,  steps  taken  by  Govern-
 ment  to  remedy  and  improve  the  said
 situation;

 (c)  when  will  the  said  situation  he
 eased  and  how;  and

 (d)  what  are  the  concrete  results
 achieved  so  far  in  this  regard?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  Yes,
 Sir.  roe

 (b)  To  meet  the  increasing  traffic
 demand,  additions  and  alterations
 have  been  made  from  time  to  time  to
 the  existing  building  at  Santa  Cruz
 airport.  These  resulted  in  an  increase
 of  5,710,  sq.  metrs.  at  Santa  Cruz  air-
 port  over  the  area  of  ‘17,896  sq.  metrs.
 in  1972,  During  the  current  year  the
 transit  lounge  at  Santa  Cruz  airport
 was  extended.  Since  the  existing  ter-
 minal  building  at  Santa  Cruz  has  reach-
 ed  the  saturation  point,  it  is  proposed
 to  construct  a  separate  International
 complex  at  Bombay  on  the  basis  that
 when  completed  the  present  building
 would  be  used  exclusively  for  domes-
 tic  traffic.  The  first  phase  of  Inter-
 national  complex  at  Bombay  at  an
 estimated  cost  of  Rs.  ll  crores  is  un-
 der  construction.

 (९)  and  (d).  In  order  to  ease  the
 increased  passenger  traffic,  the  LAAT.
 took  up  the  construction  of  a  new  pas-
 senger  and  cargo  complex  in  976  which
 is  expected  to  be  commissioned  in
 3980  and  will  have  a  passenger  handl-
 ing  capacity  of  23700  passengers  per
 peak  hour.

 In  order  to  handle  the  high  growth
 of  passenger  traffic,  especially  from
 and  to  Gulf  countries,  the  LAA.

 passengers  per  peak  hour.  The  feasi-
 bility  report  for  the  construction  o/
 this  module.  submitted  by  TA.AT.  i
 under  active  consideration  of  Geverm
 ment.  i  neh Moot  pipe"
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 Working  and  Strengthening  of  Kandla
 Free  Trade  Zone |

 1966.  PROF,  P.  G.  MAVALAN-
 KAR:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  Committees  re-
 ¢ently  set  up  by  Government  to  go
 into  the  question  of  the  working  and
 strengthening  of  the  Kandla  Free
 Trade  Zone  have  held  sittings  and  re-
 ported  their  decisions  and  recommen-
 dations  to  the  Government;

 (9)  if  so,  what  are  they,  and,  when
 and  how  are  Government  implement-
 ing  the  said  recommendations;  and

 (९)  if  not,  when  are  the  said  findings
 or  reports  expected  to  reach  Govern-
 ment?

 ,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  to
 (९),  Only  one  Committee  has  been  set
 up  for  looking  into  the  problems
 hindering  the  progress  of  the  Kandla
 Free  Trade  Zone.  This  Committee  has
 held  five  sittings  and  has  submitted
 jts  interim  report.  The  findings  and
 recommendations  in  the  interim  report
 are  subject  to  confirmation  in  the  final
 report  of  the  Committee,  which  is  ex-
 pected  to  be  formally  submitted  to  the
 Government  siortly.

 Leans  and  Advances  to  Agriculture
 and  Rural  Sector

 1967.  PROF.  P.  G.  MAVALAN-
 XAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  have  ask-
 ed  or  directed  the  nationalised  banks
 ang  other  financial  institutions  to  step
 up  their  loans  and  advances  to  agri-
 eultural  and  rural  sectors  and  agencies
 engaged  in  rural  development  pro-
 grammes;

 (b)  if  so,  broad  outlines  thereto;
 and

 (c)  concrete  facts  and  figures  of
 wach.  amsistance  in  the  year  l97A7
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 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  public  sector  banks  have  been  ad-
 vised  to  ensure  that  60  per  cent  of
 the  funds  mobilised  in  rural  and  semi-
 urban  areas  are  deployed  in  these
 areas  and  their  advances  to  the  prio-
 rity  sectors  which  includes  agricultu-
 ral  sector  are  stepped  up  to  33-1/3,  per
 cent  to  their  total  advances  by  March
 1979,  Besides,  public  sector  banks
 have  also  been  asked  to  participate
 actively  in  the  implementation  of:

 (i)  the  programmes  of  special
 agencies  such  as  SFDA,  DPAP  etc.
 set  up  to  assist  the  weaker  sections
 of  rural  sector,

 (ii)  differential  rate  of  interest
 scheme  under  which  they  have  to
 lend  at  least  one  per  cent  of  their
 advances  at  the  rate  of  4  per  cent  to
 cover  small  loans  in  the  priority
 sector  including  agriculture,

 (iii)  villages  adoption  scheme  for
 integrated  development  of  the  vil-
 lage  economy  in  all  its  aspects,

 (iv)  intensive  development  of
 community  blocks  under  the  pro-
 gramme  of  integrated  rural  deve-
 lopment.

 (c)  As  on  June  978  the  share  of
 agriculture  in  total  bank  credit  was
 Rs.  694  crores  which  was  0.6  per
 cent  of  the  total  (gross)  bank  credit.
 The  percentage  of  priority  sectors  ade
 vances  of  the  public  sector  banks  to
 their  total  advances  was  30.2  per  cet.
 As  at  March  978  the  total  amount
 outstanding  under  DRI  scheme  was
 Rs,  7.56  crores.

 Enquiry  Report  into  Crash  of  Air
 India  Jumbo  at  Bombay  in  Janu-

 ary,  978

 1968.  SHRI  S.  R.  DAMANT:;  wil
 the  Minister  of  TOURISM  AND  cIvViIn
 AVIATION  be  pleased  to  state:.

 (a)  whether  Government  have  ३8०  ce
 ceived  the  Report  of  Enquiry  into  the
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 crash  of  Air~India’s  Jumbo  at  Bombay
 in  early  January  this  year;

 (b)  if  so,  its  findings;

 (९)  the  steps  taken  to  replace  this
 jumbo  and  the  financial  loss  suffered
 by  the  Air-India  by  the  short-fall  in
 their  fleet  thus  cuuscd;  and

 (d)  the  remedial  measures  taken  to
 prevent  such  mishaps  in  future?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIBE):  (a)  Yes,  Sir.
 It  was  received  on  26-98-1978,

 (b)  The  Report  of  the  Court  of  In-
 quiry  is  under  examination,

 (c)  An  order  has  been  placed  with
 the  Boeing  Company  for  one  Boeing
 747  aircraft  to  replace  the  one  lost  on
 Ist  January  1978,  This  aircraft  is  due
 for  delivery  .in  August  1979.  The
 total  cost  of  the  replacement  aircraft
 has  been  estimated  at  US  $  50.37  mil-
 lion  (equivalent  to  Rs.  4.77  crores).
 The  loss  of  the  aircraft  resulted  in
 cancellation  of  a  number  of  services
 and  adjustment  in  the  schedules  of
 operation.  While  such  cancellation  of
 services  has  resulted  in  loss  of  reve-
 nuc,  the  non-operation  of  such  ser-
 vices  also  resulted  in  savings  in  cash
 tosis,  While  a  part  of  the  traffic  has
 been  will  be  accommodated  on  other
 flights,  it  is  difficult  to  estimate  the
 impact  of  such  traffic  retained  and  the
 traffic  actually  lost.  According  to  Air
 India’s  estimates  for  the  periog  from
 January  978  to  August  1979,  eg.  till
 the  anticipated  delivery.  of  the  re-
 Placement  of  aircraft,  the  estimated
 financial  Joss  is  placed  in  the  range  of
 rupees  nine  to  ten  crores,

 (d)  The:  cause(s)  of  accident  as
 may  be  brought  out  in  the  report  of
 the  Court  of  Inquiry,  would  be  gone into  in  detail,  and  necesgary  remedial
 measures  would  be  taken.
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 Import  of  Rubber  by  8.T.C.
 1969.  SHRI  8.  R.  DAMANI:  Wil

 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  there  has  lately  been
 an  increase  in  the  price  of  imported
 rubber,  if  so,  how  rauch;

 tb)  the  reasons  therefor;
 (c)  the  total  quantity  of  rubber  im-

 ported  by  the  State  Trading  Corpora.
 tion  during  the  current  year;  the
 quantity  sold  to  the  Industry  and  that
 lying  in  the  STC's  warchouses;

 (d)  the  reasons  for  the  manufac-
 turers  not  lifting  the  imported  stocks;
 and

 (e)  the  steps  Corporation  propose
 to  take  to  prevent  the  rubber  from
 deterioration  and  thus  sustaining
 financial  loss?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  ARIF  BEG):  (a)  to
 (९),  STC  have  imported  14,750  tonnes

 of  natural  rubber  and  allocations  of
 this  commodity  have  been  made  to  the
 rubber-using  industry.  Depending  on
 the  grade,  the  issue  price  of  imported
 rubber  fixed  by  the  Government
 ranges  between  Rs.  9,500/-  and Rs.  10,000 /-  per  tonne  ex-godownh
 Madras.  This  price  was  fixed  towards
 the  close  of  September,  978  ana  no
 change  has  been  effected  in  this  since.
 As  on  28th  November,  1978,  a  quantity
 of  9805  tonnes  has  been  lifted  by  the
 allottees,  mo  a  og

 To  prevent  imported  rubber  from
 deterioration  it  is  stored  by  the  8TC in  its  godowns  far  away  from  the  part area  to  Jessen  the  impact  of  humidity.
 Plan  for  Branch  Expansion  Polley

 BBS  cm
 1970.  SHRI  KUMARI  ANANTHAN: Will  the  Minister”  of  FINANCE  be

 Pleased  to  state:  b
 (a)  whether  Government.  have

 drawn  up  a  comprehensive  ‘plan’  for
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 Branch  expansion  policy  of  the  Re-
 serve  Bank  of  India  for  the  next  three
 years.  (1979-1981)  in  the  light  of
 James  Raj  Committee’s  recommenda-
 tions;

 (b)  the  nature  of  the  plan;  and

 (९)  the  number  of  rural  banks  pro-
 posed  to  be  opened  during  the  next
 three  years  district-wise  of  the  States?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).
 The  Reserve  Bank  of  India  have  re-
 oriented  their  branch  licensing  policy,
 to  ensure  that  the  branch  expansion
 effort  of  the  banks  during  the  next
 three  years  would  be  devoted  to  the
 task  of  improving  banking  coverage  in
 the  districts  having  population  per
 bank  office  in  excess  of  the  national
 average  through  the  opening  of  bran.
 ches  at  unbanked  rural  and  semi-
 urban  centres.  The  Reserve  Bank  of
 India  propose  to  examine  the  branch
 banking  needs  of  the  deficit  districts
 On  a  district  by  district  basis  and
 draw  up  a  three-year  plan  in  consul-
 tation  with  the  banks  and  the  State
 Governments  concerned,

 Import  of  Raw  Material  by  Indian
 Oxygen  Limited

 497l.  SHRI  KISHORE  LAL:  Will

 श्  Minster
 of,  COMMERCE,  CIVIL

 SUPPLIES  AND  COOPERATION  be
 pleased  to  staté:

 (a)  how  much  raw  material  ‘dmport
 licence  hag  been  given  to  M/s  Indian
 Oxygen  Limited  during  the  Jast  three
 yenre;
 “(by  “have  Government  fixed  some
 prices  for  the  finished:  goods  or  not;

 a  (ce)  when  Government  are  allowing
 them  to  import  raw  material,  has  this
 multinational  been  asked  to  fix  rea-
 sonable  prices  of  finished  goods;  and

 (a)  if  not,  what  action  Government
 propose  to  take?

 THE  MINISTER  OF  STATS  DF THE  MINISTRY  OF  COMMERCE AND  CIVIL  SUPPLIES  AND  COQ.
 OPERATION  (SHRI  ARIF  BEG)  2
 (a)  Import  licences  for  raw  mate~
 rials  given  to  M/s.  Indian  Oxygem Limited  during  the  last  three  years are  as  under  :—

 Year  Total  Value

 1975.76  Rs,  50,55,244/>—
 976.77  Rs,  32,87,356/—
 1977-78  Rs,  36,51,540/-

 (b)  to  (a),  Information  is  being collected  and  will  be  placed  on  the
 Table  of  the  House.

 Disposal  of  claims  regarding  ex-gratia
 Compensation  for  enemy  properties
 ‘1972.  PROF.  SAMAR  GUHA:  Will

 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (४)  whether  Government  have
 taken  expeditious  steps  for  disposal  of
 the  applications  for  grant  of  ex-gratia
 compensation  on  properties  declared
 ag  ‘enemy  properties’  Icft  in  former
 East  Pakistan;
 “(by  if  sa,  facts  thereabout:  and
 o  (e)  number  of  claims  disposed  of
 during  the  Jast  one  year  and  the  num-
 ber  of  cases  still  pending  ‘with  the
 Government  and  the  time  by  which
 Government  expects  to  complete  the
 disposal  of  the  claimg  regarding
 ¢x-gratia  compensation  to  enemy  pros
 perties  left  in  former  East  Pakistan?

 ee
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  .CQ-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (b).  Yes,  Sir.  To  ensure  ex~
 Peditious  disposal  of  the  claims,  the
 procedure  for  verification  of  claims
 has  been  streamlined,  which  inter-alia,
 includes  exemption  of  personal  ap~
 pearance  of  claimants  unless  at
 point  or  points  needs  clarifcatieat.
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 Additional  staff  has  also  been  provid-
 ed  to  assist  in  the  handling  of  claims.

 (ec)  2,00l  claims  were  disposed  of
 during  the  year  ‘1977-78,  As  on
 $i-0-78,  29,327  claims  are  still  pend-
 ing  verification.  It  is  difficult  to  indi-
 eate  precisely  the  time  by  which  the
 remaining  claims  will  be  settled.
 However,  all  out  efforts  are  being
 made  to  settle  the  claims  as  expedi-.
 tiously,  as  possible,

 Applications  for  ex-gratia  compensa-
 tion  for  properties  jeft  in  Pakistan

 pending  with  Government

 1973,  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 Pleased  to  state:

 (a)  whether  applications  for  ez-
 gratia  compensation  for  properties
 left  in  Pakistan  are  still  pending  with
 the  Government;  and

 (b)  if  ao,  number  of  claims  there-
 about  and  the  cases  disposed  of  dur-
 ing  the  last  two  years  and  the  amo-
 unt  paid  for  the  purpose?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG)  ४
 (a)  Yes,  Sir.

 (b)  As  on  31-10-1978,  20,327  are  still
 pending  verification.  Cases  disposed
 of  and  =  ez-gratia  payment  made
 @uring  the  financial  yeer  1977-78  and
 ‘1978-79  (up  to  October,  978  are  given

 —

 Year  No.  of  Ex-gratia cases  disposed  payment made

 Rs.  in  lakhs

 1977-78  21,001  234
 3,450  ा 1978-99

 (upto  Oct.  78)
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 Fall  in  Imports  of  Raw  Cashewnuta

 1974.  SHRI  K.  RAMAMURTRY  i
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  reasons  for  the  fall  in  im-~
 ports  of  raw  cashewnuts  and  for  the
 “dismal”  export  performance;  and

 (pb)  the  steps  taken  or  proposed  to
 be  taken  to  remedy  the  situation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  The  fall  in  imports  is  mainly  be-
 cause  of  the  increase  in  local  cashew-
 nut  processing  capacity  in  the  produc-
 ing  countries  e.g.  Tanzania,  Kenya,  in-
 crease  in  imports  of  raw  cashewnuts
 by  China  from  the  producing  coun-
 tries,  and  lower  crop/collection  due  to
 adverse  weather  and  other  local  fac-
 tors  in  those  countries.

 The  fall  in  exports  is  mainly  due  to
 decline  in  the  availability  of  imported
 raw  cashewnuts  and  the  fall  in  the
 unit  value  realisation  on  exports.  In
 addition  exporters  are  facing  difficul-
 ties  due  to  certain  local  policies  like
 pricing  of  raw  cashewnuts  and  res
 triction  on  movement  of  raw  cashew=
 nuts,

 (b)  Steps  are  being  taken  to  in~
 crease  cashew  production  within  the
 country  and  also  to  procure  raw
 cashewnuts  in  larger  quantities
 through  imports.

 Cases  of  gold  smuggling  detected

 1975,  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  how  many  cases  of  gold  smug-
 gling  were  detected  and  quantity  of
 gold  seized  during  the  year  1976-77:
 and

 (b)  the  break-up  of  figures  month
 wise  and  place-wise  with  comparative
 atatement  for  1975-76?
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 THE  MINISTER  OP  FINANCE
 (SHRI  H.  M.  PATEL)  :  (a)  According
 to  reports  received  by  Government
 473  cases  involving  a  total  quantity  of
 about  65  kgs.  of  smuggled  gold  were
 detected  during  ‘1976-77.

 (b)  The  information  is  furnished  in
 the  Statement  Jaid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT—2953

 C.B..,  investigation  into  seizure  of
 Diamond  at  Palam  in  976

 1976,  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  have  since
 completed  the  investigations  into  the
 sensure  of  Diamond  at  Palam  worth
 Rs.  58  lakhs  on  19th  August,  ‘1976;

 (b)  if  not,  whether  there  is  any
 proposal  under  consideration  of  the
 Government  to  hand  over  the  case  to
 the  C.B.I.  for  investigation  and  if  not,
 the  reasons  therefor;  and

 (ec)  whether  any  action  has  since
 been  taken  go  far  against  the  concern-
 ed  guilty  and  if  so,  the  details  there-
 of?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).
 Investigations  in  the  case  relating  to
 seizure  on  19-8-76  of  Rs.  58  lakhs
 worth  of  diamonds,  have  been  com-
 pleted  in  so  far  as  the  offending  goods
 and  the  persons  concerned  with  smug-
 gling  are  concerned.  The  offending
 goods  have  been  confiscated  and  show
 cause  notices  for  imposition  of  penal-
 ties  under  section  4  of  the  Customs
 Act,  1962,  have  been  issued  ty  0  per-~
 sons.  Prosecution  proceedings  have
 been  initiated  against  0  persons  and
 one  Customs  officer  and  these  cases
 are  pending  in  Court,  In  so  far  as  in-
 vestigation  regarding  suspected  collu-
 sion  of  departmental  officers  is  con-
 eerned,  the  question  of  handing  it  over
 to.  CBI  |  is  under  consideration  in
 consultation  with  the  Ministry  of
 Home  Affairs,

 News-item  captioned  ‘Kerala's  Gulf-
 Money  Puzzle’

 ‘1977,  ‘SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  प्राद-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  have  seen
 the  press  reports  in  the  Hindustan
 Times  dated  the  l6th  October,  978
 wherein  it  has  been  stated  that  mil-
 lions  of  rupees  come  into  Kerala  State
 each  year  from  the  Gulf  but  no  one
 seeing  to  know  how  much  comes  or
 where  it  goes;  and

 69)  if  so,  whether  any  inquiry  has
 been  conducted  and  if  so,  with  what
 result?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र,  M.  PATEL)  »  (a)  Yes,  Sir.

 (b)  The  purpose  for  which  the  re-
 mittances  received  from  abroad  aré
 being  utilized,  has  been  indicated  in
 the  news-item  itself.  The  Government
 do  not  feel  the  need  of  conducting  ह.
 inquiry  in  this  regard.

 Alleged  violation  of  FERA.  by
 Chairman,  Shaw  Wallade  ang  Com-

 pany

 1978.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  FIN«
 ANCE  be  pleased  to  state:

 (a)  whether  the  investigations  have
 béen  completed  in  regard  to  the  vio-
 lation  of  Foreign  Exchange  Regula-
 tion  Act  by  the  Chairman  of  the  Shaw
 Wallace  and  Company;

 (b)  if  so,  what  are  the  findings  of
 the  investigations;  and

 (c)  if  not,  the  reasons  for  the  de~
 lay?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL)  (a)  to  (ys
 Acting  on  certain  information,  the’
 premises  of  M/s.  Shaw  .  Wallace  ang  a
 Company,Litd,,  Calcutta  and  other  rae  -
 necteg  premises  were  searched
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 Directorate  of  Enforcement  in  Nov-
 ember/December,  972  and  some  docu-
 ments  were  seized.  On  the  basis  of
 gubsequent  enquiries  made,  three  show
 cause  notices  were  issued  by  the  Di-
 rectorate  of  Enforcement  to  the  com-
 pany  and  its  438  directors  including
 Shri  A.  W.  B.  Hayward  and  a  fourth
 show  Cause  Notice  was  issued  to  the
 company  and  its  Director  Shri  G.
 Crasemann  for  violation  of  the  provi~
 sions  of  Foreign  Exchange  Regulation

 Act,  ३947.  In  one  case  a  penalty  of
 Rs.  6,000/-  has  been  imposed  on  the
 company  and  in  other  two  cases  the
 charges  have  been  dropped.  The
 fourth  case  is  pending  adjudication
 and  hag  been  fixed  for  hearing  this
 month.

 Scrutiny  of  the  seized  documents
 also  indicated  that  M/s,  Shaw  Wallace
 and  Company  Ltd,  sold  1,22,869,
 sha ares  of  2  cach  held  by  them  in
 M/s.  R.  G.  Shaw  ang  Company,  Lon-
 don  with  the  permission  of  Reserve
 Bank  of  India  for  2  6,61,062  including
 commission,  in  1971,

 After  the  sale,  the  price  of  the
 shares  of  के,  G.  Shaw  and  Company
 went  up  in  London  market.  Subse-
 quently  in  May,  497  the  company  re-
 patrieted  £  8,50,000  by  settlement
 from:  the  purchasers  of  the  shares,  The
 matter  as  tg  whether  statements  made
 by  the  company  to  the  Reserve  Bank
 of  India  in  their  application  for  per-
 mission  for  sales  of  shares  was  in  order
 and  whether  there  is  any  case  for
 action  against  the  Company  and  the
 Directors  for  violation  of  Section  22
 of  the  Foreign  Exchange  Regulation
 Act,  ‘1947,  has  been  considered.  On
 careful  consideration  of  the  submis-
 sions  of  Shaw  Wallace  and  Company
 and  its  Chairman  Shri  Hayward  and
 in  consultation  with  the  Ministry  of
 Law,  it  was  considered  that  there  was
 mo  case  for  prosecution  of  the  compa-
 ny  and  its  Chairman  Sbri  Hayward
 under  Section  23  of  the  Foreign  Ex-
 change  Regulation  Act,.  ‘1947  for  con-
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 Working  of  Industrial  ‘Finance  Corpo-
 ration  of  India

 i979,  SHRI  MUKHTIAR  sINGH”
 MALIK:

 SHRI  6.  M.  BANATWALLA:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  have  in-
 Giured  into  the  working  of  Industrial
 Finance  Corporation  of  India  particu-
 jarly  against  its  Chairman  during  the
 last  three  years;

 Government
 procedural
 of  public

 (b)  if  $0,  whether
 have  found  corruption,
 regularities  and  misuse
 money  and  resources;  and

 (९)  if  so,  whether  any  action  has
 since  been  taken  and  if  not,  the
 reasons  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (ec):
 Government  had  received  a  number
 of  letters/representations  containing allegations  of  nepotism  against  the
 Chairman  and  about  the  prevalence  of
 procedural  irregularities  and  improper appraisal  of  proposals  for  assistance  in
 the  Industrial  Finance  Corporatiqn  of India.  Government,  requested  the
 IDB]  to  look.  into  the  matter.  The
 Industrial  Development  Bank  of  India has  reported  that  the  allegations  have been  examined  by  them  in  detail,  and it  is  their  considered  view  that  alle
 gations  are  not  well-founded.

 Finance

 1980.  SHRI  CHITTA  BASU:  है!
 the  Minister  of  FINANCE  be  pleased to  state:  ar

 coll, nate.
 the  Seventh  Finance

 a

 Submission  of  report  by  Seventh
 Commission
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 {b)  in  what  manner  the  recommen-
 dationg  are  different  from  those  of
 the  Sixth  Finance  Commission  in  res-
 pect  of  approach  and  contents  in  re-
 gard  to  the  sharing  of  revenues  bet-
 ween  the  States  and  Centre;  and

 (c)  whether  any  decision  has  since
 been  taken  there  on  the  report?

 FINANCE
 (a)  Yes,  Sir.

 THE  MINISTER  OF
 (SHRI  क्र,  M.  PATEL)  :

 (b)  The  approach  of  the  Seventh
 Finance  Commission,  broadly,  has
 been  io  ensure  that  their  fscal  trans-
 fer  scheme  leaves  as  many  of  the
 States  as  possible  with  surpluses  on
 non-Plan  revenuc  account,  which
 could  be  ploughed  back  for  fresh  de-
 velopment,  and  that  the  grant-in-aid
 element  in  the  transfer  scheme  should
 as  far  as  possible  be  a  residual  item,
 the  bulk  of  the  fiscal  transfers  being
 made  through  tax  shares.  The  Com-
 mission  has  recommendeg  _  States’

 -shares  of  income-tax  at  85  per  cent  of
 the  divisible  900  and  of  Union  excise
 duties  at  40  per  cent  of  the  net  pro-
 eeeds,  against  the  Sixth  Commission’s
 recommendations  of  80  per  cent  and
 20  per  cent  respectively.  The  fiscal
 transfer  scheme  of  the  Sixth  Finance
 Commission  left  4  States  with  deficit
 on  non~-Plan  revenue  account  for  ,
 which  the  Commission  recommended
 grant-in-aid  to  cover  the  deficits;  un-  j
 der  the  scheme  recommmended  by  the  :

 ie

 Seventh  Finance  Commission,  how.
 ever,  only  8  States  are  expected  to
 have  deficits  which  are  to  be  covered
 by  grant-in-aid  recommended  by  the
 Commission,  h

 (c)  The  Report  of  the  Seventh  Fin-
 ance  Commission,  together  with  an  ex-
 planatory  memorandum  as  to  the
 action  taken  on  its  recommendations,
 was  laid  on  the  Table  of  the  House,  88
 required  under  articie  28]  of  the  Con-
 stitution,  on  the  24h  November,  4978

 Balance  of  Trade  with  Foreign
 Countries

 1981.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  COMMERCE,  CIVIBi
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:  |

 (a)  what  is  the  position  of  the
 Balance  of  Trade  between  Bangladesh
 and  India,  India  and  Sri  Lanka,  India
 avd  Pakistan  and  India  and  Afgha-
 nistan;  and

 (b)  steps  taken  to  narrow  the  gap,
 if  any?  4

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COW
 OPERATION  (SHRI  ARIF  BEG)  3
 (a)  The  relevant  statistics  for  the  last
 three  years  are  given  below:

 (Rs.  in  Jakhs)

 Name  of  the  County  Year  Imports  Exports  %  =
 of

 auc

 Bangladesh  ee  (  C56  (+  5746°49 a  Banglade
 tage

 70
 .  en  (  i  ae  ae

 1977-78.  है  75 OO  ATCO  (+) 4706°00
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 2.  Sri  Lanka  .  I  6  29°27  94t0°CO  ©  (+)  2280  ह
 ey  r94°74  —  3l92°72  (f}  3777°  98
 1977-78  (Apr.-Feb.)  trace  qicerco  (+)  4570°00

 :  6  «५  न  98-00,  «aataco  (hy  9794 0७ 3.  an
 ine

 ,
 नि  2°00  t

 श्
 co  (+)  eb  00.
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 (b)  Efforts  are  continuously  being
 made  through  periodical  trade  reviews
 on  a  bilateral]  basis  to  achieve  greater
 balance  in  the  two  way  trade  flows
 between  India  and  its  neighbouring
 countries  in  South  Asia.  In  the  case
 of  Sri  Lanka  and  Bangladesh  tariff
 preferences  have  been  exchanged
 under  the  Bangkok  Agreement  in
 items  of  their  export  interest  to  India.
 These  preferences  are  likely  to  pro-
 vide  greater  content  to  their  trade  with
 India.  With  Pakistan  discussions  are
 ongoing  to  determine  new  areas  of
 interest  to  their  trade  with  India  with
 the  objective  of  the  trade  exchanges
 being  of  mutual  benefit  to  the  two
 countries.  With  Afghanistan  we  have
 now  placed  trade  on  a  normal  footing
 having  done  away  with  the  modified
 barter  system  of  trading  which  had
 existeq  till  September,  1978.  With  the
 introduction  of  free  trade  in  freely
 convertible  currencies  we  expect  that
 there  shall  be  increases  in  two  way
 trade  flows  particularly  as  Indian
 goods  would  now  be  more  competitive
 in  the  Afghan  market.

 का  तेलों  का  प्रायात  झौर  निर्यात

 i982.  wt  write
 ib  सहकारिता

 मंत्री  यह  बताने  की  कृपा  करे  के

 (सर)  इस  वर्ष  सरकार  द्वारा  प्रायातित  भर  निर्यातित

 =
 तेल  की  प्रत्येक  किस्म  की  मात्रा  क्‍या  है;

 zt

 (श्र)  खाद्य  तेलों  का  स्वदेशी  उत्पादन  बढ़ाने
 के  लिए  क्‍या  कार्यवाही  की  गई  है  ?

 शाणिज्य  तथा  मागरिक  पूति  शौर  सहकारिता
 संजालयव  में  राज्य  मंत्री  (क्रो  श्रारिफ  बेग) :  (क)
 अप्रैल-प्रगस्त,  978  के  दौरान  राज्य  व्यापार  निगम
 ने  खाद्य  तेलों  का  जो  ग्रायात  किया  है  उस  का  ब्यौरा

 “निम्नोक्त  प्रकार  है  —
 (मात्रा  :  मे०  टन)

 hw  सोयाबीन  तेल  1,66,900
 2.  ताड़का  तेल  32,253
 3.  रेपसीड  तेल  20,250
 a  पामोलीन  ‘11,332,

 योग  2,30,735
 cece e
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 i978-79  के  दौरास  मूंगफली  के  तेल  की
 14,277  मे0  टन  की  मात्रा  का  निर्यात  भी
 किया  गया  1

 (ख)  जो  उपाय  किये  गये  हैं,  उनमें  थे
 शामिल  है:  खेती  के  बेहतर  तरीके  भपना  कर
 तिलहनों  की  उत्पादकता  बढ़ाना,  तिलहनों  के
 अन्तर्गत  सिचाई-द्षेत्र  को  बढ़ाता,  सूर्यमुखी  तथा
 सोयाबीन  जैसे  अ्रपरम्परागत  तिलहनों  के  अन्तर्गत
 क्षेत्र  का  विस्तार,  मूंगफली,  सरसों,  सूर्यमुक्षी  तथा
 सोयाबीन  की  समधन  कीमतों  का  निर्धारण  पौर
 लिलहनों  के  गवेधणा  क्राय्करम  को  सुदृढ़  करना  I

 Indian  Garments  embargoeg  by  U.S.
 Customg  authorities  for  misdeclaration

 1983,  SHRI  P.  K.  KODIYAN:
 SHRI  JANARDHANA.

 POOJARY:

 ४
 will  the  Minister  of  COMMERCE

 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.S.  customs  authorities  embargoed
 Indian  garments  for  misdeclaration;
 and

 (b)  if  so,  the  details  thereof  and
 action  taken  against  the  exporters  and
 the  Officials  involved  in  thig  racket?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  ARIF  BEG):  (a)
 and  (b).  Some  consignments  of  goods
 exported  from  India  hag  earlier  been
 held  up  by  the  U.S.  customs  due  to
 the  exports  of  the  particular  category
 reaching  the  restraint  levels.  Howe
 ever,  additional  quantities  have  been
 subsequently  made  available  after
 consultations  held  with  the  U.S.  autho.
 rities  which  would  facilitate  clearance
 of  such  consignments  to  the  extent
 possible.  oo
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 PAPERS  LAID  ON  THE  TABLE

 NOovrIricaTIONS  UNDER  Export  (QUALITY
 Controu  ano  Inspection)  Act

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  CO-OPERA-
 ‘TION  (SHRI  ARF  BEG)  :  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  Notifications  (Hindj  and  Eng-
 lish  versions)  under  sub-section  (3)
 of  section  7  of  the  Export  (Quality
 Control  and  Inspection)  Act,  963:—

 re))  The  Export  of  Steel  Tubes
 (Quality  Control  and  Inspection)
 Amendment  Rules,  1978,  published
 in  Notification  No.  S.O.  2603  in
 Gazette  of  India  dated  the  9th  Sep.
 tember,  ‘1978,

 (2)  The  Export  (Quality  Control
 and  Inspection)  Amendment  Rules,
 ‘1978,  published  in  Notification  No.
 8.0.  2745  in  Gazette  of  India  dated
 the  23rd  September,  1978,

 (8)  The  Export  (Quality  Control
 and  Inspection)  Second  Amend-
 ment  Rules,  1978,  published  in
 Notification  No.  8.0,  2865  in  Gazette
 of  India  dated  the  30th  September, 1978,

 (4)  The  Export  of  Cast  Iron  Soil
 Pipes  and  Fittings  (Inspection)
 Amendment  Rules,  1978,  published in  Notification  No.  S.O,'  2866  in
 Gazette  of  India  dated  the  30th  Sep-
 tember,  ‘1978.

 (3)  The  Export  of  Enamel  wares
 (Inspection)  Rules,  1978,  published
 in  Notification  No  $.0,  200  in  Ga-
 2étte  of  India  dated  the  30th  Sep.
 tember,  1978,

 (6)  The  Export  of  Valves  (Ins-
 pection)  Rules,  1978,  published  in

 .  Notification  No.  S.O.  3094  in  Gazette
 of

 india  dated.
 the  28th  October,

 "1078;  [Placed  in  Library.  See  No.
 MUTed407 787).
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 ‘NoTIFICATION  UNDER  EssentraL  Com
 MoprTres  ACT  RESCINDING  REFINED
 Grounpnur  On,  (REGULATION  oF  कन
 FINING  AND  Prics)  ContRoL  Onrpg,

 977

 SHRI  ARIF  BEG:  On  behalf  of
 Shri  Krishna  Kumar  Goyal,  I  beg  to
 lay  on  the  Table  a  copy  of  Notifica-
 tion  No,  S.0.  669(E)  (Hindi  and  Eng. lish  versions)  published  in  Gazette  of
 India  dated  the  l8th  November,  978
 rescinding  the  Refined  Groundnut  Oil
 (Regulation  of  Refining  and  Price)’
 Control  Order,  ‘1977  published  in  Noti-
 fication  No.  S.O.  602(E)  dated  the  Ist
 August,  1977,  under  sub-section  (6)  of
 section  3  of  the  Essential  Commodities
 Act,  ‘1955,  [Placed  in  Library.  See  No.
 -LT—294/78].

 ANNUAL  REPORTS  AND  Auprrep  Ac=
 COUNTS  OF  AGRICULTURAL  REFINANCE
 AND  DEVELOPMENT  CoRPoRaTION,  Boe
 BAY  FOR  YEAR  ENDING  30Ta  Jone,  1978, Lire  INSURANCE  CORPORATION  or  INDIA
 FOR  YEAR  ENDING  3lst  Marcu,  978  ann
 InpusTRIAL  DxveLopm=ent  BANK  oF
 INDIA  FOR  THE  YEAR  ENDING  80TH  Jom, 1978,

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL)  :  On  behalf  of
 Shrj  Zulfiquarulla,  I  beg  to  lay  on  the
 Table:

 (l)  A  copy  of  the  Annual  Report (Hindi  and  English  versions)  of  the
 Agricultural  Refinance  and  Deve»
 lopment  Corporation  Bombay  for the  year  ended  the  30th  June,  7978
 along  with  the  Audited  Accounts, under  sub-section  (2)  of  section  82 of  the  Agricultural  Refinance  and
 Development  Corporation  Act,  1963. [Placed  in  Library,  See  No.  Lt
 2942/78].  a

 (2)  A  copy  of  the  Annual  Report (Hindi  and  English  versions)  of  the Life  Insurance  Corporation  of  India for  the  year  ended  the  3ist  March, 4978  along  with  the  Audited  Ac» counts  under  section  29  of  the  Life Insurance  Corporation  Act,  ‘1086, “[Placed  in  Libraty,  “See  No,  कु.
 2948/78}.  “mee
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 (६3)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Yndustrial  Development  Bank  of
 India  together  with  the  Audited  Ac-
 counts  of  the  General  Fund  and  the
 Development  Assistance  Fund  for
 the  year  ended  the  30th  June,  7978
 under  sub-section  (5)  of  section  8
 and  sub-section  (5)  of  section  23  of
 the  Industrial  Development  Bank  of
 India  Act,  ‘1964,  [Placed  in  Library.
 See  No.  LT~2944/78}.

 Norrrications  uNDER  Customs  Act,
 Centrat  Excises  AND  Sait  ACT,  Fine
 ance  (No.  2)  Act,  AND  INcoMnb-TAX

 Acr

 SHRI  H.  M.  PATEL:  On  behalf  of
 Shri  Zulfiquarulla,  I  beg  also  to  lay  on
 the  Table:

 (4)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section’  59  of  the

 Customs  Act,  962:—

 Gi)  G.S.R.  509(E)  published  in
 Gazette  of  India  dated  the  25th
 October,  2978  together  with  an

 -  explanatory  memorandum  declar-
 ing  copper,  zine  and  lead  as
 deemed  to  be  imported  materials
 for  the  purpose  of  granting  clraw-
 back  under  section  75.

 (ii)  G.S.R.  522(E)  published  in
 -  Gazette  of  India  dated  the  30th

 October,  978  together  with  an  ex-
 planatory  memorandum  regarding
 revised  rate  of  exchange  for  con-
 version  of  Danish  Kroners  into
 Indian  Currency  or  vice.versa,

 ‘(ili)  G.S.R.  523(E)  published  in
 Gazette  of  India  dated  the  Ist
 November,  978  together  with  an
 explanatory  memorandum  regard-
 ing  revised  rate  of  exchange  for
 conversion  of  Pound  Sterling  into
 Indian  currency  or  vice-versa,

 ‘  (iv)  G.S.R..524(E)  published  in
 .  Gazette  India  dated  the  Ist
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 November,  1978,  together  with  an
 explanatory  memorandum  re
 garding  revised  rate  of  exchange
 for  conversions  of  Austrian  Schil«
 lings  into  Indian  currency  or
 vice-versa,

 (९)  G.S.R.  553(E)  published  in
 Gazette  of  India  dated  the  500
 November,  978  together  with  an
 explanatory  memorandum  regard.
 ing  revised  rates  of  exchange  for
 conversion  of  Malaysian  Dollars,
 Norwegian  Kroners  and  Swedish
 Kroners  into  Indian  currency  or
 vice-versa,

 (vi)  G.S.R.  555(E)  published  in
 Gazette  of  India  dated  the  6th
 November,  978  together  with  an
 explanatory  memorandum  exempt-
 ing  calcium  Ammonium  Nitrate,
 imported.  for  use  as  manure  from
 whole  of  the  basie  customs  duty.

 (vii)  G.S.R.  558(E)  published
 in  Gazette  of  India  dated  the  79
 November,  978  together  with  an
 explanatory  memorandum  eX~
 empting  Angora  Rabbits  and  Duc=
 klings  imported  for  breeding  pur
 poses  from  whole  of  the  basic  and
 auxiliary  duties  of  Customs.  1

 (viii)  G.S.R.  559(E)  published
 in  Gazette  of  India  dated  the  20th
 November,  978  together  with  an
 explanatory  memorandum  regard~
 ing  revised  rates  of  exchange  for
 conversion  of  Pound  Sterling  into
 Indian  currency  or  vicewersd.
 [Placed  in  Library.  See  No.

 LT—~2945/78]  4
 (5)  A  copy  of  the  Central  Excise

 (Fifteenth  Amendment)  Rules,  978
 (Hindi  and  English  versions)  pub-
 lished  in  Notication  No.  G.S.R.  358
 in  Gazette  of  India  dated  the  8th
 November,  1978,  under  section  38  of

 err
 Excises  and  Salt

 ~ {Placed  in  Library.  See  No.
 LT—2046/78}  '

 80  0  of
 ‘Motification.

 ्
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 versions)  published  in  Gazette  of
 India  dated  the  26th  September,
 1978,  together  with  an  explanatory
 memorandum  regarding  issue  of  cer-
 tificate  to  Artists  by  the  Ministry  of
 External  Affairs  for  exemption  of
 Foreign  Travel  Tax,  under  section
 954  of  the  Finance  (No  2)  Act,  1971,
 {Placed  in  Library.  See  No,  LT—=
 2947/78).

 (7)  A  copy  each  of  Notification
 Nos.  8.0.  39]  to  S.O.  3203  (Hindi
 and  English  versions)  published  in
 Gazette  of  India  dated  the  ilth  Nov-
 ember,  978  exempting  under  sec-
 tion  10(23C)  (iv)  of  the  Income-tax
 Act,  96]  certain  Trusts/Societies,
 under  section  296  of  the  said  Act.
 [Placed  in  Library  See  No,  LT~
 2948/78)

 32.03  hrs.

 ASSENT  TO  BILL

 SECRETARY:  Sir,  I  lay-on  the  Table
 the  Repealing  and  Amending  Bill,  978
 passed  by  the  Houses  of  Parliament
 during  the  current  session  and  assent-
 ed  to  since  a  report  was  last  made  to
 the  House  on  the  20th  November,
 1978,

 SHRI  K.  LAKKAPPA  (Tumkur):
 I  have  given  notice  of  an  adjournment
 motion  about  the  large-scale  rigging  in
 the  Samastipur  by-election...

 MR.  DEPUTY-SPEAKER:  It  came
 very  late.  It  will  be  dealt  with  by
 the  Speaker.

 SHRI  P.  M.  SAYEED  (Laksha-
 dweep):  A  serious  situation  has
 arisen.  Some  30  countries  have  shown
 Jammu  and  Kashmir....

 MR.  DEPUTY-SPEAKER  You
 Plesre  give  notice,

 Shri  Ravindra  Varma.

 2.05  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  INFORMA~
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANT):  On  behalf  of  Shri
 Ravindra  Varma....

 SHRI  ANNASAHEB  GOTKHINDE
 (Sangli):  Is  Mr.  Advani  authorised

 by  Mr.  Ravindra  Varma,  Sir?

 MR.  DEPUTY-SPEAKER:  He  is  also
 a  Minister  in  the  Cabinet.  He  has
 every  right  to  act  on  behalf  of  another
 Minister.  I  have  allowed  him.

 SHRI  L.  K.  ADVANI:  With  your
 permission,  Sir,  on  behalf  of  Shri
 Ravindra  Varma,  I  rise  to  announce
 that  Government  Business  in  this
 House  during  the  week  commencing 4th  December,  1978  will  consist  of:—

 (l)  Discussion  on  recent  commu-
 nal  riots  in  different  parts  of  the
 country.

 (2)  Consideration  of  amendments
 made  by  Rajya  Sabha  in  the  Consti-
 tution  (Forty-Fifth  Amendment)
 Bill,  1978,  on  Wednesday,  the  6th
 December,  1978,

 (3)  Discussion  on  Motions  relat~
 ing  to  Third  Report  of  the  Com-
 mittee  of  Privileges  on  Thursday,
 the  7th  December,  1978.

 (4)  Consideration  of  any  item
 of  Government  Business  carried.
 over  from  today’s  Order  Paper.

 (5)  Consideration  and  passing
 of  the  Payment  of  Bonus  (Amend~
 ment)  Bill,  1978,

 SHRI  C.  K.  CHANDRAPPAN  (Can-~
 nanore):  I  would  like  to  suggest  two
 things.  {

 One  is  that  a  very  important  thing
 has  taken  place  soon  after  the  election
 in  Samastipur.  For  the  last  two
 days  we  were  hearing  statements
 from  various  sides  of  the  House.  Mr,
 Paswan  has  said  that  hd.  was  ‘not  air
 rested.  Then  the  other  day  Mir,



 279  B.O.H,

 [Shri  0.  K.  Chandrappan]

 Stephen  told  this  House  about  the
 involvement  of  a  Minister,  MPs  and
 MLAs  with  fire-arms  and  everything
 in  that  election.  To-day,  the  defeated
 candidate,  Shrimati  Sinha  came  out
 with  a  statement  alleging  rigging  and
 then  also  malpractice  at  the  counting
 stations.

 The  Communist  Party  of  India,
 Bihar,  State  Council  came  out  with
 a  statement  saying  that  rigging  was
 there  from  both  sides.  In  view  of  all
 these  things,  I  would  like  to  have  a
 discussion  on  this  matter  because  this
 by-election  and  this  kind  of  practices
 raise  the  very  question  of  our  demo-
 ecracy  and  the  successful  functioning
 here  in  our  country.  People’s  faith  and
 confidence  in  the  democratic  system
 will  be  eroded  if  this  matter  is  not
 taken  up  seriously  by  this  House.
 Therefore,  my  request  is  that  next
 week  there  should  be  a  discussion  in
 this  House,  a  full-fledged  discussion
 on  this  matter,  so  that  it  will  help  the
 ‘country.

 The  next  point  is  that  the  Minister
 for  Agriculture  introduced  the  Coco-
 nut  Development  Bill  in  the  last  ses-
 sion.  It  was  told  that  the  Bill  will
 be  soon  passed.  It  has  so  many  dis-
 crepancies.  Members  from  Kerala
 and  others  pointed  them  out.  So,  I
 think  it  is  an  important  Bill  and  it
 should  be  discussed  if  possible  in  the
 next  week  itself.

 These  are  the  two  submissions  I
 would  like  to  make.

 MR.  DEPUTY-SPEAKER:  Shri
 Faleiro.  He  is  not  here.  Dr.  Pandeya.

 डा०  लक्ष्मी  सारायण  चडिय :  (मंदसौर)  :
 उपाध्यक्ष  महोदय,  देश  में  रासायनिक  उर्वरक  की
 भ्रत्याधिक  कमी  है  भ्रौर  इसी  को  दृष्टि  में  रखते  हुए कई  स्थानों  पर  उर्थेरक  संयंत्र  लगाये  जा  रहे  हैं।  किन्तु मध्य  प्रदेश  के  कोरवा  में  लगाया  जाने  वाला  संयक्त

 “जिस  के  ऊपर  लगभग  40  करोड़  श्ष्ये  खर्च  हो  सके  हैं
 “भौर  जिस  के  लिए  जमीन  भी  #ीं  जा  चकी  है,  ares  मशीनरी -भी  वहां  पर  झा  गयी  है,  उस  के  बारे  में  पहले  सरकार  का

 प्रकार  'का  सिणेश  था  कि  उस  पर  काम  धीरे  धीरे
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 चलाया  जाए  लेकिन  भव  सरकार का  इस  प्रकार का  मिर्णेव
 हुआ  है  कि  उस  संयंत्र  का  निर्माण  रोक  दिया  जाएं,
 इस  से  मध्य  प्रदेश  के  निवासियों  में  काफी  चिता  है  t
 हम  एक  ऐसी  स्थिति  से  गुजर  रहे  हैं  कि देश  में  रासायनिक
 उर्वरक  की  काफी  कमी  है,  उस  स्थिति  में  इस  प्रकार  के
 संयंत्र  के  निर्माण  कार्य  को  रोका  जाना  भत्याधिक  चिंता
 का  विषय  है  क्योंकि  इस  से  हमारे  उर्वरक  के  उत्पादन
 पर  विपरीत  प्रसर  पड़ेगा  ।  साथ  हो  मध्य  प्रदे  श  जैसे
 पिछड़े  हुए  राज्य  के  घ्न्दर  जहाँ  कि  यह  कारखाना

 स्थापित  होना  है-देश  के  कृषि  उत्पादन  पर  शौर  विशेषकर
 मध्य  प्रदेश  के  कृषि  उत्पादन  पर  भी  विपरीत  असर  पड़ेगा  ।
 मैं  चाहता  हुं  कि  इस  वित्रय  पर  अगले  सप्ताह  बहस  हो  ny

 उपाध्यक्ष  महोदय,  मेरा  दूसरा  विषय  हैं  कि  देश  में
 सड़क  यातायात  की  दृष्टि  से  ,  केन्द्र  सरका  र  द्वारा  विभिन्न
 राज्यों  को  जिस  प्रकार  से  सहायता  दी  जाती  है  उस  में
 काफी  झ्समानता  और  भसंतुलन  है  v  राजस्थान  झौर
 मध्य  प्रदेश  जैसे  पिछड़े  हुए  राज्यों  को  केन्द्र  सरकार
 द्वारा  सहक  विकास  के  लिए  जो  सहायता  या  निधि  दी
 गयी  है  वहू  बहुत  कम  है।  यही  कारण  है  कि  दोनों  राज्यों
 में  सहक  मार्ग  तथा  राष्ट्रीय  राजमार्गों  का  ठीक  से
 विकास  नहीं  हो  पा  रहा  है।  मध्य  प्रदेश  भौर  राजस्थान
 में  से  गुजरने  बाली  कई  सड़कें  दिल्ली  भौर  बम्बई  को
 जोड़ने  वाली  हैं,  उन  के  बीच  में  अनेक  झच्छे  सैनिक
 प्रतिष्ठान  हैं  शौर  ये

 महत्वपूर्ण
 सैनिक  प्रतिष्ठात

 हैं  ।  साथ  ही  कई  छोगिक  प्रनिष्ठान
 भी  हैं।  लेकिन  सड़क  यातायात  के  धौर
 नेशनल  हाई  वेज  के  विकास  के  लिए  केस  सरकार  द्वारा
 उपयुक्त  धनराशि  का  उपलब्ध  से  कराता  चिता  का  विषय
 है।  इसलिए  मैं  चाहुता  कि  सड़क  यातायात  की  दृष्ठि
 से  केला  सरकार  हारा  को  कितली  कितनी  धनरात्ि
 दी  जाते  वाली  हैं,  इस  पर  भगले  सप्ताह  पूरी  बहस  की
 जाए  t

 MR.  DEPUTY-SPEAKER:  Mr.
 Varma,  do  you  want  to  say  anything?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  The
 statement  that  I  have  made  was  about
 the  Government  business  for  the
 coming  week,  The  hon.  Members  have
 availed  of  the  opportunity  to  make
 Certain  points  that  agitate  their  minds,
 These  are  matters  which  can  be
 brought  up  in  different  forms  which
 are  open  to  the-hon.  Members,  either
 here  or  through  the  Business  Advi-~
 sory  Committee.  There  is  nothing
 more  that  I  have  to  add  as  far  as  Gov=.
 ernment  business  for  the  next  week
 is  concerned.  3 =e

 cree
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 32.20  hrs,

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERALY,  1978-79

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  Sir,  I  beg  to
 present  a  statement  showing  Supple-
 mentary  Demands  for  Grants  in  res-
 pect  of  the  Budget  (General)  for
 1978-79,

 12.11  brs,

 MATTERS  UNDER  RULE  377

 Gi)  Reporrep  ATTEMPT  OF  A  MULTI-
 NAT]ONAL  COMPANY  TO  WIFE  OUT
 &  MEDIUM  SMALL  SCALE  INDUSTRY  IN
 KARNATAKA,

 SHRI  K.  LAKKAPPA  (Tumkur):
 Mr.  Deputy-Speaker,  Sir,  an  attempt
 is  made  by  the  Multi-national  Com-
 pany,  Messrs.  Shaw  Wallace  to  kill
 the  Indian  Enterprise,  Messrs.  Kas-
 फाल  Papers,  Food  and  Chemicals,  a
 medium  small  scale  industry  at  Ban-
 galore.  I  would  like  to  make  a  state-
 ment  under  377  and  I  wish  to  draw
 the  attention  of  the  Government  and
 the  House  to  certain  blatant  acts  of
 emigsion  and  Commission  of  8
 multi-national  company.  M/s.  Shaw
 Wallace  and  -Company  is  a
 multi-national  company  who  have  es-
 tablished  and  perpetuated  monopoly
 ef  the  production  of  Bakers’  Yeast  in
 the  country.  In  ‘1974,  they  had  com-
 manded  more  than  90  per  cent  of  the
 ghare  of  the  total  Yeast  manufactured
 fm  the  country.  Thanks  to  the  pro-
 gressive  efforts  of  the  Government
 ef  Karnataka,  in  spite  of  various  hur-
 dies  that  the  Multi-national  placed,
 the  Government  succeeded  in  inter-
 wening  to  get  an  industrial  licence  to
 M/s.  Kasturi  Papers,  Foods  and  Chemi-
 wals  Ltd.,  a  medium  scale  industry  in
 one  of  the  most  backward  districts  of
 Karnataka.  I  learn  even  at  the  time
 of  the  cence  being  issued,  M/s.  Shaw
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 Wallace  Co.  threatened  the  Indian.
 entrepreneur  of  severe  consequences
 if  they  established  this  factory  with-
 out  their  involvement.  The  Indian
 Yeast  Co.,  a  subsidiary  of  M/s.  Shaw
 Wallace  are  continuing  to  resort  to
 various  unothical  and  unfair  activities
 to  kill  the  Indian  enterprise.

 The  Indian  Company  after  over-
 coming  the  initial  handicaps  have  now
 come  into  production.  The  Multi-
 national,  have  started  their  second
 and  crucial  phase  of  assault  on  this
 Indian  Company  by  resorting  to  price
 war.  Any  business-minded  man
 would  understand  the  machinations
 of  the  multi-national  in  resorting  to
 this  price  war  with  the  sole  intention
 of  wiping  out  this  Indian  Company
 so  that  they  can  re-establish  their
 total  monopoly.

 Government  of  India  speaks  of  en~
 couraging  village  small  scale  and
 medium  industries  in  preference  to
 giant  industries  and  multi-nationals.

 Now,  may  I  ask  this  government
 what  is  the  protection  they  are  will-
 ing  to  give  to  prevent  the  annihilation
 of  the  Indian  company.  Are  we  to
 sit  as  silent  spectators  watching  this.
 My  esteemed  friend  the  hon’ble  Minis-
 ter  of  Industry  has  been  shouting.
 from  house  tops  to  clip  the  wings  of
 the  monopolists.  Now,  I  would  like:
 to  pose  this  single  question  and  I  am
 sure  he  will  not  fail  me  to  come  out
 with  an  honest  answer.  We  have  a
 Monopolies  and  Restrictive  Trade
 Practices  Commission.  It  is  about
 time  that  this  commission  wakes  up
 from  deep  slumber  to  take  notice  of
 what  is  going  on  so  that  their  machi-
 nery  can  be  pressed  into  action  to
 bring  the  multi-nationals  to  behave
 properly.  I  am  sure  that  the  con-
 viction  of  the  hon’ble  Industries
 Minister  is  much  too  strong  in  favour
 of  smaller  industries  and  पु  am  sure  .
 he  will  do  everything  possible  to-
 prevent  the  bigger  fish  swallowing,
 smaller  ones.
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 (ii)  ReporTrep  viscONTENTMENT  AMONG
 CONSUMERS  DUE  TO  INCREASE  IN  PRICE
 OF  WHEAT  SOLD  BY  Farr  Price  SHops
 IN  VARIOUS  Staviis.

 Bro  लक्ष्मी  नारायग  पांडेय  :  (मंदसौर):  में
 केन्द्र  द्वारा  विभिन्न  राज्यों  में  फेयर  प्राइस  शाप्प  पर  गेह
 के  दाम  या  दृश्य  प्राइस  278  से  बढ़ाये  जाने  के
 समाचार  से  ््ाम  उपभोक्ताओं  भें  जो  श्रसन्तोष  व्यक्त
 है  उस  की  ओर  नियम  377  के  अश्वीन  सरकार  का  ध्यान
 खींचना  चाहता  हूं  ।

 केन्द्र  सरकार  द्वारा  हाल  ही  में  यह  निर्णय  लिया
 गया  है  कि  विभिन्न  राज्यों  तथा  केस  शामिनत  क्षेत्रों  में
 सरकार  द्वारा  फ्र  प्राइस  शाप्स  के  माध्यम  से  वितरित
 किये  जाने  वाले  मेह  का  दाम  प्रति  क्विंटल  पांच
 *पये  बढ़ा  दिया  जाए।  इस  समाचार  से  प्राम  उपभोक्‍षताश्रों
 में  काफी  श्रमन्तोथ  है  1  वैसे  भी  फंश्रर  प्राइस  शाप्स
 पर  मिलने  वाले  गेहूं  ब  खुले  बाजार  में  मिलने  वाले  शह
 के  दामों  में  विशेष  श्न्तर  नहीं  है।  यदि  इस  प्रकार  से
 दाम  बढ़ाये  गए  तो  आम  उपभोक्‍ताओं  को  विशेष  लाभ
 नहीं  होगा  ।  साथ  ही  फंग्रर  प्राइम  शाप्ग  से  खरीदने  में
 भी  कोई  विशेष  रुचि  नहीं  होगी  ।  सरकार  द्वारा  घोषित
 नीति  के  परिपालन  के  भी  विपरीत  इस  प्रकार  का  कदम
 होगा  क्योंकि  नीति  के  अनुसार  बाजार  भाव  से  कम
 दाम  पर  कोई  वस्तु  हो,  यह  प्राशय  है  किन्‍्त्‌  इससे
 वैसा  सम्भव  नहीं  होगा  t  श्रत:  सरकार  अपने  इस  निर्णय
 पर  पुनविचार  करें  जिस  से  कि  आम  उपभोक्ता  संतुष्ट
 हो,  उसे  सस्ते  दासों  पर  या  बाजार  से  कम  दाम  पर
 गोह  उपलब्ध  हो  सके  ।  रा।य  हो  सरकार  की  नीति  का  भी
 सही  रूप  में  परिषालन  हो  सफे  ।  किसानों  के  लिये  पम

 ग्
 के  दाम  बढ़ाने  की  बान  कट्टी  गई  हैं  ग्रौर  वह  ढाई  रुपये

 ते  विवंटल  है  o  वह  भी  आगामी  फसल  के  लिए  है
 wa:  इस  दिशा  में  भी  फेग्नर  प्राइग  शाप्स  के  लिए  गेहूं
 के  दाम  बढ़ाने  का  को  £  श्रीचिन्य  नहीं  है।  जैसा  मैंने  कहा
 है  किसानों  के  लिए  कंबल  द्वाई  रुपये  प्रति  क्विंढल
 बढ़ाये  जा  रहे  हैं  और  आम  उपमोकता  के  [लिए  पाँच
 रुपये  बढ़ा  दिये  जाएंगे,  यह  टीक  नहीं  है  1  सरकार  इस
 प्रश्न  पर  पुनविवार  करे  b

 {ili)  BLockaGr  OF  ROADS  DUE  TO  HEAVY
 SNOWFALL  IN  LADAKH  AND  NEED  TO
 RUSH  SUPPLIES  TO  THAT  AREA,

 श्रीमती  पार्वती  देवी  सहाख)  :-उपाध्यक्ष  महोदय,
 इस  वर्ष  सहाख  में  प्रत्याधिक  एवं  अभृतपूर्ण  हिमपात  हा
 है  |  कौजीला  में  इतमी  प्रधिक  बर्फ  गिरी  हैकि  लदाख
 में  आमे  जाने  के  सब  मार्ग  अवरुद्ध  हो  गए  हैं  और  इस
 क्षेत्र  का  शेष  भारत  से  सम्बस्ध  टूट  गया  है।  ग्राथागमन
 के  साधन  समाप्त  हो  गण  हैं।  इस  का  परिणाम  यह  हुआ
 है  कि  लहाथ  में  सभी  झावश्यक  झाज  उपलब्ध
 नहीं  हैं।  डीजल  की  कमी  है  ।  खाने  पीने  की  चीजें,  प्रनाज,

 खेल,  प्याज,  मक्खन  झादि  का  सितान्त  अ्रभाव  है
 बिजली  की  सप्लाई  थोड़े  ही  दिनों  में  बन्द  हो
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 जाएगी।  जिस  से  लोगों  के  रोजमर्स  के  जीवन  में

 1
 हो  जाएगी  1  झाने  जाने  के  लिए  बस  झावागमन

 |  में  बिक्कुल  ही  बन्द  हो  जाएगा।  प्राय:  बर्फ
 गिरने  मे  पहले  इन  सब  चीजों  की  पर्याप्त  सप्लाई  की
 व्यवस्था  कर  देनी  चाहिए  थी।  ध्रन्य  राज्यों  में  प्राकृतिक
 विपदा,  बाढ़,  चक्रातत,  समूद्री  तूफान  के  झाने  और
 इन  सब  से  धन  जन  की  हानि  होने  पर  केन्द्रीय  सरकार  ने
 गमय  समयपर  सहायता  प्रदान की  है।इमी  प्रकार  लद्दाख
 में  द्िमपात  के  भयंकर  प्राकृतिक  कोप  के  कारण  लोगों
 को  जिन  भयावह  कॉठिलाइयों  का  सामता  करना  पढ़
 रहा  है,  केन्द्र  सरकार  उन  राब  का  भ्रध्पयन  एवं  लेखा
 जोखा  तैयार  कर  रथायी  योजना  बताए  t  लक्षख  हमारी
 सीमा  पर  स्थित  महत्वपूर्ण  क्षेत्र  है  ।  वहां  प्रत्याधिक
 पिए  ,  गरीबी  बौर  बेरोजगारी  है  ।  इस  वर्ष  के
 अभूतपूर्व  हिमपात  से  उन  की  कटिनाइयां  बहुत  बढ़
 गई  है।  अतः  में  केस्द्र  सरकार  से  प्रार्थना  करती  हुं  कि
 भारतीय  बाय  सेना  की  सहायता  से  तुरन्त  वहां  झावश्यक
 बस्तुए,  पहुंचाई  जाये  शौर  भविष्य  में  इस  प्रकार  की
 प्राकृतिक  विपदा  से  लोगों  की  रक्षा  और  इस  क्षेत्र  में  प्राव-
 धयवा  वस्थुएं  नियमित  रूप  से  उपलब्ध  कराने  के  लिये
 स्थायी  एवं  नियमित  योजना  बनाई  जाये  ।  मैं  गृह  मंत्री
 महोदय  से  प्रार्थयता  करती  है  कि  इस  संबंध  में  सरकार

 तरा.  किये  जाने  वाले  कार्यों  के  बारे  में  लोक  सभा  में
 वह  वतलव्य  देने  को  कपा  करें  t

 (iv)  ReeorTED  TRAFFIC  RESTRICTIONS
 IMPOSED  BY  POLICE  COMMISSIONER,
 DELHI  ON  THE  OCCASION  OF  Kyrsay
 LALLY  TO  BE  JELD  ON  23RE  DECEMBER,
 1978.

 क्रो  सनोशम  बागड़ी  (मथुरा)  उपाध्यक्ष
 महोदय,  म  आपकी  धन्यवाद  देता  ह  कि  झाज  प्रहली

 |  दफा----
 उपाध्यक्ष  महोदय  आप  स्टरेट्रों  पढ़िये  |

 श्री  समोराम  बागड़ी  :  हा०  लोहिया  प्लौर  महात्म
 “गांधी  के  स्वप्न  साकार  हो  रहे  Bt:

 उपाध्यक्ष  महोदय  :  स्ट्रेट्ट्रोंट  में  यह  नहीं  th
 %  “oF

 sit  मनोशाम  बागढ़ों  :  में  जरा  बता
 | भारत  के  किसन  इक्टूठा  हुए  भौर  भाज

 लौबी  इतनी  जबरवस्त  बन  गई।  lg
 rel

 feat  370  के  झन्तर्मत्त  बयान  की  जो.  आपने
 .अनुमत्ति  दी  हैं  उसको  पढ़  रहा  हू!  ३उसकी  -  ख़क रहे
 इसलिये  पड़  गई  कि  23  दिसम्बर को  होने  वाणी
 जो  किसान  सम्मेलन  की  रैली  है  उससे  लौकरशाही
 घबरायी  है  और.  कुछ  पावस्दी  करे  सर्वलर्स  जारी
 हुए  हैं  low

 3  विसम्बर  को  किसान  सम्मेसन  की  लक
 ते  सम्पूर्ण  भारत  के  किसानों  :को  चौधरी'  चरण
 सिह  विवस  पर  इकट॒ठा  होने:  का  ह...

 है  ताकि  सारतबय  के  tetrad  fire:

 \
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 test  में  इकदओ  हो!  द््ल्नौ  कैमस्याओों!  का
 हल  निकालें।  ऐसे  कियान  की  पदावार  का  शोषण
 भाव  द्वारा  होता  है  और  उसे  जो  पैदा  करते
 बकते  चोज।को  जरूरत  है  वह  महंगी  लेनी  पड़ती
 है  जिससे  बह  किसान  लुट  रहा  है।  झापकी  मालूम
 है  कि  ध्राज  भारत  का  किसान  धग्यवाद  का
 पात्र  है  जिसने  पी०एल ०  aso  से  देश  को
 मुक्त  कराया  ।  मुझे  सह  कहने  में  संकोच  नहीं  है
 कि  श्ाजादी  के  पहले  खेली  पर  निर्भर  करने
 यालों  की  श्रामदनों  एक  थी  शीर  गैर  खेती  करने
 थानों  ी  प्रामदनी  2  थी  Z  aa  खेती  करने
 वालों  की  आमदनी  ढी  है  और  गैर  खेती  करन
 बालों  की  बहुत  बढ़ो  है  Y  यानो  श्रव  बह  मात्रा
 1 शरीर  2को  छोड़  कदर  ब्रीर  4  की  मात्रा  हो

 गई  +  यात्री  गैर  खेती  पर  रहने  बालों  की  आमदनी
 4१११०  4

 उपाध्यक्ष  महोदय  :  श्राप  स्टेंटमेंट  को  पढ़िये  t
 सभझ्ाने  की  जरूरत  नहीं  है  ।

 श्री  मनी  राम  बागढ़ों  :  उपाध्यक्ष  महोदय,
 बिल्कुल  ्ग्क  की  सीध  में  ने  चलाइग्रे  ।  मैं  आपका
 बहुत  लिहाज  करना  हू!

 उपाध्यक्ष  सहोबथ :.  लेविन  कृछ  मर्यादा  का
 तो  ख्याल  रखना  पड़गा।

 श्री  शनी  राम  बागड़ी  :  दिल्‍ली  में  हर  वर्ग के
 लोग  इकहठे  होते  हैं।  दिल्‍ली  में  जलसे  झौर  जलूम
 हर  क्लास  के  लोग  और  व्यक्ति  अपनी  जायज
 मांगों  को  लें  कर  निकले  2

 चौ  मैं  झापसे  भ्र्ज  कर  रहा  था  कि  दिल्‍ली
 में  हर  वर्ग  के  लोग  इकट्ठे  होते  हैं।  अपनी  मांगों
 के  लिये,  जलरो  ओर  जलूस  भी  होते  ह।  परन्तु
 कभी  कोई  पाबन्दी  वाहनों  पर  नहीं  लगतो।
 वाहनों  पर  पावन्दी  के  बारे  में  गैर-जरूरी  श्रौर

 क्
 नासिय  जो  पन्  कमिश्तर  पुलिस  ने  रखें

 उसमें  प्रधान  मंत्री  का  भी  जिक्र  किया  हैं,  बह
 उचित  नहों  है।

 उपाध्यक्ष  महोदय,  यह  पुलिस  कमिश्नर  का
 “पत्र  है,  यह  पल्  तो  मैं  मेज  पर  ही  रख  दुंगा ।

 ..... सवाध्यक्ष  महोवय :  बागड़ी  जी,  पत्र  को  खुद
 रख  लीजिये  श्रौर  स्टेटमेंट  को  पढ़िये  (ब्यवघान)

 AN.HON.  MEMBER:  Please  let  us
 know  what  it  is.

 उपाध्यक्ष  महोवय :.  बागड़ी  जी,  श्राप  पन्ने  को'
 खुद  रख  दोजणिये  शौर  बाद  में  दिखा  लोजिये
 अपने  दोस्सों  को  ny

 aft  सनी  राम  बागड़ी  :  इसमें  ऐसी  ू  भाती
 @  फि  भौकरशाह  प्रद्धानमंत्री  को  किसी  ते  किसी
 तरह  बीच  में  घरस्तीटकर  किसानों  से  तोड़ना
 चाहते  हैं  1  द: 116  हो,  सदत  में  लोग  दस  बात
 पर  जियार  करे  और  समरत  सदन  जो  कि  फिसानों
 की  चुनी  हुई  है  किसानों  की  श्रामदनी  पर,
 किसानों  के  आने  पर  उनका  स्वागत  करें  और
 कमिश्वर  पुलिस  दिल्‍ली  को  उस  कार्य  के  खिये
 ताड़ना  दें  t

 42.2  hrs.

 MOTION  RE  REPORT  OF  THE
 WORKING  GROUP  ON  AUTONOMY
 FOR  AKASHVANI  AND  DOOR-
 DARSHAN---Contd.

 MR.  DEPUTY-SPEAKER:  We  now
 fake  up  further  considecation  of  the
 Motion  on  the  report  of  the  Working
 Group  on  Autonomy  for  Akashvani  and
 Doordarshan.  Mr.  Balbir  Singh  is  not
 here.  Shri  Nanasahib  Bonde.

 SHRI  NANASAHIB  BONDE  (Amra+
 vati):  Mr.  Deputy  Speaker,  Sir:  Yes
 terday  we  had  cnoush  of  discussion
 on  the  report  of  the  Verghese  Com-
 mittee.  At  the  very  outset  of  my
 speech,  I  would  like  to....  (Interraga. tions).

 MR,  DEPUTY-SPEAKER:  Order
 now,  Mr.  Bagri,

 2045  e

 d
 (Interruptions)  te

 mR.  DEPUTY-SPEAKER:  I  have
 ealled  upon  Mr.  Bonde;  and  nothing
 else  will  go  on  record.

 SHRIMATI  CHANDRAVATI  (Bhi-
 wani):  On  a  point  of  order.

 B  weNot  recorded.
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 MR.  DEPUTY-SPEAKER:  There  is
 no  point  of  order.  Mr.  Bonde  is  speak-
 ing.

 SHRI  NANASAHIB  BONDE:  I  offer
 my  sincere  appreciation  of  the  report
 that  has  been  produced  in  the  august
 House  by  the  Minister  of  Information
 and  Broadcasting.  (Interruptions).

 MR,  DEPUTY-SPEAKER:  I  am  very
 sorry.  I  have  already  called  upon  Mr.
 Bonde.

 SHRI  NANASAHIB  RONDE:  The
 sincere  efforts  that  have  heen  made  to
 present  this  report  to  Parliament,  and
 to  invite  this  discussion  is  a  thing
 which  speaks  highly  of  the  Minister.
 This  point  has  been  gone  into  thorough-
 ly  as  early  as  0  years  «go,  when  a
 committee  had  given  its  full  report
 regarding  all  the  aspects  of  this  ques-
 tion.  Subsequently  the  Verghese  Com-
 mittee  was  appointed;  and  the  com-
 mittee  has  come  out  with  the  present
 report.  But  the  point  in  this  parti-
 cular  case  is  that  when  we  think  of  an
 autonomous  corporation  or  body,  whet
 exactly  is  the  idea  which  is  ‘o  be  cis-
 Played  or  exhibited?  When  one  speaks
 of  independence  and  freedom,  he  is  to
 be  guided  by  some  limitations.  We  are
 under  some  limitations;  and  those
 limitations  are  to  be  observe.  There
 are  some  unwritten  laws.  Everything
 cannot  be  reduced  to  writing.  There
 are  some  unwritten  laws.  Here,  all
 that  we  expect  is  that  when  the  forma-
 tion  of  the  Board,  Corporation  or
 Trust—whatever  it  may  oe—comes  to
 the  final  stage,  we  have  to  see  what
 will  be  the  spirit  of  working,  among
 the  Members  of  the  Board,  Trust  or
 Corporation.  We  are  coming  to  cur
 norms  of  democracy.  This  is  «  very
 powerful  media.  There  is  no  contro-
 versy  about  it.  80  per  capt  of  our
 people  are  illiterate  and  they  are  to
 be  given  definite  information  pertain.
 ing  to  political  policies,  social  pro-
 grees  and  the  state  of  affairs  prevail-
 ing  in  the  nation.  All  these  impor-
 tant  things  are  to  be  done.  That  has
 to  be  done  by  an  independent  body,  as
 claimed  by  virtue  of  this  report.

 DECEMBER  i,  978
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 The  Minister  has  come  to  this  House
 Saying  that  he  wants  to  cvolve  an
 independent  corporation  with  an  inde-
 pendent  Board  of  Directors  or  Trustees.
 I  am  at  a  loss  to  understand  this  be-
 cause  everything  is  going  to  be  firanced
 by  the  Government  in  this  regard.
 When  the  financing  capacity  is  entrusled
 to  the  Government,  my  doubts  are
 whether  this  Board  of  Trustees  will  be
 able  to  assume  an  independent  charac-
 ter,  as  it  is  claimed.  These  are  79
 apprehensions.  This  report  of  the
 Working  Committee  is  not  everything
 for  us.  They  have  given  some  guide-
 lines  to  us.  We  have  to  evolve  some
 concrete  proposals  as  to  how  this  Board
 of  Trustees  would  be  formulated.

 One  of  the  provisions  in  this  report
 is  that  the  Chief  Justice  of  India,  the
 Lokpal  and  the  Chairman  of  the
 Public  Service  Commission  should
 nominate  the  members  of  the  Board.
 Why  do  you  want  every  time  to  drag
 in  the  big  office  of  the  Chief  Justice
 of  India?  Can  you  not  keep  sim
 apart?  What  has  it  to  do  with  the
 Lokpal  or  with  the  Chairman  of  the
 Public  Service  Commission?  Can  we
 Members  of  Parliament,  not  assume
 this  nomination  power  to  ourselves?
 Members  of  Parliament  are  the  direct
 representatives  of  people,  elected  from
 all  over  India.  We  have  come  by  the
 front  door,  not  back  door.  We  have
 got  the  verdict  of  the  people  behind  us.
 Is  there  any  harm  in  our  nominating
 the  members  of  the  Board  ourselves?
 Why  don’t  you  give  more  power  to
 Parliament  which  is  the  elected  body
 consisting  of  representatives  from  alk
 over  India?  Do  you  think  we  will  act
 in  a  partisan  way?  Do  you  think  we
 are  not  competent  to  do  it?  That
 would  be  too  much  to  say  against  us.
 Leaving  aside  the  financing,  if  this
 Board  of  Trustees  is  to  be  made  an
 independent  body,  all  these  powers
 should  be  assumed  by  ourselves,
 Members  of  Parliament.  We  will
 nominate  in  the  beginning  the  panel
 of  2  or  i3  Trustees.  There  is  no  harm
 in  it.

 There  is  no  doubt  that  up  to  this
 time  this  powerful  media  was  under
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 the  control  of  the  Government.  When
 the  hon.  Minister  says,  “up  to  this  time
 my  Ministry  had  control  over  it.  Now
 I  want  to  part  with  it  and  I  want  to
 make  it  an  independent  body”,  it  is
 something  to  be  spoken  of  highly
 about  the  Minister.  I  give  my  com-
 pliments  to  him  for  that.  I  cannot
 touch  all  the  aspects  of  the  report  for
 want  of  time,  but  from  what  |  under-
 stand,  I  think  it  suffers  in  many  ways.

 You  say  that  you  want  to  educate
 80  per  cent  of  the  population  of  India
 through  these  media,  but  do  you  think
 that  »y  enhancing  the  licence  fees  of
 radio  und  T.V.  peopie  would  be  in  a
 position  to  get  them  for  themselves?
 It  is  impossible.  They  would  not  be
 able  to  do  so.  So,  don't  think  of  en-
 hancing  them.

 Secondly,  Government  should  take
 the  whole  responsibility  for  financing
 these  media  for  the  next  five  to  ten
 years,  and  having  done  that,  they  should
 see  thatthe  Board  functions  indepen-
 dently,  without  interference  in  any
 way.  Interested  persons  in  the  past
 wanted  to  propagate  some  principles  of
 their  own,  to  achieve  their  own  aims,
 through  these  media.  We  want  to  avoid
 that  abuse  and  it  should  be  the  respon-
 sibility  of  the  Government  to  keep  it-
 self  away,  8o  that  the  develop  an  ००-
 jective  outlook.  No  political  objective
 should  creep  into  the  independent
 working  of  this  block  as  a  whole.  We
 have  the  universities  and  the  judiciary
 which  are  independent.  Money  is
 spent  on  them  by  Government.
 and  still  they  have  got  their  own
 independent  character.  Their  ‘nde-
 pendent  character  is  not  spoiled  or
 damaged  though  Government  spends
 everything  on  them.  So,  my  sub-
 mission  is  that  after  spending
 everything  on  these  media,  Goyern-
 ment  should  keep  itself  away:  from
 them  without  interference.

 We  should  not  go  only  by  theories.
 We  have  got  enough  of  them.  We
 should  be  practical  enough  to  sea  that
 they  function  independently,  so  that

 the  most  important  work  of  educating
 the  masses,  bringing  aboiif  sdcio-econo.
 $227  LS—I2

 &  Doordarshan  (Mot.)
 mic  reforms,  exhibiting  the  best  of  the
 arts,  having  the  best  programmes  etc.,
 are  undertaken  by  them,  with  Govern-
 ment  keeping  itself  away.  We  must learn  to  see  that  this  body  works  jnde-
 pendently.  That  is  the  precaution  that is  required  to  be  taken,  and  that  pre- caution  will  have  to  be  taken  by  all  of
 us,

 My  last  submission  is  that  instead of  entrusting  this  matter  to  anybody
 else,  Members  of  Parliament  of  this
 august  House  themselves  should assume  the  responsibility  of  dominat-
 ing  the  panel  of  Members  of  this
 Board  and  see  that  this  independent body  progresses  in  such  a  way  that  it is  able  to  fulfil  the  ends  of  democracy, and  that  it  works  in  the  interests  of
 all,

 st  उम्रसेन  (देवरिया)  :  उपाध्यक्ष  महोदय, सर्वप्रथम  में  मानतीय  मंत्री  जी  को  धन्यवाद देना  चाह गा.  कि  उन्होंने,  जिस  को  मांग  हम
 बहुत  दिनों  से  कर  रहे  थे  कि  यह  रेडियो  पौर
 दूरदर्शन  एक  स्वतंत्र  स्वागतत-शासी  निगम  बन
 जाय  उस  के  बारे  में  बगीज  कमेटी  की  रपट  पेश
 की  है।  इस  के  बारे  में  अखबारों  में  बहुत  से

 ्
 झाएं  हैं  मैंदी  तीन  प्रखबारों  में  से  दो-दो

 तीन  लाइन  पढ़ना  चाहता  हू!  |  तौन  चार
 बातें  उम  में  बहुत  प्रमुख  हैं।  यह  (स्वायत्तशासी निगम,  जैना  मेरे  मित्र  बोल  रहे  पे,  फित  मात्रा  में
 किम हद  सके  स्वतंत्र  हो।  दूसरी  वात  यह  है कि  जो  इसके  चालक  हैं,  जो  प्रबंधक  है,  दोई
 झाफ  ट्रस्टीज  हैं  वे  कैसे  चुने  जायें।  तीसरी  बात
 यह  है  कि  इसकी  ग्राथिक  क्षमता  कैसी  हो  v
 art  बात  यद्द  है  कि  इसमें  जो  कर्मचारी  काम
 करते  हैं  बया  उनका  भी  इसमें  कोई  हिस्सा  होगा?
 क्या  उनका  भी  कोई  एक्टिव  पार्टिसिपेशन  होगा
 या  नहीं  1  इसके  अतिरिका  जो  हमारी
 शिक्षण  संस्थायें  हैं  उनको  इससे  क्या
 लाभ  होगा  जैसे  कि  विदेशों  में  लाभ  मिलता
 है  ।  इन  चार  पांच  बातों  पर  वबर्गीज  बमेटी ने
 अपनी  राय  दी  है।

 पहली  बात  तो  मुझे  यह  कहती  हैं  कि  भ्राकाश-
 वाणी  और  दुरदर्शन  में  सब  की  आत  रखी  गईं
 &  लेकिन  4  लोग  भाकाशवाणी  और  दूरदशेत
 को  प्राकर्षक  बनाते  हैं,  उनकी  कोई  दात  नहीं
 रखी  गई  है।  इसमें  जो  कलाकार  हैं,  जो  संगीतद्न
 है  जो  हर  तरह  की  कला  जानते  हैं,  जिनके  श्राप
 कार्यक्रम  रखते  हैं,  जितके  समाचार  भाप  प्रधारित
 करते  &  जिनकी  फिल्‍मों  को  श्राप  विचल  है
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 इसमें  दो  कमियां  हैं।  एक  तो  श्राप  जो
 समाचार  7%्रसारित  करते  हैं  उसके  बारे  में  एको-
 नामिक  टाइम्स  ने  बहुत  सही  लिखा  है  कि  जो
 न्यूज  डिपाटमेंट  है,  समाचार  विभाग है  उसको  दूसरे
 विभाग  से  झलग  कर  दिया  जाये  ।  जो  जर्नलिस्ट
 लोग  हैं,  विशेषकर  जो

 7
 पहकार  हैं  उनके

 जिम्मे  इस  काम  को  कर  दिया  जाये,  न्हीं  कौ
 सेवाझ्ों  से  इस  काम  को  चलाया  जाये  तो  बहुत
 श्रस्छा  रहेगा  -  एकोनामिक  टाइम्स  लिखता  है:

 “If  the  News  Service  Division  can
 be  separated  and  put  under  the
 charge  of  professional  newsmen,  the
 news  bulletins  wilk  automatically
 improve  in  standard  and  obectivity.”

 अगर  इसको  श्राप  करना  चाहते  हैं  तो  करें  ।

 दूसरा  एक
 सुझाव

 यह  आझाया  हैं  कि  हम  अपने
 भ्राकाशवाणी  के  शिक्षण  संस्थाओ्रों  में  भी  कर  दें
 जैसा  कि  विदेशों  में  भी  होता  है  t  हां,  यह  बात  सही
 लिखी  गई  है  कि  उनको  व्यापारिक  या  सरकारों
 समाचार  प्रसारित  करने  का  कोई  अधिकार  नहीं  होना
 चाहिए  ।  शैक्षणिक  कार्यक्रम  जो  भ्राकाशवाणी  दिखाती
 है  वह  विभिन्न  विश्वविध्यालय  अपने  झपने  क्षेत्रों  म
 दिखा  सकते  हैं  ।  जिस  प्रकार  से  यहां  पर  इंडियन
 कौंसिल  झाफ  एग्रीकल्वरल  लिसच  है  उसके  पास
 पूसा  इंस्टीट्यूट  में  एक  प्रसारण  केन्द्र  हो  जाये  तो
 वहां  से  वे  बता  सकते  है  कि  कौन  सा  बीज  वोया  जाये,
 कैसे  खेती  की  जाये,  कीड़े  कैसे  मारे  जायें  i  इसके
 द्वारा  तमाम  भ्रास  पास  पंजाब,  हरयाणा,  पश्चिमी
 उत्तर  प्रदेश  के  इलाकों  को  लाभ  पहुंच  सकता  है  ।
 तो  इस  प्रकार  प्रसारण  व्यवस्था  जरूर  की  जानी
 चाहिए  ।

 साथ  ही  साथ  म  मन्सी  जी  का  ध्यान  इस  शोर
 भी  प्राकृष्ट  करना  चाहूंगा  कि  उत्तर  पूर्वी  भारत दरक जो  भाठ  राज्य  हैं--भ्रदणाचल  प्रदेश,  मिजोरम,
 नागालैण्ड  हत्यादि--वहाँ  पर  दूरदर्शन  का  कोई, कन्द
 नहीं  है।  मैं  चाहूंगा  कि  जब  नियम  बनाया  जा  रहा  है
 तब  मंत्री  जी  का  ध्यान  इस  तरफ  भी  जाना  चाहिए
 कि  जब  आप  पिछड़े  इलाकों  को  दूसरे  इलाकों  के  करीब
 खाना  चाहते  हैं  तब  भ्रापका  यह  परम  कतंब्य  हो  जाता
 है  इस  जनता  पार्टी  की  सरकार  में,  कि  उन  पिछड़

 हर
 इलाकों  की  सेवा  पहले  की  जाये  t  इस  पिछड़े  इलाक

 प्रशिक्षण  के  लिए  प्रोग्राम  देसे  के  लिए  वहां  पर
 दूरदर्शन  केन्द्र  की  स्थापना  की  जायें  ताकि  वहां  के
 गरीब  लोग  उसका  लाभ  उठा  सकें।  मैं  इस  सिलसिले
 में  साल  भर  से  मंत्री जी  से  लिखा-पढ़ी  कर  रहा  हूं  कि

 मा
 के  सेल्टर  से  पूर्वाचल  उत्तर  प्रवेश  में

 में  एक  केसा  बना  दिया  जाये  ौर  माइक्रोगेव
 प्रणाली  के  माध्यम  से  एक  बेना  छपरा  में,  उत्तर  प्रदेश
 झ्रौर  बिहर  की  सीमा  पर  लगा.  दिया  जाये  ।  इस  प्रकार
 से  गोरखपुर,  भ्राशमगढ  भौर  बलिया  जो  कि  श्री
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 चन्द्रशेखर  का  जिला  है--सभी  जगह  प्रसारण  हो
 सकेगा  भौर  वहां  के  लोग  उससे  लाभान्वित  हो  जायेंगे
 तथा  इसमें  खर्चा  भी  कम  श्ायेगा  i  लेकिन  यह  नहीं
 हो  पा  रहा  है  क्योंकि  जो  रिपोर्ट  भ्राती  है  वह  उसी
 प्रकार  से  भातो  है  जैसे  कि  पुरानी  रिपोर्ट  प्राया  करती
 थी  ।  एक  स्वामतशासी  निगम  हम  इसलिए
 चाहते  हैं  कि  हमारा  उसमें  एक्टिव  पाटिसिपेशन  हो  ।
 जब  तक  इसमें  नोकरशाही  की  बू  रहेगी  तब  तक  उसी
 प्रकार  की  रिपोर्ट  भ्राती  रहेंगी  a  सन्‌  967  की  बात
 है,  उत्तर  प्रदेश  में  हमने  एक  मंत्नी  जी  से  एक  बात  के
 लिए  कहा  तो  उन्होंने  सेक्रेटरी  से  पूछा  और  सेक्रेटरी
 नें  कह  दिया  कि  यह  नही  हो  सकता  है  ।  मंत्री  जी
 कहने  लगे  कि  सेक्रेटरी  कहता  है  कि  यह  नहीं  ही  सफला
 है  t  हमने  मंत्री  जी  स ेकहा  कि  आप  खुद  देखिये  हो  सकता
 है  या  नहीं  तो  वह  हो  गया  |  तो  स्वायसशासी  निगम
 में  अफसर  नहीं  रहने  चाहिये,  उन  के  इस  निगम  में
 रहने  का  मैं  विरोध  करता  हूं  ।  प्राइ०सी०एस०  कलैक्टर
 हो  गये--सब  मर्ज़ों  के  वही  डाक्टर  बन  गये--मैं
 इस  बात  को  नहीों  मानता  a  इसलिये  भ्राकाश-भारती
 में  उन  लोगों  को  रखा  जाय,  जो  इस  विषय  में  शिक्षा
 पाये  हुए  हों,  जिन  का  कोई

 टेस्ट  फ
 हो,  जिन  की

 उस  विषय  में  रुचि  हो--ऐसे  को  चुन-चुन  कर
 इस  में  रखिये।  वरना  सब  कुछ  कागज़  पर  ही  लिखा

 रहेगा  और
 श  ी

 नहों  निकलेगा  1  ाप
 देखिये---फिशरीज़  कारपो  जो  हावड़ा  में  था,
 वाइण्ड-भप  हो  गया,  इसी  तरह  से  दूसरे  कारपोरेशन्ज
 घाटे  में  चल  रहे  हैं  या  वाइण्ड-ध्रप  हो  रहे  हैं।  हमारे
 यहां  उत्तर  प्रदेश  में  एक  शुगर  कारपोरेशन  है--33
 लाख  3  हजार  के  घाटे  में  चल  रहा  है--कक्‍्योंकि  डिप्टी
 कलैक्टर  लोग  उस  के  मालिक

 ड
 हैं।  इन  श्र फसरों

 के  द्वारा  संचालित  कारपोरेशन्श  को  यह  हालत  है--
 ऊंची  दुकान,  फीका  पकवान  i

 कक
 भाप

 सल  भाषा  आर
 को

 पढ़िये... सुन्दर
 के

 म  होता है  कि  बहुत अर
 भ्च्छो  बातें  इस  में  है  1  +  भी  पढ़  कर  सुनाता  F—
 “संचार  का  जनतंत्रीकरण''

 माल
 नहीं  इस

 का  प्रंग्रेड़ी  क्‍या  होगा,  क्योंकि  मैं  बहुत  पढ़ा  नहीं
 हूं  ।  इस  में  जो  लिखा  है--यदि  झाप  उस  को  शब्द-
 अब-शब्द  मात  कर,  विराम-पूर्ण-विराम  सब  को  मान  कर

 सलक
 कोई  ऐतराज़  नहीं  है  ।  भाप  इस  में

 _“स्बतन्स्ता  के  तीस  वर्ष  बाद  भारत  में  प्रसारण
 लंब  को  स्वायत्तता  दी  जानी  हैं  ।  राजनीतिक  शक्ति

 द्वारा  भरत  तक  झपने  अधिकार  में  रखे  गये  शौर  काम
 में  लाये  गये  इतने  शक्तिशाली  माध्यम  पर  से  श्रपना
 नियंत्रण  समाप्त  करने  की  यह  भात्म-बिसर्ज  नमूलक प्रथा  शायद  भपने  भाप  में  भनूठी  हैं  a  यह
 ऊंची  बात  है--हम  खुद  की
 लेकिन  जो  लोग  सामने  बैंठे
 कमैरी  के  सामने  ात  हैं  भौर

 पैखता  हूं
 कि  कितने

 ऐसे  हैं  जो  इस  खुदी  को  मिदा
 लिखा  है---“भात्म-विसर्जत  की  प्रथा  शायद  पपने
 m7  में  झगूठी  है”  लेकिन  कितना  विसर्जन  होगा--यह
 समय  बतलायेगा  |
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 art  लिखा  है  -  “रेडियो  ौर  दूरदर्शन  का
 स्वरूप  ही  ऐसा  है  कि  वे  जनता  के  रही  प्रधिकार  में
 रहें  झौर  पह  झावश्यक  है  कि  बे  जनता  के  हितों  को
 पूरा  करें  a"  यह  भी  बहुत  भच्छी  बात  है।  _  इस  का
 मतलब  है  कि  रेडियो  झोर  दूरदर्शन  पपने  झाप  में
 स्वायत्त  रहेंगे  ।  इंग्लैंड  में  बी0बी0सी0  है--वहां
 रेलवे  को  हड़ताल  होती  है  तो  वह  सरकार  के  खिलाफ़
 बोलता  है  t  मगर  झाप  कहेंगे  कि  हमारी  सरकार  का
 भी  उस  पर  अ्रधिकार  होना  चाहिये,  क्योंकि  हम  उस
 को  पैसा  देंगे  ।  यह  बात  ठीक  है--सरकार  की  नीति
 का  भी  सही  प्रचार  होना  चाहिये,  इस  में  मुझे  कोई
 एतराज  नहीं  है,  लेकिन  इस  का  जनतंत्रीकरण  होना
 चाहिये,  विकेस्द्रोकरण  होना  चाहिये  और  जो  कार्यक्रम
 कला,  नाटक,  नाच,  संगीत  के  प्रसारित  हों,  संगीत
 आरतीय  हो,  गास्त्रीय  पद्धति  का  हीं  या  आज  कल  का
 संगीत  हो--इन  सब  का  चुनाव  श्राप  के  arson  0एस  0
 के  भ्रफसर  नहीं  करेंगे,  वहां  के  कव्राकार  और  विशेषज्ञ
 करेंगे  ।

 गुरू  में  जब  ग्राकाशवाणी  का  गठन  हुआ--तो
 उस  में  बड़े-बई  साहित्यकारों  को  रखा  गया,  मुझे
 याद  है  हज़ारी  प्रसाद  जी  द्विवेदी  जैसे  लोग,  हमारे
 लखनऊ  के  वर्मा  जी  जैसे  लोगों  को  रखा  गया,  लेकिन
 शब  इन  की  सलाहकार  समितियों  में  कौन  लौग  हैं--
 जिन  का  साहित्य  से  कोई  बास्ता  नहीं  है,  जो  कहानी
 नहीं  लिख  सकते  i  i038  %  कलकत्ता  में  शाट-वेव
 द्रांसमीटर  के  उद्घाटन  के  प्रवमर  पर  कवींन्द्र  रवीन्द्र  नाथ
 ठाकुर  ने  “प्राकाशवाणी”  शीर्षक  कविता  लिखी  थी
 --मैं  उस  को  पढ़  कर  सुनाना  चाहता  हं--यह  बंगला
 में  है,  मैं  ने  जेल  में  बंगला  का  झभ्यास  किया  था,  शायद
 उतना  बढ़िया  न  पढ़  सकू

 धरार  श्रंगिना  होते  भोई  शोनो
 उठीलो  झाकाशवाणी,

 अमर  लोकेर  महिमा  दिलो  जे
 मत  लोकेरे  झानी

 सरस्वतीर  भ्रासन  पातीलो
 नील  गगनेर  मांझे,

 झालोक-बीनार  सभा  मण्डले
 मानुषेर  बीना  बाजे  ।

 सुरेर  प्रवाह  धाय  सुरलोके
 दूर  के  से  बेय  चीनी  ny

 कलि  कल्पना  बहिया  चलिलो
 झल  सौदामिनी  ।

 भाषा-रथ  धाये  प््बे  पश्चिमे
 सूर्य  रघेर  साथे,

 उधाउ  होईलो  मानव  चित्त
 स्‍्वर्गेंर  सीमानाते  1

 शाप  देखिये---इस  कविता में  क्या  ज़ज़वात  हैं।इस
 कविता  को  उन्होंने  i938  में  लिखा  था।

 क्या  भ्रम  तक  उन  जजबातों  पर  कोई  कार्यवाही  की
 गयी  ?  ठीक  है  आपने  बोर्ड  बनाया  है।  एक  स्टाफ
 कालेज  की  व्यवस्था  की  गयी  है,  यह  भी  ठीक  है  ।  लेकिन
 कहां  इन  की  ट्रेनिंग  होगी,  कहां  सब  कुछ  होगा,  हस  के
 बारे  में  कुछ  नहीं  किया  गया

 wer  में  मैं  एक  बात  का  सुझाव  देना  चाहता  हूं  ।
 आर्थिक  व्यवस्था  के  बारे  में  सुझाव  देना  चाहता  हूं  ।
 दुनिया  का  कोई  भी  ऐेंसा  देश  नहीं  है  जो  शक्षैणिक
 संस्थाओं  से  रेडियो  और  टेलीविजन  की  फीस  लेता
 हो  ।  जब  कोई  नाटक  मंडली  यूनिवर्सिटी  या  कालेज
 में  नाटक  खेलने  के  लिए  जाती  है  तो  क्‍या  गवनंमेंट
 उस  से  टेकम  लेती  है  ?  नहीं  लेती  है  अगर  लेती  भी
 है  तो  दरखास्त  देने  पर  बहू  माफ  कर  दिया  जाता  है

 t हिन्दुस्तान  जैसे  पिछड़े  देश  में
 यह  सब  हुं

 सब  कुछ  हो  रहा
 जहां  कि  टेलीविजन  श्र  आकाशवाणी  अभी  बहुत
 पिछड़ा  ह््प्ा  है  ।  यहां  इन  में  ठीक  से  काम  शुरु  हो
 नहीं  हुआ  है  7  समूचे  हिन्दुस्तान  का  नकशा  झाप
 देख  लीजिए  कि  प्रसार  और  प्रसारण  कैसा  है  |  फिर
 भी  झाप  रेडियो  लायसेंस  फीस  बढ़ाने  की  बात  कहते
 हैँ  tT  में  तो  कहता  हूं  कि  इस  को  बिल्कुल  खत्म  कीजिए  ।
 एक  बार  मैं  ने  पहले  भी  कहा  था  जब  मेरा  भाषण  छपा
 ही  नहीं  था  ।  दूसरी  बार  छपा  था  जिस  में  कहा  गया  था
 कि  उग्र  सेन  ने  मांग  की  है  कि  लायसेंस  फीस  हटा  दी
 जाए  t  भाप  जानते  हैं  कि  लायसेंस  फीस  की,  दस
 रुपये  की  कोई  बड़ी  बात  नहीं  है  ।  मगर  इस  के  लिए
 25  बार  पोस्ट  झाफिस  जाना  पड़ता  है  भौर  न  देने

 पर  जो  जुर्माना  देना  पड़ता  है  उस  से  दिमाग  भन्नाता
 है  कि  यह  समय  व्यर्थ  जा  रहा  है  1  इसलिए  मैं  कहता

 हूँ
 कि  इस  को  बिल्कुल  समाप्त  कर  दीजिए  ।  भाप  इस
 ाद  करोड़  रुपये,  18,  करोड़  रुपये,  23  करोड़

 रुपये  कमाते  हैं।  आपको  जरूरत  है  75  करोड़  रुपये
 की  ।  पहले  भ्राप  सब  पैसा  दीजिए  प्रौर  श्रागे
 खल  कर  के  कमेटी  बिठाइये  जो  यह  सोचे  कि  ग्राकाश-
 वाणी  और  दूरदर्शन  की  प्रामदनी  के  कौन-से  स्रोत
 हो  सकते  हैं  जिस  से  कि  वहू  अपने  पैरों  पर  खड़ा  हो
 सके  |  जब  तक  वह  स्वतंत्र  रूप  से  झपने  पैरों  पर  न  खड़ा
 हो  जाए  तब  तक  आप  उस  की  मदद  करते  रहिये  शौर
 इस  बात  को  देखते  रहिये  कि  जनता  पार्टी  का  जी
 घोषणापत्र  है,  उस  में  जो  वायदे  जनता  पार्टी  ने
 किये  हैं  कहीं  उन  के  विपरीत  तो  हम  नहीं  जा  रहें  हैं
 झौर  कहीं  वे  लोग  जनता  पार्टी  के  विरुद्ध  प्रचार  में
 तो  नहीं  लग  रहे  हैं।  यह  सब  भझापको  देखना  पड़ेगा
 झ्राकाशवाणी  और  भाकाश  भारती  पर  इतना  नियंत्रण
 तो  सरकार  का  रखना  ही  पड़ेगा  t

 बर्गीज  साहब  ने  जो  रिपोर्ट  दी  है,  उस  में  थोड़ी
 कमी है  । उन्होंने इस  के  बो  में  या  ट्स्टी बोर्ड  में
 कलाकार  या  साहित्यकार  को  नहीं  रखा  है।  में  चाहता
 हैं  कि  इस  के  बोर्ड  आफ  ट्रस्टीज  में  साहित्यकार  भौर
 बिरजू  महाराज  जैसे  नतंक  लोगों  को  रखा  जाए  ताकि
 यह  प्न्छी  तरह  से  जले।  कहीं  ऐसा  न  हो  कि  हम  कहें
 कि  कत्थक  कली  नाथों,  बह  भरत  नाट्यम  नृत्य  करने
 लगे  |  इस  तरह  से  तो  यह  सब  नहीं  चलेगा i  इसलिए
 जानकार  लोग  इस  में  रहने  चाहिएं  जिससे  उन  लोगों
 की  दिलचस्पी  इन  संस्थाझों  में  हो  t  भ्रापको  ऐसे  बहुत
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 से  लोग  मिल  जाएंगे  श्रौर कम पैसों कम  पैसों  में  मिल  जाएंग े।
 उन  की  सेवाएं  झ्राप  इनमें  उपलब्ध  करें  t

 आपकी  भाकाशवाणी  झौर  दूरदर्शन  के  जो
 कर्मचारी  हैं,  उनकी  यूनियन  शौर  फेडरेशन  के

 हि माइनदों  को  भी  मंत्री  जो  इन  म  जरूर  रखियेगा  नहीं
 तो  दूसरे  दिन  हड़ताल  हो  जाएगी  ।  मेरे  मित्र  मुद्रा-
 राक्षस  जी  भ्रमशन  कर  रहे  है  1  व  कहते  है  कि  हमारी
 मांग  नहीं  मानी  जा  रहो  है  ।  भ्रगर  झाप  चाहत  हैं  कि
 आगे  चल  कर  कोई  वर्ग  संघर्ष  न  हो  तो  कर्मचारियों  के
 प्रतिनिधियों  को  भी  इस  में  रखा  जाए  ny

 इन  शब्दों  के  साथ  मैं  वर्गीज  कमेटी  की  रिपोर्ट  का
 स्वागत  करता  हूं  और  मंत्री  जी  से  भाशा  करता  हूं  कि इस  के  बाद  ने,  इस  सत्र  में  नहीं  तो  अगले  सत्न  में  एक
 विधेयक  लायेंगे  जिससे  कि  इन  के  लिए  कानन  बने
 शौर  इस  गले  सत्र  में  प्राकाश  भारती  के  नीचे  हों
 मंत्री  मी  इस  में  मेम्बर  झाफ  पालियामेंट  को  भी  मोका
 दीजिए,  उतको  भी  प्रतिनिधित्व  दीजिए,  इतना  ही
 मैं  कहना  वाहता  हूं  ny

 SHRI  MUKUNDA  MANDAL
 (Mathurapur);  Hon.  Deputy  Speaker,
 Sir,  I  shall  speak  in  Bengali  on  this
 motion.  I  am  surprised  my  Party  has
 got  the  chance  just  at  the  conclusion
 of  the  debate.

 MR.  DEPUTY-SPEAKER:  Another
 one  hour  is  there  in  the  afternoon,

 SHRI  MUKUNDA  MANDAL:  In
 that  one  hour  we  are  getting  the
 chance,  but  no  speaker  was  allowed  in
 the  normal  time.

 *Sir,  I  welcome  this  Verghese  Com-
 mittee  report  that  has  been  presented
 for  granting  autonomy  to  Akashvani
 and  Doordarshan.  I  wele  ome  this
 because  here  in  stress  has  been  given
 on  autonomy  for  these  mass  media.  But
 the  difficulty  is  that  this  report  does
 not  spell  out  clearly  what  will  be  the
 extent  of  that  autonomy  and  whose
 interest  will  be  protected  through  that
 autonomy.  It  is  our  experience  that
 in  our  class-ridden  society,  the  pro-
 blems  of  the  poor  and  the  working
 classes  do  not  find  any  place  on  our
 tadio  and  TV.  When  these  hard-
 working  labour  classes  enter  upon
 some  struggle  for  their  survival,  then
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 the  actions  of  the  Government  thereon
 and  the  view  points  of  the  Govern-
 ment  get  due  publicity  but  the  demands
 and  grievances  of  these  working
 people  are  never  projected  properly.

 Many  a  times  it  has  been  stated  that
 the  poor  farmers  are  not  getting  re-
 munerative  price  for  their  produce  or
 that  the  farm  labourers  are  not  getting
 their  wages.  But  the  struggle  entered
 upon  by  them  for  redress  of  these  pro-
 blems  hardly  gets  any  publicity.
 Similarly  in  the  case  of  factory  and
 mill  workers  aiso,  their  just  and
 legitimate  demands  and  grievances  are
 never  properly  projected.  I  will  not
 elaborate  on  this  but  I  want  to  Say
 that  the  problems  and  agitations  of
 our  poor  masses  who  constitute  70  per
 cent  or  80  per  cent  of  our  total  popu-
 lation  do  not  get  due  coverage
 on  our  radio  and  Doordarshan.
 Oniy  a  small  minority  of  rich
 and  upper  middle  classes  get  all  the
 importance  on  these  mass  media.

 This  report  speaks  about  autonomy.
 But  it  is  quite  clear  to  us  in  whose
 interest  this  autonomy  will  be  utilised
 and  whose  interests  will  be  projected.
 Sir,  during  the  last  emergency  we  have
 seen  how  this  media  was  extensively
 used  for  furthering  the  political
 interests  of  one  individual  and  one
 party.  We  have  also  seen  how  these
 mass  media  was  used  for  throttling  all
 democratic  rights  and  democratic
 movements.  Although  the  Akashvani
 and  Doordarshan  do  not  project  the
 life  of  the  masses.  Yet  people  are
 attracted  towards  them  because  of  the
 programmes  which  have  a  sort  of
 ‘Charisma’  for  them.  I  will  also  like
 to  say  that  the  attitude  prevalent  in
 chalking  out  the  programme  jg  not  quite
 correct.

 I  have  seen  many  times  that  the  pro-
 blems  of  farming  and  farmers  are
 discussed  on  the  T.V.  But  they  appear
 like  acting  of  plays.  There  ig  no
 authenticity  about  them.  It  has  been
 seen  that  persons  who  do  not  know
 what  is  a  paddy  plant,”  are  discussing

 Pe cena
 *The  original  speech  was  delivered  in  Bengali.
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 about  paddy  plants  and  how  to  effect
 improvements  in  them.  This  is  a  strange
 thing.  Therefore  it  is  necessary  for
 such  persons  to  go  to  the  root-level
 and  gain  intimate  knowledge  and
 intimate  contact  with  the  tiller.

 Sir,  this  report  says  that  training
 arrangements  wiil  be  provided  for  the
 workers.  Here  I  will  like  to  point  out
 that  those  responsible  for  telecasting
 agricultural  problems  and  agro-based
 activities  and  for  educating  farmers
 should  go  to  the  root  level,  to  the
 flelds  and  actual  spots  whose  problems
 they  are  going  to  discuss  or  project.
 They  must  develop  intimate  contacts
 with  those  who  work  in  the  fields  and
 farms.  Only  if  they  are  properly
 trained  in  this  fashion,  then  the  pro-
 grammes  can  be  meaningful  and  bene-
 ficial.

 Now,  I  will  say  something  about
 the  proposed  increase  in  the  radio
 licence  fee.  Many  earlier  speakers
 have  also  spoken  about  it.  Sir,  in  our
 country  the  radio  has  not  yet  reached
 many  remote  villages.  The  people  are
 extremely  poor.  In  these  circumstan-
 ces  the  proposed  increase  in  the  licence
 fee  to  Rs.  25  is  absolutely  unreason-
 able.  I  will  rather  prefer  that  the
 radio  licence  fee  is  abolished  altoge-
 ther.  TV  is  of  course  a  different  propo-
 sition.  I  think  that  the  affluent  people
 own  TV  sets  who  have  a  capacity  to
 pay  higher  fees.  It  may  be  enhanced
 in  the  case  of  television  to  which  I
 save  no  dbjection.  Sir,  the  village
 people  already  find  it  difficult  to  work
 a  radio  set  beeause  ef  the  prohibitive
 cost  of  battery-cella  There  is  no  elec-
 tricity  in  villages  only  battery  sets  are
 eased.  On  top  of  it  if  the  Moence  fee
 tg  also  increased  then  it  will  be  a  big
 burden  on  them.  We  are  saying  that
 the  radio  and  TV  will  be  used  for  mass
 education  purposes.  Therefore  to  im-
 pose  a  tax  mass  education  in  the
 facm  of  enkanoed  licence  fee  will  not
 be  proper  and  it  will  also  impair  the
 qoed  objective  of  the  Janata  Govern-
 ment.

 Anether  ising  ae,  today  many  such
 things  are  shown  on  the  TV  which  is

 a  total  negation  of  our  culture.  Inde-
 cent  sex,  nudity  ete.  are  frequently
 shown  which  corrupts  the  morals  of
 our  youth.  Those  adolescent  boys  who
 are  on  the  threshold  of  youth  get  mis-
 guided  and  misled  towards  baser
 things.  Their  spirits  and  energy  are
 directed  towards  harmful  activities.
 This  is  very  wrong.  Often  dacoits
 are  glorified  prominently  and  the
 methods  of  dacoity  are  projected  in
 details.  What  can  the  young  boys
 learn  from  them  except  harmful  things.
 Their  thinking  and  spirits  should  be
 channaiised  towards  constructive  activi-
 ties  through  these  media.  Educative’
 songs,  patriotic  songs  should  be  broad-
 east.  There  is  need  for  light  music
 nobody  denies  that  but  vulgar  songs
 must  not  be  broadcast.  Therefore,  the
 question  arises  who  will  be  in  charge
 of  this  autonomy  of  Akashvani  and
 Doordarshan.  If  only  a  handful  of
 bureaucrats  control  this  autonomy  then
 it  will  not  serve  any  purpose.  The
 same  situation  will  prevail  i.e.  what-
 ever  they  think  proper  will  be  done.
 Such  persons  have  no  relation  and  con-
 tact  with  the  poor  masses.  They  are
 totally  ignorant  about  their  conditions.
 The  problems  and  demands  of  the
 common  people  will  again  not  be  re-.
 flected  through  these  mass_  media.
 Therefore,  in  the  name  of  autonomy  it
 will  not  be  desirable  to  hand  over  all
 control  and  authority  in  the  hands  of
 a  few  bureaucrats.  In  this  report  it
 has  of  course  been  stated,  although  it
 appears  contradictory  to  me,  it  clearly
 says  “As  autonomous  broadcast  orga-
 nisation  nationally  owned  and  _res-
 ponsible  to  Parliament  and  yet  under
 the  Centre  legislative  list  and  for  pur-
 pose  of  its  internal  relation  ffrough
 external  broadcast  and  frequency  al-
 location  and  post  and  telegraph  and
 support  that  is  logical  and  desirable.”
 Sir,  yesterday  Samar  Babu  was  saying
 in  his  speech  that  full)  autonomy  or
 absolute  autonomy  should  not  be  given
 to  this  corporation.  He  said  that  if
 abpolute  autonomy  is  given  then  its
 functioning  will  not  be  proper.  In  this
 connection  it  is  to  be  noted  that  just
 as  absolute  autonomy  is  not  desirable
 it  ig  not  possible  also,  In  this  ........
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 it  has  been  clearly  laid  down  that  the
 autonomous  corporation  shall  remain
 answerable  to  Parliament.

 Sir,  before  I  conclude,  I  wiil  reite-
 rate  that  proper  watch  should  be  kept
 to  see  that  these  mass  media  are  used
 for  protecting  the  interests  of  the
 common  people.  It  is  necessary  to
 tuke  special  care  in  the  matter  of
 Selection  and  appointment  of  artistes.
 Lot  of  malpractices  are  in  vogue  in  the
 field  of  appointment  of  artists.  There
 are  several  complaints  and  grievances
 in  this  regard.  Proper  attention  must
 be  paid  to  this.  With  these  words,  Sir,
 I  extend  my  support  to  the  Varghese
 Committee  report  and  conclude  my
 speech,

 33.00  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  clock.

 —  ee

 The  Lok  Sabha  re-assembled  after
 Lunch  at  nine  minutes  past  Fourteen

 of  the  Clock.

 [Dr.  Susuma  Nayar  in  the  Chair]

 MOTION  RE.  REPORT  OF  THE
 WORKING  GROUP  ON  AUTO-
 NOMY  FOR  AKASHVANI  AND

 DOORDARSHAN—Contd.

 SHRI  BAPUSAHEB  PARULEKAR
 (Ratnagiri):  Sir,  I  congratulate  the
 Government  ang  the  Minister  on  hav-
 ing  taken  the  first  step  to  redeem  its
 pledge  to  free  radio  and  TV  from  the
 Government  control.  While  doing  so,
 I  would  like  to  make  a  few  sugge3-
 tions  to  the  Minister  for  his  considera.
 tion.  Before  that,  I  would  like  to  in-
 vite  the  attention  of  the  Minister  to
 one  fact,  so  that  such  instances  may
 not  be  repeated.  On  the  tenth  anni-
 versary  of  the  Bombay  TV  sometime
 in  October,  a  play  was  shown  in  the
 Name  of  “Phularo”.  J  do  not  know
 whether  it  has  been  brought  to  the
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 notice  of  the  Minister.  There  was  a
 very  severe  criticism  in  all  Marathi
 papers  because  that  play  was  highly
 indecent  and  not  benefiting  the  taste
 Of  the  Indian  people,  more  so  Mahara-
 shtrian  people.  I  am  told  the  Govern-
 ment  spent  about  Rs.  80,000  over  that
 play.  I  am  also  informeg  that  the
 writer  that  way  selected  by  the  TV
 Pecple  was  not  a  man  of  repute.  The
 artistes  also  were  not  men  of  repute.
 There  is  very  great  displeasure  among
 th.  people  in  Bombay  ang  Mahara-
 shtra.  I  would,  therefore,  request  the
 Minister  to  enquire  into  this  matter
 So  that  such  types  of  incidents  may
 not  be  repeated  and  also  consider  if

 a  check  can  be  had  over  the  pro-
 grammes  even  after  autonomy  has
 been  conferred.

 Coming  to  my  suggestions,  the  re-
 port  has  sought  to  ensure  safeguards.
 to  autonomy  by  making  three  recom-
 inendations)  namely,  (a)  that  the
 Corporation  be  set  up  by  an  Act  of
 Faurliament,  (9)  there  be  a  constitu-
 tiona]  amendment  to  make  the  Cor-
 poration  a  constitutiona)  organisation
 like  UPSC  and  (c)  a  decentralised
 system  be  sct  up.  y  would,  therefore,
 earnestly  request  the  Government  to
 make  the  necessary  changes  in  law
 as  early  as  possible  with  a  view  to
 making  the  new  media  independent
 and  efficient  latest  by  26th  January,
 1979.  I  think  that  would  be  a  good
 day  to  start  our  media  autonomy.

 The  euphoria  in  evidence  these  days
 in  favour  of  reconstituting  Radio  and
 TV  ag  an  autonomous  corporation  is
 due  mainly  to  the  extremes  to  which
 the  Government  of  the  day  enslaved
 the  media  during  20  months  of  emer-
 gency.  But  if  we  assume  that  all  the
 problem,  of  these  media  will  be  re-
 solved  the  moment  they  are  made
 autonomous  bodies,  I  think  we  are
 destined  for  disillusionment,  Public
 sector  organisations  as  we  ail  know,
 also  turn  out  to  bedead  horses,  There are  so  many  eround  us.  ‘They  can  be
 inefficient.  They  can  be  corrupt  and
 I  fee]  an  autonomous  body  is  no

 ‘guarantee  that  thete  media  will  be
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 absolutely  frea  from  Government  con.
 trol.  I  have  my  own  doubts  about
 this  autonomous  corporation,  because
 of  certain  recommendations  made  by
 the  Verghese  Panel.  I  feel  that  there
 is  a  Clog  on  this  autonomy,  I  invite
 attention  to  a  few  lines  on  page  42:

 “A  restricted  power,  however,
 can  legitimately  be  given  to  Govern.
 ment  to  require  the  Trust  to  refrain
 from  broadcasting  any  matter
 which  has  a  clear  relation  to
 national  security,  the  preservation

 ‘of  public  order  and  other  matters
 of  grave  public  importance.  Broad.
 casts  in  cases  of  emergency—(l)  in
 the  case  of  any  national,  regional  or
 local  emergency,  any  Corporation
 shall,  if  directed  to  do  so  by  the
 Minister  and  in  accordance  with  the
 directions,  broadcast  any  announce-
 ment  that  he  requires  to  be  broad-
 cast.  (2)  In  broadcasting  the
 announcement,  the  corporation  shal]
 announce  that  such  a  requirement
 has  been  made...The  latter  is  res-
 tricted  to  cases  when  in  the  opinion
 of  the  Minister  “an  emergency  ha;
 arisen  or  countries.”
 I  believe  that  at  least  during  the

 Emergency  8  right  is  there  not  only
 with  the  Government  but  with  the
 Minister,  and  the  Corporation  or
 autonomous  body  wil]  have  to  act  at
 the  dictates  and  commands  of  the
 Minister.  I  fee]  there  is  a  great  dan-
 Ber  if  these  particular  recommenda-
 tions  are  accepted  and  ]  will  request
 all  my  hon.  colleagues  not  to  accept
 those  recommendations  ang  that  too
 with  reference  to  the  Emergency.

 Coming  to  the  next  recommenda-
 tion  about  the  role  of  the  Chief
 Justice,  in  the  Verghege  Report  it  has
 been  recommended  that  the  Chief
 Justice  of  India  be  entrusted  with  the
 responsibility  of  selecting  persons  for
 complaints  board  and  that  he  should
 also  be  &  Member  of  the  hominating
 Pane]  fo;  ‘reconimerntling  ‘appointment Of  ‘trusteed.  along  with  ‘Lokpa)  and
 Chairman  of  the  U.P.S.C.°  We  find
 this  recommendation  on.  page  50  of
 this  particular  report.  To  .my, mind  it  is  very  difficult  for  me

 to  envisage  how  the  Chief
 Justice  can  be  requested  to
 perform  these  duties  when  it  is  not
 unlikely  that  he  may  be  called  upon
 to  give  q  judgment  in  a  case  con-
 nected  with  Akash  Bharati  or  the
 President  might  like  to  consult  the
 Chief  Justice  on  Akash  Bharati  under Article  43  of  the  Constitution.  The
 judiciary  being  independent,  I  suggest
 that  no  judge,  much  lesg  the  Chief
 Justice,  should  be  made  a  party  to  a
 decision-making  process  as  has  been
 recommended  by  the  Verghese  Com-
 mittee.

 The  third  suggestion  which  I  would
 like  to  make  is  with  reference  to  the
 franchise  radio.  We  find  in  the  re-
 port  that  a  recommendation  has  been
 setting  up  franchise  radio  stations
 which  could  be  leased  by  the
 universities  for  educational  pro-
 grammes.  In  my  opinion,  if  the  uni-
 versities  can  run  stations,  the  ques- tion  which  |  would  like  to  pose  is:
 Why  not  the  State  Governments?  It
 is  my  suggestion  that  let  there  be  (l)
 national  stations  run  by  Akash
 Bharati,  (2)  State-wise  stations  run
 by  State  Governments  for  social  pro-
 grammes;  and  (3)  independent  com-
 mercia]  stations  run  by  private
 organisations.  Their  spheres  can  be
 defined  and  code  drawn  for  them.  The
 competition  amongst  the  stations  will
 considerably  improve  the  programmes
 which  are  the  main  reason  for  the
 slow  growth  of  radio  in  India.

 Lastly,  I  would  like  to  repeat  the
 suggestions  made  by  many  of  my
 friends  and  that  is  with  reference  to
 the  “enhancement  of  the  fees  of  the
 TV  and  the  radio.  We  are  probably
 one  of  the  very  few  countries  in  the
 world.  where  owning  a  radio  without
 a  licence  is  a  crimne  and  I  find‘  that
 there  is  no  other  country  where  this
 ig  made  penal.  The  founding  fathers
 of  our’  Constitution  ‘guaranteed  ‘total
 fiid  unfettered  freedom  of  expression:
 J  ‘subrnit  that  after’  a:  ‘setback  during
 the  Emergency  it  has  been  réstored
 and  that  can  be  fully.  restored  only
 when:the  tight.  to.  -information  ,  is
 equally  matched  with  the  peoples’
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 right  to  be  informed.  Now,  when  we
 are  prescribing  the  licence  fees,  I  feel
 that  there  are  many  people  in  our
 country  who  are  below  poverty  line,
 they  are  not  in  a  position  to  get
 the  information  and  therefore  they
 are  not  entitled  to  get  the  informa-
 tion.  And  that,  in  my  respectful  sub-
 mission,  is  a  discrimination.  The
 latter  should  be  as  alienable  a  right
 as  the  former.

 The  Verghese  Committee  recom-
 mended  enhancement  of  the  licence
 fee.  By  implication  it  means  the
 denial  of  the  right  of  information  to
 the  public  at  large.  I  would,  there-
 fore,  request  you  not  only  to  reject
 the  recommendation,  but  to  abolish
 all  the  licence  fees  so  that  alj  the
 persons  jncluding  those  who  are  be-
 low  the  poverty  line  would  be  en-
 titled  to  get  the  benefit  of  the  infor-
 mation  which  we  intend  to  give
 through  this  mass  media  of  radio  and
 television.

 With  these,  suggestions  I-would  re-
 quest  the  hon.  Minister  to  consider
 the  suggestions  which  I  have  made
 and,  in  the  reply,  explain  as  to  what
 the  Government’s  stang  is.  Thank
 you,  Madam.

 *SHRI  GOVIND  MUNDA  (Keon-
 jhar):  Madam  Chairman,  at  the  very
 out  set,  I  would  like  to  congratulate
 the  hon.  Minister  for  Information
 and  Broadcasting  for  the  motion
 moved  by  him  on  the  Verghese  Com-
 mittee  report  for  making  AIR
 and  Doordershan  autonomous.  I  am
 very  happy  at  what  our  Government
 is  going  to  do  to  fulfil  election  pro-
 mise  made  to  our  people  through  our
 manifesto.  After  the  implementation
 of  this  motion,  there  wil]  be  no  inter-
 ference  by  the  Government  and  the
 political  parties  in  AIR  and  Doorder-
 shan.  In  other  words  I  would  like  to
 say  that  a  black  chapter  wil]  come  to
 an  end.
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 Madam,  people  of.  "  different  .States
 speak  diiferent  languages.  Our  .cul-
 ture  varies  from  place  to  place.  You
 are  aware  of  the  problem  of  the  Adi-
 vasi  and  Harijan  population  in  our
 country.  Their  culture  is  different.
 Importance  should  be  given  to  disse-
 minate  their  culture  through  the  AIR
 and  Doordarshan.

 Madam,  there  are  TV  Centres  at
 different  places  in  our  country.  But
 all  such  TV  centres  are  not  full-
 fledged.  Only  in  8  few  places  like
 Lucknow  in  U.P.,  Calcutta  in  West
 Bengal,  Bombay  in  Maharashtra,
 Ahmedabad  in  Gujarat  and  Srinagar
 in  J  and  K  fulfledged  TV  Centres.
 Orissa  ig  a  backward  State.  There
 are  very  few  TV  Centres  jn  Orissa.
 Those  are  not  fullfledged.  व्‌  would
 like  to  request  the  hon,  Minister  to
 open  atleast  one  fullfledged  one  TV
 Centre  each  at  Bhubaneswar  and
 Cuttack.

 I  am  happy  that  our  Minister  for
 Information  and  Broadcasting  has
 inaugurated  a  TV  Centre  at  Sambal-
 pur  but  that  is  also  a  fullfledged  one.
 In  this  context,  I  would  like  to  urge
 upon  the  Government  to  open  new
 TV  Centre  in  each  and  every  district
 Headquarters.  This  facility  should
 also  be  given  in  the  Adivasi  belt  of
 Orissa.

 Some  of  our  friends  have  said  about
 the  inadequate  representation  of  Adi-
 vasi  and  Harijan  in  the  AIR  and
 Doordershan  I  request  the  Minister
 to  eliminate  this  disparity.  Adivasis
 and  Harijans  are  very  poor.  The
 enhanced  licence  fees  will  affect  them
 very  much.  Therefore  I  would  like
 to  suggest  to  the  Government  to
 exempt  them  from  the  licence  fees  on
 radio  and  TV.  Then  only  the  Adivasis
 and  Harijans  can  use  radio  and  TV
 and  they  can  atleast  know  about
 facilities  given  to  them  by  ‘the
 Government.

 *The  original  speech  was  delivered  in  Oriya.
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 While  speaking  about  the  autonomy,
 I  would  like  to  quote  from  the  text
 of  the  motion:

 “Though  there  should  be  auto-
 nomy,  auonomy  should  not  be  to
 that  extent  that  officials  become
 bosses  of  the  show  and  show  little
 respect  to  Parliament.”

 This  will  be  the  ultimate  result  of
 the  autonomy.  The  AIR  and  Door-
 darshan  may  misutilise  the  media.
 They  may  not  care  for  the  Parliament,
 our  country  and  its  culture.  There-
 fore,  ]  would  like  to  suggest  to  the
 Government  to  restrict  the  autonomy.
 Then  only  AIR  and  Doordershan  will
 show  proper  regard  to  our  country

 ‘and  its  culture,

 My  hon.  colleague  Mr.  Parulekar
 Said  about  the  obscene  film  which  wag
 shown  in  Bombay.  This  sort  of  obsene
 scenes  will  not  suit  our  people  and
 our  country.  It  may  suit  the  people
 of  America  and  other  foreign  coun-
 tries.

 A  Board  is  going  to  be  constituted
 for  the  autonomy  of  AIR  and  Door-
 dershan.  Due  representation  should
 be  given  to  the  Adivesis  and  Harijans
 on  this  Board.

 The  hon,  Minister  should  have
 brought  this  motion  in  the  Budget
 session  so  that  we  could  have  allo-
 cated  more  funds  under  this  head.
 This  motion  should  not  have  been
 brought  haphazardly  because  it  is  a
 ‘very  important  motion.  Perhaps  the
 hon.  Minister  has  introduced  this
 motion  in  order  to  fulfil  the  assuran.
 ces  given  in  our  election  manifesto,  I
 Support  “this  motion  and  thank  the

 “Riinteter,

 Ykppy  to  petticipate  in  this  purpose-
 ful  discussion  on  the  Resolution  spon-

 sored  by  our  persuasive  hon,  Minis-
 ter  of  Information  and  Broadcasting
 seeking  to  give  autonomous  status  to
 Ali  India  Radio  and  Television.  Our
 hon.  Minister  of  Information  and
 Broadcasting,  who  wil]  become  only
 Minister  of  Information  when  this’
 Resolution  is  implemented,  deserves
 accolades  from  all  sides  of  the  House.
 I  hope  that  the  word  ‘autonomy’  of
 A.LR.  and  TV  would  not  be  in  the
 strict  sense  of  the  dictionary  meaning
 of  this  word.  We  in  this  country
 cannot  afforg  to  have  g  restriction-
 less  mass  media.  Autonomy  should
 bring  in  vitality  and  not  vitiate  the
 present  set-up.  Autonomy  should
 supplement  what  is  being  done  now
 and  not  supplant  it.  In  a  democratic
 set-up,  the  word  ‘autonomy’  is  anach-
 ronistic.  Even  when  the  Parliament
 ig  subservient  to  the  needs  of  the
 people,  the  mass  media  cannot  be
 absolutely  autonomous.

 The  All  India  Radio  should  be  so
 free  as  to  reflect  the  views  and  vicis-
 situdes  of  the  people  of  our  country.
 These  two  mass  media  organisations
 should  be  responsible  and  accountable
 to  the  highest  representative  forum
 of  this  country  ie.  the  Parliament.
 If  these  are  independent  of  our  Par-
 lament,  then  there  is  definite  possi-
 bility  of  their  becoming  autocratic.
 In  English  there  ig  the  adage  which
 means  that  ‘conception  has  taken
 place  but  nothing  has  been  brought
 forth’.  Such  a  fate  should  not  be
 meted  out  to  these  mass  media  units.

 I  am  sorry  to  say  thet  at  the  mo-

 गु  Giigindll  wpeech  wes  Geliveced  in  Tamil.
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 All  India  Radio  would  adovocate  the
 rural  cause  much  more  vigorously,
 The  All  India  Radio  should  not  only
 entertain  the  farmerg  but  also  edu-
 Cate  them  in  the  matter  of  effective
 utilisation  of  fertilisers,  high-yielding
 variety  of  seeds,  Variation  in  sowing
 pattern,  scientific  methods  of  agricul-
 ture  etc.

 lf  the  farmers  are  to  derive  maxi-
 mum  advantage  from  AIR,  I  :uggest
 that  they  should  be  spared  from  the
 licence  fee  for  the  broadcasting  set.
 A  lumpsum  can  be  collected  {from
 them  at  the  time  of  purchase  of  radio
 set.  Even  we  the  so-called  elites  for-
 get  the  renewal  of  licences.  How
 can  we  expect  the  illiterate  farmers  to
 remember  the  renewa]  etc.  regularly?
 Here  it  is  necessary  to  bring  to  the
 notice  of  this  House  how  many  times
 the  names  of  even  the  Members  of
 Parliament  are  pronounced  wrongly.
 For  example,  the  name  of  hon.  Mem-
 ber,  Kumari  Ananthan,  who  hails  from
 Kanyakumari  and  who  hag  taken  the
 name  of  ‘Kumari’  from  his  place  of
 birth,  has  been  pronounced  wrongly
 as  ‘Kumaari  Ananthan’.  1  need  not
 say  what  ‘Kumaari’  means.  If  this  is
 the  situation  obtaining  in  the  AIR
 equipped  with  educated  staff,  you  can
 imagine  the  plight  of  poor  people  in
 the  rural  areas.

 Similarly,  I  would  point  out  how
 internationally  acclaimed  artist,  like
 Shri  Lalgudi  Jayaraman  do  not  get  a
 chance  in  the  Nationa]  Programme  of
 Music,.  ‘For  the  past  nine  years,  Shri
 Lalgudi  Jayaraman  hag  not  taken  up
 assignment  in  the  National  Music
 Programme  because  his  equally-com-
 petent  son  has  not  been  permitted  to
 aing  with  him  on  the  violin.  I  wonder.
 why  such  8  discrimination  should
 be  there,  especially.  when  such  a  thing
 was  permitted  in,  the  case  of  late  Bade
 Ghulam  Ali  Khan  and  now  Bismillah
 Khan,  y:  suggest  that  the  hon.  Minis-
 ter  should  l00k  into  this  matter  and
 do  the  needful.  I  refer  to  this  der,
 cause  I  do  not  know  whether  an  in-
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 dependent  and  autonomous  AIR  will
 be  rid  of  such  discrimination.

 Coming  now  to  the  question  of
 Franchise  Station,  I  wonder  whether
 this  proposed  pet-child  will  be  of  any
 use  to  the  Hsteners  in  the  country.
 When  you  talk  of  autonomous  AIR,
 is  it  not  a  contradiction  in  terms  to
 talk  about  Franchise  Station?  I  would
 like  to  know  the  rationale  behind  this
 suguestion.

 We  are  talking  about  qutonomous
 AIR.  But  can  an  autonomous  AIR
 function  in  a  vacuum  without  ade~
 quate  financial  resources?  The  Ver-
 ghese  Committee  ha;  not  given
 thought  to  this  financial]  implication
 of  autonomous  and  independent  AIR.
 This  Government  may  last  for  five
 years  and  provide  for  the  running  of
 AIR.  How  can  we  ensure  the  same
 thing  from  gq  future  Government?
 Autonomy  without  financia]  self-suffi-
 ciency  wil]  adversely  affect  the  insti-
 tution  itself.  Financia]  independence
 from  the  Executive  will  give  real
 autonomy  to  such  an  institution,  This
 issue  has  been  left  hanging  in  the  air
 by  the  Verghese  Committee.  This
 should  also  be  looked  into  by  the  hon.
 Minister  in  great  depth.

 We  are  having  autonomous  Univer-~
 sities.  The  Vice-Chancellors  are  in-
 dependent  and  autonomous.  What  do
 We  see  ip  the  Universities?  All  sorts
 ‘of  unruly  things  are  taking  place  to
 the  detriment  of  the  educationists  and
 the  educated.  Shoulq  the  AIR  also
 suffer  such  indigenities  in  the  name  of
 autonomy?  Let  the  AIR  have  free-
 dom  to  function  effectively  but  not
 autonomy  to  act  autocratically,  Let
 the  ATR  talk  about  grammar  of
 politics,  grammar  of  literature  and
 grammar  of  culture.  I  wish  that  the
 AIR,  whether  it  is  autonomous  or  sub-.
 seryient  to  the  interests  of  the  people,
 speake-also  the  grammer  of  agriculture
 for  the.  benefit  of  farmers  in.  the
 country.  a  के

 ‘Jp.  conclusion,  I-would  ‘say.  that  the
 sacrifice  of  the  hon.  Minister  should
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 yield  beneficia]  results  in  the  long
 run.  I  personally  feel  that  the  AIR
 and  Television  with  independence  and
 freedom  to  function  woulg  be  con-
 ducive  to  the  growth  of  national  unity
 and  integrity  and  |  am  afraid  whether
 the  autonomy  of  AIR  and  TV  in  a
 democratic  set-up  would  service  the
 cause  of  people,

 With  these  few  words,  I  thank  you
 heartily  for  giving  me  an  opportunity
 to  say  a  few  words.

 T  may  be  kindly  be  permitted  to
 refer  to  the  panel  of  Board  to  be
 nominated  with  the  Chief  Justice,
 yet-to-he  born  Lok  Pal  and  the
 Chairman  of  U.P.S.C.  I  wonder  whe-
 ther  they  will  be  able  to  select  real
 representatives  of  people  as  Trustees,
 because  they  are  themselves  sitting
 in  ivory  tower,  far  removed  from  the
 people  of  the  country  jf  think  that
 some  re-thinking  is  required  in  the
 constitution  of  this  panel.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh):  The  matter  is
 very  delicate  and  is  a  serious  ne.
 It  is  delicate  because  a  decision  has
 been  taken  in  the  party  that  the  Ra-
 dio  and  Television  should  be  an  au-
 tonomous  organisation.  But  it  is  seri-
 ous  in  the  sense  that  the  Government
 will  have  to  depend,  for  the  propaga-
 tion  of  its  activities,  ideas  and  no-
 tions  on  an.  organisation  which  is
 autonomous  and  independent,  An  au-
 tonomous  body  may  listen  to  the
 Government's  ‘desires,  its  likes  and
 dislikes,  but  it  rhay  not  also,  so  here
 the  danger  lies.  Therefore,  it  is  very,
 very  serious.  In  any  Government,
 there  are  three  organisations.  in
 which  ne  outsider  should  intervene

 -or  interfere  with’  or  have  cortrol
 over,  These  ‘are  the  Legislature,  the
 Executive  which  includes  the  Secrete-

 ‘Fiat,  and  the  mass  media  which.  pub-
 lishes.  for  the  entire  nation  on:  behalf
 of  the-  Administration  and  on  -behalf

 ~-pf  individuals  also.  >  80,  it  is  very  de-
 licate  and  very  serious.  The  hon.  Mi-
 Rister  -will.  heve  to-  take  into:  consi
 Geration:  these,matters.  *  :  No-Govern
 ment  hands  .over~its-  propaganda  -ma-
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 chinery  to  any  organisation  even  if
 that  organisation  is  constituted  of
 persons  nominated  by  the  Government.
 If  there  is  to  be  any  autonomous
 body,  in  my  opinion,  let  that  autono-
 mous  body  be  formed  of  individuals
 with  their  own  money.  If  Government
 money  js_  there,  the  Government
 should,  and  must,  have  control  over
 it.  Just  now  I  heard  one  hon.  Mem-
 ber  saying  that  Government  should
 not  have  so  much  of  control.  In  my
 opinion  and  with  my  experience  I
 would  say  that  Government  should,
 an3  must  have  adequate  control  over
 that  organisation  whether  it  is  auto-
 nomous  or  semi-autonomous;  if  Gov-
 ernment  money  is  there,  Government
 should  have  full  control,  e

 Radio  and  Television  are  very  po-
 werful  mass  media  to  propagate  any
 matter  or  material.  The  masses  desire:
 to  get  things  very  cheap;  the  masses
 desire  that  their  wants  should  be
 fulfilled  overnight.  If  any  propaganda

 is  made  to  that  effect,  the  masses  are
 bound  to  be  influenced  by  that  and
 there  may  be  a_  revolution.  In  that
 case,  Government  will  have  to  take
 every  care;  the  entire  energy  of  the
 Government  will  have  to  be  devoted
 to  undo  the  influence—that  the  mass
 media  may  create  over  the  masses  by
 their  propaganda.  Some  may  say  that
 I  am  saying  something  reactionary.
 Let  them  say  so.  But  whatever  ex-
 perience  I  have,  from  out  of  that,  I
 am  saying  this.

 Nowadays  everywhere  ‘the  demand
 is  for  ‘nationalisation,  that  means,
 every  thing  should  be  owned  by  the
 Government.  Then  why  should  this,
 which  is  already  a  nationalised  one,
 be  made  an  autonomous  body.  which
 has  no  money,  no  finance,  no  orgeni-
 sation  of  its  own.  I  think,  if:  this-sort
 of  idea  is  executed  into  action,  it

 :  will  be  very  bad  forthe  nation.  This
 "was  one.  thing  that  -I.wanted  to  peint
 out,

 When  the  question  of  mass  media,
 »  that-is  radio  and  television  4s-  dipcus-
 ~9@d,  care;  should  be  taken: to  seethat
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 “Obscene,  vulgar  and  bad  pictures  are
 not  shown  and  bad  songs  are  not  sung.
 What  is  happening  now  in  the  screens
 and  even  in  the  television  is  that
 very  obscene  and  vulgar  pictures  are
 shown  and  ugly  songs  are  sung.  The
 youngesters  are  greatly  influenced  by
 that.  The  youngesters,  the  youth,  in
 their  adolescent  period,  which  is  an
 impulsive  period  for  them,  which  is
 a  mimicking  period  for  them,  are

 apt  to  do  things  which  are  bad.  These
 Pictures  will  naturally  influence  them
 to  the  great  extent.  Naked  pictures
 with  topless  dress,  with  naked
 breasts,  are  shown;  there  is  only  a
 very  thin  cloth;  the  entire  belly  upto
 the  root  of  the  breast  is  shown  fully.
 Such  pictures  should  not  be  shown.
 Ugly  and  vulgar  songs  are  sung  to
 ‘attract  the  mind  of  the  people  and  to

 get  money  andI  think  my  friend  over
 there  from  Bengal  who  spoke  in  Ben-
 gali  has  exposed  this  thoroughly  and
 some  of  the  hon.  Members  also  ob-
 jected  to  it  and  they  expressed  their
 opinion  that  the  government  should
 take  care  that  such  things  are  not
 shown  or  eshibited  or  such  vulgar
 songs  sung,

 Regerding  the  increase  in  licence
 fee,  I  think  if  a  man  is  able  to  get  a
 radio  at  an  expense  of  say  Rs.  200  or

 “Rs,  300,  he  can  pay  Rs.  0  or  5  or  20.
 I  will  give  one  example  to  you.  Now-
 adays  each  and  every  youngman
 keeps  one  radio  and  whenever  he  goes
 to  the  tank  or  river  to  bathe  or  goes

 ‘to  the  field  to  pass  stools,  he  is  tak-
 ing  the  radio  with  him  and  it  is  all
 the  time  working  and  he  is  doing  his
 ‘unproductive  duty  throughout  day
 -and  night,  These  young  boys  do  not
 ‘Zo  to  the  fields.  The  old  parents  are
 ‘going  to  the  fields  and  there  they  are
 ‘working  but  these  boys  who  studied

 upto  Matriculation  or  sometimes  BA
 ‘failed  or  Inter  failed  never  go  to  the
 ‘field  in  order  to  help  their  parents  in

 the  family  work.

 Another  friend  who  spoke  just  be-
 ‘fore  me  said  that  the  Adivasis  are
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 there  for  enjoying  facilities  and  I
 think  hemeant  that  these  things  nay
 also  be  sold  to  them  at  a  concessional
 lesser  price.  I  think  the  Adivasis  are
 working  well  and  if  such  things  are
 given  free  to  them,  they  may  not
 work  also  in  their  fields.  So,  there
 must  be  some  restrictions.  How  many
 radios  have  been  sold,  who  are  the
 owners  of  the  radios—nobody  knows.
 There  is  one  difficulty  which  had
 been  represented  there.  They  say.
 Why  should  anybody  go  and  spend
 time  and  energy  to  get  licence  or  get

 it  renewed?  What  is  the  difficulty?

 The  post  office  is  there.  Now
 every  village  has  a  post  office,  Any-
 body  can  go  there  and  get  his  licence
 or  get  his  existing  licence  renewed.
 Now  50  per  cent  of  the  radios  that  are
 in  the  mofussil  are  without  a  licence
 and  if  there  is  a  search,  I  think  so
 many  people  will  be  penalised  for
 that.  My  point  is  that  if  a  man  can
 purchase  a  radio  at  Rs,  200  or  Rs.  300
 Or  Rs,  100.  he  can  very  well  pay  Rs.
 6  or  Rs.  20  or  Rs.  409  The
 licence  fee  may  be  even  Rs,  25  or  20
 or  45  but  licence  must  be  there.
 Without  the  licence  the  government
 will  put  to  difficulty....

 SHRI  A,R,  BADRI  NARAYAN
 (Shimoga):  It  ig  allready  Rs.  5.

 SHRI  PABITRA  MOHAN  PRA-|
 DHAN:  If  it  is  Rs.  15,  it  may  be  Rs.
 20.  I  have  no  objection,

 Now,  I  think  after  hearing  the
 House  the  hon,  Minister  will  consi-
 der  whether  the  Radio  and  the  tele-
 vision  should  be  fully  autonomous  or-
 ganisations  or  only  semi-autonomous.

 If  it  is  semi-autonomous,  then  what
 will  be  the  service  conditions  of  the
 Officers  who  are  working  in  _  these
 organisations—these  things  he  will
 have  to  consider.  The  officers  will
 in  no  way  lose  their  interests.
 They  will  enjoy  the  same  interests,
 amenities,  benefits  and  facilities  as
 if  they  are  serving  in  Government
 and  finally  they  would  get  the  same
 benefits  as  if  they  retire  from  Gov-
 ernment  service.  Unless  that  is  done,
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 we  will  not  do  justice  to  the  depart-
 ment  that  exists  now.  I  think  the  non.
 Minister  will  in  no  way  have  to  fore-
 go  his  Government's  claim  or  right
 or  authority  over  the  radio  and  tele-
 vision.

 With  these  words,  madam,  I  resume
 my  seat.

 st  झमन्त  कगे  (#26)  :  सभापति  महोदय,
 माननीय  मंत्री  महोदय  ने  जो  वर्गीज्ष  कमेटी  रिपोर्ट
 सदन  में  रखी  है  में  उसका  हादिक  स्वागत  करता  हूं  ny
 हमारे  देश  में  इस  माध्यम  पर  सन्‌  923  से  लगातार
 डायरेक्टली  या  इनडायरेक्टली  कुछ  न  कुछ  कन्ट्रोल
 रहा  है  966  में  जो  चन्दा  कमेटी  बैठी  उसने  यह

 दी  कि  इस  माध्यम  को  स्वतंत्र  माध्यम  बनाना
 चाहिए  ।  उसी  प्रकार  से  कई  वर्षों  से  हमारी  यह  मांग
 रही  है  कि  इस  माध्यम  को  स्वतंत्ञ  कर  दिया  जाये  ।
 जब  वह  कमेंटी  बैठी  थी  और  उसने  श्रपनी  रिपोर्ट  दी
 थी  तब  कई  अलग  अलग  देशों  में  भलग  भ्रलग
 ढंग  से  यह  माध्यम  चल  रहा  था।  झाास्ट्रेलिया
 में  थरी-टीयर  सिस्टम  चल  रहा  हैं।  वहां
 पर  थोड़ा  सा  गंवर्नमेन्ट  के  पास  भी  कन्ट्रोल
 है,  कुछ  कामशियल  एजेंसीज़  के  पास  भी  है
 और  कुछ  पब्लिक  ब्राडकास्टिंग  भी  है।  बेल्जियम
 में  टू-टीयर  सिस्टम  चल  रहा है  ब्राजील  में  गवर्ममेन्ट
 के  पास  यह  माध्यम  नहीं  है,  वहां  पर  स्वतंत्न  संस्था
 इसको  चला  रही  है  t  चीन  में  यह  माध्यम  गवर्नमेन्ट
 के  पास  है

 हम  यहां  पर  नेशनल  ब्राडकास्टिंग  ट्रस्ट  बनाने
 जा  रहे  है  t  ate  कमेटी  ने  जो  चार्टर  दिया  है  उसमें
 कमेटी  की  रिपोर्ट  में  ए  से  भार  तक  कई  बातें  शामिल
 की  गई  हैं।  सारी  बातें  जो  बताई  गई  हैं  उसमें  ट्रस्टीज़
 के  माध्यम  से,  टरस्टीज़  जो  नामिनेट  किये  जायेंगे,  उनके
 द्वारा  काम  चलेगा  |  मेरा

 ड
 है  कि  नामिनेशन

 की  बात,  से  हम  दूर  रहें  ।  कि  पारलेकर  जी
 कहा,  सुप्रीम  कोट  के  चीफ़  जस्टिस  को  इसमें  भाप  मत
 डालिए,  जुडीशियरी  को  इससे  दूर  ही  रखिए  1  नामिनेशन
 की  जो  बात  है  उसमे  दूर  रहना  चाहिए  ।  जब  4  या
 2  ट्रस्टीज़  को  नामिनेट  करेंगे  तो  उसमें  मैं  मानता  हूं कि  झच्छे  लोग  पायेंगे,  एक्सपर्ट  लोग  भी  झायेंगे  लेकिन
 कुछ  न  कुछ  बात  ऐसी  रह  जायेगी  जो  कि  नहीं  होनी

 भाहिए  ।  फिर  जो  स्वतन्त्र  वाडी  बनेगी  उस  पर  हमारा
 कोई  करक्रोल  नहीं  रहेगा।  मैं  यह  सुझाव  देना
 चाहता  हूं  कि  जिस  प्रकार  से  कोझ्ापरेटिव  सोसाय-
 टीज  में  एलेक्शन-  के  द्वारा  लोग  प्राते  हैं  उसी
 प्रकार  से  लोगों  को  नामिनेट  किया  जाय
 झौर  जो  स्माल,  मीडियम  तथा  बड़े
 पेपर्स  रू  भाडिस्ट्स  के  झार्गनाईजेशन्स  हैं  या
 स्मजिक  की  दूसरी  संस्थायें  हैं  उनमें  से  श्ुनकर

 कुछ  कंट्रोल  नहीं  रहेगा।  मैं  इस  बात  को  दोहराता
 चाहता  हूं  कि  हमारी  पार्समिन्ट  का  पूरा  कन्ट्रोल
 उस  पर  होना  चाहिए।  जैसा  कि  झाज  यू-निवर्धि टीज  में  हम  देखते  हैं  कि  कोई  कन्टोल  नहीं  है,
 कई  बार  वहां  से  जवाब  भी  पूरा  नहीं  पाता  है  1.1 ह
 उसी  तरह  से  हमारा  कन्टोल  नहीं  रहेगा।  बर्गीज
 कमेटी  ने  जो  चार्यर  बनाया  है  उसमें  ए  से  झांर
 तक  जो  बातें  बताई  हैं  वह  भ्रण्छा  निष्कर्ष  निकाल
 कर  बताई  हैं।  स्वतंत्न  आयोग  बनेगा  तो  शअ्रच्छी
 बात  रहेगी  लेकिन  झगर  गवर्नमेन्ट  का  या  पालेमेन्ट
 का  कन्ट्रोल  नहीं  रहेगा  तो  मैं  कहना  चाहता  हूं
 कि  यह  आयोग  पूरी  तरह  से  सफल  नहीं  होगा।
 या  में  इस  को  इस  तरह  से  कहता  हूं  कि  एड-
 मिनिस्ट्रेटिव  कन्ट्रोंल  मत  रखिये,  लेकिन  इस  तरह  का
 क॒न्ट्रोल  अवश्य  रखिये  जिस  से  यह  झापकों  जवाब  दे  सके  |
 एकाउन्द्स  के  मामले  में  तो  कन्ट्रोल  है,  लेकिन  कुछ
 ऐसा  कन्ट्रोल  उन  पर  झवश्य  होना  चाहिये  जिस  से
 से  यह  कार्पोरेशन  अच्छी  तरह  से  काम  कर  सके  t

 मैं  उम्मीद  करता  हूं--मंत्री  महोदय  इस  रिपोर्ट
 को  ध्यान  में  रख  कर  जल्द  से  जल्द  झ्ावश्यक  बिल  इस
 सदन  के  सामने  लायेंगे  t  उन्होंने  इस  रिपोर्ट  को  सदन
 के  सामने  विचार  करने  के  लिये  रखा--इस  के  लिये
 में  उन  का  हृदयपूर्वक  सत्कार  करता  हूँ  ।

 सप्नापति  महोदय  :  श्री  एल०  के०  श्राडबाणी  ।
 सूचना  शोर  प्रसारणमंत्रो  (भो  लाल  कृष्ण  झ्राड-

 बाणो)  :  सभापति  महोदय,  मैं  सदन  का  बहुत  प्राभारी

 SHRI  PURNANARAYAN  SINRA:
 (Tezpur):  Madam  Chairman  only  two
 members  are  left.  The  time  may  be
 extended  to  accommodate  them  ‘SO.
 that  the  subject  may  be  thoroughly
 discussed.

 सभापति  महोदय  :  डिप्टी  स्पीकर  साहब  ने  यहां
 पर  इंस्ट्रक्शन  छोड़ी  है  कि  3  बजे  प्राइवेट  मेम्बर्स  का
 काम  प्रारम्भ  होने से  पहले,  एक  मिनट  पहले  मिनिस्टर
 साहब  झपना  भाषण  आरम्भ  कर  दें,  जिस  से  कि  भ्रगले
 दिन  वही  बोलेंगें  शौर  दूसरे  कोई  सदस्य  नहीं  बोलेंग्रे
 झौर  यह  बहस  यहीं  समाप्त  हो  जायगी  |

 SHRI  PURNANARAYAN  SINHA:
 Is  it  the  idea  that  the  Minister  should
 start  st  3  p.m.  in  order  to  shut  out
 those  members  who  ure  left  out  to
 speak.  It  js  not  fair.

 श्री  खाल  कृष्ण  श्राइबाणो  :  माननीय  सभापति
 महोदय,  कल  और  झाज  जो  बहस  मेरे  प्रस्ताव

 पर  हुई है,  उस  से  इतनी  बात  स्पष्ट  है  कि  जहां  तक
 कमेटी  के  मूल  मुद्दे  का  सवाल  है  कि  झाकाशवाणी
 और  द्रबर्शन  को  स्थायत्त-संस्थान्रों  के  रूप  में  परि-
 बलित  किया  जाम  और  जो  मेरी  सरकार  की  एक
 सिश्चित  योजना  है,  कृत-संकल्प  है,  उस  का  क्रय:  सभी
 ह. |  से  समर्थ  मिला  है  ।  प्राय:  शब्द  का  उपयोग  मैंने
 इस  लिये  किय  है--कयोंकि  दो-तीन  संदत्यों  ने  इस

 में  काफ़ी  गहरी  शंका  प्रकट  कौ  है  भी  झाज के  बारे
 ही  की  बहस  में  माननीय  प्रधान  जी  भोल  रहें  ये  सौर



 3I5  Reclamation  of  DECEMBER  4  3978  barren  etc,  land  376
 for  distribution  to  landless  persons  (Res.)

 fr  लाल  कृष्ण  प्रद़याणी]
 कल  मेरे  मिन्न  श्री  समर  गुह  बोले  हैं--दोनों  ने  इस
 बात  पर  बल  दिया  कि  हम  कहीं  झपनी  झाइडियलिस्टिक
 कल्पना  भौर  थ्योरेटिकल  कल्पना  में  ऐसी  गलती  न
 कर  बैठें  कि  जिस  के  कारण  भाकाशवाणी  झौर
 शौर  दूरदर्शन  जैसे  शक्तिशाली  संचार  साधनों
 पर  किसी  बेस्टेड-इन्टरेस्ट  का  प्रभाव  हो  जाय  या  इस

 'की  हस  प्रकार  की  रखना  बन  जाय  कि  जिस  के  कारण
 देश  का  प्रहित  हो  ।  लेकिन  मैं  उन  की  भाषा  सुनने
 के  बाद  और  उन  का  भाषण  सुनने  के  बाद  भी  इसी
 निष्कर्ष  पर  पहुंचा  हूं  कि  जहां  तक  मूल  मुद्दा  है,  उम  मूल
 मुद्दे  पर  कोई

 बहुत
 ज्यादा  मतभेद  नहीं  है,  मतभेद  उस

 के  क्रियान्वयन  के  तरीके  पर  है  1
 सभापति  महोदय  :  झब  भाप  झगले  दिन  श्रपना

 आपण  जारी  रखेंगे
 wa  प्राइवेट  मेम्बर्स  बिजनेस  शद  होता  है  ।

 श्री  पवित्र  मोहन  प्रधान,  आप  श्रपना  मोशन
 मूव  करें  ।

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILS  AND  RESOLUTIONS

 Twenty-Firty  Report
 SHRI  PABITRA  MOHAN  FRA-

 DHAN  (Deogarh):  Sir,  I  beg  to  move:
 “That  this  House  do  agree  with

 the  Twenty  fifth  Report  of  the  Com-
 mittee  on  Private  Members’  Biils
 and  =  Resolutions  presented  to  the
 House  on  the  20th  November,  i!78".
 MR.  CHAIRMAN:  The  question  is:

 “That  this  House  do  agree  with
 the  Twenty-fifth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  pr2s2uiei  ty  the
 Hous?  on  the  29th  November,  1  787

 The  motion  was  adopted.

 5  hrs.
 RESOLUTION  RE.  RECLAMATION
 OF  BARREN  AND  FALLOW  LAND
 FOR  DISTRIBUTION  TO  LANDLESS

 PERSONS—Contd.
 MR;  CHARMAN:  Now,  we  _  take

 up  further  discussion  of  the  following
 Resolution  moved  by  Shri  Laxmi  Na-
 rain  Nayak  on  the  4th  August  97t:

 “This  House  is  of  opinion  that
 with  a  view  to  providing  employ-
 ment  to  about  7  crore  unemployed
 persons,  reclaiming  barren  and  fal-
 low  land  and  increasing  food  pro-
 duction  in  the  country,  the  Central
 ‘Government  should  provide  neces-

 sary  financial  assistance  to  State
 Governments  and  Union  territories
 Administration  to  form  a  Land
 Army  which  may  reclaim  about  5
 crore  acres  of  barren  and  fallow
 Jand  within  one  year  and  distribute
 it  among  the  landless  persons  after
 providing  irrigation  facilities  and
 other  inputs.”

 att  प्रसाद  शास्थों  (रीवा) :  माननीय
 सभापति  ह  थ्  में  कह  रहा  था  कि  झगर  भमि-
 हीनों  को  उनकी  जीविका  का  साधन,  उनको  लेती  a.  तने
 के  जिए  जमीन  नहीं  दी  गयी  तो  इस  का  परिणाम  बड़ा
 भयावह  हो  सकता  है  ।  उस  दिन  मैंने  बोलते  हुए
 इस  बात  का  जिक्र  किया  था  कि  आचार  विनोबा  भावे
 ने  इस  सम्बन्ध  में  एक  प्रयास  किया  था  कि  हमस  देंश  के
 भूमि-हीनों  को  जमीन  मिल  जाए  लेकिन  उनका
 प्रयास  सफल  नहीं  रहा  t  area  भो  हमारे  देश  में
 4,74,9400  व्यक्ति  हैं  जो  खेती  का  काम  करते  हैं
 शौर  जिन  के  पास  जमीन  नहीं  है  ny  ये  ऐसे  लोग  है  जो
 खेती  का  काम  करते  हैं,  झनाज  पैदा  करते  हैं  लेकिन
 उन  के  पास  एक  इंच  भी  जमीन  नहीं  है।  यह  स्थिति
 श्ाज  देश  में  है  ।  यह  स्थिति  भ्ाज  इस  मोड़  पर  झा
 गयी  है  कि  भ्रगर  शी  त्रातिशीक्र  उन  को  जमीन  नहीं
 मिलती  है,  उन  को  जीविका  का  साधन  नहीं  मिलता  है
 तो  इस  का  परिणाम  हतना  भयानक  हो  सकता  कि
 उस  की  कल्पना  नहीं  की  जा  सकती  ।

 हमें  दुनिया  का  इतिहास  सिखाता  है  कि  जहां
 दबे  हुए  लोगों  को,  भ्रन्याय  पीड़ित  लोगों  को  उन  को
 जीविका  के  साधन  नहीं  दिये  जाते  वहां  बे  निराश  हो
 कर,  हताश  हो  कर  सशस्त्र  क्रांति  पर  उतर  दाते  हैं  ।
 इस  के  लिए  कोई  बहुत  बड़ा  प्रमाण  बूंढ़ने  की  प्राव-
 श्यकता  नहीं  है  ।  हमारे  देश  में  भी  शुरु  में,  954  में
 ऐमा  हुआ  जौर  चीन  तथा  र्स  तो  इस  के  प्रमाण  हैं
 हीं।  बहुत  दिनों  तक  इन  को  ऐमें  ही  दबाया  नहीं  रखा
 जा  सकता  है  धौर  श्राज  देश  का  बातावरण  भी  ऐसा
 ही  है  किइन  को  शीघध्रातिशी क्र जमीन  मिलनी  चाहिए
 इन  सब  को  जमीन  देना  कोई  असंभव  बात  नहीं  है
 लेकिन  इस  के  लिए  इच्छा  शक्ति  और  संकल्प  होता
 चाहिए  भ्रगर  ऐसा  नहीं  हुआ  तो  जैसा  कि  मैंने  कहा
 कि  ये  लोग  विवश  हो  जाएंगे,  शौर  मैं  नहीं
 चाहता  कि  वह  दिन  प्राये,  जिस  दिन  इस  देश
 में  न्याय  पाने  के  लिए  खून  की  नदियां  हें,
 क्रान्ति  हो  ।  वह  दिन  दुर्भाग्य  का  दिन  होगा  ।  उस  में
 लोकतंत्र  समाप्त  हो  जाएगा  ।  एक  भूखा  भ्रावमी  हताश
 हो  कर  कुछ  भी  करने  को  तैयार  हो  जाता  है  t

 बुभुक्षित:  कि  न  करोति  पापम्‌
 भूखा  झादमी  क्‍या  नहीं  करता  अभी हम हम  थोड़ी

 देर  पहले  झ्राकाशवाणी  शौर  झाकाश  भारती  पर  चर्चा
 कर  रहे  थे  भौर  कह  रहे  थे  कि  लोकतंत्र  की  मींब  को
 मजबूत  रखने  के  लिए  संचार  माध्यमों  का

 ह
 स्वतंत्र

 होता  झागश्यक
 झ्

 संचार  माध्यमों  पर  प्रकार
 का  नियंत्रण  नहीं  होगा  चाहिए  ताकि  जनता  की  भावनाएं
 स्वतंत्र रूप  से  देश  के  सामने  प्रा  सकें।  किन्तु  भागनीया
 मैं  कहता  चाहता  कि  केबल  संचार  माध्यमों  को
 स्वतंत्र  रखने  से  ्  लोकतंत्र  शीचित  नहीं  शहेगा  ।
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 देते  के  लिए  ग्रावश्यक  है  कि
 जीवबिका  मिले,  लोगों  को  जमीन  मिले

 लों  को  रोटी  मिले  v  भ्रपनी  भ्रावाज  व्यक्त  करने  की
 देने  से  ही  लोकतंत्र  जीवितों  नहीं  रहेगा

 लोकतंत्र  को  कायम  रखने  के  लिए,  हसको  प्राण  देने

 ४
 आवश्यक  है  कि  लोगों  को  रोटी  मिले,  जीविका

 :
 एक  बार  5  भ्रगस्त  का  उत्सव  मनाया  जा  रहा  था।

 उस  समय  घारों  तरफ  बड़ी  उमंग  श्रौर  उल्लास  था।
 जब  लोग  इस  पब  को  मना  रहे  थे  तो  एक  झादमी  को
 हमने  कहते  सुना--

 रोटी  को  जो  तरस  रहा  है,  5  प्रगस्त  को  वह
 क्या  जाने ?

 जो  रोटी  को  तरस  रहा  है,  जिस  के  लिए  जीविका
 का  कोई  साधन  नहीं  है,  उस  के  लिए  इस  आजादी
 का  कोई  र्थ:  नहीं  है।  इसलिए  जनता  पार्टी  ने  अपने
 चुनाव  घोषणा  पत्र  में  कहा  था  कि  हम  आजादी  के
 साथ  रोटी  भी  देंगे  ।  लेकिन  वह  रोटी  प्रभी  तक  नहीं
 मिल  पायी  है  |  बह  रोटी  अभी  तक  हम  नहीं  दे  पाये
 हैं।  प्रगर  हम  भूमिहीनों  को  जमीन  नहीं  दे  सके  तो  चाहे
 हम  प्राफाशवाणी  झोर  दूरदर्शन  को  स्वायत्तता  दे  दें,
 झ्राकाश  भारतीय  बना  दें,  यह  सब  निर्थक  बात  रहेंगी  ।
 देश  के  गांवों  में  बसने  वालों  के  लिए  इस  का  कोई  मूल्य
 या  कीमत  नहीं  है  ।  उन  करोड़ों  लोगों  के  लिए  इस  की
 कोई  कीमत  नहीं  है  जिनकी  झोपड़ियों  में  चिराग
 नहीं  जलता,  जिनको  दोनों  वक्‍त  रोटी  नहीं  मिलती  d
 उन  के  लिए  इस  का  कोई  भ्र्य  नहीं  है  ।  इसलिए  मेरा
 निवेदन  है  कि  हमारी  सरकार  इस  बात  को  ग़ंभोरता-

 मूक
 सोचे  t  wa  समय  ा  गया  है  कि  इस  में  देर  न

 जाए  इन  भूमिहीनों  को  इतना  विवश  न  किया
 जाए  जिस  &@  वे  इस  देश  के  लोकठंत्र  क ेलिए  घातक
 बन  जाएं  t  ये  लोकतंत्  को  समाप्त  करने  के  लिए  चुल
 जायें  भ्रयवा  ऐसी  शक्तियों  के  साथ  जाने  पर  तुल  जायें
 जो  देश  में  लोकतंत्र  को  मिटाना  चाहती  हैं  तो  कोई
 उनको  रोक  नहीं  सकता  है  |  हस  समय  हम  बिहार,
 मध्य  प्रदेश,  राजस्थान,  उत्तर  प्रदेश  प्रादि  में  देख  रहे
 हैं  कि  हरिजनों  भौर  भ्रादिवासियों  पर  भ्त्याचार  हो
 रहे  हैं,  उनको  जिन्दा  जलाया  जा  रहा  है,  गांव  के  गांव
 जलाए  जाते  हैं।  इन  सब  का  मूल  कारण  एक  ही  है
 धौर  बह  ज़मीन  है  ।  कोई  दूसरा  कारण  नहीं  है  ।
 उनके  पास  जीविका  के  साधन  नहीं  हैं,  भूमि  नहीं  है  ।
 &  भूमि  चाहते  हैं।  जो  बड़े  बड़े  भूस्थामी  हैं  वे  चाहते
 नहीं  हैं  कि उनको  जमीन  मिले,  वे  चाहते  नहीं  है  कि  वे
 लोग  स्वतंत्र  रूप  से  जीविका  बला  सकें,  जीवन  व्यतीत

 दिखाने  के  लायक  नहीं  रहता  है  ।  ऐसी  बात  नहीं
 जमीत  नहीं  है  देश  में  ।  जमीन  है  जो  इन  लोगों

 दीजा  1)  '
 मेरे  पास  कृषि  मंत्रालय  की  सलाहकार  समिति

 एक  टिप्पणी  है  ।.  मैं  इस

 ५

 ड्

 4

 सदस्य ,

 |  4  4  इस  सब  के  4  |  4

 है  ।  जो  कृषि  योग्य  पड़ती  जमीन  है  जिस  मेँ
 खेती  की  जा  सकती  है,  जिसमें  कभी  खेती  हुई
 भी  है  वह  है  करोड़  68  लाख  63  हजार
 हैक्टर  ।  इसके  अलावा  कुछ  ऐसी  जमीन  है  जो
 फालतू  पड़ी हुई  है  झौर  वह  है  9]  लाख  39
 हजार  हैक्टर  ।  यह तीन  तरह  की  जमीन  है  जिस
 पर  श्राज  खेती  की  जा  सकती  है  लेकिन  हो  नहीं
 रही  है  1  इसको  भ्रगर  आप  जोड़ें  तो  यह  कुल
 4  करोड़  95  लाख  6]  हजार  हैक्टर  जमीन
 बन  जाती  है।  यह  कम  जमीन  नहीं  है  t  कुल
 जमीन  जिस  पर  हमारे  देश  में  खेती  होती  है  उसका
 रकबा  6  करोड़  95  लाख  35  हजार  हैक्टर
 है  ।  अब  4  करोड़  95  लाख  6i  हजार  हैक्टर
 ऐसी  जमीन  है  जो  खेती  योग्य  है  लेकिन  जो  पड़ती
 पड़ी  हुई  है  भौर  क्या  इस  पर  खेती  हम  नहीं  कर
 सकते  हैं  ?  भ्रगर  इस  पर  खेती  हो  तो  न  केवल
 देश  से  हम  भुखमरी  को  दूर  कर  सकते  हैं  बल्कि  देश
 के  भूमिहीनों  के  जीवन  में  हम  झ्ाशा  का  संचार
 भी  कर  सकते  हैं  |  हमारे  देश  में  4  करोड़  74
 लाख  94  हजार  भूमिहीन  खेतीहर  मजदूर  हैं  t
 हमारे  पास  4  करोड़  59  लाख  6i  हजार  हैक्टर
 जमीन  है  ।  इस  पढ़ती  जमीन  को  भगर  हन  भार
 करोड़  74  लाख  लोगों  के  बीच  में  बांट  दिया
 जाए  तो  एक  व्यक्ति  को  एक  हैक्टर  से  भ्रधिक
 जमीन  मिल  सकती  है  ।  एक  हैक्टर  जमीन  कम
 नहीं  होती  है  t  ये  खेत  में  पसोना  बहाने  वाले  लोग
 है,  यही  अनाज  पैदा  करने  वाले  लोग  हैं,  ये  तो
 एक  हैक्टर  जमीन  में  सोना  निकालेंगे  ।  लेकिन  इस
 जमीन  को  प्रभी  खेती  करने  लायक  बनाना  है  t
 इसको  खेती  करने  के  लायक  बनाने  के  लिए  श्री
 नायक  का  यह  प्रस्ताव  है  कि  भभि  सेना  का  गठन
 किया  जाए  4  करोड़  74  लाख  लोग  जो  भूमि-
 हीन  हैं  उनको  शक्ति  का  सदुपयोग  किया  जाए।
 ये  लोग  इस  भूमि  को  खेती  योग्य  बना  सकते
 हैं  ।  कया  एक  झादमी  एक  हैक्टर  जमीन  को
 खेती  योग्य  नहीं  बना  सकता  है  ?  बना  सकता
 है  t  लेकिन  मेहनत  करने  की  जरूरत  है,  काम
 में  उतको  लगाने  की  जरूरत  है,  उस  झोर  ध्यान
 देने  की  भावश्यकता  है,  जो  इतनी  बड़ी  सम्पदा

 शाह
 हुई  है  उसका  सदुपयोग  करने  की  जरू-

 रत  है  ।
 जनता  पार्टी  मे  एक  झ्राथिक  नीति  सम्बन्धी

 वक्तव्य  स्वीकार  किया  था  |  यह  12,  3  शौर
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 सेना  के  माध्यम  से  शिक्षित  बेरोजगारों  की  बेकारी
 की  समस्‍या  का  समाधान  किया  जा  सकता  है  t
 तथा  भूमि  सेना  के  साथ्यम  से  ग्रामीण  बेकारों  को
 काम  दिया  जा  सकता  है  t  यह  झाथिक  नीति
 सम्बन्धी  बक्‍्तब्य  हमारे  सामने  है  जिसको  स्वीकार
 किया  गया  था  ny  मैं  जानना  चाहता  हूं  कि  इसकी
 पूति  की  दिशा  में  क्‍या  कदम  उठाया  गया  है  ?
 समय  झा  गया  है  कि  इसकी  पूर्ति  की  जाय  ।  जो
 सीति  रखी  है  उसको  कार्योन्वित  करें।  भूमि  सेना
 झगर  बनायें  तो  यह  बेकारी  ही  दूर  नहीं  करेगी,
 गांवों  में  4  करोड़  74  लाख  94  हजार  लोगों
 को  काम  तो  देंगे  ही,  साथ  ही  जब  यह  जमीन  खेती
 लायक  हो  जायगी,  सिंचाई  के  साधन  हो  जायेंगे
 तो  उस  यर  खेती  होगी  घौर  उसके  श्रनाज  उत्पा-
 दन  में  करोब  4  करोड़  टन  की  वद्धि  भी  होगी
 झाज  जिनके  पास  एक  इंच  जमीन  नहीं  है  उनको
 i,  2  हैक्टर  जमीन  मिलेगी  और  उसके  कारण  इस

 जमीन  में  झ्नाज  पैदा  होगा  ny  पिछले  साल  काफी
 अनाज  पैदा  हुआ  जिसको  हम  पड़ोसी  देशों  को
 भेज  रहे  हैं  लेकिन  भ्रगर  4  करोड़  टन  भ्रनाज
 और  बढ़  गया  तो  हमारा  देश  प्रात्म  निर्भर  तो
 होगा  ही,  साथ  ही  साधनहीन  लोगों  को  जीविका
 का  साधन  मिल  जायगा  ।  इजरायल  ने  रेतीली
 जमीन  पर  खेती  की  है,  वहां  के  नवयुवक  प्रौर
 युवतियों  ने  मिल  कर  के  सेना  के  रुप  में
 संगठित  होकर  के  में  के  खेत  बनाये  ।
 म  में  अयंकर  दंडक  में  को  जाती है  1
 इंग्लैंड  में  जहां  बिलो  फ्रीजिंग  पोइंट  टेम्परेचर
 होता  है  वहां  झाल  और  गेहूं  उगाते  हैं  1  यूरुप
 के  देशों  में  टंडा  क्षेत्र  में  खेती  की  जाती  है  |  तो
 क्या  हम  श्रपने  देश  के  पर्वती  क्षेत्रों  में  खेती  नहीं
 कर  सकते  हैं  ?  इसलिये  हमारा  संकल्प  केवल
 प्रस्ताव  के  रूप  में  न  रहे,  हम  चाहते  हैं  कि  देश
 की  संसद  इसको  स्वीकार  कर  सरकार  को  निदेश
 दें  कि  संकल्प  के  माध्यम  से  भूमि  सेमा  का  गठन
 किया  जाय  ताकि  इस  भूमि  पर  खेती  की  जा  सके
 जिससे  बेकारी  दूर  हो  और  भूमहीनों  से  न्याय
 मिल  से  तथा  भ्रसाज  की  पैदावार  बढ़े  t  मैं
 फिर  से  दोहराना  चाहता  हूं

 क्षितिज  लाल  होता  चला  जा  रहा  है,  प्रकृति
 की  तुम्ह  यह  छटा  जय  रही  है,  दीन  प्राहों
 की  ज्वाला  धध्क  कर  रुधिर  क्रान्ति  की  यह
 घटा  बन  रही  है  t

 इसलिये  मैं
 चाहता

 कि  इस  रुधिर  कान्ति
 के  लिये  विवश  न  झौर  इस  संकल्प  को
 सरकार  स्वीकार  करे  झोर  तहेदिल  से  इसे  कार्या-
 स्वित  करे,  भूमि  सेना  बनाये  भौर  करोड़ों  भूमिहीनों
 के  जीवन  में  भाथा  का  संचार  करे  t

 इन्हीं  जम्दों  के  साथ  मैं  इस  प्रस्थाव  का
 समर्थन  करता  भौर.  हाहता  हूं.  कि  आसन  भपने
 नीति  बक्तव्य  में  दिये  गये  बचन  को  पू्ा  करें  a

 SHRI  Pp,  RAJAGOPAL  NAIDU
 (Chitter):  Mr.  Chairman,  7  support
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 this  resolution  because  it  serves  two
 purposes.  One  is  to  create  employ~
 ment.  The  other  one  is  to  help  the  poor
 people  to  get  land,  Here  it  is  said  that
 barren  and  fallow  land  has  to  be  re-
 claimed.  But  what  I  say  is  that  cror-
 es  and  crores  acres  of  land  have  al-
 ready  been  assigned  and  that  land
 also  must  be  reclaimed  and  brought
 unde:  cultivation.  The  land  which  has
 been  given  is  lying  fallow  in  many

 ureas;  and  it  has  become  impossible
 to  provide  irrigation  facilitic,  there
 unless  that  land  is  levelled  and  re-
 claimed.  Therefore,  not  only  the  fal-
 low  land,  barren  land  and  assigned
 land  but  also  the  land  that  has  been
 given  under  ceiling  must  also  be  bro-
 ught  under  cultivation

 With  regard  to  assignment,  I  have
 to  tell  one  or  two  things.  Assignment
 to  this  banjar  and  fallow  land  is  not
 completed  in  many  States.  Assign-
 ment  is  a  State  subject  because  it
 pertains  to  land.  Land  is  a  State  sub-
 ject.  Therefore,  the  Centre  is  not
 having  control  over  it.  We  want  the
 Central  Government  to  constitute  an
 Implementation  Committee,  a  panel
 to  implement  land  reforms  and  also
 to  assign  lands.  With  regard  to  this
 assigned  of  land,  through  Dp  forms
 are  given,  they  are  not  included  in
 accounts,  and  therefore,  they  are  not
 accounted  for  and  ‘kist’  is  not  collect-
 ed  from  the  poor  people  who  are
 given  land.

 The  second  thing  is—though  ‘D’
 forms  are  given  to  the  poor  people,
 land  is  not  shown  to  them  because
 it  ig  under  the  landlord’s  possession
 and  the  landlords  are  not  evicted.
 Therefore,  Government  should  take
 interest  and  instruct  the  State  Gov-
 ernments  to  see  that  the  land!ords  are
 evicted  and  th  land  is  assigned  to
 the  poor  people.

 Where  lands  are  given  to  the  poor
 people  and  where  lands  were  wnder
 the  possession  of  the  ‘poor  people,  the
 landlords  are  nof  taking  then’  away
 and  harassing  them,  Vishrampur  and
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 tipur,  are  examples  of  it.  Not  only  in
 Northern  India,  but  in  Southern
 India  also  harassment  against  these
 poor  people  whether  they  are  hari-
 jans,  girijans,  belonging  to  backward
 communities  or  economically  back-
 ward  people,  is  being  carried  on.
 That  must  be  put  an  end  to.

 In  many  States  land  reforms  are
 not  being  properly  conducted  or  im-
 plemented,  In  many  States  land  re-
 forms  have  not  been  brought.

 भी  कचकलाल  हेमराज  ध  (वालाबाट)
 सभापति  महोदय,  मेरा  एक  व्यवस्था  का  अश्व है.  t
 मैं  कोरम  बाहता  हूं  |  यहां  जनता  के  7  करोड़
 बेरोजगारों  के  मामल  पर  विवाद  चल  रहा  है  झोर
 झाप  यहां  सदन  की  उपस्थिति  देख  लीजिये  t

 ग्रादमी  कांग्रेस  पार्टी  का  बैठा  है  भौर  भाषा
 दर्जन  सदस्य  जनता  पार्टी  के  बैठे  हैं।  यह  मसला
 बहुत  बड़ा  है,  ,इसालये  में  कोरम

 कोरम  नहीं  है  तो  यह  बात  उठा
 कोरम  की  घंटी  अजाई  जा  सकती  है

 MR.  CHAIRMAN:  Let  the  bell  be
 rung.

 SHRI  DINESH  JOARDER  (Malda):
 But  he  is  not  pressing  his  demand
 for  quorum.

 MR.  CHAIRMAN:  When  he  _  raised
 the  question,  I  asked  the  bell  to  be
 rung.  The  bell  is  being  rung.

 नहीं  उठता  है  t  भ्रगर  श्राप  कहना
 ीं

 हैं

 '

 Now  there  is  quorum,  He  may  con-
 tinue.

 SHRI  P.  RAJAGOPAL  NAIDU:
 On  “March  I!  this  year,  the  Minister
 hag  given  the  figures  of  land  taken
 Over  under  the  Ceiling  Act  in  the
 country—0,62,654  acres.  It  is  very
 meagre.  We  must  get  not  less  than
 50  lakh  acres  by  now.  It  is  not  even
 one-fifth.  ‘Therefore,  if  necessary,  the
 Act  mist  be  amended  so  that  they
 may’  nut’  go  ६०  courts,  Though  assign-
 merit  as  been  given  to  a
 large  extents:  no  financial  assistance
 hag  heen  given  to  the  poor  people  to
 reclaim  the  jand,  buy  seeds,  develop

 the  land  or  provide  irrigation  facili-
 ties.  Financia]  assistance  is  necessary
 and  the  Government  has  not  though
 Over  the  matter.  When  Shri  Sanjivay-
 ya  was  Chief  Minister  of  Andhra,  he
 moved  the  Central  Government.  to.
 give  at  least  Rs.  200  crares  for  this.  .
 purpese,  It  is  not  an  ordinary,  issue,
 Therefore,  the  Government  should
 think  over  the  matter  and  get  apart
 a  large  sum  for  reclamation  of  the
 land.

 In  some  States  joint  farming  socie-
 ties  are  being  constituted  and  they  are
 working  very  well.  Unfortunately
 they  are  constituted  only  for  the
 sake  of  Harijans  and  Girijans  but
 not  for  others.  My  plea  is  that  such
 societies  have  to  be  constituted  where-
 ever  there  are  landg  available,  There
 are  vast  tracts  of  land  which  are  not
 assigned  even  today.  Unless  they  are
 reclaimed  and  other  facilities  are
 given,  the  people  will  not  go  there
 and  settle  down.  Therefore,  reclama-
 tion  has  to  be  taken  up,  Where  re-
 clamation  is  done,  that  land  has  to  be
 distributed  to  the  poor  people,  Seeds
 have  to  be  supplied  to  them.  To  do
 all  these  things,  man-power  is  ré-_.
 quired,  Are  we  going  to  create  a
 land  army  or  not?  Lakhs  and  lakhs
 of  people  are  required  in  every  State.
 If  we  give  financial  assistance  to  the
 States,  it  is  quite  possible  for  them
 to  do  all  these  things.  In  the  sixth
 plan  nothing  is  mentioned  regarding
 this,  ‘Therefore,  I  request  the  Minister
 to  see  that  a  large  sum  or  money  is
 allocated  for  this,  If  our  Government
 is  not  capable  of  doing  it,  they  must
 get  money  from  World  Bank  or  other
 international  organisations,  Unless
 we  take  it  up  now  itself,  it  will  not
 be  possible  for  us  to  complete  within
 20  to  5  years.  This  is  the  proper  time
 because  we  are  going  to  launch  a
 plan,  Because  the  hon.  Minister  is  very
 much  particular  about  the  develop-
 ment  of  agriculture  he  must  take  it
 up  in  the  Cabinet  and  also  with  the’
 Planning  Commission  and  see  that
 a  sizeable  aniount  is  allocated  for  this
 purpose.
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 श्री  दलपत  सिह  बरसते  (शहहोल)  :  सभापति

 हक
 प्रा,  मैं  झाँप  के  माध्यम  से  भूभिं  सेना  के
 में  बोलेना  चाहती  हूं.  t  भार्ज  देश  ऐसी

 जठिलंताभों  में  जकेंड्ो  ह्  हैं  किं  एक  तरफ
 जहां  खाखों  लोग  वेरोजंगारी  से  तड्फे  रहे  हैं  ती
 दूसरी  तरफ  सींग

 युंचर
 की  नींद  सो  रहे  हैं  t

 कांग्रेसी  हकूमत  में  जी  तांण्डब  नां  |  नचाया  गया
 उस  का  वर्णन  नहों  किया  जा  सकता  हमारे
 मध्य  प्रदेश  में  आदिवासियों  प्रौर  हरिजनों  को
 जमौन  तो  दी  गई  चेकिंग  वह  जंभीन  बतायी.  नंहों
 गई।  ह. द  कला  चता  हैं  कि  किसी  को  नदी  में
 जमीन  दी  गई,  fet  की  ऊ्र॑खाबंड  जीन
 दो  गई  और  किसी  को  मरधट  में  जमीन  दी  ई |
 इस  तरह  से  यह  जनीन  बिना  देखे  वितरित  को
 गई ।  वास्तव  में  सिर्फ  जमीन  बाँटने  का  ढोंग  रचा
 गया  था।  में  ह... 2  पति  शासन  से  कह  मांग
 करना  चाहता  है,  झोर  कहता  चरहेता  हू,  कि
 जमीन  किलानों  ह 1 2  पेट  है।  झगर  इस  पेट  को:
 नहों  भरते  तो  एक  दिन  ऐसा  आएगा.  कि  इस
 देश  में  खूनी  क्ति  हो  सकती  है।  झाज  आदिवासी
 ौर  हरिजन  तड़प  रहे  हैं  जमीम  के  लिए  श्र
 बड़े  बड़े  पुंजीपति  सैकड़ों  हैक्टेफर  जमीन  छपनी
 फैक्ट्रियों  के  नाम  पर  दबाए  हुए  हैं।  मैं इस  सभा
 के  म्पध्यम  से  मांग  करता  हू,  कि  वहां  से  जमीन
 निकाल  कर  गरीबों  को  दी  जाय  भौर  एक  गरीबों
 की  भूमि  सेना  तैयार  को  जाय  v  उस  भूमि  सेना
 के  माध्यम.  से  उस  ऊसर  को  समतल  झौर
 उपयोसी  बनों  कर  उसे  प्यू  लीग्रों  को  वितरित
 किया  जाय  जो  भूमि  सेना  में  भर्ती  हैं  श्रौर  सरकार
 उस  में  सहायता  दे  ।  उस  को  खाना  और  कपड़ा
 दे  दौर  इस  से  बाद  जब  जमीन  उन  को  प्राप्त
 हो  जाय  तो  उन  को  विंसीय  सहायता  दी  जाये
 जिस  से  वे  झेपनि  बहुँवलें  से  उंस  जमीन  में  कती
 कर  सकें,  खुद,  धपना  उंस  में  पैट  भर  सके  शौर
 राष्ट्र  का  भरण  वीवंण  कर  सी  1

 बेरोजनारी  का  जो  सवाल  है  उस  के  बारे में
 मैं  कहना  चाहता  है  कि  जहां  so  प्रतिज्षत  लोग
 खेती.  पर  निर्भर  हैं  शर  20  प्रतिशत  प्रस्य
 उद्योगों  पर  निर्भर  हैं  बहा.  सरकार  को  देखना
 चाहिए  1  बह  देहातों  में  बसने  बाले  लोग  जो
 शहरों  में  झनाज  पहुंचाते  हैं  झगर  उत  को  मही
 डंग  से  जमीन  नहीं  देंग्रे  तो  बह  खेंती  कैसे  करेंगे,
 उत्पादत  कैसे  बढ़ायेंगे।  इस  के  साथ  साथ  उन  के
 लिए  ाय-बीज  ौर  पानी  की  व्यवस्था  सरकार
 की  जिम्मेदारी  होनी  चाहिएं  1 तभी  तबहू  अपनी
 खेती  जच्छ  ढंग  से  कर  सकतें  हूँ  ौर  अच्छे ंग ढंग से  उसे  जमीन  कौ  उपजाऊ  बना  कर  उस  में
 दैदाबारं  कर  सकते  है।

 &  नायक  जी  के  क्रस्तान  का  ते,  दिल  सें
 समर्भन  करता,  ह्  जौर  मैं  इतना  ही  कहों

 “SHRI  5.  G.  MURUGAITYAN
 (Nagapattinam):  Madam  Chait-

 man,  on  behalf  of  the  Communist
 Party  of  India,  I  support  this  Resdlu-
 tién  under  discussion.

 I,  1977  the  number  of  unemployed
 in  the  country  is  of  the  order  of  2.08
 crores.  As  compared  to  ‘1976,  the
 unemployment  in  the  country  has
 gone  up  by  12  per  cent.  Besides  this,
 we  must  béar  in  mind  that  74  crores
 of  agricultural  Isbourers  are  employ-
 ed  for  only  I70  days  in  a  yédr,  All
 of  us  are  aware  that  the  entire  rural
 population  in  the  country  is  employ-
 ed  on'y  for  six  months  in  a  year.  This
 Resolution  speaks  about  the  creation
 of  a  land  army  with  the  objective  of
 reclaiming  5  croes  hectares  of
 land  with  the  financial  assistance  from
 Government  and  through  this  to  solve
 unemployment  problem  in  the  coun-
 try.  I  am  personally  of  the  view
 that  this  programme  completely  wi)!
 not  help  us  in  eradicating  unemploy-
 ment  from  the  country.

 lt  is  acknow‘edged  all  over  the
 worlg  that  our  country  is  gn  agricul-
 tural  country  and  80  per  cent  of  peo-
 ple  live  in  rural  areas  depending  on
 agriculture.  In  the  present  capitalistic
 structure  of  our  society,  it  will  not  be
 possible  even  to  reduce  the  rigours
 of  unemployment,  leave  alone  the
 question  of  elimination  of  unem-
 ployment  without  introducing  lend
 reforms  effectively  throughout  the
 country.  We  cannot  do  anyhing  worth-
 while  without  effective  land  ceiling’:
 laws.  Mahatma  Gandhi,  as  early  as
 934  in  Karachi  Congress,  gave  ua.  the
 clarion  call  of  ‘Land  to  the  Tiller’
 through  which  he  foresaw  that  all  the.
 other  avenues  for  full  employment  will
 flow  throughout  the  country.  No  Gov-
 ernment  so  far.  except  the  Kerala.
 Government  has  implemented  ‘this.
 basic  concept  for  the  naion’s  welfare
 Whether  it  is  the  former  Congress:  Go-..
 vernment  at  the  Centee  and  the  Gov-
 ernments  of  the  Congress  Party  in  the

 “The  original  speech  was  delivered  in  Tamil,
 ~  ae  ad
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 States  or  the  present  Janata  Party
 Government,  land  reform  has  been
 getting  the  lowest  priority.  The  former
 Government  of  Congress  Party  accept-
 ed  land  reforms  ag  one  of  its  objective
 policies  but  never  careq  to  implement
 it:  But  the  Janata  Government  has

 not  only  been  frowning  at  it  but  in
 fact  it  favours  the  land-lords.

 Our  hon.  Prime  Minister  has  been
 repeatedly  saying  that  unemployment
 would  be  removed  within  l0  years.
 J  do  not  know  the  basis  for  this  claim.
 Is  he  going  to  achieve  this  with  a
 magic  wand  or  by  taniric  methods?
 Unemployment  has  bes»  growing  day
 by  day,  by  leaps  ang  bounds.  Land
 Teform  will  be  the  cniv_  effective
 starting  point  to  curb  this  vicious
 growth  of  unemployment.

 The  Mirasdars  and  Kulaks  occupy
 poromboke  lands  and  later  get  them
 assigned  in  their  favour  by  with  the
 help  of  government  machinery.  The
 same  Government  suddenly  jumps  into
 violent  action  and  demolish  the  huts  of
 Harijans  on  the  ground  of  unauthoris-
 ed  occupation.  Even  after  32  years  of
 independence,  the  poor  agricultural
 labour  cannot  have  2  cents  of  land  for
 his  habitation,  though  he  is  engaged
 in  the  job  of  feeding  the  entire  nation.
 If  he  shows  some  resistance,  he  is  at-
 tacked  with  all  kinds  of  lethal  wea-
 pons.  For  example,  in  Kanjewala  in
 the  neighbourhood  of  Capital,  the
 grazing  land  was  re-classified  and  al-
 lotted  to  the  poor  Harijans  and  other
 backwarg  Class  people  after  long  and
 arduous  efforts.  But  the  kullaks  and
 Mirasdars  displaced  them  from  such
 lands  and  they  were  bold  enough  to  do
 such  encroachments  because  of  their
 certainty  to  get  support  from  the
 Janata.  Government.  How  do  wo  ex:
 pect’  unemployment  to  be  eliminated
 in  this  king  of  atmesphere?

 Madam,  48  per  cent  of  ovr  people  live
 below  the  poverty  Hne.  Land  reforms
 including  effective  implementation  of
 land  celting  ‘laws  alone  will  be  able
 to  poviie  them  basic  minimum  stand-
 ards  of  Hving  in  this  country,  especial-'°

 “Jy  whién  right  to’  employment  haa  not

 yet  become  a  fundamental  right  in  this
 country.  This  Resolution,  ig  imple-
 mented,  may  give  some  temporary
 relief  in  the  form  of  some  job  opportu-
 nities.  But  can  the  24  crores  of  peo-
 ple,  who  are  half-employed  and  under-
 employed,  get  full-time  jobs  with  this
 kind  of  a  programme?  My  answer  is
 negative.  The  land  ceiling  laws  and
 land  reforms  should  be  vigorously  im-
 plemented.  The  surplus  land  that  be-
 comes  available  from  implementation
 of  land  ceiling  laws  should  be  allotted
 to  the  landless  agricultural  labourers,
 who  should  also  get  statutory  support
 from  being  displaced  by  vested  inte-
 rests  and  necessary  help  for  cultiva-
 tion.  Then  only  unemployment  will
 become  a  thing  of  the  past  in  our
 country.

 In  this  background,  on  behalf  of  the
 Communist  Party  of  India,  I  support
 this  Resolution.

 भी  शमणजी  लाल  (फीरोजाबाद)  :
 सपानेत्री  जी,  श्री  लक्ष्मी  नारायण  नायक  जी  ने
 जो  प्रस्ताव  सदत  के  सामके  रखा  है,  मैं  उसका
 समर्थन  करता  हू,  क्योंकि  भूमि  का  सबाल  एक

 ऐसा  महसूस  करता  हूं  कि  यह  च्छा  काम
 जो  झाप  के  माध्यम  से  होने  वाला  है,  वह  हो

 नि पायेगा  |  बेरोजगारी  की  समस्‍या  को  हल
 के  लिये  बहुत  जरूरी  है  कि  हिम्दुस्तान  की  ay

 जनता  जो  देहात  वासनी  है  उस  जनता
 में  विश्वास  जाग्रस  करने  के  लिये  शौर  उस  जनता

 हमा  यह  है  किया  तो
 सशका

 ae
 जमीन  दो  ही  नहीं  ह) अ  कहीं  पर  दी  हैती  Te
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 [a  रामजो  लाल  सुमन]
 तक  उस  पर  कब्जा  नहों  हो  पाया  है  ।
 मेरे  पास  कुछ  प्रांकड़ें  i  प्रांकड़े  श्री  भानु
 ब्रताप  सिह  जी,  क्रषि  राज्य  मंत्री,  ने  एक
 प्रश्न  के  उत्तर  में  दिये  थे  ।  शध्स  समय
 देश  म  44,  69,834  एकड़  भूमि  फालत  है,  सरप्लस  है,
 जिस  में  से  23,28,1  73788  भूमि  सरकार  ने  टेक-
 झोबर  की  है,  जिस  में  से  14,84,946  एकड़
 भूमि  हिस्ट्रिब्यूट  की  गई  है।  मुझे  दूसरे  प्रदेशों
 के  बारे  में  जानकारी  नहीं  है,  लेकिन  उत्तर  प्रदेश
 के  बारे  में  मुझे  जामकारी  हैं।  वहां  की  सरकार
 तो  भगवान  राम  के  नाम  पर  चल  रही  है।
 बहां  पर  कही  कोई  जमीन  बटी  हैं--मझ्ले  तो
 ऐसी  कोई  सूचना  नहीं  है।  यदि  कहीं  पर  कुछ
 बंटी  भी  है  तो  निश्चित  रुप  से  उन  लोगों  को
 करुजा  सहीं  मिल  पाया  है  श्रौर  जब  तक  कब्जा  नहीं
 मिलेगा--  भाप  अपने  कागजों  में  बॉटते  रहिये,
 लेकिन  उस  के  कोई  मायने  नहीं  हैं।  एमर्जेन्सी
 में  भी  यही  हुआ।  अगर  कहीं  कोई  भूमि  बंदी--
 हिन्दुस्तान  के  शेडथूल्ड  कास्ट्स  शौर  पौडयूल्ड
 ट्राध्व्म  क॑  लोगों  को,  तो  गांव  का  लोकपाल  उस
 आदमी  के  सामने  जा  कर  खड़ा  हो  जाता  था  कि
 या  तो  परिवार  नियोजन  कराओ  या  भतति  छोड़
 दो  बही  प्रक्रिया  ध्ाज  भी  विद्यमात  है  बौर  प्राज
 भी  उस  के  दिमाग  में  वही  भय  बैरा  शा  है  ।
 बह  झाज  भी  यहो  समझता  है  कि  जमी  न  लूंगा
 तो  मुझे  उसी  तरह  का  मूल्य  चुकाना  पड़ेगा।

 भानमीय  सभानेत्री  जी,  मेरा  कहना  यह  है  कि
 लकमीनारायण  नायक  जी  ने  जो  प्रस्त1ब

 ,  उसका  समर्थन  मैं
 ि ड

 हूँ  भौर
 शी

 कि  मान  की  करने दूर  का
 ्  जब  तक  परती  धौर  फालतू  जमीन  हिन्लुस्तान
 के  छोटे  लोगों  को  नहीं  दी  जाएगी  तब  तक  महू

 1”  ६४४
 हदो

 ~
 है
 ्

 देश
 ि  711 सकता  है  ।  यह  राष्ट्रीय

 सरकार  मे  आर  आर  राज्यों  के  मंत्रियों
 को  खत  लिखे  लेकिन  उसके  आयजूद  भूमिसुधार
 के  काम में  कोई  प्रमति  नहीं  हुई  ।  भ्ाज़  भी
 देश  के  अंचल  में--कांगजों  में  चाहे  कुछ  भी
 हो--बड़े  बढ़े  किसानों  के  पास  तीन-तीन,  चार-
 शार  हजार  एकड़  जमीन  बरकरार  है  मैं
 गव  का  रहने  वाला  हूं  और  मैं  जानता  हूं  कि
 यहां  इन  लोगों  ने  प्पने  लड़  गो  के  नाम,  लड़की
 के  नाम,  रिम्तेदारों  के  नाम  जमीन  कर  रखी  है
 झौर  ऐसे  लोगों  के  नाम  जमीन  कर  रखी  है  जिमको

 4  उनके  4  में
 |

 4  |
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 नायक  ने  ओ  प्रस्ताव  रखा  है  उस  पर  गौर
 फरमायें  ।

 एक  बात  मुझे  बौर  कहनो  है  ।  श्री  मंगलदेब
 जी  विशारद  जो  इस  समय  लोक  सभा  के  सदस्य
 हैं,  थे  कांग्रेस  पार्टी  में  थे  भौर  संबिद  सरकार
 में  मंत्री  भी  थे  ।  कांग्रेस  पार्टी  के  लोगों  ते  श्री
 मंगसप्रसाद  जी  बिशारद  के  सभापतित्व  में  एक
 विशारद  कमेटी  बनायी  थी  ।  उसके  जिम्मे  यह
 काम  था  कि  इस  प्रदेश  में  जिन  लोगों  के  पास

 ड्  लि
 है,  मेहरबानी  करके  उसके  आरांकड़े

 पेश  जाएं  ।  श्री  कमलापति  जो  लिपाठी.  एण्ड
 कम्पनी  जो  कांग्रेस  पार्टी  में  थे  श्रौर  झाज  भी  हैं
 उन्हीं  के  पास  सबसे  ज्यादा  जमोन  है  |  यह  बात
 उन्हीं  पर  लायू  नहीं  होती  ।  किसी  भी  दल  के
 सदस्य  हों  अगर  उस  कमेटो  को  सिफारिशों  बर
 ईमानदारी  से  भ्रमल  हुआ  होता  तो  भी  बहुत  सी  जमीन

 भूमिहीनों
 के  पास  पहुंच  जाती  !  जब  जयप्रकाश

 का  आन्दोलन  उत्तर  प्रदेश  में  हुआ  भौर
 के  वितरण  का  सवाल  झाया  तो  सभी  लोगों  मे
 यह  कहा  कि  विशारद  कमेटी  की  सिफारिशों  पर
 तरकाल  अमल  हो  t  गाहे  यह  सरकार  पभ्रच्छी  है
 या  बुरी  है,  हमारी  सरकार  नेकनियती  से  विशारद
 कमेट्री  को  सिफारिशों  पर  अगर  अ्रमल  करना
 शुरू  कर  दें  तो  निष्चित  रूप  से  उसके  झच्छे
 परिणाम  सामने  ायेंगे  t

 मुझे  बस  इतना  ही  कहना  है  कि  कृषि  मंत्री
 जी  नायक  जी  के  प्रस्ताव  के  ऊपरग़ोर  फरमायें  शौर
 हिन्दुस्तान  के

 ड  ह्
 ख्यक  लोग  जो  गांवों  में  रहते

 हैं,  उनको  रोजी-रोटी  का  एक  जरिया  दें  ।  निमबित
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 हूप से  एक  पभ्रच्छा  काम  यह  सरकार  कर  सकेगी;
 बहुत  बहुत  शूक्रिया  |

 श्री  कचरालाल  हेमराज  जैन  (बालाधांट)
 सभानेत्ती  जी,  झापने  मुझे  समय  दिया,  हसके
 लिए

 म

 ते  धन्यवाद  ।  नायक  जी  का  प्रस्ताव
 एक  महत्वपूर्ण  प्रस्ताव  है  |  जब  से  हम  चुन  कर
 इस  सदन
 निगाहें  नयी  सरकार  की  तरफ,  नये
 की  तरफ  लगी  है  ।  हमारी  सरकार  ते  हमारे
 प्रधान  मंत्री  जी  ने  संकल्प  भी  लिया  है  भौर
 नायक  जी  का  जो  प्रस्ताव  है  भौर  माननौय  ,
 सदस्यों  ने  जो  सुझाव  दिये  हैं,  भगर  हमने  इस
 समय  देश  के  बेकारों  को  काम  दे  दिया  और
 बेकारी  की  समस्या  को  अच्छे  ढंग  से  हल  करें
 लिया  तो  हम  लीग  झपनी  जंगता  के  बीच  जा  कर
 कुछ  कह  सकेंये  और  उससे  समर्थन  या  सकेंगे।

 झाये  हैं  तब  से  देश  की  जनता  की
 वातावरण



 329  ‘Reclamation  of  AGRAHAYANA  10,  2900  (SAKA)  barren  ete.  land  330
 for  distribution  to  landless  persons  (Res.)

 में  बावे  उन्होंने बड़े  बड़े  नारे  दिये  कि  गरीबी  हटा
 दी  जायेश्री  ।  i977  में  नारा  लगा,  जिसमें  हम

 जोग  भी  सम्मिलित  थे  कि  देश  से  बेरोजगारी  मिट
 जाएगी  ।  इस  नयी  सरकार  के  शासन  के  दो  वर्ष

 रू
 होने  को  आये,  तीन  वर्ष  रह  गये  हैं  इसलिए

 चाहता  हूं  कि  हमारे  माननीय  कृषि  मंत्री  जी
 इस  झोर  ध्यान  दे  1  हमारी  सरकार  को  इस  शोर
 विशेष  ध्यान  देना  चाहिये  1  हमारी  सरकार  ने

 r
 कदम  उठाये  हैं  लेकिन  वे  इतने  पर्याप्त  नहीं

 कि  जिससे  जनता  को  संतोष  हो  सके  ।  भूमि
 के  वितरण  की  झोर  हमारी  सरकार  का  सबसे
 पहले  ध्यान  होना  चाहिए  t  हम  उम्मीद  करते  हैं
 ह;  हमारी  सरकार  इस  झोर  विशेष  ध्यान  देगी

 मैं  श्पने  मध्य  प्रदेश  के  बारे  में  बतलाना
 आहता  हूं  ।  हमारे  प्रदेश  में,  यून  पी०,  राजस्थान
 के  बार्देर  पर  चम्बल  घाटी  है  t  वहां  को  भूमि
 के  बारे  में  हमें  देखना  चाहिए  कि  हम  उसका
 किस  तरह  से  उपयोग  कर  सकते  है  ।  हमको

 में  मिला  था  कि  विश्व  बैंक  से  कुछ  पैसा
 है  प्रौर  चम्बल  घाटी  की  भूमि  को  कृषि

 योग्य  बनाया  जा  रहा  है  to  are  गांव  गांव  में

 मुनि ही
 हुई  है  '  कृषक  वर्ग  भौर  मजदूर  लोग

 पर के  लिए  तड़प  रहे  हैं  -  इस  भूमि  को
 आप  उनको  दें  जौर  जो  भापकी  नीति  है  उसको
 झाप  कार्यान्वित  करें  ।  जो  भूमिहीन  हैं  उनको
 झाप  भूमि  दें  ny

 भूमि  विसरित  हुई  है,  यह  टीक  न्यात  हैं  ।  मैं
 नहीं  कहता  हूं  कि  भूमि  का  वितरण  नहीं  हमा
 है  ।  लेकिन  सारी  भूमि  प्रभी  तक  खेतों  के  नोचे
 नहीं  लाई  जा  सकी  हैं  |  हमारे  कृषि  मंत्री  महोदय
 प्राम्तों  के  मंत्ियों  तथा  मुख्य  मंत्रियों  को  लिखें
 कि  जो  भूमि  दी  गई  है  थे  यह  भी  देखें  कि  उनमें
 शती  हो  रही  है  या  नहीं  हो  रही  है  भौर  प्रगर
 नहीं  हो  रही  है  तो  उस  भूमि  में  खेती  करवाएं
 और  अगर  वह  भूमि  द्स  बास्ते  खेती  के  तीचे
 सहीं  खाई  जा  रही  है  कि  उसमें  खेती  नहीं  हो
 सकती  है  तो  उसको  खेती  योग्य  बनाएं  शौर  खेती
 मोग्य  बता  कर  उस

 अहम
 उन  लोगों  से  खेती

 करवाएं  ।  जो  .  भूमि  की  गई  है  उसमें
 से  20-25  प्रतिशत  भूमि  ही  ऐसी  है  जिस  पर  लोग
 ओड़ी  बहुत  छेती  कर  पा  रहे  हैँ भौर  वह  भी
 चार-चार  झौर  पांच-पांचथ  साल  मेहनत  करने
 दे  बाद  t  wet  भी  75  प्रतिशत  ऐसी  भूमि  है
 जिसके  पढे  तो  उसको  मिल  गए  हूँ'  लेकिन  उस
 भूमि.  को  &  लोग  शेती  नहीं  बना  पाए

 मालाएं  पहनवाने  क्रे  लिए.  दिए  थे  1  बहू  भूमि
 खेती  करने  योग्य  हो  तो  उसको  खेती  करने  योग्य
 बताधा  जाना  चाहिये  a  उस  भूमि  को  शासन  द्वारा

 |
 करवा  कर  खेती  योग्य  बंना  कर  उनको

 जाना  जाहिये  ।  यह  मांग  मैंने  भापसे  पहले
 थी. की  भी  :  |  इससे  देश  की  उपज  बढ़ेगी  भौर
 खन . सीगों  को  क्ीविका  का  साधन  मिलेगा.
 यह  ot  देश.  के  हितों  का  सकाजा  है.  कि  उससे

 पड़ेगी  हो  न  हम  और

 यह  जो  तर  बतर  की  गलत  बात  है  पब  इसको झाप  समाप्त  करें  ।  श्रब  तो  1978  सभाप्त  हो
 रहा  है  धौर  i979  लग  रहा  है  |  इस  979
 से  कृषि  मंत्री  महोदय  एक

 गई,  श
 करें।

 की  जिन्दमी  की  झोर  विशेष  ध्यान  दें
 नायक  जी  ने  जो  कहा  है

 न
 दुनिया  की  कोई  ताकत  हमको  बच्चा  नहीं  सकेग्री
 यह  देश  का  नारा  है
 भूसि  बना  कर  दी  जाए।  इस  पर  भाष
 से  ध्यान  दें  ।  यह  तर  बतर  की  समाप्ति
 स्वागत  करेंगे  क्योंकि  इसने  देश  को  बड़ा  झंझोरा
 है  ।  गया  साल  30  दिन  के  बाद  शुरू  होगा  t
 नए  साल  को  कृषि  मंत्री  महोदय  एक  दूसरे  ही
 रूप  में  मताएं  श्रौर  उसकी  शुरूप्रात  करें  ।  मायक
 जी  के  प्रस्ताव  का  सदन  में  चारों  झोर  से,  हर
 वर्ग  तथा  हर  पार्टी  की  बोर  से  स्वागत  किया
 गया  है  और  इसका  शुभारम्भ  वह  नए  साल  से
 करें  ।  इस  प्रस्ताव  का  झाप  भी  स्वागत  करेंगे,
 ऐसी  मैं  भ्ाशा  करता  हूं  t  मैं  आशा  करता  शौर
 कामना  करता  हूं  कि  देश  में  एक  नया  वातावरण
 तैयार  करने  में  श्राप  हमारो  मदद  करेंगे  t

 नर  शक  शक  के  4  3  थो  ्य

 यो  देव  भारायण  यादव  (मधुबनी)  :
 नायक  जो  के  प्रस्ताव  की  जो  विचारधारा  है  वह  किसी
 साधारण  झादमी  की  दी  हुई  नहीं  है।  जिस  आदमी  ने
 समाजदाद  की  नई  व्याख्या  की  थी  झौर  जिस  ने  भारत
 को  मिट्टी  के  संदर्भ  में  सारी  बातों  को  देखा  था  पौर
 उस  की  सब  से  पहले  कल्पना  की  थी  वह  डा०  राम
 मनोहर  लोहिया  थे  भोर  उन  के  ही  दिमाग  में  यह
 बात  झाई  थी  कि  हिन्दुस्तान  में  करोड़ों  लोग  बेकार
 हैं  भोर  उनको  काम  पर  लगाया  जाना  चाहिये  भौर
 इनको  इस  तरह  से  हो  लगाया  जा  सकता  है  जो  सुझाव
 इस  प्रस्ताव  में  दिया  गया  है  ।  हिन्दुस्तान  में  करोड़ों
 लोग  बेकार  हैं।  साथ  ही  करोड़ों  एकड़  ज़मीन  बेकारे
 पड़ी  हुई  हैं।  गांबों  में  जो  बसने  वाले  किसांन  हैं  प्रौर
 उनके  बेटे  हैं  बे  पढ़  लिख  कर  बेकार  हो  जाते हैं  धौर
 उनकी  तरफ  कोई  ध्यान  नहीं  दिया  जाता  है।  शहरों
 के  प्रन्दर  जो  पढ़े  लिखे  बेकार हैं  धौर  जो  रोजगार
 दफ्तरों  में  अपने  नाम  दर्ज  करवा  लेते  हैं  खाली  उन्‍्हों
 के  लिए  हंगामा किया  जाता  है  ।  जो  बड़े बाप  के  इस
 तरह  के  बेटे  होते  हैं  उनके  लिए  =

 बातें  की  जांती
 है,  हंगामा  किया  जाता  है  |  जो  किसान  को
 बेटा  है,  जो  मैद्रिक  पास  कर  लेता  है  भ्रंथवा  ध्राठवीं
 या  क्वीं  कक्षा  तक  पढ़  लेता  है  भौर  बेकार  बैठा  रहता
 है  उसकी  तरफ  कोई  ध्यान  नहीं  दिया  जाता

 है
 उसके

 लिए  कोई  हंगामा  नहीं  किया  जाता  है  ।  इन  को
 तभी  काम  में  लगाया  जा  सकता  है  जब इस  |  तमाम
 बंजर,  पड़ी  हुई  भूमि  को  तोड़  कर  उपजाऊ बना  कर
 उनको  दे  दिया  जाए।  इससे  देश  का  उत्पादन  भी  बढ़
 सकता है  भौर  उन  नौजवानों  को  जो  गांवों  में
 बेकार  हैं  काम  भी  मिल  सकता  है  t

 भूमि  समस्या  मे.  सारे  में  सब  से  बड़ी  बात,  मह:  है  _
 बंजर  जमीन  को  तोड़  कर  केवल  भूमि  सेना  को  कामदी
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 [ओजुकम  देव  भारामण  तादब]

 देना  है  बल्कि  भूमि  सेना  को  कॉम  यह  भी  देना
 'कि  झूँमि  हुदार  होनूगों  को  बहु  कठोरता के  साथ भौ  करवाए  1  भोज  भी  मेरे  बहार  के  प्रन्दर

 परिवार  हैं  जिन  के  थवास  m8  हजार  एकड़
 रचुंबंश  नारायण  सिंह  कुरसैला  धौर

 अमौल  बाबू  के  पास  18,  20  हजार  बीघा
 दरभंगा  महाराज  के  पास  हजारों  एकड़

 तो  एक  तरफ़  हजारों  हाथ जो  नौजवान
 बेंकार  है  उन्हें  काम  नहीं  मिल  रहा  है,  भौर

 तरफ़  जिंसके  पास  ज्यादा  जमीन  है  वह  अ्रपनी
 पर  सधघमता  के  साथ  खेती  नहीं  कर  रहे  हैं

 वजह  से  उनका  भौसत  उत्पादन  नहीं  होता
 है  ।  एंक  एकड़  मौन  में  जहाँ  साल में  200

 ६6
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 शक्ति  ज्यादा  है।  एक  एकड़  जमीन में  साल  में  i0

 pat  ह्
 चाहिये  शौर  उस  परिवार  में  0  भ्रादमी

 हैं  बौर  प्राधा  एकड़  जमीन  है  तो  उतने  में  ही  io
 आदमी  का  श्रम  लगता  है  i  तो  कहने  का  सतलब
 यह है.  एक  2  एकड़  से  कम  आमीन  में  पूरा  जितना
 अम  लगना  चाहिए  उससे  प्रधिक  श्रम  का  उपयोग
 होने  के  कारण  अनाधभिक  हो  जाता  है  शर  25  एकड़
 से  ज्यादा  जमीन  रखने  बाला  जो  है  वह  उतने
 मस्दर  नहों  लगा  सकता  जितने  कि  लगाने  चाहिये
 तो  यह  भी  झनाथिक  हो  जाता  है  1  इसलिये  यह

 कारन बताना  पड़ेगा  कि  2  एकड़  से  कम
 बार  के  पास  न  रहे  ।  इस  बारे  में  प्रापकों  नये  सिरे  से
 सोचना  होगा  ।  श्राप  देखें  2  एकड़  झौर  एकड़

 हा
 ा  रहा

 ि
 झ्रधिक

 कुमाकन  नही  श् इसलिये  सुधार  कानून  लायू
 करने  के  लिये  बत  ही  गम्भीरतापूर्वक  चिचार  करता
 पढ़ेगा।  हम  लोग  डे  नारा  सगातेःरह ेहैं  कि  जो जमीन
 को  जोले  बोये,  वही  जमीन  कर  मालिक  होने  ।  हुमीन

 चाहिये  भौर  करोड़ों  नौजवानों  के  हाथ  में  काम  देने  के
 लिये  सेना  और  साक्ष  र  सेना  का  गठन  हो  ।  यह
 जब  तन्नी  कोई  कारगर  कदम  उठा  सकते  हैं  शौर
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 SHRI  CHITTA  BASU  (Sarepat):
 Madam  Chairman,  I  rise  to  support  the
 Resolution  moved  by  Shri  Laxmi
 Narain  Nayak.  |  think,  this  is  the
 most  appropriate  ‘Resolution  at  the
 moment  to  really  tackle  the  problem
 of  rural  unemployment  and  build  a  néw
 life  for  the  millions  of  our  country.

 I  want  to  revea)  certain  figure  to  the
 House  with  the  hope  that  the  hon.
 Minister,  who  is  accepted  as  one  of  the
 experts  in  land-relations  ond  land-
 tenure,  will  not  try  to  shy  away  frum
 replying  to  this  question.

 My  first  point  ig  that  statistics  show
 that  the  number  of  agricultural  labour
 Or  Our  country  ig  fast  increasing.  I
 think,  he  cannot  deny  this  fact,  parti-
 cularly  when  I  quote  certain  figures.

 The  landless  who  were  only  8  per
 cent  of  the  rural  population  according.
 to  the  96i  census  had  risen  to  30  per
 cent  by  the  time  of  the  1971  census,  But
 in  the  same  period,  you  will  be  sur-
 prised  to  know  that  the  percentage  of
 owner-cultivators  has  declined  from
 60  per  cent  in  96l  to  50  per  cent  in
 97l.  This  means  that  more  and  more
 poor  peasants  are  being  alienated  from
 the  land,  more  and  more  people  are
 becoming  landless  and  more  and  more
 people  are  joining  the  army  of  the
 rural  unemployed.  This  i,  the  Jesson
 the  hon.  Minister  should  take  from  the
 figures  I  have  just  quoted.  This  is  an
 avérage  figure  but  I  know  it  for  my-
 self  and  for  certainty  also  that  this
 varies  from  Stdte  to  Btate  and  even
 from  region  to  region  in  the  same
 State.  It  i,  widely  known  that  In
 States  like  Andhra  Pradesh,  Tamil
 madu,  Kerala,  Bihar,  Orissa  and  Mahe-
 rashtra  the  landless  agricultural  labour
 really  constitute  anywhere  between
 40  and  80  per  cent  of  the  total  rurdl

 pulation.  Now  if  we  have  ‘this  very
 basic  problem  ‘before  us,  I  think  Mr
 Naik’'s  proposal  ts  the  only  panacea  6
 tackle  the  problem.

 Now  the  question  of  land  refernts
 has  been  raised.  I  also  ‘know  ‘that
 that  is  also  an  important  matter  ‘whit
 the  government  cannot  iguom  T  have
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 got  complaints  against  this  govern-
 ment  as  well  as  the  previous  govern-
 ment.  So  far  as  the  previous  govern-
 ment  is  concerned,  it  is  better  to  ig-
 nore  ‘than  to  remember  it.  Hven  after
 two  full  decades  the  available  surplus
 after  the  implementation  of  the  land
 cellitig  laws  is  disappointing—I  say  in
 the  mfidest  form.  It  is  disappointing
 because,  according  to  the  government
 and  the  Agriculture  Ministry  there  is
 oly  38  lakhs  acres  of  land  which  are
 sufplus.  Jt  is  incredible,  I  feel.  This
 is  the  single  fact  which  really  deter-
 mines  the  very  attitude  of  the  govern-
 ment  towards  the  basic  question  of  land
 reforms.  As  I  have  mentioned  it  ear-
 lier  also  and  |  say  that  with  all  res-
 ponsibility.  Dr.  Mahalanobis.  an  emi-
 nent  economic  of  our  country....

 AN  HON.  MEMBER:  He  is  a  statis-
 tician,

 SHRI  CHITTA  BASU:  He  is  not  only
 a  statistician  but  a  renowned  econo-
 mist  also.

 According  to  Dr.  Mahalanobis,  in  the
 late  fifties  he  estimated  that  if  the
 standard  8  acres  of  land  is  the  basic
 ceiling,  then  a  total  of  600  million
 acres  of  lang  will  be  made  available
 as  surplus  to  be  distributed  among  the
 landless.  This  is  the  statement  made
 by  Dr.  Mahalanobis.  Leave  it  aside.
 Let  us  have  Government's  committee.
 The  Dandekar  Conynittee  in  the  late
 fifties.  suggested  that  there  will  be  409
 millien  :ecres  of  Jand  pyailable  as  sur-
 plus  40  be  distributed  among  the.  land-
 less  7  +  oe

 16.  केक,
 Madam,  now,  we  come  to  what  the

 Government  says.  According  to  them,
 it  ‘is  vonly  38  ‘lakhs.  acres  which  are
 avafiable  as  surplus.  If  the  revised
 Lind  Celtings  ‘Act  is  implemented,  ‘it
 WHI  come  to  58  million,  te,  58  lakhs
 acres  that  are  to  be  found  surplus.
 Byt,  where  have  the  surplus  lands
 gone?  Where  have  they  ‘been  buried?
 My  ‘hon  friend  from  Bihar  said  that
 they  have  gone  to  Maharaja  of  Dar-
 bhignge.  I  donot  mention  anybody's
 gilbhd  "Phere  are  maiurejen  end

 rajas,  X,  Y,  or  2,  I  do  not  mean  any-
 body.  They  have  swallowed  tbe lands.  Unless  the  Govesnment  és  mie rious  to  really  implement  the  Land
 Ceilings  Act  properly,  the  question  .of
 land  reforms  is  not  going  to  be.solved.

 Now  I  want  to  mention  one  :thiag.
 According  to  the  Planning  Cgom-
 mission,  even  to-day,  based  on  ‘the records  of  the  97]  Census,  the  sur-
 plus  land,  even  now,  is  more  than 200  lakhs  acres.  According  to  this
 Particularly  Minister  it  is  only  38
 lakhs  whereas  the  Planning  Commis-
 sion  says  that  even  to-day,  it  is  900 lakhs.

 Madam,  I  again  say  that,  aocord-
 ing  to  the  Census  Report  of  l97,  a
 mere  five  per  cent  of  the  top  land-
 lords  who  possess  more  than  twenty- five  acres  each  own  around  one  hund-
 red  million  acres  of  agricultural  land.
 If  genuine  land  ceiling  laws  are  en-
 acted,  and  implemented  determinedly with  the  aid  of  the  popular  commit~
 tees  at  the  village  levels,  minimum
 surplus  available  would  be  3७0  lakhs acres.  Then,  Sir,  I  must  remind  you that  according  to  the  National  Sample Survey,  potential  stirpius  is  cy million  acres  or  ten  times  the  offt-
 cially  estimated  surplus  is—Times  of India,  September,  23.

 Now,  I  would  ask  the  Government
 of  India  when  the  avaijable..sugplus is  500  lakhs  acres,  they  are  -eatimas~ ing  it  at  only  53  lakhs  ACRFSenQNe- tenth  of  the  total  available  surplus— what  does  the  Government  Propose,  to do  and  change  for  the  better—tor.  we. leasing  the  Jand  and  distributing  .it
 among  the  landless?  gg

 In  this  connection,  I  would  eniy  ny with  a  sence  of  anguish  that  Govarp- ment  is  not  serious;  even  the  Prime Minister  is  not  serious  because  he  .is on  record  having  said  that  evan  ्ग्छ the  implementation  of  the  land  ceiling Acts,  very  little  will  be  msde  avall- able  for  the  distributi  Bmpyg landless.
 4  .  she

 Is  it  the  way  the  Prime
 oe,

 yy  :  :
 should  ‘tackle  the  matter?  Is  it:  च्
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 [Shri  Chitte  Basu]
 way  that  we  should  scuttle  the  very
 proposal  of  land  reforms?  Is  it  the
 way  that  the  land  reforms  can  be  im-
 plemented?  And  is  it  the  way  to  re-
 quest  the  Andhra  Pradesh  Govern-
 ment  to  give  2,000  acres  of  land  to
 the  Raja  of  Chellapalli?

 Would  the  Government  revise  its
 stand  really  and  take  the  land  re-
 forms  measures  seriously  and  distri-
 bute  the  land  and  liquidate  the  rural
 unemployment  and  usher  in  a  new
 era  in  the  countryside  of  ours?

 MR.  CHAIRMAN:  Before  I  call  Mr.
 Ugrasen,  is  it  the  pleasure  of  the
 House  to  extend  the  time  of  the  dis-
 cussion?  Those  in  favour  of  it  may
 please  say  ‘Aye’.

 SEVERAL  HON.  MEMBERS:  Aye.
 MR.  CHAIRMAN:  How  much  time

 does  the  Minister  need?  Because,
 after  him,  the  Member  has  the  right
 to  reply  to  the  debate.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH)  :  I  won’t  take  more
 than  325  minutes.

 MR.  CHAIRMAN:
 Shri  Ugrasen  continue.

 थी  थ.  (देवरिया)  :  सभापति  महोदय,  जैसा
 कि  हमारे  अन्य  मित्रों  ने  कहा  है,  में  श्री  लायक  को
 चब्यधाद

 ह
 कि  उन्होंने  इस  सदन  का  ध्यान  केवल

 सदन  का  ,  बल्कि  हस  सदन  के  द्वारा  पूरे देश  की

 लि  भा  माक
 अल

 समर्थ
 है

 श  ह 1 ॥  है।  मैं एक  धाक्य  कि  हम
 जी  को  यह  सच्ची  श्रद्धांजलि  होगी  यदि  आवक  णी  का

 स्वीकृत  कर  लेता  है  श्रौर  सरकार
 है।  हम  तो  उन  लोगों  में  से  हैं  जिन्होंने

 पु  ड्
 है  सियासत  में  बराबर  तारा

 ्

 All  right.  Let
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 मर्ज  बढ़ता  ही  गया  ज्यों  ज्यों  दवा  की  ।  क्या  हालत  हैं
 दि  मुलाहिणा  फरमायें  हतारा  सारा  था  कि  दस

 बीधा जो  सवा  छः  एकड़ के  बराबर  होता  है,  दस  बीधा
 से  भ्धिक  जमीन  जब्त  करेंगे  भौर  बाटेंगे  v

 6.07  brs,

 (Suri  N.  हू,  SHESWALKAR  in  the  Chair)

 पांच  व्यक्तियों  के  परिवार  में  झगर  सका  6  एकड़

 के  बहुत  बड़ें-बड़े  नेता  है,  उन  के  पास  इस  समय  कुछ
 नहीं  तो  2  हजार  एकड़  जमीन  है  ।  गोरखपुर  के  सरदार
 सुरेन्द्र  सिह  सजीठिया  के  पास  भहज्ञ  i800  एकड़
 जमीन  है  t  मामा,  चाचा,  ताऊ,  नाना,  दादा,  दादी
 झादि  के  नाम  भर  कुत्ते  बिल्लियों  के  नाम  पर  बह
 जमीन  बंटी  हुई  है  ।  कांग्रेसी  राज  में  क्या  हुमा ?
 कागज  पर  जमीन  बांट  दी  गई  शौर  वह  जमींदार
 लोग  हम  लोगों  से  बड़े  रोब  के  साथ  कहते  हैं  कि  झरे
 साहब,  भाप  जमीन  पर  जा  कर  जमीन  बांट  रहे  हैं,
 हम  तो  कागज  जोत  रहे  हैं  -  तो  कागज  बंटा  है।  इन
 तीस  वर्षों  में  ये  कागज  के  पढ़ें  बेंटे  हैं।  दिल  बहलाने
 को  गालिव  ख्याल  झच्छा  है  -  जमीन  गरीबों  को  नहीं
 दी  गई  है  झौर  मैं  कहना  चाहता  हुं,  श्रगर  जमीन  गरीबों
 को  भाण  नहीं  देंगे  तो  में  चेतावनी  देता  हैं,  मेरे  गुस
 लोहिया  जी  कह  कर  मर  गए,  चले  गए  हैं,  श्ाज
 हैं  नहीं,  सारा  झंझट  इस  जमींन  से  है  भौर  भगली  जो
 क्राम्ति  इस  देश  में  होने  वाली  है  बह  हो  कर  रहेगी
 झौर  बह  इसी  जमीन  पर  होगी  1

 री
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 आराम  के  झाम  बौर  गठतियों  के  दाम  |  ाप  जमीन
 बांटिए  भौर  5  करोड़  जो  बेकारों  की  फौज  है,  उस  को

 बांड  वीजिए  (वययक्षात)  तो  पाप  जमीन  को  बांटे  ।

 जायेगे  झौर  उस  को  जोत  लेंगे  av  प्रगर  चीन  में
 हबांवही  की  बाढ़  को  जो  लोन  के  लोग  श्रमदान  से
 खत्म  कर  सकते  हैं  तो  कोई  बजह  नहीं  है  कि  यहां
 की  पढ़ती  ज़मीन  को  हम  लोग  ट्रैक्टर,  हल  और
 कदाल  से  काट  कर  खेती  योग्य  क्यों  नहीं  बना ?  और  जब  यह  हो  जायेगा  तो  हमारे

 प्रचुर  मात्रा  में  श्ाद्यात्न  हो  जायगा  और

 दिल  में  ब्राता  है  लगा  दें  झाग  कोहे  तूर  पर
 फिर  खयाल  ध्ाता  है  मूसा  लाबतन  रह  जायेगा  ।

 महात्मा  गांधी  शौर  sto  लोहिया  की  शिक्षा  से
 हम  प्रोतप्रोत  भौर  बशीभूत  हैं  बरना  होना  स्या
 है  |  इस  देश  में  क्‍या  होना  चाहिए  ?  हजारों
 एकल  'वमीन  में  हमारे  सामने  गेहूं  की  फसल
 लहलहाती  है  उन  लोगों के  नाम  से  जिनके  बाप
 दादा  कंभी  खेत  में  गए  नहीं  ।  हम  कहते  हैं--
 जो  जोते  बोये  बही  किसान  Y  इसलिए  में  कहता हूं  :

 में.  6  we  80  :हआर  एकड़  मिकाली  है  और
 ब, बह बह,  to  लाख  एकड़  हो  गई  है  t  वहाँ पर बड़ाईदारों  कौ संसस्मा  है  t  सब  से  ज्यादों
 कालतू  जमीन  हमारे  श्रदेश  में  है  लेकिन  राज्य
 सरकारें  कुछ  तही  करती  हैं  ।  यहाँ  मंत्री जी  पर
 ज्यादा  भार.  पड़ता  है  तो  के  एक  लब  लैटर,  प्रेम-

 पत्र,  लिंक  देते  हैं.  कि  राम  नरेश  जो,  श्राप
 खमीनि  “को.  wie.  दीजिए  लेकित'  राम  नरेश  जी

 कया...  ५.  जकू  तक  ताकत  के  साथ

 जमीन  नहीं  बांटी  जायेगी.  तब  तक  शमीन
 we  met  सकतो  है  t  मैं  हिंसा  की  बात
 नही  कहता  हूं  क्‍योंकि  मैं  तो  उस

 ड्
 चेला  हूं  जो  कहते  थे  कि  हम  मारेंगे  नहीं

 मानेंगे  नहीं  ।  इसलिए  जब  तक
 सरकार  पड़ती  है,  बंजर  भौर  सीलिंग  की  मीत
 लेकर  फी  परिवार  के  हिसाद  से  नहीं  बांटेंगी  तब  तक

 इस  देश  में  कभी  भी  न  तो  शांति  हो  सकती  है  भौर
 ने  सुधार  हो  सकता  है  ।

 इन  शब्दों के  साथ  मैं  नायक  जी  के  प्रस्ताव
 का  समर्थन  करता  हूं  और  झाशा  करता  हूं  कि
 माननीय  मंत्री  जी,  शऔ्रौर  प्रस्तावों  को  भाहें  मानें
 लेकिम  इस  श्रस्ताव  को  जरूर  मान  लें  गे।

 PROF.  R.  K.  AMIN  (Surendra-
 nagar):  Mr.  Chairman,  Sir,  I  am  very
 happy  that  a  Resolution  like.  this  has
 been  introduced  in  this  House.  I  also
 agree  with  the  sentiments  expressed
 therein  and  the  problems  posed  before
 us,  the  problem  being  that  there  is  a
 large  number  of  people—about  7
 crores  of  people—who  are  unemploy-
 ed  and  they  should  be  given  employ-
 ment.  The  second  problem  which  is
 pesed  here  in  the  Resolution  is  that
 about  five  crores  acres  of  land  are
 surplus  land  which  can  be  brought
 under  cultivation  and  which  should
 be  distributed  among  the  people,  Now.
 I  would  like  to  pose  certain  problems
 before  you  consider  the  prescription
 given  therein.  Is  it  a  right  prescrip-
 tion?  I  do  not  think  the  prescription
 given  therein  is  a  practical  ane  and
 even  in  the  interest  of  the  country.
 Why  do  I  maintain  that?  Although
 with  the.  spirit  I  agree,  I  also  agree
 with  the  objectives  that  this  land
 must  be  utilised  and  should  be  brought
 under  plough,  |  also  agree  that  those
 who  are  unemployed  should  be  given
 employment  without  any  distinction
 whatsoever.  But  whether  it  should
 be  done  by  this  way  or  some  other
 ‘way  and  some  other  way  more  econo-
 mically  is  to  be  decided.  You  will
 probably  agree  with  me  if  I  mention
 that  some  other  way  which  is  more
 economical  which  will  fulfil  both  the
 objectives)  under  consideration...  I
 would  like  to  pose  a  problem  to  those  |
 who  are  prescribing  things  in  thig:  -
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 manner:  in  India  to-day,  70  per  cent
 of  the  people  depend  on  agriculture.
 Our  total  labour  force  is  about  30
 crores,  of  which  about  22  crores  de-
 pend  on  land.  Do  you  want  that  the
 number  of  people  depending  on  ag-
 rieulture  should  increase  further  in
 future—i.e.  as  your  population  and
 labour  force  increase?  Or,  would
 you  like  to  find  out  some  other  avenue
 for  them  to  get  employment?  Is  it
 not  possible  to  employ  them  in  cot-
 tage  industries.  in  building  social
 capital  and  in  small-scale  industries?
 Is  it  necessary  to  employ  them  only
 on  land?  If  you  do  so,  in  the  next  40
 years,  65  per  cent  of  our  people  will
 depend  on  land.  Ali  other  avenues
 will  be  closed.

 ‘Tf  you  look  to  the  economic  develop-
 ment  of  other  countries  placed  in
 your  situation,  like  China,  Japan  or
 Formosa,  you  will  find  that  they  kept
 the  number  of  agricultural  labour
 force  the  same.  It  means  that  in
 course  of  time,  the  relative  Jabour
 force  depending  on  agriculture  de-

 creases.  To-day  it  is  72  per  cent.
 After  0  years,  it  should  be  62  per
 cent,  You  can  achieve  it,  if  you
 make  it  a  point  that  the  number  of
 people  depending  on  agriculture  does
 not  increase.  It  also  means  that  the
 increase  in  the  labour  force  in  agri-
 culture  must  be  utilized  in  non-  agri-
 cultural  avenues.  We  will  have  to
 agree  also  that  we  put  it  to  the  amaxi-
 mum  vse—I  mean  whatever  land  we
 have  in  the  sense  of  producing  the
 maximum  output  from  it.  I  agree
 that  if  the  Ceiling  Acts  had  been  pro-
 perly  implemented,  it  would  not  have
 been  impossible  to  deal  with  the  situa-
 tion,  the  moment  we  catch  hold  of
 such  ‘people,  (Interruptions)  I  also
 ayree  thht  whatever  ceilings  you

 40  or  20  acres,  whichever
 you  consider  to  be  economically  via-
 ble~you  can  impose  and  stick  to  it.
 Whatever  lacunse  are  there  in  the
 law,  can  also  be  filled  in.  After  hav-
 ing  done  it,  you  have  to  ask  your-
 self  whether  you  bave  a  minimum-

 sized  hélding,  below  which  no  ectono-
 mies  of  scale  will  be  possible.  H  I
 have  a  larid  of  |  acre,  I'may  not  ‘be
 able  to  utilize  it,  availing  of  the  econo-
 mies  of  scale.  If  the  ‘land  is  near  ‘the
 city,  I  may  be  able  to  do  so,  but  in  the
 rural  areas  even  with  l)  acres,  you
 eannot  do  so.  So,  why  not  make  it
 of  a  certain  minimum  size,  so  that  it
 can  be  utilized  economically?  “That
 minimum  is  23  or  3  acres  af  land.
 Your  economic  size  is  5  or  7  acres.
 At  that  level  also,  there  will  be  a
 number  of  people  who  utilize  it  at
 a  lower  level.  (Interruptions)  I
 agree  that  those  who  are  landiess,
 Harijans  and  Adivasis  should  be  pro-
 vided  with  land.  But  is  it  not  pos-
 sible  to  evolve  a  system  of  giving
 employment  to  everybody?  Why  not
 have  an  employment-guarantee
 scheme  as  in  Maharashtra?  You  can
 introduce  it  in  the  whole  country.
 (Interruptions)  Please  see  the  practi-
 cality.  Suppose  you  say  that  there
 is  a  land  =  army.  (Interrupftions)
 Solving  unemployment  with  the  help
 of  land  army  is  not  possible.  But  you
 can  guarantee  work  to  each  and
 every  one—who  would  like  to  work.
 They  can  come  to  the  work-place.  If
 somebddy  goes  there  at  9  o'clock  and
 if  you  tell  him  that  at  the  end  of  the
 day  he  will  get  Rs.  7/-  or  Rs.  9/-  for
 doing  same  work,  it  will  be  good.
 Having  made  this  arrangement,  work
 should  be  provided  to  them.  Such
 work  may  relate  to  forestry,  ‘bulfling
 tanks,  building  roads  or  bringing  un-
 cultivated  land  under  cultivation.

 casi  ea
 from’  lagid.
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 and  the  surplus  land  should  be  utiliz-
 ed  by  giving  it  to  those  who  can
 maximise  the  output.

 ere  हुकम  1 बंत  कर  त इस'  T  ताकत  नहीं
 रोक  सकती  है  ।

 PROF.  R.  K.  AMIN:  Why  don't  you
 put  your  pressure  to  ensure  that  work
 must  be  guaranteed  to  every  body.
 The  moment  you  do  it,  all  these  prob-
 lems  will  be  automatically  solved.
 In  the  rural  areas,  if  people  are  hav-
 ing  l]  acres  of  land  and  the  ceiling  is
 for  0  acres  of  land,  you  would  like  to
 take  away  one  acre  of  land  without
 paying  compensation.  But  you  are
 not  imposing  any  ceiling-on  the  urban
 property.  You  are  allowing  people  to
 have  5  bungalows  or  0  bungalows.

 श्री  उम्सेन :  इस  का  जवाब  मंत्री  जी  देंगे,  हम  लोग
 क्या  दे  सकते  हैं।  यह  बात  तो  हम  लोग  भी  कहते  हैं  t
 (व्वबधान )
 PROF.  R.  K.  AMIN:  Those  who

 are  working  in  the  factories,  they  can
 remain  the  owners  of  the  factories.
 But  this  rule  does  not  apply  to  the
 land.  Land  consists  of  two  aspects.
 One  is  free  and  indestructable  part
 of  the  soil  which  is  a  free  gift  of
 nature.  But  the  capital  is  also  invest-
 ed  on  land  to  make  it  cultivable.  Now
 this  is  a  man-made  thing.  If  you
 tinker  with  it,  this  aspect  will  be
 deterforated.  That  is  why,  the  alter-
 native  suggested  by  me  is  easier
 and  .practicable  and  the  one  which  is
 given  in  the  resolution  is  not  practi-
 cable  in  our  country.

 “att  :  मैं  प्रारंभ  में.
 “4:

 गीति  अ्पनायेंगे  जिस  से  कि  सभी  को  रोज्यार  मिल
 सके  ।  लेकिन  इस  दिशा  में  भ्रभी  तक  कोई  प्रभांगशाली
 कार्य  नहीं हुआ  है  ।

 हल
 व

 |
 कि  धाने  वाले

 दिनों  में  हमारी  सरकार  इस  वायदे  को  पूरा  करेगी  a

 श्री  नायक  जीसे  पहले  श्री  ममुना  प्रसाद  शास्त्री जी  का  प्रस्ताव  झ्रावा  था  ।  उस  के  समर्थन में  भी  हम  ने
 कुछ  बस्ते -इस सदन इस  सबन  में  कही  भी  ।  उस  प्रस्ताव  में भी
 यही  बास  कही  गयी  थी  कि  सभी  लोगों  को  रोजसार
 वियया  जाए,  हमारे  संविधान  में  राइट  ट्र  बर्क  हो  t  बह
 बात  हुम  ने  अपने  घोषणा  पन्न  में  भी  कही है  io  अ्रगर  इस
 को  इम्प्लीसेंट  किम्रा जाए  तो  इस  में  कोई  संदेह  नहीं है  कि  प्रत्येक  व्यक्ति  को  रोजगार  मिल  जाएगा  ।

 झाज  हमारे  देश  के  सामने  सब  से  बढ़ा  सचाल

 भूमि
 के  वितरण  का  है  ।  हमारे  देश  में  बढ़े  बड़े  भूपतियों काफी  बड़ी  ज़मीन  पर  कब्जा  कर  रखा  है  और  ये

 ध्राम  प्रांदमी  का  बहुत  शोषण  करते  हैं  ।  सभी  प्रदेशों
 में  लैण्ड  सीलिंग  कानून  बनाये  गंये  ।  इस  लेण्ड  सीलिंग

 मुन के
 बाद  जो  जमीन  निकली,  उसे  गरीब  लोगीं

 के  बीच  बांटने  की  प्रक्रिया  शुक  हुई।  लैकिन  वह  प्रक्रिया
 कामयाब  नहीं  हुई  जिस  का  हमें  दुःख  है  ।  श्राज  भी
 भस्वामी  अपनी  जमौन  को  बचाने  का  षडयंत्र  कर  रहे
 हैं।  इस  में  उनके  साथ  सरकारी  तंत्र  मिला  रहता  है,
 व्योरोकेसी  मिली  रहती  है  शौर  सब  लोग  मिल  कर

 कार्य  करते  हैं।  सरकार  को  इस  दिशा  में  सकती  से  काम
 करना  होगा  और  अपराधी  पाए  जाने  वाले  प्रत्येक
 व्यक्ति

 के
 करने  की

 किया  को तक
 के  साथ

 _ अवनाता  1 जब तक इस तरह तक  इस  तरह  ले  कार्य  नहीं
 खभीन  का  वितरण  ठीक  नहीं  हो  सता है  om

 रोजगार  देखे  का  भी  सवाल  हमारे  सामसे  है  t
 यह
 ्

 प्रहम  संवाल  है।  यह  भी  संधाल  है  कि  इस
 कार्य को  हेम  किस  तरह  से  चलाएं  ट्लौर  किन  किन  का

 'हम  इस  कामे:  में  सहयोग  'लें  ।  मैं  समझता  हूं  कि  चॉस
 तौर  से  राजनीतिक  दलों  का  जी  शेडर  है  उसको  एस
 कार्य  को  करने  की  दिशा  में  भ्रगवाई  करनी  होगी  t

 'भऔौकरशाही  कभी  भी  इस  कार्य  में  सरकार  का  समर्थन
 न्हीं  कर  सकती  है  t  श्रॉप पह  मान  कर  चलें कि  दैश
 'के  सभी  राजनीतिक  दल  जिन  की  भपनी  जचती  विभा  र-
 'धारायें  है  लेकिन जो  यह  महसूस  करते  हैं  कि  बेकारों  को
 रीजगोर  दिया  जांए,  देश की  गरीची  हूर की  जाए  न
 सब  का  हमें  सहयोग  लेना  होगा  t  प्रश्न  यह ूहै  कि  चैन
 सब  विचारधाराशों  को  ले  ऋर  हम  हमेशा  जड़ते  रहेंगे
 तो  क्या  किसी  मकसद  को  पूरा  कर  सकेगे?  मैं  नहीं  समझता
 हूं  कि  हम  कर  सकेंगे  ।  तब  हम  देश  की  इस  समस्य
 का  सिपटाश*महीं  कर  शकेंगे,  बेशेजगारी
 को  मिटा  नहीं  सकेंगे  ।  तमाम  ऐसे  लोगों  के  पास  जिन
 के  पास  सीलिग  से  ज्यादा  जमीन  है  जैसे  सिंचित |... ड के  लिए  is  एकड़  की  सीलिंग  है  भौर  प्रसिचित  के

 भ
 जा  सकी  है  धौर  उसके  अटबारे का का  अहुत
 हमारे  सामते  है  ।  इस  काम  में  राज्य  सरकारों
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 मैं  यह  भी  कहना  चाहता  हूं  कि  3  एकड़ की  जो
 सीलिग है  उसको  भी  कम  करके साढ़े  बारह  एकड़
 पर  झापको  लाना  चाहिये  t  इतनी  भूमि  में  पांच  सदस्यों
 का  परिवार  बहुत  झाराम  के  जीवन  ब्यत्तीत  कर  सकता
 है,  जीवन  यापन  कर  सकता  है  ।  उसका  जीवन  स्तर
 काफी  अर्छा हो सकता हो  सकता  है  ।  इससे  जो  भूमि  निकले उसका  बटवारा  भूमिहीनों  के  बीच  में  पाप  करें  t
 केवल  जमीन  के  बटवारे  से  समस्या  का  समाधान  नहीं
 होता है  a  मैं माननीय भ्रमीन  की  बात  से  बहुत हृद  तक
 समहत हूं  t

 जो  बड़े बड़े  पूंजीपति  हैं  प्रौर  जिन  के  पास जमीन  के  प्लावा  दूसरे  रुप  में  भी
 बहुत  बड़ी

 मात्रा
 में

 पूंजी
 हैं,  उनकी  पूंजी  पर  जो  भाषकों  सोलिग  लगानी

 होगी  भौर  उस  पूंजी  को  भी  गरीबों  में  बांटवा  होगा  ।
 झगर  श्राप  सच्छे  दिल  और  दिमाग  से  देश  से  बेरोज-
 गारी को को  खत्म  करना  बाहते  हैं  तो  यह  काम
 भी  आपको  करना  ही  होगा  !

 गांवों  में  बेरोजगारी  ह्म  करते  का  भी  सवाल है  ।
 उसके  लिए  तमाम  राजमीतिक  दलों  क  केडर  का  हम
 उपयोग  करना  चाहते  हैं,  समाज  के  भौर  जो  लोग  हैं
 उनका  भी  उपयोग  हम  करना  चाहेंगे  तो  इन  सब  को
 मिला  कर  एक  सैंड  झार्मी  स्वतः  बन  जायगी  ।  लेकित
 हमें  इस  से  पहल  करनी  चाहिये  भौर  यह  मान  कर
 पहल  करनी  चाहिये  कि  हमें  लैंड  झामों  बना.  कर  इस
 कार्य:  को  तेजी  के  साथ  इम्प्लीमेंट  करना  है  लैंड
 आर्मी  वाल  सिद्धान्त  को  मान  कर  झगर  हम  कार्य  करें
 को  हमें  पसे  लोंग  मिल.  जाएंग  जिन  को  हम  बेतन  देने
 की  जरूरत  नहों  होगी  बल्कि  बे  स्वैच्छा से इस कार्य से  इस  कार्य  में
 जूट  जाएंगे  ।  इस  प्रकार  से  इस  कार्य  में  हम  सफलता
 हासिल  कर  सकते  हैं  t

 इन  शन्दों  के  साथ  मैं  मायक  जी  के  प्रस्ताव  का
 समर्थन  करता  हूं  भौर  चाहता  हुं  कि  जो  बंजर  जमीन
 जो  बड़ी  हुई  है,  भोर  भ्रीलिंग  के  बाद  जो  जमीन  निकली

 है  इस  सब  का  वितरण  सैंड  प्रार्मी  के  माध्यम  छे  जल्दी
 मे  जल्दी  करमे  को  दिशा.  में  केन्द्र  छलर  राज्य  सरकारों

 को  तत्काल  कदम  उठाना  चाहिये  .
 Be  ासी  fag  (भागलपुर)  :  श्रथर्ष  बेद

 का  एक  सुक्त  है  :

 माता  भूमि  दब  owe  पुथिष्मा :

 हम  के  पुत्र  हैं  माता  हमारी  1  लैेकित
 हा  शी  के  की  बड़ी  की  गई  है।
 इसका  झ्रंदाजा  हमारे  माननीय  उच्सेन  जी  में
 दिया  है  यही  कारण  है  कि  भारत  जैसे  गांधी,

 और  महाबीर के  देश  में
 हल ही  रही  है,  नक्सलवाड़ी,  खांडीआड़ी,  द्वाभीधीसा

 कोई  रूस  बौर  कोई  धीन  से  |...  हुए  पैदा हो

 की  भूल  सब  को  होती  है।  जनीन से से  बंचित
 रखने  का  जो  प्रमास'  सामम्ती  परम्परा  के  कारण
 चल  रहा  है  उसी  के  परिणामस्वरूप  यह  ग्रामीण
 हिसा  होती  है।  झाज  देश  में  बेकारी  का  सबसे
 बड़ा  सवाल  है।  i97.  को  सेंसस  के  धनुसार
 8.7  मिलियन  लोग  बेकार थे  v

 भूत
 राष्ट्रपति

 श्री  fe  वी०  गिरि की  पुस्तक है  जौब  फ़ार दो मिलियन्स  ”  में  लगभग  i  करोड़  बेकार  लोग
 बताय  गय  हैं  भौर  झब  शायद  i390  करोड़  झ्रादमी
 बेकार  हो  गये  होंगे  ।  गांवों  में  जो  श्षेतिहर
 भूमि  हीन  मजदूर  हैं  वह  करीब  4  करोड़  56
 लाख  हैं।  इसके  सम्बन्ध  में  यह  कहा  जाता  है  कि
 उनको  प्रामोश्योग में  लगाया  जाय  ।  इस  बात  से
 किसको  विरोध  हो  सकता  है।  लेकिन  जो  गांबों  में
 कृषि  पोक्य  भूमि  46.  9,  परती  6.  जौर  जंगल  में
 22.7,  कुल  मिला  कर  करीब  6  करोड़  एकड़  की

 जमीन  है  जिसको  हम  बांट  सकते  है,  लेकिन  उसको
 बांटा  नहीं  गया  ।  या  सो  वह  परती  है,  या  भू-
 स्वामियों  के  पास  है।  बिहार  में  0  लाख  एकढ़
 जो  गैरमजरुआ  में  जमीन  है  वह  भूमिपतियों  ने  चुराई
 है  जिसको  कि  सरकार  को  उनसे  लेना  चाहिए  i
 इसलिए  सारी  जो  रूरल  बायस  की  बात  जनता  पार्टी
 करती  है  वह  एक  प्रवंचना  होगी  यदि

 हम  भूमि
 सुधार

 को  ठीक  हंग  से  कार्यान्वित  नहीं  t  एक
 राइटर  V.C,  Ghosh  कहते  &  :

 “This  rural  bias  of  Janata  Party
 is  a  farce  without  land  reforms.
 All  land  reforms  will  be  a  farce
 without  land  distribution.”

 हमारे  माननीय  do  Ho  आार०  वी०  राव  ने  भी  कहा
 है  कि  धाज  जमीन  के  वितरण  के  सम्बन्ध  में  हमें
 फिर  से  सोचना  चाहिए।  एक  से  के  कार्य  को
 देख  कर  के  जनता  पार्टी  के  प्रन्दर  भी  एक  प्रकार
 का  चिन्तन  लगता  है  भौर  सोचा  जाता  है  कि  सीलिग
 को  उंचा  किया  जाय  av  यह  प्रतिगामी  बिचार  है,

 करोड़  एकड़  जमीन  है।  :  हम  इस
 अपनी  बेरोजगारी  की  कन  को  दूर  करेंगे ?.

 मणि  4  क  की
 A  >

 4
 4

 बुआ

 तर  ह- व
 अँजे  ह  थोजा
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 पार्टी  के  भ्र्यक,  श्री  चनदशेखर  मे  भी  लैंड  ग्रौर
 इल्लिट्रेसी  ड्राइव  पश्रार्मी  की  कल्पना  की  है:

 Shri  Chandrashekar,  President  of
 Janata  Party,  constituted  a  five-mem-
 ber  committee  headed  by  the  Union
 Home  Minister,  Shri  Charan  Singh
 with  Shri  Madhu  Limaye,  Shri  Raj
 Narain,  Mrs.  Mrinal  Gore  and  Shri
 V.  K.  Malhotra  as  members  to  sub-
 mit  proposals  to  launch  a  land  and
 illiteracy  drive  army.

 मान्यवर,  जिन्होंने  30  साल  तक  ज़मीन
 के  बारे  में  जालसाजियां  की  ध्राज  वह  हम  लोगों
 से  पूछ  रहे  हैं  किक्‍या  हो  रहा  है  ?  वस्तुतः  प्रतीत
 के  लॉछित  इतिहास  से  पूछिए  कि  ग्राज  सके  जमीन
 का  वितरण  क्‍यों  नहीं  हुआ  t  इसलिए  मैं  समझता  हूं

 कृषि  मंत्री  को  जो  पार्टी  का  मैण्डेट  और
 भाषणा-पत  का  भी  प्रनुदेश  है  जनता  की  आकांक्षा
 को  स्वागत  के  साथ  स्वीकार  करना  चाहिए।  आज
 हमारे  देश  में  जो  स्थिति  है  उसमें  हमें  देखना
 पड़ेगा  कि  5-2-77  को  जो  चीफ़  मिनिस्टर्स  की
 कान्फरेंस  हुई  थी  जिसमें  संकल्प  दिया  गया  था  कि
 एक  वर्ष  में  हम  पुनवितरण  के  काम  को  पूरा
 करेंगे  ,  तो

 कया  ्
 ?  झगर  नहीं,  तो  यह

 किस  के  साथ  ?  यह  देश  के  गरीबों
 के  साथ  दगाबाज़ी  है।  दूसरी  चीज़  भूमि  वितरण
 के  सिलसिले  में,
 the  time-lag  between  possession  and
 jistribution  should  be  reduced.

 at  यहां  हमारे  माननीय  लकप्पा  साहब
 बोलना  चाहते  थे,  उन्होंने  नाम  भी  दिया  था,  लेकिन
 प्रमपस्थित  थे  ।  ऐसी  जगहों  पर  तो  वह  प्न-
 पस्थित  हो  ही  जायेंगे  ।  लेकिन  बिहार  में  उस
 समय  जो  तथाकथित  प्रगतियादी  शासन  था,  जिसे
 हम  प्रापातकालीन  काला  शासन  कहते  हैं,  उसने
 उस  समय  जिसने  लोगों  को  जमीन  दी  थी,  उसमें
 से  70  प्रतिशत  लोगों  को  जमीन  नहीं  मिली  ।
 यह  केबल  शूमि-वितरण  का  नाटक  था  t  प्रब
 यह  नहीं  होगा  चाहिए  |

 जब  हम  जमीन  वितरण  की  बात  करते  हैं  तो
 हमें  सामन्ती  परम्परा  को  सष्टं  कर  देना  खाहिए।  इसी
 लिए  भागवती  कमेटी  की  रिपोर्ट  में  जमीम  वितरण
 की  बात  को  स्पष्ट  रूप  से  कहा  गया  है

 “In  view  of  the  employment  po-
 tential  during  the  construction  phase
 of  the  programmes  of  soil  conserva-
 tion  and  land  reclamation,  we  re-
 commend  that  programmes  of  soil
 conservation  over  an  area  of  5
 anillion  hectares,  and  land  recla-
 mation  over  6  million  hectares  be

 during  the  Fifth  Plan
 ह  yi parlod,

 हू  ष्
 सदन

 ल  द्  बहुत बहुमूल्य  है,  हम  हं
 च  स

 प्रकार  चीन  ने  पीकिय  से ले  कर  लहाख  तक  की
 सड़क  6  महीने  में  बना  डाली  ,  उसका  क्‍या  .कारण
 था  2?  उसका  काण  भूमिन्सेना  का  एकल्षित
 करना  था।  यहां की  6  लेतिहार  किसांन
 भूमि  मजदूर  हैं,  एग्रीकल्थरल  लेबरस  हैं,  भ्रगर
 उनको  विश्वास  हो  जाये  कि  जिस  जमीन  पर  वह  काम
 करेंगे  ,  वह  जमीन  उनकी  होगी,  तो  उनकी  बाजू
 में  ताकत  झा  जायेगी  धौर  हिन्दुस्तान  का  उद्धार
 हो  जायेगा  Dy

 शायद  मालूम  होगा  कि  पंचवर्षीय  योजना
 के  समय  में  श्री जवाहरलाल  नेहरू  ने  लेजिन्सकी  के
 अण्डर  लैंक  लूड  रिफार्म  की  कमेटी  बनाई  थी।
 लेज़िन्सकी  कोई  रूस  का  नहीं  था,  बहू  भ्रमरीका  का,
 फ्यूडल  स्टेट  का  था  1  उसने  बताया  कि  मांवं
 में  खेती  का  उत्पादन  क्‍यों  कम  होता  है,  इसलिए

 कि  भूमि-सुधार  पिछड़ा  हुआ  है  ।  उसने  सिफारिश
 कीथी  कि  गांव  में  जायें  वहां  एक  भूमिहीनों  का
 रिप्रैजेम्टेटिवः  रहे  और  एक  भूमियान  का  और  एक
 सरकार  का  और  सारी  बेनामी  जमीन  खत्म  कर
 दी  जाये  i  रघुवंश  नारायण  सिंह  को  27  हजार
 बीघा  औझर  शाह  परवत्ता  को  39  हजार  बीषा
 यह  सारी  चोड़  श्रौर  बैलों  के  नाम  से  बेनामी
 जमीन  है।

 इसलिए  राजनीतिक  संकल्प  का  प्रभाव,
 सामन्‍्ती  परम्परा  के  साथ  सांठ-गांठ  और  खेतिहर
 मजदूरों  के  साथ  विश्वासघात  का  परिणाम  है  कि
 भारतवर्ष  की  भूमि,  भूमि-पुत्रों  के  पास  नहीं  झोई
 &  1  धन्यवाद  ।

 शी  डो०  जो०  गवई  (वलडाना  )  :  सम्मानीय
 सभापति  महोदय,  श्री  नाइक  ने  बंजर-भूमि  वितरण
 के  बारे  में  जा  प्रस्ताव  रखा  है,  में  रिपब्लिकन  पा्ट्री  के
 सदस्य  की  हैसियत  से  उसफा  समर्थन  करता  हूं  और  उन्हें
 बधाई  देता  कि  झाज  सदन  में  वह  इस  तरीके  का
 प्रस्ताव  लाये  है।  देश  में  खेती  योग्य  बंजर  भूमि  तो
 है  भ्ौर  जो  खेतिहर  मजदूर  शर  किसान है  बह  किसान
 तो  a.  आुकिन  वह  भमि-स्वामी  नहीं  हैं।  चह  खेती  में
 काम  करते  हैं,  झपना  खून-पसीना  बहाते  हैं,  अपने
 खून  की  एक  एक  बंद  जमीन  पर  न्यौछावर  करते  हैँ
 झौर  पसीने  से  मिट्टी  को  निकालते  हैं  झौर  उसमें
 सोना  उगाते  हैं।  लेकिन  जो  झ्ादमी  अपना  खन
 बसोना  एक  कर  नो  कृषि  की  उपज  पैदा  करता  है,
 वह  भुखे  का

 जुदा
 रहता  है,  उसकों  खाने  को  नहीं.

 मिलता  है।  जो  झादमी  काम  नहीं  करता  है...
 झाराम  से  बैठा  रहता  है,  मोंटर-गाड़ी  में  बैठता  है,
 मेरी  झोर  आप  की  तरह  गर्म  कपड़े  झौर  सूट
 पहुनता  है'  वह  सब  छीन  लेता  है  भौर  केग  में  उसका
 बड़ा  .एकाउंट  होता  है।

 झभी  हाँ  बड़े  भावनापूर्ण  भाषण  दियें  गये  |
 हैं ।  डा०  रामजी  सिंह  का  भाषण  सुबते  हुए  मुझे
 महाभारत  की  एक  बात  याद  प्रा  जाती.  है--  उन...
 का  भाषण  बड़ां  प्रभावी  होता  है;  .  हम.  मे  पद;
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 बातें  इस  सदन  में  कहते  हैं  ।  बोलने  वाल  भी
 हम  हैं,  सुनने  वाले  भी  हम  हैं  और  करने  वाल  भी
 हम  हँ  i  जिस  समय  इस  देश  का  संविधान  बन
 रहा  था,  उस  समय  बाबा  साहब  अम्बेडकर  जी  ने  जो
 भाषण  दिया,  उसमें  उन्होंने  कहा  था  कि  इस  देश  में
 बड़ी  तादाद  में  लोग  रात-दिन  मन्रदूरी  करते  हैं,
 करोड़ों  लोग  खून  पसीना  करते  हैं,  मेहनत  करते  हूँ,
 लेकिन  उनको  रोटी  नसीब  नहीं  होती  है,  इस  सदन  में
 ऐसे  लोग  चन  कर  श्राय  ह*  जो  तालकदार,  मालगजार,
 जागीरदार  ओर  ज़मींदार  ह;  उन्होंने  ग़रीबों  में भमि
 वितरण  के  लिए  कोई  कानून  नहीं  बनाया  और  न'  उस
 तरफ  कोई  खयाल  किया  ।

 डा०  राम  मनोहर  लोहिया  को  छोड़  कर  कोई
 भी  यह  प्रस्ताव  नहीं  लाया  कि  इस  देश  की  करोड़ों
 एकड़  भमि  गरीबों  लोगों  को  दी  जाये  ।  हम  देखते
 हैं  कि  जो  श्रादमी  अपने  हाथ  से  काम  करता  है,  बरसात,
 सर्दी  और  कम्प  में  खेत  में  पहरा  देता  है  और  काम्‌
 करता  है,  जिसके  पर  में  जता  नहीं  है  श्रौर  बदन  ढंकने  क
 लिए  कपड़ा  नहीं  है,  वह  भूमि  का  मालिक  नहीं  है  ।
 किसी  ने  उसका  खयाल  नहीं  किया  है  ।

 श्री  नाइक  के  द्वारा  यह  एक  अच्छा  प्रस्ताव
 लाया  गया  है  कि  इस  देश  में  बंजर  भूमि  का  वितरण
 किया  जाये।  म  यह  कहना  चाहता  हंं  कि  बंजर
 भूमि  का  वितरण  कर  के  उसमें  उपज  करने  के  लिए
 कितनी  मेहनत  करनी  पड़ेगी  ।  सीलिंग  से  अति-
 रिक्त  ज़मीन  महाराण्ट  और  दूसरे  राज्यों  में  बांटी
 गई  ।  लेकिन  उसमें  क्‍या  गहारी  की  गई,  इस
 को  सारा  सदन  जानता  है।  जिस  आदमी  के  पास
 सीलिंग  से  अतिरित  भूमि  ज़मीन  थी,  उसको
 कहा  गया  कि  वह  भूमि  का  जो  भी  हिस्सा  छोड़ना
 चाहता  है,  वह  छोड  दे।  इस  का  परिणाम  यह
 कि  जिस  भूमि  पर  पत्थर  हैं,  जहां  अनाज  पैदा  नहीं
 होता  है,  जहां  घास  भी  नहीं  उगती  है,  ऐसी  जमीन
 छोड़  दी  गई  और  उसे  ग़रीबों  के  नाम  पर  बांट  दिया
 गया  ।  गरीब  आदमी  उस  जमीन  को  क्‍या  करेगा  ।
 क्या  वह  पत्थर  पर  अपना  सिर  फोड़ेग  ?  क्‍या  वह
 उस  पर  अ्रनाज  पैदा  कर  सकता  है  ?  वह  वहां  पर
 'फ़ैक्टी  नहीं  बना  सकता  है,  क्योंकि  उसके  पास
 पैसा  नहीं  है।  यह  जो  गठरी  की  गई,  यह  लांछना-
 “पद  है  द्

 इस  देश  में  सीलिंग  की  मयादा  कहीं  8
 एकड़,  कहीं  40  एकड़  और  कहीं  52  एकड  रखी
 गई  ।  विभिन्न  प्रदेशों  ने  इस  बारे  में  श्रलग  अलग

 कानून  बनाये  !  मैं  उसका  भी  समर्थन  नहीं  करता
 हूं  ।  मैं  उसके  खिलाफ  हूं  ।  यह  सीलिंग  बहुत
 ज्यादा  रखी  गई  है  ।  एक  आदमी  के  लिए  इतनी
 भूमि  की  जरूरत  नहीं  है  ।  ज्यादा  से  ज्यादा
 एक  आदमी  के  नाम  पर  दस  एकड़  भूमि  र  नी  चाहिए  1
 कुत्ता  द्विल्ली  को  छोड़  कर,  गधा,  घोड़ा  को  छोड़  कर
 उस  ऋषर  म्‌  जो  कुट्रम्ब  है,  उस  का  लड़का  है  उस
 का  एक  ट्रकुट्रम्ब  है,  उस  ऋ  नाम  पर,  उसऋ  पिता
 ऋ  नाम  पर  दस  दस  एकड़  से  ज्यादा  भमि  नहीं  होनी
 चाहिए  (व्यवधानन  )  |
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 में  कुछ  पहले  क,  पुराने  वाकयात  बतारनाँ  चाहता
 हूं।  यह  जो  भूमि  का  झगड़ा  है  यह  बाबा  साहब  डा०
 अम्बेडकर  ने  चालू  किया  ।  .  (व्यबधान

 एक  मसाननीय  सदस्य  :  झगड़ा  शओोनरशिप  का
 2  |

 श्री  डी०  जी०  गवई :  ओनरशिप  का  नहीं
 है  1  मैं  बताता  हूं  ।

 देश  में  पहली  बात  यह  होनी  चाहिए  कि
 देश  की  भूमि  का  राष्ट्रीयकरण  होना  चाहिए  ।  कोई
 भूमि  का  मालिक  नहीं  है,  जसे  हमारे  विनोवा  भावे
 जी  बोलते  हैं  कि  सारी  भूमि  गोपाल  की

 (व्वधान)  वह  ठीक  है,  कुछ  भी  कहें,
 लेकिन  उन्होंने  यह  कहा  है  कि  भमि  भगवान  की
 देन  है,  यह  कोई  इंसान  ने  पैदा  नहीं  की  है  ।  पानी
 भी  भगवान  की  देन  है,  भूमि  भी  भगवान  की
 देन  है  और  जो  चीज  भगवान  ने  मानव  के  लिए
 दी  है  उस  पर  सारे  मानव  का  अधिकार  होना  चाहिए
 उस  को  कोई  एक  आदमी  हड़प  नहीं  सकता  है।

 आज  सारे  देश  के  अन्दर  लोगों  ने  भूमि  चराने
 के  लिए  ट्रस्ट  बनाए  हैं  ।  बटा  ट्स्टी  बीबी  इस्टी  ,
 बच्ची  ट्रस्टी,  सब  का  ट्रस्ट  बना  दिया  और  हजारों
 हजार  एकड़  उस  ट्रस्ट  के  नाम  पर  लेकर  अपने  काम  में
 और  अपने  उपयोग  में  ला  रहे  हैं  ।  दूसरा  एंक  वाकया
 बता  रहा  हूं।  मथुरा  में  गोरक्षण  सोसाइट्री  कोई  है
 उन्होंने  एक  ट्रस्ट  बनाया  और  हजारों  एकड़  जमीन
 उस  गो-रक्षण  ट्रस्ट  की  है  लेकिन  वहां  गऊ  एक  भी
 नहीं  है।  गऊ  एक  भी  नहीं  और  गो  रक्षण  ट्रस्ट
 बना  दिया।  मोटर  पम्प  बैठा  रखां  है।  गऊ  तो
 नहीं  है  लेकिन  गोवर्धन  खा  रहे  हैं।  गोवधेन
 नाम  का  आदमी  खा  रहा  है।  मोटर  पम्प,  एलेक्ट्रिक
 पस्प  सब  बेठा  रखा  है,  श्रनाज  पैदा  कर  रहे  हैं,  अनाज
 घर  में  भर  रहे  हैं,  बेच  रहे  हैं  और  सरकार  में
 बड़ा  अच्छा  प्रभाव  है।  गो-रक्षण  ट्रस्ट  बना  कर
 उन्होंने  गऊ  के  नाम  पर  खाना  शरू  कर  दिया
 मेरे  अपने  डिस्टिक्ट  में  एक  कदरिया  ट्रस्ट  बना
 हुआ  है।  सारी  फेमिली  के  नाम  से  उन्होंने  ट्रस्ट
 बना  रखा  है  और  सारा  पैसा  खा  रहे  है  ।  जो
 टेनेंट  होते  हैं  उन  को  एक  साल  या  दो  साल  रखते
 हैं  a  तीसरे  साल  उसको  हटा  तेपे  हैं  ताकि  वह
 परमानेंट  टेनेंट  न  बन  जाय  ।  तो  ज्यादा  आंकड़ों  के
 जाल  मतो  मैं  पड़ना  नहीं  चाहता  हूं  कि  इस  देश  में
 कितने  खेतिहर  मजदूर  हैं,  कितने  भूमिहीन  हैं,  सात
 करोड़ हैं  या दस  करोड़  हैं,  लेकिन  मैं  एक  बात  कहना
 चाहता  हूं  कि  इस  देश  में  जितना  ग्रामीण  एरिया  है
 उस  में  70  प्रतिशत  लोग  मजदूरी  कर  रहे  हैं  और
 वह  सारे  भूमिहीन  है।  तो  मैं  यह  कहता  हूं  कि
 ाप  इस  बंजर  कमंमि  के  वितरण  के  बजाय  यहां  सदन
 में  ऐसा  प्रस्ताव  लाइए  कि  शारे  देश  की  भूमि  का
 राष्ट्रीयीरण  हो  जाय  ।  मैं  भूमि  के  राष्ट्रीयकरण
 का  समर्थक  हूं  ।  भमि  का  रराण्ट्रीयकरण  होना
 चाहिए  ।  बाबा  साहब  डा०  अम्बेडकर  के  आदेश
 से  हम  वोगों  ने  i954  में  भूमि  सत्याग्रह  महाराष्ट्र
 में  किया  और  अकेले  महाराष्ट्र  में  कम  से  कम  तीन
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 लाख  लोग  जेलों  में  गए  कि  जो  है,  जो
 गोचर  कौ  भूमि  है,  दो-दो  सो  एकड़  गोचर के
 लिए  पड़ी  है  प्रौर  पशु  एक  भी  नहीं  है  बह  जमीन

 b
 में  वित॑रित ी  जाब।  दो-दो सौं  झौर

 -तीन  सौ  एकड़  जमीन  का  क्‍या  करना  है  जब
 पशु  उतने  हैं  नहीं?  फिर  उन  पशुद्रों  क ेमालिक
 के  पास  भी  प्रपनी  जमीन  है  तो  जो  सरकारी:  बकेचर
 की  भूमि  है  वी  क्‍लासयासी  क्लास  की  बह  सारी
 शेड्यूहुढ  काहट  में  या  समाज  के  किसी  भाग  में  बांट
 दी  जय  मारे  देश  के  इंसान  एक  हैं,  हम  हर
 जगह  पर  जाति-पांति  का  सवाल  नहीं  उठाना  चाहते
 हैं,  जो  एकनामिकली  बकबई  हैं  उन  में  उस  भूमि
 का  वितरण  करना  चाहिए।  कुछ  किया  है  भ्रौर

 ड्
 बाकी  है।  फारेस्ट की  जो  जमीन  है  जो  सोना

 करती  है  जो  बहुत  प़््ही  ज़मीन  है  बह  भी  नाथ
 उत्वादन  के  लिए  उपयोग  में  लाई  जाये  ।  वह
 भी  बड़ा  झच्छा'  काम  होगा।  काफो  माया  में  ऐसी
 जमीन  पड़ी  हुई  है  7  वहां  से  लोग  लकड़ी  चुरा
 कर  जाते  हैं  शीर  देश  को  उससे  कुछ  फायदा
 होता  नहीं  है।  इसलिए  मैं  कहना  चाहता
 हैं  कि  भूमि  वितरण  के  बारे  में  श्रगर  सरकार  सतर्क
 नहीं  रहेगी  धौर  जो  ज्मींदार  हैं  उन्होंने  श्रगर  भूमि
 बिलरण  का  समर्थन  नहीं  किया  तो  इस  देश  का  भविष्य
 आगे  कुछ  जौर  हो  जायेगा  ।

 चाहिए  ।  जो  लोग  मेहनत  करते  हैं  उनका  संगठन
 जरूर  होना  चाहिए.  लेकिन  उसके  खिलाफ़  भी  इस

 देश  में  संगठन  बन  रहे  हैं--मैं  नाभ  नहीं  लेना  चाहता,
 जीमती  कहद्बावती  जी  यहां  पर  बैठी  हैं,  वे  नाराज

 की  स्थिति  पैदा  नहीं  करता  चाहते।  एक  तरफ
 किसाम  संचय  समिति  भीर  दूसरी  तरफ  मजबूर
 समिति  गया  भूनिहीत  मजदूर  समिति  बने--इस

 गु
 नहीं  चाहते  हस
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 भी  है  लेकिन  कोई,  सरकार  यहू  'रिकाई
 नहीं  बताती  कि  ऐसी  कितनी  किस की  जमीन

 वह  लैंड  रिफार्म्स  के  पपर्ज  को  डिफीट  करने
 के  लिए  बेसामी  कर  देसा  है  |  या  उसको
 स्टेट  की  तरफ  से  चलज  किया  जा  सकता  हैं
 लेकिन  स्टेट  में  स्टैडस  को  मेनटेस  करने  वाले
 लोग

 ज
 हैं  जोकि  उसको  चैलेंज  करने के  इजानें

 बेतामी  को  कबुल  कर  लेते  हैं  ।  यह  केबल  किसी
 एक  राज्य  की  बात  नहीं  है,  हर  जगह  बड़े-बड़े
 भूधर  किसानों  ते  भपने  स्वार्थ  की  रक्षा  के  लिए
 बेनामी  कर  दी  है  ।  सबसे  बड़े  ge  की  आल
 यही  है  कि  जो  कानूत  ने  हैं  उनका  इंप्लीमेंटेशन
 नहीं  हो  रहा  है  v  इसके  झलावा  अगर  जमीन
 सरप्लस  है  और  50  लाख  एकड़  जमीन  का
 डेक्लेरेशन  हुआ  तो  केवल  i2-:3  साख  एकड़
 जमीन  ही  बांटी  गई  है  ny  मैं  पूछना  चाहता  हूं
 क्यों  ?  सरकारी  मशीनरी  काफी  सक्षम  है  लेकिन
 एक  बात  इसकी  बुनियाद  में  है  कि  कौन  भूमि
 वितरण  की  समस्‍या  के  बारे  में  एक  रैडिकल
 'रीथिकिंग  करेगा  ?  जो  सैक्रेड्रेरिएड  में  बैठे  हुए
 है  और  जो  हमारा  नेतृत्व  करने  बाला  ग  है  वे  बबराते
 हैं।  झाप  ने  बैठ  कर  यहां  तय  किया  कि  तोस
 बर्चों  के  झन्दर  भूमि  सुधार  के  कामूनों  को  भ्रमल
 में  लाया  जायगा--लेकिन  में  झ्रापसे  पूछता  चाहता
 हूँ--क्या  एक  ब्यक्ति  तीन  साल'  तक  श्राप
 की  हन्तजार  करेगा  ?

 हलुस्तान
 के  अन्दर  यदि

 शीघ्र  एग्रेरियन  रिफार्म्ण  हुए  तो
 कत की  समस्याओं  का  निदान  नहीं  निकल  '

 यही  हमारी  प्राथिक  समस्याझ्रों  का  सब  से  बड़ा
 केन्द्र  है  ।  भन्नी  हाल  में  प्रोफेसर  राजकृष्ण,  जो
 इन  के  प्लॉनिंग  कमीशन  के  मेम्बर  हैं,  उस  के
 नेतृत्व  में  एक  कमेटी  बैठी  थी,  उस  कमेटी  ने
 सिवाय  इस  के  कि  मुस्य  मंत्रियों

 नै कुण
 नहीं

 किया  और  कोई  बात  नहीं  कही  ।  प्रधान
 मत्री  जी  ने  भी  यही  कहा--जब  तक  मुख्य
 मंत्री  व्यक्तिगत  रूप  से  इस  जिम्मेदारी  को  नहीं

 लेकित  कानून  से  उस  जमीस  का  कोई  सिदाम  नहीं
 हो  सकेगा,  हमारे  उन  लोगों  को  जो  जमीन  को
 जोतते  हैं,  जो  भूमिहीन  किसान  हैं,  उन  को  संग-
 ठित  हो  कर  सरकार  पर  दबाव  डालनां  होगा,

 को  मजबूर  कर  देता  होगा  कि  भूमिह्ीनों
 में  जमीन  का  बटवारा  करो  जभीन

 बौर  क्रषि  हमारे  देश  की  जनता  के  पभ्राधिक
 श्राधार  के  मेरुदष्ड  हैं,  जब  तक  लैंड  रिफार्म  नहीं

 नहीं  होगा,  तब  सके  कोई  कानूम  काम  नहीं  कर

 दुद  1
 जितने  कानून

 हस  ह] बजह  है--कानून  बनता  हैं,  ईम्पली
 में  द  और  हम  लोग.  रोते

 नहीं हा
 रहते
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 [  श्री  युवराज  ]
 बड़े-बड़े  लोग  हैं,  भ्राह०  ए०  एस०  भ्रफसर  हैं,
 उन  की  वेखरेख  सें  अफसरों  की  मीटिंग्ज  होती
 हैं--लेकिन  क्‍या  शाप  उम्मीद  करते  हैं  कि  पोलि-
 टीकल-बिल  के  बगैर  जा  चेन्ज  आप  लाता  चाहते
 हैं,  बह  झा  जायगा  ?  सैज्रेंटेरियट  के  एशअर-कण्डीशण्ड
 कमरों  में  बैठ  कर  जमोन  के  वितरण  की  समस्या
 और  भूमिहीनों  की  समस्या  को  हल  करने  की
 दिला  में  कदम  उठाना  बिल्कुल  दिवा-स्वप्न  के
 समान  है  ।  जहां  पर  कानून  बना  है,  यदि  उस  में
 कोई  दोष  है,  तो  उस  को  बदल  इहालो,  में  तो  यहां
 तक  कहूंगा  कि  इस  को  संविधान  के  फबे  शेइयूल
 में  ले  प्राप्नो,  जिस  से  कोई  भी  उस  कामून  को
 चैलेन्‍्ज  न.  कर  सके  ताकि  ऐसा  न  ET  जिस  [तरह
 से  आज  27-28  हजार  मुकदमे  जमीन  के  ,बंटने
 के  मार्ग  में  प्रवरुद्ध  खड़े  है  t

 में  कहना  चाहता  हं--यह  काम  सब  से  बढ़ा
 काम  है,  यह  सब  से  जरूरी  काम  है,  सब  से
 पहला  काम  है  ।  आज  तीन  वर्षों  तक  प्रशासन
 बसाने  का  काम  सब  से  बड़ा  काम  नहीं  है,  प्रशासन
 तो  चलेगा  ही  ।  श्राज  क्‍या  परेशानियां  हुइ-समस्ती-
 पूर  में,  शोर  क्‍या  परेशानियां  हो  रही  है--फतलह-

 में  ।  अगर  दो  बे ,हम  ने  ईमानदारी  से
 क्यें  होते  तो  यह  लैंड  रिफार्स  का  काम  कहां

 से  कहां  पहुंच.  जाता  लैड  रिफार्म  की  समरया
 से  ला-एण्ड-प्राइर  का,  सम्बन्ध  है--भगर  हम  ने
 ईमानदारी  से  इस  काम  को  किया  होता  तो  आज
 यह  स्थिति  बदा  न  हुई  होती  ।  में  बड़े  अदब  से
 कहना  चाहता  ह--समय  अाप  का  इन्तजार  कर
 रहा  है,  एक  ऐतिहासिक  परिवर्तन  के  दौर  से  गुजर
 रहा  है,  भ्राज  जरूरत  इस  बात  की  है  कि  हम
 हिम्मत  क॑  साथ,  जैसा  जनता  पार्टी  के  इलैक्शन
 मैनिफैस्टो  में  अंकित  किया  गया  है,  जिस  से  हम
 बंधे  हुए  हैं,  उस  को  पूरा  कर  के  दिखायें  1  हर
 राज्य  में  लैंड  रिफार्म  का  नया  कानून  बने  तथा
 नवें  शेड्यूल  में  लैंड  रिफार्म  को  ला  कर  यदि
 हम  दस  फीसदी  भूमिहीनों  को  भो  जमीन  देने
 में  सफल  gt  सके,  तो  मैं  समझंगा  कि  इस  दिशा
 7  यह  बहुत  बड़ा  कदम  होगा  -

 ी  श्यामलाल  शु  (मंडला):  माननीय  सभापति
 महोदय,  नायक  जी  द्वारा  जो  प्रस्ताव  प्रस्तुत  किया
 गया  है,  उसका  मैं  समर्थन  करता  हूँ।  जैसे
 कि  सभी  संसद  सदस्यों  ने  अपने  विचार  व्यक्त
 किये  कि  इस  देश  में  जितनी  फालतू  जमीन  है,  उसका
 यदि  सही  तरीके  से  जितरण  किया  जाएं  तो  सभी
 लोगों  को  बास्तव  में  जमीन  मिल  सकती  है।
 में  मध्यप्रदेश  के  मंडला  जिले  के  सम्बन्ध  में  भ्रापको
 जानकारी  देना  चाहता  हूं।
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 किया,  लेकिन  बर्तमान  सरकार  पर  सारी  जनता
 की  निगाह  है  कि  जनता  सरकार  हमारी  सरकार
 है  भौर  हमारे  लिए  कोशिश  करेगी  |  यह  भाज
 वहां  की  जनता  सोच  रही  है।

 7  bra.

 माननीय  सभापति  महोदय,  20-20  साल  तक
 उन  लोगों  के  नाम  पर  पढ़ें  नहीं  दिये  जाते  Y
 हर  साल  बन  गांव  के  लोगों  को  बन  रक्षक  लूटा करते  हैं।  बन  गांवों  सें  जो  भूमि  है,  उस  को,
 जैसा  कि  हमारे  नायक  जो  ने  सुझाव  दिया  है
 कि  भूमि  सेना  बना  कर  भूमिहीनों  को  जमीन
 दी  जाए,  उसी  तरह  में  वहां  की  जमीन  भी  जमता
 सरकार  हारा  वहां  के  लोगों  को  दी  जाए।  बह
 जमीन  उनको  देना  कोई  कठित  बात  नहीं  है।
 अपने  देश  में  प्रपने-प्रपने  जिलों  में  भूमिहीनों  को
 हम  जमीन  दे  सके,  उन्हें  खुशहाल  बना  सकें,
 इस  सें  अच्छी  बात  जनता  सरकार  के  लिए  कोई
 नहीं  हो  सकती  और  यह  कठिन  कार्य  भी  नहीं  है।

 मे  अपनी  सरकार  से,  खास  कर  के  कृषि
 मंत्री  जो  से  निवेदन  करता  हूं  कि  बन  गांवों  को
 राजस्व  गांवों  में  परिवर्तित  कर  के  तत्काल  प्रादिवासी
 जनता  को  पटे  दिये  जाएं  जिस  से  कि  उसको  भी
 झाजादी  का  लाभ  मिल  सके।  अपने  जिले  के  उन
 वन  गांवों  की  हालत  देख  कर  झाज  मझे  बहुत
 दुख  होता  हैं  कि  धाज  उनकी  हालत  प्रंग्रेजोंके
 शासन  काल  सें  भी  बदतर  हो  गयी  है।  बन
 विभाग  के  कर्मचारी  वहाँ  के  प्रादिवासियों  की
 बहु-बेटियों  के  साथ  उनके  माता-पिता  के  सामने
 बलात्कार  करते  है।  इस  तरह  से  हमारे  झादिवासी
 भाई-बहिनों  की  इज्जत  लूटी  जाती.  है।  जब  से
 मैं  लोफ  सभा  में  ामा हैं  किसी  ने  दस  चीज  का
 जिक्र  यहां  नहीं  किया  कि  इस  तरह  से  उन के
 साथ  प्रत्यात्वारा  किया  जाता  है  a  मूझे  बड़े
 दुःख  के  साथ  कहना  है  कि  श्रादिवासी  किसी  के
 सामने  अपनी  बात  रखना  नहों  जानते,  किसी  के
 सासने  श्रपनी  मांग  रखता  नहीं  जातते  c  इसलिए
 लोग  उनका  नाजायज  फायदा  उठा  रहे  हैं।
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 के  लिए  कुछ  कार्य  करेगी  t  थोड़ी  बहुत  मदद  उम  की  की
 गयी  है  लेकिन  भ्भी  भी  पूरे  जिले  मे  स्थिति  गंभीर  है  v
 में  ने  झपने  प्रदेश  के  कृषि  मंत्री  को  भ्रकाल  स्थिति  के
 बारे  में  लिख  कर  दिया  है  प्रभी  भी  कोई  कोरगर  कदम
 नहीं  उठायों  गया  है  ।  दीवाली  तक  डेढ़  दो  हजार  लोग
 भाग  चूके  थे  t  प्रभी  भी  सैंकड़ों  की  संख्या  में  हर  गांव
 मे  भाग  भाग  कर  दूसरे  जिलों  में  जा  रहे
 हैं।  मैं

 चाहता
 हैं  कि  हमारे  कृषि  मंत्री  महोदय  बन

 विभाग  के  भरधिकारियों  को  प्रादेश  दें  कि  पांच  छः  हजार
 रुपया  जो  उन  के  पास  वितरित  करने  के  लिए  इन
 लोगों  में  पड़ा  हुआ  है  उस  को  बे  बितरित  करें।
 बह  .पैसा  कहां  पर  लोगों  को  मजदूरी  का
 नाज  तक  नहीं  विया.  गया  है।  मांडला  जिले  की  डिडोरी
 तहसील  के  डिंडोरी  रेंज  में  निधोरी  भानपुर  गांव  में
 जो  झभोगों  द्वारा  काम  किया  गया  है  उस  का  पांच  छः
 हजार  रुपया  लोगों  को  झ्रभी  तक  नहीं  दिया  गया  है  ।
 यह  वन  विभाग  के  पास

 हुमा
 है  t  मैं  चाहता  हूं  कि

 यह  रुपया  भाप  उन  को  ि  ।  जहां  पर  प्रकाल  पड़ा
 ह्म  है  वहां  पर  राहत  कार्य  हाथ  में  ले  कर  भूमि  समतल
 बना  कर  भूमिहीनों  को  दी  जानी  चाहिये  t  में  यह  नहीं
 चाहता  हूं  कि केवल  आविवासी  जनता  को  ही  यह  जमीन
 दी  जाए  t  जो  झादिथासी  जिले  हैं  वहां  पर  जो  लोग  रहते
 हैं  वे  सभी  गरीब  होते  हैं,  भ्रमादिवासी  भी  गरीब  होते
 हैं।  इस  बास्ते  सब  को  समान  रूप  से  मदद  पहुंचाई  जानी
 जाहिये  ft

 महला  जिला  पहाड़ी  जिला  है  1  यहां  की  जमीन  पथ-
 रीजी  है।  यहां  सियाई  के  साधन  बिल्कुल  नहीं  हैं।  नदी.
 तालाब  प्रादि  नहीं  हैं।  में  चाहता

 ्
 यहां  जो  नाले

 बहते  हैं  उन  पर  बांध  बना  कर  के  की  व्यवस्था
 हां  की  जाए  वहां  पर  भंकाल  की  स्थिति  का  इस  तरह
 से  पक्के  सौर  पर  निवारण  किया  जा  सकता  है।

 ,  वहां  पर  झाज  जो  भ्रकाल  की  स्थिति  है  उस  को
 बेखते हुए  जोरों को  कर्जों,  में  भी  राहुत  दी  जानी  चाहिये  -
 खत  की  जमीन  किसी  भी  दशा  में  कुड़क  नहीं  की  जानी

 जिले  में  कई  लोगों  की  जमीन  कुड़क  की
 गई  है  पौर  उन  को  भूमिहीन  बना  दिया  मया  है  1  को-
 प्राप्नेंटिदः  बॉक्स  द्वारा  जो  कर्जे  दिये  जाते  हैं  या  तकाबी
 डी.  जाती  है  उस  पर  चक्र  वृद्धि  ब्याज  लगाया  जाता  है  t
 एक  हजार  रुफ्या  मूल  धन  होता  है  तो  उस  पर  दो  हजार
 ब्याज  का  चढ़  जाता  है  1  इस  तरह  से  भगर  चलता

 रहा  तो  कप्नी  स्षी  उन  को  इन  कर्जो  से छुटकाश नहीं मिल. नहीं  मिल
 सकता  है  उस  का  उद्धार  नहीं  हो  सकता  है  मेरा  निवे-
 धन  है  कि  इस  ब्याज  ले  उत  को  मुक्त  किया  जाना  चाहिये
 सौर मूल श्रन जो उन को अन  जो  उन  की  तकाथी  के  रुप  में  दिया  जाता  है
 ede  उनसे  वसूल  किया  जाना  चाहिये  ।

 पहाड़ों  में  मालगुजार,  जमींदार,  सामन्त  श्रादि  हैं
 जिन  के  पास  हजारों  एकड़  भमि  है  ।  मेरा  सुझाव  है  कि
 श्रामीण  स्तर  पर  पध्रामों  की  जो  जमीन  है  या  जो  जंगलों
 में  जमींग है,  आमीन  समिति  बना  कर  के  उस  का  सर्ब

 चाहिये  भौर  जो  जानकारी  वह  समिति  दे
 उस  के  झाप्तार  पर  भाप  को  भागे  की  कॉर्रबाही  करनी

 अधिक  जमीन  मिल  सकती  है  झौर  जो  घोषणा  की  गई  है
 उस  से  ज्यादा  जंगली  और  दूसरी  जमीन  निकल  सकती
 है।  मैं  श्राप  को  विश्वास  दिलाता  हूं  कि  यह  जो  जमीन
 निकलेगी  यह  इतनी  होगी  कि  प्रत्येक  परिवार  को  श्राप  दो
 हैक्टेयर  से  ज्यादा  जमीन  दे  सकेंगे  श्र  इस  प्रकार  से  देश
 का  उद्घार  कर  सकेंगे  ।  हमारा  देश  कृषि  प्रधान  देश  है  ।
 इस  वास्ते  झाप  को  कृषि  पर  अधिक  ध्यान  देना  होगा  ।

 डुल
 किया  तभी  भाप  देश  को  खुशहाल  बना

 सकेंगे  ।

 इन  शब्दों  के  साथ  में  कहना  चाहता  हूँ  कि  श्री
 तायक के  प्रस्ताव  को  श्राप  को  भ्रवश्य  मान  लेना  चाहिये
 और  प्राथमिकता  दे  कर  इस  कार्य  को  अपने  हाथ  में
 लेना  चाहिये  ।  मैं  इस  प्रस्ताव  का  समर्थन  करता  हूं  ।

 MR,  CHAIRMAN:  Now  the  time
 left  is  only  20  minutes  at  our  dis-
 posal.  There  is  another  resolution
 which  is  also  to  be  moved  today.
 Thereafter  we  have  the  half-an-hour
 discussion  at  5.30.  Now,  it  is  for  the
 House  to  decide.  I  learn  that  the
 hon.  Minister  is  also  going  to  take-
 some  5  minutes  and  the  mover  also
 would  like  to  speak  for  about  0
 minutes,

 SHRI  PABITRA  MOHAN  PRA-
 DHAN:  ‘Yuu  may  extend  the  time  by
 fifteen  minutes.

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  The  discussion  may  conti-
 nue  and  meanwhile  Mr.  Dinesh  Joar-
 der  may  move  his  resolution.

 MR,  CHAIRMAN:  How  can  it  be
 done?  That  cannot  be  done,

 SHRI  CHITTA  BASU:  I  think  this
 House  has  precedents.  He  may  be
 allowed  just  to  move  the  resolution
 for  one  or  two  minutes  and  it  may
 be  taken  up  on  the  next  day.  There
 is  a  precedent  of  this  nature

 MR,  CHAIRMAN:  I  am  afraig  I!
 cannot  do  that.  There  is  no  such
 precedence,  :

 SHRI  DINESH  JOARDER:  Kindly
 extend  the  time  of  the  Private  Mem-
 bers’  Business  to-day,  ra

 MR,  CHAIRMAN:  There  is  Hait-  :  7
 an-Hour  Discussion  also,’
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 SHRI  DINESH  JOARDER:  You  give
 twenty  or  thirty  minutes  more  to  the
 Private  Members  Business.

 MR,  CHAIRMAN:  Another  diffi-
 culty  is  that  Half-an-Hour  Discussion
 is  to  start  at  5-30  P.M,

 SHRI  DINESH  JOARDER:  Many
 times  on  previous  occasions  time  of
 Private  Members’  Business  has  been
 extended  till  half-an-hour  or  one
 hour  more,  Sometimes  half-an.hour
 discussion  has  been  taken  up  at  6-30
 P.M.  or  so.  So,  the  precedence  is
 there.

 MR.  CHAIRMAN:  I  propose  that
 although  there  are  few  hon.  Mem-
 bers  who  propose  to  speak,  I  would
 request  them  that  they  should  6005
 operate,  Ang  the  hon.  Mover  should
 forego  his  right  to  speak.  I  would
 now  ask  the  hon,  Minister  to  give  his
 reply  and  he  wil]  just  try  to  finish  it.

 Now,  the  Minister.

 कृषि  झोर  सिचाई  मंत्रालय  में  राज्य  मंत्नी  (श्री
 wey  प्रताप  सिह)  :  सभापति  महोदय,  मैं  सर्व  प्रथम
 तो  यह  कहना  चाहता  हूँ  कि  जो  प्रस्ताव  हमारे  सामने
 है  या  उस  की  सीमा  से  बाहुर  जा  कर  दूसरा  विषय
 भूमि  सुधार  का  जो  लाया  गया  है  वह  दोनों  ही  ऐसे  विषय
 हैं  जो  केन्द्रीय  सरकार  के  प्रधिकार  सीमा  के  बाहर  हैं  ।
 अपने  संविधान  क॑  भ्रनूसार  भूमि  शौर  भमि  का  प्रबन्ध
 यह  राज्य  सरकार  की  जिम्मेंदारी  है।  इसलिये  हम  उनका
 मार्म  दर्शन  कर  सकते  हैं  +  कुछ  दबाव  ढाल  सकते  हूँ,
 कुछ  उन  को  झाथिक  सहायता  दे  सकते  हैं  ।  परन्तु  जो
 काम  उन  का  है  उस  को  कर  नहीं  सकते  हैं  संविधान  के
 भ्नुसार  ।

 जहां  तक  भूमि  सुधार  की  र्था  हुई,
 इस  मुख्य  प्रस्ताव  से  उस  का  कोई  बहुत  सीधा
 सम्बन्ध  नहीं  है  फिरभी  में  यह  कहना  चाहता
 हैं.  कि  जनता  सरकार  ने,
 बारस्वार  पने  दष्टिकोण  को  स्पष्ट  रूप  से  रखा  है,
 मैनीफेस्टो  में  है,  इकनामिक  पालिसी  रिजोल्यूशन  में  है
 कि  हम  ईमासदारी  के  साथ  चाहते  हैं  कि  जो  कानून

 अफसोस  जरूर  होता  है  कि  बहुत  से  राज्यों  में  भ्रभी  भी
 जमीन  के  मालिक  हैं  जिन  के  बारे  में  कहा  जाता  है  कि
 हजारों  एकड़  जमीन  उन  के  पास  है,  जिन  को  कुत्ता,
 बिल्ली,  धोड़ा,  गधा  के  नाम  पर  किए  हुए  है।  वदि  वास्तव
 में  ऐसी  स्थिति  &  तो  उस  राज्य  सरकार  के  लिये  बहुत

 |  गी  dio जी  0  चाई  :  त्या  बखीय  सरकार  की  कोक
 जिम्मेदारी  नहीं  है  t

 tt  1. ड  प्रताप -  :  केन्द्रीय  सरकार  को  भी

 ४१33०  ०  एड  सकल  कर  घी  5
 1५

 आज
 बन  कर  बैठे  लिए  का  शाम  लिया  गया  शा  राम

 कर  सकती  है  ?
 सैंड  भार्मी  के  बारे

 न्
 कहना  चाहता

 इस  की  भावना  से  तो  मेँ  पूर्णतः  सहमत  हूं  कि  इस
 में  गरीबी  झौर  ब ेरोजगारी  बहुत  बढ़  गई  है,  बढ़ती  जा
 रही  है  भौर  इस  पर  झगर  रोक  नहीं  लगाई  मई  तो
 हमारे  सामने  विनाश  के  सिबा.  झौर  कोई  दूसरी  तस्वीर
 नहीं  भ्रायगी  t

 मैं  स्वयं  कहता  हूं  :
 “Deatitution  and  democracy  can-

 not,  for  Jong,  go  together”.

 43 : 4  rt
 4
 id 42 7
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 म
 करोड़  68  लाख  63  हमार  कृति

 स्प  यह  गप  स्  ट  ही  हुई <<. जमीन  है  t  यह  हमारे  पास  प्रापकी  दी  हुई  t

 sty  बमुसा  ह... है...  :  यही  तो  करता  है।
 :  बाप  को  मै  से  digts mn

 conte  bal  a
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 रोजचार  देने  के  लिये  लगती  है,  हमारे  पास  प्रधिक  होता  ।  श्रमीकरण  के  तोसरे  पहलू  को  भाप
 जो  शौनित  पूंजी  है,  कट  लगाकर  हम  सलिक

 अर!
 है  आप  पूछ  सकते  हैं  कि  भ्रापकी  क्‍या

 सोगों  को  रोजगार  दे  सकते  हैं,  जश्न  यह  है।  हमारे  गीजना  है।
 विशेषज्ञों  और  मेरी  निजी  राय  है  कि  जिस  जमीन  की  ति र्ा  शाप  कर  रहे हैं,  उस  जमीस को  तोड़कर,  सिंचाई  आओ  उप्रसेन  :  पहले  कुएं  खोद  कर  कर
 का  साधन  मुहैस्पा  कर  के  धौर  खेती  की  जितनी  ह्ावश्यक-  लेते  थे  t
 arg  शुल्क  फूट  8,  ्  ह  कग

 is
 _ हजार

 L5  हजार  रुपया  ait  प्रताप  दिह  :  झब  कुएं  से  कोई  सिचा।
 व्यय  करने  के  बाद  हम  हैक्टर  जमीन  तोड़  पायेंगे  नहीं  ॥  लय  भें  जाना  बंद  कर  दिया

 धौर  भवगर  :  ही  हैक्टर  हम  एक  व्यक्ति  को  देते  हैं  तो  है।  क्या  भापने  किसी  |  क्भा  चलाते  देखा  है  ?
 एक  झादमी  का  रोजगार  सभा  सकते  हैं  ny

 sit  लक्ष्मी
 मे

 भारायण  नायक  (खजुराहो)  :
 भूमि  सेना  के  लिये  माननीय  शास्त्री  जी  का  ही  टीकमगढ़  जिले  में  पचास  हज़ार  कुएं  हैं  t

 जाये,  यागी  3उहआर  रुपये  सालाना,  भौर  वह  एक  साननोम  सदस्य  :  पंजाब  में  कुंग्रों  से  ही
 मैंते  जोड़ा  है कि  भ्रग  के  साल  छुके  प्रत्दर इस  काम  को  उत्पादन  बढ़  गया  है  t
 करना  है  तो  1  हजर  एरोड़ू  रुपया  चाहिये  -  भ्रब
 प्रश्भ  यह  है  कि  क्यार  कउस  रु  पये  को  जमीन  तोड़ने  ह ल  भानु  प्रताप  सिंह:  पंजाब  में  जो  सफलता
 पर  समाकर  भ्च्छे  न  हम  ।सिल कर  सकते  हैं?  भगर  प्राप्त हुई  है,  उसके  दो  मुख्य  कारण  हैं।  एक  तो  मैं  वहां
 जमीन  तोड़ने  पर  चतीजे  ह  रुपये  को  लगाकर

 2 जम  के  लोगों  की  कार्य-क्षमता  की  सराहना  करता  हूँ  t
 नतीजे  हासि  ले  कियेही  उसते  हैं  तो  इसमें  कोई  दो  राय  लेकिन  उससे  भी  बड़ा  कारण  है  भाखड़ा-नंगल  बांध,
 नहीं,  इसको  'करनाये जाहू जाह  सक।  जिससे  बिजली  भौर  पानी  बड़ी  मात्रा  में  मिलता

 है।
 ot  उचसेन :  सभापति  महोदय,  मंत्री  महोदय

 धांड़ों  से  हमें  डरा  रहे  हैं।  जौधरो  बलबोर  सिह  (  दौशियारप्र)  :
 होशियारपुर  जिले  में  भाखड़ा  की  एक  बंद  भी  पानी  नहीं

 ह ड  लामु  ज््ताय  सिह  :  डराने  का  प्रश्न  नहीं  है  ।  मिलता  है  t  इसके  बावजूद  वहां  एक  इंच  भी  जमीन
 झाप  डरते हैं।  मस्या  श्रापकों  इन  बातों  को  सुनना  ऐसी  नहीं  है,  जहां  खेती  न  होती  हो  ।

 भरी  भाग  प्रताप  सिंह  :  बिजली  मिलती  है।

 बोले
 द्

 व
 सगर  कह ि  कि की  ह... ल  दे,

 को
 एक  के  बेरोजगारी  दूर  करने  के  दूसरे  रास्ते  उससे  सरल

 को  अति-रर्च  अधिक  रोजगार  देता  पड़ेगा  ।  जैसा  कि  है,  जिस  का  सुझाव  इस  प्रस्ताव  में  दिया  गया  है,  भौर
 मी बहुर

 -  डु  ध्  पेज  से  शाह  सह  बाद
 हम  उन  पर  प्रमल  भी  कर  रहे  हैं।

 हजार  करोड़  ह्पबे  की  ही  सालाना बचत  होती  है  if
 इस  हिसाध  से  एक  व्यक्ति  को  रोज़गार  देने  के  लिए
 हजारे  पास  |... ड  सत,  बाह  हसार  रुपये  से  प्रधिक  माननीय  सदस्य  ने  भूमि  सेना  की  बात  कही  है

 ।

 नहीं  हैं,  जबकि  जमीन  के  तोड़ने  के  लिए  पंड्रह  हार  प्रगर  हम  यह  सेना  बना  भी  दें,  तो,  जैसा  कि  मैं  ने

 ५४
 है,  जिससे  एक  व्यक्ति  को  रोजगार  पहले  कहा  है,  वह  किस  की  ज़मीन  को  तोड़ेगी--राज्य

 है  t  सरकार  की,  क्योंकि  भारत  सरकार  के  पास  कोई  जमीन

 सी  हो.  ी  शाई  कसा
 नहीं  है।  मैं न  इस  मा  द्  न् ome  यह  कैसा  कैलकुलेशन  न  समर्थन  करता  हूं।  लेकिन  में  कहता हूं  कि  इस

 t  ग  का  भारत  सरकार  से  सम्बन्ध  नहीं  है  (व्यवध्ाण)

 है,  जो  इस  की  समझा  यह  जाता  है  कि  किसी  राज्य  में  लैंड  झार्मी  सफल  भी  हो,
 नहीं

 ष्  प  "्
 शह

 कर  स्  बहुत  से  राष्य  ऐसे  हैं,  जहां  उसकी  कोई  उपयोगिता  नहीं
 सो  परिणाम  धायेगा  t  लेकित  नहीं  निकलता  होगी  इस  लिए  प्रगर  कोई  राज्य  सरकार  इस  ब|

 हक
 ह ैलिवेद करना  चाहता  हूं  कि  इस  देश  में  भ्राज  में  प्रस्ताव से  कर  प्रावेगी  तो  उसे

 जो  ग्राभिक  सहायता ee  wciet  oh  oe  उत्तर  प्रदेश  मिलती  है,  बगर  वह  कि  उसमें  हमें  लैंड  भर
 :  मैं  करे

 नपटिशर

 ,  जिनमें  पूरे  के  लिए  पैसा  दिया  जाये,  तो  वह  दिया  जायेगा।  उसकी
 दाह में  Wed  के  बांस  ताह  1  |... उ  से  ज्यादा  खुशी  है।  लेकिन  हमारे  साधन  सीमित  हैं।  जो  राज्य
 बागीन  तहीं  हैं।  Whee  उपकी  उत्पादन-समता क्यों  सरकार  को  मिलते  बाजा  है,  उसमें  चादे  वह  लैंड  गर्मी
 WE हुई  है?  अपर अन शौर द्ग  भौर  भूमि  से  उत्पारग बढ़  बताये,  चाहे  हरे  काम  करे  ।

 कता,  दो  इस  देश  दें  प्रति  उत्पादन  बहुत
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 sit  उप्रसेण  :  उत्तर  प्रदेश  की  तरफ़  से  कहा  गया
 है  कि  हम  भूमि  सेना  अनायेंगे  ।

 ्भी  भानु  प्रताप  सिंह:  झगर  वह  बनाये,  तो  ाप
 उसका  स्वागत  करें--मैं  भी  उसका  स्वागत  करूंगा  t
 ग्रह  उतके  भरपिकार  में  है।  केवल  राज्य  सरकार  इस
 काम  को  कर  सकती  है।  झगर  कोई  राज्य  सरकार  कर
 सकती  है,  तो  उसका  स्वागत  है  ।  हमारे  भ्रधिकार  में
 फूड  फ़ार  वर्क  की  योजना  थी  और  हमने  उसको  चलाया  ।
 आदेश  देने  का  कोई  प्रश्न  नहीं  है।  हमारे  वश  को  जो
 बात  थी  वह  भी  लैंड  आर्मी  का  दूसरा  स्वरूप  है  ।  हम
 झनाज  के  बदले  काम  की  एक  योजना  चला  रहे  हैं।  उस
 योजना  के  भ्रन्तगंत  इस  वर्ष  400  मिलियन  मेंन  डेज
 का  काम  मिलेगा  ।  अगर  इसको  बदल  दिया  जाये  तो
 20  लाख  लोगों  के  लिए  साल  भर  का  काम  होता  है  ।

 वो  जो  हमारे  बस  का  था  वह  हम  ने  किया  -

 श्री  उप्रसेन  :  मेरे  जिले  में  45  प्रोजेक्ट  मंजूर  हैं
 और  चार  हो  रहें  हैं।  मैं  ने  खुद  चार  किलोमीटर
 सड़क  बनायी  है  भोर  सब  बी०डी०भ्रो०इस  योजना  का
 भोजन  कर  रहे  हैं  av

 शी  मामु  प्रताप  सिह  :  श्राप  की कमजोरी  पर  तरस
 भ्राता  है  tv

 SHRI  DINESH  JOARDER:  I  move
 that  the  half-hour  discussion  May  be
 taken  up  at  5.45  P.M,  today,

 MR,  CHAIRMAN:  That  cannot  be
 done.

 शमी  सानु  प्रताप  सिह  :  दूसरी  बात  मैं  सिंचाई  की
 करना  चाहता  हूं।  सिंचाई  बढ़ाने  से  रोज़गार  की  क्षमता
 बहुत  ज्यादा  बढ़  सकती  है।  हम  ने  पिछले  वर्ष  2.  8
 मिलियन  हैक्टेयर  यानी  28  लाख  हेक्टेयर  में  प्रतिरिक्त
 सिचाई  की  योजना  चालू  की  है  ौर  इस  वर्ष  30
 साथ  हेक्टेयर  मैं  होगी  ।  रोज़गार  देने  की  क्षमता,
 जमीन  को  ज्यों  ही  सिचाई  का  साधन  मिलता  है,  दुगनी
 हो  जाती  है।  यहां  माना  जाता  है,  बहुत  से  माननीय
 सदस्यों  ने  कहा  कि  दो  तीन  एकड़

 ट्
 झनएको-

 मामिक  होल्डिंग  है  लेकित  अगर  का  साधन
 मिल  जाये  तो  एक  एकड़  भी  एकोनामिक  हो  सकता  है  ।
 इसलिये  हम  उस  द्विशा  में  चल  रहे  हैं  1  भ्राप को  यह
 जान  कर  खुशी  होगी  कि  आग  भपने  देश  में  सिचाई  का
 काम  जितनी  तेजी  से  बढ़ाया  जा  रहा  है  उतना  संसार
 के  किसी  भी  देश  में  किसी  भी  समय  किसी  भी  सरकार
 मे  महीं  किया  (ध्यवधान)  वही
 तो  ाप  लोगों  ने  नहीं  किया  ।  वही  हम  लोगों  को
 करना  है  t

 इस  के  झतिरिक्त  गीटिल  ब्रीडिंग  से  बहुत  संभाषभा
 है।  कु  उत्पाश्न  भौर  दूसरे  ह)... &  की  tfer  का

 काम  है,  छोटे  ग्रामीण  उद्योग  हैं,  इन  सारी  चीजों  पर
 ध्यान  लाया  जापे तो:  मेरा  ऐसा

 आह
 कि  बतीणे

 हम  भी  है  हे  हो  का  हं र  भी,  इस  के  धावजूद  मना  हु
 मैं  मे  कहा  कि  जो  राज्य  सरकारें  करमा  बाहवी |  गह
 करें।  लेकिस  एक  पहलू  बौर  इसका  है।  एक  भ्रात  भौर
 भी  झाप  को  ध्यान  में  रखती  पड़ेगी  कि  किसी  देश  में
 पूरी  जमीन  का  कौन  सा  भाग  वन  के  प्रंदर  है।  भाव
 अपने  देश  में  सिर्फ  22  प्रतिशत  जमीन  पर  बन  साम

 लिखा  नग
 है  पर्चा  वास्तव  में  वह  भी  वन  नहीं  है  जब

 कि  हों  की  राय  है  कि  33  प्रतिशत  से  कम
 बन  नहीं  होना  चाहिए  श्रब  प्रश्न  यह  है  कि  भ्रगर  हम
 को  एफर्ट  ही  करना  है  तो  हम  कहां  करें  ?  हम  माने
 सकते  है  कि  लैंड  भार्मी  की  प्रधिक  उपयोगिता  हो  सकती
 है  भगर  हम  नहरें  बनाएं,  भगर  हम  पानी  की
 के  रास्ते  बनाएं,  वन  लगाएं  इस  की  अपेक्षा  कि  जो  भाप
 सोचते  हैं  कि  जो  बिलकुल  खराब  जमीन  है,  बंजर  हैं,
 उस  की  ठीक  करें  1  आखिर  झाज  तक  वह  बंजर  क्यों
 पड़ी  रही  ?  वह  बहुत  निम्न  कोटि  की  जमीन  होगी,
 तपी  पड़ी  रही  ।  ‘

 इसलिये  अपने  सीमित  साधनों  को  ख़यदा  उपयोगी
 कार्यों  में  लगाने  की  दृष्टि  से  मेरी  भ्रपती  निजी  राय  है
 कि  हमें  इन  कार्यों  को  श्रधिक  बढ़ावा  देना  चाहिए  ।

 झंत  में  में  केवल  एक  बात  भौर  जरूर  कहना  भाहता
 हूं।  भूमि-सुधार के  विषय  में  यह  कहा  ग्रया कि  सारी

 ह्  ल्
 र दिया जाये  >  मैंइसमांगको

 बिरोधी  मांग  मानता  हूं  1  किसानों  की  इज्जत,
 किसानों  की  हैसियत  उन  की  जमीन  से  है।  झगर  उस
 मिल्कियत  को  समाप्त  कर  के  खन  लोगों  को  एक  ऐसी
 व्यवस्था  का  मजदूर  बना  दिया  जाने  तो  फिर  बह  प्रपना
 सब  कुछ  छो  बैठेंगे।  सीलिग  का  कामून  लगता  पप  |

 शरीक

 म्फुं

 उस  पर  ईमानदारी  में  प्रमल  होना  भाहिए  4a  सेकित
 जो  राष्ट्रीयकरण  की  बात  कहते

 दुल संसार  rT
 करण  झौर  वहां  लेती  की  पैदावार  बढ़ी  हो
 में  खुशहाली  भाई  हो  t

 शब्दों  के  साथ  मैं
 क्

 :  ह.  बोई:
 राज्य  शरकार  प्  स्मो  ड्  ड  पीपी  जो  हम
 उसका  स्वागत  करेंगे  शौर

 द्
 सहयोग  देंगे  V

 ==

 113
 हम  उनसे  कह  कि  श्राप

 िम

 करें  ‘
 कि  मैं  पहले  कह  चुका

 हैं,
 पह  राज्य  का

 काम  है  लेकिन  हम  लोग  जो  का  र
 उनका  भा  ्

 काम
 श में  है  शूद्र करते  हैं  लेकित

 प्
 कागा करेंगे,

 ८53 पड़ता  है  कि
 कमी  हूँ  बरता  इस  प्रकॉर  कौ  । बावली  1५ 1
 to,
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 37.32  hrs.  India  hag  never  viglated  its  contrac--
 -HALF-AN-HOUR  DISCUSSION

 SUPPLY  OF  URANIUM  FOR  TARAPUR

 MR.  CHAIRMAN:  We  now  take  up
 the  half-hour  discussion,

 SHRI  P,  M,  SAYEED  (Laksha-
 dweep):  This  half-hour  discussion
 has  been  necessitated  by  the  incom-
 plete,  rather  unsatisfactory,  answers
 given  by  the  hon.  Prime  Minister  the
 other  day,

 We  have  been  hearing  day  in  and
 day  out  that  this  Tarapur  plant  has
 not  been  regularly  supplied  with  en-
 riched  uranium  from  the  USA.  We
 all  know  that  we  have  entereg  into
 a  contract  with  the  United  State  for
 30  years  ending  in  994  in  his  reply
 to  the  starred  question,  the  hon,  Prime
 Minister  stated  that  so  far  the  quan-
 tum  of  enriched  uranium  that  we
 have  received  is  27  tonnes,  or  about
 5,050  kg,  of  enricheg  uranium.

 The  question  comes  up  why  the
 supply  of  enriched  uranium  ig  fre-
 quently  halted.  Even  when  the
 American  Government
 clearance,  the  Nuclear  Regulatory
 Commission,  under  the  pretext  of
 hearing  the  environmental  groups,
 gets  it  postponed,  A  couple  of  days
 back,  it  wag  again  mentioned  in  the

 “Indian  Expresg  that  the.  enriched  ura-
 nium  for  whichwe  have  placed  an
 order—l6.8  tonnes  and  9.8  tonnes—
 was  scheduled  to  be  shipped  this

 ‘month,  but  this  has  been  deferred  to
 |  the  next  year.

 Xt  is  said  that  it  is  only  in  order
 to  convince  the  U.S,.  administration

 ‘ile  International

 that  the  Indian  nuclear  installations
 are  to  be  subjected  to  full  scope  safe-

 by  the  agencies  of
 According  -to  this’  contract,

 Atomic  Energy
 are...  regularly  inspecting

 ‘-Tarapur,  and  they  have  never  men
 anything  objectionable  about

 aus  ५६  enriched  uranium.  .  Again
 &  hen  aleg  gone  on  record.  that

 has  given

 lual  obligations  in  using  this  enriched
 uranium,  President  Carter’s  Special
 Adviser  on  Atomic  Matters  hag  also
 expressed  satisfaction  at  the  state-
 ment  of  the  hon,  Prime  Minister,  In
 spite  of  all  these  things,  the  U.S.  sup-
 plies  to  Tarapur  have  been  irregular.

 Now,  recently,  the  Government  of
 India  appointed  an  international  com-
 mittee  of  seientists  to  inspect  the  full-
 scope  safeguards  of  the  atomic  instal-
 lations  of  India.  My  fear  is  that  this
 matter  of  atomic  installationg  and
 scientific  advancement  is  concerned
 with  our  security.  Unilaterally,  the
 United  States  is  asking  India  alone
 to  be  subjected  to  such  conditions,

 For  example,  the  other  day,  I
 found  in  the  newspapers  that  the
 United  States  has  given  permission  to
 France  to  seli  a  power  plant  to  China
 As  you  know,  China  has  already  oc-
 cuped  a  considerable  chunk  of  our
 lang  and  our  relations  have  not  been
 normal.  On  the  other  hand,  the
 United  States  itself  is  building  up
 fast-breeder  reactor.  Once  upon  a
 time,  Mr.  Carter  was  opposed  to  it.
 Now,  he  himself  has  sanctioned  -  to
 develop  it,  Also,  he  has  given  per- mission  impliedly  to  the  West  Euro-
 pean  countries  ang  they  are  also  going
 towards  advancement  in  the  fielg  of
 atomic  energy  and  nuclear  weapons.

 On  the  other  side,  Pakistan  is
 doing  it.  Sometime  back,  in  the
 Hindu,  it  was  reporteg  that.in  the
 occupied  Kashmir  there  ig  going  to
 be  some  atomic  plant.  The  President
 of  Pakistan,  a  week  back,  said,  ‘The
 lasting  friendship  with  India  depends
 On  the  settlement  of  the  Kashmir  ques-
 tion’

 The  appointment  of  an  internatifo-
 nal  committee  of  scientists  to  go  into
 full-scope  safeguards  of  India’s  fu-
 clear  installations  alone  is,  therefore
 discriminatory  ang  against  us  Not.
 only  that.  It  will  be  blackmailing  ह.

 According  to  the  contractual  -  ptjiis  5
 gations,  the  United:  States  is"  bouhil  ty  eos
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 supply  enriched  uranium  for  30  years.
 They  have  now  made  a_  law,  =  the
 nuclear  non-proliferation  Act,  accord-
 ing  -to  which,  by  September  10,  1979,
 all  the  applications  pending  for  ato-
 mic  material  will  be  processeg  and,
 unless  and  until]  the  full-scope  ins~-
 pection  of  all  our  atomic  installations
 is  permitted,  this  contract  is  not
 going  to  be  honoured.

 My  question  is  simple.  Is  the  com-
 mittée  appointed  by  the  Government
 og  India  a  bilateral  committee  consist-
 ing  of  our  scientists  also  in  which
 case  it  is  not  Only  the  responsibility
 of  the  committee  to  see  the  full-scnpe
 safeguards  of  the  atomic  installations
 of  India  but  it  is  also  permitted  to
 see  the  installations  of  the  United
 States  also.  Secondly,  if  this  committee
 ig  not  a  bilateral  committee,  is  it  a
 committee  consisting  of  scientists
 from  nuclear  weapon  countries,  like,
 France,  United  States,  U.  K.,  Western
 Europe  and  other  countries,  so  that
 all  the  nuclear  weapon  countries  will
 be  inspected  for  full-scope  safeguards
 by  this  committee?  If  so,  then  I  have
 20  grudge,  otherwise,  if  it  is  only  in
 the  case  of  India,  to  insist  upon  this
 Committee  is  nothing  but  blackmail-
 ing,  Therefore,  my  question  is  this
 ig  the  international  contractual  obli-
 gations  are  violateq  unilaterally  by
 any  country  then,  as  the  case  of  any
 ordinary  contractual  obligation,  there
 Must  be  a  penal  clauge  in  the  case
 of  the  countries  involved  and,  there-
 fore,  my  suggestion  would  be  to  see
 that  the  Indian  Government  takes
 thig  matter  to  the  International  Court
 of  Justice  at  the  Hague.

 Therefore,  in  this  matter,  my  charge
 against  this  Government  ig  that,  by
 the  very  acceptance  of  this  Committee
 to  go  into  the  full-scope  safeguards
 of  the  installations—by  yielding  ०
 this  extent—the  Government  hag  gur-
 rendeted  our  sovereignty  and  security.
 That  is  my  charge  because  China  is

 .also  not  completely  friendly  with  us;
 Pakistan  is  giso  not  totally  or  a  hun-
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 dred  per  cent  friendly  with  us.  If
 this  Committee  is  going  to  go  into
 the  details  of  our  installations,  Ame-
 rica  is  likely  to  leak  them  out  and
 they-  will  be  known  to  these  countries
 ang  our  security  ang  scientific  ad-
 vancement  will  be  leaked  out  there.
 Therefore,  even  if  this  Committee
 consists  of  our  scientists  also,  they
 must  be  allowed  to  inspect  the  United
 State  installations,  In  the  case  of
 France,  America  has  not  insisted
 upon  such  safeguards,  ang  in  the  case
 of  other  countries  also  it  has  not
 insisted.  In  the  case  of  Israel,  Ame-
 rica  has  fully  equippeg  the  atomic
 installations,  There  also,  our  interest
 is  there,  as  we  have  already  seen,  In
 the  Arab  world  ang  the  Gulf  coun-
 tries,  our  interest  is  there,  Under
 these  circumstances,  accepting  the  ap-
 pointment  of  this  Committee  to  ins-
 pect  our  installations  ig  nothing  but
 surrendering  our  sovereignty  and
 security.  Therefore,  these  two
 things.....

 MR.  CHAIRMAN:  You  are  repeat-
 ing  it  again  and  again.  You  have
 made  your  point  already,

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  He  is  emphatic  on  the  ‘sur-
 render’  question  this  is  his  vital
 point,

 SHRI  P,  M  SAYEED:  Therefore,
 I  would  like  to  know  whether  the
 Government  is  prepared  to  go  into
 the  appointment  of  thig  Committee
 afresh  and,  secondly,  in  case  the  Gov-
 ernment  of  the  United  States  violates
 the  obligation  of  supplying  enriched
 uranium  after  ‘1979,  whether  the  Gov-
 ernment  of  India  is  prepared  to  go  to
 the  world  Court  at  the  Hague.

 THE  PRIME  MINISTER
 MORARJI  DESAI):  4  can  uniler-
 stand  the  anxiety  of  my  hen.  fréend
 Shri.  Sayeed,  abott  the  whole,  ques-
 tion  of  the-rights  of  this  country  in
 this  matter”.  But  all  thig  criticism,  if”
 T.may  say  wy,  is  due  to  ry  misunier.
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 to  a  failure  to  grasp  all  the  facts  as
 they  are,

 In  the  first  place,  the  Committee
 that  is  going  to  consider  what  safe-
 guards  should  be  is  not  going  to  ins-
 peet  any  of  our  installations.  They
 have  no  right  to  do  that:  it  is  not
 appointed  for  that  purpose.  But  there
 should  be  non-proliferation  in  the
 world,  In  that,  we  are  all  interested.
 And  it  will  go  into  what  safeguards
 can  be  applicable  to  all  countries,  not
 merely  to  this  country.  I  will  never
 agree  to  any  Committee  for  having
 safeguards  only  for  this  country,  any-
 where,  at  any  time.  There  is  no
 question  of  agrecing  to  it.

 SHRI  SAUGATA  ROY:  But  you
 are  opening  up  the  installations  for
 inspection.

 SHRI  MORARJI  DESAI:  Not  at
 all.  They  would  not  inspect.  Only
 if  the  safeguards  are  acceptable  and
 are  applicable  to  al}  countries  then
 only  we  will  agree  it.  Then  it  will!
 be  inspection  for  all,  not  only  for  us,
 it  cannot  be  only  for  us.  And  this
 Committee  ig  not  only  of  American
 scientists:  one  American  scientist,
 another  Indian,  another  of  a_  third
 country  nominated  by  India,  and
 another  of  a  third  country  nominated
 by  the  USA.  In  addition  to  the  four
 scientists  the  fifth  woulg  be  the  Chair-
 man,  that  Chairman  will  be  the
 Chairman  of  the  IAEA,  that  is,  the
 Internationa]  Atomic  Energy  Agency.
 That  is  how  this  Committee  will  be
 formed.  It  is  not  of  One  country
 Therefore,  there  need  be  no  anxiety
 about  this.  Nobody  is  going  to  barter
 away  any  rights  of  our  country;  at
 least;  this  Government  will  be  the
 last  to  do  so,  Therefore,  there  need
 be  no  anxiety  about  it.  But  we  can-
 net  say  that  we  will  not  examine
 what  safeguards  are  necessary  which
 will  -be  applicable  to  all  for  the  pur-
 POGe  Of  seeing  that  there  is  non-pro-
 liferation.  There  is  no  question  about

 that,.  The  question  ig  whether  the
 sefeguetds  will  be  applicable  to  all
 tid  the  Inepection  also  applies  to  all
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 not  to  this  country  alone  which  can
 never  be  agreed  to.

 AN  HON.  MEMBER:  Including
 China  and  Pakistan?

 SHRI  MORARJI  DESAI:  Those
 who  agree,  those  who  are  party  to
 the  agreement,  will  all  be  involved  in
 it.  But  this  has  to  be  considered  by
 that  Committee  as  to  what  the  safe
 guards  will  be.  That  has  first  to  be
 considered.  And  the  International
 Agency  applies  to  the  whole  world,
 not  only  to  the  one  country.

 Then  it  was  raid  that  the  USA  ask-
 ed  France,  ००  permitted  France,  to
 give  rJants  ta  China.  I  know  nothing
 about  it.  This  is  only  some  infor-
 mation  in  papers,  That  does  not  mean
 anything;  I  cannot  base  anything  on
 that.  But  all  this  will  be  considered
 also  by  the  Committee,  if  it  is  30,
 then  they  have  no  qualification  to
 talk  about  anything  else.  That  is
 al}  I  would  say.  But  before  that  I
 cannot  go  on  asking  for  explanation  of
 other  countries  why  they  have  done
 this.  I  have  no  authority  to  do  that
 I  have  no  right  to  do  so.  Therefore,
 al]  this  need  not  be  considered  at  all
 from  that  point  of  view.

 The  supply  of  enriched  uranium  to
 us,  according  to  the  contract,  has  not
 been  regulated  by  any  schedule  made
 in  the  Agreement.  There  is  unfortun-
 ately  no  schedule  made  in  the  Agree-
 ment.  But  it  was  to  be  given  ac-
 ecrding  ty  requirements  for  a  parti-
 cular  year  and  should  not  exceed  the
 requirement—that  has  also  been
 agreed  to.  Therefore,  we  cannot
 make  more  indents,  that  is,  larger
 indents,  than  what  are  required  im-
 mediately.  That  is  also  in  the  Agree-
 ment,  But  if  they  go  on  delaying
 which  started  after  976  then,  we  will
 have  to  ask  for  more,  and  if  they  re-
 fuse  to  do  it,  we  are  free  then  to  uti-
 lise  our  own  resources  and  also  use
 the  spent  fuel  there  for  our..own”:
 purposes.  Then  we  afe  not  bound  by.
 any  Agreement  after  that,  and  we  are.
 at  any  rate,  confident  that  we  can  find
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 our  own  ways  and  means  to  see  that
 we  are  not  handicapped  in  future.
 Beyond  that  I  cannot  specify  anything
 more....

 SHRI  SAUGATA  ROY:  It  should
 be  scrapped  immediately,  They  have
 delayed  it  enough,

 SHRI  MORARJI  DESAI;  Then  the
 scrapping  will  be  ours.  It  is  very  easy
 for  people  who  are  not  responsible  to
 say  that.  I  will  have  to  foot  the  bill.
 Therefore,  I  cannot  talk  in  the  same
 language....

 SHRI  P.  M.  SAYEED:  What  about
 the  penal  clause,  if  there  is  any?

 SHRI  MORARJI  DESAI:  Ther:  is
 no  such  clause,  but  so  far  we  have
 been  supplied  with  what  has  been
 indented  for.  They  have  not  lessened
 it.  I  cannot  say  that  there  is  a
 breach.  It  is  delayed  but  we  are  not
 therefore  short  of  it  just  now.  But  if
 that  happens  then  we  will  ask  for
 more,  If  they  say  ‘No’,  then  we  are
 free.  But  to  go  to  a  court  will  be
 absolutely  futile  for  us  because  then
 everything  will  be  held  up,  Even  the
 power  plant  will  be  held  up  after-
 ‘wards.

 SHR  K.  GOPAL  (Karur):
 98  special  court.

 Ask  lor

 SHRI  MORARJI  DESAI:  We  have
 to  find  our  own  remedies  for  it  und
 I  think  we  have  capacity  enough  to
 find  alternatives.  I  have  no  doubt
 about  it.  Therefore,  I  would  only  re-
 quest  my  hor).  friend  not  to  worry
 teo  much,  let  him  worry  a  little,  but
 not  much,  cannot  say  he  should  be
 tree  of  worry  because  that.  is  easier
 said  then  done.

 ...चोधरी  बलबीर  सिह  (होशियारपुर)
 कमेटी  में  हिल्दुस्ताव  का  मुमाइन्दा  होणा  उसको
 पाकिस्तान  बाल  इस्सपक्ट  करने  देनें ?
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 tt  ह... अ  A  देलाई  :  बहां  पर  इनका  कोई
 इन्सपक्सन  नहीं  करना  है  हमारे  वहां  भी  नहीं
 करना  है,  दसरी  जगह  भी  इसका  इन्सपेगशन  नहीं
 करना  हैँ  t

 SHRI  P.  M.  SAYEED:  What  exactly
 is  the  purpose  of  this  Committee?

 SHRI  MORARJI  DESAI;  The  pur-
 pose  of  the  committee  is  to  consider
 what  safeguards  can  there  be  which
 may  be  applicable  to  all  for  seeing  that
 ail  proliferation  is  gtopped  everywhere.
 That  is  the  purpose  of  this  committee
 and  how  can  I  say  that  that  should
 not  be  done?

 Therefore,  there  is  no  question  of
 inspection  by  this  committee  cf  our
 installations  ana  I  have  always  seid
 and  I  have  told  them  that  unless  their
 installations  are  inspected,  we  cannot
 allow  our  installations  to  be  inspected
 by  anybody.  That  will  never  be  pogsi-
 ble.  We  nave  very  definitely  told  them
 and  there  is  no  doubt  about  it.

 SHRI  SAUGATA  ROY:  Have  you
 told  them  coldly  and  bluntly?

 SHRI  MORARJI  DESAI:  I  do  not
 talk  bluntly  or  coldly;  but  I  said  it
 warmly.  Therefore,  I  hope  my  hon
 friend  will  be  satisfied  with  what  I
 have  said

 MR.  CHAIRMAN;  Shri  Ramoowalia
 —he  is  not  there,.  Shri  Badri  Narayan.

 SURI  A,  R.  BADRI  NARAYAN
 (Shimoga):  It  is  a  matter  of  supreme
 satisfaction  and  pardonable  pride.  thet
 Gur  country  has  developed nuuless  capabilities  and.  .  for
 thiz  reasons  the  big  powera.are
 rather  apprehensive  and  even  mus-
 picious  of  us.  You  have  on  more  than
 One  occasion  said  that  our  nuclear
 capabilities  will  be  used  only  for
 peaceful  purposes,  I  think  that  ghould
 satisfy  them.  You  have  also.emphe-
 tically  said  that.  the  safeguards:  could
 be  only  universal  and  not  one-sided.
 It.is  all  very  right...  Tet

 The  question’  that  I’  a
 pai

 ae
 you  js:  ' when  we  hav  वाल  री
 bilities,  why  have  we  not  entidip  ned.



 369  Supply  of  Uranium  AGRAHAYANA  10,  7900  (SAKA)  to  Tarapur  37

 own  requirements?  Why  have  we our
 got  to  go  and  stretch  our  hand  and
 ak
 willing  to  give?  Why  have  we  to

 a@tretch  our  hands  to  them  and  be
 at  the  these  people?  I  am

 powers  refusing  to  give  us  our  requi-
 rements,  what.  is  the  alternative  so-
 lution  on  hand?  I  would  like  to  know.

 SHRI  MORARJI  DESAI:  I  cannot

 MR.  CHAIRMAN:  Mr.  Faleiro,

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  The  hon,  Prime  Minister  has
 very  candidly  admitted  yesterday  in
 the  other  House  that  though  there
 may  not  be  technical  violation  of  the
 agreement  by  the  United  States  Ad-
 ministration  in  supplying  the  urani-
 um  in  time,  definitely,  the  U.S.  is  not
 carrying  out  the  agreement  properly.

 Apart  from  this,  reference  has  al-
 ready  been  made  to  the  legislation
 which  will  come  into  effect  on  30th
 September  next  year  after  which  the
 BS,  will  not,  or,  is  not  supposed  to
 supply  enriched  uranium  to  any  com-
 try  inluding  India.

 Again,  the  Chairman  of  the  U.S.
 Foreign  Relations  Committee  has  in-
 fromed  President  Carter  that  the

 Committee  will  not  approve  of  any
 further  shipment  of  enriched  urani-
 um  to  India  specifically  after  Septem-

 ‘ber,  ‘1979,  The  agreement  for  the  su-
 ‘pply  of  enriched  uranium  by  the
 WS.  is  to  operate  upto  1993,  The  as-
 sumption  that  could  then  justifiably

 be  made.  is  that  the  U.S,  Administra-
 tion,  ag  things  are  going  on  now,
 will  not  supply  us  or  will  not  be  able
 td  ‘supply  to  us  the  required  uranium.
 The  hon.  Prime  Minister  has  said  that
 itis  not  in.  the  public  interest  to  dis-
 close  what  alternatives  are  contern-
 pated  in  such  a  case,

 5  Sir,  although  I  am  definitely  one  of
 3  the  least  knowledgeable  persons  in

 (HAH  Dis.)
 these  matters  in  this,  House,  I  am  as
 much  concerned’  as‘  anytne  élse  par-
 ticularly  because  this  plant  supplies
 energey,  a  large  portion  of  the  éner-
 gy,  required  by  the  two  States  which
 neighbour  my  own  territory,  that  is,
 Maharashtra  and.  Gujarat.

 Sir,  I  would  like  to  know  from  the
 hon.  Prime  Minister  whether  he  can
 assure  this  House  that  in  case  of
 stoppage  of  supply  of  enriched  urani-
 um  by  the  U.S.  Administration  to
 Tarapur,  the  Tarapur  plant:  will  not
 close  down  and  will  not  850  reduce
 its  working  capacity.  This  is  the  first
 part  of  my  question.

 MR.  CHAIRMAN;  You  can  put  cone
 question  only  and  not  in  parts.  Please
 conclude.

 SHRI  EDUARDO  FALEIRO:  I
 know  you  are  always  very  kind.  The
 second  part  of  my  question  is  :  the
 matter  has  been  raised  but  it  has  been
 left  unanswered  here  as  far  as  my
 understanding  went.

 MR.  CHAIRMAN;  Mr.  Faleiro,  you
 put  a  direct  question.

 SHRI  EDUARDO  FALEIRO:  My
 direct  question  will  be  that  though
 the  hon.  Prime  Minister  is  kind  en-
 ough  to  tell  us  that  this  does  not  in-
 volve  an  admission  of  a  full  scope
 nuclear  safeguards  after  the  forma-
 tion  of  this  Committee,  I  want  to
 draw  attention  to  this  report,  A.P,
 which  is  published  in  the  Economic
 Times  dated  i5th  November  last  date-
 lined,  Washington.  It  said:

 “President  Jimmy  Carter  ig  ex-
 pected  to  decide  on  a  proposal  to
 determine  whether  safeguards  agy
 ainst  misuse  of  American  Nuclear
 fuel  would  hinder  India’s  peace-
 ful  development  of  nuclear  ¢n
 ergy.  The  U.S,  State  Department
 official,  who  asked  that  his  name  .
 is  not  used,  said  that  the  proposal
 {o  appoint  a  committee of  scientists
 fram  India,  U.S.  and  other  nations.  -
 was  on  track”.
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 So,  thig  points  out  as  per  the  re-
 port  that  this  is  a  backdoor  attempt..
 (Unterruptions),

 MR.  CHAIRMAN:  Still  you  are
 not  putting  your  question.  You  have
 to  put  the  question.  There  should  be
 no  speech  like  that,  We  have  got  just
 haif-an-hour,

 SHRI  EDUARDO  FALEIRO:  You
 have  ‘been  always  kind  enough  to  me
 and  other  Members,  Only  today  you
 are  a  little  bit  less  kind,  I  am  just
 wanting  to  be  clarified  in  my  own
 humble  way.  I  am  trying  to  make
 my  point.

 MR,  CHAIRMAN;  You  need  not
 make  a  point.  You  put  your  question.

 SHRI  EDUARDO  FALEIRO:  My
 point  is  in  the  form  of  a  question.
 What  steps  has  the  Government  taken
 to  see  that  through  backdoor,  through
 the  Committee  of  panel  of  scientists
 the  full  scope  nuclear  safeguards  are
 not  introduced?  In  particular,  I  want
 to  know  whether  Government  is  in
 a  position  to  assure  this  House  that
 the  majority  of  the  member  Scien-
 tists  of  this  Panel  will  be  from  non-
 nuclear  powers  and  from  the  non-
 aligned  countries.  Secondly,  whether
 this  country  will  also  inspect  these  in-
 stallationg  in  Israel  and  South  Africa
 particularly,  The  third  and  the  last

 ‘point  which  is  very  relevant  is  this.
 The  whole  situation  has  been...

 MR.  CHAIRMAN:  I  am  sorry.  I
 have  to  call  another  Member.  This
 is  not  the  way.

 SHRI  EDUARDO  FALEIRO:  This
 is  an  important  discussion  that  we
 are  having.  I  would  be  very  brief.  I
 have  not  taken  much  time  of  the
 House,

 The  third  point  in  which  I  myself
 and  the  country  in  general  would
 like  clarification  is  that  it  appears

 the  Prizne  Minister  who  is  always  so
 firm  in  this  House  and  in  the  country,

 "DECEMBER  1,  7978
 |

 to  Tarapur  1  372
 (HAH  Dis.)

 has  created  an  impression  that  he  is
 Jess  firm  when  dealing  particularly
 with  the  American  administration.

 38  hrs.

 MR.  CHAIRMAN:  You  ate  making
 a  speech.

 SHRI  UARDO  FALEIRO:  I  am
 asking  ६  clarification

 MR,  CHAIRMAN;  I  am  sorry  you
 are  going  beyond  the  scope.  That  is
 not  the  way.

 SHRI  EDUARDO  FALEIRO;:  I  will
 finish  within  half  a  minute.  The
 hon'ble  Prime  Minister  while  speak-
 ing  here  on  a_  similar  matter  on
 25-4-i978  suid:  ‘l  have  come  to  the
 conclusion  after  going  through  it  care-
 fully  that  there  is  no  necessity  for
 explosions  for  peaceful  purposes,  This
 is  the  conclusion  I  have  come  to.  Ex-
 perts  may  have  a  different  view’.  But
 yesterday  in  the  other  House  the
 Prime  Minister  did  say—this  is  very
 important  and  the  crux  of  the  whole
 thing—if  any  explosion  can  be  made
 without  any  fall-out  and  which
 does  not  lead  to  atomic  weapons  and
 is  only  for  peaceful  purposes  that
 explosion  is  never  debarred.  So,  my
 question  is  what  led  the  Prime  Minis-
 ter  to  change  from  his  earlier  stand
 in  this  House  that  there  will  be  no
 explosion  for  peaceful  purpose  and
 now  to  say  that  there  will  be  explo-
 sion  for  peaceful  purposes.

 SHRI  MORARJ]  DESAI:  I  will
 not  speak  about  it  at  all.  It  is  not
 relevant.  That  is  not  germane  to  this
 debate,

 SHRI  EDUARDO  FALEIRO:
 It  ig  germane.  You  are  bringing  this
 statement  to  suit  the  American  admi-
 nistration.

 SHRI  MORARJI  DESAI:  Mr.  Chair-
 man,  how  long  do  you  want  to.  go
 on?  There  is  no  quorum,

 MR.  CHAIRMAN:  I.  put  it  to  the
 House,  If  this  is  the  way  that  the
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 questions  go  on  then  the  remaining
 ‘members.  cannot.  be  called.  There
 should  be  some  procedure.  According
 to  the  rules,  four.  persons  are  enti-
 tled.  If  others  do  not  want  to  put
 the  question  then  I  will  request....
 (Interruptions).

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SIRI  RAVINDRA  VARMA):  Sir,  is

 it  the  decision  of  the  House  to  86
 after  six.  The  hon’ble  members  who
 have  raised  the  question  must  remem-
 ber  this.  (Interruptions).

 The  hon’ble  members  who  raised
 the  question  and  speak  for  twenty

 minutes  to  frame  the  question  must
 remember  that  the  House  has  not
 taken  a  decision  to  sit  after  six.

 MR.  CHAIRMAN:  I  will  request  the
 hon'ble  Members  to  put.  direct
 questions,

 SHhI  PURNANARAYAN  SINHA
 (Tezpur);  Mr,  Chairman,  has  the
 House  agreed  that  it  will  sit  beyond
 six  O'clock.  (Interruptions),

 SHRI  RAVINDRA  VARMA:  The
 House  has  not  decided  to  sit  beyond
 aix  O'clock.

 MR,  CHAIRMAN:  We  are  interest-
 ed  in  disposing  of  the  business  pro-

 -perly,  So,  I  will  request  every  mem-
 ber  to  accommodate  and  cooperate.  If
 questions  like  this  are  to  be  put  then
 naturally  we  have  to  adjourn  the
 House.  We  cannot  sit  indefinitely.
 Therefore,  I  will  request  the  hon’ble
 Members  of  the  House  and  the  gov-
 ernment  also.  The  hon'ble.  members
 will  put  one  line  question  so  that  we
 an  hear  the  reply.

 SHRI  M.  V.  CHANDRASHEKHA-
 RA  MURTHY  (Kanakapura):  The
 Uranium  Corporation  of  India  was  es-
 tablished  in  799  to  augment  uranium
 Yesources  in  the  country  but  so  far

 _-mothing  has  been.turned  out.  Ac-
 “cording  to  Dr.  H.  J.  Bhabhe,  the
 known  uranium  and  thorium  _re-

 _“perveg  available  in  India

 to  Tarapur  3794
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 MR.  CHAIRMAN:  You  are  ‘not.
 putting  a  direct  question.

 SHRI  M.  V.  CHANDRASHEKHA
 RA  MURTHY  were  enough  to
 support  an  annual  consumption  equal
 to  that  of  an  industrially  advanced
 country  for  over  300  years.  I  would
 like  to  put  some  specific  questions  to
 the  hon’ble  Prime  Minister.  Whether-
 any  investigation  has  been’  made  to
 augment  uranium  resources  in  the
 country  and  in  particular  in  Karna-
 taka.  If  so,  the  details  thereof.  (b)
 Why  don’t  the  Government  of  India
 approach  the  other  countries  namely
 USSR  who  are  ready  to  suply  ura-
 nium  to  Tarapur  plant,  irrespective

 of  pOlitical  affiliations.  (Interruptions)

 SHRI  MORARJI  DESAI;  Time  has
 not  been  extended.  Still  if  you  are
 gcing  to  extend  I  do  not  think  you
 have  any  authority  of  extending  the
 time....I  cannot  understand....

 (Interruptions)

 MR.  CHAIRMAN:  Now,  I  am  in
 the  hands  of  the  House  because  from
 the  Government  side,  the  question  is
 raised.  I  put  it  to  the  House;  whether
 we  want  to  sit  for  some  more  time  or

 not,
 (Interruptions)

 SHRI  C.  M.  STEPHEN  (Idukki):-
 Sir,  I  would  apeal  to  the  Minister  for
 Parliamentary  Affairs  and  the  Prime
 Minister  that  questions  were  put  and
 you  allowed  the  questions  to  be  put,
 We  are  now  at  6.05  p.m.  At  6  O'clock
 it  should  have  been  put  to  the  House

 It  was  not  put  and  the  Government
 did  not  insist  on  putting  it  to  the
 House.  Therefore.  we  have  agreed  to
 sit  for  some  time  and  it  is  a  matter
 of  cooperation.

 (interruptions)

 It  is  only  for  answers  to  be  given
 that  the  questions  have  been  put,
 You  permitted  the  questions,  The  Wee
 answers  must  be  forthcoming.  Let’
 the  Government  say  that  thev  do  not.”
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 have  an  answer  to  give  to  this  ques-

 made  to  the  Minister  of  Parliamentary
 Affetts,  you  will  permit  me  to  make
 a'  statement.  At-6  O'clock  it  was  poin-
 ‘ted  out  to  you  that  the  House  hes
 lot  taken  amy  decision  to  extend  the
 sitting  in  spite  of  that  fact,  we  do  not
 want  to  take  protection  under  this

 plea,  The  hon.  Prime  Minister  was
 willing  to  answer  questions  provided
 questions  were  short  so  that  brief
 answers  might  be  given.

 SHRI  K.  LAKKAPPA  (Tumkur):
 ‘He  was  very  kind  to  us  but  you  are
 thot  very  kind  to  us.

 SHRI  RAVINDRA  VARMA:  We
 wanted  to  cooperate  with  the  oppo-
 sition  and  we  wanted  to  coveparte
 with  the  Chair,  but  if  the  Opposition
 thinks  that  thig  is  an  occasion  to  go
 on  making  lorig  speeches  under  the
 Plee  of  putting  questions,  then  cer-
 tainly  we  have  a  right  to  say  that
 the  House  has  not  taken  a  decision
 to  extend  the  sitting.  Therefore,  I
 hope  the  leader  of  the  Opposition  will
 not  compel  एड  to  take  this  stand.

 (Imterruptions)

 “SHRI  K.  LAKKAPPA:  Why  is
 not  the  Government  taking  help  from
 the  US.S.R.?  (Interruptions).

 ‘SHRI  MORARJI  DESAI;  Sir,  I  was
 -‘dsked  what  are  the  alternatives  I
 cannot  disclose  the  alternatives,  If  I

 ‘disclose  them,  then  again  there  will
 “be  impedimenta  coming  and  we  may

 not  be  able  to  find  out  a  proper  so-
 lution.  Therefore,  I  cannot  disclose
 that.  But  we,  are  at  it  very  seriously
 cand,  I  hope,  fruitfully.  Then  I  was

 ‘GMGIPMD  ~M—-3927  ES—
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 प्  ् i I  would  have  my  self  seid  ‘all
 let  the  agreement  go’.  8
 do  that.  One  cannot  do  so.

 (Interruptions)
 And  then  that  js  all  that  is  asked.
 About  ufanium  also,  we  are  asked
 what  are  we  doing.  Well,  I  said  we
 are  at  it  and  I  hope  that  we  will  be
 able  to  meet  the  situation  despite
 some  difficulty.  That  is:‘what  we  hope.
 I  cannot  say  positively.

 SHRI  K.  LAKKAPPA;  Are  you  go-
 ing  to  negotiate  with  the  USSR  also?

 ‘SHRI  MORARJI  DESAI;  My  han.
 friend  does  not  know  that  in  this
 matter,  the  USSR  and  the  USA  are
 agreed,  He  doeg  not  know  that.

 i

 SHRI  K.  LAKKAPPA:  Theat  is  why
 I  am  asking  that  question.

 SHRI  MORARJI  DESAI:  The  hon.
 Member  can  ask  any  questions  but

 I  cannot  go  on  making  any  irres-
 ponsible  statement.  J  cannot  do.  that.
 I  de  not  want  to  do  that.

 MR.  CHAIRMAN:  The  Hosige  now
 stands  adjourned  till  ]  am,  oa:  Mén-
 day  the  4th  Deceastier,

 8.Ii  ह, ड
 The  Lok  Sabha  then  adjourted:  till

 Eleven  of  the  Clock  on  Monday,
 cember.  ry  998/Agraheyena  rey  900
 (Saka).


